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LOK SABHA DEBATES 

LOK SABHA 

Monday, May 15, 2OOOIV1IINIche 26, 1922 (s.ka) 

(The Lole s.bha met at Eleven of the C/ocJc) 

(MR. SPEAKER in the ChaIr] 

[TratllllationJ 

SHRI MULAYAM SINGH YAOAV (SambhaI): Hon'ble 
Speaker, Sir, I want to raIs. an Important and HrkM 
laue whtch Is related to 1984 riot affected Sikh brettnn 
of Kanpur, 18 yeara have pueed since ltloae incidents. 
The Rangnath Mlahra Commls.ion oonetituted 1n thIa 
ragard had submitted Ita report a long bed<. .. (lntelTLf'llons) 

(EJ9I8h] 

MR. SPEAKER: You can ralH this matter In the 
Zaro Hour, not in the 0ueatI0n Hour. 

SHRI MULA YAM SINGH YAOAV: A promile was 
macJe to give Re. 50,000 for education and rnarrtage of 
the chUdr.n of th.d.c •••• d .Iongwlth a 
package .•• (lntenuptlons) 

[English] 

MR. SPEAKER: ThIs matter has been railed many 
tImee In the Houae. W. a.nnat suepend the Queetion 
Hour. PIeaH undenItand. 

(Tl'8lWIIItJon] 

SHRI MULAYAM S!NGH YAOAV: The Judgement In 
reapect of grant of package w .. giwIn by the LucIcnow 
Bench of the Allahabad High Court. The HiStl Court had 
expr8l8ed diI8atIefactIon and annoyance In IhIe regard 
but the State Government of Uttar Pradeatl is not 
complying with the orders of the HIgh Court. What should 
be done In thia regard. 

MR. SPEAKER: You pleue raise It during the 
Zefo Hour. 

&HRI MULAYAM SINGH YADAV: I thouId be .,... 
tnt priority to .... this __ cbtng Zero Hour. 

JEngllMJ 

MR. SPEAKER: An right. Q. No. 881. 

ORAL ANSWERS TO QUESTJONS 

(EngIIIIh] 

LPG ConnectloM 

-881. &HAl A. KRISHNASWAMY: 
8HAI RAMANAND SINGH: 

WID the Mlnfater of PETROlEUM AND NATURAL 
GAS be pIeued to etate: 

(.) whether the Gov.mment have a plan to ....... 
one crore LPG connections during the cunwnt financial 
year, 

(b) If eo, the d8talIs thereof, State-wlH; 

(e) the total number of LPG agenel •• awaiting 
clearance In the coul'ftly. State-wise; and 

(d) the lpeclflc steps betng tak.n to clea, the 
backlog? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIl<): (a) to (d) A 8tIItement Is laid on 
the Table 01 the House. 

(a) and (b) y .. , Sir. Government have a plan to 
releu. 1 eror. LPG (domeatic) oonneotlone during 
calendar year 2000 which wUI liquidate the waiting lit 
~ with LPG dielrtbutora of PubfIc Sector OH 
~ .. on 1.12.1999. S ........... of LPG 
(domeetIa) oonnection8 to be releaMdagein" the WIIIlIng 
lilt durfng the year 2000 are given In Annexure-I. 

(c) and (d) The total number of LPG agencies 
awaiting dearance in the country, State-wiM II gMN\ In 
Annexure-II. 

L..oc8IioI. found ........ Included In the MaItceIIng 
Plan and 8dvertIIed by the ell Compantea from time 10 
time for Hfec:tIon of dIetrIbutorf through the Deeter 
SII.cion Board (OSB). The 0881 which went funcllonlllg 
.... haw been dINoIved and new Boatd8 are being 
COMtitu&ed. • 
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StatfJ·wlH Details of Pending WBiting List 

toQ~ 

Annau"'" 

State-wise Position of Distributorships awaiting 
Clearsnce as on 1.4.2000 (Prov#slonal)· 

4 

States Waiting Ust as on 1.12.1999 

Andhra Prade.h 
Arunaohal PracIeIh 
AlHm 
Bihar 
Deihl 
Goa 
Gujarat 
Haryana 
Hlmac:hal Pradesh 
Jammu & Kashmir 
Kamataka 
Ker8la 
Madhya Pradesh 
Maharaahtra 
Manlpur 
Meghalaya 
Mlzoram 
Nagaland 
Oriaaa 
Punjab 
Rajuthan 
SIIddm 
Tamllnadu 
Trlpura 
Uttar Pradesh 
W .. tBengal 

State Total. 

Union T.mtoriM 

Andaman & Nicober 

Chandlgart-
o.ctra & Nagar Haveli 

Daman & DIu 
Lakshadweep 

Pondicheny 

Toal 

All India 

994278 
1167 

32995 
4823n 

o 
40019 

494208 
251783 

o 
o 

413798 
882786 
552324 
837248 

5755 
1134 
2817 
1743 

178282 
699424 
584270 

o 
1182428 

1755 
1137680 

545138 

9313508 

12828 

o 
o 
o 
o 
o 

12828. 

States 

Andhra Pradesh 
Arunachal Pradesh 
Aleam 

Bihar 
Deihl 
Goa 

Gujarat 

Haryana 

Himachal Pradesh 
Jammu & KashmIr 

Kamataka 
Kerala 

Madhya Pradesh 

Maharaahtra 
Manlpur 

Meghalaya 
Mizoram 
Nagaland 

Orl .. 
Punjab 

Rajasthan 
Sikkim 

Tamil Nadu 
Trlpura 
Uttar Pradesh 
Weet Bengal 

UnIon Ten1totIes 

Andarnan & Nicobar 

Chandigarh 
Dad,. & Nagar HavaII 
Daman & DIu 
Lakahadweep 
PondIcherry 
Total: 

No. of Distributorshlpa Awaiting 
Clearance (ProvIIIonal) 

197 
7 

59 
190 

15 
28 , 

163 
78 
2~ 

18 

106 
121 
333 

305 
11 

7 
e 
8 

&3 
98 

151 
o 

193 
12 

588 
113 

8 

5 
o 
o 
o 
3 

2873 
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SHRI A. KRISHNASWAMV: Mr. ap.ker Sir. from 
the statement given by the hon. MInIater. It • very clear 
that the number of persons who are awaiting LPG 
connections. 88 per the waiting list with regard to the 
State of Tamil Nadu. is 11,92.428. It Is about 12 per 
oent of the total wdIng lilt in the CX)Untry 8Ild Ia the 
highest when compared to the other States of the Union. 

I would like to know whether the Central Govemment 
would come forward to wipe out thI8 huge waiting list. I 
want to know whether the Government hal taken any 
steps In this regard, If so. what are thoae Iteps? 

MA. SPEAKER: Straight supplementary, ItrIIght reptyt 

SHRI AAM NAIK: Yes, Sir. It is true that when you 
look at the waiting list of the whole country. it is 93,26.336 
and the State of Tamil Nadu is having a waiting lilt of 
11,92,428. Sir. In the year 1999-2000. so far we have 
given new connections to 89 Iakh customers and we 
have decided to liquidate the waiting llat poeitIvely by the 
end of December 2000. 

As on 1 st of April. we have the waiting fiat of 83 
lakhs. Now, we will clear that waiting lilt. Tamil Nadu 
and all other States, which are included in this lilt will 
be definitely getting the LPG connections by the end of 
this year. It win be liquidated totafly. 

SHRI A. KAISHNASWAMY: As per the Mlnl8te"a 
reply, there 18 a plan to rele •• e one crore LPG 
conneotion8 In the calendar year. Already the LPG outlets 
In all the towns have .xceeded their limit of domestic: 
connections. which is causing undue hardlhip& to the 
consumers. I would like to know from the hon. Mini .... 
whether the Govemment would Increase the LPG retail 
outlets without any delay. 

The Dealer Selection Boards have been cIasoIved. I 
would Hke to know 88 to why there Is so much of delay 
In constituting the Dealer Selection Boards. What Ie the 
procedure for constituting the Dealer SelectIon BoardI? 

SHAI RAM NAIK: Mr. Speaker, SIr, I must take the 
House Into confidence . ... (lntenupIions) 

MA. SPEAKE A: Mr. Minister, you need not reply to 
the second portion of his 8UppIementary. You can reply 
to the ftrat portion. 

SHAI A. KRISHNASWAMY: Sir, the second portion 
is very Important. ... (Interruptions) 

SHRI RAM NAIK: Sir, .. of now, ......... 8,181 
retail DUdeIa. that 18 QU -uenciee all over India. Now, 
wIIh the Increased supply of the LPG, we have decided 
to allow 2,910 more gas agencies.. So, they will be 
eatabllhed. It it IfUe that there hal been IOfM delay 
because the earlier Deater Selection Boarca were 
di8eoIYed. They were diMoIved ~ they cId not 
perform well. Adv.rtlHmenla we,. received but no 
interviews w.re held. So, the Government thought it 

advisable to reconstitute the Dealer Se\ectton Boa ... 
Theae .re being re-conatltuted and the names would be 
publlahed 88 earty as poaslble. 

rr~} 

SHRI AAJO SINGH: The way In which the board I. 
conatituted ... (Interruptions) 

MR. SPEAKER: This Ia Question Hour, not a debate. 

SHAI RAMANAND SINGH: The hon'ble MIniIMr Me 
given satiIfactory reply to the fitIt part of 1M queeIton 
that entInt backlog wlH be cleared by December but 2873 
agenclee ara awettlng etaaranee all over the country. Out 
of them 333, are In Madhya Pradesh. 588 In Uttar 
Pradesh, 305 In Maharaahtra, 187 in Andhra Pradesh. 
190 In Bihar, 151 In Aajuthan and 113 In Weal Bengal. 
I want to know by when these agenolea will be cleared 
becM8e due to non-ct..,ance of these agencI.. foreet 0' .nvlronment Ie being adversely anected •• I.rge 
number 01 trees are being felled In Madhya Pradelh. 
Th.refore, t requelt the hon'bla Minister to IdndIy clarify 
a. to by what time the.e agenol.. will b. given 
clearance? 

SHRI RAM NAIK: In my reply to the main question 
I h.ve aIreIIdy said that 2873 new agenol.. are to be 
opened and theae agencies will be opened only atter re-
constitution of the Dealer Selection Boards ,nd I hope 
the .. agenciea will be set up after re-conatltutlon of th ... 
boards. In this context I am m.king efforts for 
reconstitution of the Dealerahip Selection Boarda so that 
they could start functioning as earty .. poaaibIe .. gas 
Ie available everywhere but there are no ageneles and 
the existing agencies are overburdened. I will ensure th.t 
burden of the exiatlng agencies ia reduced and more 
people could get jobs and for this I will try to appoint -
the .gencIe. as early as ponIbIe. 

SHAI AAMANAND SINGH: Hon'ble SpHker. SIr, my 
.econd que.tlon i. th.t .U over the country 83 
lakh ... (lnterruptiOM) Will the hon'bIe Mlnlater try to 
Incr .... the quota of the M.mba,. of Parliament? 
... (lntenuptJons) 
[EngIWI} 

MR. SPEAKEA: Shri Aamanand Singh, pIeue take 
your seat. 

SHAt PAtVA RANJAN DASMUNSI: Mr. Speaker, Sir, 
I IIdrM'8 the ate.- that the MINster Ia going to like 10 
cOlilplete the t.::ktog quotaa. I would like to know whether 
the MIni8Ier Ie aware of the fact that though In moet of 
the C8888 of dealerships and agencies for dIstrI:MIng the 
LPG COIIMICtions to the consumers throughout the country 
are done by the Dealer Selection Boards, it was detected 
later on that the official holder of the agency II dIIpoIIng 
It to the btlnamliMf. 

BentImIt:Mts .... operating It and indulging In a tot of 
corruption. They .... wery wtth the coneumera and they 
.... chNting Ihem. I would like to know whether 8UCh 
c-. we,. brought to the 1cnowI •• 01 1M ....... I 
would aIIo like to know wMther .. origInIII owner who 
took the dN .. 'Ihip and diepoIed It to the "."."..,. 
shall be .80 to taek. II 
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SHRI RAM NAIK: If the hon. Member provides such 
InformaIIon to me certainly I wIH tIJce action. 

SHAt PRIVA RANJAN DASMUNSI: t will give It to 
you today. There are three In my constituency. 
S.MtrII<M" of Ratutttan and Deihl are operating there. 

MA SPEAKEA: You can give It tater. 

SHAI AAM NAIK: Sir, let me make It clear. I will 
take prompt aetlon but the point w.. that last year 
beca.... 01 the etection, thoee thingI were not HttIed. 
After tMt, they were dIuotv~. So, after dIuoIvIng the 
Deale,.. Selection Board. If anywhere any agency had 
been given by thll way or that way or by backdoor. I 
would appeal not only to the hon. Member but aI80 to 
the entire House to Idndly bring such Inttances to my 
notice. and I will take etrlct and quick ICtion on them. 

SHRI P.H. PANDIYAN: Mr. Speaker, Sir. the Minister, 
while replying, &aid that he would clear the arrears of 
g .. connection In Tamil Nadu after the Board Is 
NCOI1Stituted. Th.... are aIIo so many private agencies 
In Tamil Nadu. They have been manufadut1ng gu. WUI 
they be taken and given preference to IUIt the needs of 
the people? I would like to know this. 

SHAI RAM NAIK: Whatever the Govemment Is 
dIetrlbutlng, by way of dealetahlp. 18 pertaining to the gas 
on which the Govemment hu control. that la, ... PSUs 
which we are operating. In 1993, this Item was relax~ 
80 that anyone can come and compete. They have 
started, and now they are doing the work Independently. 
commercially on private baaI8. So, what we would be 
doing 18 that the Public Sector Undertaldnge that are 
havtng gu, that will be done, and othe,.. will not be 
taken Into consideration by the Government. 

[Tran."tion) 

SHRI RAGHUNATH JHA: I would Hke to know from 
the hon'be Minister whether he will fix any time limit In 
this regard and ten by when boards will be reconstituted 
because there are 80 many districts In which there are 
no agencies. For example I hall Irom Sheogerh district 
where not even Q &Ingle agency is exl8ting and the people 
have to go upto forty to fifty kilometres to refill the gas 
cylinder. So I would like to know whether the hon. MInIster 
will give a definite time limit in this regard? The boards 
were dI880Ived eight to nine months tMM:lk and theae 
boarda have not been conatituted aince then. Thefafore, 
will the hon. Minlater take rneuurea to CONtitUle theae 
boarda earty? 

SHRI RAM NAlK: I am usuring you that It will be 
done within a preacribed time frame but I am not gMnu 
you any certain time limit beeau.. In ca.. of any 
8h0rtc0mtng my position will become awkw8ld. I will 
complete this work within the time frame. 

SHRIMA n JAY ASHREE BANERJEE: I want to know 
the time by INhIclh ctearance wtII be given to 333 egencies 
perteJnlng to ~Pradeeh eo thlltgae could be medii 
available to the people In lie 8 .. , 

SHRI RAM NAIK: I have already replied to thl8 
queetlon that same formula will be tIPPIICebfe to Madlya 
Pradeeh .. 18 appIcabIe to TamU Nadu • Bihar. We 
will complete this work .. early as pouiIIe. 

(English) 

COL (RETO.) SONA RAM CHOUDHARY: Sir, come 
from Barmer constituency and mynelghbourfng 
conatItuency 18 Jailalmer. Thera are about 28 Iakhs people 
staying there In the 70,000 square· kllometr. area. 
There are only four agenel88 exlating there. In Jalealmer 
District, there is one agency against 88,000 peopI.: and 
In Banner District, there is on. agency agaInet 1.10,000 
people. There are places like Pokhran. Slwans and 
Balotra. There are big towns. The population varlee from 
15,000 to 35,000. For the last four years, I have been 
constantly writing to your Department. The re.PIY 18 that 
you have carried out a survey, and It will be Ctone. Now, 
you give me an 888urance that you will do It. You are 
not giving any time frame aIIo. At leut, you should take 
the HOUle Into confidence. I am requesting you to take 
some action against them. Even the exletlng agencIee 
are conniving with the Department. 

MR. SPEAKER: You cannot tell anything. You can 
ask the supplementary only. • 

COL. (RETD.) SONA RAM CHOUDHARY: I am going 
to put the supplementary. They are connMng with the 
Depenment 80 that new agencIea should not be opened. !h'Y are dIItrIbutlng the new agenciea' shant. My queeIon 
IS this. In my area, how long It win take to open new 
agencies? Secondy, there Ie a nexue between the offIaIaI8 
and the already existing agency-holders.W1U you taka 
some action 80 that thle nexus is removed? 

(TlWnSlationJ 

SHRI RAM NAIK: Sir, when we are making available 
adequate quantum of gaa, we have aleo decided to eet 
up more gas agencies. Broadly we Intend to ... up • 
gas agency in either the block or the T .haD whichever 
may have a larger area 88 In some places the blocks 
are.bIgger and at other pIacea T ehslls have larger 8IINl-
havsng a POPUlation of mora than fifteen thouaand and 
covering an area of upto 10 kilometres eo 88 to cover 
smaI villages also. 

AN HON'BlE MEMBER: In my Parliamentary 
Conetituency there is no gas agency for a population of 
even one lakh. 

SHRI RAM NAIK: I know that work has not been 
done In this ~ but I will try to cotylpl8te thle WOfi(. 
The hon'ble Me'mbenI have also given' me In writing In 
this regard. , have ordered survey In this centext but the 
~.... with me are ten years okf I... pertaining to the 

991 ceneua .. Therefore. , requeet yoU to kindly give me 
latest populatIOn figu,. of your a,.. whefw you want 
an agency to be set up and on the basis of thole 
~,.. ... (InIenupIions) 
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COL (RETD.)SONA RAM CHOUDHARY: SuMty 
hal been conducted and you have given your IIPPftMII 
atao ... (Interruption$) 

MR. SPEAKER: You please let him reply. 

SHRI RAGHUNATH JHA: In my conatItua1CY there 
is no gil agency even at district level . ... (Inten1,f)tJonB) 

SHRI RAM NAIK: If there were no gal agencieI 
previously It does not mean that gas agencies will not 
be set up in future also. I usure you that 9ncIee wi! 
be 8et up in future. Block or T ehsll--whlchever 18 havtng 
larger area-having a population of more than fttteen 
thousand will be selected for setting up gil agende&. 
The hon'ble Members can give their auggeetionI In this 
regard and I take the rest of the responsibility. 

SHRI RAJIV PRATAP RUDY: Hon'ble Speaker, Sir, 
according to the waiting list given by the hon'ble 
Minister there are one crore people in the waiting list 
for LPG connection as on date. I want to know from 
the hon'ble Minister as to how thl8 waiting list Is 
prepared? So far as my knowledge g088 a particular 
LPG agency can l88ue a certain number of 
connections. As soon as Its quota of eight thouHnd 
or nine thousand connections Is exhausted It stops 
further registrations as It has no capacity and moreover 
it is not authorised to do so. As such are the figures 
available with us only national figures? In Bihar there 
are four lakha people In the waiting 1i8t and I have 
received twenty thousand application. from my district 
Chhapra alone. I want to know from the hon'ble 
Minister as to what I. the prescribed norm for 
registration In the waiting list and what I. the limit of 
waiting list for any distributor. I would also like to know 
whether the Government propose to revi.. that limit 
and whether the Government wHI gtve publicity to It so 
that the people could know about ft. I am saying this 
because people are not aware and they apply directly 
to us for gas connections. I would like to teU hon. 
Minister that the waitIng list should be analyHd and 
the people should be told about their priority so that 
they may get their names registered for the new weftIng 
list. 

(EnglIsh] 

MR. SPEAKER: What II the supplementary? 

(TfMIIIaJion) 

SHRt RAJfV PRATAP RUDY: Sir, we .... facing a 
101 of problem. We ara given hundred coupons, their 
number should be Incr8ued to flV8 Ihouand 80 thIIt the 
waiting list may be cleared eImubneoueIy. Our poeItIon 
is reeKy bad. 8ther you diIperwe with our quoIa or "lei .... It to five ~ eo that we may give coupons 
to aI. 

(EngIIeh) 

MR. SPEAKER: The Minister Is going to NpIy to 
your aupplementary. 

I will disaftow your supplementary. 

(TratJ$latJon] 

SHRI RAM NAIK: There are the figures of thole 
who are In the wafting lilt and even today people are 
getting their namee registered with the agendet. All the 
agetlCles should be Infonned In a unIfonn rnaMer through 
the 011 cornpanieI ..• (ln~J 

Whoever wants the gas OOMeCIIonI, IhouId get his! 
her name raglstered there. I wtI convey this Infonnation 
to everyone ... {lnterruptJona) 

SHRI RAJIV PRATAP RUDY:· Sir, the advertieemenl 
8houtd be published In the newepaper .•• (lntfllTtIptioM) 

[Engl8h] 

MA. SPEAKER: Let the Mlnl ... r reply ... (lntetTUPf/OftII) 

(Tranm.tion] 

SHRt RAM NAtK: The entire country oomee to know' 
of Whatever 18 said In the House and we W'III tty to act 
keeping this thing In view. 

Sir. the hon. Member has also said that they get 
very limited number 0' coupona for provtdlnggu 
connections and their number should be Increued. , am 
happy to -.y that we are making avaa.ble more gas 
connections In the country. Earlier we used to provide 40 
gas connections per M.P. for each quarter of the year, 
but In January we pre8Md It 'rom 40 to 60 gas coupons 
and from the quarter beginning In April we are going to 
Incre... it from 50 to 80 gas coupons 'or each 
member ... (Interruptions) 

(EntII8h] 

MR. SPEAKER: PIeaM take your ... Mr. MInIster, 
..... c:ornptete your repfy .... (lnt~) 

(TrIIIVIdon] 

SHRJ RAM HAlt(; SIr, we wtI giw an Incntued quota 
of 80 tn.teed of 50 gas connectionI to each Member. 
We wi IIteI't giving 100 coupone Inatead of eo coupons 
at preeent for the Membere of the ConeuItdve and 
Stanc:Ing CommiIteee. W. wiN ~ conatder the 
~ of .... hon. Member IIeIiIdI'IG to provide more 
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gal connectlons for each Member and I usure you that 
we will certainly take a decIaIon In this regard if more 
PI .. available. 

(EngIJM) 

MR. SPEAKER: Q. No. 883. 

... {lntetrUpt#0n8) 

MR. SPEAKER: Q. No. 883 please. 

." (IntemJpliofJI) 

SOME HON. MEMBERS: What about Q. No. 682? 

MR. SPEAKER: The hon. Member has requested 
that he wanta to withdraw hi' Q. No. 682. He has 
withdrawn htI a. No. 882. 

... (Interruptions) 

SHRI M.V.V.S. MURTHI: I am a Member here. My 
name Is alao there ... (/nterruptlons) 

MR. SPEAKER: Q. No. 883 please. He hu already 
wtthdrawn the question. The hon. Member has requeated 
to withdraw his Q. No. 882, and he has wIIhdrawn It. 

... (Interruptions) 

SHRI M.V.V.S. MURTHI: Sir, I have not withdrawn. 

MR. SPEAKER: I am not talking about Q. No. 883. 
I am taIdng about Q. No. 882. Now, It Is Q. No. 883. 

SHAl M.V.V.S. MURTHI: It Is aH right. 

Q. No. ·682 

Withdrawn by the Member. 

T ... neportatlon of LNG 

·683. SHRI RAMSHETH THAKUR: 
SHRI M.V.V.S. MURTHI: 

WMt th6 MinIster of PETROLEUM AND NATURAl 
GAS be pIHsed to state: 

(a) whether the IOC, BPCL, ONGC and GAIL have 
I .. ued the global notification tor prequallflcatlon of 
shipowners for transportation of Uquefled Natural Gas; 

(b) If so, the details thereof and the prequaHficatton 
condIIIons laid down in the notification; 

(c) whether the participation of Indian _hipping 
companlea In the proposed LNG transportation 
arrangementa has been ruied out at 1hIe Itage; 

(d) If so, whether the Govemment have any propoul 
to fexlax the prequallficatlon condltlona for the Indian 
companies to participate In the same; and 

(e) If not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (c) A statement Is laid on 
the Table of the House. 

St.t.",ent 

(.) No, Sir. However, Petronet LNG Umlted which is 
a joint venture company promoted by IOC. BPCl, ONGC 
and GAIL have Issued a global notification for pr • 
qualification of owners and operators of ~hip for 
transportation of Uquefied Natural Gas (LNG) from aatar 
to the proposed LNG terminals at Dahej (Gujarat) and 
Koehl (Keraia) on a time charter baaIs. 

(b) The main conditions for pre-qualification of the 
ship owners/operators are as follows: 

(i) Equity ownership In one or more LNG tankers 
each having capacity not lela than 1 ,25.000 
cubic metres; and 

(II) Fun experience In operating and managing (both 
technical management and crewing) one or 
more such LNG tankers; and 

(Iii) Tht LNG tankers operated by the bidder Ihould 
have tran8ported minimum of 0.65 mIion tonnel 
of LNG under time charter arrangement during 
each of the previous three yeera. 

(c) No, Sir. It has been made obtigatory for the 
bidders to aS80Ciate Indian shipping companI.. In the 
ownerahIp and operation of the LNG tankefs and offer 
training programme to Indian personnel. This wu apeciaIy 
stated in the detailed document issued for pre-quaIIIcatio 
and also reiterated during the dIscuaaiona wit! .. bIddIra. 

(d) and (e) Does not ~ 

[T,.....tionj 

SHRI RAMSHETH THAKUR: Mr. Speaker Sir. the 
hon. MinlMar has told in his reply that I.O.C., B.P.C.L. 
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ONGC and GAIL company has not I88Ued a global 
notification. However Petronet LNG limited which is a 
joint venture company prompted by IOC, BPCL, ONGC 
and GAIL have issued a global notification for 
prequalification of owners and operators of ships for 
tranaportation of Uquefied N.tural Gas (LNG) from Qatar 
to propoeed LNG tenninals at Dalej and Kochl on a time 
charter basis. Sir, the work of transportation In India has 
begun only few years back and not a lingle ~ 
company of the country inctudtng the public .ector 
company, thl! Shipping Corporation of India, has been 
considered competent to do the job, though the company 
has a fleet of 117 ships and It plans to purchase 
seventeen more ships in the coming one to ten years. 
When these ships owned by S.C.I. are suitable for 
transporting L.P.G. then I fall to understand why Shipping 
Corporation of India has not been considered .uitable for 
transporting the LNG? 

Shipping Corporation of India being an efficient public 
Sector company I would like to know whether you are 
contemplating to make special provision for Shipping 
Corporation of India after relaxing some of the conditions 
of the pre-qualification of owners and operators of ships 
for transportation of LNG? 

SHRI RAM NAIK: Mr. Speaker. Sir, no company has 
imported LNG in India till now. Hence India ahould come 
forward In the field of evolving new technologiee and 
potential for the ships and tankers uaed during the 
transportation of the imported LNG. In the pre-quaHflcation 
bid which we had offered on 8th February, it was clearly 
stated that the qualified companies should have equity 
participation i.8. share participation with the shipping 
companies of India and they are aJao IUppoeed to train 
their Indian counterparts and It will happen only when 
the tenders are invited and at that time these thingB will 
be considered. There are seven to eight .uch companlee 
In Incla which can futfIt the criteria of equity participation. 
Along with it the companies which had sent their bids for 
prequalification, have also been aquainted with all the8e 
things by holding dilc:ussion with them. But sometimea 
misconceptions may arise, hence I would like to eppriee 
the House of the condition which we have laid In this 
regard. 

[English] 

"The bidder wiU be required to aaaociate a reputed 
Incien Shipping Company In the ownerahip and operation 
of. LNG tanker and offer training programme 10 indian 
peraonner. 

Hence It wII be obIigatofy. for theM companlet to 
participate In the training programme of Increutng the 
standard and efficiency of Indian counterparts. In this 
context we are also trying to Improve our Indigenoul 
potential. 

SHRI RAMSHETH THAKUR: Mr. Speaker, Sir, I had 
already told that the Shipping Corporation of India oftenld 
their bid for the transportation of LNG. Despite all this 
why haw you laid thl. pre-oondltion that each of the 
LNG tankers operated by the bidder should have a 
capacity not less than 1,25,000 cubic metres .nd the 
LNG tankers operated by the bidder should have 
transported minimum of 0.65 mHlIon tonnea of LNG under 
charter arrangement during each of the previous three 
Shipping years. The hon. Minister has told In hie reply 
that there are .ix to seven .uch companiea like DabhoI, 
power company which are In Joint venture with the 
Shipping Corporation of India tor the traneportatlon of 
LNG and have proved their capacity In this field. If Dabhol 
Company can work In a joint venture with them, what II 
the problem In reaching at an agreement with Petronet 
LNG Company? If the Shipping Corporation of India 
cannot do this work alone then will the Govemment 
consider awarding the work In porta to Shipping 
Corporation of India and some private ahIpping company 
of India so that the foreign exchange could be aaved? 

SHRI RAM NAIK: Mr. Chairman, Sir, let me remove 
some of the doubts and apprehension. expreued by the 
hon. Member. Enron Is a private company and yet It hu 
entered Into a Joint venture with the Shipping Corporation 
of India. The foreign companIea which will give their bid, 
have also to enter Into a joint venture with Indian 
CompanIea, such II the condItIqn for the prequaHflcation. 
I would Uke to UlUre the House that whatever nee •••• ry 
atape are essential to promote the potential of the country 
In this regard wit be taken. A commltt .. Me been set 
up tor this purpOl8 atter holding diacuMIon with the 
MIniItry of Surface Tral1lPOrt and It II looking Into the 
matter. It wtI aubmIt ItlI report In • few daya and the 
decfIIon of inviting tenderI will be taken on that bull 
later on but right now the preIfmInary proc8I8 of pre-
queIIfIcatIon .. going on. 

[Eng/WIJ 

SHRI M.V.V.S. MORTHI: Sir, LNG II the future full 
of india. ThIs II • new fuel. The,. are 10 many dIIfIcuftIII 
for ~ for power generation. LNG fa the a~ fuel 
to enhance Improvement In power sector, and 
88tIIbII8hrnent of new Unite. There ... eo many UnII. 
UnfofIunIdely, the eartler question hu been wfthdntwn. ,. 

t 
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All the power pIanta thai have been proposed ... limited 
only to the paper. So, to wolt( theIe thinglLNG hu to 
be Imported. The nec •••• ry technology has to be 
Imponed. The Incian IhIppIng ~ along with the 
foreign companlel can make the arrangement. In the 
shipping MOtor the Shipping Cofporatlon of India ItIeIf II 
a v.ry large company In the wortd. That Ia one part. 

The next part Is that arrangementl have to be made 
to Import thIe, and for etortng It. They My that they have 
one ,.rmInII In Oahej In Gujarat n another In Koehl on 
the Weet Coat. On the Eat Cout there .re two places 
that have been thought of. 

MR. SPEAKER: Shri Murthi, this Is on transportation 
of LNG. 

SHRI M.V.V.S. MURTHI: Sir, I am coming to that. 
TtUa Is on tranepoMtion and 8torage put together. The 
two pIacea In the East Coul are in Ennore in Tamil 
Nadu and the other placp I. Kaklnada or Viaakhapatnam 
In Andhr. Preclesh. TheM two places are .Iso for storage 
faoilWea. UnI... It is aimultaneoully planned, you cannot 
Import thIa fuel. You cannot keep It In the lank.,. or In 
the .hips. The import by lank.,. is one and the storage 
la another. 

I want to know whether the Government Is prapoeing 
to have any terminal in the. East Caeet also In theM two 
placee and when the Shipping Corporation of India will 
do It. The hon. Mlnleter of Surface Tranepon, SM Rajnath 
Singh has made • contradictory report that they are 
conaIderlng the LNG transportation policy 8001'\. 

My queetlon I. this. Are they worldng In clo .. 
coIIIIboration with the MJnIatry of Petroleum .nd N.turaI 
Gas or not? I would like to have answers to theH two 
poIn •• 

SHRI RAM NAIK: Sir, about the second part. I have 
akeady aald that the MinIstry of Petroleum and Natural 
Gee. and the Minietry of Surface Traneport are wOf'ldng 
together to have a good policy for ahipping of the LNG 
which would be coming to Inda for the flnIt time. On the 
queatlon whether there can be aome mcK'e termlnata, I 
would Uke to say th.t they can be .t to many pIecea. 
But w. have taken a c»cIslon that we should firat bring 
It to the West Coast In Oahej in Gujarat and Koehl In 
Kenala. We wtll be concentrating on that firat. 11 is an 0n-
going exer0i8e and· it can be done aubeequently at other 
places. M on now, these are the two priorities on which 
we are wolt(lng presently. 

SHAI LAKSHMAN SETH: Sir, at the pr...m moment, 
LNG II • very c:oet .... ec:ttve fuel for so "*'y tnduetriee. 

It is found that the Govemment have decided to Import 
LNG through IhIpI to Weat Cout and Southem Couto 
The Eaatem region has been lagging behind In eo many 
fielda. Earlier, I drew the attention of the then hon. 
Petroleum MInIater in this HOUle to the matter of importing 0' LNG by IhIp8 to the Eutem region to place like 
Haldla, 80 that the total East Coast area can be 
developed by this cost-effective fuel. Even our West 
Bengal State Govemment wrote a . letter to the hon. 
MIniIIer of Petroleum and Natural Gaa to participate In 
the equity. share 'or Import of LNG at HMfia. 

May I know 'rom the hon. MtniIter whether the 
Government is contemplating to Import LNG In the Eut 
Coast like Vlaakhapatnam, HaIIda, P.radeep etc. 

SHRI RAM NAIK: Sir, 88 I said, we have the East 
Coast, the West Coaat etc. We have \e~ coastal 
lines. But we ~re first concentrating on the West Coast. 
In Paradeep we are going to have a AI. 8,000 orons 
new refinery. The hon. Prime Mlnlater would be going 
and laying the foundation stone on 24th May. 

So, we are trying to develop, and eftorta are aI80 
being made to find out if some gas II available from 
Bangladesh. So, we are trying to enaure that we bring 
more and more gas, and the hon. Member hu rightly 
said that It is in demand. 

Sir, I would say that if petrol and dleael were the 
fuels of the last century, the·· current oentury'e fuel 18 gas 
- LNG or LPG. We will try to bring In more Ind more 
gas and also try to produce It within our country. 

[Translation] 

AMI_nee to SEBI by RIC 

'684. SHRI RAMOAS ATHAWALE: Wli the Minister 
of POWER be pleased to state: 

(a) the details of schemes lI'1der which the Rural 
Electrification Corporation provides 8I8i8tanCe to the State 
ElectricIty Boards; 

(b) the detaI1. of the financial 888Iatance provided by 
the corporatiOn to each of the State E1ectrIcIty Board 
during the IBIt three yeara; 

(c) the target fixed under each ICheme aIongwIth the 
success achieved therein; 

(d) the details of the " Proposals sent by each Slate 
Electricity Board to the said Corporation to eeek financial 
aaeIstance cb1ng the cufTlnt ftnanciaI year; and 

(e) the PN8ent status thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (e) A 
Statement is laid on the Table of the Houee. 

Statement 
(a) Rural Electrification Oorporation (REO) provldee 

financial usIatance for vUlage electrification, Intenelve 
;: electrification of already electrified villages, energieation 
.~. of pumpseta and System Improvement Scheme8. 
~:) t (b) Details of financial ualatance provided by Rural 
{i Electrification CorporatIon (REO) to the State EIectrtcity 
~. BoardaIState Power Oepartmenta during the lut thnNt 
~ yeara .... given at Annexure-I. 

(c) The targeta and aohlevemente of village 
electrtflcatlon and pumpaetl energilatlon under REO 
funded ICherM8 during the Iaet three yeara are given at 
Annexure-II. 

(d) and (e) The dItaIII of propo ... reoeIved 10 far 
In Rural Electrification Corporation (REC) from 
the State Electrlctty BoardalState Power Departmenll 
for financial a •• latance during the current 
financial year and their p,...,,1 .talul are given at 
Amexure-UI. 

~, 

1" AnnMu,. , 
~; 
~. 

r. 

~ 
! , 
f 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12-

13. 

14. 

15. 

16. 

17. 

1& 

Statea 

2 

Andhra Pradeeh 

Arunachal Pradesh 

Asaam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kaahmlr 

Kamataka 

Kerala 

Madhya Pradeah 

Maharuhtra 

~ 

Meghalaya 

Mizoram 

NagaIand 

0riaIa 

1 .. 2000 
DIabut"Mment 

3 

30091 

1540 

298 

281 

243 

381 1M) 

3418 

2n1 

1837 

27613 

24176 

9071 

'*'46 
1781 

44 

82& 

1256 

8473 

(Re. In 1akhI) 

1988-1. 1987·'. 
0iIburMmenI DlaburHment 

4 6 

2<4888 8094 

882 1174 

82 0 

0 147 

381 388 

31298 3831 

2357 838 

3041 2080 

3178 2187 

29488 8866 

13703 5200 

13481 8828 

23H1 28878 

1328 131!Jt 

0 0 

444 258 

333 173 

8841 3812 

II 
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1 2 3 4 5 

1 •. Punjab 33231 3614 3314 

20. RIjMthan 34729 22872 12009 

21. SIkIcIm 15 0 0 

22. Tamil Nadu 21078 18433 11478 

23. T~ra 1129 753 323 

24. Uttar Predelh 15110 13719 9011 

26. W .. t Bengal 139 29 322 

28. DeIhl 0 0 0 

27. NEEPCO 10000 0 0 

&b TCIIIaI 305142 214848 106327 
Othello .. 5412 3064 
Total: 306142 220280 109381 

(0) AE CooperaIiVN • SP0G8 Ind grW1t for KJPIECP etc. 
(HI IncIudtd In ntepeOIIYe StaIIIa. 

Period 

1e97·88 
, ... e9 

1888-2000 
(Prov.) 

AnnautHI 

T~ of V/IagII El«:trlfIcation 8IId Pumps., EnetpIutJon Under 
REC·funded ScheIn.. during ",. Iaat tit,.. )IN" 

Wage ElectrIfIcation (NOI.) 
Target Achievement 

Pumpeet Energlutlon (NOB.) 
Target Achievement 

3000 

2000 

2000 

3046 

2502 

2108 

2.40 Iakha 

2.50 IaIcha 

2.50 Iakha 

s..wiN DetaM. 01 SdIemee ReoeIwJd .wi ",.".", SfMuI of 
Sant:IIott by REC duti1g 2000-2001 

2.42 lakhl 

2.79 Iakha 

2.45 Iakhs 

20 

(Ra. In Iakha) 

SI.No. State 

2 

1. HaIyena 

2. Purjab 

3 

3 

6 

4 

700 

5138 

No. • l.oM MIICtioned 

5 8 

8 5138 
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2 3 4 

3. J&K 4 989 

4. Rajasthan 1 10000 

5. Maharashtra 25 2481 

6. Goa 2 247 

7. ~ 1 430 

Total: 42 19966 

Note: a..... IChernH are under app ..... for unction. 

SHRI RAMOAS ATHAWALE: Mr. Spe.ker, Sir, 
through you, I want to uk the Hon'bIe Mlni8ter as to 
what Is the number of villages In our country and till 
now, how many v'llage. have been provided with 
electricity by the Government. How m.ny vlnagee have 
not been provided with electricity and by when, the 
Government II going to achieve the target of providing 
electricity to .11 the vlllagee? 

SHRIMATI JAVAWANTI MEHTA: Mr. Speaker, Sir, 
88 per the 1991 08Il8U8. there .... 5,87,258 villagea in 
Indi. and till 29 February, 2000, 5,06,401 viHages h.ve 
been electrified which come. to 86.2% of the 
total ... (lntemJptJons) 

SHRI RAMDAS ATHAWALE: It Ia not correct • 
... (~) 

SHRIMATI JAVAWANTI MEHTA: Let me complete 
the reply please. Presently, there are 80418 vIIfagea left 
Where eIectrictty II yet to be provided; thIa comee to 
13.8 per cent. 

SHRI RAMDAS ATHAWALE: My second queltion II 
that the power generation, which 18 the reaponatiIIty of 
the Government,. has been ... Igned to the Enron 
Company for the generation of power in Meharaahtra. 
What at.,. have been taken by the Govemment to meet 
the target of the electricity generation. The Government 
wtII have to do It effIc:IenIIy. The Gowmment II NqUIred 
to invest more and mo... funda for the geneIIItion of 
power. More electricity should be produced for the 
development of the country. That is why the Government 
should tell us as to how much power is required for our 
coumry; what is going to be done by the GoYemment to 
genende power. when the target wit be achiewd Iftd 
how much expenditu ... is elCp8ded to be incumtd on it. 

SHRIMATI JAVAWANTI MEHTA: Mr. Speaker, Sir, 
the hon'ble Member wanta to knoW about the demMd 
Met 8UppIy. I can teIIlhat ~ ..... are being made 

e 

2 208 

1 414 

9 6769 

to fill the gap In supply of power and for that eeveral 
lChemee have been prepared. In order to enh.nce power 
generation on the ball of tho.. achemea. nectrllary 
ordara for reforms and restructurtng of the board h.ve 
been lllued. The Regulatory Commletlon hal aIIo been 
conetituted for th.t .nd thus .11 ettorta .... being mllde 
to enhance power generation. We have fixed the target 
for providing power to an by the year 2012. 

SHRI RAMDAS ATHAWALE: If the t.rget Ie not 
achieved by 2012. then? ... (In,.rruptIone) 

SHRI MADAN LAL KHURANA: Mr. Speaker. Sir, the 
hon'ble MInIItIIr has ju8t stated that atepI .re being taken 
regarding the demand and euppIy. I want to uk • ..,.cIfIc 
question .. to what wu the target fixed for eIectrtctty 
produdton In the Eighth FIve Vear Plan and what II the 
~ that has been achieved. 

Part (b) of my question re/aIea to enhanoemInt of 
eIecIrIcIIy. It .. true that States have their own EIec*IcIly 
Boards but my 8ubmlteion It that you can uk the 
.dmlnlatr.tlon of Union Terrltorle. to enh.nce the 
production of electricity In their ....... In DelhI. tendera 
were floated 16 yeara back and MolJa were &teo I9'*' 
but the prooesa II not being completed. What ....... 
being taken In this regard? 

SHRIMATI JAVAWANTI MEHTA: Mr. Speaker. Sir. 
the original question that SM AIhawaIe P hal asked, II 
about the rural electrification, 

I too am replying about the rural electrification .. So 
far u the question that haa been asked just now by the 
han",. Member. Shrt Khurana jl, Is conoemed, I would 
like to Infonn that in the Ninth FIve Vea, Plan • target 
of 409 Megawatta In 1997-98, 191.3 Megawatta In 1998-
99, 1625.40 Megawatta In 1-"2000 wu fixed for the 
Central eeetor. RecenIIy, we Mve fixed • I8rgIt of 659 
Meg.waHl for Central Sector .nd • .tatget of e170 
Megawatll remaIn8 left for 2001·2002, which means • 
... 01 8,129 __ ... tIM been n..ct for Central 
Sector. In State Sector •• target of U.54 MegIIwdI in 
1997·98. 1278 Megawett8 In 1"8·98 .nd 2608., 
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Magawatta In 1997-2000 had been fixed, which means a 
terget of 10,005.2 Megawatt was fixed by us. By March, 
2000, we have achieved a target of total 12,000 Megawatt 
(~xlrnate). 

SHRI MADAN LAL KHURANA: Tell u, about 
percerUge. 

SHRIMATI JAYAWAt(f1 MEHTA: We have not yet 
calculated percentage. I will ten you after calculating the 
percentage. 

SHRI RAJ IV PRATAP RUDY: Madam, we are 
deviating from the main quMtlon. . .. (Interruptlons) 

DR. GIRIJA VYAS: Mr. Speaker, Sir, the way, Hon'ble 
MlniIIter h.. anewered the question, and keeping In view 
the lltuation In S .... EIectriclty BoardI, through you I 
would like to NY that only about 13 percent vII\ageI are 
remaining; but aInce you \Ive In Mumbal you are not 
aware of the situation prevailing In Nral areas. Moreover, 
the figurM given by you are not correc:t and It seems 
that e",rlltec:t f\gurel have been given to you In this 
regard ... (lnterruptlona). In both the situation, Govemment', 
IndIIfenmce Ie quite 1Ipp8t8I1t. 42 ache.".. have been 
eent by varioua ...... during 2000-2001 which Include 3 
echemea from Haryana, e from Punjab, " from Jammu 
and Kaahmlr, 1 from Rajuthan, 25 hom Maharuhtra. 2 
from Goa, and one from Manlpur. Out of the.. 42 
schemes, only 9 have been approved by the Government. 
The Govemrnent', Indifference In this regard Ie quite 
appllrent. Will the Government try to overcome thl, 
\ndInerence and wtft IIdopt a poeIttve attitude regarding 
the Mal ale<Atlfk:atton? 

SHRIMATI JAYAWANTI MEHTA: The Hon'ble 
Member haa aald that exaggerated figures have been 
gtven but It 18 not correct. The rep\y Is baaed on the 
facta. You have uked atatewtee detalla about the 42 
schemes which ant .... ted to Hary.na. Punjab. Jammu 
and Kaahmlr. Rajuthan, Maharuhtrll, Goa and Manlpur. 
I have given detan. of the schem .. re\aIIng to 2001-
2002 which have been receMtd by REC. The peaent 
finance year haa just started. It Ie certain that whatever 
8Chemea will be received during thla year and whatever 
amount 18 cMlred by the State through REC, adequate 
amount wtII be provided to them through REC. There will 
be no dearth of funds. 

DR. GIRIJA VYAS: KmcIy approve ttto.e projects that 
you have reaelved ... (lntem.ptione) 

MR. SPEAKER: It Ie not ... thIa. PluM be -..ted. 

... (IntemIpIIoneJ ~ 

(English) 

MR. SPEAKER: Shri Rudy, what 18 this? This 18 not 
a debate. Thl& is Question Hour. How can you dlatwb 
the Question Hour? You are always standing up like thla. 

[Transllltion) 

SHRIMATI JAYAWANTI MEHTA: Mr. Speaker, Sir, 
juIl now she has told that only one project of ........ hb'a 
hal been approved and out of the total 42, only 9 .projeeta 
have been approved. Hon'ble Member has asked about 
the reasons for not approving more 1ChemM. J would 
like to submit that when we uk for the financial details 
of the projects which are sent to UI by 11'11 StIftee, they 
do not supply such detals. That Ie why approval of the 
projects gets delayed. 

(Engn.h) 

THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. 
KUMARAMANGALAM): Mr. Speake" Sir, I would Olle to 
just join In replying the question. M the hon. Minister of 
State tIM quite rightly stated, the ftg&ns given are oorrect. 
But, I think It is my duty to explain to the House that 
when we talk of a village having been eIectrtfIed. the 
original definition used to be that one pole hu to reach 
some where in the vlHage. Then. In the last two years, 
our Government hu amended It Mying that not one 
pole. but there must be at least one light. in the village. 
Thereafter. we are reconsidering It. In fact, a Group of 
MInIsters has been conatItuted to go Into til. We are 
atao equaUy worried beca8e there are eome SIelee that 
will take a co.upIe of hunchd v-re .. the pace at which 
they are going. to do Mal elec:triflcation. I do not' went 
to take names here. So. we need to definitely look at It. 
There II a Group of MInIetenI In which mpeIf, the FInance 
MInIster, the Deputy-chalrman of the PIennilg eon ...... lon 
are sitting together and WOftdng out 1IOIutione. The FiMnce 
MinIster, In his Budget Speech. celegorically menIIoned 
that he waa providing budgetary euppoft over and above 
the plan that was proyjded for nnI ~l. We 
are wortcing out 8 1Cheme. We are qutte oonecIota of 
the PfOb'em. 

(Tlaft8MtJon) 

DR. AAGHUVANSH PRASAD SINGH: Mr. Speeker. 
Sir, Hon'ble Minister his informed In hill ...... under 
the Mal flclriftcation progranme, Ra. 6,200 onn .... 
been sanctioned In the Iul three years as .. 1 .. 1Ce to 
States. Aa per hie reply, the ........ :Ra. 1000 Cl'Or8 
In, 1187-88. As. 2020 crore in 1...,. .... Ra. 3051 
CIbre In 1999-2000 haft been IadonecL ThuI. out of 
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the total sanctioned amount of approximately As. 6200 
erore, only four erore rupees have been sanctioned for 
BIhar during last 3 years. From the answer of the Minister, 
It seems that the target of rural electrification of 9th five 
year Plan is not going to be fulfilled, becauae against 
the set target to provide electricity to all villages, only 
85% of the villages have been electrified ttn now and 15 
per cent vlUagea are yet to be electrified. 

Mr. Speaker, Sir, I would like to draw the attentton 
of the hon'ble Minister towards the fact that the Union 
Government has approved Rs. 40 erore for the State of 
Bihar under the Ninth Five Vear Plan, but these funds 
have not been releaaed to the Bihar Govemment. Irs 
payment has been withheld. It becomes clear from the 
hon'ble Minister's reply that he has sanctioned Rs. 6200 
erore. Out of which Bihar has received only Rs. 4 erore. 
32 thousand villages in the State are atln to be electrlflecl, 
but the amount of Rs. 40 erore sanctioned for Bihar is 
not being releaaed. I would like to know from the hon'ble 
Minister whether the Govemment will release those funda 
to the Bihar Govemment and whether the Govemment is 
ready to give to Bihar its due share out of 
Rs. 6200 erore? 

(English) 

SHRI P.R. KUMARAMANGAlAM: Sir, I would like to 
make it very elear that there has been a little reluctance 
on the part of Rural Electrification CorporatIon In giving 
loans to BIhar State ElectricIty Board. The reason and 
cause is simply this that for the first time a new word 
had to be coIned in the power sector and that Is 
'd&-electrlflcation'. In other worda, we are given fIgure8 
that many thousands of villages, In fact tens of ~ 
of villages, have been eIectrtfIed and then we ... IIdonned 
the next year that they have been de-electrffied, reasons 
being both the cables as well as pot .. get stolen. That 
Is the Ill'l8W8r given. So, we had uked for an imIestigatIon 
into this. At that particular moment of time carne the 
State elections of Bihar and investigations had been 
stayed for that moment. All soon 88 the InveIIIgation II 
completed Md the report cornea to ua, we will be able 
to come to a final dectsion. We believe thai thiI II not 
poaIbIe unIea ... (1ntenttptIons) 

[Transilition) 

DR. RAGHUVANSH PRASAD SfNOH:Mr. SpeeIIer, 
Sir, the hon'ble MinIster II not reptying the queedon, I 
hav\t liked, but he II saytng .omethlng et.e. 
... {'ntetrUplJons) 

SHRI RAJ!V PRATAP RUDY: He Ie giving • right 
repfy ... (lntem.rptiotw} 

[ETIfI*h] 

this concept of .. lectrItk:atlon " • new one. 

MR. SPEAKER: Shri Rudy, why are you replytng to 
the queatlon1 let the Mlnilter reply to the queetlon. 

SHRI AAJtV PAATAP RUDV: Sir, ... the plight of 
Bihar. De electtlflcatlon is taking place In Bihar. 

MR. SPEAKER: Pi .... take your seat. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon. Miniater II not rep/yIng to the question I 
have aaked. I have very cIeaIty aIked wt.ttMtr the han,. 
MIniIter" ready to give to Bihar Ita due ."..r of Re. 40 
orona and BIhar's due 8hant out of money unctIoned In 
Jut three yeara •.. {lntrmuptIoM) Mr. Speeker, Sir, why 
Rajtv Pralap Rudy " rl8lng In support of the hon'bee 
Mlnilter. • .. {,nterrr.JptioM) 

(EngIItIh) 

SHRI RAJIV PRATAP RUDV: When de-etectrtfIcII 
Is taking place, how can viii.. In Bihar be ea.ctrifled1 
And the Member is talking about money ... {lnt~) 

MR. SPEAKER: 8M Rudy, you are UMeO ••• 1I1ty 
Interfertng In the reply of the MIniIter. Whet II ... 1 

MR. SPEAKER: SM Rudy, when the Minllterla 
giving hie repty, why are you unnec:eaarily dIIIIurbIng the 
Houae? 

... ('nterruptJoM) 

SHRI AAJ'V PRATAP RUDY: SIr, my 8tate II crying, 
my St ... II wI.plng. There ie no eIecIrtcity ... {/~) 

MR. SPEAKER: Shrt Rudy. thie II too much. PIe .. 
take your ... 1. What Ie thII? 

... (In~) 

MR. SPEAKER: Mr. Mlnleter, pie_ complete your 
rapIy • 

SHR. P.R. KUMARAMANGALAM: I can NPIY, if I 
am gIvM the oppottuniIy from both the Iidae: I need the 
oppom.nty ... {~} ., 
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MA. SPEAKEA: Pleue complete. 

SHAI P.A. KUMARAMANGALAM: Mr. Speaker, Sir, I 
have reqUIted the hon. Minister of Power from Bihar to 
com. along and meet me. W. are having a meeting, 
and In that meeting, we wID be addrel8ing this Iaaue. I 
think, staying the action Is all right for a little while but 
It ,hould not become the cauee of &ctIon to ensure that 
electrification of rural ...... In BIhar it stayed. 

In faot, we want to speed It up and we wiD pay 
epeci.1 attention to Bihar. I uaure the hon. Member that 
we wi" apMd It up ... (Intenuption.) ... Ra. 389.98 crore is 
due to AEC from Bihar upto 31.3.2000 ... (lntenupfions} 

{TraMlatJon} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
SIr, the hon'bIe MlnlMer II not replying to my qUl8tlon. 
In proteet, I boycott the HouM ... (Inte~) 

11.11 hra. 

Dr. Rllghuvanah PtUIId Singh then left the House. 

(English) 

Tranefer of Polluting TechnoIoglel 

-887. SHRI CHANDRAKANT KHAIRE: Will the 
Mlnilter of ENVIAONMENT AND FORESTS be pleaeed 
to ltate: 

(a) whether the Government are aware that developed 
countriea .... t ... nafen1ng highly polluting technologlea to 
the developing countrtea; 

(b) If 10, whether 8uch technologl., are being 
tranaferred to India .. well; 

(c) If 10, the details thereof alongwtth name of 
oountrtea tranlferr\ng IUCh technoIogiII; 

(d) whether the Govemment have· tIIIc8n any Itepe 
to ,top IUCh tranafer; 

(e) If 10, the detaIII thereof; and 

<f) it not. the "'8IOf'I8 therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU): (a) to (f) A atatement .. laid on the 
Table of the Houae. 

(a) Yes, Sir. 

(b) No, Sir. 

(e) Does not arise. 

(d) and (e) A system of environmental clearance 
under the Environment (Protection) Ad, 1986 andoonaent 
mechanism under the Water (Prevention & Control of 
Pollution) Act, 1974 and Air (Prevention & Control of 
Pollution) Act, 1981 has been put in place to prevent 
environmental degradation from highly polluting 
technologies. This ensures that such technologies do not 
get transferred to India. 

(f) Does not arise. 

{Tl'Ml8lationJ 

SHAI CHANDRAKANT KHAIAE: Mr. Speaker, Sir, I 
would like to know from the hon'ble .Mini"er, the detaiIa 
of the system and technology being Inducted by 
Government of India to check pollution. The poHution is 
Increasing day by day in the country. The pollution level 
is very high In Delhi, Chennai, Bangalore and Mumbai -
it is 67% in Delhi and 66% In Mumbai and simllarty the 
pollution level is very high In other two metropolitan cities. 
Is the Govemment considering any proposal to check 
poBution In metropolitan cities and to Impoee ban on 
industries? Mr. Speaker, Sir, dally we read in newapepers 
that the developed countries are tranafen1ng their ~ 
to our country. Government aJao think, H the developed 
countries wiD set up their Indwtriea In our country, the 
foreign capital would be tnveated In the country. I would 
like to know from the hon'bIa Minister the namea of the 
countries which are transferring Induatriea to our country 
Indicating the names of such induatrie8? Te" us about 
them? 

(English) 

SHAI T.R. BMLU: Sir, the queation pMaIna to import 
of bad. technology or the Imported technology. But at the 
same time, the hon. Minister has posed another queItion ... 

MR. SPEAKER: Not 'the han. Minister' but 'the hon. 
Member' has poeed a qaeetion. 

SHRJ T.R. BAALU: Yes, I am sony. I .a.nd conectad. 
The han. Member has posed a queation. 

i~' .. are taking very ..net control ~. We 
$ are hiMng the State Polutlon Conlrot Board .. well .. 
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the Central Pollution Control Board. W. ar. enforcing 
strict norma in the Capital City of Delhi 8ACI other pIIIceI. 
At the same time, Improved fuel efflcfent procesaea, 
technologies and standards have been Introduced. In 
regard to auto fuel, we have reduced the eulphur content 
to 0.06 per cent In N.C.R. So, pollution Is being taken 
care of. 

Sir, in this regard, we have identified 29 categories 
of lnduatr1e8. We have allo identified 24 ..... u hot 
spots, and 17 categories of highly poRutlng Induatrtes. 
We aN taking proper ac:IIon. 

Whatever technologies or such other things are there, 
they muat be up-to-date. So, we are taking care of 
pollution. 

[Translation} 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
what action the Government have taken to remove 
factories whIdt are the main cauee of pollution In Deihl 
and other big cities and what steps the Government Is 
taking to check pollution caused by such companies and 
factories. 

[English} 

SHRI T.R. BAAlU: Of course, again, his 
supplementary question does not relate to import of 
technology. He is asking about the Yamuna ActIon Pan 
and the Ganga ActIon Plan-II. There a,. many InduItrIes 
which are polluted. Of course, they are polluting the 
Yamuna. There are many polluting drains which are 
dIrecIIy di8charging municipal effluents Into the Yamuna, 
but at the .. me time, we have takan proper action In 
this regard. All these industries muat have Effluent 
Treatment Plants. 

Now everything Is being monitored. There is no c-... 
for panic or worry. 

DR. B.B. RAMAIAH: The subfect of pollution Is very 
important. I am Quite aure that the hon. Minister would 
give a lot of /mpoItance to this important upacl There 
are various technologies which are coming up. Under 
these drcumstances, I would like to say that air poIutIon 
has become one of the most Important aapectl. 
VIukhapatnam 18 identified .. one of the highly polluted 
areas. I would request the hon. Minister to let me know 
whaIher the Government hu tIbn any ............ 
If not, what action the hon. Minister II going to IBM to 
pt'8V8nt poIutIon in .. 8f88? 

SMAI T.R. -BMLU: The Government II awn of the 
fact that Dr. B.B. Ramaiah hM ;u.t now menIioned. 

Wa are having interectlon tomorrow In a meeting of 
MinIItera of environment which II being Inaugurated by 
the hon. Prtm. MInIIter of India, Shri ~ BIhari V"vee. 
All the Mlnl8ters of Environment of vano.. States are 
meeting tomorrow. We will have Interaction and proper 
action will be taken. 

SHRI M.V.V.S. MURTHI: In 1992 Itself, 
Vlsakhapatnam has been identified .. one of the moet 
polluted areu. But no action has been taken 10 far. 

SHAt T.R. BMLU: Everything will be dlacu .. ed 
tomorrow. 

SHRIMATI RENUKA CHOWDHURY; t wish to know 
from the hon. Minister whether India has liked devekped 
nations to give us·green technology whlc:, men"" It /I 
environmental friendly, at a rate that II affordable by t"'Cla 
becauae the world expects India to contribute to green 
technology and to conaerw environment wharau our 
atudlee have shown that It 18 only the developed natIonI 
which have contributed maximum to the poIIutton that we 
are all suffering from. WUI the hon. Mlnilter tell U8 If he 
has negotiated with the developed countriee to give gNen 
technology at a cheaper price becauae we are the 
daveloplng nation and we have not yet got the 
refrigerators, air conditioners and aircraft which are health 
friendly? 

SHRI T.R. BMLU: We a .. dieouuIng thla matter In 
the multilateral foruma and whatever grMf1 technology /I 
available In the developed nations for green houM gu 
abetment they have supply It to ua under Kyoto Protocol 
In accordance with pr'IIICIples and NIea yet to be decided. 
We are vary much In Interaction In this regard. It Is at a 
preliminary stage. By this year end, we would be 
concluding what type of olean development mechanIam, 
what type of green technology thilt could be tranafarred 
to our country and at what condltlona. All theM matters 
are expected to be HItIad only by November-Decemba" 
2000. 

SHRIMATI RENUKA CHOWDHURY: Are we uIing 
the.. countrlee becau.. the developed natlont have 
contributed to the pollution? 

SHRI T.R. BMLU: We have an 8!pproach about IhIa 
matter in the muItIIIerat forum. W. have not y« enMd 
at eny MtIIement. W. are uklng for green technology. 

SHRI BASU DEB ACHARIA: I would like to know 
Whdle, the hon. MInIater Is aware that aome ahIpI are 
conq with haurdoua materiel to our ahip bfealdng 
yardI. ThuI the BaNI Convention i:l being violated by 
the developed naUona hom where the ahipa .... comttp. 
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I would lI1<e to know whether the Government hal taken 
up thle matter with the developed nations from where the 
ships .... coming 80 that • ship. befo... It Ie sent to the 
breaking yard. Is decontaminated. 

SHAI T.A. BAALU: In the Basel Convention. 
hazardous waste related issues are being rai8ed. I will 
definitely report to the House the outcome of the 
dIacu.slon. , have aI ... ady dlacuaaed related matters In 
the Base' Convention. 

SHAI BASU DEB ACHAAIA: Are the diacusalona stili 
going on? 

SHRI T.A. BAALU: For the Information of the House. 
• draft notification regulating the hendUng of used lead 
acid batte .. haa been prepared. ~ of areenic. cynide 
and mercury oontalnlng wast .. has been banned under 
EPA. Mettera _ted to waat.. 011 and. at the same 
time. related to ship breaking. have been dlacuased in 
Buel Convention leat year. 

12.00 tn. 

SHAI SUBODH MOHITE: Sir. green technology and 
envlronmenta' a.pect. Ire Intemational i.sue.. My 
question to the hon. Mlnleter relates to the Government 
of India'. multilateral agreement on environment with the 
UN. , would Rice to know the number of .greementa the 
Government of India haa executed with the UN and the 
major benefit of these agreements. • 

Vear 

1994-95 

1995·96 

1996-97 

1997-98 

1998-99 

1999-2000 

CapacIty .. on 
31at March (MW) 

81171 

83293 

86795 

89102 

93253 

97836 

(c) Ac:cordlng to the Ninth Five Vear Plan document. 
the groas generation in utilities wee likely to be 806.7 
B.U. by 2001-02. This aaaesament was bated on the 
likely capacity addition .. perceived at the begtMIng of 
the Plan period. Targets tor power generation .... decided 
at the beginning ot each year depending on the , 

SHRI T.R. BMLU: I wi pII8 on to the han. Member 
whatever Information I could pus on to him. 

WRITTEN ANSWERS TO QUESTIONS 

{E~lsh} 

Growth Rete of Powr GeneNtIon 

·685. SHRI MADHAVRAO SCINDIA: WIH the Mlnl8ter 
of POWEA be pleued to state: 

(a) whether the growth rate of annual power 
generation capacity In the country ha. de'ere .. ed 
drutlc.1Iy during the last few yeara; . 

(b) If so. the reasons therefor; 

(c) the target fixed lor the power generation during 
the Ninth Five Ve., Plan especially In the noIth· ..... m 
regloin. Stat.wiae; and 

(d) the steps takenlpropoeed to be taken to augment 
the growth rate of power generation during the current 
year? 

THE MINISTEA OF POWER AND MINISTER OF 
MINES AND MINEAALS (SHRI P .A. 
KUMARAMANGALAM): (a) and (b) The annual rate of 
growth of power generation as well .. capacity over the 
last five years Is indicated below: 

Annual rate of Annual rate of 
growth of capacity growth of 

addition electricity 
generation 

2.6% 8.3% 
3.0% 3.8% 
3.8% 6.8% 
4.6% 8.8% 
4.9% 7.1% 

impte, ..... taIIon 8CheduIe of 
malntena on-going projects. echedu*t 

m nee work. regional power demand, grid 
para etera and tranamIseion CIIp8biIitIea etc. The target 
tor power generation in the country for B U The t 2000-2001 .. 500.7 

': • argete tor the North Ea .. ern Region State-.... ... gIvan below: 
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North Eutem RegIon 

Name of State Central 
Sector 
(MU) 

Assam 2274 

380 

NIl 

NH 

2n 

Manipur 450 

(d) The following steps are being taken to 
a .. gmant the growth rata of power generation In the 
current year: 

(i) Statlon-wtae, Unit-wi.. monitoring of the actual 
generation w. ... targeta Ie done on a dally 
basta In CEA. 

(il) Hew capacity addition programme of both 
thermal and hydro power aIatIonI Is JWglAIty 
monitored. 

(HI) Action II taken for eatty .-toratIon of the unII8 
under forced outage. 

(Iv) Power stations which need renovation and 
modernisation are offerecl uetetance under 
'PAGER' Scheme of PFC. 

(v) Effort. are being made to Inc...... PLF of 
thermal plante. 

(vi) MaxlmiMIIon· ot.t!'Msfer of power from ewpI~ 
regions to deficit regions. 

(TraneIaIIon) 

"886. DR. LAXMINARAYAN PANDEY: WUI the 
Minister of PETfP,.EUM AND NATURAL. GAS be pIea.d 
to state: 

State 
Sector 
(MU) 

1290 

381 

620 

20 

HH 

HU 

Private 
Sector 
eMU) 

180 

NIt 

HII 

HH 

NH 

NI 

Total 
(MU) 

3744 

741 

520 

20 

(a) the total area of land purchaHd by Indan 011 
Corporation for construction of petrol pumpI In nor1hem 
p..... of the country during 1888-2000 aIongwith the 
locatio,. thereof; 

(b) the .... of land yet to be purchued for the 
purpoee: 

(e) whether the prtcee fixed by the Government In 
regard to the purchue of the Mid a,.. of land haw 
been Ignored by IOC; and 

(d) " 10, the name. of the perIOnI from whom the 
-'d .... of land wu purchaMd aIongwiIh the fooIdIon. 
of the land and the priceI thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAlK): (a) During the )'HI 1en-2000. 
tncIan 011 Corporation limited hM purchaMd 91 ..... In 
the Northern RegIon, the detalI8 of which ... given In 
the attached Statement. 

(b) In the year 200()..2001, pntMntly IOC hu pIaN 
to pulCh... land at 151 toeatlon. In the Northern 
Region. 

(e) and (d) The Y8Iu8tion of land pun:lhaIed 10 far 
hal been determined by a CO".,,,''' of three officerI 
for NCh eIte on the bMIa of the NPOt1 ~ by the 

• 
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SI.No. Location 8tII8 Area of Type d Arru1t Name of Owner 
lind In IoceIIon -eq.mtr 0000I (Ra. 

'A' tMItI 1aIch) 
Jubilee 
RetaIl 
Outlet 

2 3 .. 5 8 7 8 

1. HI ... r ...... r HafyIna 1eoo 'A' 24.80 Sml vidhya DevI 

2. Kohand I<M\III IWy8na 5013 KIrgII 24.32 Mia. Decent SpInn.,. N. Lid. 
Kamel 

3. *"8111 M8he11derprh H8ryana 12140 38.74 Bmt. SantoIh DevI 
SIrohI 

... Aurengabad MaIhura U.P. 1713 COCO 32.08 Sh. Dhermender 
...... "h Tomar & 
Othara . 

5. Oengaru U.P. 1400 COCO 3.18 Sh. Sureah Kumar 
ShIuma 

8. HarMganj AIIgarh U.P. 
1_ 

COCO 15.10 Bh. BuahaeI Kumar 
JaIn 

7. Khatr AIIgarh U.P. 1400 COCO 22.0& Bh. Herl Shankar 
ADd 

8. Koal Mahn U.P. 1310 COCO 12.28 Sh. BrlJender 
Kumar Panw.J 

t. Kuc:haaar U.P. 1872 COCO 13.13 Sh. S,., Kumar 
Road Sharma 

10. BI,.. Tapu Elih U.P. 1. COCO 4.71 St\. Surender Pal 
SIngh 

11. Surtr MdIura U.P. 1781 COCO ".81 Smt. Serlye 
Agarwal 

12. Oeurala MIll U.P. 21. COCO 10.05 Sh. Jeweher 
Shanna 

13. Shobhapur Meerut U.P. 1848 COCO 10.51 8mt. PrMna SIn 
14. G. Nolde G.B. Nagar U.P. 10000 JubIIaa 208 GeM. lMId 
15. G. NoIda G.B. Nagw U.P. 8000 COCO 107 Govt. ...., 

(HoIIInd 
Tractor 
CroaIng) 

H$. Y...".,n U.P. 1111 COCO 2 ... Govt. Land Nagar f 
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17. UIka au. 8IctWIh ..., U.P. 1115 "A- 4,35 Sh. Shtl Ram 

18. VI8hw8nath PI1IIIpgerh U.P. 1115 COCO 4.78 Sh. 8ahdeo SIngh 
~ 

19. ArrIbM AzImgIItI U.P. 1115 COCO 7.85 Smt. Ahmadi 
Begum 

20. SIgart ~ U.P. 1115 COCO 8.92 Sh. Intlzar , Nlaz 
Ahmed 

21. SabII Heel. JUIPUI' U.P. 1115 COCO 8.47 Sh. MIrza Azafar ....... BtQ.lSh. Mirza 
AfzaJ Beg 

22. a./pu'. Gonda U.P. 1115 COCC 3.35 Bh. Ganjench Kr. 
Gonda TIwari 

23. DudahI. KuIhI ,., U.P 1115 cocc. 3.29 an. LaI Bllhadur 
~ RaIl 

Sh. SantoIh KUlNlr 
& Sh. Vlehwanath 

24. W ...... ButI U.P. 1128 COCO 9.28 Sh. Bhnt BtuhIn 
'Guni. BasIl BhatIa 

25. MahadeYa BaatI U.P. 1115 COCO 725 Sh. S.P. Upadhyey 
BaatI 

28. Akbarpur. Ambedkar U.P. 1115 COCO 8.87 Sh. KMIaIa Pruad 
MoIIpur Nagar 6Ingh • !'h. 8wya 
Road. PrIdIIp SIngh 
Ambedkar 
Negar 

27. Mahua AIIItIIbad U.P. 111. COCO 3.75 Sh ...... AhnId 
KoIhI, ·AIJIhIIbed , . att Md. AkhIr 

28. L..axman SrawMII U.P. 1115 COCO 7.25 Sh. Mukhtat Ahmed 
,..,. Srawu1I 

29. DuWIpur. AIIahIIbM U.P. 1115 COCO 7.24 Bh. Panna LaII 
AIIahIIbed Sh. Channu La' 

Etc. 

30. DurgIpur, SuIIIr1u U.P. 1115 COCO 7 Sh. Shlv Pre.." 
Subnpur Shukla 

31. Pamugw1j. SonbMdnl U.P. 1116 COCO 2. Sh. Sldha Nath 
MIn 

32. Kohdaur ~ U.P. 1115 COCO 4.81 8h. ".,. AIam 

33. Mrzapw MIrzIpur U.P. 3Oe3 COCO 18.08 Sh. AlIa 0WIdra 
Reva Ac.d. 8huId8 

34. A8ara ..... U.P . 2524 COCO 1.50 Sml. Shall ....... 
35. ..... a.zar ~ U.P. 1. COCO 12.10 Ih. T.N. GupIa 

• • 
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38. I.G. at.hHd 8uIt8npur U.P. 1882 COCO 5 81\. Ram Aahray 
Park Pa1hIk 

:no CIhurpur AIIIIhabed U.P. 1533 COCO 10.78 Bh. ~Ahmed 
& Sh. Md. AhJn.ct 

38. MueIcra HarnIrpur U.P. 1201; COCO 2.75 Sh. Javed Hallm 
Khan 

31. KintI HlmirplM' U.P. 1384 COCO 0.42 Sh. Plyulh 
Sdvutava 

40. G.T. Roecr Kanpur U.P. 355 "A" 11.49 Dr ........ rNaraln 
(part-I) DwIvedI , 

41. (2 SeIlera-120) Kanpur U.P. 269 'A' 8.71 8mt. Chandra 
(Part-II) Prabha Dwtvedl 

42. Jehanlkhera HwdoI U.P. 2899 COCO 4.99 Sh. Sanjay Singh! 
81\. Krtshna & Col. 
Brtjuh 

43. SIkanda'J)Ul' Kannauj U.P. 1779 "A" 3.78 Sh. Raj Kumar 
SharrM 

44. HaIdergam BarabankI U.P. 3790 COCO • 8.50 Bh. PoIer 
45. SMrar JhM8I U.P. 2091 COCO 2.70 Sh. Mahender Pal 

SIngh ... PandMIha .hnaI U.P . 2091 COCO 12.54 Bh. Prabhu Dayal 
47. JhInIIk Kanpur DeNt U.P. 2091 COCO 13.50 Sh. Raj Kumar 

Slngh/Sh. 
DharwnYMr 

41. ~ Unneo U.P. 1280 COCO 1.79 &h. ~ Kumar IIIngIn'Mu 
Gupta 

49. Kibral ~ U.P. 2846 COCO 1.28 &h. RIIkeIh Kumar 
SO. Aauzagaon FIIIDIbId U.P. 3717 COCO 4,45 Sh. Subha.h 

ChInch Pandey & 
Bh. AmbIIca PraHd 
Pandey 

51. BhMIbtu Kanpur U.P. 2200 COCO 3.50 &h.,..,.", Crt'SIing 

52. ~ AuraIyIi U.P. 3511 COCO 3.21 Sh. AmbIka SIngh ~. 
etaw.tI 

13. ....... U.P . 2490 COCO 2.80 am.. Vinod RanI NewIibgunj-
SohratNu 

54. EtawIIh Etaw.h U.P. 3803 COCO 11 Bh. PI'IIkMh V.tva 

~ & 8h. AahcIk Kmw 
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55. Gala LIIkhImpur U.P. 2000 COCO .".80 Sh. RaPt AcPrwaI 
GaIciwMIdh KherI • 0Ihera 

58. Ohampu' BIjnor U.P. 1784 COCO 8.70 Sh. SubhIIh ChInd 
NagIna MeheehwM 

57. SaId Nap!' RM1U U.P. 1400 COCO 1.32 Sh. KuIdHp SIngh 
• 0IhM 

58. Todarpur SWrMpur U.P. 871 COCO US Sh. "tl'lhad Khan! 
Snt. s.r.t Begun 

58. 1't1ekurdw.ra ~ U.P. 1780 COCO 2.18 Sh. Pragat SInghI 
Ih. 11M Ider SIngh 

80. GandewIId Sahara1pur U.P. 2000 COCO 2.84 Ih. Pav.n SIngh 

61. Agraull Shahjahanpw U.P. 1400 eA" 1.20 Itt. Shiv AMI 
Ttraha 

62. Middle of RIImpur U.P. 2750 COCO UO Sh. Juvlndtr K. 
Rudrapur Grover 
BUapur 
Town 
(tnderpur) 

63. DIdIhat PIthoragarh U.P. 402 "A- 1.110 Sh. Deepek SIngh 
(Hilt SIte) ~ 

64. Transport aar.nty U.P. 1180 COCO 30.20 OeM. lind 
Nagar 

ISS. MIIIvtya JaIpur ~ 1120 COCO 71.40 GeM. LMId 
Nagar 

88. BadgIIon BundI ~ 32S3 COCO 8.18 Ih. HWun ChInd 
Naka Jain 

87. BhaIert ChuN ......, 2090 COCO 0.55 Cohc*W, Churu 

88. Ranct-.' auu Prlrs'1an 2080 COCO 0.88 COIIctor, Churu 
PIIharI 

69. I...aw8n DIua PlljrrCwl 2080 COCO 1.30 Ih. Pam PNIIpISh. 
a.n 8ehel ~ 

70. Manla-t DhoIpur Prl s'1an 2080 0000 3.72 CoIIecIro DhoIpur 

71. MMIa-n 0h0Ipur ,..... 2080 0000 8.25 CoIIeca ~ 

72. KaII100n Kota PsI""'" 1872 COCO 2.81 Bh. Mhok ....... 
73. TocIarIiIIIngtI Tonk Plil s'1an 1818 COCO 1.80 8h. 8ufIndera KIna! 

74. SaeMirJll" .... Rllle_' 2010 COCO i .• Cohoeor ..... 

75. Between 0.- ...... 2010 COCO 0.88 CGIIector DeuN 
GuIpur. 
HIndMIn 
PoIId 

71. .,.. R.rrt-., 1120 COCO 8I.eo JeIpur~ 
AuIharIIy 

• • 
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77. JtIIpur .hIIpur AIIUhan 1880 COCO 171.68 Jaipur Development 
AuIhorIly 

78. 8awar Almer RIjIIthIn 2031 COCO 0.81 ~~ 

71. Merta CIty NIgaur RIiMthIn 2080 COCO 1.93 Sh. Gt8nandI RIm 
80. D\IIIJIIIU DungIrpw ~ 1178 COCO 10.77 Sh. KetarImII ShIh 

". PI..,..., ChItIDrgIJh AIIIIIhIn 2787 COCO 8.80 Sh. Nand Lal 
Meena & Sham lAI 
Meena 

12. H.P. 1181 COCO 15.88 Sh. Khazana Ram 
8hyam SInghIOaya 
RIm 

83. ......, Una H.P. 1587 COCO 7.75 DauIat RIm. Mohar 
Singh, Ka.hmlr 
Singh, Amar Singh, 
Sham"'.r Singh, 
MIlt Ram, JogInder 
SIngh 

14. 8angInI H.P. 1045 12.42 Surlncl.r Kumar, 
Amal Dev, Smt. 
RIm Plyarl 

85. ...,. Ka I<Mgra H.P. 878 COCO 7.01 Kelhav Dutt Tliab 

88. Har·Aalpur IhaIInda PwIjab 3373 COCO 10.80 Wlllatl Ram, Hens 
Rat 

87. TlUhIawaII MINe P\qab 3147 COCO 8.80 GurnaII SIngh, AJaIb 
SIngh 

88. 8undaIa JaIMdhar P\qIb 1114 COCO 21.00 Swaran SIngh 
II. JarnIIpur l.uIIIIana Plqab 1448 COCO 80.88 SUrIIt SIngh, AmIujIt 

Kaur 
110. ChebbewW P\qab 2538 COCO 15.08 Shalan Sin.." 

Dharmo, S .. to, 
Charan Kaur, 
KrtIhana 

81. MahIIpur 1743 COCO 13.11 InderjIt Kaur, HarIIt 
Kaur, Arvlnder 

. 2 
SIngh 

pIoee or land haw been ~ which t.v. been OCl.Ttiliiid lor ~ 1 RetaIl OUtlet. (S. No. 40 & 41) 

f&nIII8hl In IncIa by invaadng. In ..... which offer .. poeeibIIIty 
IIMbIIng RIghII to ..., 011 CoInpMIee of ....,.,... nttuma: 

ee88. SHRI KIRIT SOMAIYA: Will the MIniIter of ~b) H to, Whether the Government have IIgfMd In 
principle to change the PI'8-COncItiona for ,...'U rights: PETROlEUM AND NATURAL GAS be pIuaed to ..... : and 

(a) whether the major 011 companie8 have been (e) H BO, the time by which the new eat of rnartcellng 
pressing the Government to change the pre-condiItona rlghtl over petroleum producta Is Hlcely to be made for maft(eIIng rights eo thIIt they ell' martcet 011 producII $ effeCtive? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): <a) Yes, Sir. 

(b) Some changes in the preconditions have been 
recommended in the "tndia Hydrocarbon VIsIon 2025-. 

(e) No decision has been taken 88 yet. 

National ForHtry ActIon Plan 

°889. SHRI JITENDRA PRASADA: Wli the Minister 
of ENVIRONMENT AND FORESTS be pleued to stale: 

(a) whether In order to give a boost to foreatry 
funding, the Govemment have proposed the creation of 
banking institution In which various State Forest 
Corporations (S.F.Ca) could have a holding; 

(b) If so, the details thereof; 

(c) whether the Govemment have aIao propoeed to 
enhance the inveatment in forestry lector to Implement 
the National Forestry ActIon Plan; 

(d) If 80, the special features of this Plan; 

(e) whether the Government propose to ensure Its 
IUCC8SI by making it a peoplee movement; and 

(f) If 80, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): <a) and (b) For enhancing the 
aVlllabllity c4 fW1da for irnpIementdon of NatIonal Forestry 
Action Programme, number of options have been 
ex.nined inducing setting up c4 a Foraetry Development 
Bank. No decIeion haa been taken to set up the Forest 
[)eyefopment Bank. 

(c) h Ie estimated that Rs. 1339 billions would be 
required over a period of twenty yeat8 to Implement the 
National Forestry Aaion P~iiim •. The annual aIIocaIIon 
for forestry sector has been stepped up by the Central 
Govemment and the State Govemments have been 
requested to step up their aDocation to forMtry MCtor. 
ShaH of projects have been prepared to secure funding 
from external agendea. 

(d) The National Forestry Action Programme 
(UFAP) is a compreheneive strategic long tenn plan 
for the next twenty years to address the issu.s 
undertying the major problems of the forestry sector in 
line with the NationaJ Forest Policy, 1988. The objective 

of the NFAP la to bring one third of the area of the 
count'1 under fornVtree cover and to arre.t d.-
forestation for achieving aUltalnable development of 
foretta. Th. flv. main oomponenta of thle Plan are: 1. 
Protect ExItttng Forest RelOurcea. 2. Improve Forest 
Productivity 3. Reduce Total Demand 4. Strengthen 
Policy and Institutional Framework 5. Expand Fo .... V 
Tree Area. 

(e) and (f) Yea, Sir. The National Foreat Policy, 
1988 enviNgas people's Involvement In dev.lopmant 
and protection of foresta. The mechanlam of Joint 
Foreet Management adopted in 1990 la to ,.-gen.rGte 
and develop degraded forelte for environmental needs 
and to provide fuel wood, fodder, non-wood forest 
producta and timber to local people IMng In and around 
fores ... The JFM has been Instltutlonabed by molt of 
the State and the emphaala has bMn on the formation 
of village Institutions such a., Village Fore.t 
Commltteea. Central Government had Ia.uad fresh 
guidelines on 21.2.2000 to further atrengthen the Joint 
Fore.t Management. 

Pow.r ProJecta In ...... 

°690. SHRI K. KARUNAKARAN: WHI the Mlni8ter of 
POWER be pleased to ..... : 

(8) whether the Government are In receipt of propo.... from various Statel incIucIng KeraIa for setting 
up of new power projectl In the States during 1889-
2000; 

(b) If eo, the detaIIa thereof; 

(c) whether the Government have aooorded unction 
to the aforesaid propoaaII; and 

(d) If eo, the details thereof and If not, reuona 
therefor? 

THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. 
KUMARAMANOALAM): (a) to (d) A Stare wtee eummary 
of projects llPPlailllef by Central EIectricMy AuIhorily (CEA) 
or under examination .. on March, 2000, Ia given in the 
ataIement encJoeed. 

In cue c4 protecta under examination, coneuItatione 
a.. in progre88 to expedite varloue pancIng Inputs like 
dNtance from the MInIstry of Erwfronment and ForMta. 
fuel linkage. inter ...... c:tearance (If apptIcabIe), land and 
water avdabIlty 1tC. 
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BtMemenI 

SI.No. State ceA ClHrecUApprailed Under Examination in CEA 
Hydro Therma Total Hydro Thenna Total 

1 3 4 5 6 7 8 

1. Hary ... na MW 0 0 0 0 0 0 

No. 0 0 0 0 0 0 

2. Himachal tMJ 2412 0 2412 170 0 170 
Pradnh No. 6 0 6 2 0 2 

3. Jammu & MW 1087.6 0 1087.5 0 0 0 
Kalhmlr No. 3 0 3 0 0 0 

•• Punjab MW 50 0 50 0 500 500 
No. 0 0 1 1 

!. Rajuthan MW 0 1992.7 1992.7 0 71 71 
No. 0 4 4 0 1 

8. Uttar MW 2034 3217 5251 0 Boo 800 
Pradeah No. 4 4 8 0 1 

7. Delhi MW 0 330 330 0 0 0 
No. 0 0 0 0 

8. Outarat MW 0 4056.7 4056.7 0 258 258 
No. 0 10 10 0 2 2 

9. Madhya MW 960 6919.5 7879.5 0 "103.41 703.48 Pradeeh No. 3 13 16 0 2 2 
10. Maharuhtra MW 0 3784.1 3784.1 400 0 400 

No. 0 4 4 0 1 
11. Goa MW 0 0 0 0 0 0 

No. 0 0 0 0 0 0 
12. Amini MW 271.4 3846 4117 .• 0 0 0 PradMh No. 2 8 10 0 0 0 
13. Kamataka MW 80 2802.6 2892.8 0 800.1 BOO. 1 

No. S 6 0 4 4 
14. K ...... MW 180 1192.2 1352.2 .0 128 128 

No. 2 3 0 1 1 
15. Tamo NtIdu MW 0 8285.5 6285.5 0 357.88 357.88 

No. 0 10 10 0 2 2 , 
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1 2 3 4 

16. Pondicheny MW 0 32.6 

No. 0 

17. BIhar MW 0 240 

No. 0 1 

18. 0rtIM MW 0 3000 

No. 0 3 

19. West MW 125 1070 
Bengal No. 1 

20. SlkkIm MW 1200 

No. 1 

21. DVe MW 0 

No. 0 

22. AI8am MW 0 

No. 0 

23. At. Pradesh MW 800 

No. 

24. Manlpur MW 90 

No. 1 

25. MIzoram MW 330 

No. 2 

26. Meghalaya MW M 

No. 1 

27. Tripura YW 0 

No. 0 

-691. DR. JASWAHT SINGH YADAV: 
COl. (RETO.) SONA RAM CHOUDHARY: 

Will the MinIeIer of COMMUNICATIONS be pIMMd 
to ..... : 

(.) whether Ihent iI My prapouI to ecrIP 88nIchya 
VIIhWI' Project; 

(b) • eo. the ,..ow. twNfor; 

3 

0 

0 

0 

0 

0 

0 

0 

0 

3t 

1 

0 

0 

0 

0 

0 

0 

S 8 7 • 
32.5 0 0 0 

0 0 0 

240 0 1320 1320 

1 0 1 

3000 160 0 160 

3 1 0 1 

1195 0 0 0 
4 0 0 0 

1200 0 0 0 

1 0 0 0 

0 0 0 0 

0 0 0 0 

0 0 0 0 

0 0 0 0 

800 0 0 0 

1 0 0 0 

0 0 0 

0 0 0 

330 0 0 0 

2 0 0 0 

M 0 0 0 

1 0 0 0 

0 0 0 0 

0 0 0 0 

(d) wMIher MIniIeIy of InformaIIon Tectti1Ology hM 
rWIId eome ~ for ectllPPllg of the IIboYe praiecI; 

(e) if eo, the detaIII thereof .nd the rHIOf1I for 
....-.ng IUCh otJtecIb"ll; 

(f) the rNCtion of the Government thereto; 8nd 
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THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): (a) to (f) There Is no prOpoeaI te ecrap 
8enkhya Vahini Project. So far, no inveetment hal bien 
made on this project. 

MlnIItry of Information Technology asked for certain 
cIarIftcatIona, mainly relating to: 

(I) 8ula of selection of IU N.t. 

(II) Policy with regard to ..... ing 01 .... 

(/II) WaJver of Cust0m8 Duty. 

(Iv) Share holding pattem and ...... of IU Net. 

(v) Extent of fundng of IU Net by CMU. 

(vi) Area of activity and .xperience of the Company. 

(vii) Procedure to b. followed by IU Net for 
identifying •• I.ctlng the suppll.r of the 
equlpments .tc. 

Th... have b •• n ad.quately addr •••• d and 
uplained to MIT. To the .xtent required these have alao 
been built Into the Draft JV Agreement. 

(8) Although the Project hal been approved by the 
Government in principle. the JV Agreement between the 
two main promote ... Is yet to be Signed. 

RevIew of Contempt of Court Act, 1871 

*692. SHRI RAMPAL SINGH: 
DR. ASHOK PATEL: 

WUI the Minister of LAW. JUSTICE AND CoMPANY 
AFFAIRS be pleased to state: 

<a) the number of cues of conte ... ." qf courts 
pending in various courtl at preeent, court-wIIe; 

(b) whether the Government propoee 10 review "e 
Contempt 01 Court Act, 1971 ; 

(c) If 10. whether the Government propoee to mek8 
the provisions of this Act more stringent, and 

(d) If 80, the details thereof? 

THE MINISTER OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI RAM JETHMALANI): (a) 
Available Information I. given In the enclo.ed 
stat.m.nt. 

(bl to (d) No, Sir. Various proviaiona of the 
Contull',. of Courts Act. 1971 were reviewed recently 
in pursuance of the lugge.tlon of the P.C. Jain 
Commieaion set up to r.vlew Admlnlatratlve Laws arid 
it was decid.d not to amend the .ald Act of 1971 for 
the pres.nt. 

P.ndency of Contempt of Gault Cases 

Name of the Court Pendency 
as on 

Supreme Court of India 1.5.2000 

High Courts Pendency 
at on 

2 3 

1. Allahabad 12199 

2. Andhra Pradesh 121'99 

3. Bombay 12/99 

4. Cak:utta 12J99 

5. DeIN 12189 

Admlaaion Regular 
Mattera Matters 

(actual number of fil.s) 

188 157 

CMI CrimInal 

4 5 

0 28827 
1680 0 

218 76 . 
2581 0 

2209 1,86 

Tala) 

346 

Total 

e 
28827 

1680 

295 

2581 

2385 
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2 3 

6. Gauhati 12/88 

7. Guj.,.. 12J98 

8. HimIIehaI PradeIh 12189 

9. J&K 12199 

10. I<M1atlka 12199 

11. KenIIa 12199 

12. Madhya Pradesh 12199 

13. Madras 12199 

14. ::>nasa 12199 

15. Patna 9/99 

18. Punjab & Ha~ 12/99 

17. RajUthan 9199 
18. SIddm 12199 

Grand Total: 

·893. SHRlMATI RENUKA CHOWDHURY: WIt the 
MIn ..... of COMMUNICATIONS be pae.ed to .... : 

(a> whither the Government have made any plan for 
the growth of Internet Industry In the country; 

(b) If 10, the detaIIe ther8of; 

(e) whether the Videsh Sancher Nigam Limited 
(VSNL) has provided internet nodes In certain are .. of 
the country; 

Cd) If 80, the details thereof, IocatIon-wise; 

(e) whether there is an expansion programme to 
provide more of such nodes by VSNL In the country; 

(f) If 80, the details thereof, location-wise; and 

(g) the time by which these nodeI are Ukety to be 
available for commercial Ie ... ? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Ca) to (g) The Govemment haa 
embarbd on a V8IY IIJeraI poley aimed at P'orno1InQ 
tntemet wtthIn the country. ,.. per the tntemet PolIcy. no 

4 5 6 

1778 22 1800 

0 3 3 

33 34 

3589 52 3621 

1411 0 1411 

210 0 210 

888 38 725 

886 0 866 

2132 0 2132 

5428 60 5486 

2478 50 2S28 

1113 26 1138 

0 e e 
28393 29344 55737 

licente fee Is payeble by the ISP 1icen8ee for 6 para 
and a nominal fee of one rupee per annum .. payable 
after 5 years. 

The Intemet Policy provld.. Interconnection of 
networb and eettIng up of International Gatewaya by the 
Internet Service Provider Independent of VSNL. 

Selent featura of the Internet Service Ptovtder (ISP) 
policy .. gMn In the StatMwnt·, enctoeed. 

The Government hal allo announced duty 
conceulonl to Internet Induetry In the 8udgIt of 2000-
2001. eonce.IonaI rate of 5% bale duty applicable to 
apectfted teIecom equlpmenta hal been ..... HIed to 
InIemIt Servtce ProvIdera for Import of RoutM, ATM 
swllchee and frame relay 1WItchee. 

The Govemment hal a'-o Initiated many ItepI 
through Dtpartment of TlIeoom Servtcea (OTS) to help 
Internet InduItry grow at fat pace and to aupplement 
Government Policiea on Internet. Salient ....... of theM 
Itepa are given In the Statement-II encfoMd. 

IT em Is aiIo expected to provide • maIor booIt to 
this 1nduItry. 

VSNL II provIcIng Internet MNIoM from .. too.Iiont 
viz. Deihl, Mumb.l. Chen,..I, Calcutta. Pun. and 
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Bangalore. DTS II providing Internet Hrvlces at 89 
atat\ona (u of March 2000). 

The proposal of VSNL for expanding the InIemet 
Serv1ce8 In the country Ie under consideration of the 
Govemment. 

SynopM of the ISP PoIJcy 

(a) Any Indian company with a maximum foreign 
equity of 49% II eligible. 

(b) Category 'A' HMoe Area - whole of India. 
category 'B' Service Area-20 territorial Telecom ClrcIeI, 
four Metrot-Oelhl, Mumbel, calcuta or ChInnaI and four 
major Telephone Districts - Ahmedabad, BangaIore, 
HycIerW)ad or Pune. Category 'C' Service A .... - any 
Secondary Switching Areal (SSA) of DOT with 
geographical boundartea u on 1.4.98. 

(c) An applicant company may be granted any 
number of IIcencea and there will be no limit of number 
of IIcencea granted In a particular area. 

(d) Period of licence II 15 ya ..... 

(e) Ucence f .. Is waived upto 31.10.2003 and will 
be Re. 1/· per annum the .... fter. • 

(f) Performance Bank Guarantee-RI. 2 crore. for 
Category 'A' ServIoe Area, RI. 20 lakha for MCh Category 
'8' SeMce A .... and RI. 3 Iakhs for each category 'c' 
S8fVIoe A .... . 

(g) International connectlvlty-Through gateways of 
DOT, VSNL or authort.ed public/Government 
organIaattona. PrtYat8 !SPa .. allowed 10 aet up -. .. 
after obtaining .ecurlty clearance. ISP'I can take 
bandwidth directly from foreign lateilita which are 
coorcInated over Incla. 

(h) ElllabllatYnent of lnInemIaion IInQ-Prtvate ISPa 
can obtM\ traMmIeaIon links on laMe from DOT, nc.na.ct 
BaaIc Service Operator, Railways, State Electricity Boarda, 
National Power Grid Corporation etc. They may also 
ntabllah their own trat'lllmiulon links within Ita aervice 
..... for canylng traffic originated and termnaIed by hie 
1UbIcrtbar, provided that auch capac:ItiM .... not available 
from .uthoriMd agencl.. and euch to permlulon of 
Telecom authority. 

(i) 1 eIephon on Internet Is not permitted 

0) The ISP, are free to fix their own tarlf. However, 
TRAI may fix tariff at anytime which &hall be bIncIng on 
the tlc."c:ee. 

SalIent features of steps taken by Department of 
Telecom Services (DTS) for growth of IntemfJt In the 

country 

National Internet Backbone (NIB) - DTS plane to 
eatabliah a National Intemet Backbone for carriage of 
Internet traffic. It alma at providing easy Interconnect point 
to the ISPI belidea eatablilhlng Pointe fIf Preeenc:e for 
DTS • an Internet Service Provider. It Ie propoeed to 
set up at least one Intemet node In every Secondary 
Switching Area. 

A 20% conceesion II presentty being oftereel by DTS 
on the annual Jeued line rentaIa for Ieued Jines taken 
for Internet 8cceaa and for software export purposes. 

Recognlled educational Institution/Government 
organiaatlonl/Newapapera and News agencies are 
presently being given 50% concesalon on port chargea 
by DTS. 100% Export OrIented Units (having annual 
export tum over above US$ 1,00,000) • software exporters 
are aIao getting 20% concession on annual port chargea. 

HaH of the telephone connectlorl8 required by Iicen88d 
ISPa (as well 18 VSNL) for providing Intemet Servlcea 
may be released on out·of·turn baeta In Non-OYT General 
category by DTS, for providing Internet· Dial-up ports to 
the extent of 1/12th of their DIal-up subacrlber base, on 
demand by ISP. 

Store and forward services over the Intemet (viz. 
Voice, Data, Video etc.) have been permitted by DTS 
aubject to no dialing out at the deatlnatlon end through 
PublIc SwItdlect Telephone Netwoltc (PSTN)llntegratacl 
Servicee DIgital Networ\( (ISDN) IlneelE1R2 links and 
Information being lent from one Internet node to another 
Internet node without switching to PSTNIISDN. 

Fundi for DoT Exp!lMlon 

-894. SHRI KRlSHNAMRAJU: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minlater of COMMUNICATIONS be pIeaHd 
to ..... : 

(8) whether the Department of Telecommunications 
haa projected to arrange fInancea by borrowing to meet 
III target of expansion programme during 2000-2001 and 
for the Ninth FIve Year Plan; 
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(b) If so, the detatla thereof and the ,.asons 
therefor; 

(c) the ..... of mode of bonowilgl from the market, 
either by floating bonds or .ny other meant; 

.:> :, (d) whether In 1998, the DoT had IMMg8d Ita enttnt 
~i capital outlay InctudIng networtc .xpaneIon wiIlout raeortIng 
r~ to any extemal borrowing; 

(e) If '0, the detalll of, the plans that .... being 
coneIdered forexpaneton during 2000-2001; 

(f) whether the Government propoee to get thi. 
expansion programme .upervtaed by TRAI; 

(g) If 10, the data"' thereof; and 

(h) the efforts made by the Govemment to h.ve 
mont ntVenue ntalilation and to enect economy In the 
81tab1t1hment? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): (a) and (b) To finance the IhortfaII In 
reeourcea to fund the Plan Outlay of 2000-2001 of OTS 
(excluding MTNL) , martcet borrowtnge (Bonda) to the 
extent of Re. 2152 CI'Orel have been approved out of 
Plan Outlay of Rs. 16,000 oro.... For the Ninth Five 
V.., Plan martcet bonowingl (BondI) component of the 
funding plan Is expected to be Re. 14304 croree out of 
a need bued outlay of Rs. 66193 cro..... However, the 
borrowing component may Increue If further re-balancing 
of tariff tau. ptace, which wtli ractuce Internal gen ..... Ion. 

The reason for borrowing Is shortfall In Int. mal 
generation of reeourcee to finance the increasing Iize of 
the Plan to keep up with dev.lopmentai targets. 

(c) The mode of borrowing II by floating of bonda 
through MTNL 

(d) During the yeaJ'I 1997·98 and 1998-99 no mart<et 
bonowingB (Bonde) went reeorted to by DOT. 

(e) For the plan Outlay of Re' 18,000 CI'OreI the 
main phy8IcaJ targe18 aet for the year 2000-2001 are .. 
under: 

(A) Local Telephone SyBtem 

Q) Net 1WIk:t*", CIIpdy (I8kh lInN) 87 

(II) DELI (IIIkh 1Inee) 53.50 

(9) LD SwItctq 8yIaIm 
Tu CIIp8CIly (IIIIIh 1InM) 4 

(e) LD TrenemIUIon System 

(I) MIcrowave aysttma (RKMI) 

(II) OFC System (RKMa) 

(18) MCPC VSAT 

(Iv) lOR 

(v) VPT. 

10.000 

1.00.000 

25 

1.00.000 

(f) and (g) TRAI'. mandate II limited to tartff aetttng 
and other regulatory functions .nd they have no role In 
eupervlalng expansion programme of OTS. 

(h) The Department of Telecom Sarvic .. has been 
constantly .xpandlng and upgrading It I network to 
augment Ita revenu... The pace of expansion hal been 
growing and In the curntnt year we propose to add 53.5 
lakh working linn and alIO Itrengthen our .C08I8 and 
the long distance network to increue the capacity and 
efIIctency of the Iystem. The Department hal plane to 
progr8lllvely Introduce Value Added ServIce8 like Internet, 
Canular Mobile Servicel etc., to further augment Ita 
reYenun. On the other hand, aM nec: .... ry rneuuree to 
economlee on expendltunt ant being taken. The per line 
maintenance expenditure has been kept under check 
during the lut five years deIplte lubetantlaf Increase In 
the wagel and the pr1ce8 of producla. The ltan available 
per thousand linea II being brought down COI'lItanIIy which 
at present standi at about 20 p8reone per 1000 1ine8 .. 
against about 57 in 1992·1983. 

ReMructurtng of CNU 

-S95. SHRI ANNASAHEB M.K. PATIL: Will the 
Minilter of POWER be pleased to et.te: 

(a) whether the Government propoH to I'8d'UetUIW 
National Hydro Power Corporation, National Thermal 
Power Corporation and the Power Grid Corporation of 
IncIa; 

(b) If 10. 1M detdI thereof; 

(c) whed1er the Government have appotnted any 
conUIant commIIIee to IlUdy the dIeIl'IVMtment procMI 
of theM Central Power Sector Undertaklnga; 

(d) if '0, whether the report of the consultant 
Committee haD been received by the Government; 
and 

(e) H 10, the ftnding8 thereof? 
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THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) In order to enable 
the Government to implement an Accelerated Power 
Development Programme. the Government is considering 
various options for mobilizing reeourcee to lupplement 
the fundi likely to be provided In the plan and to leverage 
the atrengtht of different cemral public sector undertakings 
under the Mlnlltry of Power. A final decl8lon on the 
modaUty of leveraging the financial atrength of dHferent 
CPSUs coverlf19 various aspectl like d1llnveetment. 
privattzatIon etc. wi! be taken In COI1IUItatIon with Planning 
Commisllon and concerned Mlniltrtea. 

(e) Mil. ICICI and Mis. Stete Bank of India (S81) 
C8p1ta1 Martc11t8 were appointed .. ConIuItanta to auggeat 
vario~ options of ralstng reeourcee of the Central PSUs 
to Inv ... In Accelerated Power Development Programme. 

(d) and (e) ICICI and S81 Capital Marttets have 
luggelted levera' options for flnanctal englnaerlng! 
rHtructuring of power sector CPSU, tor generating 
adcIItIonll retOUfCeI. TheeII options Include: 

(I) DiIInveItment of GOI atate In CPSUs. 

(Ii) Sale of ..... of CPSUI. 

(III) Croll holding In power aector CPSUI. 

(Iv) ConaoIidation of fragmented compoaItu. 

Sepolal Courta for Corpome UtIptIona 

·698. SHRI SUBODH MOHITE: WIll the Mlnilter of 
LAW, JUSTICE AND COMPANY AFFAIRS be pIeued to 
ltale: 

(a) whether the Government propoee to set up apectaI 
courta to handle CCHpOr8te HtIgationI In the country; 

(b) " 10. the detaJII thereof; 

(e) the number of fIUCh cuea pending in various 
courts at present. State-wise; 

(d) the number of CU8I dI8poeed during each of the 
Iall three years, court-wtae; and 

(e) the atepe proposed to be taken to expedite 
IIIIIement of these cuea? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) No luch 
proposal is under consideration at preeent. 

(b) Does not arise. 

(c) and (d) Statemanta I and II. one relating to 
pendency of such C8888 in the Supreme Court of India 
and the High Cou.rts and the other relating todl8poea1 of 
such casel by the said Court.. are enclo8ed. No 
Information 18 being maintained In the Deptt. of Justice 
regarding corporate C88es In the SubordinateJDiltrict 
Courta. 

(e) Pendency of an types of cues including tho8e 
relating to litigation between two or more corporat •• II 
a ca~ of concem for both the GOVemmentand the 
Judiciary. Various steps have been taken by the 
Government for the speedy c:IiaposaJ of 08881. TheM 
Include amendment of the Code of CIvI Procedure and 
the Code of Criminal Procedure, IncreaIe In the number 
of posta of Judges/Judicial Office... and adoption of 
alternative modes of dispute reaoIulIon. such ., arbftratlon 
and conciliation. Lok AdaJata have been given a statutory 
base as supplementary forum for resolution of dIeputes. 

Stepe taken by the Suprerne Court of India and 
varous High Courts to expedite dIIpoeaI of casea Include. 
Inter alia. more practical categorisation and grouping of 
CMeI, non-accumutatlon of detective mattera, aetlIng up 
of apeclallaed benches etc. 

(A) Number of CompMy caMJ PendIng In the High Courts as per latest avaJIab/e InfotmatJon 

81. Name 01 the Pendng Total No. HIgh Court aaon 
1 2 3 4 

1. A .. habed 31-12-99 304 
2. Andhra PradeIh 31-12-99 289 
3. Bombay 31-12-99 2176 
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1 2 3 4 

4. c.Icutta 31-12-99 659 

5. DeItI 31·12-99 88te 

8. Gauhatl 31·12·98 153 

7. Gujarat 31·12·98 1242 

8. HIIMChaI Pradesh 31·12·99 74 

9. Jammu I; KMhmIr 31·12-98 26 

10. Karnataka 31·12-99 4003 

11. KeraIa 31·12-" 513 

12. Madhya Prade8h 31·12-99 287 

13. Madras 31-12-99 10149 

14. Orissa 31·12-99 335 

15. Patna 30-09-99 74 

16. P_ I; Haryana 31·12-" 394 

17. Ralathan 30-09-99 396 

18. Sikklm 31·12-99 0 

Grand Total: 30,860 

(8) No. of ~ ..... JMnCIInIIIn..."... Court. on 1.5.2000 II 258 (I .•. 40 1Idn1lal6on .... Md 218 nIgIMr mabrI) . 

..,.",.,..., 

(A) Number of Company oat. cbpotIed of by High eoutta during 1997, 1998 and 1 fI99 

sa. Name of the Dug the VHr 
No. HWl Court 1997 1898 1999 

1 2 3 4 S 

1. Allahabad 123 99 118 

2. AncItra PradeIh 387 1112 1071 

3. eo.nt.y 2157 2825 45e8 

4. Calcutta 831 400 7 .... 

6- Delhi 3088 3149 5784 

8. GauhatI 55 38 HA" 

7. Gujarat 828 849 HA" 

8. HinwcheI Pr.deIh 38 22 18 

9. Jammu I; Kuhmir 0 11 0 

10. Kamataka 648 !596 958 
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11. KerIIIa 177 

12. Madhya P~ 94 

13. Madru 4613 

14. 0t1IIa 31 

15. Patna 105 

18. Punf8b & Haryana 360 

17. RaJuthan 104 

18. 81k1dm 0 

Grand ToIIII: 13108 

°lnformatton not reoeMd • 
• 0'nfonNdIon reoetved upto September, 81. 

Vear 

(8) Supreme coun of India 1997 

(under oategoriM Company ,. 
Law, MRTP & allied mderI) 1. 

8lcldIng In lTD 

-887. SHRI G.S. BASAVARAJ: 
SHRI VILAS MUTTEMWAR: 

WIN the MIniIler of COMMUNICATIONS be pIeued 
to ..... : 

(a) whether the 0epartrMnt 01 Tet8oommunlcdOll1 
hal recommended a bidding proceea on enby fee for 
MIecIIng prtv_ compMiH to be &lowed In the STO 
MGlOr; 

(b) If 10, whether the DoT hu forwarded ita 
recomrnendIIton to the I'8OOI\ItIluted Telecom Regulatory 
Authority of India: 

(e) If 10, the detaIIa of the main prapouIa made 
therein; and 

(d) the reaction of the Gowmrnent thMeto? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): (a> and (b) Y .. , Sir. 

(c) and (d) The main propoeale refemId to Telecom 
Regulatory Authority of Indll (TRAI) for their 

4 

148 

125 

330 

12 

21 

724 

126 

0 

10386 

Adml88Ion 
matterl 

76 

120 

169 

5 

-163 

ee 
1362 

9 

11--

444 

22--

0 

16316 

Regular 
matterl 

58 

5 

o 

I'8OOI'IIIderat Include service 8fH of operation, type of 
c:ompetItIon, entry fM and bidding procese for seIec:tlon, 
IIcenoe fM In the form of revenue share, InfrIIstructure 
provide... etc. 

eonter.nce of State election Commlulone,. 

°881. SHRI M.V. CHANORASHEKHARA MURTHY: 
SHRIMATI SHYAMA SINGH: 

WIt the Mlnilter of LAW, JUsnCE AND COMPANY 
AFFAIRS be pIeued to state: 

(I) whether a conference of State Election 
Commlello..,.... WM held at New Delhi recently; 

(b) If ao, whether the Election Commilllon ha 
mooted aevel'll propoeaIl to the Govemmentto bring 
further changee In the election laws; 

(e) If 10, the detall8 thereof; 

(et) the detaIIa of Iuuea dIecuaeecIln the conference 
and the 0Ulc0me thereof; and 
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.. , .. IICIon ooNInIp ... d by the GcMmment on 
the ,...... 01 the EIICIIon CammIIeion? 

ntE MINISTER OF LAW. JUSTICE AND COMPANV 
AFFAIRS (&HRI RAM JETHMALANI): (.) VII, Sir. A 
conf.reno. of State Election Commlsslon.rs was 
00IMMd by the Eldon Cornrnuion of India in New 
Dati on 11A.1OOO. 

(b) No, SIr. No propoMI hal yet been receMId by 
the aov.rntnenI on the .... of dIIcIl8eIoM held in the 
meeIIng. 

(c) !loll not ..... 

(d) The Confef8nce cllcull Id the following ilIuM: 

(I) Conditions of s.rvlce of State EI.ctlon 
CommIaIIone.. (SECa); 

(N) Functioning of SEC. with ref...a to execuIIve 
Irderterence; 

(II) Common E~ Rolla; 

M ~ of election mIIlerlall, ...... 110 voting 
rnllChlllII by the ElectIon CommiaaIon of india 
to SIMI Election CommIIalone; 

(vi) 0ItmII nI.IIQft of poIIIIcr, 

(.) Does not ....... 

.888. aHRI NARESH PUOUA: WII abe MinIItIr of 
ENVIRONMENT AND FORESTS be pINeed to ..... : 

(a) whIIher ...... on 'India', Forell beyond 2000' 
·was held at New DelhI recently; 

(b) • eo, the __ of the dIIcIl8eIoM held In 1M 
... ·mIlliI!nN .... · WId the .... of peIWOI. paItIoIJNded theNIn; 

(c) wheIher the targIt of bmgIng 33 pen:ent _aw-
-- undiIr foNet covw has not been -=t1Ieved by the 
Gowmment eo far; WId 

(d) If 80. the reaaona the,., and the atepI tat.n 
by the Government In this regard? . 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHAI T.R. BMLU): (., V... Sir. 

• 
(b) The .. miner on 'India's FOf'MIII beyond 2000' 

was orgaIliled during AprtI 19th - 2111, 2000 by Ihe' 
Commonwealth Foreltry AIaoclation. India and Ihe 1ndIan 
Council of For.stry R •••• rch • Educ.tlon with 
IPOfIIOIIhip from the PiM.-w.g eomm .... on Md ~ 
by the Oepartrnent for Intematlonai Development, UI< Md 
Ford FoundItton. The aemInar dIaQ .. 1CI the following 
1a8uII: 

(I) FonIIt PolIcy 0plI0na 

(II) Management 0ptI0na 

(III) Intemational Agenda 

(v) Inter-aectoral IInkagN 

The Hmi1ar was attended by 171 partIcIpanta drawn 
from GcMmrnent of india. variouI .... GovenvnIntI. 
IICIIdemk: and reeean:h inItItuIIonI, NGCM, 80CiaI woden, 
PNI8 and Intematlonal organIIatJoIw and membe.. of 
ComntOftwHlth Fo,.etry . A •• oelatlon. The 
recommendations of the Hmlnar are encfo.ed at 
Annexure-A. 

(e) Yea, SIr. 

(d) The NatIonal Fol'IIt pottcy 1818 envIMgH that 
the nattonal goal should be to have • minimum of 
onHhtrd of the total land a,.. of the countfy under 
forelt or tI'M cover. As per Sta.. ofFornt Report. 
1987 prepared by the Fornt Survey of Indl. (FSI). 
the total 'orelt cover In the country II 83.34 million he 
(11.27% 0' total I.nd mue,. a_Idea thle, It hal eIeo 
been Hllmated th.1 tI'M cover on pttvate landa In the 
country 18 about 18 million he. ThIe matc_ the total 
form and lree cov.r on 24.13% of tolal land mue of 
the country. National goaJ of one-third a .... under fONll 
and tr .. cover could nol be achieved due to non-
avdabUlty of reeources. Govemment hal prepared • 
comprehenalve National Fol'IItry ActIon Programme 'or 
20 years for sustainable devetopmenl of fONlll .. 
well .. to bring one-third of country's area under forest 
and tre. cover. Th. tolal funda required for thi. 
purpoee 18 edmated to be R.. 133802.71 oren In 
hqnty ye.,.. 
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In~'s Forests Beyond 2000 

The delegates attending the Commonwealth Foreetry 
~Iociation of India and Indian Council of Foreatry 
R..arch & Education SemInar on -India', Foreetl beyond 
2000- made the following recommendatione for a vlelon 
for foreetry In India In the new millennium. 

TeohnIOat IeuIon-t (Foreat PoDoy Optlona) 

Reoommendatlon 1 

Recognleing that the overall nattonal development 
plaMlng procell require, harmonleatlon between the 
policle, of varioue ,8CtOnl; 

Racommend. that, In order to achieve the 
obJectlvel of gender .. nlltlve Suatalnable Foreat and 
tree Manqemant conHrvatlon and IUPport to rural 
IlvelihoOdl be addralHd In IImultanaoully and In 
perella" 

Recommandlltlon 2 

Recognlelng the need to quantify and publlclse 
a~1y the contribution of fo"'" to the G .... n Groea 
National Product; 

Reoommend. that national forelt reeouroe 
accounting Ihould be In.thutlonalleed within the 
national economy. 

Recommand8tton 3 

Reoognlalng the need for the w\deat participation of 
people It wlae and ,ultalnable management and 
ct.veIopment of the naUon', foreats II to be achIaved; 

Recommend. communlUe., IndIYidual., NGOa, 
C80e, PanchaYilt. and the corporate aector and 
combination of thl.. be encourqed to Jotn with 
toreet aarvlce management to en.ure aultalMbIe 
foreat rnanagamant anet daWlopment. 

Reoogniaing that, to achieve the objectlvea of the 
National Fore.. Policy there It a need to examine the 
feaelbllIty of Ita targets; 

Recommend. that tha Central Fore.try 
CommtaaIon be ... vtew.d and ...... ~, with the 
foIlowtng term. of rafaNnca: 

• Exemlna the taulblllly of achieving the target. 
of fomtlt.... cowr .. In the NatIonal ForHt 
Policy. 

• Develop a Itntegy tor 1ICh~~ trate and tornt 
cover. 

• A claar etrategy ahould be chalked out to· enlUl'l 
adequate flow of fund. for develoPment of 
toreatry HCtor. 

Recommendation S 

Recognising the productive potential of foreats for 
the benefit of forest-depeOOent people; 

• Recommend. that to..... production" wlllrhIhAl.,..".IVv,er 
IIlvlcuhurally po •• lble, .hould aim to prodQca the 
wldUt range of good •• lerYloee for the ~ benefit 
of fore.tedependent people, .urplu. ...~ue to be 
uHd to Inc...... ra80UI'CI flow for foreatry aactor 
development 

Technical Seaalon-ll (Management OptIoM) 

Recommendation 6 

Recognlelng that reliable data on the utent of forests 
and of tree wealth outside forested areas and areas likely 
to be suitable for t.... planting Ie not readIty 'available In 
the country; 

Recommend. that, to Improve .trateglc planning 
for reaource management, data on toreat and t .... 
relOUrce. be augmented and that exlatlng and nawty. 
acquired Information be .... de aoce.elble to all 
.tldceholdera. 

Recommendation 7 

Recognising that the management objectives for the 
sector have been ldentlftod, priorltiaed and published In 
the National Forestry Action Programme (NFAP); 

Recommend. that the.e obi lOti v.. be 
Imptamented In a tlme-bound manner ... matter Gf 
urgency In line with the board provIaIoM of the NFAP. 

Recommendation 8 

Recogniaing the poor productivity lev'" of forests In 
Incia and potential of tree. and woodIande on non-torut 
Janda to meet the local and national needs; 

Racommande that ........ ch InetItutlona ahould 
.... to IVOIva technological lnnoYatione tor .-ouroe 
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~ pIMnIng, IMrNlgIIMnt and ImprtNlng the 
productivity of forHta end trH pIant8tIona on non-
forHt Iande. 

ReoogniIIng the IncreMIng aIIenltan _ to .. gloMI 
and national roles of forestry In IntemaIIonaI lora; 

Recommend. a lB. foroe be .. up 10 etudy the 
I •• u.. on International fo .... try matt.... whh the 
following terma of reter.nce 

• keeping In view the overall national Int ..... t. 
con.ult widely wtth national atakeholdera and 
develop a national .tand on fore.try ... Iat.d 
IMUM. 

• develop a ~ for achlwlng harmony bet __ 
national and Intamational polio ... 

• make a report to government to .n.ure that 
IndIa'. po.ltlon I. cl.arly under.tood and 
pre.ented In the International arena and 
recommend a national programme to 
Iv.tematlcally pur.ue eoonomlc and other 
opportunltle. from new International 
deYelopment., agraementl and convention .. 

Recommendation 10 

Recognising that, with depleting external uaIatance, 
it is Increasingly the country'. primary reeponsl:Hlity to 
manage its own forest resources; 

Recommend. that the funding under EAPe doH 
not become a .ubathute for auatalned buIc domeatlc 
.upport and that It .hould be an addltlonalhy to the 
national plan allocation. 

Technical s...Ion-IV (Inathutlonal Mechanlam) 

Recommendation 11 

Recognising the overwhelming need for the 
sustainable development and growth of the forest aec:tor; 

Recommenda that the lnatftutlonal atructure of 
and potential revenue fIowa from fontIt man8g8lMftt 
be thoroughly a.M8Md and an appropriate .wbItng 
legal framework be evofved by Involving different 
• taUhoIdera. An InterdllClpllrwy taek force could be 
coneIdered for W. proc .... 

Technical Seulon-V (lntar-Sect0l'lll Unag.) 

Reoommendatlon 12 

Recognising that the holistic management of forelta, 
lands and water reaourcea requires the coordination of 
many sectors In addition to the forest sector If the 
production d the goods and servIcea from theIe I'IIOUf08I 
Ie to be optIrniIed for the benefit of eMf eocIety; 

Recommend. that appropriate meohent,m. for 
coordIMtion at all 1eYeI, be deYeloped centrally and 
that In particular the pollcle, for terlffa, pricing, 
financial Inatrumenta, market ctev.lopment and In ..... 
atate movement be dovetailed to meet the.e 
obJectlvee. 

Circle Stamp Depota 

-700. SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

WHI the Minister of COMMUNICATIONS be pIeuea 
to state: 

Ca> whether various Circle Stamp Depot8 (CSDI) 
pi-=- higher demand on private pr1ntet'1 than Govemment 
printers for postal stationery and obtained auppIieI In 
eXC811 of their requirement during 1996-97; 

(b) If 10, the IMIOI'lI for placing higher demand witt 
private printers; 

(c) the nonnaJ ,.quIremant of postal stationery In 8 

CSD and the details of order placed with Government 
and private printing pre888I during each of the lut three 
years, prell-wise and Item-wise; 

(d) whether the Government have conducted a"1 
Inquiry In this regrad; 

(e) if 10. the outcome thereof and the don taker 
thereon; and 

(f) If not. the reuona therefor? 

THE MINISTER OF COMMUNICATIONS (SHRI AN.I 
VILAS PASWAN): (a) No, BIr. It II not correct to ~ 
that varioul Circle Stamp Depots placed ~er demanc 
on private printers than Government printers on posta 
Itatlonery and obtained luppliel In exee.. of the' 
requirement clJring 1995-97 . 



72 
71 Wtltten AMMtnr MAY1S, 2000 

(b) In viIw 0' Ibove, doeI not ...... 

(c) The normal requirement of poaIIl etatIonety In • 
C80 II 120 days of coneumptIon of that particular Item. 
DurIng NC:h of the IMt 3 yMI'I ordIr1 were pIac:ed only 
on GoverIv'Mnt prtntIng JRIIII. for .. IIatIo'*Y 1IemI. 
except for 3-flap Intend Letter Card.. which II not 
produced by the GoverIv'Mnt pdnlIng p,..... The Ii9I 
flip tLC poduoed bV the Govt. prIIIM II not machInIbIe. 
end the Gowmment preIMI have been liked to procure 
the required production facility. Agaln,t the total 
requirement of Inland letter CIrdI. ordM on private 
ptIIMI. he'18 bien placed • followl: 

2 3 4 5 

1. 1887·. 4e7O.37 

I. 1 ..... 1270.28 

e 

1897-98 

1889-2000 7.83% of·totaI ~ 

DetaIls of 0fderI placed witt ~ ·.Md ..... 
prtnllng preIMI. during each of the Iut .... yearI. 
"......... _ a.m. ...... given In·'' .aIoeed 
ItatIrnenl 

(d) to (f) In .. of above does not ...... 

(In takh PIeces) 

7 8 8 • 10 11 

838.20 131.32 1734.12 1801.811 1...a 271.t2 

3472.40 1528.00 

1347.10 

1343.11 

4&7.14 IUM 103U0 " ....... 7 ...... 
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2 S 4 II e 7 • , '0 11 

P .... CeIouaI 
P.- SecuIIy ...... ...... -... 

MedNI 
SecurIy 
PItnIM, 
ChInnII 

3. 11188- Oowm- India 
2000 ment SecuIIIy 

P..- PftIu. NIIhIk 

SecuIIIy .7UII DO.., 0.80 1 • .01 103U4 I6U3 16 .... 0 
p~ ........ 
~ 1404.00 1 .... '34.00 

P .... CaIcuIIa 
PrMIet SecuIIIy 

PIInIerI 
Ud.. 
K8npur 140M 

MIdru 
8ecuItIy 
PIInt8rI. 
CMrnII 140.18 

Inland LetIfI, CarrIe In ,"N" to 1~ 

Sf.No. V ... Teal SUpply (%) Supply IrJ (%) SUpply by (%) 
(In IMh Pea) GcMmmIId Pm.. 

P ...... • PN ..... 
(In I8kh Pel) (In IIIkh Poe) 

1. 1997·98 7897.23 (100) 5208.52 (85.13) 2e8O.11 (34.01) 

2- 1988-99 5335.20 (100) 3935.20 {13.78) 1400.00 (28.24, 

3. 1999-2000 3545.33 (100) 32M.21 (92.01) 281.12 {1.83} 

• Two PIIpa ody . 
• Three ~ ody. 

PurcheN of Power·from ,N1'PC of ~ price of power from Nlllawl8l ThermII Power 
CofpcMIICMI ....... ~ In ..... pooling the 

7413. &HRI T. OOVlNOAN: wtI the..,I ••• , of price of power from .. CennI power ItaIIonI In 80ulhem 
POWER be pIeued to .... : RegIon; and 

(.) whether the UnIon ~ ... r.ceIved (b) • eo, the ..... ~ .allan taken In IhII 
My requeet from Kenlia Government regMIng untficJdIon ...-rdI? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yea, 
Sir. 

(b) T~ suggestion of the Government of Kerala for 
pooling of tariff for various power stations of National 
The""al Power Corporation ia not practical at preeent 
linee Kayamkulllm .. atlon has been dedicated to Kerala 
on ita 1nsI8tence. Power Purchase Agreement for the entire 
power from thia ltation hal aleo been signed by the 
Kerall State Electricity Board. The atatlon, bued on 
naphtha, was reuonably priced when it wu planned. At 
present day's high coat of naphtha, no other State would 
be willing to buy power. 

CI.aranc. to PunJab Reftnery ProJect 

7414. SHRI BHAN SINGH BHAURA: Will the Miniater 
of ENVIRONMENT AND FORESTS be pleased to 
atate: 

(a) whether the Government have accorded 
environmental claarance to the proposal for a Refinery In 
Punjab submitted by the Hlnduatan Petroleum Corporation 
Umlted; and 

(b) If BO, the statue thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) and (b) YeB, Sir. The proposal for a 
Refinery In PunJab IUbmltted by the Hlnduatan Petroleum 
Corpondlon Umlted WM accorded environmental clearance 
on 6th November 1998. 

Waiting u.t for LPG Connection. 
In Tamil Nadu 

7415. SHAI C. KUPPUSAMI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of peraona on the waiting filt for 
LPG connectiona In Tamil Nadu, district-wise; 

(b) the atrategy adopted by the Government to claar 
the beckIog; 

. (c) the number of LPG agencIee functioning In the 
State and quota of LPG cor.MCtionI with each one of 
them, district-wi .. ; and 

(d) the time by which the Government propoee to 
provide LPG connections to the waitlilted pel'lOnl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
number of persona on the waiting IIat regiatered with the 
dIah1butors of the Public Sector 011 Companie. .. on 
1.1.2000 was about 14.25 lakh. in the State of TamA 
Nadu. 

(b) to (d) The total number of LPG dlatrlbutors 
operating .. on 1.4.2000 was 450 In the State of Tamil 
Nadu. 

New LPG connections are released in a phased 
manner throughout the country depending on the LPG 
availability, waiting list, slack available with the distributors 
and their viability. However, the Government has a plan 
to release around 1 crore LPG connections during the 
year 2000 to clear aU waiting list registered with the 
distributors of Public Sector Oil Companies as on 
1.12.1999. 

{Translation} 

Centrally SponaONCl Projecte In GuJli,.. 

7416. SHRI MANSINH PATEL: WID the Minlater of 
ENVIRONMENT AND FORESTS be pleuedto ... te: 

(a) the nUmber of centraIy sponaored environmental 
projects launched in Gularat during the I •• t three 
yea,.; 

(b) the details of the achievements made 80 far and 
the amount of 888Istance provided under each project; 
and 

(c) the details of such projects propoaecl to be 
launched In near future in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAl 
MARANOI): (a) and (b) The details of Centrally SponIOI'8d 
EnvllOM18ntal Projecta implemented In Gujarat during the 
Ias1 three years and the d8taIa of the achieIIemente made 
so far and the amount of asaiatance provided under each 
pnIJect during the abotie period are ~In the Statement 
attached. 
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(c) All' tho ongoing schemel would be continued In 
the State for which project pt'C)pC)8M h.w been InvIed 

SI.No. Name of the Scheme AchIevementI ~ring 1887·88 to 188NOOO 
FInat1cW ~ 

Ra. In IaIchI 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

[EnglWtJ 

2 

National River 
ConIervation Plan 

Eco Development around 
National Parka & 
Sanctuaries 

Integrated Afforeetatlon 
and Eco Development 
project 

Area Oriented Fuelwood 
Fodder Project 

Non TImber Foresta 
Produce 

Tree Pasture and Seed 
Development Scheme 

Development of National 
ParIcI & Sanctuarlee 

Modem Foreete FIre 
Control Methods 

Asai8tance to BotanIcal 
Gardens 

3 

300.00 

521.00 

108.67 

505.53 

232.99 

27.88 

52.91 

80.78 

8.50 

7417. SHRI SAHIB SINGH: WIll the M""-ter of 
COMMUNICATIONS be pIeued to ..... : 

(.) the deta". of the Telecom cIIdea who haw 
Inboduced value lidded aeMceI like E-mail. InI8met, video 
contftnclllQ. Radio paging etc. In the COWIIry; and 

(b) the stepa propoaed to be taken by the 
Government for Introduction of theM Mt'VIcea In .. the 
Telecom cirdea In the cowmy? 

4 

AI. 220 IaIche hu been incurred In 
the execution of wolb 

7880 he. • .... covered 

1045 ha. ..... covered. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHR' TAPAN 8.KDAR): (a) UeI of 
Telecom ~ 0IIIrictIMTNl who haw inIroduCIed 
lnIII.gent Network (IN). I"...".. and Ir.ltlglated DIgItIII 
Servtcel Network (ISDN) 'I gjvln In the attached 
StaIInIlnl IneemeI and ISDN can be l..cf for IhII pu'pOII 
of E-MaIl andvideoCOl ....... 1CIng ~. Paging 
.. ~ .. being provided by private oper8tonI and not 
by Depertment of TMcom 8eMcee. 

(b) It Ie propoMd to proWiII IN and ISON SeMoN 
In AI.".,. & NIc:ot.r Telecom Cirde durtng the CUfI'It'II 
year (2000-2001). 
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StlltemenI 

Status of Telecom Clrr:ItIB 

SI.No. Name of Circleel Status on availability 
Metro Diltrictll Intemet iN ISDN 

MTNl 

1. Andaman • NIoobar Available NJA NlA 

2. Andhra Pradtlh -do- AvaIIIbIe Available 

3. Alaam .do- .do- -do-

4. Bihar -do- .do- -do-

5. Gujarat .do- .do- ~ 

e. Haryana ·do- -do- ;.m,. 

7. Himachal PradeIh -do- .do- -do-

8. Jammu & Kashmir .do- -do- -do-

9. Karnataka -do- .do- -do-

10. K.rall .do- .do- -do-

11. Madhva Prade8h .do- -do- -do-

12. Maharuhtra -do- -do- -cto-
13. North Eat .do- .do- -do-
1". OriIaa -do- -do- .. 
16. Punjab -do- -do- • 
16. Rajathan -do- -do- -do-
17. Tamil Nadu -do- .do- -do-
18. unar Pradeeh (Eut) -do- -do- -do-
18. Uttar PradeIh (Welt) -do- -do- -do-
20. West Bertgal -do- -do- -do-
21. ChennaI TeIephonee .do- -do- -do-
22. CaJcutta T eIephonea -do- -do- -do-
23. MTNL Delhi -do- -do- -do-
24. MTNL Mumbai -do- -do- -do-

NlA. Not A~. 
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LMMe Sutr.r.cI by .......... 

7418. 8HRI8ULTAN SALAHUDDIN OWAlSl: WIll .. 
MInIIter of PETROLEUM AND NATURAL GAS be pIeued 
to ..... 

(a) the ,.,... of refInerIeI which caught fire alongwtth 
IoN det'ed dultngeach of the laM three yeara; 

(b) the name of .... n .... opened or dOled during 
the abow period; Met 

(e) the remedial .teps being taken or propoaed to 
be .... by the Government to sava the oil refineries 
from such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Viaakh Refinery caught fire on 14.9.1997 resulting In 
IUffering of 1088 of Rs. 72 crom and shutdown of the 
,.",.., from 14.9.1Si7 to 16.2.1998. However, there were 
Inelden.. of fire in some of the units of the reflneriea In 
the Iaat 3 yean. 

(e) All fir. Incident. are inve.tlgated by multi· 
diaclpUnary teams and remedial me .. ure. a. 
MOOmmended .... Implemented in a lime bound manner. 

Adequate meuum are adopted for safety of the 
.-.,& and operdng pereonnel .. per the pI88Cribed 011 
InduIby Sataty Directorata(OISD) standards. 

7419. SHAI SURESH RAMRAO JAOHAV: Wit the 
MInIIter of PETROLEUM AND NATURAL GAS be pIeMed 
to ..... : 

(a) the atepe taken by the Government to upgrade 
........... to produce deauIphurieed f ...... ; and 

(b) the time by which the deauIphurised fuel .. IiUfy 
to be available in the entire country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFNRS (SHAI SANTOSH KUMAR GANGWAR): (a) 
Nine refineries have in.talled Ole.el Hydro 
DeeuIphuriadon (OHOS) facHltJee for deau/phurtling 
cleeel fuel from 1.0% max to 0.25% max 8Ulphur 
content. 

The ~ content In petrol has aIao been reduced 
from O.n. to 0.1% max w .•. t. 1.4.2000 .. per 81S 2000 
fueI,~ 

Further, industry ia 8upplylng 0.05% max aulphur 
petrol to all categortee of petrol vahlcles and 0.05% max 
aulphur dIeaeI, to all new non-commerclal die ... driven 
vehicles In NCR w .•. 1. 1.4.2000. 

(b) 0.25% max sulphur diesel and 0.1% max sulphur 
petrol .. avellable In the en;:,. countr,' 8inCe 1.1.2000 
and 1.4.2000 reepectIveIy. 

80nda for No~It·WHt Corridor Hlgh_y 

7420. SHRI AVTAR SINGH BHAOANA: Wltl the 
Minister of SURFACE TRANSPORT be pteued to Nte: 

(a) whether the National Highways Authority of fncla 
has decided to Iatue bonda to 181M money tor funding 
Prime Mlnlater'. North-South and Ent·W... corridor 
highway proposal; 

(b) If ao, whether the Govemment have made 
...... ment regarding total amount required tOf' this 
project; Ind 

(c) the lime by which the wofi( on Utia protect .. 
likely to be ~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (b) Ye., Sir. The amount required for 
I~ntatton of National Highway Development Project 
is Ra. 64,000 crore. 

(c) The project 18 targeted to be completed by 2009. 

8CalSTe In the IIlnIetry 

7421. SHRI AMAR ROY PRADHAN: WIll the Mlnlater 
of LAW, JUSTICE AND COMPANY AFFAIRS be p/uNd 
to state: 

(a) the number of sc.tST. and OSCI provided jobe 
In Depatlmentllautonomous bodies and 8\bordInate offIoea 
under hie mInIetry during each of the !at three yeatI. 
cetegory-wI8e; 

(b) the number of sc.tsT. and OBCs poets lying 
veeant In each of the above offtcM u on Match 31, 
2000; and 

(e) the ... tIIkeIVpropoeed to be taken to fill up 
theM v.cant .,.,...1 
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THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) to (c) The 
requisite Information Is being conected and the ume wHi 
be laid on the Table of the House. 

Telephone Reglltrltlon Fen In Aural ..... 

7422. SHRI HARIBHAU SHANKAR MAHALE: WIll the 
Minister of COMMUNICATIONS be pltued to etate: 

I (a) whether the Govemment have taken a decision 
i to reduce registration fees, telephone call charges and 
, rentals tOC' Mal are88 of . 'le country; 

(b) If so, the details thereof; and 

(c) the step. propo.ed to be t"lf .. n by the 
Government to Improve the telephone 18fV1C". In the rural 
a,..,? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
The Govemment of India did not Increase the tarlffl for 
telephone call charges and rental in rural areas despite 
ItMp Inc...... notified by Telecom Regulatory Authority 
of Inda In Its tarttt order of 1999. In addition, Government 
hal granted flexibility to field units to give 60% COrlCI88ion 
In ,..ratIon chargee of Non-OYT ~ In rural! 
ultMln a..... during feetIvaI l8UOI'IIIpeciai OOCMtona on 
mertta of each ca ... 

(c) The Govemment has taken following steps to 
improve the telecommunication. .ervlees in the rural 
areea: 

• All rural exohangee have been converted to 
electronic exchangea. 

• To improve the STC .ervices, reliabl. 
transml.sion media is being provided 
prog ..... lveIy. 

• Telecommunlc:atione .. rvicee will be proYided 
in aU the villages by 2002. 

• Induction of new Technologies like WLL & 
c-t>OTIPMP Is being planned fOC' providing VPTs 
and meeting scattered demand of telephones 
In the rural areas. SateUlte baaed technology is 
propoeecl to be uaed to provide VPTa in far 
flung iMcceuIbIe areas of the country. 

(English) 

Order for SurvIvIII of ABL Pow. ProJecta In ·Slhar 

7423. SHRI SUNIL KHAN: Will the Minilter of 
POWER be pleaaecl to state: 

(a) whether ABL, Ourgapur haa no work order and 
at the verge of closure; 

(b) if so, the details thereof and the reaclIion of the 
Govemment thereto; 

(c) the atepe takenlpropoaed to be taken' for the 
survival of the said company; 

(d) whether the Government propoee to 8hIf,t .. office 
of the company from Calcutta; and 

(e) If so, the re88008 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
promoters of MI •. ABB-ABL Umlted have Infonned in the 
recent past that there is no wortdoad In both the boler 
manufacturing units owned by them Including the factory 
at Durgapur In West Bengal. The promote,. have also 
stated that 88 a result of conIInutng loW wortdoad situation, 
the Company, Is likely to tum lick unIeIe corractlve .. 
are taken. 

(b) and (e) So far as plaoement of ordere Ie 
concerned, In an era of global competition, It Ie neither 
POSSible nor desirable for the Central Govomment to uk 
a project developer to award arry contract to ABB-ABL 
Limited in preference to another. Thus, ABB-ABL. like 
any other manufacturerlauppller, hu to compete with 
others on a level playing field. The company hu been 
advised to consider exploring the vast opportunities 
available under renovation and modemlsation echamea 
of thermal plants with funding from the Power finance 
Corporation. With reforms in the power sector, new 
investments are picking up and ofter prottt.bIe avenues 
for efficient ~ manutacbnr. 

(d) No, Sir. 

(e) Does not arlee. 

Demand and Supply of LPG In W'" ...... 

7424. SHRI SANAT KUMAR MANOAl: WHI the 
Mlnleter of PETROLEUM AND NATURAL GAS be pIeMed 
to state: 
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(a) the demand and -suppty of LPG In We8t Bengal 
during the last two years; 

(b) whether there hu been any Ihortage In IuppIy 
of LPG cyIIndera In the State; 

(e) if 80. the raaaona therefor, and 

(d) the etept pI'OpOMd to be IMen to meet the 
, shortage In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE tN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI &ANTOSH KUMAR GANGWAR): (a) The 

., .... of LPG by the Public Sector 01 MartceIIng CompeniII 
in the s-. of West Bengel during the IaIIl two yMI'8 
are .. under: 

Year 

1997-98 

1998-99 

LPG Sale 
In TMT 

242.5 

272.7 

(b) to (d) At preaent. the demMd of LPG cuatomera 
enrolled with the Public Sector Oil 00mpan6ae in the State 
of West Bengal, is being met by and large In full. 
However, whenever LPG backlog develops. PSU 011 
Companiee take various m8aurel Inctudlng maxlmIItng 
Imports, operating the bottUng plants on extanded hour8I 
Sundays and holidays. etc. to meet the demand in the 
affected markets. Prasently there is no LPG backIong in 
the State of West Bengal. 

rr,.".latfon/ 

LPG Supply to Panch-vata In Derbh8np., 81_ 

7425. SHRIMATI SUSHILA SAROJ: WUI the Minister 
, of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) the names of panchayats in Darbhanga district of 
Bihar which are being supplied L.P.G.; 

(b) the number of such vtUages which are 100 to 
500 yardallWay ftom the main road; 

(c) whether the Govenvnent propose to defiver LPG 
cylinders at doorsteps in thoM viIagea; 

(d) if BO, the deIaftI u..ot: and 

(e) the number of L.P.G. agenc:iea propoHd to be 
eet up in Oatbhanga, BIhar dulng 2000-2001 aIongwtIh 
the IocatIonI thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Under the extant directions. LPG dlatributOll lupply 
LPG in their authorised area of operation and all the four 
eldetlng LPG dlatributOll of Indian Oil Corporation UmIIed 
In Darbhanga dlatrict of Bihar are operating wtthln 
Municipal limit of Darbhanga. 

(e) 3 locations viz. Laharla Saral, JaJe and Rah\ In 
Darbhanga DiItrtct of Bihar have been Identified for 8IlIIng 
up of new LPG agencl ... 

7426. SHRI RAJO SINGH: Will the Mln .... r 0' 
PETROLEUM AND NATURAl GAS be pIeaaed to .-: 

(8) the amount allocated by the Government for 
development and expanaion of the Barauni Refinery <bing 
the lut three yea,.; 

(b) whether the allocated amount hu ~ utIIIed 
fully; 

(c) If 80. the MtaIIa thereof; and 

(d) If not. the reaona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Govemment of India ha not given any budgNry 
8UppOI't for development and expanelon of the Barauni 
Refinery during the lut three yellt'l. However, indian 01 
Corporation ltd. (IOCL) hu apent Ra. 282.89 crore fnJm 
Ita own funda during 1997-98 to 1999-2000 for 
development and expansion of the Beraunt Refinaty. 

Setttng up or .... ~ end PIlot PIIInta In 
011 and Natural On Field 

7427. SHRI TUFANI 8AROJ: Will the Min....,. of 
PETROlEUM AND NATURAL GAS be pIeMed to ..... : 

(a) whether the Oovemment propoM to Nt up new 
laboratories and new plot pIanta In field of Oil and N .... 
Gut 
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(b) If 10, the detaHI thereof; 

(c) whether the Government have identified the 
locations for setting up these laboratort .. ; and 

(d) If 80, the detai1e thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Oil and Natural Gas Corporation Limited (ONGC), 
Gal Authority of India Limited (GAIL) and Bongalgaon 
Refinery & Petrochemicals Limited (BRPL), the public 
sector undertakings under the administrative control of 
the Ministry of Petroleum & Natural Gas, have plans 10 
.. t up new laboratories/pilot plants as under. 

ONGC: A new work station at Its KDMIPE, Dehradun, 
for Hydrocarbon Migration modelling for Improved 
estImat.. of charge of hydrocarbons In the prospect and 
to Implement Enhanced 011 Recovery methods In cIlfferent 
fielda of Gularat on a pUot scale. 

GAIL: New laboratories for gas plpeAne systems, 
Natural gas utilisation and Naturals g88 conversion In 
Noleta (U.P.). 

8RPL: A Pilot Plant at Dhaligaon, Assam, tor 
developing Improved technolgoy for manutacturIng Alta 
OlefIn In technical collaboration with Indian lnatitute ot 
Petroleum, Dehradun. 

[EngIIMIJ 

Ban on UH of Tal..,. Word for Divorce 
of Mual'm Women 

7428. SHRI DALPAT SINGH PARSTE: WUI the 
Minilt., of LAW. JUSTICE AND COMPANY AFFAIRS be 
pIeued to ..... : 

(8) whether the National Commiuion for Women hu 
demanded to the Union Government to stop the practice 
of divorcing muaUm women by pronouncing the won:! 
Talaque: 

(b) It 80, whether the mus~m women of the country 
have aIIo urged for the stoppage of 1hi8 practice; 

(c) It 80. the cIetaII8 of the tecta In thIe regard; and 

(d) the reaction of the Government in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) to (d) The 
National Commlaaion for Women hal brought to the notice 
of the Central Govemment the plight of MueIm women 
who experience instantaneoue verbal triple tallque. The 
Central Government, 88 far 88 poe8Ible, does not Interfere 
In the personal laws of the minority communillea unIeu 
the neceaaary Initiative for auch c:hangeI comee from a 
alzeatM cro.. -.ctiOn of the community. concerned. 

Clearllnce to Pipeline Water Supply 

7429. SHRI CHlNTAMANWANAGA: WIIthe MInIIIer 
of ENvtRONMENT AND FORESTS be pIMIed to .... : 

(a) whether the Government he. ~eIved erty 
propoeaI to lay new underground pipeline fer __ supply 
to Coco-Cola group project through fol'8lt land iR n.ne 
District of Maharaahtra; 

(b) if so, the details thereof; 

(c) whether the company has started the wortc of· 
laying down pipeline without prior permlealon of the Union 
Government; and 

(d) " so, the action takenIpropoeed to be taken by 
theGovemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (8HRI BABU LAL 
MARANOI): (a) Yes, Sir. 

(b) The Regional OtfIce, Bhopal of tNa MInI8tIy Md 
received a propoaaI under FONIt (eor-wdIoA) Act, 1810 
from the Government of Maharuhtra for cIYenIIon of 0.304 
he. of forest land tor laying underground pipIIIIne tram 
Valtarana river via Wade Bhtwandl road to HtnduItan 
CococoIa Bottling plant In Thane dIetrIcl of ~ 
during February, 2000. This proposal wu approved by 
the Regional Offtce on 25.2.2000. 

(c) The proposal did not Involve any violation of 
Forest (Conservation) Act, 1980. 

(d) Queation doee nol arise. 

Funding to Pow. Protecte by IDBI 

7430. SHRI SADASttIVRAO DAf)()8A MANDUK: WI! 
the Minister of POWER be pleased to state: 

(a) whether the Indu8triaJ Development an of· Inda 
has provided any aesiatance tor power profecIa In the 
country during the year 1988-2000; 
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..... (0) the number of prQjects clearecr~ 
... on date; 

(d) the tot8I amount required for the purpoee; Md 

,i~ (e) the time by which the pending propoula are 
}JkeIY to be cleared by IDBI? 
, '~-:, 

fi 
t~ THE MINISTER OF STATE IN THE MINISTRY OF 
'.".'.~~.' .... OWER (SHRIMATI JAYAWANTI MEHTA): (.) and (b) 
:. , SIr. During 1999-2000, Inc:Mtrtal Development Bank 
~. India (lOBI) _ sanctioned an aaI8tanc:. of RI. 52S4 
11 .~ 

oro,.. to 23 companieI for H1tIng up prMdf. powtr 
projec;tI In the country. Detalia .... given in the encIoIed 
Statement, 

(c) to (e) em. IIa inception MIl Man:lh 31, 2000, 
IDBI hal sanctioned an ..... 108 of AI. 17,188 Cf'OIW 
to 50 companIM while 12 .... " .. 11.... rtJjected. AI 
on March 31, 2OGO, 3 appIIoationefor fInancIaI .... ance 
of AI. 4887 cnne were pending wtlh lOBI out of which 
an ualatance of AI. 700 CIONI wei Mnctioned to one 
project In AprtI, 2OOC). The remaining two appIIcaIIona wtII 
be conaidered by the 1081 after variouI key arrMg11'M1'411 
contradI IUCh .. fuel auppty, 8ICrOW, ~ Purchue 
Agreement, HCUt1ty package, IIcenH renewal etc. are 
fIneIl8ed by the companIM. 

~g t.1 ...,.,.", 
~(.!04 

AMance to power'",.. by IDBI during the 1M' 11f19-2(J(JD 

Name of the Company/State CepacIty 
(MW) 

AIaIItance unctIoned 

2 

Vemaglri Power Generation Ltd., 
Andhra Pradesh 

Atria Power Corporation Ud., 
KarrllMka 

BPL Power projects (AP) ltd., 
AncItra Pradesh 

Sujana Power (Tutlcorin) Lad., 
Tamil Nadu 

Sujana Power (Gangalkondlln) Ltd., 
Tamil N.du 

Rei... Power Ltd., Gujm'Id 

SPIC Electric Power Corporation (P) Ud., 
TIUniI Nadu 

3 

642 

106 

520 

110 

110 

500 

525 

N.tuN of 
~ 

4 

RTl 
FCL 
Total 
RTl 
FCl 
Total 

RTl 
OPG 
Tot.! 

FCL 
OPG 
Total 

RTL 
Leaae 
TatIII 

RTL 
leeM 
Total 

FCL 
Total 

RTL 
DPG 
Equity 
Total 

Amount (RI. Cr.) 

5 

57 
143 
200 

8 
200 
200 

30 
eo 

120 

200 
200 
400 

75 
26 

tOO 
15 
25 

100 

863 
653 
130 
500 
40 

670 
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1 2 3 4 5 

8. HInduja National Power Corporation Ltd .• 1040 RTL 200 
Anethra PradeIh Total 200 

10. JInctII Steel & Power Ltd.. 65 RTL 100 
MdIya PradIIh Total 100 

11. Ancttra PradIIh Power 400 RTL 50 
GeneratIon Corporatton Ltd. Total 60 
(APGENCO). Andhra PradIIh 

12. Gujarat State Energy Generation Ltd., 158 RTL .50 
GuJ-at FCL 150 

Total 200 
13. Konueema EP8 0UweII Ltd., 220 RTL 50 

An<tIra PradeIh FCI 150 
DPG Sf 

Total 209 
14. Tn Saldhl Energy Private Ud., 525 RTL 50 

Tamil Nadu DPG 350 

Total 400 
15. Jammu & Kuhmlr Slide Power 0 RTL 40 

o.v.Iopment COI'pOraIIon, Jammu & Total 40 KMhmIr 

18- Rellenoe Patalganga Power ltd .• 447 FCl 560 Gujarat 
Total 550 

17. Guj-' MIneraI Development Corporation, 250 RTL 400 Gujarat 
FCl 100 
Total 60D 

18. 8M Maheehwar Hyde! Power CorporatIon 
RTl 100 Ltd., ~ PradIIh 
EqutIy 50 
Total 150 

19. Incian SeamIeea Power Lad., MaharaIhtra 18 RTL 20 
20- JIndII Traclebel Power eomp.ny Ltd., 260 RTL 80 KamaIaka 

21. NHPC 
Corp. Loan 200 

22. SubhaIh KabInI Power Corporation Ltd •• 20 PFS 36 .. " Kamlltaka 
OS 5 

23. IndII EIec1roImeb Ltd •• K .... 21 PFS 13 



7431. SHRIMATI JAS KAUR MEENA: Will the 
'I1mMinllllMl' of COMMUNICATIONS be pIeMed to stale: 

~ number of manual teltfphcm8 8Xch8ngH 
,'.1)I'OI1)08I11C1 to be converted Into electronic ones In RaIUthan 

Ninth FIve Year Plan, diatrtct-wlH: and 

(b) the funds aHocated for the purpcee In the plan 

THE MtNISTER OF STATE IN THE MINISTRV OF 
CO.14MlJNlC:A'TIONS (SHRI TAPAN SlKOAR): (a) No 

I telephone exchanges are proposed to be 
r.nn<WHtt.tt Into electronic In Rajasthan, .. no local manu.! 
itAiloInhI""" exchanges were existing at the beginning of 

FIve Year Plan. 

(b) Does not arise In view of (a) above. 

(EngllMJ 

011 and Natural 0.. Field. In Ueharalhtra 

7432. KUMARI BHAVANA PUNDLIKRAO SAWALl: 
WIlIIhe MIn8ter of PETROLEUM AND NATURAL GAS 
be pIeued. to state: 

(a) the total number of 011 and Natural gas fields in 
Maharaahtra; and 

(b) the total quantity of 011 and Natural gas produced 
by these fields during the last three yea,.? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARlIAMENTARV 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) There are no 011 or gu producing fields located In 
the State of Maharashtra. 

Pft'oI Pumpe to SC.nrr. In Madhya Pradesh 

7433. SHRI ASHOK ARGAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeaaed to state: 

(a) the number of petrol pumps bemg run by the 
peqona betonging to the SCelSTs in Macltya Pradesh; 

to .. ,0&I4tIfI'MI 

.(b) the number of petrol pumps being run by 
unauthorised persons In the State. diatrlct-wIH; 

(c) whether there II any propoaal to ordet' a vIgIanoe 
probe in thia regard; and 

(d) If 10, th,tIme by Which the unaUlhorlHd pereoN 
are fIkeIy to be fM\OV8d? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARY 
AFFAIRS (SHAI SANTOSH KUMAR GANGWAR): (.) As 
on 1.10.1999, there were 94 AttaR outlet dMler.hipl 
belonging to SCalSTa pe,.ont functioning in Madhya 
Pradelh. 

(b) No retail outlet ~ Ie ,.,nedty '*'18 Nfl 
by unauthorieed peI'IOflI In Madhya PradM,. 

(c) and (d) 00 not altH. 

{Engllahj 

7434. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of COMMUNICATIONS be ~ to 
state: 

(a) the number of telephone exchangea ~ 
with thefr c.pacIIy In Maharuhtra during the .... thrM 
yea,. and .. on March 31, 2000, dIetrIct-wiM; 

(b) whether the Government propoI8 to expend the 
remaJntng telephone exchangu In the State cIuAng 2000-
2001 and 2001-2002; and 

(e) if 10, the detalIa thereof, JocatIon..wiee? 

THE MINISTER OF STATE IN THe MtNt8TAV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR); (a) The 
number of Telephone Exchanges .xpanded with their 
capeoity In Maharuhtra during lut three yeatl, dIIIIttt· 
wise is given the attached Statement-I. 

(b) Ves, Sir. 

(e) The location-wi.. details of the proposed 
e~ In Maharuhtra S .... during 2000.2001 a,. 
given in the attached Statement-II. The plan tor 2001· 
2002 fa yet to be ftnaliaed. 
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"'''''''nt-l 
District·wise Details of No. of Exchanges and Capacity Added during 19117·98, 1998-99 and 19119-2000 

(Upto 31.3.2000) In Maharashtra 

SI.No. Name of District No. of Telephone Exchangea No. of Tetephone ExchIngea No. of Telephone exchange 
expanded during 1997·98 expended during 1998-99 expanded during 1999-2000 

No. of Exchs. EIC Added No. of ExchI. ElC Added No. ofExcha. EIe Added 

2 3 4 5 6 7 --r-
1. AhmMnagar 57 7540 91 5600 98 29467 

2. AkoIa & WuhIm 18 7138 28 12320 40 2142 

3. Amravatl 21 4280 28 3803 40 9802 

4. Aurangabad 18 5008 31 7348 42 11252 
5. leed ,. 2440 7 2362 35 8298 

6. Bhand.,. & Godia 17 2932 22 3784 40 11120 
7. Buldhana 14 1128 20 8388 45 6236 
8. CMndrapur & 

GodchiroII 19 7643 32 9592 39 .10174 
9. Dhute . a Nandurb.r 30 7324 48 9018 46 6944 

10. Thane 12 33800 10 38950 11 36500 
11. Jalgaon 29 9720 84 7715 45 17079 
12. Jalna 11 198 .14 2378 25 4417 
13. KaJyan 16 87384 30 24618 42 56072 
14. Koltapur 80 15168 75 14932 45 22152 
15. Latur 15 1537 23 388S 38 8487 
18. NIIgpur 18 17100 25 11344 45 23884 
17. Nanded 22 34004 28 1592 45 8862 
18. Nulk 37 28406 102 36328 eo 11288 
19. Qamanebad 21 4240 17 2878 14 <4898 
20. Parbhanl & HlngoIl 17 3268 31 4320 11 8804 
21. Puna S3 43286 38 30448 65 78020 
22. Aaigad 79 15756 70 19050 43 14418 
23. Ratnaglri 23 5408 33 10003 40 12554 
24. Sangu 81 22240 06 12328 50 28258 
25. Stare (Satava) 42 12362 45 5940 50 18294 
26. Sindhudurg 25 2980 26 3566 20 5156 

J 
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2 

27. 80Iapur 

28. Wardha 

29. Yeotmal 

30. MumbaI 

.,.,.",.,.. 

3 

37 

11 

12 

80 

VAISAKHA 21, 1822 (SMa) 

9798 

1eeo 
3884 

181880 

5 

43 

14 

21 

80 

1 2 

6 

5108 

187960 

PropoNd EJq:MMIon In Mallaruhtta sr.. during 
2000-2001 20. Shiv.,. Nagar 

.81. Location Gross 21. Chlkatthana 
No. C8pacJty to 22. Palthan 

be added 
23. Chltegaon 

1 2 3 
24. ~on 

1. NewMa 2000 25. Pari-V 

2. RMuri 1000 26. Partl-V 

3. Sanpnner 2000 27. Bhandara 

4. Shevgaon 2000 28. Nandura 

6. Shirdl 3000 29. Buidana 

6. Shrtrampur 1000 30. Chlkhall 

7. Shrllwnpur 1000 31. MaJkapur 

8. Ahmednagar 3600 32. Shegaon 

9. Karanja 3000 33. BhadrawatI 

10. MurtlZllpur 3000 34. Warora 

36. 0huIe 
11. ArnraV811 2000 

38. 0huIe 
12. Amravatl MIdc 1500 

37. Dhule MIOC 
13. Arnravatl (M) 2000 

38. 00ndIi:ha 
14. Oaryapur 2000 

39. N8nduIbar 
16. WaNd 3000 

40. ShIhIda 
18. AurarlgaI* 4000 41. Shifpur 
17. Walul 2000 42. Jemner 
18. Cantonment 4000 43. Pechora 
19. Silk Colony 2000 44. Bhulaval 

7 

65 

38 

35 

108 

8 

201, .. 

10344 

9288 

227110 

3 

4000 

5000 
2000 

1000 

2000 

3000 

1000 

1000 

2000 

1000 

1000 

1000 

3000 

2000 

2000 

1000 

1080 

1000 

1000 

1000 

1000 

2000 

3000 

3000 

3000 

88 
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2 3 2 3 

45. ChdlglOn 2000 n. DeoIaII 5500 

48. Raver 2000 78. IgIiIpur 2000 

47. Kaipon 3000 79. Nandgaon 2000 
48. Nilgaon 2000 eo. NaIIk Road 8000 
49. Kalyan 11000 81. Upnagar 8000 
50. AmbemIIh (E) MIDe 4000 82. Niphad 2000 

51. Dombuvku MIDe (M) 1000 83. Ozar 1000 
52. DombIYtI MIDC-2 2000 84. SlMar 1000 
53. 00mbMl (W) RSU-II 4000 85. Yeoia 1000 , 
54. NandMI 4000 86. Omerga 2000 
55. Ulhalnagar c.mp-4 eooo 87. OImanabad 1000 
56. VuaI (W) 1500 88. Tuljapur 2000 
57. Valrar 1500 89. HingoII 1000 
58. Kolhapur 8500 90. s.IIu 2000 
59. Ichalkar8nll 3000 91. Bal'llmatl (RSU) 500 
60. GokuI-ShlllJIlOn 2000 92. Puhan (MKR-tII) 5000 
61. JaYllngpur-1 1000 93. SaIunke VIhar 1000 
82. WlU1Ift8nag8r 3000 94. ShtvajI NIIpr (MKR-Ul) 3000 
63. Latur MIOC 1000 95. Warje (MKR-III) 6000 
84. UmNI' 2000 98. Aundh 1000 
66. Itwr (SAt<) 1000 97. Talawade 1000 
88. KM1ptee (SBlO) 3600 98. UruIIkanchan 3000 
87. KaIoI Roed (S8LD) 3000 99. Daund 2000 
88. NIndanYM (SAl<) 3000 100. GhodnadI 3000 
89. Unnr 1000 101. Indapur 2000 
70. Nagpur 17000 102. Joonar 3000 
71. DegIoor 2000 103. Lonavaaa 2000 
72. ~ 2000 104. LonavaJa 2000 
73. Sneha Nagar 1000 105. Narayangaon 1000 
74. Taroda Naka 1000 108. S8IWIId 1000 
75. N_k 7000 107. w.tchandn., 3000 
76. ~ 3SOO 108. Puna 4000 

. .. 
~ 
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2 3 1 2 3 

109. Puna &000 141. ~Park 3000 

110. . KhopoIt 1000 1012. WOL+WDL TRK TAM 12000 

111. Mahad 1000 143.. SIan 10000 

112. PapoIl 1000 144. Cuny Ro.t 1000 

11.3. Khed 2000 1,-&. BDR+CT a.nIc-lCICI 9000 

114. Murugwada 600 148. BOR KRL Comp 4000 

116. Ralnaglri 1000 147. Kher 4000 

116. Ratnaglri MIDC 500 148. VIle Parle 11000 

117. Kavlhe Mahanal 2000 148. Juhu o.nde 1000 

118. lalampur 1000 160. Anc:tIetI 7000 

11S. JaIh 1000 161. VerIOVa 8000 

120. Mlraj 1000 t52. JogeIhwalt 3000 

121. VIta 2000 153. Marol 17000 

122. KonIgaon 2000 154. Seepz 1000 

123. ~ 1000 155. Goregaon 8000 

124. Karad 1000 158. GokuIdham eooo 
126. Malvan aooo 167. SaJdnaka 6000 

126. Pandharpur 1000 158. SakIvnar 5000 

127. 80IIIpur aooo 1 •. MIIIId 8000 

128. Hlngangat 1000 180. ~ 7000 

129. C. Parade 3000 181. KancM 12000 

130. Cooperage 6000 182. 8hImpoII 2000 

131. FOWltain 6000 183. Chartcop eooo 
132. City «JOO 164. Borivllll 7000 

133. KabIdevi 1000 186. BhayIIIdIr (W) 4000 

134. MandYi 4000 188. 8hIIyander (E) 4000 

135. GemdevI 4000 187. Oahlaar 4000 

138. MalabarHIl 3000 188. ..... RoIId eooo 
137. Mazgaon 8000 1 •. tMnNud 10000 

138. Byculla 7000 170. 8Ia EItate 1000 

138. Wor1i 9000 171. Chembur 1000 

140. ~ eooo 172. Glwllla,.-+CNE 11000 

~ 



103 MAV 15, 2000 to QtMtfons 104 
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173. Tagore Nagar 1000 

174. N. Nagar 1000 

175. Godrej 2000 

178. Pow. 6000 

177. Pow. Com. (III) 1000 

171. MuIund 13000 

179. P. Pakhacll 1000 

180. Cheri 15000 

181. Wagle Estate eooo 
182. Mumbra 4000 

183. Vaahl 4000 

184. VuhI Sect·7 1000 

rrranMtIon} 

Rewiring 

7436. DR. BALI RAM: Will the ~Inilter of 
COMMUNICATIONS be pleaaed to Itate: 

(a) whither a "'*' IC8m hal been committed in 
the name of re-wtring in VIP .,. .. of General Manager 
(Central) under the MTNL, DeIhl; 

(b) " 10, whether rewiring has nal been carried out 
even In a lingle house of the MP flats in the North 
Avenue and the South Avenue; 

(e) If .0, whether the Govemment propoee to conduct 
any inquiry into the matter; 

(d) if .0, the detaua thereof; and 

(e) if not, the reaol'l8 therefor? 

THE MINISTER OF STATE IN :HE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) and (b) 
No, Sir. Only now a plan ha. been finaHeed and 
... habIIitalIon of the external plant in North Avenue and 
South Avenue will be undertaken during the current 
financial year i.e. 2000-2001. 

(e) to (e) Does not ariM In view 01 (a) Mel (b) 
above. 

2 3 

185. Vashl Rly. Stn. 1000 

186. Turbhe 4000 

187. Belapur 2000 

188. Rabale 3000 

189. Panvel 3000 

190. Nhava 1000 

191. Sheva (J.N.P.T.) 1000 

192. Kopar Khalrane 2000 

193. Kalamboli 2000 

194. Uran 2000 

195. TaloJa 1000 

198. Nerul 3000 

[English} 

Chutok Nlmoo aa.go Hydro ElectrIc Poww Project 

7436. SHRI HASSAN KHAN: Will the Miniater of 
POWER be pleued to Ita .. : 

(a) whether the Government have received any 
propoaaI for development of Chutok and NImoo Bugo 
Hydro Electric Power Project In J&K State; and 

(b) If 80, the present status of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a) Vea, Sir. 
The Chairman and Chief Executive Counc:tllor, Ladakh 
Autonomous Hill Development Council, Leh/ had submitted 
a Memorandum to the then Prime Mlniater for the 
execution of the Nlmoo-Basgo Hydro-Bectric Project (30 
Mega Watts) In Leh 88 a Central Sector Protect. The 
Government of Jammu & Kuhmlr have conveyed their 
~ objection- for implementation of the Project by 
National Hydro-elec:tric Power Corporation (NHPC) In the 
Central Sector only in February 2000. The Ministry of 
Power has thereafter asked NHPC to take up Survey & 
Inveetlgation of the NI~o-Basgo H.E. Project . 

(b) A copy 01 the Detailed Project Report (DPR) of 
the Nlmoo-Baago H.E. Project hu been received by 
NHPC In March, 2000, on the advice of ..... Government 
of Jammu & Kashmir. The DPR Is under eumInatIon in 
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~, NHPC to ...... Ita euitebility for being taken up for 
~., execution. The Mtmatry of Power hae given Its consent 
~ under the relevant prov!aiona of the Electricity (Supply) 
~ Act, 1948 for NHPC to establish, operate and maintain 
~ the project. The Ministry of Power has al80 asked 

NHPC to take up the Chutak Hydel Project (18 MW) 
In Kargil to mitigate the problems being faced by the 
State. The NHPC has asked the State Govemment to 
hand, over to them a copy of the Detailed Project 
Report of the Project. 

Vall8rpaclllm 011 Tan.. Berth In CochIn 

7437. SHRI GEORGE EDEN: Wli the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have received the study 
report on proposed Vallarpadam 011 Tanker Berth In 
CochIn; 

(b) H 80, the details thereof; and 

(c) the details of proposed amount for the work of 
011 tanker berth during current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRAOHAN): 
(a, to (c) There Is no 8Cheme titled 'Vallarpadam 011 
Tanker Berth" In Cochln Port Trust. However, there Is a 
pnlpOI8I to develop Transhipment ContaIner Tennlnal at 
Vallarpadam. 

InhMcement of Telephone Con."WCIIone 
Quote of lIPS 

7438. SHRt MUORAGADA PADMANABHAM: WII the 
Minister of COMMUNICATIONS be pIMIed to ..... : 

(a) whether the Government bave received I' ,..81nt111101'1 from the Membera ~ P ........ to enhInce 
the quota of telephone connectIona from the preeent Umit 

, , of 50 COI.l8CtionI to 100 connection8 ; and 

(b) " 80,' the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATlOINS (SHRt TAPAN SIKDAR): (a) and (b) 
The quota of telephone connectionI available to Hon'ble 
MernbeI'8 of Parliament h8I been enhanced recenIIy from 
25 to 50 comectIona after the judgement of the Hon'ble 

, High Court of Kerala In the O. P. Number 11507 of 19981 
T. No written repreeentation hal been received to fur1her 
increae the quota and .. such there II no such propoIaI 
at preeent to enhance the quota of telephone connecIIona 
avaIIabte 10 Hon'ble Members of Parlarnent. 

7439. SHRI ANADt SAHU: Will the Mlnllter of 
POWER be pIeued to state: 

(a) whether all the contingent workel'l of Be .. 
ConItNctIon bid which were abeoItMtd In Bhakra Beaa 
Management Board In 1883 have been regutafteed; 

(b) If not, the f8UOnI therefor; 

(e) whether any time frame h .. been fixed to 
regularile them; 

(d) If not, the reaaona therefor; 

(e) whether all theM empIoyeea were obeerYed In 
Bhakra Beaa ManIIgement Board .. per their quatlfIcatIona 
and experience .. directed by the CAT In 1892; and 

(f) If 10, the detaJIe thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
8urplUI contingent paid employeft and woric-chafV8 
empIoyeee of Beaa Conetruction Board (BCB) declared 
IUIpU on account of transfer of Beaa Project to Shakra 
Beaa Management Board (BBMB) were Inducted Into 
BBMB In 1883. &Mequendy, BBMB dec:Ided to reguIIrtae 
the eeMcea of thaee .lipIoJ. ... __ the co_spondlng 
availllble aanctIoned vacant poaIa. AcconII..cenaIn 
empIoyeeI .,. NgUIariIeJ to the ....... of CIGINIpOndIng 
available' aanctloned vacant PH". The proceM of 
regulariution of the NMceI of remaining emptoyeea 
Inducted In 1883, II IbIy to be oompl ... d by StpIwnber, 
2000. 

(e) and (f) The aurpIue contingent paid employeee 
and work-charge empIoyMI of BC8 were Inducted Into 
BBMB In the ..",. postIcepactty held by them In the 
BeB. 

7440. &HRI RAMJEE MANJHt: WII the MinJIter of 
LAW, JUSTlCe AND COMPANY AFFAIRS be pIeaed to 
state: 

(a) wheChar Ihe Suprwne Court In a ,..". judgement 
hal blamed the unecrupuIouIlawyeIa for the .~ 
and harUMaent milled out to the ..... In crtrrMaI 
cues adjourned ." end again 1111 the wIInIII II won 
over or tired; 

(b) If 10, the ... theAIof; 
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(c) the details of safeguards available to such 
wttn..... In the law and the ltatue of wItnen as per 
law; 

(d) whether the Govemment propose to amend the 
Act concerned to make the lawyers answerable to their 
conduct .nd to follow the dictates of the law to check 
harutment of witneeIM and to delay the cIepoeal of 
C8HI by taking undue adjoumments; 

(e) " 80, the deta1Ia thereof; and 

(f) if not, the ItepI taken to implement the 
obHrvatlonl made by the Supreme Court in the said 
Judgement? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMAlANI): (a) .nd (b) As 
reported In the Hlnduetan Tim .. dated 02.06.2000 under 
the caption ·SC Ilame 'unecrupulous lawyers'·, the 
Supreme Court hal blamed ·unecrupuloua lawyers· and 
the COUt1I for the Ill-treatment meted out to wttneeaee in 
criminal cae... Aa reported, the Sup....,. Court hu 
obeerved that it hae become more or leal a fllhion to 
have a criminal can adjourned again and again till the 
wttneu Uree and gIvea up. It Is the game of unaaupuIoua 
lawye,. to get adJOUrnment8 on one eXCUM or the other 
till a wItneeI Is won over or II tried. Not only that, a 
wIlneea Ie threatened; he Ie abducted; he Is melmed; he 
Is done away with or even bribed. A wItneIa al80 lUffers 
lntIde the courtroom. .... haa no ptaoe to lit and no 
piece even to haYtI a glue of water. And when he does 
IIPPMr In court, he II lubjected to unchecked and 
prolonged examination and croa-examlnatlon and findl 
himaelf In a haptea lltuatlon. For all theM rM80ma and 
othena, a peraon abhore becoming a wItne8I. 

(c) to (f) The Law Commission of India. which 
undertook a comprehensive review of the Criminal 
Procedure Code, 1973, has, inter alia recommended 
·Protectlon and facllit_ to wttneaaee". The 154th Report 
of the Law Cornmtaion on the said ItJbIect has already 
been laid In the Parliament. The Report II under proceea 
In the Mfniltt'y of Home Altalrs In coneuItatIon with State 
Govemments. 

7-«1. SHAI G.J. JAVIYA~ Will the Ulnlater of 
COMMUNICATIONS be pIeued to ..... : 

(a) whether there is shortage of staff in the Guja,.t 
Telecom Circle; 

~ 

(0) If so, the reuons therefor; and 

(e) the steps taken by the Govemment to fill up the 
vacant posta? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
COMMUNICATIONS (SHRt TAPAN SIKDAR): (8) In 
general, there II a no Ihortage except In few cadres 
'kee J.T.Os., T.T.As., Drivers, Stenographers and J.A.OI. 

(b) and (c) There we!!; a ban on amendment of 
rec:rullment rule. in view of n~ Central Pay Commlaalon 
and ban on recruitment. The ban on amendment of 
recruitment rules has since been lifted and recn;tment 
rules to the cadre of JTOs, TT As and Driver etc. have 
been emended. Ban on recruitment of TT A3 aqd Drivers 
have been partially lifted. Now the pl'OC8l8 for direct 
recruitment II being initiated and is likely to be completed 
by the end of this year. 

Shortage of Poet OffIce 

7442. SHRI BAHAOUR SINGH: WIt the MIniIter of 
COMMUNICATIONS be pleaeed to lllate: 

(a) whether there 18 shortage of Poet OffIces In 
Sayana region of Rajuthan; 

(b) If 80, whether there is any proposal for opening 
of new poet offtcea In the region; 

(c) If 80, the deIalIa thereof and the tJme by which 
aaId peat offtcea are likely to be opened; and 

(d) " not, the reaeone theNtor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SlKDAR): (a) No, Sir. 

(b) to (d) No proposal II pending for opeMIg of new 
post offlcea In Bayana region. Only one propoeaI of 
Bhagwati Colony, eayana was received and after 
examination it wae not found justified on financial nonn&. 

en.. of RevIval of O"S .... hlp 

7443. SHRI ADHIR CHOWDHARY: Will the Mlnlater 
of PETROLEUM AND NATURAL GAS be pIeaeed to rater 
to the rapty given to Unatarred Question No. 350 dated 
December 1, 1998 and state: 

(a) whether the Govemment hea iaaued IeIera to 
the Oil Corporations for inviting the appJaIi0n8 for such 
~ cues of revival of dealerships, and 
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(b) If not, the NtMOn8 for ~ and the time by 
which the lette... • .. Hkely to be I8aued? 

THE MINISTER OF CTATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Govemment have iuued guidelinel on 15.1.1999 
delegating powers to the oU marketing campa,", to 
consider the cues of revival of Retails Outlet dealerships 
which became Inoperative after 1.1.1996 and LPG 
distributors'1lP8, which have not been terminated due to 
misconduct or malpractice, eubject to certain nonna. 

Ae"""""t of Petrol Pump. 

7444. DR. RAMESH CHAND TOMAR: Will the 
Minleter of PETROLEUM AND NATURAL GAS be pIea8ed 
to state: 

(a) whether the 011 Corporation are empowered to 
reaIte such petrol pumps In same trading area/market or 
In same class of rnatket In Dl8trlct If these petrol pumps 
are having sales betow economic viabUIty limits and were 
originally allotted 'C' clasa of malbts; 

(b) if 10, whether the trading area of 'C' class of 
markets Is taken 5 Km. racllcally as per the definition In 
Volume Diltance norms; and 

(c) If so, the extent to which industry islwas reeItIng 
petrol pumps of 'C' cIau market within • trading are. on 
National HighwaylState Highway which were palling 
through IIM'I8 townImarketIIr8 a ... ? 

THE MlNlSTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Oil CompanIee are empowered to con&lder requeets 
for reeltementa cOvered under the guideIIn88 Iuued by 
the Government which Inter IIIJs IncIudea the reeItement 
in the arne rnatkeII'tradIn area. 

PublIc h.. LItIgatIon 

7446. SHRI P. KUMARASAMY: ViiI the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pIeMed to ..... : 

(a) whether the Public InteIe8t l.ligaIJona have MIWd 
any UMfuI purpoee; 

(b) if eo, wtwlher the Government are aware that 
fllCilitle8 to file PIl.a are being rniaL8ed; and 

(c) ff 10, 1M ... taIc8nIpftIpoIe to be taken by 
the aow.mment to pl'8Vent IUCh ...... ? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) Since public 
Int.,..t litigation It u.uaHy entertained by court for 
purpoeee of Ndr ••• lng the grie>IwIoea of the downtrodden 
rnueea, public inttMY, 8I1foIang public duty, protecting 
eocIIII ~ and vIndIcIlting public /neerut. It hu to 101M 
extent served the purpose of helping the poor and 
underprivileged for getting juatk:e. 

(b) In order to prevent mIeuM of public Intent8t 
litigation, the Supreme Court ha. recently tald down 
celtaln guIdeIlnll In Rauneq International Ud. V •. I.V.R. 
Construdton Ltd. (AlR 1999 SC 393) and MaHk 81Other1 
VB. Nerendra Dacltich & Others [1999 (5) SCALE 212] 
which are as follows: 

(1) The publlc'"t .... t IftIgatlon ahouId not t-. 
merely • cloak for attaining private enda of a 
third patty or of the ~rty bringing the petition. 

(2) The court Ihould examine the pnMouI record 
of public service rendered by the orgMiNti~ .. 
bringing public Interest Htlgatlon. 

(3) Before entertaining .a wt'- pedtJon 8nd p88Iing 
any interim orders in luch petition, the court 
must carafully weigh conflicting pubfIc Int ...... 
Only when It comes to a oonctUllon thet th.re 
Ie OYetWheImIng pWIIc lnIereIt In entertaining 
the petition, the court should ~. 

(4) Even when publtc Inter... UUgatlo" I. 
entertained, the 00UIt muat be CIInIfuI to wl.figh 
concItcting public Intereata before 1nteIvenIng. 

(5) The party on whoM InItance interim 0f'derI .re 
obtained has to be made accountable for the 
cons.quences of the Interim order. In 
appropn.t. ca ... , the petitioner aaklng 'or 
interim ordera should be asked to provide 
aecurtty lor any Increase In coats as a ...ull of 
delay or any dWnagM dared by the oppoeIte 
party In coneequence of any InteItrn 0I'der. Stay 
Ofdera or Interim order if paaeed must be 
moulded to provide for reetituIIon. If the public 
Inte ... t litigation fails, the pubflc mUlt be 
compet.ated for the daley in tn!plementdon of 
the protect and the COlt elCllllIIIIon ~ from 
IUCh delay on account of the interim order. 

(6) If 1M court fundi thaII In the g8Ib of public 
InIeteIt 1Iigation, -=tuaIIy an indIvidueI'. interNt 
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" eoughI to be canted out or protecIed. It would 
be the bounden duty of the oourt not to 
entertAin luch petition. 

(7) The court Ihould r .. trtct the flow of cu. In 
the name of public Intereat litjgation. otherwile 
traditional litigation will aufter and courtI of law. 
lnetead of clilpeneing jU8tlce will have to take 
upon themIelvea adminllratlve and executive 
functionI. 

(c) In view of the above guidelines preacribed by 
Supreme Court regarding public Interest litigation. no 
rneuU,.1 are Intended to be taken for prevention of 
mit... of public Inter. litigation at the moment. In fact. 
It II for the courtl to enlure that frivolous litigations in 
the name of public interest Utigatlon by peraono having 
vested Intereeta a,. not entertained. 

81... Pending for AMent 

7448. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleued to .... : 

,a) the delaile of Bille 8ent by the Kamalaka 
Govemment for 88I8nt of the . Pr8lktenl duriAg each of 
the lut three years; 

(b) the detalIa of BIIII which have given ...."t by 
the Preeidant eo far; and 

(c) the 8f8p8 taken by the Govemment to get UHnt 
for the remaining BIlla? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALAN1): (.) During the 
period from 1.4.1997 to 10.5.2000. the State Government 
of Kamataka forwarded 18 Billa for the auent of the 
Pr88ident. 

(b) The President's A88ent hat been conVeyed to 
the Slate Government for ·13 Bille. A atatement Ihowlng 
the details is enclosed. 

(c) The remaining Bills ant paneling for want of 
clarifications from the State Government and comments 
from the Central MinlatrteslDepartmenta. 

Statement 

State L~/ve Propoals Sent by the State Govemment of Kamatska lor the Presidenr. Assent and their Position 
w.e.f. 1.4.1997 to 10.5.2000 

St. Name of \tie 8111 
No. 

1. 

2. 

I 

The kamIIIIaI IfICIuIIrtaI ANu 
DlWIaprNIt (Amelldm ... !) ... 11187. 

The Kame ... "'l1'li Seed. Cocoon 
end SIlk Yam (Regull1Ion of 
PIOducIIon. SUIlPIY. DIItJtIutIon 
end SeIe) (AmencIrnenI) 811, 1987. 

3. The Klme .... Rent ConIIaI (AmII ..... 1I) 
.. , 1-' 

,. The MyIofe Pa-. (AoquIIIIIon ... 
TIIInIIer) • 1 •. 

5. The Eleetltclty LIWI (KllNItaki 
AmendmInt) 811, , •. 

8. The I<emItIIIa HIgIIMIys (AMInIImII'&) 
1M. 1.7. 

7. • The Code 01 Civil Procedure 
(KamIIIaU ~--If) ... t ... 

Dale of 
receipt 

3 

21 .. ·1m 

21 .. ·1987 

08.08.1_ 

21.08.1985 

12-8·1997 

13+1897 

21-1G-tll88 

011.12,1_ 

02121_ 

15 

• Though Itt. BlH we. r.c.lved durtng 
June, 1885 bul " we ..... nted on 
2nd ~, 1.1118. 
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2 

8. n. KamataII8 ~ 80cMIIII 
(Second AmIIIdmInt) II. 11187. 

•• n. IWMIIIIca 80utaIdI SItIIIIM 
.. 11117. 

10. n. ~ InIInd FiIhIrIeI 
(eor..wIIon. Delillapmlnl II1d 
ReguIaIIIIn) II. 11 •. 

11. n. TungI BhadrI Suga,. (Dew 
Sugm) LmltICl (AaquIIIIIon II1d 
TIaftIfer of undeIt8Idng) 811. 1IN. 

12. TtIe K8metaka 81an., (Arnendrnent) 
BIll. 1_. 

13. The K81n1181ca Tlllalion Laws (Second 
Amelldment) BIll. 1119. 

'4. n. ~ Tobecoo eornp.ny UmItICI 
(AoquIeIIIon of 8hIrM) BI. ,_. 

11. llIe ~ De.~ AuItIDItly 
(AmIIIdlMnl)BI, 1_. 

,8. n. ~ EIecIrIcIIy Reform 
II, ,_. 

17. n. K8",... Foree! II1d C...an 

obrLaw~ •• '''. 

18. llIe KamMIIra OIOUfld Weter (R.,--
Ion for ptoeeaIIon of IOIm)II of 
drIng water) II. 1_. 

,.. n. KIuNIIII8 "-- ConIIoI 
(AmIndrnent) .. 2000. 

VAISAKHA 25. 1822 (SMa) 

3 4 

21.08.1. 18.ouooo 

07.07.1_ •. 03.1000 

07.07.'IN 

30.11.1_ '8.0'.'. 

03.05.1. OIU,..'_ 

24.01.'. 

25.01.1. Pending 

27.07.1. •. 12.1. 

02.08.1. 10.08.1_ 

03.08.1. 

011.08.1. Pending 

08.04.1000 24.04.aooo 

114 

II 

EwwIrGl .. 1II'II ... ~ IN IIWIIIId 
IInoe '7.1.1. 

11Ie 8111 Ie under e .. ",lNIllon In 
coneultellone wltll 1M oonoemed 
Admlnletretlve Mlnletrlee 01 tile Centrel 
Gowmmenl. 

CIIItIIadane of tie .... Qowmmenl 
on the obHMIUOne 01 the Mlnialry of 
CornrMrDe and Induetry ere ....., ... 
11.04.2000 . 

Cllltlce1lcll. of tie ... GcMIInmenI 
on ttle ob .. rvatlonl of till Mlnlltry 01 
1IWInII.,.. ... for.- ....... lira 
2I.04.aooo. 

on III obMt VIIIIoI. of III MIrWtIIeI 
of w ... ~ end RcnI De~ Ire""'" lira 21.12:'811). 

7447. 8HRt RATTAN LAL KA TARIA: WIIIte MIniar 
of PETROlEUM AND NATURAL GAS be .,..... to ..... : 

(b) If 10. wheIher the Govenwnent h8v. permIa.d 
IMm tor refIr*1g of 011 .. wei .. rNU1ceIIng of petroIu'n 
pfOducta; 

(c) If 10, wheIher ad! • ...., would not hit the 
IIdginoul PtMc Sector 011 eomp. .... whiQh are quite 
CIIPIIbIe of ~ on their own; Md 

(a) whether muIltnatIon8I 011 c:omp.nIIe are rnoN 
~ In .. 01 nwk8IIng netWOIb In IndIII ..., 011 
8JIpIoratJcM; 
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THE MINISTE:R OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl. GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (8) 
Multinational 011 companiel have shown interest In both, 
on exploration and 011 marketing. 

(b) to (d) Govemment, In November, 1997, decided 
to diemantt. the Admlnlltered Pricing Mechanism In a 
phased manner. The Hid decision, int., ana, includes 
the following: 

-Inveetments In the refining sector wi" be encouraged 
by provlclng reasonable tariff protection and making 
matketlng rlghtI for transportation fuels viz. MS, HSD 
and ATF conditional on owning and operating 
-efIneriea with an Inve8tment of atleaat Rs. 2000 
crore. or 011 exploration and production companies 
producing at~aat three mIllion tonn.. of crude oil 
annually.-

Further, on 26.5.98, Govemment decided that the 
Marketing of controlled petroleum products would continue 
to be regutated In accordance with the present regime 
until Administered Pricing Mechanism is fuDy dl8mantled. 

No decision ha. been taken a8 yet for granting 
markellng rights to private and joint eector refineri ... 

Export of Round Log. 

7448. SHRI BISHNU PADA RAY: Will the Minister 'Of 
ENVIRONMENT AND FORESTS be pleased to atate: 

(a) whether export of round logs from the A&N 
Islands Is generaJly banned but permitted in special cues; 

(b) " 10, the details thereof during the last three 
years; 

(c) whether such a permit has been given in the 
year 1 e&&'2oo0 to the A&N FOrNt and Plantation 
Development Corporation; 

(d) " 80, the detda of quantity; 

(e) whether Government Saw MIll at Chatham had 
to Mgage In ,....wIng of beams· in January and Febnaary 
2QOO as no logs were available while 90 cu. mtra. of 
logs were exported by the A&N Foreat & Plantation 
Development Corporation to Chennat; 

(f) If 80. whether the Go~ plan to totally ban 
e.pot1 of tound logs .. the local derMnda .... not being 
met fully; Ind 

(g) If 80, the cletalta thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) Yes, Sir. Export of round log from A&N 
Islands has been banned by local administration 8Inee 
1995, however, It Is permitted under epedaI cinx.mstancea. 

(b) to (d) No export was permitted .lnee 1995, 
however, only during 1999-2000 perrnla8lon was given to 
Andaman & Nlcobar Islandl Fore.t & Plantation 
Development Corporation Ltd. to export 3850 CMT 01 
timber out of the total production of around 27.500 CMT. I 

The permiaslon was granted In order to avoid· deterioration 
of timber as the local wood based Industries were not 
lifting timber despite repeated notices. 

(e) Re-sawing of beams Is done regularly In one 
shift in Chatham Saw Mill. During January and February, 
2000 the quantum of re-sawing was increased as the 
logs available in the divisions could not be transported to 
Chatham Saw Mill because of ban on movement of 
veaael8 registered under Inland Vessell Act beyond port 
limits and due to non-availability of suitable watercrafts 
registered under Mercantile Shipping Act. 

(f) and (g) The ban on export of round logs already 
exists. Only In special cases, permission has been given 
to avoid deterioration of timber ~ undIepoeed due to 
unwiIHngness of the industrlee to accept or purchase the 
same for proceSSing in their Ioc;al Induatrial unite. 

{Translation] 

Violation of Fore.t (Con ......... ) Act, ,_ 

7449. SHRI ABDUL RASHID SHAHEEN: WUI the 
Minister of ENVIRONMENT AND FORESTS be pIeued 
to state: . 

(a) whether the Government have recetved compIai1I8 
from various States regarding Violation of Forest 
(Conservation), Act, 1980 during the ... three years and 
current year, t1ll-date; 

(b) If 80, the details thereof; and 

(c) the action taken by the Government In this regaId? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) Ve., Sir. 

(b) The infonnatlon regarding dMaiIa of VkIIdon 01 
Forest. (Conservation), Act, 1980 during 1he1aat IhnHt 
YMl'I IS being collected. 
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(c) ·ActIOn ..... vioIdon of F ...... (CoMeMdIon), 
, 19l!1O 18 taken by the Central «30..,..,' ....... '* .. 

lI'nUiillitMlIII of Forest (ConeeNation), Act and ttaRulel'& 
uideIfneI. 

7450. SHRI PAWAN KUMAR BANSAL: Will the 
inIIterof LAW. JUSTICE AND COMPANY AFFAIRS be 
t.....s to state: 

<a) the percentage of criminal cu. which finally 
result in c:orMaIIon In the country; 

(b) the details of such percentage In case of 
col'l'Uptton matters; 

(c) the reasons for low inc:tdence of 8UCCe88 In SUCh 
matter8; and 

(d) the steps taken or proposed to be taken to 
remedy the situation? 

THE MINSTER OF LAW. JUSTICE AND COMPANY 
AFFAiRS (&HRI RAM JETHMALANI);. (a, and (b) A 
StMIment 18 .encIoeed. 

(c) and (d) The Law Commlaaion in ita 154th Report 
, on the Code of Criminal Procedure, 197'3 h .. obeefYed 

that the quality of' Criminal Juetioe Ie ctOHIyllnked with 
the calibre of the proaecution system and many acquittals 
can be uc:rIbed not only to poor Inveatlgldlone but also 
to poor quality or prosecutions (Chapters II & III). 

The Law Commlalon has recommended a eeparate 
InYeatigatlng agency directly under the aupervl8ion of a 
Supdt. of Police tor investigation of grave ott8ncea and 
as distinct from those entrusted with the enforcement of 
law and order. The recommendation has been referred 
to the State Governments tor appropriate action. 

The CommIaaion has aI80 recommended eeIting up 
ot Directorates 0' Prosecution in eVery State and that 
s-. GovemmenIIahouId preecribe guIdeIineI to 8nIure 
coonlll.-ton betwlln the Director of PfoMQItiOn and ... 
Imeltigdug AgtJnt:y of the Police for efficient prosecution 
of ~ The fllCDmmendalione .. wtbeen .~ to 
the State Govemmenla for Implemelltation. 

CoIMotIon 1WtJ·1JI IPC c.... . ___ , •. 
(AN IndIII) 

(a): 

SI.No. Crime .... 

1. MUlder 

2. Attempt to commft murder 

3. CUlpable homIckte not 
an\Ot.tnttng to murder 

4. Rape 

5. Kidnapping & abduction 

(I) of women and giJ1e 

(Ii) of others 

6. DacoIty 

7. Preparation and aaeembIy for 
d~ 

8. Robbery 

9. Burglary 

10. Theft 

11. RIOts 

12. Crtmna' breach of truIt 

13. Cheating 

14. Count8lt.tling 

15. AnIon 

18. Hurt 

17. Dowry dNIh8 

1 a. MoIeetaIIon 

19. Sexual Harusmenl 

20. Cruelly by huIbMd and 
reIIIIMe 

21. Other IPC crtmes 

22. Total cognizable crirneI 
under IPC 

(b): 

31.8 

26.7 

28.8 

28.2 

30.3 

26.2 

SO.8 
30.1 

38.0 

40.4 

28.0 

28.2 

27.4 

27.2 

24.0 

28.3 

31.1 

31.1 

60.8 

18.8 

42.9 

37.4 

27.8 

11' 
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[Trans.tIon] 

1<8 ... 8nd GendIW Power Profecta In QuIa_ 

7461. SHRI AKHILESH YAOAV: 
SHRI TUFANI SAROJ: 

Will the Minister of POWER be pIeued to state: 

(a) whether the National Thermal Power COrporation 
hu decided to award IUpply contract to ABB Extom 
Power for the cOll8tNctlon and equipment IUppIy for the 
second ph ... of the Kaw .. and Gandhar Power Projects 
In Gujarat; 

(b) if 80, the criteria laid down In thll regard; 

(c) whether the gal turbines offered for theIe projects 
by ABB Extom Power are traditional whereas BHEL-
SiemenI V-94 3A i& state-of-the-art; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) No, Sir. 
Two bids were received by National Thermal Power 
Corporation (NT PC) against International Competitive 
BiddIng (ICB) balll 'or Main Plant Package for Stage-II 
of KawaI and Gandhar projects. As the bidders did not 
meet the qualifying requirementl and taken major 
deviations on key requirements of the bidding documents, 
making the bide non-reeponalve, NTPC 80wd .. decided 
for a rebid. 

(b) Don not arise in view of (a) above. 

(c) and (d) MIs ABB-Alstom Power had offered G .. 
Turbine Model 13-E2. The model offered is the lat ... 
upgraded and uprated version of theif traditional 13E 
aeries G. Turbine modele. These gas tu:blnee faft in the 
category of turbines with te.. than 200 MW ISO rating. 

MIs ABB-Alstom have also furnished an alternative 
offer of the latest Advance Clue G .. Turbine model 
GT -26 (ISO rating 265 MW). These Gas Tutbinel fan in 
the category of Turbines with more than 200 MW ISO 
rating and generally known as Advance Class G .. 
Turbines. However, the offer w .. incomplete. 

MI.. BHEL have offered the Advance Class Ga. 
Turblnee Model V-94. 3A of MIa Siemena, Germany (ISO 
rating 255 MW). However, the difference in &he efftcIency 
between quoted and pubII8hed eIftdency Ie ~ 4% to 
5% (the quoted figure was lower). 

Both ABB and BHEL had offer.d featur.. of 
contemporary state-of-the-art technotogy for reepecttve 
cIuI of machines offered by thjNn. 

Manipulation of ISO Cella by MTNL Unemen 

7452. DR. MANDA JAGANNATH: WRI the Minister 
of COMMUNICATIONS be pIeued to ..... : 

(a) whether the Government are aware that the 
linemen of MTNL are arranging calla abroad at cheIIp 
rat.. through manipulation; and 

(b) if 80, the stepa taken to atop MICh rac:I5et C8UIIng 
huge 1088 to Government revenue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) and (b) 
If any 8uch case ia reported, the same II Inve8tigated 
thoroughly and appropriate action taken with the help of 
CBVPolice, wherever reqUired. To aafeguan:t the inte ..... 
of the Govemment, certain preventive measures have 
been taken as under: 

(i) The old technology exchanges are being phaaed 
out from the network by digital exchanges. The 
digital exchanges employ highly .. lIIticated 
IignaIIIng protocols which can not be simulated 
easily. 

(ii) New technology Trunk Automatic Exchanges 
(TAX) have been installed which check the 
calUng line identifICation and knock down the 
TAX call H it is directly originated from tht 
junction. 

(iH) As a preventive measure, ~ InIpection8 of 
exchange rooms are being conducted by SenIor 
OffIcers apart from officers of vigilance ooIt to 
check any abnormality. 

Faulty Working of Computertaed 188 Number 

7453. SHRI RAMSAGAR RAWAT: WHI the MiniIter 
of COMMUNICATIONS be pleased to elate: 

(a) whether the Govemment are aware of the faulty 
wortdng of computeriaed 196 complaint aeMce; and 

(b) if 110, the .... taken by the Govemmeilt to make 
them functional? 
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THE MINISTER OF STATE IN THE MINISTRY .-
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Sir .... 
computerised 198 complaint service is working 
satIatectoriIy. ~r. aome faub .... obaetwd when 
compIaInta are. booked h'Om a telephone hawing poor line 
conditions & inatn.mentII with decadic puIeIng. 

(b) The following steps are being taken to improve 
the computerized 198 service: 

(I) lnatrumentl with tone puIeee are being provided. 

(II) Service is being tested by malnhnance staff 
every momlng to ensu ... Ita smooth functioning. 

rrraMMtJon/ 

Targets for Telephone Feclnty In Rural Area 

7454. SHRI SUKDEO PASWAN: 
SHRI RAMSHAKAL: 
SHRI RAMJI LAl SUMAN: 
SHRI SHANKERSINH VAGHELA: 
SHRI ARUN KUMAR: 

WAI the Minister of COMMUNICATIONS be pleased 
to state: 

(a) the details of the targets fixed for providing 
telephone facility in the rural ..... of the country during 
the Iaat three yea,.. .. on March 31. 2000; 

(b) whether the said farge" have been achieved; 

(c) If not. the reasons therefor; 

(d) whether the Go __ emment have Increaeed the 
annual target of providing teIepbone facility In the vIIIagee 
of the country; 

(.) If 80. the target set for 2000-2001. State-wI8I; 

(f) whether the private sector companies have alao 
been entrusted with the f8IIPO'IIIbIItY. of achieving the 
said targets; and 

(g) If so. the ratio to tbe shared by the said 
companiea? 

THE MINISTER OF STATE IN THE MlNtSTAYOF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): <a) No 
targets are fixed for provisioning of telephonel In rural 
.,... .. teIephonee are provtded baaed on demand. 
However. for VPTs targetI were fbced_ given below: 

Year Target 

'997·98 83.000 

1998-99 46.000 

1999-2000 45,_ 

(b) In .... three yeII8. ttllphollll prcMdId'" VPTa 
lnetalled In the rural a.... ... • undr. 

y.., DEle provided VPTs InItahd 

1997·98 6.85.591 42,865 

1998-99 6.63.031 37.040 

1999-2000 11.89.484 33.986 

(c) In cue of VPTs targets could not be IIChIeved 
due to the re .. ona of non-recetpt of the equipment In 
tlma In most of the caNI, law and order problema In 
some a .... , difficult hilly terrain. poor road tranIport and 
norHrVaJIabiIIt of etabIe power aupply In the vtIIagM etc. 

(d) and (e) Yes, SIr. The StIdIs-wtM targets HI for 
2000-2001 for providing VPT facility a... given In the 
encIoeed StIItement. 

(f) and (g) Y... Sir. The prlvat. MCtor companiel 
a ... IIkeIV to provide about 24% of the total VPTa target 
for the period 2000-2002. 

TaIpet.J for VPT. lor 2000-2001 

SI.No. ClroIeISlate VPT. 

1 2 3 

1. Andhra Pradesh 0 

2. Andaman • Nicobar 8 

3. Allam 5000 

4. Bitw 24161 

5. Gujarat 0 

8. HaryIna 4 

7 . ........... PradI8h 4000 

8. Jammu & KuhmIr 2000 

., 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

2 

Kamatalca 

K.,... 

~ Pradeeh 

Maharalhlra (including Goa) 

NE (1noIudIng ARInIIoMI PradIIh, 
MMlpur, TrIpuN, ~ 
NagUnd .net Mizoram) 

Ortlla 

Punjab 

Rajathan 

Tamil Hadu 

Uttar Pradeeh (Eat) 

Uttar Pradeah (West) 

Weef Bengal (including SIIddm) 

Total: 

3 

1285 

o 
58eO 

o 
5110 

14000 

o 
o 

55 

18000 

9000 

11047 

100000 

Worb UncIertaIcen by NTPC at KIIMIgIIOn 

7455. SHRI SUBODH ROY: Will the MIniater of 
POWER be pIHMd to 8htte: 

(a) whether National Thermal Power CorporaIion 
tpendI a fixed amount on ~ and ..... 
actIvItIH wtlhln a clrcumfefence of 10 km; 

(b) It '0, whether a number of worb underteMn by 
National Thermal Power CorpoqdIon at KftIgaon are 
ItIM lying pencIng end the food tor development hM not 
been ~1eIy utilised; and 

(c) If 10, the action propoeed to be taken by the 
Government for speedy completion of developmental 
WOftca In thle regard? 

THE MtNISTER OF STATE IN THe MINtSTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) NIIonII 
Thermal Power Corporation (NTPC) hu no policy to 
undMIke development wortc and welfare ac:tMtieI wiIhIn 
the circumference of 10 kme and to spend a fixed amount 
on It. NTPC h .. , however, adopted a ReeettIement and 
Rehablltlllion (R&R) policy IIPPfOYed by the Govemrnent 
under which It undertak .. variouI c:ornrnooIty development 
wot'II.a IUCh .. COI'IIIWction of v-. road, communIIy 
hall, Panchayat BhIwan. primafy echooI, MIl and hMd 
pumpe. china etc., In the 8hclted vIIIageehnauza tor the 

b...-Itt of the land oueteeI. Theee COI1'I1UIIIy .... Iapment 
WCIIICI are decided In Village Development Advtaofy 
Committee (VDAC) meetlnga where elected 
repreeentalIve8 of land oust ... participate. Where· VOAC 
is not In eXlltence, the community development WOIIcI 
are decided In joint dIacuIIIon with lar d ousteea of the 
affected village. 

(b) and (c) All the ccmmunlty development wortca 
as already undertaken by NTPC at Kahiligaon are 
under progreaa a. per schedule. However, .ome works 
could not be taken up a. village""and ouet ... of the 
affected village are yet to mike the land available tor 
con.tructlon purpoae. The fund allocated for .uch 
purpose. Is being utilised fully. An expenditure of 
R.. 462.82 lakh. had been Incurred till Marct;l. 1999 
on community development worka in and around 
affected village.. During 1999-2000, agaln.t an 
approved outlay of R.. 84 lakha for communtty 
development and welfa,. activit... an expenditure of 
about R.. 130 lakhl h.. been lnoumtd. 

[Engn.h] 

7456. SHRI RAJESH VERMA: 
SHRI RASHID ALVI: 
SHRI JrrENDRA PRASADA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pIeued to state: 

(a) whether any action plan hu been we"*' out to 
the threat of gIobaJ warming; 

(b) It 10, the detaIIa thereof; 

(c) wheIher the Govemment Pf'OPOI8 to iIIue • white 
paper on gIot.I warming; and 

(d) If so. the deIaIII theNof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI &ABU LAL 
MARANDI): (a) and (b) No, Sir. The existing legal and 
policy framework adequataIy addree8ee the concame of 
global _Rling. 

(c) No, SIr. 

(d) Does not ...... 
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[Translation} 

E.D. Poet otncel 

7457. SHRI JAGDAMBI PRASAD YADAV: Will 
the Mlnletar of COMMUNICATIONS be pl .... d to 
state: 

(~ whether the Government propoee to prapare any 
progr"'"'''''-.''''mllMl to ~ve the financial condiIion of E.D. poet 
offIoee; 

(b) the difference In the .... rtee and other faclMtiee 
being provided to MgUlar post muter and poetman and 
their .counterparte In E.D. poet offioeI; 

(e) whither the J)OItmaIterI of .uch poll oIfIoeI haw 
to manage rent frH oHice accommodation and .... 
aanltatlon facllltiee on their own; and 

(d) If 10. the .... ona IheAlfor? 

THE MINISTER OF STATE IN THE MINlsTRV OF 
COMMUN1CATIONS (SHRI TAPAN SIKDAR): (a) Thete 
Ie no epecIfIc PlOPOIai .. 1UCh. 

Is gIven In the attached 

(c) V ... Sir. 

(d) The Branch Poltmuter II required to offer epaoe 
to aerve .. agency premIHI for postal operation. Thl. II 
a aervtoe condition. 

sr.,.",.", 

DIfference In the .. /arlee snd other facI1IIietJ being provided 10 regula, poIItmute, SlId Poatmen n their 
countetpllrt In E.D. PM OffIce 

ScaI. of TRCA A.,.,.. pey Scale· of Poetmen 
(EDDA) Average COlt 

PIIY 

1371-215·2125 HilS 3011()07~ 

4580 

174O-1O-2t4O 2040 

EDSPM 2825 PM (HSG·I) 
2125-50-3125 8500-200-7500 

EDBPM 1830 PM (leG) 
1280-35-1. ~125-7100 

1 (l()().4()..2400 2000 PM (BCR) 
5000-150-8000 

{Eng/ItItIJ 

On-lIne Boothe 

7458. PROF. UMMAREDDY VENKATESWARLU: WII 
the Mini8ter of COMMUNICATIONS be pleued to 1It8le: 

(a) whether the Government have flnllliaed a propouI 
to inItaJI and operate on-line booths (KioIkB) in .. vIageI 
of the country; and 

(b) if 10. the detaiII and the total costa thereof? 

THE MIN1STER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) and (b) 

Average pay owr.... OA T«*I DIfIwwIoe 
of BuIc 38% Bulc+DA (P8y) 

pay employee 

3820 2185 834 302i 

3820 1780 878 2458 

8500 5875 2233 8108 

5750 4120 15e8 

4500 1710 8210 

AI per NTP '99, It h .. been decided to convert PCOe, 
wherever juIIIfIed, Into PubIc Tale Info CentJw (PTICI) 
having multimedia capabIIIIy, which would Include Internet 
fedllty. Further, the Internet Dhaba are planned at the 
Block Heed Ouarun during the year 2000-2001. ElICh 
Internet Dhaba would require a computer Wfth peripher. 
and depending on the configuration the coet per Dhabe 
18 expected to be around RI. 90,0001· only. 

Telephone ConnectIona In H8ryan1 

7469. SHAIMATI KAllASHC) DeVI: WIl the MinItter 
of COMMUNICATIONS be pleased to atate: \I 
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(a) the numb.r of new .... phone cOnnections 
provided In Hatyana under the recenIty eponaored new 
scheme; 

(b) the number of modeIa of telephone equipment 
auppIied to u... new connectIon8; 

(0) whether a large number of new telephone 
connections are not wortdng due to detects In the new 
t~ 1nItrumenII; and 

(d) If 10, the manner In which compIalnta of defecIIye 
equlpmenta are being or proposed to be dealt with? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) SIr, the 
new scheme (with reduced registration fee' hal not beer 
introduced In Haryana. As such no telephone connection 
under the scheme was provided In Haryana. 

(b) to (d) Does not arlee In view of (a) above. 

Nomlrudlon of D1rectol'l In P...... General 
Finance and InYeament Ud. 

7480. SHRI C.P. RADHAKRISHNAN: WHI the MInIster 
of LAW, JUSTICE AND COMPANY AFFAIRS be pIeaeed 
to state: 

(a) the number of Directors Including ChaIrman and 
WOOletime Executive Directors on the Board of Dlrectora 

SI.No. Name 

1. Sh. Dhruba Narayan Ghoeh 

2. Sh. AJIt Kumar Chatterjee 

3. Sh. Sunil Kantl Roy 

4. Sh. Suaim Kukul Dote 

5. Sh. Dipankar 8a8u 

6. Sh. Amal Chandra Chakrabortl 

7. Sh. J.B. DadtlchanP 

8. Sh. S.G. Bose Mullick 

9. Sh. N.H. ThanawaIa 

10. Sh. Alia Kuaum Chatterjee 

(c) (I) MIs. Peetteaa General Fmance & Inve8lment 
ltd. 18 a company Incorporated under the 
~ Act. 1958, having .. reg\8lIfed oIIce 
at Celoutta and 18 dNIIng In public money. It Is 

of the Peerl... General Finance and InvHtment 
LImited; 

(b) the date on which the Board WI8 lut constituted; 

(c) whether the approvll of the Company Law Board 
was sought and obtained prior to the conatltutlon of the 
Board and induction of members thereto; 

(d) If not, whether there Is any preeeure from the 
Govemment to nominate some Dlrectora on the Board 
under eectIon 308 of the Companl .. Act, 1958; 

(e) If 10, the details thereof; and 

(f) If not, the action propOHd to be,takeo in the 
matter? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) AI per records 
of the regiltrar of Companies, Calcutta, there are 10 
directors Including Chairman and WhoIMlme executive 
directors on the Board of Directors of Peerless General 
finance and Investment ltd. 

(b) As per recorda of the company maintained by 
the registrar of Companies, Calcutta, the latest cornpoeilion 
of the Board of dlNCtora of thI8 company is • under. 

Designation Date of appo'utlllent 

Chairman 12.8.1998 

Vice-Chairman 18.11.1993 

Mg. DIrector 2.12.1. 
Director 

Director 

Director 

Director 

Director 

Director 

Director 

12.8.1996 

11.5.1998 

29.8.1998 

12.8.1998 

15.5.1987 

7.3.1888 

28.8.1_ 

a reaIduary non-banIdng finance company and 
the provisions of residuary Non.a."klng 
Compeniee (ReMrve Bank of india) AmelICIrnent 
Ad, 1987, are applicable to it. 
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(II) The company Law Board (CLB) pMII8d an order 
on 30.11.1987 ula 408(1) directing that 4 
Govemment Directors be appointed on the 
Board of the company for a period of 3 years 
from the date they 8I8ln8 charge 01 their office. 
The COf11)8I1Y flied an application under Article 
228 of the ConstIIuUon of India in the Hon'ble 
calcutta High Court against the said order of 
CLB. Hon'ble Calcutta HIgh Court vide Ita order 
dad 1.7.1. quashed the said order of CLB 
dated 30.11.1987. An appeal by Central 
Gowmment before the DMaion Bench of the 
Calcutta High Court Is stili pending. 

(II) Sometime in 1997 Department of Company 
Aftairs decIcIed to examine de novo the whole 
Iaaue 01 appointment of directors uI, 408 of 
the Companie, Act, 1958 on the board of 
c:tnaIora of MIa. PGFICL For this purpoee RBI 
forwarded a copy of the Inspection report 
conducted u/a 45N of the RBI act, 1954 
oovMng the financiai poIitIon of the company 
upto 31.3.1986. On the buIa of the said RBI 
I"apectlon report, a I'8fereI'xle was mIIde to CLB 
by the Department of Company Affairs uI. 408 
of the Companies Act, 1968,. for appoInIment 
of Government directors on the Board of 
PGFICL. this reterence ull 408 wu decided 
by CLB vide Ita order dated 4. t 2.1998 without 
paulng any order because there h.. been 
aubatantial change In the clrcumatancea from 
what was prevailing In 1996 on the bull of 
which the reference was made and also 
consIdertng the active monitoring being done 
by RBI and varloua acllons taken by the 
COIIIf*1Y corwequent to the dIrectIonI --
by RBI tor loning up the conctuct of .naira of 
the company Including induction of 5 expert 
profeulonai directors. CLB did not find any 
reaaona to appoint Govemmenl cInIdora. 

(IY) In view of the.. clrcumatances It Is not 
nece.aary for Ihe company to obtIi'I approvII 
of the CLB for conatIIuIion of the Board of 
Directors and induction of members thereto .. 

(d) end (e) No Sir, there Is no ~ from the 
Gov.Nnent to nominate eome directors on the Board of 
the company uI8 408 (WI'OI'9Y wrttten as 308 In the 
~) of 1M Companiaa Act, 1966. 

(f) No actJon Is propoeed to be taken In the mailer 
aInce the matter Ie aubjudlce In the Hon'ble High Court 
of Caicutta. 

New Power Projeote 

7481. SHRI NAMDEO HARBAJI DIWATHE: Will the 
Minister of POWER be pleased to state: 

(a) whether the Government have reoentty rwIewed 
the 8fIect of various policy decIatona on decentralludton 
of declalon-maklng procell. on project approvalal 
atrHmNnIng the procedural ntforma for epeedy approval 
and etfecttve implementation of new power projecta; 

(b) If BO, the details thereof; and 

(e) the details of further re'o""" Initiated/under 
conaIderatIon to ensure transparency and cut down red-
tapiIm to zero point? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Ever aince the power aeclor hal been opened for private 
aeclor participation in 1991, 8 .. riel of polley Inltlatlvel 
have been taken Including measures to decentralise the 
decIaIon making proceaa. TheIe poIlcIeI are reviewed 
from time to time keeping In mind the changing scenario 
In the power sector. The overeD reaponee to the policy 
InIIIatIveI of the Govemmem has been encouraging and 
at present 95 projecta with an aggregate c..,.aty of 
54967 MW are being monitored. 

(c) The Government Is qonvtnced on the need for 
power sector reforma to ensure Ita austaInabIIlty and would 
like to Increue the pace along a definite route map. In 
this regard, the Govemment purpose to Introduce a new 
Bill In Parliament which would facilitate power sector 
reforma In the States. Stepa BO far taken Inctude railing 
of eeIklg under SectIon 29 of the Electricity (Suppty) Act. 
1948 tor concurr.nce of the Central Electricity Authority 
and allowing 100% automatic approval of fo~ dil'8Cl 
InveMment upto Re. 1500 crore. 

(Translation) 

c... ... net Drug ManutRtu,.,.. In MATPC 

7482. DR. M.P. JAISWAL; Will the Mfntater of LAW, 
JUSTlCE AND COMPANY AFFAIRS be pleased to 8tate: 

(a) whether the Govemment are aware that a number 
of caeee egaInat the drug manufacturers are being ftted 
In Monopoty and Reltrtcted Tf'IIde PracttceI COrmIIIIIOn 
for charging arbitrary prices, involved in unfair trade and 
rntrictive trade practIcea; 

(b) If BO, the details of such caaea flied In MRTPC 
during each of the last three years; and 

(c) the action taken by the MRTPC In thII regacd? 
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THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) to (c) The 
Monopolies and Reatricttve Trade PractIcea Commlulon 
(MRTP Commission) Ie a quasi-judicial body eatabliahed 
under the MRTP Act, 1869. Under the ICheme of the 
Act, the MRTP CommIUion hal a major role In curbing 
monopolistic. restrictive and unfair trade practlcel. ~ 
Commulon hal reported that It II not maintainIng 
Industry-wI8e or product-wi.. information of C88eI failing 
under the MonopoHltIcIRestrlctlvelUnfair Trade Practices 
etc. dean with by It. 

T~one Connecdonl 

7483. SHRI RAVINDRA KUMAR PANDEY: WHI the 
Minister of COMMUNICATIONS be plealed to state: 

(a) whether the Govemment have taken certain 
ett.cttve Itepa to speed up the Installation of telephone 
connections In the country; 

(b) H 10, the detalia thereof; 

(0) the number of catagon.. fixed for prOviding 
telephone connectlona and the category to which 
telephone connection to the conaumer Ie provided at the 
earll .. t; and 

(d) the maximum time limit under the O.Y.T. and 
non·O.Y.T. categories to provide telephone aerv1ce8 to 
lubscrIbe,. tn Deihl by MTNL., 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Yee, Sir. Government have been conatantly taking all 
poaaible steps to speed up the InataRation of telephone 
connections In the COI.Irtfy. The number of new telephone 
connection. provided In the country each year hu been 
on the Incre ... , the annual growth rate In the proviaton 
being mont than 20%. 

This has been pOlllble wtth opening of new 
telephone exchangee and expanelon of exleting 
e1changH. Advance planning of the I'l8IWork aIao helps 
in this ...... 

(cj The following .. ven categories are fixed for 
providing tetephone connectiona. 

TATKAL 

2. OYT-Special 

Z. OYT· General 

4. Non-OYT -(SS) 

6. Non-OYT-Special 

6. Non-OYT-SWSlNon-QYT·G·SE-OoT 

7. Non-OYT-General 

Telephone connecttona under TATKAL ~tegory are 
provided at the .. rlieal. 

(d) In MTNL, Delhi, telephone connections are 
normally provided, In both the C8tegorlel within 15 daya 
in the technically feaeible pocketa. However, It may not 
be poaalble to adhere to this time period In technically 
non-feasible areaa. 

[Eng/.h) 

Relmburnment of Proftt Ellmed' 

7484. SHRI DAHYABHAI VALLABHBHAI PATEL: WID 
the Minieter of POWER be pIeaeed to state: 

(a) whether there was a proposal for reimburaement 
of heH of the profit earned on diatrI:MIon of electricity to 
the admlnlatration of Daman & Diu; 

(b) If 10, whether the Govemment propoH to extend 
any grant to the Power Finance Corporation to INdy thle 
proposal; and 

(c) H 10, the Pl'888nt status of this propoaal and the 
time by which a final decision is likely to be ~ In this 
regard? 

. 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
matter was discuased in a meeting held In Ministry of 
Home Affairs on 23.10.1998. The UT Aclmlnlatratlon of 
Daman & Diu was advised to submit a fonnal' propoaaI 
for corporatlaation of Its Electricity Department. However, 
this has not yet been received from the UT of Daman & 
DIu. 

Import of Uaed Lube all 

7465. SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. MOHOt.: 

Will the Mlni8ter of PETROLEUM AND NATURAL 
GAS be pIeued to state: 

(a) whether the Government have decided to ragtdate 
waste oK and used oil actlvitiea to reduce the Import bIB 
of lube oil; 

(b) if 80, the detalIa thereof; 
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(c) whether notification to thle effect naa been 
finalised; 

(d) If 10. the detaifI thereof; 

(e) whither the .aov.mm.nt have moved ttl pnIpOIIl 
10 1he S .... Convention to allow thelmpoft of the UMCI 
lube oil; and 

(f) If 10. the reaction of the participating countrieI of 
the Con...mlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (I) 
Govemment have not yet decided to regulate waste 011 
and 011 activities to reduce the Import bill of lube 011. 

(b) to (d) Does not ariae. 

(e) and (f) No, Sir. An application for I new entry In 
Annex IX (List B) of the BIsel Convention of "used lube 
oir hal been tabled 88 an Information Peper. A f01TNl1 
application II yet to be moved for conalderatlon of 
Technical Working Group of the BueI Convention. 

[Translation] 

LIInct AcquIattlon by 011 CompanlH In Rajllthln 

7466. PROF. RASA SINGH RAWAT: WHI the MinlIter 
of PETROLEUM AND NATURAL GAS be p/euId to 
state: 

(a) the number of farmers and Gram Panc:hayaIa 
whose land have been acquired by GAIL In Ajmer dlltrict 
of Rajasthan alongwlth the acreage of land and the ctat .. 
on which the said land was acquired; 

(b) the terms and conditions on which the said land 
has been acquired; 

(c) the compensation paid to the atfect8d fannera 
and Gram Panchayat8; 

(d) whether other terml and condIIIons have alIo 
been complied with; 

(e) If not, the reuons therefor; 

(f) the policy adopted by the Government for the 
rehIbIIttatIon of the affected famMn; 

(g) the number of .armera deprMd of ~ 
faciIty -.ld the lime by which .... fanneIa are IIcefy to 
be rehabilitated; 

(h) whether the • ...,... of atIec:*f farmera have been 
provided reeervdon In jobI; and 

(!) if 80, the num_, of .ammee Pfovlded job 
opportunities 10 far and the time by which the remaining 
farmers are likely. to be ptOVided the job opportunttles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl. GAS AND MlNtSTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Gaa Authority of India limited (GAIL) " In the proceea 
of acquiring only Right 0' Uler (RoU) In land. In public 
Intet'elt. under the provtalons of the Petroleum and 
MIneraI8 Pipelines (Acquilltfon of Right of UHr In Land) 
At;t, 1962 [P&MP (ARUL) Act) in Ajmer dletrictfor laying 
the JamnagarlKandla-Lonl Uquifled Petroleum Gas (LPG) 
pipeline pasaIng through Rajasthan for transport 0' LPG 
in bulk. GAIL has acquired RoU for 159.29 hectare8 of 
land belonging to 1420 farmers of 25 vtNage. In the 
TthatII of Kilhangarh, Plaangan, Naslrabad, Maauda and 
Ajmer duItng May 17-24, 1999. After completion of the 
laying of pipeline, the RoU Ie termtnated by Government 
nottfIcatIone and the owner/occupier of the land become, 
entltted to use the land for growing crops and cuhjvation. 
However, land owner/occupier is not entitled to erect a 
permanent structure or conetructlexcevate any tank, weU, 
reaervolr or dim and to plant any tree on that portion of 
land. 

(e) All on May 08, 2000 • sum of Re. 8,01,5051-, at 
detennIned by the Competent AUIhortly, ".. been paid 
AI compensation to the concerned land owners. 

(d) Yea. Sir. 

(e) Does not arlee. 

(f) to (I) As only RoU for land was obIaIned without 
actuaRy acquiring of land, the question of rehabilitation of 
the farmers do8I not ariM. 

[English] 

Ihortagt of Telephone c.bIet In M.P. 

7487. SHR. JAlBHAN SINGH PAWAIYA: WiU the 
MInister of COMMUNICATIONS be pIMted to state: 

(8) whether ... II any IhortIIge of telephone cables 
In MacIlya PfIIdNh; 

(b) If 10, the reMOf18 therefor; and 

(e) .. time by which Ih6I thortIIge II likely to. be 
made good? , 



135 MAY 15, 2000 136 

THE MINISTER OF STATE IN THE MINISTRY 
COMMUNICATIONS (SHRI TAPAN 81KOAR): (a) No, SIr. 

(c) the total amount apent toward. Golden 
QuedrIIateral project during 1999-20001 

(b) and (c) Not 1ppIc8bte. THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) A IengltI of 17,712 knw. haa been MIded to the NH 
MIwOrt< during the 9th FIYe Y.r Plan period. The total 
length of NH networtc, as of today, II 52,010 lema. 

Golden Quadrt ....... 1 Protect 

1488. SHRI T.M. SELVAGANPATHI: WUI the MInIIter 
of SURFACE TRANSPORT be pIeuecI to ttate: 

<a) the total length of roads added to the National 
Highways tin Maroh, 2000; 

(b) A lilt of proJects COItInO moioe Itw1 Ra. 5 croraa 
completed durtng 1999-2000 II given In the 8ltaohed 
Statement. 

(b) the details of major projecta completed during 
1999-2000; and 

(c) The amount apent towarda the Golden 
OuadrtIIIterai project II Re. 900.70 crot'8II during 1999-
2000. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

Alaam 

DetaJ18 of ROMIIBrldfIe Wotb Co.tIng R.. 5 ClOretJ and abow 
Completed Ourlng FlnancM/ Y., 1999-2000 

Name of wortcs 

2 

Improvement of exiIting 2 lane pavement In Km. 55.67 to eo 
and 87 to 108 . 

Gujarat 
Widening to 4 lane of exIIttng 2 lane CIW In Km. 2.,4 to 
25914 of NH..a 

Tamil Nadu 
Strengthening the axlating 2 lane pavement In Km. 94JO to 13010 
BSM SectIon 

Uttar Pradesh 
Construction of Vallll\8llt Bypaaa from Km. 0.00 to 15.00 and 
Km. 17.47 to 29.86 

Weat Bengal 
Construction of Durgapur Expreeeway from km. 5-10 Calcutta-
P ..... Section 

Deihl 
Clo 2nd Nizamuddin Bridge acroes river Yamuna on NH-24 In 
New Deihl Sh. Em. of Eutem approach road upto Noida Unk 
Road Junction 

Quja,.t 
Construction of additional 2 lane Bridge IICI'Oea river SabarmaII 
between krn. 4JO to 810 of link Road joining NH-8 & NH-8A 

Sanc;tIon Amount 
orIglnaIIReWIed 
(In Re. Iakhe) 

3 

1037.35 
1351.22 

1482.9& 

823.00 

1878.28 
5899.00 

2778.00 
13751.00 

1011.00 

429.90 
843.00 
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2 3 

8. Conatrucllon of new 2 Lane Bridge IlCfOII Hadkiya Cleek N.., 1200.00 
Suntjbarf at Km. 2801080 on NH-8A (Approachea) 

9. Haryana 598.00 
Strengthening of NH-1 from Km. 29.295 to 50.00 (2 Lane) 
new carriageway of 4 . Lane Sec. (Kuncli BordIr to Mur1haI) 

10. KerIIa 810.40 
LA for ConeIructIon of Cdcut Bypue from Ch. ()'11780 
Phase-II 

11. 4 IanIng of Nwaye to VytIIIa Aroor to 8heltal8l Met 8058.88 
Strengthening exl8ttng 2 lane from VyIIIIa to Aroor. ADSit 14504.00 .. 

12. Construction of Calicut Bypua PhaM-1 from Ch. 20870 to 28124 1135.86 
Including Neeluthodu Bridge 3019.30 

1& Construction of Link Road NH47-A PhII8e--JI Connecting 3018.30 
WUItngton Island and Cochkl 8ypua 5848.00 

14. Uttar Pradesh 759.00 
Strengthening of Weak 2 lane pavement In Km. 135 to 180. 

7489. SHRI TARUN GOGOI: WI" the Minietar of 
PETROLEUM AND NATURAL GAS be plMHd to .... : 

(a) whether there Is any pr~al to ehlft the 
headquarters of the Oil India LImIted from Delhi to AaMm 
region; 

(b) If so, the reasons for delay In this regard; and 

(e) The time by which the headquarterI of the 01 
India UmIted Is likety to be shifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHAI SANTOSH KUMAR GANGWAR): (a) 
There Is no propoeal to shift the Corporate Office of 01 
Incia Umlted tram DeIht to Aaum ..". However the 
RegiaIered OffIce of the Company Is at DuIajan In AIAm. 

(b) and (e) Do not ar1ae In view of the reply to Ca) 
above. 

7470. SHRI P.R. KHUNTE: WUI the Minister of 
COMMUNICATIONS be pIeMed to ..... : 

(a) whether a eeparate company hal been constituted 
for value added Internet eervIcee by the MTNl; 

(b) If so, the details thereof and the reasons therefor; 
and 

(e) the profit being earned by MTNL as a rNUIt 
thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAA): (a) V .. , 
SIr. 

(b) A new company "Millennium TMoon'I Ltd.- has 
been Incotporaled on 17.2.2000 under the eomp.ny. 
Act 1968. The new company wII plan, eatabIIah, develop, 
market. provide, operate and maintain varioua types of 
value added .ervie.. to meet the demands of the 
cuatomera. 

(e) The company. operation is yet to be launched; 
hence Ihie question doH not ariMo 

ScheIM for ConetructIon 
of Important RoIIde 

7471. SHRI PUNNU LAl MOHAlE: 
SHRI P.R. KHUNTE: 

Win th~ Minister of SURFACE TRANSPORT be 
pIeued to ... : 

(a) wheIher the GoYernment have formulated any 
~ to oonabuct other very Important roedll 
In addIIIon to the National Highwllya; 
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(b) If 80, the details thereof; 

(e) whether the Government of Madhya Pradelh have 
HOt any proposal regarding Its Important roads partlcularty 
In Chhattlagarh and Sarangarh regions; 

(d) If so, the detaHa thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DEBENORA PRAOHAN): 
(a) and (b) Vee, Sir. The Government has decided to 
establish a Central Road Fund to which accruals on 
account of ceee of Re 1/- per litre on High Speed Diesel 
and Petrol would be credited. 50% of the celS levied on 
High Speed Ol .. el will be transferred to Ministry of Rural 
Development for developing rural roads. Out of the 
balance amount 57.5% would be utilized for development 
and maintenance of Natlolnal Highways, 12.5% will be 
allocated to Mlnl.try of RaUways for railway over-bridge 
and railway .. fety wort< at unmanned railway cl'08llngs 
and 30% will be allocated for atate sector roads. 

(c) No, Sir. 

(d) and (e) 00 not arise. 

(English] 

7472. SHAI S.O.N.R. WAOIVAR: Wli the Minister of 
POVIER be pleased to state: 

(I) whether the Government propoae to Ht up some 
gal baaed power projects In the country; 

(b) If 80, the States where these power projects were 
propoeed to be ... up; 

(e) whether the tenders Invited earlier were rejected 
and fresh bids have been invited by NTPC; and 

(eI) If so, the detall8thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWAtrrt MEHTA): (a) and (b) 
The details of gas baaed power projeota propOMCI to 
be set up In the States, are given in the attached 
Statement. 

(c) and (d) National Thermal Power Corporation Ud. 
(NTPC) had drawn up an expansion plan for tour ou 
baaed projects, viz. Kawas CCPP-tl, Jhanor-Gandhar 
CCPP-II, Ante CCPP-II and Auralya ccpp-n of a capacity 
of 650 MW each aggregating to 2800 MW targeted for 
commlaaionlng within the 9th Plan pertod. The bidding 
proce88 for these projects were Initiated by NTPC during 
1998 and till date the bids could not be finalised due to 
various technical reasons and non-responsive bid. AIJ the 
projects are of vital national importance; Government is 
anxious that no further time I. loat In Implementation of 
these projects. NTPC was accordingly advised by the 
Ministry in the public interest to finalise the bids by 
negotiating with bidders on the baaia of a legal opinion 
taken from the Additional Sotlcttor General. However, 
NTPC, taking Into account certain major deviatione on 
various specifications and requirements, treated both the 
bids as non-responsive and decided to rebid. A review of 
bidding condItIona has been undertaken by NTPC .nd 
rebidding Is being done for Main Plant Packagee of theM 
Combined Cycle Projects on International Competitive 
BIddIng (lCB) basis. 

BfIItMIMt 

SI.No. Name of the Project Name of the State 
1 2 3 

, . Ante CCPP (650 MW) St-II, NTPC ReIuthan 
2. Ramgarh CCGT (71 MW) - RSeB Rajasthan 
3. ~r CCGT {702.7 MW) -MIs. RPG 

Dholpur Power Co. ltd. RajIIthan 

4. Auraiya CCPP (650 MW) St-II, NTPC 
Uttar Pradesh 

S. Kaw.. CCGT (660 MW) St-II, NTPC Gujarat 
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1 2 3 

6. Jhanor Gandhar CCGT St-II (650 MW), Gujarat 
NTPC 

7. CCPP at Hufra (156 MW}--MI" Gujarat Slate ErMHgy Gen. lid. Gut..c 

8. Dhuvran COOT (100 MW}-M/I. Gujarat Gujarat 
State Electricity Corpn. ltd. 

9. Pragatl CCPP (330 MW)-Oelhi [)elM 

VIdyut Board 

10. CCPP at Kovtlkalappal (107.88 MW)- Tamil Nadu 

TNEB 

11. PHlaiperummianallur CCGT (330.5 MW)- Tamil Nadu 

MIs. PPN Power Gen. Co. 

12. V.mbar COOT (1873 MW)-MIa. Indian Tamil Nadu 

Power projects Ud. 

13. KattupaHI CCPP (1000 MW}-MI8. TamA Na~ 

Chemai Power Gen. ltd. 

14. Narsinghpur CCPP (188 MW)-MIs. Gel Madhya PradHh 

Power India Ltd. 

15. Guna CCGT (330 MW)-MIs. STI Power Ud. Madhya Pradeih 

16. Bhander CCGT (342 MW)-MIa. Bhander Madhya PNdMh 

Power Co. Ud. 

17. Khandwa CCGT (171.17 MW)4N" Madhya Madhya PradMh 
Bharat Energy Corpn. Ltd. 

18. Rajgart\ CCPP (343.48 MW)-MIa. AlpIne Madhya PrIIdeIh 

Power Systems Ltd. 

19. Jhabua CCPP (360 MW)-MIa. Keele Madhya PredNh 

Power Ltd. 

20. Dabhol CCGT (1444 MW) Ph. II- MMaruhlra 
MIs. Dabhol Power Co. of MIa. Enron USA 

21. Patalganga CCPP (447 MW)- Matwuhtra 

Mia. ReIWrtce Patalganga Pvt. lid. 

22. K~I CCGT (3~ MW)- Anctva PI1IdeIh 

MIa. Kondapalll Power Corpon. 

23. Vemagirl CCPP (492 MW) In Eaat Ancha Pradesh 

Godav~s. Ispat Industries Ltd. 

24. Kamnlminke CCPP (107.6 MW)- Kamataka 
Mis. peenya Power Co. 

25. Nanjangud CCpp (96.7 MW)- KarnataIca 

MIa. IPS Power Company 
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28. H..an CCPP (189 MW)-MII. Huaan 
Power Supply Co. Ltd. 

27. Mandya CCPP (164.37 MW)-MIa. MandVa 
Power Parmers Pvt. Ltd. 

28. Vypeen CCPP (879.2 MW)-
MIs. Sl .... n Energy Pvt. Ltd. 

29. Kannur CCPP (513 MW)-MIs. Kannur 
Power Projects Pvt. Ltd. 

A_liability of Gas In A.P. 

7473. SHRI D.V.G. SHANKAR RAO: Will the Minister 
of PETROLEUM AND NATURAL GAS be pIeued to ..... : 

(a) whether the G.. AuIhortty of Inda Umlted Is 
taking any meaeuree to Inc,... the availability of gu at 
the offshore Rawa flelde in Anethra PracIeIh; 

(b) If 10. the detaHs thereof; and 

(c) the time by which the gu supply would be 
doubled? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY. 
AFFAIRS (SHRJ SANTOSH KUMAR GANGWAR): (a) No. 
Sir. Gu Authority of India Limited (GAIL) It not involved 
In .xpIonltlonlexploitation of the Rawa field. 

(b) and (e) Do not aria •. 

Ihrtnage AlIoWMCe to Petroleum 
OUtlet Dlelera 

7474. Shrl Ramesh Chennlthala: 
Shrt Cleofge Eden: 

Will the Miniater of Petroleum Met Natural Gas be 
pIIued to ..... : 

(a) whether the Sharat Petroleum CorporatIon LImIted 
II ~ "'" Ihrinkagt aIIowanceI to the PetroIun 0UIItt 
deeItna In the coootry; 

(b) " 10. the total amount spent for the putpOee 
dUrtng the last three years. State-wiIe; 

(c) whether the aharat Peholeurn Co!pOl1ltlon limited 
II keeping pending the shrtnkagt aIIowancee to PRoIeurn 
outlet dNlel8 of K ..... for the lut 10 many years; 

(d) If 10, the reuons therwfor; and 

3 

I<M1IIIMa 

I<a'nIIIIka 

1< .... 

KeFlle 

(e) the total amount pending Intht above head? 

THE MINISTER OF STATE INTHl MINISTRY OF 
PETROlEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): <a) to 
(e> Shrinkage Allowance II permitted ~ the oil ~ 
companies including BPCL to the deaIan of the approved 
maJtcets and recovered through the I88IIng price8. The 
name of markets In KeIaIa where ahtinkage allowance II 
applicable are given in the ~ 8bdement. 

StalMJent 

Mat1cets In Keu where Shrinkll(Je AIIowMce .. 
ApplIcable 

SI.No. Markel 

1. Chundale 
2. ~ 
3. MInantavady 
4. Mepadi 
S. S. Battery 
6. AdImaII 
7. E\Iapara 
8. ldukki 
9. ~ 

10- Kumil 
11. Munnar 
12. ~ 
13. Pambanar 
14. Piramed 
15. ~ 
16. Vandiperiyar 
17. VeIa1huvai 
18. Panarnantm 
19. Tarw_ 

.20. Ettumannur : 
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7475. SHRI RATILAL KALIDAS VARMA: Wi" the 
MInister of POWER be pleased to state: 

(a) whether the Gowmment propoee to levy ONI on 
power generation; 

(b) If so. whether the Bnt has been passed; and 

(c) " not. the r'M8OfW therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
Policy on Hydro Power Oevelopment announced by the 
Government In August. 1998 provides for the 
establishment of National Power Development Fund 
through levy of cess at 10 paIae per Kwh of electr1clty 
consumed In the country. A propoA8l to levy cess at 5 
paise per Kwh of electricity generated was subeequently 
put up for conalderatlon of the Government but was 
deferred. 

011 and Netural 0.. R ..... In Andhn ,....... 

7478. SHRI B. VENKATESHWARLU: WIt. the Mirdlter 
of PETROLEUM AND NATURAL GAS be pleued to 
Itate: 

(a) the detda of pIIIcea In Andhra Prade8h where 
011 and Natural gu I'8MMt8 have been found during the 
Jut thr. yeara; and 

(b) the. steps taken to make further exploration In 
the State to achieve .... ·raIIance In the field of oil and 
Natural gas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF !'ARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
During the IMt thnte ywra I.e. 1887-88 to 1999-2000. 011 
and Natural gas have been found in 1M new proepectI 
in the State of Andhra Prade8h. viz. Magatapalle. 
Gokamapurwn. K • ..,....,...." ~ and 
Slrtkattapde. 

(b) Major..,. taIaIn to Inc ...... the degree of H/f. 
reliance In 011 and NaIurIII gu throUgh exptondlon effoIta 
In the country; IncIucIng the Stale of Ancha Pradesh. 
.... as folowa: 

(I) Implerrl8idallon of the New EJcpIonItion UcenIing 
Policy (NELP). In the firM round 26 bIocIca ..,. 
awarded and ProdIdon Shertng ~ tor 
22 bIockI including 7 deep w1l8r bIocka. went 

IIgnecI In a lima bound manner. 

(H) Inten.lf/catton of effort. by National 011 
~ (HOCa) In the exIItIng baIIna and 
&lao In unexpIoNd .,.... including deep _ 
of East and West Coast. 

(IU) Encouragement of the participation of prMlel 
joint venture companieI In exploration actIvIItII. 

(Iv) Targeting of aIIemate hydrocarbon reeouroea, 
Le. Coal Bed Methane (CBM) and OM hydndea, 
through me .. ures like recent award by 
GoYernmeIIt of a block In ~ arM In Well 
Bengal to a private company for expIondion and 
production of caM. 

[Translation] 

amall o.v.topment pro)eota 

74n. SHRI ANANDRAO VITHOBA ADSUL: Will .. 
MInister of ENVIRONMENT AND FORESTS be pIftnd 
to .... : 

(a) whether .. verat amall development profecta of 
various Stat .. In the country have been affected for non· 
_us of the 'No-objection cer1tflcate' from his Ministry; 

(b) If 10. the details In Ihla regard; 

(c:) whether any special ~ h .. been made by 
the Government to ImpIament email development projecIa; 

(d) if 10, the time ICheduIe fixed for the purpoee; 
and 

(e) If not, the ruaona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BA8U LAL 
MARANDI): (a) to (c:) The MInIetry of Environment Md 
FOI1I8tI IICCOI'dI envlronmentlroreat cleal1lnC8 for profect8 
.. per provIeIona of Forest (Coneervatlon)Aclt. 1980 and 
notifIcationI IMued under Environment (Protection) Act, 
1988. 

The environment clearance Notification la not 
appIlcabIe to lnduatriaI projecI8 CMtIng .... than rupees 
one CfOt'8 and coming under the puMew of amaII .... 
1ICtor. Further, • number 01 developmental aothIIIte8 are 
exempted '"'"' obtaJning envir'Of'irMftt cIMrMce • their 
cost II .... than rupHI 50 crorea. Mining projecIa except 
IhoM In a,... covered by the ArevaII NotIfication requifw 
envtronmentIII cteerance only If mining .......... ftWI 
hectares . 

In reaped of forest clearllnoe, If the forMt .... II . 
.... than five hecla,... and doe. not Involve rMMg ... 
reguIariution of encroachments, the RegIonal Office of 
the Mlnlatty hu been empowered to tab dedaion. 
Sillaplfied proforma and prooedure hal been laid down 
for lema such as laying of pIpeIInee for drtnIcing __ 
supply and tr .... 1on lines. 
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(d) Under EIA Notification .. weN .. the Forest 
(ConNrvatIon) Ad, 1980 deciIIorw on propoNII are taken 
wIIhIn 80 daye from the date of receipt of complete 
infonnatlon. 

(e) Does not arlee. 

Telephone Connectlone 

7478. SHRI MANIBHAI RAMJlBHAI CHAUDHRI: WHI 
the Minilter of COMMUNICATIONS be pIeaHd to state: 

<a) whether the Government have Iaued any order 
to provide telephone connections at the time of booking 
tteeH; 

(b) If 10, whether this facility Is provided in GuJarat 
.0; and 

(c) If 10, the number of applications received 10 far 
In Gujarat alongwlth the number out of them cleared till 
data? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Sir, all out e"orta are made to provide a telephone 
c:onneotton within 7 daye from the date of registration in 
tM exchanges wherever telephone Is avlalable on 
demand, subject to technical feuibUIty of the area. 

Department of Telecom Services propoees to provide . 
telephonel on demand In aU exchangea of Gujarat by 
the year 2002. 

(e) A· total 0' 4,01.024 applications were received 
during the YHr 1999-2000 In Gujarat Telecom Circle; 
3,74,022 new telephone connecttone have been provkled 
during 1999-2000. 

/EngHeh} 

Role of Mlnlatry In PPAa 

7478. DR. {SHRIMATI) C. SUGUNA KUMARI: WIll 
the MIniItar of POWER be pIeued to eta .. : 

(a) the rote of his mlntatry In Power Purcha .. 
Agreementa: 

(b) whether the States are free to enter into Power 
PurchaH Agreements; 

(c) If 10, whether hia mln6stry has a say in Power 
Purchase Agreements which the State Governments .,. 
entering INo th... agreements; 

(d) the number of Power Purchue Agreements 
entered into by the State Governments during each of 
the last three years, State-wi .. ; and 

(e) the unit purchase rate in theM Power Purchase 
Agreements by the respective State Governments during 
each of the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The Power 
Purchase Agreement (PPA) Is a contract between the 
State Electricity Board (SEa) and the Independent Power 
Producers (IPP) In which the modalities for purchase/sale 
of power and allocation of various risks are, ",gotlated 
between the two parties. As euch, the i88ue of' monitoring 
of PP As comes under the purview of the respective State 
Governments. 

(b) Yes, Sir. States are free to enter into PPAs 
keeping in view their requirement of power, cost of power 
and their capacity to pay for It. 

(e) No, Sir. 

(d) As on date, CEA hae accorded techno-economlc 
clearance to 67 achemee for setting up of power projects 
aggregating to a capacity of 29382.3 MW. Of theM, 
details of number of PPAs entered ~nto by the State 
Govemments during the last three years (I... 1.4.1997-
31.3.2000) are given below: 

Year Name of the State No. of PPAa 

1997-S18 Himachal Pradesh 1 
Madhya Pradelh 3 
Gujarat 2 
Ori ... 1 
Bthar , 
Anct'lra Pradesh 1 
Kamataka 1 
Tamil Nadu 2 

1998-1999 Uttar Pradesh 2 
Maharaahtra 1 
West Bengal 1 
Andhnr Pradesh 1 
Tamil Nadu 2 

1999-2000 Kamataka 2 
Tamil Nadu 
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(e) Govemment of India does not monitor the cost 
of generation in the PPAs entered into between the 
generating company and the States. Tariff for sale of 
power by all the private sector power projecta it presently 
worked out in aocordance with the fadora JaId down in 
Govemment of India's Notifications in this regard and 
other terms and conditions. 

[Translation] 

Formulation of Scheme for Roed o.wlopment 

7480. SHRI KANTILAL BHURIA: WHI the Minister of 
SURFACE TRANSPORT be pleased to stat.: 

(a) whether the Govemment have formulated any 
lCheme for road development; 

(b) if so, whether there is a proposal to make 46520 
kilometre long double lanes and 8500 kilometre long single 
lanes from the National Highways by 2001; and 

(c) " '0, the additional length of the highway 
propOled to be declared for Madhya PradHh and the 
length In Kilometres for which approval hal been given 

during the Eighth FIVe Yeor Plan? 

THE MtNlSTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. 

(b) No, Sir. However, a statement gtving detaIIt of 
targets for the development of national highwaY' during 
the 9th Five Year Plan 'e enc:IoMd. 

(c) No new national highway wu appIOwd for the 
State of Madhya PradIIh duting the 81h FIve Year Plan. 
However, during the Ith Plan 80 far, a lenGth of 2228 
Km.. of State roade has been declared .. national 
highways In Madhya Predelh. 

Phys~1 TnigM lor tI» Ninth FIve y..,.PIM 01 MOST 
(Oepalfmenl of Road rrarwport & H/ghwaYfl) 

(A) Through agenci_ other than NHAI: 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Normal NH worb 

Widening to two lanai 

Widening to four lanes 

S~nlng weak 2 lanes 

Byp ..... 

Major Bridges 

Minor Bridges inchJdIng 
ROBs 

Expresaways 

Unit 

Km. 

Km. 

KIn. 

No. 

No. 

No. 

On Y8fY I8Iecttve baIII whefe traffic 
denIity 18 exceptionally • 

"The ecw. TargeIBIAchle .. ....,1s elCludes .,. NiAI ~ 
NHAl programme Is afP8r8tely ancIoMd. 

Ninth Plan Target 
(1887-2002) 

KmlNOi. 

1114 

202 

28Ol!I 

20 

40 

228 
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(8) Through -uencY of NHAI 

Total 
IIngIh 

coverwd 
under 

the 
project 

1(a) Golden 
QuadrIlateral 

Widening to Km. 5862 
four/abc lanea 

(b) North-South & 
Eut-Weat 
Corrldora 

WIdening to Km 7300 
four/abc lanea 

Total 13262 

2. Other Works Km. 1000 
by NHAI 

Review of Thermal and Hydro .... ProIeOta 
7481. DR. SANJAY PASWAN: Will the Minister of 

POWER be planed to atate: 

(a) whether the Government propoee to review and 
revive lick thermal and hydro power projecte In the 
country particularty Mencon Rile Bank Thermal and Hydro 
Power Projecta in BIhar; 

(b) II 10, the de&alia thereof; 

(e) the fUndI aHocated to theM power proiecta during 
the IMt three yeara; and 

(d) the amount spent out of It on each of the power 
project and the preMnt atatua of theM projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI .IAYAWANTI MEHTA): (a) and (b) 

Schemes 

Matthon 
(~MW) 

Panchet 
(1x4O MW) 

Estimated 
cost 

(As. In crore) 

17.34 
(Rev. 38.00) 

2.17 

Length On-going Length to be 
already wortcll awarded during 

four under IXth 
IMed implementation Plan 

.504 718 4732 

828 284 388 

1132 980 5118 

0 214 784 

The Govemment of IndIa Is seized of the need to 
rehabilitate old thermal and hyde! utionl by undertaking 
Renovation & Modemlsation (RAM). The Government 
undertook the R&M of old thermal power etatIona to 
Improve theIr performance, efficiency and availability way 
back In 1984. A Centrally Sponsored Programme called 
18 Phaae-I of R&M was launched in the year 1984-86 
whIeh covered 34 thermal power stations compri8ing 183 
units with an estimated COlt ef RI. 1185 eror •. 
Phase-II R&M Programme covering 44 thenr.al ~ 
atationa was aIIO taken up for implementatiOn in 1990-&1 
with an eatImated cost of As. 2383 eroree. StmIIarfy, Hyde! 
atatlona are also being taken up for Aenovatlon, 
ModernIsatIon and UptIItIng. However, the power protecIa, 
namely, Mancon Aile Bank Thermal and Hydro Poww 
stations in Bihar are not covered under the R&M 
programme. The following hydel 8Chemes of DVC Ioc:at.d 
In BlharJWeat Bengal are In progress: 

Elcp. Bene .. SchedLM of 
MW MU ~ 

60 137 2002~ 

40 87 2001-02 
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(c) No Central fund allocation for R&M IChemee 18 and Union T.rrttoriea during 2000-2001 for undertaking 
being made. However, Central Government Is providing inYeItmentr on AiM of old and lneffldent pIantI Met for 
eupport to PFC to provide loan at concessIonaI rate of strangthening the dlltributlon ayrtem, has been provided. 
__ to SEBeJPower UtllIIIeI for RiM IChemee. In order 
to given a fillip to the R&M pragramme. the Government (d) The ttalUa of R&M Ph .... , of "Ther1Mt Power 
hal announced a new echeme for pnMcIing ...-..noe StatIons Is given In the .-chid Statement-I and .. 
to the StIde UtIIItiee. Under this rcherne. additional Central rtatua In reepect of Hydro Power Stlltiona Is r;v.n In .. 
Plan AIII8tance of As. ',000 CI'Of8I to State Govemmenta attached StatemenII II and III . 

..,.",.", I 

Det.ns of Thermal Units Cavwed Under RaM Progt'llTlme (Phae-I/) 

(R.. In 1IIkhe) 

SI. Board! Station Units Total ~ SanctIoned &pendJt. Phyek:al 
No. UtIlIty UnItB (MW) Eatimated UN til progr.ee 

Colt 312000 (%) 

1 2 3 4 6 6 7 8 g 

1. NTPC Badarpur 1·5 6 706.00 14018.00 0.00 0.00 
(3x95+2x210) 

2. OVB I.P. 1·6 (1x30+3x 5 277.60 1744.00 1117.23 71 
82.5+1x80) 

3. HpacL Faridabad 1·3 (3x65) 3 186.00 1050.00 714.01 74 

4. HPGCL Panipat 1·2 (2x110) 2 220.00 1658.00 2084.08 75 

5. PSEB Roper 1·2 (2x210) 2 420.00 2494.85 2278.51 100 

8. PSEB Bhattnda 1-4 (4x110) 4 440.00 2340.14 881.81 85 

7. RSEB Kota 1·2 (2X110) 2 220.00 3804.00 3057.88 100 

8. UPSEB Obra 1-13 (5x50+ 13 1560.00 14387.00 1882.99 16 
3x100+5x2(0) 

9. UPSEB PanId 1-4 284.00 2670.00 1835.74 
(2x32+2x110) 

lO. UPSEB Harduaganj 1-8 (1x30+2x40 8 455.00 3320.00 646.80 
... xeo+1x106) 

11. UPSEB P8IIct1ha 1-2 (2x110) 2 220.00 1734.00 894.00 40 

12. MPEB AmaIbntak 1-4 (1x30+1x20 4 290.00 3674.00 2799.73 fS4 
+ 2x(20) 

13. MPEB Korba(E) 1-8 440.00 n1.00 458D.10 100 
(4X5O+2x120) 

14. MPEB Korba ~ 1-2 (2x210) 2 420,00 840.00 788.88 100 

15. MPEB SaIpufa 1·9 (5J162.5+ 9 1142.50 1n07.17 6131.86 88 
(3Il200+ 1x210) 
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1 2 3 4 5 6 7 8 9 

16- GEB Ukal 1-6 (2x120+ 6 850.00 3080.00 2829.04 87 
2x200+1 x21 0) 

17. GEB Gandhlnagar 1·2 (2x120) 2 240.00 348.00 344.89 78 
18. GEB Dhuvaran 1-8 (4x83.6+ 6 534.00 2724.00 1976.51 "9 

2x14O) 

19. GEB Wanakbori 1·3 (3x210) 3 830.00 1544.00 1151.33 85 
20. MSEB Koradl 1·7 (4x116+ 7 1080.00 8785.00 4041.70 83 

1x200+2x(10) 

21. MSEB Naalk 1·5 5 910.00 12122.00 &7.40 
(2x140+3x210) 

22. MSEB BhuaawaJ 1-3 3 478.00 4179.00 1710.84 83 
(1 x58+2x21 0) 

23. MSEB Chandrapur 1-4 (411210) 4 840.00 4348.00 2885.95 100 
24. MSEB Parll 1·6 5 890.00 5418.00 1468.87 100 

(2x30+3x210) 

25. MSEB Paru 2 (1x58) 58.00 998.00 1780.05 100 
26. TNEB Ennore 1·6 5 450.00 6488.00 3317.67 76 

(2x60+2x110) 

27. TNEB Tutlcorin 1·3 (3x210) 3 830.00 1043.00 842.78 100 
28. TNEB Mettur 1-4 (411210) 4 840.00 312.00 228.54 100 
28. APGENCO Kothagudem 'A' 1-4 (4x80) 

(OECP) 
4 240.00 14171.00 13478.88 73 

APGENCO Kothagudem 1-4 4 430.00 2903.00 1382.73 100 (8&C) (2x1 06+2x11 0) 

30. APGENCO NeRore 1 (1x30) 30.00 1385.00 1107.98 87 
31. NLe Neyvell 1·9 9 800.00 25000.00 23784.83 100 (&c6O+3x110) 

32. WBPOC Kolaghat 2-3 (2x210) 2 420.00 2000.00 728.94 83 
33. WBSEB Santalclh 1-4 (4x120) 4 480.00 8490.00 4027.24 65 
34. DVe Chandrapura 1-8 6 780.00 2722.00 2700.80 54 (3x12O+3x140) 

36. DVe Ourgapur 1-4 (2x75+ 4 600.00 38481.00 1807.09 92 1x140+1x210) 

38. DVe Bokaro 1-3 (3x50) 3 160.00 284.00 257.15 100 
37. BSEB Patratu 1·10 10 770.00 7583.00 ...... ,.95 54 (4x4O+2x9O+2x 

106+2x110) 
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2 3 4 5 6 7 8 9 

38. BSEB BaraunI 1-4 4 310.00 1677.00 80." 50 
(2x5O+2x105) 

39. BSEB Muuffarpur 1·2 (2x110) 2 220.00 282.00 87.50 100 

40. ASE8 ~ 1-4 (4x80) 4 2<tO.OO 880.00 782.43 84 

41. ASEB Chenchpura 1 (1JC30) 1 30.00 252.00 215.28 87 

42. A8E8 Kalhllgurt & 1·7 (3x2.705+ 7 18.93 833.00 534.02 100 
cw.y 4x2.705) 

43. ASES lJIkwa 1-4 (4.,5) 4 80.00 1m.00 210.30 65 

44. ASEB Namrup 1·5 (3x23+ 6 111.50 3288.00 3021.17 81 
1 x12.5+ 1 x30) 

Tobit: 1. 20889.43 238S02.86 115251.14 

.,.,.,..", , 
,. on 31.3.2000 

81. Name of the Sch. !nit. c.p. e.t. CoetI AIlIicIpated Actu.I Remartca 
No. MW ~Coet BenefIII BenefIta 

Ra. CII. MIN MU MIN MU 

2 3 4 5 8 7 8 

UpIatIng6· ell ..... l1li CIIpIIoIty Lou 

1. GIrl H.P. 2Ic3O 8.8sn.1O 8 28 Upr.tlng could not be 
achIe¥IcI. ~ not 1crwMn. 

2. ~ (U-2) 8x135 11.11111.32 15 15 UnIt 2 .... ·UfINtId 
KImaIIka tram ,. tINf to 150 WIW 

3. GInguWIII (U-2) 2x24.2+ 1I.8cr'15· a.43 27.18 21.83 UnIt 2 ". been .. 11128 • 24.20 211.50 upt'.ted from 24.1 MW to 
27.83 MW and ".0 life 
......... &p .• 12111 

4. Kola ~) 2x24.2+ 11.80111.80· 3.82 31." 28.12 UnIt 3 MI been ..... 11128,25 24.20 217.50 uprated from 24.2 MW Mel 
28.12 MW and aleo IHe 
...... Ided. "Exp .• MIl 

5. ShaIavathv (U8 to 10) 2xU.1 17.181'14." 47.e 47.e UnIt e WIll uprat.d 

Kam!dIka ffom 89.1 fINi to 103.5 WIW 
while Unit 10 ... upt'ated 
flam 70 WIW. "&P .• :wi. 

6. ......., (U 1to 8) ".1 65.0("3.41" 115.2 .71.8 ,. the IM'IIII have 
~ 178.2 been upMted from 8e.1 MW 

10 103.5 MW. 

7. Ban SIuI 3x8O 25.110 18.00 65 18 UnMI ... upnded 
NHPC tram 60 MW to ee MW. 
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2 3 4 5 8 7 8 9 

8. Hirakud-I (U1&2) 2x37.S 90.261'92.32" 22.5 28.00 97.00 Both the units 
OHPC 75.0 247.00 uprat8d from 37.5 MW to 48.7 

MW. Ute exteIlded by 25 yra. 
"Exp. til 2J2OOO 

9. THoth 3IC3O 8.02J5.513" 9 55 6 25 Each unit was upI'at8d 
U.P. by 2 MW. "Exp. til 511J8. 

10. 
Koyanll "" 4x65+ 38.53174.91" 280 1380 300 All the units ..,. 
MaharaIhtra 4x75 upI1ItId by 5 MW. lJfe of II 

unlta extended by 25 yra . 
"Exp. tiD 8198. . 

AHtoretJon 

11. Ukel (Ukal (Ul&3) 4lC75 20.17124.98 75.00 43.00 75.00 UnIt 1 &3 reetDred & 
Gut.,.t uprated by 9 MW ...,.. 

12. Chenna/ bUS 11.00 0.93 0.93 Restored 
J&K 

13. UBOC·1 3xlS 11.0018.00 11.00 148.26 11.00 Upratlng achieved. 
Punjab 

14. Kadamparal (U3&4) 4xl00 23. 17fJ3.89 200 61 200 Two units rettored Tamil Nadu 
which were damaged due to 
tire accidet'ft 

15. Khandong (U1) 2x25 0.8210.82 
NEEPCO 

25.00 108.0 25.00 UnIt 1 was raatored. 

16. Oehar (U2, 3&4) 6x165 48110.74 25.00 25.00 Unit 2 I'88tofed to 88MB 
Ita rated capacity. Work on 
UnIt 3&4 wi! be taken In R&M 
Ph...a_ ....... ~ 
aatiafactDrtIy 

17. 6x3+4x6 8.00 18.00 90.00 ".00 ute elCtended. 8yetem 
wa. put In para"ll with 
existing grtd. 

18. Moyer 3x12 1.8211.3 38.00 115.00 38.00 ute extended T.",. Nadu 

19. Rlhand 8x5O 1.43 100.00 287.00 Due to ftnancIaI KeraIa 
constraints. work ... Hmlted 
to renovation of Intake & draft 
tube gate. which wIre 

RMo".tton 
inoperative. 

20. ShoIayw 3x18 7.5JIS.725 
~ lncN.lld KlraIa 

21. Kundah-III (Ul&2) 3xeO 5.4513.2 B.12 ut. 01 tufbIne Tamil Nadu 
tncr •• ad. Etlclailcy Incr ••• d 
by 3.5%. 

22. ShoIayar·1 2x35 1.4tW.85 91.80 Uf8 of generator T.".. NIdu 
incraued. 
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2 3 

23. Gur.:III 3d ;rrlpura 
24. KoynIHn (U10112) 4* 

MIharuhIra 
s. a. 4d8 U.,. 

EIpeceId benIIII fran • IChIINI 
AIUI IIneIIt fran 25 ~ 

....... a... 
1. IChIlIma 3x11.. 

2. Otn 1.831 

3. ...... (U3) 3.818 
4. .... 1Qa 3lC88 

5. 

2 3 

....... I ... h 

1. ..115 

VAlSAKHA 25, 1922 (&MIl) to Otot •• rm. 182 

5 6 

17.&0117.50 

0.114.85 

4.28411138" 15 

• 1313 MW 
• 1402.7 MW 

1.8410.44" 41.4 220 

3.8010.28" 20.40 40 
1.801.08" 18 

8.00 10 32 

.... ,...,. 

4 5 8 

13.35 5.49 

7 8 

15 

7 

9 

W...,~ 

ayNm ............ 

~ 
Exp ... tIt7 

On ale of fund con.tralnt 

UPJVN.~"'''''' 
(1 to 4) and .... IChemee 
are being revl.ed to b • 
t.k.n up und.r Ph ••• ·11 
during T ..... fIlM. ~Ixp ... 
10l2000. 

APOENCO elo •• d dill 
acheme • unHII aN running 
~andR&MwWd 
be 1IIken up under Phue-II 
CUIng TenthI'Etev.nth PIM . 

AI on 31.3.2000 

8 

2000-2001 OUt 01 AI. 1.30 CIS. IIInCIOned by 
PFC A •. 5.87 Cr •. dlSburaecr tiN 
31.3.2000 SeE 8~m for unlta 
2. 3 • 4 commt .. tonecr I pr •• 
COIM1IsaIonIng works on unit 1 .. 
ccltlplNd. 2 ~. Pwnpa & I'fICIUI 
for dewatering 01 U 3 & 4 repIactd , 
ccmrnIuioned. Govemora atIdOf air 
GOCIIera. TGB 01 ~. SA .....,. 
etc. reeelv" at .'te. aalane. 
equlpmentalmaterlal. likely 10 be 
recalved 1horIIy. Scope or IUppIy Is 
IJNlg revtMd. 
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2 3 4 

2. 7x110 16.32 

3 Baul 4x15 5.35 

4. 4x12+4x18 33.80 

Kera'a 

5. lle15 31.12 

6. 113.34 

7. 8.55 

8. 54.3 

MAY 15, 2000 

6 8 

10.12 

3.8145 80% 

10.48 

5.188 

0.34 

0.175 

7 

2000-2001 

2000-2001 

2000-2001 

1 .. 

8 

Out of Re. 11.40 era. SMCtIoned by 
PFC Ra. 9.42 cra. disbursed tnl 
31.2.2000. Molt of the rneanaII like 
apare runner, lBB protectlQn for 
breake,.. Neutral .Groundlng 
Ttanlfonnera etc. racelvlcl ., ..... 
Scope of auppIy Is being .. 'lINd. 

Out of AI. 3.70 era. MnCt!ontd by 
PFC. RI. 2.89 Cra. dllburaed ttn 
31.3.2000 Gov.rnor of UnIt I,U " IV 
replaced. Spear and nozzle. assembly 
of lJ.1II replaced. AIr cooler of lI-lV 
repIececI. IIOIatIng ..... of U-I. II & 
IU rapIaced. 11 KV cable, for unit " 
a III replaced. l T IIWIchgear replaced. 

Out of RI. 23.50 era. sanctioned by 
PFC. RI. 20.81 cra. dlabursed till 
31.3.2000 RewIndIng of UnIt 1 &2 wu 
In progr.... Ord.r (or .lectronlc 
goyemora & New runners placed on 
MIl. Sulzer Floy.1 Swltchyard 
Structur8I haYe been painted. Order 
for static .xcltatlon system for ell 8 
WIllI awarded to MIa. BHEL rnaaerlal 
f8C8Ived and .rected. 18 NoI. of air 
coolers 1nataIIecI. Material received for 
110 KV. SF6 breakers. 110 KV cr, 
a C and R p.nal leta Material 
received for cooling W ..... SyatIm of 
Generator Cooler. & Cool.ra of 
beIutng on ..". 

Agr.ement with MIa. ABS Pow.r 
G.neral Switzerland yet to b. 
fNIIted. 

Two W1IIa have been .. ~ frQm 
BHEl. Thre. unltl have b •• n 
rewInded from MIa. V ........ UwnbIiI 
FInancieI Ie up awaited. 

Stator & rotor poles of UnIt 1 haw 
been rnund wIIh dus F InauIatIon. 
Scheme II being revteecI. 

2002-2003 TIed up toi- KFW Gemwt AIII.",,_ 
loan routtld throU9h PFC. PFC 
aanctIoned a loan of Rs. 88 cr •. 
Tentatively decided to award the 
conIrKt to MIa. VoIIh SIemana a Wa. 
ABa Sulzer. Order yet to be pieced. 
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2 3 5 i 7 8 

I. MrIItUd-I 1.85 3.03 2000-2001 8Ft circuit brIIkera, CTI, 
.(SwItchyard EquIpment) 

10. 

TeMII Nadu 

11. Mettur Dam P.H. 

12. 

13. 

-14. 

82.05 42.583 SO% 

4)(10 41.50 1.418 10% 
Rev. 78.80 

3xe.85+ 17.08 11.17 
2x11+2x14 Rev .•• 08 

4)(5.8 40.23 0.82 
Rev. 51.01 

M20 77.!4 14.02 

2000-2001 

PTI, ~ • control cabIN, 1000 
KVA 1010.4 KV Tran"onne,. 
procured Intemal teleoomrnunIcatIon 
iptIm 1nItIIecI. 

PFC uncIoned & dIIburMd a ~ 
or RI. n.18 eta. A&M of Unit 1 
compIetiId Md tpInned In ~, 1118. 

UnIt 3 *lor tIM been r.pIaoed In 
~, 1112. On No. 132 KYID<V 20 
MVA transformer, one No. 132KV 
brMlcer and 8 NoI. 33 KV VOI·tIeft 
been comml •• loned. RIM of 
awIlchyll'd ~. 

2001-2002 Out of AI. 44.2 era. .ancttoMd 
by PFC 111 31.3.2000. RewIncInQ of "*'" and atator of UnIt-3 completed. 
Plc:Aec1Iw reIayI PfOCI.'Nd. 

2000-2001 Out of R •. 9.25 cr •.• anctloned 
by PFC. AI. 1.25 CI'I. dIebutaed till 
31.3.2000. Ertc:tIon of vatYe houH 
cnne, oooIIng .... eyItem & IWIdby 
bMftng oa pump hal been OOI'I1)INd. 
Erection of L.V. Aux. Board II 
CDn1JIMed. 11KV C8bIe for two' units 
erected. Protective relay panel •• 
eoomm I MOmrn penslOOk control 
valve., duplex Itralner., AVA 
Goy.rnora • 110 KV SFts Ckt. 
8reaker, and 2 no.. 12 MV", 
bWlIIfanneI'I ~ at .... EAICtIon 
WOItc .... be I8tcen up depending 
upon the availability or shut down 
beNd on gItd OOIIdIIklI,. 

2001-2002 0-'" of RI. 12.7 cra. aanctIoned. 
.... 4." as. dIIIIurHd by PFC III 
31.3.2000. Protdve reIayI received 
lit ..... AcIon InIIIated lor procul'8ft'l8nl 
of oontroI c.bIN. 

J000.2001 l1ed up ..., TPE 8I'ItwtIIe USSR. 
LCNII'I Routed through PFC. PfC _1CIIoI_ a 10M 01 Re. 32.21 en. 
LoM cIIIbureH AI. 32.21 011. till 
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2 

N.H.P.C. 

15. 

17. 

18. 

1 •. 

DVC 

20. 

21. 

Loktak. NHPC 

Lower Jhelum 

Umiam St.·1 & 
St. II 

JeIdhek .. 1 

Malthon 

Panchet 

3 

2xl'.3 

4x9+2x9 

1x40 

24.4 

20 

11 

86.82 
53.27 

12.8 

17.34 
(Rev. 39.00) 

2.17 

MAV 15. 2000 

5 8 7 

to QuMIons 188 

8 

31.3.2000. UntI 9 CCII1VIIIIeIone on 
28.2.98. UnIt A commiufoned on 
22.S.97 and Unlt-B COI'fW'I1I8IIcI on 
5.4.98. All three units uprated by S7 
MIN each & thIIr life extended by 2().. 

25 y...... Due to non-deapatch of 
It8tor ptn:hIng from ..... work hIId 
up for about 18 monthI. The IIChIdUe 
of c:ompIeIIon II the""e, deIayM. 
Work on UnIt No. 10 II In progr_ 
and expected to be completed on 
30.5.2000. 

Aa per NHPC, Icheme II yet to 
be taken up. Upratlng s1udIe. c:an1ed 
out. 

Scheme has fIHn revised by POC, 
J&K Mel poeed to PFC for funding. 
Order for replacement of .,.,.. tor 
UnIt·2 placed on BHEL. Dupatch of 
runner held up tor WMt of fln:II. 

Schme has been revIMd by POC. 
J&K RI poled to PFC tor funding. 

St.·1 tied up for OECF loan. 
OECF aanctloned a loan of Van 
98.900,000 on 11.11... SIgnIng 01 
c:ontrIIct agreement Mel Iuue of ....... 
of award .. In fIMI atage. 

1 MOCa ha. been replaced 
departrnen1IIII. Budget proyIaIon has 
been kept for repairing of rnach8lbI 
IIO\I8mOr8 whk:tI .. to be ,.... 
by electronic governOr.. Awaiting 
IIrwIciaI lie up. ...... lie up wII'I 
OECF could not be mabIti .... d. 

2002-2003 DYC mIMd the ICheme Mel 
expec:tld to .. up In 1-.zooo. 

2001·2002 L.O.I. for repl~nt of exIatIng 
exdlllllcM IYIIIm wII\ eIdc ucIIIon 
ayatem placed. 
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Exploration of New ...... ¥M 

7482. SHRI NAWAL KISHORE RAt: 
DR. SUSHIL KUMAR INDORA: 
SHAI ARUN KUMAR: 

WDI the Mlnlater of PETROLEUM AND NATURAL 
GAS be pIeued to state: 

(a) wheItw the exploration of new 01 nNl8rwa II 
continuously In the country; 

(b) If 10, the namee· of thelnllltutlolll by which the 
I8id exploration Is being done; 

(c) the total number of new on wells explored as on 
March. 2000; 

(d) whether the aaae88ment with regard to the 
quantity of on Hkely to be made available from these 011 
I'8I8I'V88 has been conducted; 

(e) If 80. the quantum of 011 likely to be explored; 
and 

(f) the ICheme to extract 0/1 from theM reael'V8l? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARliAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANOWAR): (a) 1M 
(b) Exploration of hydrocarbonI 18 an on-goIng proceI8. 
conallting of seismic data acquisition. procesllng. 
IntelPratation, prospect IdentIfIcaIIon and drilling. 8eIIdeI 
Oil and Natural Gas Corporation Ltd. (ONGe) and 011 
India lid. (OIL). the two public l8Ctor companie8; • 
number of private companIe8. both Indian and Foreign. 
are engaged In exploration of hydrocaIbona In the COIM1Iry. 

(e) Durtng the year 1999-2000. ONGC end OR have 
made three and four 011 flnda reapec:ttveIy end one 
dIacove.y has been made by • privIIle company. 

(d) to (f) Intltial estImatee of inpIace reM,.".. of tt.e 
finds II .t)out 10.53 million Metric Tonne (MMT) and the 
ultimate .....",...... eatImat..:t to be 1.7 MMT. WhIle 
OIL hu put theM finds on production thf'Ol.91 EPS and 
QPS or by COt'iII8Cting It to nuIby 01 Co/IeCtlng StIitionI. 
In CMe ~ ONGC and the prtvaIe oompII1)'. ,.. finds 
_ to be evahl"'clfdllllI.~'" fIdIIr e.pIofIIOn done 
prior to comI1't8IlCe1Mn1 ~ production. 

(Engllehl 

PrtVIde Powr ProIeot8 In 
Aneth,. ........ 

7483. SHRI CHADA SURESH REDDV: WIU the 
MInIster of POWER be pfeued to ltal,' 

Ca) whether two power protecta propoHd to be .. t 
t4) In private sector at Rangareddy and Nalgonda dIatI1c:te 
of AncI\ra Pradesh are pending for cIMrance with the 
Union Govemment; and 

(b) the time by which the aald Protecta are likely to 
be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): Ca) No 
propoeaI for establishment of power projec:ta by private 
sector In theN dlstrtct. Is pending for accord of Techno· 
Economic Clearance by the Central Electrictty Authority. 

(b) 0088 not arise. 

Poww Projecte cauetng Duat 

7484. SHRI PRIYA RANJAN DASMUNSI: WUI the 
Mlnilier of ENVIRONMENT AND FORESTS be pleand 
to state: 

(a) whether any comptalnts have been received 
against the existing power projects In India both at State 
and NTPC level regarding .. rious Iftvitonmental hazatds 
due to thermal power pIanIa openIIIon caueing coal uh 
dull penetration in the aunounclnga; 

(b) If 10. the detda thereof: and 

(e) the measures propoeed'propoeed to be taken by 
the Government In tttII regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAl 
MARANOI): (a) and (b) Vea. Sir. Out of 97 large and 
rnedUn power plants. 21 plants do not have adequate 
po/IUtion eontrol facllffiea to comply wtth the preecrlbed 
atandarda. Complaints have been received 'or some of 
theM poww pIanIa. 

(e) The I118IIUI'I8 takeB'propoMd to be IUen by the 
Govemment Include the following: 

(I) U.. of beneficiated coaJ containing ash not 
more than :w% with effect from 1.6.2001 hu 
been made rnMdatory for the power plants 
~ at 1000 KIn or more .rom the pk head 
and aa.o for thoee located In IftvlronmecfdY 
....-w ...... 

t 
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(II) provision/augmentation of Electro·Static 
Precipitators (ESPs) to control air pollution. 

(iU) Emission and effluent standards for power plants 
have been notified under the Environment 
(Protection) Act. 

(iv) Development of green belts around power 
plants. 

(Translation) 

Tlilphone Connections In Deihl 

7485. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether M.T.N.L. issue O.B. on the day of the 
booking itaelf with the telephone exchanges and in 
addition to it iasue a letter that the area is not technicaUy 
feasible and thus It takes 8 and 12 months time to install 
a connection; 

(b) if 10, whether MTNL II duping the applicants 
Interest on the money dep<'!oiited for the booking is not 
provided to the subscribers 

(c) the number of suc' O.Bs. in Deihl which wen 
lasued six months back y the connections have nc .. 
been provided; and 

(d) the steps propt"!qed to be taken by the 
Government in this regard 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAP AN SIKDAR): <a) Sir, the 
OBa are iSlued on the day of registration for new 
telephone connections In MTNL Delhi on the availability 
of exchange capacity. MeanWhile, if the area 1& technically 
non-feuible the 8ub8crlber Ie being Informed In writing 
about the time by which the telephone connection Is likely 
to be energised. However issuance of 0Bs in technieaHy 
non·feasible areas has been stopped temporarily from 
1st May, 2000 onwards. 

(b) No, Sir. Subscribers are being paid Interest on 
the amount deposited for new telephone connection from 
the date of registration upto the date of Installdon of 
telephone connection. 

(c) 2734 OBI Issued six months back or prior thereto 
were pending 88 on 30.4.2000 in MTNL Delhi. 

(d) The following steps are being taken to clear the 
pending OBs: ~ 

(i) Installation of new telephone exchanges or 
expansion of existing on88. 

(Ii) Laying of underground CIIbIIe In technIc8Iy non-
fe88lble areas. 

(iii) Use of Pair Gain System. 

(Iv) Use of Second Remote SwItcheI. 

(v) Use of Digital Una ConoentratDre· (OLC'.) In 
place of copper baaed cabIe8 .. 

AllocMIon of Po .... to UP from CennI Pool 

7486. SHRI SHIVRAJ SINGH CHOUHAN: WIll the 
Minister of POWER be pleased to state: 

(a) whether the Madhya Pradesh Government he8 
requested for more share of Power from the Central Pool; 

(b) If 80, the detalla thereof; 

(c) whether the Government have received any 
proposal to set up a new power project In the State; 
and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAwAtm MEHTA): (a) and (b) 
No request hu been received from Government of 
Madhya Pradelh for Increue In shant from the CennI 
Pool. 

(c) and (d) Central EIectricIIy AuthorIty (CEA) has 
accorded techno-economic cleal1ll'lOl to ebcteen power 
generating projects in the State of Madhya PradeM't ... 
a total capacity of 7880 tAW comprtalng 980 MW hydro 
and 6920 MW thermal capacity. 

Besides the above projects, the Detailed Project 
Reports received by CEA In reepect of two projecIa 
aggregating 703 MW capacity wiD be taken ..., for techno-
economic appraisal by CEA atter the Inputallinkagall 
clearances are tied up by the project promoters. 

[English} 

Reaponllbillty ofShlp8uHd1ng 
and ShIp RepaIr 

7487. DR. RAGHUVANSH PRASAD SINGH: WIt 
tt'!e Minleter of SURFACE TRANSPORT be pl ... d to 
state: 
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(a> whether the Government pRIpOM to cloee down 
the technical diYiIIon of the IhIp-buIIdIng ... Ih~r 
division (SBA); 

(b) if 80, the reuOM therefor; and 

(e) the 8tepa taken by the GcNemment to tafeguard 
the InteNIt of the empIoyeee of the orgIniIatIon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PRAOHAN): 
(a) No, Sir. 

(b) and (e) 00 not arise. 

eNG by GAIL and Indnlpl'Utha Qu Umlt8d 

7488. SHRI A. BRAHMANAIAH: Will the Minister of 
PETROLEUM AND NATURAl GAS be pleased to state: 

(a) whether GAIL and Its subsidiary Indrapraatha Gas 
Umited have not been able to meet the demand for CNG; 

(b) If so, the reasons for their in.tMUty to meet CNG 
demand; 

(e) whether a thorough review II planned of the atepe 
to be taken to make available CNG d over the country; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI &ANTOSH KUMAR GANGWAR): Ca) No, 
Sir. 

(b) Does not arise. 

(e) and (d) CNG .uppIy faclltfe8 can be eet up only 
In the cities where pipeline eyppty of Natural gu II 
available and the tectd lo«onomlc fea8tiIIty has been 
eetabllshed. 56 eNG stations have already been 
commIeaIonecl 80 far to melee CNG aYllllble for motor 
WIhicIee in the cItiea of Mumbai, DeIhl. V""" Sum 
and AnIdeshwar. 

7489. SHRI P.S. GADHAVI: Will the Minister of 
PETROLEUM AND NATURAl GAS be pINMd to atate: 

ca) whether there .... 01 I8MI'V8I in the SMJraIhtrII 
ragIon of Gujarat including KuIch -; 

(b) • 10, wMIher .ny uwy haebeen ~ to 
...... the poaIbIe IocaIiona of 011 ~ In the region 
together wIIh the 0Ulc0m8 of the 1\.WWya; lind 

(e) If 10, the future pIarw of the GoYemment with 
regard to condualtng euch IUfWYI in Gqarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) To ...... the pouIbIe location of 011 reeerv., 011 
and Natural Gas CorporatIon Ltd. (ONGC) carried out 
geoIogIoaI eurv&y, gravity magnetic eurveya and single 
fold 20 eeiemic .urveya In Sauruhtra ~ of ~ 
Including Kutch area. In the Kutch ...... addIttonal multi-
fold 20 eeiamic .urvey has alIo been carried out. While 
ftveuplolatory wells were ckt*t in KI.ti't ..... of Gujand, 
two parametric w.1Ia were drilled In Saurashtra region of 
Gujarat. 01\ India Ltd. AIao cant... 0.... HIImIc aurveya In 
Ita operational area In Sauruhtra offil\,ore. TWo bIocb In 
the onland part and three blocks In 1Idj00ntng offshore 
..... 01 Kulch-SaurMhlra have .. rtIer been COf'tr8cted 
to privatelJolnt \W'ItUre compaI..... 20 ~ 30 I8tIIrnIc 
data has been ac:qu/t'ad also i'I lOme of .... bIocb bV 
the prlvatelJV companiee. AddItionally, Dlectorate Gene,.. 
of Hydrocarbonl (OOH) and National Remote Seneing 
AgIIw:y (NASA) have jointly can1ecI out Aero-Magnetic 
~ survey in pafta of ONhore & offahote 
...... of Kutch. P......a of hydrOC8lbone reeervee .. 
not yet been 8IIabIiIhecI. however. 

(c) Further plana for .urvey. In the.. ar ••• 
Include: 

ONOO'. plan of 2d and 30 eeIImIc IUIYIY In c.mbay 
buln In Gujal'llt; OIL'. plan of 20 ~ 30 eeitmIc IUtWy 
In Cambey butn In Gujarat; OIL'. pWt for 3D Mt8mic 
survey i'I SaUr8lhtra offIhoN; 00H's .,...,.., to OM'( 
out MagnellO-Telluric (Mf) 8Uf'V8yII jointly wtth NQAI .net 
ONGC In Cambay.Kutch; privatelJV compant .. 
oornmIIment of eeIImic aurveya In the ....., awardId 
upIoIat6on blocks and eddIUonaI 2D HiIIn1ic eutwy In 
two offshore bIocb for which the production thartng 
contractl were ~ In April, 2000 ...., prtv...,JV 
companies under New Exploration UcentlnQ PoUcy 
(HELP). 

o.np PurtftCldlon PIM 

7480. SHRI JAI BHADRA SINGH; WII the ......, 
of ENVIRONMENT AND FORESTS bt ...... to ... : 

(a) wtwIher GMga Aaion P'-t IIu1chId in V ........ 
,. not bIoughl any quIIIbIive ~; 

(b) If 10, the the ,..". thenItor; 
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(c) the amount 10 far granted by the Government in 
thll . regard since III commencement annuaUy; 

(d) whether the Govemment are considering to set 
up a Committee to review the working of Ganga 

Purification Programme; and 

(e) If 10, the details thereof? 

(In milligramllttre) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI 8A8U LAL 
MARANDI): (a) and (b) Phase-I of the Ganga ActIon p*, 
launched in Varanasi In 1985 haa brought about a 
qualitative change in the river water quality in tenne of 
measured parameters such as summer average valuee 
of Biochemical Oxygen Demand (BO[) and Diaeolved 
Oxygen levela (DO). The Inc..... in dIaIoIved CNCygen 
levels and reduction in biochemical oxygen demand levels 
are as foHows: 

1986 1999 

Dilsolved Oxygen Varanasl Upstream 5.6 8.2 
Varanasl Downstream 5.9 8.4 

Biochemical Oxygen Demand Varanasi Upstream 10.1 2.2 
Varanasl Downstream 10.6 3.7 

The technological design under Ganga ActIon Plan 
Phase-I provided only for an incidental reduction In the 
IeYeII of microbial poHution. 

(0) The details of the amounts granted annually by 
the Government for the creation and maintenance of 
...... under Ganga Action Plan In Varanaai are given In 
the Statement-I. Out of the total sum of Rs. 67.60 crol'86 
releued 10 far. 42.92 crores have been released by the .. 
Government of India and As. 24.68 crores by the State 
Government of Uttar Pradesh. 

(d) and (e) Ganga Action Plan and the National River 
ConIerYation Plan are reviewed regularly at various 1eveII. 
T..... is a National River Conservation Authority under 
the Prime Mlnl8ter which reviews the Programme. A 
Monitoring Committee under the Member, Planning 
CommtuIon and a Steering Committee under Secretary. 
Ministry of Environment and Fore.ts review the 
Programme quarterty. In addition. a mld-tenn evaluation 
of the Ganga ActIon Plan Phaae-I w .. undel'lllken jointly 
by the A1lgarh Muslim University. Roork .. University, 
Inchn Institute of Technology. Kanpur and the All India 
Institute of Hygiene and Public Heahh. Calcutta. The 
ewbJation report has concluded that with the reduction 
of dtac:harge of organic matter, a ,nec .. sary first atap In 
reetonng the wa. quality has been achieved to a fair 
...,.. under the Ganga Action Plan Phase-1. It is alto 
mentioned that the Ganga Action Plan Phaae-I as 
concet~ and Implemented Is an appropriate programme 
for application to other river be,1na. Some thortcomInga 
of the programme were also brought out in the evaluation f 

report and have been taken note of suitable modification 
in the subsequent river action p)ana. The88 include 
reduction of discharge of organic matter, local conditions 
to be given adequate consideration In the choice of 
sewage treatment technology, regular cleaning of sewage 
and interception structures constructed under the Ganga 
Action Plan Phase-I, regular training for the staff posted 
at all levels, resource recovery options to be analy8ecl 
etc. 

A cost benefit analysis of the Ganga Action Plan 
Phase-I was also undertaken by a reputed expert from 
Harvard Institute of International Development in 
collaboration whh local Indian Institutes viz. Institute of 
Economic Growth. New Delhi, Indian Toxicology Research 
Centre, Lucknow and All India Institute of Hygiene and 
Public Health, Calcutta. The study broadly conctuded that 
in &pite of its many shortcomings the Ganga Action Plan 
Ph .. e-I has delivered significant benefits to India. The 
polluted stretch of the river violating the bathlngclus 
atandards would have been at Ieut 740 kina. between 
Kannauj and Varanasl as compared to 437 kma. between 
the same towns with the Ganga Action Plan Phae-1. In 
terms of both cost and time taken, the Ganga Action 
Plan Phase-I compara favourably with thoee of the other 
major rivers of the wortd. The study has concluded that 
the intemal nile of f8IUfri' of the Ganga ActIon Plan Phase-
I Is well above 10"k required of public sector projecta . 

There ia no proposal, at pr ••• nt, und.r the 
consideration of the Government tor constitution a 
~ to review the wortcing of the Ganga PuIIIcation 
Prbgramme. 
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Dew. 01 FuntJ. AI'.I" for Ganga ActIon PIM 
Worlat lor V.,.,.. 

Vear Funde Releaed 
(Ra. In 1IkhI) 

1985-88 29.300 

1aa.e7 291.00 

1987-88 521.285 

1888-89 490.360 

1989-90 1104.140 

1990-91 811.075 

1991-92 444.200 

1992·93 352.840 

1993-94 561.000 

1994-95 426.620 

1996-98 371.210 

1998-97 353.000 

1997·98 329.500 

'888-99 271.200 

1989-2000 403.000 

Total: 8759.730 

Out of the above, As. 4291.840 IaIcha have been 
reIeued by Government of India and reel by State 
Government. 

7481. SHRIMATI JAVABEN B. THAKKAR: WI the 
...... r of LAW. JUSTICE AND COMPANV AFFAIRS be 
..... 10 .... : 

(a) whether the rnalnterlW1C8 dowMCe lor vapd 
women wu fixed under SectIon 125 of Code 01 CrirMwI 
Procedure 27 yeana 8gO: 

(b) if 10, the .dMIIII ....-. 

(e) whether the Law CommiUIon hM 16COn,",.III_d 
to bring ctw.gIeln the MId 8ecIon and IlIc.... the 
rnaintInance eIIowMce for the dIvoIoed women; 

Cd) if 10, the ..... Ihtnot; Met 

(e) the Itepe taken by the Govemment In !hie 
rIQII'd? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS (SHAI RAM JETHMAlANI): (a) and (b) M per 
Section 125 of the Code of Criminal Procedure. UI73 (2 
of 1974), the muImum monIhIy IIIowInce lor mIiInIenIInoB 
'- rupeII five hundnId. 

(e) V .. , Sir. 

(d) The Law CommIIIion of India In ttl 154th Repon 
on "The Code of CrimInal Procedure, 1973" (Volume I) 
haa, Inter .... recommended enhInoement of the ceiling 
of maintenance doWMC8, which wII be appIlcIbIe to 
divorced women u well, to rupeeI fMI thoUaand per 
month. The recommendation II under eumInatton of the 
Miniltry of Home Altalra In conauItation with the State 
GovemmenIB. 

(e) In view of the depreciation of value of money, 
SectIon 125 of the Code of CrtmtnaI Procedunt, 1873 
hal been propoaec:l to be amended to enhance the 
maximum limit for payment of maintenance .nown:. from 
rupeeI five hundred per month to rupHI one thcuand 
five hundred pet' month W'Ide CIauIe 17 of the Code t'If 
cmw.I Prooedure (Amendment) Btl, 1984 which WM 
InbocIuced In the RtIYa 8ebha on 8th May, 111M. The 
aid SIt II pending. 

[T"",.tIonj 

CeIIuIIr MobIle Telecom ..... In BI ... 

7482. SHAI BRAJ MOHAN RAM: WII the MInIRtr of 
COMMUNICATIONS be pIeued to ..... : 

(I) whether the Govemment propOH to provide 
Mobile Cellular Telephone Service In Palam" Ind 
Hazartbegh dIItrtctI 01 BIhar; 

(b) If 10, the detail theNof; Met 

(e) the time by which the Mid fIdly II IbIy to be 
prcMdad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (I) 10 (e) 
Department of Telecom 8ervtcee (OTS) II InIttetIy 
InlIodudng oeIhMr ..,.~ " ... • .,. ctIId '*'- tn .. 
form of a Plot Project. The c-.. of BIw State which 
... pnIpOIId 10 be 0IMf8d ... pilot project ... gIYen 
bIIow. ." 
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1. Patna 2. Blharaharif 3. HeqJur 4. Arah 5. Rajglr 
8. Badh. 

The cue for provision of cellular mobile eervlce In 
other parts of the country Ie al80 under procees In the 
department. 

Regarding provlllon of ceOular phone facility by 
Private OperatOl'l, IIceneea were granted for operation of 
Cellular Mobile Telehone Service to Mis. Reliance 
Telecom Private Ltd. (effective date 12.12.1995) and 
Mis. KOlhlka Telecom Private Limited (effective date 
23.8.1998) In Bihar TeIeoom Circle which Includes Palamu 
and Hazar1bagh Dletricta of Bihar. As per Infonnation 
provided by Celular OperatOI'l Aa8ociation of india (COAt), 
Cellular Mobile Telephone Service by MI •. Reliance In 
Bihar Ie available In Patna, Hazlpur, Ranchl, Dhanbad, 
Jamehedpur, Jharta, Danapur and Chas cities. The licence 
of Mia. Koahlka In Bihar Is not operational since 
22.5.1999. 

As per the License Agreement to the private cellular 
operatOl'l, atlealt 10% of the District Headquarters will 
be covered In the fll'It year and 50% of the District 
Headquarters will be covered within three years of 
effective date of Ucenee. The IIceneees have also been 
permitted to cover any other town In • Dlatrlct In lieu of 
the Dlltrlct Headquarte,.. The choice of Dlltrlct 
Heactquartel'lllowna to be covered and further upatIIion 
beyond 50% of District HeadquarteraJtowna lies with 
the Lleena.. companlea dpendlng on their bUlln ... 
declelon. 

ServIce of I.R.C.C. 

7493. SHAI RAVI PRAKASH VERMA: 
SHRIMATI REENA CHOUDHARY: 

Will the Minister of SURFACE TRANSPORT be 
pleued to elate: 

(a) whether the eerYlcea of Indian Road Con8truction 
Corporation (IRCC) Is not being utilized for the 
constNction of roadaIStatee HlghwayalExpreea HIghwaya; 

(b) If 10. the reaeona thenIfor; 

(e) the ItepI taken/propoMd to be taken by the 
Gowmment In thi8 regard; and 

(d) the ..... of the other undettIIIdIlgI of the Union 
Government likely to be cIoeed? ' 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRAOHAN): 
Ca) to Cc) The Government hu electdldto wtnd uptRCC 
In view of Its accumulating 108Iee. 

Cd) No other Undertaking of the Union Government 
under the admlnietrative control of the Ministry of Surface 
Transport II proposed to be cIoeed. 

Telecom Facilltiea 

7494. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether any task has been undertaken in 
Banaskantha region of GuJarat to Increase the capacity 
of telephone exchanges and provide modern 
communication facilities during 1999-2000; 

(b) if so, the details of the development works 
undertaken there; and 

(c) the number of offIcel'l foUfld Involved In corrupt 
practice In tefecommunicationa and postal service eeetor 
during the said period atongwlth the action taken In this 
regard? 

THE MINISTER OF STATE IN THE MINJSTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Steps 
have been taken to inc...... the capacity and provide 
better Telecom Services in Secondary Switching Atea 
(SSA) of Palanpur (Banaakantha District) of. Gujarat 
Telecom Circle during 1999-2000. 

(b) Details are as under: 

new Telephone Exchangu opened 
Capacity added 
New Telephone Connections provided 
Optical Fibre System ~: 
8 MB 
34MB 

18 
1157" 
11187 

17 Nos. 
02 Noa. 

(c) No offtcer was found Involved in canupt pnICtIce 
In Palanpur Secondary Switching Area (Banaekantha 
0Ietrict) In Gujarat Telecom and Postal Circle during the 
aaId period. 

[English] 

Willing Uet for Telephone 
Connectlona In Ranchl 

7495. SHAI RAM TAHAL CHAUDHARY: WIll the 
Mlnater of COMMUNICATIONS be ~"_d to ate: 
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(a) whether the number of walt listed persona for 

telephone connections In various telephone exchangel 2 3 
under the Ranchf region of Bihar II very large; 

4. CmpdII 58 
(b) If so, the details thereof, exchange-wise; and 

5. Dhurwa -(c) the atepa taken by the Government to provide 8. HInoa 410 
telephone connections immediately to the appIicanll on 
the waiting list and for the expansion of the telephone 7. KWIke 24 
exchanges In the region? 8. Mella ,. 

THE MINISTER OF STATE IN THE MINISTRY OF 9. tQgrt 0 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) Due to 

10. Nwnkwn 1. reduced rate of reglltratlon, there have been large 
incre... In· number of applicants for new telephone 11. NayMarai 0 
connections In some areas under Ranchl region of BIhar 
such 88 Ranchl, Lohardagga. Dhurwa. Hlnoo and Pandra. 12. Ormanjhi 0 

(b) The exChange-wiee detalla of walt Hated per80nl 13. Panch 410 

for telephone connections under Ranchl region of Btt., 14. Pilhoria 0 
as on 30.4.2000 are given in the enclosed Statement. 

15. T.aIIIIwII a 
·(c) The ... tak8n by the Department to provide 18. Ba!a 22 

telephone connections immediately to the tIJIPIlcanta on 
the waiting liat and for the expansion of Telephone 17. Kmndara 19 
Exchanges under Ranch! region are given below: 

18. BoIwa 0 

1. New Telephone exchanges are being opened. 19. Bundu 0 

2. Capacity of existing exchanges are being 20. T.,., 0 
incraued. 21. Aahe • 

3. New cables are being laid keeping in view of 22. Sonahatu 7 
demands. 

23. GhIghra 34 

"- ExI8ting media • being replaced by OFOOHF 24. 8IIhunpur 0 
media. wherever NqUiI.ci. 

25. NMerhat 1 
5. Plana for cte.. .. 01 -'ling IiIIa clJrIng current 28. GumIa 6 financial year prognt8IiveIy has been drawn. 

27. Bhamo 1 

28. SIIeI 0 
RandrI T"*»tn o;.trlt;t 29. Toto 10 

S1.No. Name of Exchange • Waiting 30. HId 0 
List .. on 

31. aero 0 30.4.2000 
32- KIu1ti 0 

1 2 3 
33. Ka'ra 15 

1. Ranchi 1116 34. Kolebira 8 
2. A. Nap' 105 36. ~ 0 
3. 8arIaIu 134 
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2 3 
(b) If 10. the number of vtIagM COYeNd 10 far; 

(c) the ItepI taken by the Government to cover .. 

36. Lohardaga 140 the vlllagee with LPG facilltle8; 

37. 8handra 7 (d) the total quantum of LPG auppIIed to AncItra 

38. Kuru 46 
Pradesh as agaln8t the requll'8l11Mt of the State during 
the \at three years; and 

39. KIIko 13 

Senha 3 
(e) the efforts made or propoHd to be made by the 

40. Govemment to ensure supply of LPG to the S ...... per 

41. Mandar 0 their requlrementa? 

42. Chanho 0 THE MINISTER OF STATE IN THE MINISTRY OF 

43. Dakra 0 PetROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 

44. Khelari 0 AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 

45. MC. Ganj 0 
(e) As per the eldant directions, the existing LPG 
distributors of Public Sector Oil CompanieI are releasing 

46. Plparwar 0 the LPG connections In their authorised area of operation. 

47. Thakurgaon 0 (d) The sale of LPG by the Public Sector Oil 

46. Burmu 0 
Companies In the State of Andhra .Pradesh during the 
lut three years are under: 

49. Ohamdhamia 12 

50. MurI 0 
(Figure In TMT) 

51. Sllddri 0 Year LPG Sale 

52. Jonha 3 1996-97 308.05 

53. Angara 0 1997·98 331.88 

54. Palkot 1 1998-99 382.46 

55. Simdega 50 (e> At present, the demand of LPG cuetomera enroled 
66. Thethaitang 1 with the Public Sector Oil Companiee In the Stale of 

57. Blru 17 
Andhra Pradesh is being met, by and large. In full. 

58. Torpa 0 TeIeaom DIRtcta 

59. Murhu 0 7497. SHRI K.P. SINGH DEO: WI! the MttWter of 

60. TIJ)karI 0 
COMMUNICATIONS be pIe_d to state: 

61. Chalnpur 14 (a) whether the Government have any propoaal to 
set up aorne new Telecom dIatricI8 in 0riIea cb1ng 2000-

Total 3937 2001; 

LPG Connectlona In A.P. 
(b) If eo, the details thereof, Iocation-wlee; and 

'7496. SHRI A. NARENORA: WHI the MtnIater of 
(e) the number of Telecom districts at present under 

PETROLEUM AND NATURAL GAS be pIeI88d to state: 
Bhubaneewar circle? 

(a) whether aD the villages in Andhra PradMh ant 
THE MINISTER OF STATE IN THE MINISTRY OF 

CC?MM\JNlCATIONS (SHRI TAPAN SIKOAR): <a) y ... 
provided with LPG ~18; 

1 Sit. 
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(b) Baaed on the wortdoad 88 on 31.03.2000, there 
is a proposal for fonnation of an independent Telecom 
Dlstrict for PhuIbanI S.SA. (SeoondalY· Switching Area) 
by aeparating It from Berhampur Telecom DIstrtct in Orissa 
Telecom Cilde. Phulbani SSA and Berhampur SSA are 
controlled by one Telecom District i.e. Berhampur at 
present. 

(c) At present, eleven Telecom DIstricts are wortdng 
in Orisaa Telecom Circle. 

7498. DR. GJRIJA VYAS: 
PROF. RASA SINGH RAWAT: 

WID the Minister of' COMMUNICATIONS be pfeased 
to 8tate: 

(a) the percentage of Rajasthan In respect of 
telephone exchanges set up 80 far; 

(b) the numbetof telephone exchanges set up in 
the urban andrura! areas of the State during the last 
three years and 88 on date and the expenditure incurred 
on them; 

SI.No. Year No. of Exchanges 
Rural Urban 

1. 1997-98 125 22 

2. 1998-99 141 12 

3. 1999-2000 169 12 

4. 2000-01 

(c) No. of exchanges Ht up during 1999-2000 and 
below: 

(c) the number of telephone exc:hangea ~... ~ In 
Rajasthan particularly In Ajmer, Rajaamund, Nagaur 
diatrIcta during 1999-2000 and propoeed to be Nt ~ 
during 200()..2001, Jocation..wIM; 

(d) whether the Government have received 
repraaentatIona for setting up telephone exchangea In the 
ulban and rural I,... of ~; 

(e) If eo, the detaIII thereof Met the time bV which 
the IIbov. telephone exchangel Ire IIaIIy to be Nt up; 

(f) whether a proposal for the upgrldatlon Ind 
expansion of the telephone exchangee In the Stafe II 
under coneideration of the Government; and 

(g) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): ee} The 
percentage of Rajasthan In r .. peet of Telephone 
exchange eel up 88 on 31.3.2000 18 7.02. 

(b) The datal,. are gMn below: 

ExpendIture Incurred 
TcMI ~Ra. In thouundl 

Rural Urban 

147 182949 32050M 

163 5e0842 2~17 

181 11888n 3481979 

propoaed to be Nt up during 2000-2001 are given 

Exchanges eel up 
during 1999-2000 

Exc:hIngea propoMd 10. be 
... up durtng 2000-2001 

181 250 

2 

2 

11 12 
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(d) V .. , Sir. (f) Yea. SIr. 

(e) Details are given In the Statement-II. (g) DetaiII are gtven In the Statement-H!. 

No. of Telephone ExcMnges set up In Ajmer, Rajumund and Nagsur 
,*trlct8 during 1999-2000 and propoeed to be set up durlnQ 2000-2001. 

SI. 
No. 

I. Ajmer 
1. 
2. 
3. 
4. 

DIItric:t 

II. Rajaumund 
1. 
2. 

III. Nagaur 
1. 
2. 
3. 
4. 
5. 
6. 
7. 
B. 
9. 

10. 
11. 

.,.,."..",." 

Exohantea Nt up 
during 1999-2000 

BoradalSarwar 
BogIalKekri 
SlnghwaVBhlnay 
SaranalBeawar 

JlIotaIAmet 

BagorlParbatsar 
BamnolDegana 
BhakarilParbataar 
B~lnWl8l' 
ButalalDegarta 
ChaprIILadnun 
DodIyaylllDegana 
KairaplDeedwana 
LedilLadnun 
Rota/Jayel 
TanklalKhinw.ar 

1 
New Telephone &r:hMtQee to be .., up 

In RufaI 01 um.n AINI 3. 
SI. Location Yeer 4. 
No. 

5. 
2 3 6. 

1. JhIaIear 2000-2001 7. 

2. 80mMIara -do- B. 
, 

2 

Mandrayal 

Mahawa 

Paloo 

Pf8n1)UI'8 

Exc:hangeI .ptOpOe8CI to be 
Nt up during 2000-01 

BhadanalNagaur 
JllotIKuchamancity (Nawa) 
KhwtkalalDegana 
Madpura/Khlnwur 
RanigaoIMakrana 
SankhwalMundwa 
SoneHIJayaJ 
RuallKuchamanclty (Nna) 
~ 
KuchayadalJayaI 
ChanrMUNagaur 
SinghlnalDeedwana 

3 

200().2001 

-do-

-c& 

-do-
Gothariguru -do-

p....." 2001-2002 
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2 3 
..........., 

PropoaJ for UpgradatJon Mtd ExpanaIon d Telephone 

9. Pariu 2000-2001 EJtChangN during 2000-2001 

10. a.idaraha -do- SI.No. Nne ci IMIct No. ci EIdIqeI No. U EIdwlgII 

11. Kallen -do-
to bI uppIId lObi ....... 

12. AvIIhwat -do- 2 3 4 

13- KanooIa -do- 1. A4mer 9 22 

14. Phllhilar 2000-2001 2. Akwat 9 31 

15. Chatoll • do- 3 . Banlwara 3 14 

16. BeN 8th Plan 4. Beran 6 12 

17. Kharahera 9th Plan 5. ·8anner 0 25 

18. Narwa 2000-2002 8. BharaIpur 10 24 

19. Sanwara -do- 7. Bhllwara 8 23 

20. Jaroda 2000-2001 8. Bbner 0 18 

21. Khudlkalen -do- 9. BundI 9 11 

22. Peplwa 2001-2002 10. CNttorgarh e 22 

23. Seelanwad 8th Plan 11. Churu 9 4e 

24. Surpariya 2000-2001 12. DauIa 8 17 

26. Nandla -do- 13. DhoIpur 5 4 

28. Bhallwaia -do-
14. Dungllpur 8 10 

27. Jakhadwal 2000-2001 
16 . Hanumangarh 3 30 

28. IndelPura • do-
18. Jaipur 47 47 

21. Negraef -do-
17. J*s,"* 8 2 

30. Jahankall 2001·2002 
18. .JaIoN 6 23 

31. Salwakalan -do-
19. Jhalawar 12 15 

32. SanIctwWIB 2000-2001 
20. JodhpUr 30 32 

33. a.-dUAr -do-
21. Jhunfhunu 15 ...-

34. 8aIdanaYOO 2000-2001 
22- KarauIi 7 15 

35. AIkahpura -do-
23. Kota 4 21 

36. Daulatanwali 2001·2002 
24. Nagaur 21 43 

37. PeIhruar -do-
25. Pal 38 40 

38. Peench 2000-2001 

2001-2002 26. ~mund 15 
38. Suhagpura 
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2 

27. Sawal Madhopur 

28. Sl.., 

29. Strohi 

30. SrI Ganganagar 

31. T .. 

32. lJ4IIIpur 

Total: 

3 

14 

27 

4 

4 

16 

36 

18 

40 

22 

25 

767 

7.G9. SHRI P.O. ELANGOVAN: WIU the Minister of 
SURFACE TRANSPORT be pleased to stale: 

(a) wMther the Govemment have any plan. to plot 
and deeitn the poaalble route. for laying National 
Highways connecting various places In the country and 
the E.preMW8YS; 

(b) If 10, the details thereof: 

(c) .. altemate steps made by the Govemment to 
lay roads, In such of thoae places or locaIItiee where It 
Is praaMcally Impossible or difficult to acquire the required 
land for laying and construction of roads: 

(d) whether the Govemment have the poaaeuIon of 
requlNd !NIPS for canylng out me constNction WOt1C8 on 
the National Highways: and 

(e) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TAANSPOIIIT (DR. OEBENORA PRAOHAN)~ 
(a) Vea, Sir. 

(b) A atatement giving dMaiIa of criteria tor declaration 
of new national highways Ie attached. 

(c) Central Government is primarily reeponaibIe for 
the development and maintenance of national highways 
only. It Is to be appreciated that It Is Imposalble to 
construct National Highways without adequate land· width 
being available for thle purpose. 

(d) Met (e) Ves, Sir. Maps publised by Survey of 
lnell are .,.ulble wIIh the Government. However, delaiIad 
survey and investigation are carried out for Individual 
projects. 

The criteria for the declaration of State road into 
National Highway is as under: 

(i) Roads which run through the \engIh and breacIh 
of the country. 

(i1) Roads connecting adjacent countriea. 

(iii) Roads connec:ting the NatIonal CapbI with State 
capital and roads connecting mutually the State 
capitals. 

(Iv) Roads connecting major ports, large industrial 
centres or tourist centres. 

(v) Roads meeting very important strategic 
requirements. 

(vi) Arterial roads which enable sizeable. reduction 
in travel distance and achieve substantial 
economic growth thereby. • 

(vU) Roads which help opening up large tracts of 
baQkward area and hUIy regions. 

(viii) National Highway grid of 100 Kmla achieved. 

Further the declaration of National Highways· Is 
considered based on the requirements of .the CO'Jntry ..-
a whole and not particular1y with respect to any local 
requirements. 

Loan Facilities to T ..... mlalon SeMmes 
In KIIrnat.aca 

7500. SHRI KOLUR BASAVANAGOUO: Will Ih8 
Minister of POWER be pleued to state: 

(a) whether the Power Finance Cc;»rporation baa 
agreed to extend loan facilities for tranamtaeion and 
distribution of power schemes in Kamataka; 

(b) If 80, the amount of loan proposed to be provided 
for the purpoee; and 

(e) the details of schemes Ukely to ~ ·tUen up with 
the said loan? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a> PFC 
extenda loan facilities for Transmission and Distribution 
Schtme to all State utilities in the country lnctucIing the 

$ State UIIIItIee in Kamataka State wfIHn· Is operational 
policy. 
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(b) and (c) PFC provide. upto 70% of Project 
Completion Coste for T&D systems and upto 80% of 
project completion coats for installation of capacitors! met..... Amount of loan to be provided 18 not pre-
determtned, but dtpendI on the project Appraisal of NCh 
projettlach.me. The detaile of financial ""'ance 
provid.d to Mis. Karnataka Pow.r Transmi •• lon 
Corporation Limited (KPTCL) of Karnataka Stat., for 
transrniealon and dIItrIbutIon ache",.. as on 30.4.2000 " 
88 under. 

(Ra. In ero .... ) 

Category of Nc. of Amount Amount 
Schemes loanI SIIICtioned OiIburaed 

Tranlmleslon 62 673.88 624.42 

Urban Distribution 25 218.15 188.45 

Capacitor 7 47.35 26.95 

System Improvement 4 198.60 78.91 

Total: 98 1137.88 818.74 

Accordng to the MeA entered Into between Mlniltry 
of Power and Government of Karnataka, Power Finance 
Cofporatlon would be prepared to finance inveetment in 
relaxation of normal condltlonallti... Th. MOA hu 
IdenIIfied 80ITUt specific ac:hefMI and projects for th. 
purpo8e. 

U,..-aIon 01 Penlkoll to 
Rourb18 8t8te RoM 

7501. SHRI ANANTA NAYAK: 
SHRI K.P. SINGH DEO: 

Win the Mlnlet.r of SURFACE TRANSPORT be 
pIeued to atate: 

(a) wheIher the Government have any propouJ to 
upgrade tNt State road from Panlcoli to Rourk... .. a 
NatIonal Highway; 

(b) tf .a, whether the proposal has been accorded 
sancIIon during the financial year of 1999-2000; 

(c) If so, whether the work has been ltarted and if 
not, the AIIIItonI therefor; 

(d) the eetimaIed coet of the upgradation project; 
and 

(.) the d.taMs of funds sanctioned for that 
project? 

THE MINISTER OF SlA 1 t: IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRADHAN): 
(a) and (b) P.nIkoII " already connected to Roufkela by 
NH-215 from PanIkoII to R$munda and by NH-23 from 
Rajamunda to Rowtc8Ia. 

(c) to (.)Development and upgradatlon of ~ 
highway. II a continuoul proc.... Alloc.tlon for 
development of n.tlonal hIghwarI .,.. made by thII 
Ministry State wile .nd not national ~wIae. A 8UM 
of Rs. 3850 IaIcha was aJIocaWd to the Stete of 0rIaa. 
for the development of national hlghwaytl duMg .. 
financial year 1999-2000. 

7602. SHRI PRABHAT SAMANTRAY: WIU the 
MinIIter of ENVIRONMENT AND FORESTS be pI .. ad 
to stale: 

(.) the dataIa of ongoing BIoephere Reserve ProjecII 
In 0riIaa; 

(b) the amount. apent thereon, .0 far; and 

(c) the progrea of theM projecIe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) ~ " the only deatgr .... BioaphePe 
Aeeerve In 0rteIa. 

(b) The Government of Oriasa hal .".". .n amount 
of RI. 38.09 Iakha In Slmllipal Biolphere Aeeerve under 
the Centrally Sponsored Scheme on BIoaphere ReMfW 
during the period '886 to Match, 2000. 

(c) Stat. Gov.rnment hal undertaken varloUI 
IICIMtieI In 88 vIIagM of the BIoIphere AeHrve. Theae 
Include Eco-developrnent programmea, SocIal Welfare 
ac::tIvIUM, Envlroriment Education. rnainIenInce of 0rcI*t 
CentNe. and ~ of ......,., P1Ir8 gIIIden. 

7503. SHRI BHARTRUHARI MAHTAB: Will the 
Mlniltar of COMMUNICATIONS be peauect to ..... : 

<a) whether lie Government have paid emphasis on 
providng tellpholle netwoft( In the rural ...... of OrIlla; 

(b) If eo, wh8Iher large number of telephonee ,."." 
out 01 order bIa. .. of poor MMce and Interior quality 
of taephone In8trumentI e.peciaIfy In Bhedrak, JaIpur 
and Cuttack ctatrtcta of Orilsa; 
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(c) whether the Government propose to provide good 
quality Of telephoneln8truments in the State; 

(d) If 10, the time by which It ~ IIklly to be done; 

(e) the ItepS taken by the Govemment to improve 
I~e facllttee In the State and the said district; and 

(f) If not, the reuens therefor? 

THE MINISTER OF STATE IN THE 'MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yes, 
Sir. 

(b) to (d) No, SIr. The Department provides good 
quality of telephone instruments In the State, which have 
been duty tMtad and pasaed by the QuaUty AIIurance 
0rgInIutI0n of the Department. However, If the IUblcriber 
wlahea, he can have his own telephone instrument and 
avail a rebate of As. 2501-. 

(e) and (f) The following steps aAt being taken to 
improve telephone facilities In the State Including the said 
dlltrlcts: 

(I) All the exohangel In Bhadrak. Cuttack and 
Jalpur districts have been converted into digital 
etectronlc exchanges. 

(II) External plants are being upgraded with 
advanced technology instrumentalacce880riee 
and overhead lines are being replaced gradually 
by underground cables to minimise the fauh 
liability. 

(1M) Trat'l8RiIIton mecIa are being upgraded In atl 
exchanges In phaaed manner by OFC. All the 
exchanges ar. likely to be provided with 
the reliable tranemlnlon media by September, 
2000. 

(tv) ,Advanced communication syatem nke C-ooT 
PMP and Wil (Wireless in local loop) 
propoeec:I for pJOVidIng telephone facilities in the 
vlllagee. 

oep.rtment of Telecom IervIcea 

7504. SHRI ABDUL HAMID: Will the MInister of 
COMMUNICATIONS be pleaaed to state: 

<a) whether the Department of Telecom Services 
(DTS) Is Itrcngty ..,aItding the OialnVMtment Oepartmenr. 
move to bring doWn Government equity In telecom pubtic 
sector undenIIklng; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDR): (a) and (b) 
Govemment equity In both VSNL and MTNL hu· alreedy 
been brought down to 53% and 56.25% respectively. The 
question of further disinvestment Is beign examined In 
consulllltlon with concemed Departments. 

T.lecommunlcatlon Facllltl .. In Kam .... 

7505. SHAI R.L. JALAPPA: WiU the Minister of 
COMMUNICATIONS be pleaeecl to state: 

<a) whether the Govemment propose to· Pl'ovtde 
telephone facility in all the villages in Chlkkaballapur region 
of Kamataka; 

(b) if so, the details thereof; and 

(c) the steps taken so far to improve 
telecommunications facilities In the said region? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDAR): (a) to (c) 
Yea, Sir. Out of 973 viftages in Chlkkaballapur region 
631 villages hae been provided with telecom facility. 
Aemainlng 342 villages are proposed to be c:overed with 
telecom lacOities progre88lvely by March, 2001. New 
telephone exchanges have been opened and exllttng 
exchanges expanded. More new exchanges are pIItnned 
to be opened. Aeliable transmission media Is planned to 
be provided by laying Optical FbntC8bles. 

Foreign Direct InYHtment 

7506. SHAI DILEEP SANGHANI: Will the Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleaaed to 
state: 

<a) whether the Government have reviewed the 
foreign direct Investment made by Indian companl .. 
abroad; 

(b) If so, the details thereof aIongwith the foreign 
equtly upto which the Inc:lan companlea are permitted; 
and 

(c) the detalla of obeetvations made by Ministry of 
Industry and Ministry of Shipping in this regard? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIAS (SHAI RAM JETHMALANI): (a) to (e) The 
inf~ Is being collected and will be laid on the 
~TabIe Jof the House. 
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IT. ransIIItJon] 

Deathe due to AIr Pollution 

7507. PROF. OUKHA BHAGAT: 
SHRI T.T.V. OHINAKARAN: 
SHRI BIJOY HJ\NOIQUE: 

WRithe Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the J)8l'8Of18 are dying due to air pollution 
in metropolitan cities of the country; 

(b) if 80, the number of deaths occurred in each of 
metropolitan cities during the last three years. I'n8tropoIbn 
cities-wise; and 

(e) the efforts made by the Government to avoid 
such deaths and prevent diseases being caused by the 
air poHution? 

THE MINfSTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHfU BABU LAL 
MARANOI): (a) and (b) The Wortd Bank has estimated 
that about 40.000 premature deah In S6 Indlar. cities 
have occurred in 1995 due to air pollution. However, 
there is no concIU8IVe data available to confirm these 
flgu.... No mortality data attributable to air pollution is 
available. 

(e) The efforts made by the Govemment to curb and 
control air pollution include the following: 

(1) The Government has formulated a 
comprehensive Policy Statement for Abatement 
of Pollution, which lays st,... on prevention 
and control aspects of pollution. 

(2) The ambient air quality of varlou8 cities and 
towne Is monitored regularty ttuough a MIWotk 
oJ 290 monitoring stationS under the National 
Ambient Air Quality Monitoring Programme. 

(3)' Ambient air quality standards and em_Ion 
standards tor Industrial units have been nodIed. 

(4) Emissions from highly polluting indultrial units 
and thermal power plants are regularly 
monitored and action Is taken agalMt the 
defaulting unftI. 

(5) Environment action plana for rdJcing poftutIon 
in Delhi and Mumbai have been prepared by 
the Union Ministry of Environment and For ... 
which are under irnpIement8tIon. 

(8) Low lead petrol had been Introduced In the four 
metro cities of Delhi. Mumbai. Calcutta and 
Chennai with effect from June 1994. 
Subnquently, unl.aded petrol for catalytic 
converter fitted vehicIu wu InIroduced in the 
IbcM mentioned citieI wIIh effect from 1.4.1995. 
Unleaded petrol is now being supptied to the 
entire country with effect from 1.2.2000. Sulphur 
is being progressively reduced in dieHI. Fuel 
qudy standardl for petrol and dIeIIf have been 
notified. 

(7) GrOll emission stanciarde for on-road vehicles 
and mass emission stanctardl for at categoriet 
of new vehicles have been notified under the 
Central Motor Vehicle, Rules, 18. 

(8) FIscal Incentives are provided 'or InataIIatIon 0 
poIIutton control equipment. 

ActIon Plln for Foreat Cover 

7508. DR. SUSHIL KUMAR INOORA: 
SHRt ARUN KUMAR: 

WHI the Minister of ENVIRONMENT AND FOREST! 
be pIeaeed to ..... : 

(a) whether the Govemment have formulated· an 
action plan to convert one thIrd of the geographical art 
of the country Into fote8II during the ensuing twenty yMr. 

(b) If 10, the details thereof; and whether the Jar 
.... has been tcMntIfIed for planttng trMI; and 

(c) If 10, the names of the StatM aIongwtth It 
acreage of land avall8ble in each of the ..... for It" 
purpoee? 

THE MINISTER OF STATE IN THE MINISTRY C 
ENVIRONMENT AND FORESTS (SHRI BA8U L 
MARANOI): (a) Yes, Sir. The Ministry of Envtronment 
For •• ts have formulated National For.stry Acti 
Programme (NFAP). • comprehensive strategic long te 
plan for the next twenty yeara to addreu the issu 
undeflying the major probleml of the 'oreatly MCIor 
line wtIh the Na1ionaI Forest Policy, 1188. The object: 
of the NFAP .. to bring one-third of the area oft 
counIry ooder forestJtree cover and to amtSI de-forellali 
for IIChievtng suatalnable development of forests. 

(b) and (c) The National Forestry Action Program 
haa five main cornponenII: 

1. ProtfIct ExiBIIng FOIWf ~: It hu th 
mam-eub programme-(i) forest proteeti 
(I) I0Il and weier ~, and (iI) pftIIIIC 
...... and biodiverllty conMMItion. ~. 
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• Improve Fo"" productMty: It hu four main 
IUb-programmes-{l) rehabilitation of degraded 
fore.t., (II) re •• arch and technology 
development, (III) development of Non Wood 
For •• t Products, and (Iv) aHI.tlng private 
Initiatives with community participation. 

3. R«Iuce Total Demand: It has three main sub 
programmes for the efficient UI8I d (I) fuelwood 
and fodder, (H) timber. and (iii) Non Wood Forest 
products. 

4. Strengthen Policy and Institutional Frameworlc 
It has three main sub-programmee-{I) Central 
fore8try administration, (II) Central forestry 
Institutions, and (Iii) State forestry administration 
and Institutions. 

5. Expand Forest A,...: It hal two main sub· 
programmes-{I) tree plMtation on forest and 
non..foreet landi, and (H) people'. participation 
in plantatlona and Ita proteclton. 

The land earmarked for implementation of the 
programme In each State I. given In the enclosed 
statement. 

Statement 

Summary of State-wise Investment Estimates of NFAP (Rs. In million) 

1st Vear 2nd Vear 3rd Vear 4th Vear 6th Vear '; ...,uT . -------------------------------------------------------------------------
Anct\ra Pradeah 

ANMChaI Pradeeh 

Allam 

Btlar 

ON 
Gujarat 

Heryana 

HImachal PracIeIh 

Jwnmu & Kashmir 

Kamalaka 

Mtrala 

MIIdhya Pradesh 

Maharuhtra 

Manlpur 

Meghalaya 

Mlzoram 

2 

2618.82 

1174.9 

708.2 

2899.8 

108.9 

856.7 

716.0 

1839.2 

2609.7 

6400.85 

1544.8 

8898.1 

1788.4 

see.3 

63.4 

598.6 

396.8 

332.78 

958.3 

5598.3 

3 

26ft.5 

737.7 

873.3 

2952.2 

108.9 

1032.1 

716.2 

2134.3 

2608.9 

5410.36 

1582.8 

9723.2 

1787.7 

1121.5 

66.2 

723.5 

328.6 

1348.58 

1154.7 

6194.h 

4 5 6 

2620.1 2820.7 2621.3 

743.4 744.3 737.2 

1009.8 1129.9 1228.0 

3047.6 3083.2 3146.2 

108.9 108.9 108.9 

1112.2 1181.3 1179.4 

718.3 718.6 718.3 

2524.5 2970.8 3382.9 

2608.9 2808.9 2808.9 

5420.85 5438.35 5448.85 

1566.7 1564.4 1530.1 

10873.7 11074.3 11474.8 

1787.7 1789.6 1789.8 

1185 1241.S 1298.4 

68.8 71.2 73.8 

787.6 792.4 817.2 

339.9 325.8 330.8 
1348.58 1347.29 1344.76 

1220.3 1342.9 1376.3 

8772.8 7351 7987.8 
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2 3 4 6 8 

SIkkIm 417 432.1 447.' .. ".3 
Tamil Nadu 1647.04 1647.04 1641.04 1547.04 1647.G4 

T,.. 396.8 328.6 a., .... 5 IS 380.' 
lJItar PI'IldeIh 881.8 1372.1 '631.2 16!52 ,..7 

Wilt Bengal 1957 1857 1867 ;a5i '.7 
A&N lalands 292.4 311U 203.3 • II II 213.1 

Total states 43167.49 49181.47 51787.47 536·-: 68 55372.24 
- - .. _--_ ... -

Central sector 3520.6 3698.5 3881.4 .~I,i:' 4 4279.2 
... ~ ... -.--. 

Total for Country 48687.98 628n.97 56848.87 57ft91.08 5115~.44 

lit Five 2nd FIVe 3ft! flott 4th Five lcUI tDr AlII k) be 
V.r V.r V .. )'811 20 V .. ~ 

pInd 
(mlion hi) II V 

2 7 8 8. 10 11 12 13 

IIndhIa PaItdWI 13100A3 '''.73 12887.88 12S1O •• 513M.12 U3 2.11 2.18 

Arw.chaI PrMIIh "'37 .• 3878 •• 3280.19 3131 .• 1411 •.• 0.1' 0.10 0.05 -- 4147.21 sm.as 5088.16 ..... ,0 107aD.3I 1.10 0.12 0.1' .... 15107.M '1105.72 15700.01 1111S8.t1 12017 •• 4.21 UO 1.71 

Goa 544.52 277.12 283.18 279.17 1388.87 0.03 O.OS 0.00 

GuJand 5340.74 8042.18 5982 .• 11101.12 13141 •• 2.12 0.74 1. 

Haryana 3583.3 3108.14 3824.18 04553.87 15787.21 0.87 0.11 0.70 

IiIlMchll PrIid8Ih 12831.70 17110.00 29080.50 41412.50 101514.70 O.ao 0." 0.41 

J8mmu • KMtvnIr 13045.25 14333.58 14328.41 15461.85 57177.19 8.27 2.05 4.22 

KamdIca 27117.215 27248.75 28H575 30011.25 113377.00 321 3.00 0.12 

KetIIIIa 7718.14 _.18 82315.12 5118 .• 2tOI2.. 0.21 0.14 0.12 

Mdya Pradelh 41843.82 110195.07 110221.21 eoaI.2I U02I8.44 7. '.01 1.31 

~ 89.43 18748.77 24585.71 348&8. 84114.21 sa 2 .• 0 .. 

tMnipw 5812.71 5942.17 4811.13 3008M UN •. ,. 1.01 0.77 0.31 

MegMIaya 343.15 a.16 473.17 5.1IU7 1782 .• 0.00 

MIIDIwn ,. ... 4473.12 5IZ7A 5221.01 'l2IO.to 0.12 o.eo o.GI 

• 
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2 7 8 9 10 11 12 13 

Nao*'d 1721.7 1270.4 894.7 738.7 4823.5 

0,.. 5721.&8 8381.45 7058.45 7982.45 27152.33 0.44 0.18 0.28 

Punjab 8048.0 7282.82 4804.93 4385.84 22812.88 O.IMI 0.31 0.31 

R.,a"'" 33884.78 47418.27 52885.53 57197.89 191144.48 S.14 0.10 4.84 

SlkIdm 2183.05 2103.28 2095.53 2101.23 8493.07 0.28 0.20 t.OI 

Tamil Nadu 7735.20 7818.25 6008.10 5828.45 27188.00 0.71 0.33 0 .. 

, Trlpura 1721.70 1270.40 894.70 736.70 4823.50 0.08 0.04 0.04 

UttIlr Pradesh 11838.80 9018.94 8204.74 8147.70 32208.18 3.24 2.28 OM 

Weat Bengal 9785.05 12484.03 15849.78 19179.98 57278.85 0.81 0.30 0.31 

A&N I...,. 1480.22 1544.06 1973.88 2579.89 7587.83 0.07 0.07 0.00 

ToIIII StatH 253106.39 297842.28 321732.82 359839.71 1232321.20 48.23 28.43 21.80 

CennI Sector 19453.00 24149.00 27921.10 35183.50 108706.80 

Total for Country 272559.39 321991.28 349653.92 394823.21 1339027.8 48.23 26.43 21.80 

(Engllahj 

Draft Electricity Bill 

7609. SHRIMATl SANGEETA KUMARI SINGH DEC: 
SHRI ANNASAHEB M.K. PATIL: 

WUI the Minister 01 POWER be pleased to ltate: 

(a) whe&her the Eastern RegIon States are opposing 
the Draft Electricity Bill, 2000 and suggested some 
amendments to It; 

(b) " so, the details thereof; and 

(c) the reaction 01 the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtff'1 MEHTA): (a) to (e) The 
Draft Elactrlctty BII!, 2000 as submitted by the National 
Council of Applied Economic: Resean::h (NCAER) has been 
ctrcuIated to all concerned. From the Eastern Region, 
comments have been received from State of Orissa and 
the Eastern Reglona' Electricity Board (EREB), Calcutta. 
The Government of Orieaa have made suggestions on 
mattera relating to the powet8 to Issue poI/c:y guideline. 
InYolYlng public intereat. on provla6ona relating to subeidy 
to 1M utiIItiee etc. The Eutam RegIonal EIectrictty Boarda, 

Calcutta have observed, Inter-lilla, that the Regional 
EIectrtcIty Boards In their present forme have been eervtng 
useful purpoee and that they should be continued. 

The draft lubmltted initially by the NCAER .1\18 
undergone changes and refinement after taking in to 
account the various comments and vIewa received. 

{TransJation] 

D1alnveatment of 011 Com ..... 

7510. SHRIMATI RENU KUMARI: Wli the Minister 
of PETROLEUM AND NATURAL GASbepleaed to 
state: 

(a) whether the Government propoee to compIate the 
disinvestment plan to boI8ter the performance and to 
make oommercIdy viable the 011 compantee In the Public 
Sector; 

(b) If 80, the detaIIa .thereof; 

(c) the percentage of ahare In dlslnveatment 
recommended for the Public 8ec1or 011 companl .. · 
and ' 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHAI &ANTOSH KUMAR GANGWAR): (a) to 
(d) Recommendations have been received for Itrateglc 
aIIanoe end integration of some on companlee in the 
public sector. No concrete plan and time 8CheduIe hal 
been firmed up. 

LPG Agenclea In Utter PradMh 

7511. SHRIMATI REENA CHOUDHARY: WHI the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) the number of LPG agencies functioning In Uttar 
Pradesh .. on date particularly In Mohanlaiganj district; 

(b) the number of LPG connections released to them 
for dlstrtbution; 

(c) the number of additional connections made 
available to consumers during the last three years; and 

(d) the number of new LPG connections and new 
LPG agencies likely to be allotted in each district in next 
few years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINiSTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS· (SHR' SANTOSH KUMAR GANGWAA): (a) and 
(b) P,...ntIy, there are 716 LPG dlatributorships In 
operation in UIar PradNh with 6824171 customer strengIh 
including one LPG dlltributOtlhIp In Mohana.Iganj mark8t 
in dIItrtct Lucknow wtIh customer strength of 4074. 

(c) During the last three years, 1836058 new LPG 
connections were reIeaIed in Uttar Pra:teeh. 

(d) 440 LPG dlatributorBhips have been included in 
the Marketing PAM 1996-98 for Uttar Pradeeh. InstruotionI 
have been iMued to Oil Compan1e8 to ,....... 1 crore 
new COf'WI8Ctiona during the current year for the countly 
Inc:IudIng for Uttar Pradesh and clear the waiting list '4*1 
1.12.1999. 

(Eng Ish] 

ProtKtJon of EndMgend AnIm8I ap.oIH 

7612. SHRI UTTAMRAO DHIKALE: 
SHRI P.o. ELANGOVAN: 

WI! the Minister of ENVIRONMENT AND FORESTS 
be pIeaeed to ..... : 

(a) the stepe tIIken by the GovernmenI to ~ 
and save endangered animal Ip8CIea In the ccxmtry; 

(b) the number of projects Implemented, amount 
allocated and the detIIII of target and ~ made 
for the protection of the endangered anImaIa 10 far; 

(c) whether the Govemment have any ptan to 
approach WWF or any other foreign IOURleI to IInpIamant 
theH projactI to .. ve fut vanlahtng ..... apecteI; and 

(d) If 80, the detaiIe thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) The Govemment of India hu taken 
folowing stepa to protect and eave endangered animal 
species In the country: 

Providing legal protection agaInat hunting and 
commercial exploitation of wid anImaII under 
the WlldUfe (Protection) Act, 1012. 

Setting up of SpeCial Coordination and 
Enforcement CommIttee under the chMmanIhlp 
of Secretary, Environment and Forests, 
Government of India, for contfoI of poaching 
and illegal trade In wtIdIh. SimIlar CommIlteea 
have been Htabllahad and State level and 
Dlatrtct level In vartoua Sta .... 

AuIhoriaed Central Bureau of InV8Ittgation (CBI) 
to apprehend offenders and launch proaecution 
In wIkIlfe offencea. 

Providing ..... nce to State Govemment 'or 
strengthening the In'rutruoture through 
InvcMmant of Armed 8quadI and .... FOftlII 
drawn out of paramilitary forcee and State 
Armed c:onatabu*y. 

Periodic rnaetingI wIIh Stale Oovemment for 
effectfve monitoring of protection meaau .... 
undertaken. 

StrengIhaV1g the InfrutNcture under the Central 
Government and to ensure ita pr8MOCe In .. 
eenaltive ....... 

(b) The number of protecllirnplemented and amount 
aIIocaIed Ie gIYen In the encIoHd St8tment. The projecII 
are ~ in the protected .,... of the country 
with the objective of conservtng the prICiouI bIo-cIverIIy 
and In peI1bAar the endangered epecIM of the c:ounIry. 
,. a ocnequence of 1ha 1I ••• 1If'Cdon of theIa projaots, 
the population of rare and endangered arUmaII have 
IncraMed CCInIidIiab4y. The 8ChiItt."..... In ntIp8CI of 
rant and endaflgefwd animals 18 given below: 

The J!GP''''''' of tiger In india tIM IncfNMd 
from 1827 in 1888 to .'0 in 1887. 



207 MAV 15, 2000 208 

The popuIadon of Rhtnocel'Ol has Increased 
from eoo In 1966 to 1730 In 1997. 

The population of elephants ha. Increased from 
18980 (approx.) In 1985 to 29450 (approx.) In 
1998. 

The population of Asiatic Uon In India has 
Increa&ed from 1 n In 1968 to 304 In 1995. 

(e) and (d) The Government of India has. no 
Immediate future plan to approach WWF or any other 
foreign sources to Implement the project for the protection 
of endangered wild animal species. 

Statement 

Number of Projects and Amount Allocated 

SI.No. Name of the Project/Scheme 

1. Development of National Parka and 
Sanctuarlu 

2. ECO development In and around 
protected areu 

3. Project Elephant 

4. Protect Tiger 

5. Benefk:lary Oriented Scheme for Tribal 
Development 

Telecom Network 

7813. SHPU MANI SHANKAR NVAR: WIt the MlniIter 
of COMMUNICATIONS be pleUld to 1Iate: 

(a) whether the Department of Telecom Services 
(DTS) has been inYe8tIng their IUrplueea In the telecom 
network In rural and urban &reu for a quite long 
time; 

(b) If 80, the cumulative Investment made till 1998-
89; 

(e) whether u.. hu been a fall In the number of 
long diatanee cat.. caualng los. of revenuea ainee 
enfoR:ement of the TeIec:omrnunication T artft Ofder, 1999; 

(d) If 10, the detalll thereof aIongwIth the Ioee of 
....... nue nottced during aach of the lut three years; 

(a) the pra.ant position with regard to the 
eatabll8hment of a UnlvetIaI Service Fund; 

(f) the number of village public telephones provtded 
80 far by prtv... operatonI; and 

Amount allocated 
(Rs. in erore) -

7th PI-"lI 8th Plan 9th Plan 

18.8f:' 49.50 85.00 

29.96 175.00 

23.00 40.00 

14.15 40.00 75.00 

3.50 12.00 

(g) the steps proposed for achieVIng the aim of 
provkIng - telephone connection to IMJry YMIage In 
the targetM time? 

THE MINISTER OF STATE IN THE MlNtSTRY OF 
COMMUNICATIONS (SHRI TAPAN StKDAR): (a) Vee, 
Sir. 

(b) Rs. 82,395.54 Crores. 

(c) and (d) The assumption made In TRAI'. Tariff 
Order of 1999 that there will be Incra .. e In the volume 
of tariff to compensate the operator for loll of revenue 
due to reduction In long distance rate ·hae not come true. 
Aa ........ It Ia .... ,.ted that the· 0epMn'tent of T-.com 
Servtcea may sutter a revenue loss of nearty Re. 200D 
ero .... In the year 1999-2000 (accounts yet to be cloeed) 
88 compared to the original Budget Estimate . 

(e) The Iaaue of aettIng up of Universal Servtce Fund 
Is under examination. 

(I) So far, only twelve (12) villagea In Madhya 
Pradeeh have beM provided wIlh VPT. by MI.. 8harti 

fTeleMt Ltd. 



VAISAKHA 25, 1822 (SMa) 210 

(g) Department of Telecom SeMces Is trying out New 
technologlee such as WLL. C-DOT·TOMA/PMP etc. Tarv-t 
iI to provide VPT In each uncovered vilage by March, 
2002. 

(Tl7JIJslationj 

Waiting Uat for LPG CGnnectiona 

7514.MOHD. SHAHABUDDIN: WUI the MIniIter of 
PETROLEUM AND NATURAL GAS be pl.a.ed to 
ltate: 

(a) the plan of the Gt"vemment for clearing the waiting 
list for LPG connections; 

(b) whether the reasons behind wide gap between 
demand and supply of LPG In Bihar Is attributed to Ieee 
number of LPG distributors there; 

(c) if 80, the time by which the Government propoee 
to allocate sutfk:fent number of LPG dlstrlbutOl'lhlp; 

(d) whether the Government propoM to take MY 
action to appoint some fresh dIatrtbutonI In Sewan diItrict 
of Bihar; and . 

(e) If 80. the detaII8 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI &ANTOSH KUMAR GANGWAR): Ca) The 
Government have a plan to reJeue around 1 crore LPG 
connectiona during the yMI' 2000 to clear all wailing lilt 
registered with the distributors of Public Sector Otl 
Companies as on 1.12.1999. 

(b) At preeent. the demand of LPG customera 8MIIId 
with PubHc Sector 011 Companies In the State of Bihar, 
is being met by and large In full. 

(e) Does not arise. 

(d) arid (e) 5 LPG dlstributorahlpa have been InDIudId 
In the Marketing Plan 1996-98 for dIItrk:t Slwan, BIhar at 
the following locatIoN: 

(I) ZlradI 
(i) Makwa 
(ill) Raghunathpur 

(iv) Cheinpur 

(v) Jamobazar 

[Eng/JIIh] 

Nethpa JhUrt Poww Projeot 

7515. SHRI AJAY SINGH CHAUTALA: Will the 
MInister of POWER be p\eaIed to state: 

(a) whether att.,ntJon of the Government haa been 
drawn to the newa-hm captioned -en.gularltl .. In award 
of contracl8- appearing In 'Tribune' dated April 3, 2000; 

(b) If so, the facts of the matter reported therein; 

(c) the reaction of the Government thereto; and , 

(d) the time. by which the protect 18 likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAVAWNlTI MEHTA): (a) to (0) The 
prees report pertains to the obMrvatklna relating to the 
audit conducUd by SpedaI AudIt Team of ComptIchr & 
AudItor General of india {CAG) In ..... ary. 2000. The 
audit obIeMdIone .... ted to the payment of -*ation 
chargee to the ContradorI ~ the Nathpa Jhatcrt Power 
CorpondIon (NJPC). award of contrecU for ..... tgIhenIng 
of colony road and a Gu.st Hou.e aa well •• 
dIIcnpIncIea In the __ nt of CMaIn l TC QaIma of 
VIgIlance Officer of the Corporation. Nathpa JhakrI Poww 
Corporation (NJPC) have furnlahed the ,equialta 
ctarIfIcatlona to the offioe of CAG. 

AI regIIdI the dIIcrep8nciee relating to I8UIement 
of LTC cIaIma of vtgIIMoe Officer of the Corporation. 
NJPC will .... .,.,...... don on the oompIetIon of 
ongoing InveItigationI In the maner. 

(d) All the IIix unite of 250 t#N each of Nathpa 
JhakrI Hydro el.ctItc PrafecI (1600 MW) are likely to be 
oomrnJ88ioned by Man:h, 2002. 

[T,..tionj 

7516. SHRI RAMSHAKAL: WHt the MlnI.ter 0' 
PETROLEUM AND NATURAL GAS be pIeIIHd to etate: 

(a) the deI'lwld of dIeeeI for agricuItur8. nneport 
and indueIrIaI MCtofs at preNnt; and 

(b) the aha,.. of indigenous sourcee In meeting the 
demand of dIeaeI at preeent? 

"me MfNlSTER OF STATe IN THe MlNISTAY OF 
PETROlEUM AND NATURAL. GAS AND MINISTER OF 
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STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The total requirement of dIeMf In the country including 
for agrtoulture, traneport and Industrial sector. it met fully 
from Indigenou' production at preeent. 

(Enflll-h) 

Tetecom Technology 

7517. SHRI SHEESH RAM SINGH RAVI: Will 
the Mlnlater of COMMUNICATIONS be plea,ed to 
state: 

(a) whether the Government have received any 
IUgg8ItionI In regard to merger of separate regulatory 
voic., for telecom, broadcalting and information 
technology Into a single united authority; and 

(b) If 10, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
SIr, a group haa been constituted under the chairmanship 
of FInance Mlnilter with one of the mandates to 8uggest 
,the Mw leglatatlon to replace Indian Telegraph Act. 1985 
taking Into account the convergence between Telecom, 
Compute,., T"'vl,lon & Electronlce. The group will 
e.amlne all the aspects including regulation of 
eer.1oel. 

DeaulphurtMd Petrol and DIe .. 1 

1518. SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pIeued to atate: 

(a) whether the Government have Introduced another 
Euro·U eco-triendly desulphuriaed petrol and die8eI In the 
oountry; 

(b) If 10, the COlt dIIIerence per litre on clesulphurised 
petrol and dIeeeI .. compared to that of the conventional 
productIi 

(c) whether the Introduction of deaulphurteed eoo-
frlendty petrol and dIeeeI have any impact on the life of 
vehicles; 

(d) If eo, the extent thereof; 

ee) whethef the Government PI'OPOM to promote U88 
of CNG In auIOmobha; and 

(f) if 80, the detaJIa of the decItione taken in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a> Yea, 
Sir. With effect from 1.4.2000, petrol and diesel with 
0.05% max. sulphur content by weight have been 
Introduced In National Capital Region (NCR) for aU petrol 
engine vehicles and non-commercial private diesel driven 
vehicles complying Euro-II norms, respectively. 

(b> The current retail aefllng price of low, sulphur 
(0.05% max.) petrol and diesel In Deihl are higher by 13 
pal8e per litre and by 62 paise per litre respectively as 
compared to regular petrol and diesel. 

(c) and (d) Yes, Sir. The lower sulphur in petrol win 
incre... the life of emission control devlcee Uke catalytic 
converters 88 well 88 on-board diagnoetic syatem and 
oxygen sensors etc., which are fitted on new g4neratlon 
care. In case of diesel, the lower sulphur beeIcIeI reducing 
the particutate em_Ions, will reduce the engine conoeive 
wear thus increasing the engine life. 

(e) and (f) CNG supply facltltlee can be set up only 
in cities where pipeline supply of Natural pas Ie made 
available and techno-economic feaelbilify has been 
established. 56 CNG stations have been commll8loned 
80 far to make CNG available for motor vehlelee In the 
cttIes of Mumbal, Delh~ Vadodara, Surat and AnkIeshwar. 

Telecom Facilltl .. 

7519. SHRI RAM MOHAN GAeDE: 
SHRI R.S. PATIL: 
SHRI M.V.V.S. MURTHI: 
SHRI SHIVAJI MANE: 
SHRI PRABHAT SAMANTRAY: 

Will the Minister of COMMUNICATIONS be p\eaIed 
to atate: ' 

(a) the States where telephone Ie m8de av.ileble on 
demand; 

(b) whether the Government have announced recenIIy 
that tetephonetl would be made available on demand 
throughout the country; and 

(~) If so, the details thereof with the poettion as on 
f date,' State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Govemment has envisaged to make telephone avaHabie 
on demll1d throughout the country by the end of 9th five 
year plan I... by March 2002 IIIongwllh contrtbution from 
private sector complimenting the efforts of the 
Govemment. 

(e) State-wise details of waiting list 88 on 31.3.2000 
and tat'get fixed for 2QOO.2001 are given in the attached .menl. The target fixed is much higher than the 
wafting lilt In most of the Circles. It is propoeed to • 
out the waiting list and make telephone avaIIabte on 
demand by suitably fixing the target for 2001·2002. Private 
sector contribution Is aIao expected in some of the Statea 
towards meeting part of the demand. 

SI.No. Name 01 Stale WIiIqJ LiII. T IIg8I for New 
011 31.3.2000 Telephone 

CorncIIon 
2Q00.2001 

2 3 4 

1. Melua Prade8h 377058 575000 

2. A88am 5475 55000 

3. Bihar 106196 280000 

4. Gujaral 232624 330000 

5. Haryana 73262 150000 

8. Himachal Pradeeh 24708 80000 

7. Jammu .. & t<MtwnIr 31882 SOOOO 

8. Kamataka 332189 425000 

9. Kerels 647185 450000 

10. Madhya Pradesh 40534 150000 

11. Maharashtra 287277 840000 

12. North Eat 26023 SOOOO 

13. 0rIsaa 42527 100000 

14. Punjab 178732 250000 

2 3 4 

16. Rajasthan 9672 210000 

16. Tamil Nadu 615096 700000 

17. Uttar Pradesh 325048 490000 

18. West Bengal 159876 446000 

19. DeIhl 81871 200000 

Total: 3880715 6790000 

Nota: GuJarat Itate InctudeI Dedar. Diu. o.m.n , NIIgar 
Havel (U.T.). 

KeraJa .... Indudee L.8Ic8hIdwMp (U.T.). 

MIheruhtre ..... IndudeI Goa and MTNL MI.mbIII. 
North • EMt teleoom drcIe IncIudH AtunU1eI PradeIh. 
Manlpur. MeghIUya. MIzorwn, NagIIIIIftd and T~ 
.. ta. 
PunJab IItate Indudn CNndIgath (\J.T.). 
Tamil Nadu ltate Inctude. ChenMI and Pondloheny 
(U.T.). 

We.t Bangel .tata Includa. Celcutta and SUddm, 
Andaman NIcobar 1ItatI. 

{Tranllstkm] 

Pollution by Duet and .moM 
7520. PROF. DUKHA BHAGAT: Will the Ml...., of 

ENVIRONMENT AND FORESTS be pleased to .... : 

(a) whether any r •••• rch .Iudl.. h.". be.n 
undertaken to ...... the damage done by pollution 
cauaed by duet and Irnoke; 

(b) If '0, the detaIII thereof; and 

(e) the delaUs of the eftortl being made to reduce 
pollution caUMd by theIe eIemerD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BA8U LAL 
MARANO.): (e) and (b) Vea. Sir. StudiM hII". been 
conducted to .... the damage done by poIIulIon QUIed 
by dust on human beinga. Iabondory anlmaII and pIanII. 
The broad conclusion Is that duet and smoke' pollution 
caU18. adverse Impact on human health partlcularty 
affecting the respiratory eystem. It .., affecta the pIMt 
productivity and vItaIfty. 

(c) Several rneuur. .... being taken to reduce dust 
and Imoke pollution: Air (Prevention and Control of 
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Pollution) Act, 1981 lay. down dust end smoke lev. In 
re.ldentlal and Indu.trl.1 ar.... Under thi. Act, 
.dmlnlltratlve machinery like State PoHutlon Control 
BoardI and Central PoUutlon Control Board have been 
.et up. To meet air quality standards, measures like 
.doptlon of clean technologies, intensive afforestation 
measures In urban and deforestedldeeert lands, raising 
of green belts of Identified plant species around factories, 
regular ambient air quality monitoring programme. In 
identified areas partlcularty at traffic Intersections In Delhi. 
are being taken. Reaearch studies are progreuing to 
develop slurry-based transport system for fly uh tral'llpOrt 
In pIac. of dry transport system. Directions are aI80 being 
Issued to Industries like Thermal Power Plants under 
Section 6 of Environment Protection Act. 1986 for 
inatallatlon of ElectrOltatic Preciplt.to,... To Improve urban 
air quality, particularly the vehicular pollution, this Ministry 
In collaboration with Miniatry of Surface Transport, the 
Mlnl8try of PetroleuQl and Natural Gas ancl the MtnIetry 
of lncIuatriee 18 wU~lCIng on upgradatlon of automobile 
technology, Improv.ment of fuel quality, alternative 
methods of transport. Improvement in taHlc manatement, 
etc. 

[English} 

Petrol Pumpe at Puclukottal 
In Tlmll Nadu 

7521. SMRI THIRUNAVUKARASU: WUI the Minister 
of PETROLEUM AND NATURAL GAS be pl.ued to 
atlte: 

(a) the number of petrol outlets functioning in 
Pudukottll DIstrict of T amR Nadu; 

(b) whether there is any propoaal to "' up new 
petrol 0UlIet8 In the near future; 

Energy (MU) 

1999-2000 

Requirement oM525 

Availability 38800 

Shortage 5725 

% 12.9 

BeaIdes Uttar Pradesh's aUocation of 2372 MW 88 
ahara In cantrIIl atallons of Northam Region, the State 
hal alto been aItocated 14% (126 MW) out of unallocated 

(c) If eo, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Presently, there are 28 retail outlet de.le,.hlps 
functioning in Pudukkottal dl8trict of TamH Nadu. 

To meet the Increued demand, 6 more Iocatton., 
viz., Ponnamaravathy, Puddukottal. Kottalpattlnam, 
Karambakudl and Memleal In thll dlatrict have been 
advet1IIed by the 011 Companlee for HtIIng up retail outlet 
dealerships. ' 

[Ttanlllatlon} 

Shortage of Power In Uttar Pradaeh 

7522. SHRI SHANKAR PRASAD JAISWAL: Will the 
Mlnleter of POWER be pleased to state: 

. . 
(a) whether any action plan has been formulated by 

the Union Government to Improve the power eltuatlon in 
Poorvanchal area of Uttar Pradeeh; and 

(b) If so, the time by which It II likely to be 
implemented and the assistance being provtded to the 
State for the purpoee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAtfTl MEHTA): (a) and (b) 
Area-win power supply position within the State Is 
monitored by the State Government ooncemed. However, 
details of overall power lupply poeItIon In the State of 
Uttar Pradesh during 1999-2000 end In the month of 
April. 2000 are as under: 

Peak DemMd (MW) 
AprIl, 2000 1999-2000 AprIl, 2000 

3720 6580 8488 
3222 5068 6736 

498 1522 753 -
13 .• 23.1 11.8 

quota In central stations In Northern Region and 8.8% 
(60 MW) out of UMIIocated quota in NTPC atatione In 

, Eaat8m RegIon which is IUrpIua in power. 
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{Engn.h} 

Regulatlllltlon of Employ.u 

7523. SHAI ANANT GUOHE: 
SHRI NAMOEO HARBA.JI OIWATHE: 

.SHRI SURESH RAMRAO JADHAV: 

Wli the Minister of COMMUNICA110NS be pleased 
to .... : 

Ca> whether attention of the Govemment has been 
drawn to the neMItern captioned "Ram Rajya In ~r 
Bhavan"' appearing In the 'FInancial e .... dated April 
5, '2000; 

(b) If -.0, the facts of the matter reported therefn; 
and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTrV OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a, to (e) 
Minlat.r of Communlcatlona hid mentioned In a Prell 
Conte.'Mee held on 4 .•. 2000 about the terma and 
conditions of engagement for ED Employee' In general, 
and also the demandl made by Staff Unions about the 
grant of status of regular ernpIoyeea and pen8iOn to ED 
Agents. As aspectl of Extra-Departmenta' System 
Providing postaJ aervlces In the rural areas of the country 
were· alao discuse... In the recent meeting of the 
ConauItaINe Commlaee of 1M MInistry of Comr'nI.Ocatlon. 
I...,.. regercling ED Agents involve basic prIRcipIel 
I'8Iattng . to term8 and condItIon8 of empJoymenI under the 
Central Govt. and hence, the matter caDs for examINdion 
indepth and In Consultation with nodal Departmental 
Miniatriefo of the Govt. of India. In thiI context, the eftOft8 
of the ~rtrnent of Poets to modemlM the .. rvice8 
with the new TeChnology and generate more revenue 
through premier aervicH ... productIlP8CIfIcIIIY tailored 
for the commerctaIIbuBIMII 8IClOr are aIIo relevant. 

Bench of Income-Tax Appellate 
1'rItM.ftd In T8m1l ...., 

7524. DR. V. SAROJA: WIll the Mlnilter of LAW, 
JUSTiCE AND COMPANV AFFAIRS be pteued to .... : 

(a, whether the Government have - up IInY bench 
of the Income-tax Appellate Tribunal In Tamil Nadu; 

(b) If 80, the detaIIt iheMf and If not, the I'H8onI 
therefor, and 

(e) the ... ..., bY the GcMImment to Nt up a 
bench of Income Tax Appellate TrIbunIII In the Nkt ~? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMALANI): (a) V .. , 51,. 

(b) and (c) 4 Benc:hee of the Income Tax Appellate 
Tribunal have been HI up and atIHdy funetIonlng at 
Ohennal In Tamil Nadu. 

7625. &HRI E.M. SUDARSANA NATCHIAPPAN: Will 
the Mlnilter of COMMUNICATIONS be pl •••• d to ..... : 

(I) the number of tel.phone exchango where 
CIp8Cfty hae been expanded In TamI Nadu during the 
last three years, dI8trict,wIae; 

(b) whether the Government propoae to enhance the 
capacity of the existing tetephone exchangea In the State 
during 2000-2001 and 2001-2002; 

(e) If 80, the details thereof, location-wi .. ; and 

(d) the funds docated for the purpGM for &he MId 
period? 

THE MINISTER OF STATE IN THe MtNlSTRV OF 
COMMUNICATIONS (SHRI TAPAN SlKDAR): (8) The 
number of ...... phone exchangee where capac:Ity h. 
been expanded In Tamil Nadu during the ........ yeant, 
dIItI'Ict-wlle, IS given In the attached 8ta11ment. 

(b) and (e) Plan to enhance the c.pecIty of exiItIng 
exchangel In the country are drawn on year to y.r 
baaia. Same Is beIng done for the YMt 2000-2001 
Including Tamil Nidu. 5,50,000 telephone lines are to be 
added In T emil Nadu Telecom Circle and that for ChennaI 
Telephonee DiIIrtct 1,&0,000 telephone IInee during the 
year 2000-2001. 21 ExiItIng exchangN In Tamil Nadu 
wII be expanded bued on the requirement. 

(d) The PfOPOMd fund aItocation for the IddItion of 
new 'Ilephone lines including enhancing the capecIIy of 
ext.ting tetephone exchangee In Taml Nadu Telecom 
CIrcle during 2000-2001 .. Ra. 1081.58 CfOfM and that 
for ChennaI Telephonet Olstrtct 320.34 cnn.. 
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S",,.,,,.,,, [Translation} 

o.t.JII of the telephone exchIIrIges where c.".cJty hal been c. .. on Petroleum ProcIuata 
added In. Tamil NMJu during the lut th,.. ,..,. 

7528. SHRI SHANKERSlt\lH VAGHELA: 
(a) Tamil Nadu Telecom Circle SHRI SUKDEO PASWAN: 

1997"98 1998-99 1999-2000 Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

1. Colmbature 55 73 84 

2. Cuddalor. 22 43 2" (a) whether revenue Is earned by levying tuM and 
C8II on petroleum products; 

3. Dharmapuri 43 41 82 

4. Dlndigul 29 27 29 
(b) If 10, the average annual III11OW'It earned during 

the IaIt th .... yeara; 
5. Erode 34 52 44 

8. Kancheepuram 23 19 13 
(c) whether there are any arrangements to Incur 

expenditure In the petroleum sector by aettlng up a fund 
7. Kannlyakumari 18 24 21 out of this amount; and 

8. Karur 15 24 20 (d) if 10, the details thereof and If not, the reasons 
9. Madural 33 30 35 therefor? 

10. NagapaHlnam 22 26 34 THE MINISTEA OF STATE IN TH"E MINISTRV OF 
11. Namakkal 35 35 33 PETAOLEUM AND NATURAL GAS AND MlNfSTER OF 

STATE IN THE MINISTRV OF PARLIAMENTARV 12. Perambalur 16 10 15 AFFAIRS (SHAI SANTOSH KUMAR GANGWAR): (a) Vea, 
13. Pondlcherry 8 13 16 Sir. 

14. PudukoHal 18 23 15 (b) The average annual amount of revenue during 
15. Ramanathapuram 28 13 29 the laat three years from 1997-98 to 1999-2000 Ia 

18. Salem 52 44 51 
As. 24.m crore (provisional). 

17. Stvaganga 17 16 18 (c) and (d) The tax/cesa proceeds are the reeourceI 

18. Thanjavur 42 47 39 
for financing the expenditure .. approved by the 
Pal1iarnent. FinancIng of any aector from the budget Ie 

19. The Nllgirla 19 15 39 not neceaaarily linked to the revenue railed from that 
leCtor. 

20. Then! 13 15 11 

21. Tiruneivell 42 83 57 {English} 

22. Tlrwannamat.! 16 30 18 Supply of a .. by ONGCIQAIL to TIC 
23. TlNvarur 12 21 20 

7527. SHRI ASHOK N. MOHOl: 
24. Trichy 26 35 49 SHRI RAMSHETH THAKUR: 
25. TutIcoItn 35 37 35 SHAI KIAIT SOMAIVA: 

26. Vellore 44 40 32 WUI the Mlniater of PETROlEUM AND NATURAl 
27. VlHupuram 27 41 28 GAS be pIeaaed to atate: 

28. Vlrughunagar 10 25 21 (a) whether the ONGGlGAll ..... commtIted to euppIy 
29. Tiruvellore 35 17 11 1.5 MMCMD gas to the Tata Electric Compeniea for power 

generation; 
(b) ChennaI Telephone 

DIatrict 21 32 88 f (tj) 11 eo, whether the gas supplied to TEe by ONGCI 
GAil Ia as per the commitment: 
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(c) If not, the reasons therefor; 

(d) the quantum of gal eupplled to TEC during the 
last three yea... and tHI date, 18ar-wlse; 

(e) whether the Govemment of Maharuhtra hu 
urged to provide clean fuel and aJao to Increase the 
allocation of gal to TEC; and 

(f) If 80, the details thereof and the reaction of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR 3ANGWAR): (a) to 
(d) Gas Authority of India Umlted (GAil) hu a gas ~ 
contract with Tata Electric Companies (TEC) for supply 
of maximum of 1.5 million metric standard cubic metre 
per day (MMSCMD of Natural gas, subject to the 
availability from the ONGC fields ex-Uran. During the 
years 1996-98 to 1997-98, GAIL has supplied full 
contracted quantity of 1.5 MMSCMD of gas to TEC. 
However, due to considerable fall In avaUabllity of gas 
ex-Uran to around 12 MMSCMD during 1998-99 and 
around 10.6-11.0 MMSCMD during 1999-2000. agalnet 
the total allocation of around 15 MMSCMD. the gu 
supplies to all consume... ex-Uran Including TEC had to 
be curtailed pro-rata. GAil has supplied Natural gas to 
TEC at an average of 1.5 MMSCMD In 1997-98; 1.4 
MMSCMD In 1998-99 and around 1 MMSCMD during 
1999-2000. 

(e) No, Sir. 

(f) Does not arile. 

Compl8lnte .. net LPG 
AgencIM In K ...... 

7528. SHRI KODIKUNNll SURESH: WIll the Minilter 
of PETROLEUM AND NATURAL GAS be pIeaa8d to 
state: 

(a) the total number of cornpIaint8 receiVed and .... 
registered against the LPG agenctea In Ker. for various 
ifr8gUlartties during the last three years; 

(b) the action taken by the Government aga;nst such 
deaIer8; and 

(c) the details of the LPG agencieS auepended 80 
far in Kerala due to the variouS Irregulariliel during the 
above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANOWAR): (a) The 
total number of eatabllahed complaints -valnet LPG 
diatrlbutora In Kerala for vartou. IrreguIarIIIea dunng the 
IeIt three yea.... are as under: 

Years No. of CompIaInI8 

1997-98 8 

1998-99 20 

1 __ 2000 5 

(b) and (c) Action w • .." Ilg8lnllIUCh cIIIrIIuIora 
fur the ~ ~rtty, dlpendlng upon 
Ita nature as per the Dlstrtbutof'lh~ agreement In vogue. 
However, P&tIIIc Sector au Companlea ,u'Pendad 6 LPG 
dIItrI:M.IIorI duItng the .... three 18" In Ihe Slide 01 
KeraIa. 

7529. SHRI ANANT GANGARAM GEETE: W. the 
Minilter of PETROLEUM AND NATURAL GAS be pINaId 
to ..... : 

(a> wheIher the GoYwnment tMlve IdardIad new _ 
for 011 exploration duftng 1988-88 and ,_ 2000; 

(b) tf 10, the dItdI tt..of; 

(c) whether drtIIIng operaIIonI In '- ..... ... 
IInce commet ICed; 

(e> the amount .pant on explom'on and 
dI1IIIng procell I8p8I8tIIy tUtng the Ibove peftod. a.-
wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM ANO NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR>: (a> to 
(d) EJcpIotatIon of hydroc;atbonI 18 an on-goIng proonI. 
consi8ting of Hismlc data acqul.ltion, proc •••• ng. 
IlIterptetation. proepec:t idInIIftc:8tjon n cdIng. The broad 
dataHs of the .,... IdeIdifted by 01 and Natural Ga 
Corporation Ud. (ONGC) and 011 India ltd. (OIL) during 
1998-99 and 1999-2000 along wtIh atalUI 01 drilling II 
given In the M8teInant encfoHd. In addition. a total 01 
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12 !'leW deep water bloCks off East Coast and 2 new sharing contracts have been 8Igned. 
blocb In shallow off.hore area. off West Coast were 
identtfted lor offer In 1999 under first round of New (e) The infonnatlon Is being collected and will be 
Exploration Licensing Policy (NELP) and their productIOn laid on the Table of the HoUH. 

Statement 

SI.No. St8WCoast Basin Locations Locations- Outcome 
drilling 

commenced 
/completed 

1998-99 

1. Anethra Pradesh Kriahna·Godavar1 7 4 One well Is under testing, two 
wells abandoned. 

2. Tamil Nadu Cauvery 

3. Allam Assam-Arakan 
fold belt-Allam 

4. .do- Upper Assam 5 2 One welt under 'produCtion; 

6. Gularat Cambay 2 2 One Is ob8ervatlon weft and 
other wetllhowed indication of 
hydrocatbon and Ie taken up 
for fuIther _ellNl'l8nt. 

6. Weat Cout Mumbal offshore One well abandoned (caelng 
not lowered) 

1998-2000 

1. Andhra Pradesh Krishna·Godavari 8 1 Well under testing. 
2. Eut Coaat East coast 

offshore 

3. Tamil Nadu Cauvery 6 2 One weU dry. 
4. Madhya 

Pradesh 
Vindhyan 

5. Himachal Himalayan foothill 
~ 

6. Jammu & .do-
Kashmir 

7. A8eam A88am-Arakan 3 
fold belt·Assam 

8. -do- Upper Assam 11 1 
9. Trlpura Assam-Arakan 

fold belt-Tripura 

10. Gujarat Cambay 5 
1. West Coast Mumbal offshore 6 3 One well oM bearing, other 

provded dry. 
2; -do- Kutch otfItIore 3 J 
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Detey In CompIMton of Power Porofecta 

7530. SHRI SHAMSHER SINGH DULLO: WIll the 
Mitlster of POWER be pleased to state: 

<a) whether shortage of Infrutructure facilitiee and 
fuel have threatened to closure of some power projects 
In the country; 

(b) If 80, the detaile thereof, State-wile; and 

(c) the Itepe taken by the Govemment to save such 
power p.rqedI from closure in the colMltry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (8) No, 
Sir. 

(b) and (c) Do not arise. 

7631. GHRI BHIM DAHAL: 
SHRIMADHAB AAJBANGSHI: 

WHI the Miniiter of COMMUNICATIONS be pleased 
to state: 

(a) whether the Govemment have received proposal 
for opening of new telephone 8lCChangel.1n the North 
Eaatem States Including SIIdcIm during 2000-2001; 

(b) If 10, the detIIIIs thereof, State-wise; 

(c) the time by which these are likely to be 
eet up; 

(d) whether the Government propose to install 
Electronic Telephone Exchangelln Manegaldol. Slpajhsr, 
Tanglam Khampet\a and Udalguri regions of Assam; 

(e) If 80, the details thereof; 

(f) the funds .. rmarked for the purpose; and 

(g) the ... takenIpropOIed to be taken by the 
Government In thle regard? 

THE MINlmR OF STATE IN THE MINIS'TAV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAA): (8) Ves, 

Sir. 

(b) State-wile delalla are given below: 

51.No. Name of the No; of Telephone 
State ExcMItgli Planned 

to be 01**' 
duItng 2000-2001 

1. AsIam 50 

2. ANnaCheI Pradeeh 7 

3. ManIpur 8 

4. ~ 8 

5. 'Mizoram e 
6. Nagaland 8 

7. Trtpura 7 

8. SIIckIm 8 

(c) Theee eJIICMngM .. IceIy to be ... lip by MM:h, 
2001, 

(d) Ves, Sir. 

ce) N~ exchanges are plmmed to be opened at 
Bhatapara, Dumnlchowkl, Chamuapara, Pathorlghat, 
Hallgarh and Dimakuahi. 

(f) Funda of RI. 1.8 era .... have been earmarked for 
1M purpoee. 

(g) Steps ~ to be taken are .. toaow.: 

1. The equipment " &mder procurement. 
2. BuJldlnge are being arranged. 

3. Trat'I8friI8ion medIII hu been planned and II 
under procurement. 

T,...,.1Mton end DIetrIbutton LoeMe 

7532. SHAI C.N. SINGH: WI the MIniIW of POWER 
be pIeued to .... : 

(a) whether the SEBa are Incurring heavy Ioeeee 
every year due to transrT1lIIion. dIIIrtbution and genenttion 
of power; 

(b) If 10, the detail of trallImiaeion and dIItribution 
Io8IeI ttI-date In the country, State-wiM; and 

(c) the steps tak8n to achieve the target on reduction 
of 8UCh~? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWI«TI MEHTA): (a) ,.. per 
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annual statement of accounts lor the year 1997-98, 14 
State Electricity Boards had a negative rate of Retum 
(without subeIdy). The major factora for the loMe. of 
SEa. Inter an. are theft and pilferage, high T&D 1oaa88 
and unauatalnable erou .ubsldy leading to large gap 
between colt of auppty and revenue collection. In some 
Stat.. the efficiency of thermal planta I. also low. 

(b) A Itatement showing T &0 louee for the yeara 
1993-97 Is attached. 

(c) In order to reduce the tranamlaaion and dIatrIbutIon 10..... the C.ntral Electricity Authority hu Is.ued 
comprehen.lve guidelines In July 1991. which, Int.r-alla 
provide lor the loIlowlng: 

Upgradatlon of operating voltage.; 

Reduction of length of L T lines; 

Location of transformers near load centres; 

Adoption of low capacity tranAforme,. near 
consumers plemls88; 

Installation of shunt capacito,.; 

Improvement In construction and operation 
technlquee: 

Syalematic and methodoIogAI approach for 
planning and dea!go of di8tributIon system on a 
long term balls; and 

Conducting en.rgy audit and providing a 
methodology for .egregatlng technical and 
commercial losses. 

Nece ... ry amendmente have been made In the 
Indian Electricity Ad, 1910, to make the theft of eIectrIctty 
a cognizable offence. 

Under the Accelerated Power Development 
Programme (APDP) It Is p~ to provide tu.d8 to 
the State Governments for Implementing epecifIc projecta 
for improving the 8I.b-tranemIaIIon and di8trbItIon &y8Iem 
Including Inltallatlon of atat&-of-tha-art electronic metering 
.yatem. The modalities for financing projects to be 
Implemented under the APDP Schem. 88 being finalised 
by the Planning Commission. 

In the Conference of Power Mlniafers' which W88 

held on 26.2.2000, the StateIUT Governments have 
I'8IOIved to undertake energy auclting at all levels and to 
InataII mete,. for all consume,. by December, 2001. WIth 
the adoption of theee measures, It will be poaIbIe to 
.ubstantlally reduce 108S88 arising due to power thefts. 

Percent.ge TrMSIOITNtIon, T~ & Dlsfrlbullon Loaes 
(Including Commen;ia/ Losses such • Pilfetage etc.) In SE8&IEDs. 

Region SEBalEDt 1993-94 1994-95 1995-96 1988-97 ,.7-98-

2 3 4 6 6 7 

Northern Region 1. Haryana 26.00 30.80 32.39 32.n 33.041 

2. HlmIIChaI Pradeeh 18.31 18.21 18.09 18.02 19..20 

3. Jammu & Kuhmlr 45.69 48.74 47.52 48.27 47.48$ 

4. Punjab 19.37 16.70 11.49 19.10 17.90 

5. Ra;uIhIn 25.00 24.78 29.2'1 26.28 26.46 

6. Uttar Pradesh 24.08 21.88 21.84 24.84 26.00 
7. Chandlgarh 27.27 28.44 33.72 21.88 14.95 
8. DVB (0eI1t) 31.79' 34.58 48.57 49.08 48." 
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2 3 4 6 8 7 

W....",Aegion 1. Gujarat 20.34 20.02 20.08 11.14 18.18 

2. Madhya Pradeeh 20.28 19.81 17.84 19.24 19.08 

3. MahnIhIra 18.22 18.33 18.95 18.55 17.73 

4. D&N HavIll 12.M 11.35 8.31 8.80 NA 

6. Goa 24.60 26.87 26.06 23.60 23.39 

8. Daman & DIu 22.34 18.30 12.80 8.16 ".27 

Southem Region 1. Andhra Pradesh 19.91 17.95 19.34 33.19 31.78 

2. Kamataka 19.56 18.41 19.oe 18.73 18.68 

3. Kerala 20.00 20.05 21.12 20.59 11.81 

4. TamH Nadu 17.18 17.11 18.18 17.16 17.00 

5. Laklhadweep 18.99 17.84 17.23 16.11 15.83 

8. PondIchenY 15.80 15.00 18.54 17.38 13.78 

E .... m Region 1. 8IIW 20.36 18.78 16.81 26.31 26.41 

2- Orisla (Grtdco) 22.43 23.03 24.17 60.15 NA 

3. SIIckIm 22.80 21.22 18.47 28.24 20.13 

4. Well Bengal 20.82 21.61 18.28 18.01 20.34 

6. MN .,.. 23.71 22.38 19.25 19.15 20.61 

North-E8IIem Region 1. Mum 22.44 24.18 28.91 25.87 30.05 

2. Manll}ur 23.92 25.30 24.85 22.95 21.50$ 

3. Meghalaya 18.03 18.47 12.55 19.75 17.1J3 

4. Nagaiand 33.45 36.12 35.17 26.81 29.50$ 

5. Trtpura 30.63 31.88 30.88 30.11 29.75 

6. Arunachal Pradeeh 42.M 45.30 37.12 32.82 30 .• 

7. Mlzoram 31.89 29.78 25.18 34.35 47.00$ 

All India 21.41 21.13 22.27 24.53 24.44 

UtiIItiee 

8cMRe: DMLF 0MII0n, CEA. (Generli RevIeW) 
• C. Ie t8ntIIIM _ repoIt8d by SEBelEDe. 
,~FIg&na . 
• M reportId In the AmuII PIIn AMoUI'CII PIper ....-cI to PIMr*'D CoI ••• IiIIIon. 

NA Infomtllllon not yM furnIItMId by the 8EMD 
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Ec:onomy Mea.u.... In PlU. 

7533. SHRI AKBOR ALI KHANOOKER: Will the 
Mlnlater of PETROLEUM AND NATURAL GAS be pIeaaed 
to etate: 

(a) whether the Govemment had laaued instructions 
to aU the Public Sector Undertakings under Ita control to 
efIect economy In their operations; 

(b) If 80, the detalla of achtevementa made by the 
Public Sector Undertakings during the la8t two 
yea"; 

(c) whether the Govemment are satlafied with the 
quantum of 88Vlng macte by .everal major 011 sector 
undertaklnge; and 

(d) It not, the further atepa taken to isaue fre8h 
gu/dellnHllnatructioni to thoM PSU. atreaaing the need 
for more savlnge In non-plan expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yea, 
Sir. 

(b) The net savln~l achieved during the period from 
October, 1997 to September, 1999 have been ...... 276.33 
clore •. 

(c) and (d) The pl'OC8l8 of Cost Control measures to 
effect economy In operatlon8 of Public Sector 

Year Crude 011 
(Mlmon Metric Tonnea) 

Demand Target-- Production 

1997·98 

1988-99 

1899-00-

65.166 

65.167 

69.031 

-ProYI8IonaI: lor Apr.~ .... , Only 

34.01 

34.72 

33.04 

"Include MOU Targets In rupect of ONOC and OIL 
"-MIllion Standard CubIc Metru per day . 

33.859 

32.723 

31.9n 
(ProvIeIonaI) 

• Targets tor production of Naturel gas are not being fixed. 

Undertakings is a continuou8 one. As a result of these 
measures, the savings have increased. A4 the OU Public 
Sector Undertakings are looking for new opportunities for 
buslnesa developments after the opening 'up of the oil 
sector, the expenditure has increased on exploring new 
opportunities, enhancing existing opportunities and for 
creation of Infrastructure and new facUIttea In order to 
Increase the market share. The Govemment have. 
however, again adviaed an Public Sector Undertakings to 
maximise savings in order to be cost-competltive. 

DemMd and Production of Crude 011 
and NatuI'II1 GIll 

7534. SHRI DINSH ... PATEL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the details of demands and production of crude 
oil and Natural gas during the Ninth Plan period; 

(b) whether targets have been achieved during the 
first three years of the Ninth Plan period; and 

(c) If not, the reasons therefor and el8p8 Iaken by 
the Govemment to achieve the target during the remaining 
period of the Ninth Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The demand, target and production of c:rude 011 and 
Natural Gas during the first three years of Ninth Five 
Year Plan are as below: 

Production 
(Billion Cubic 

Met .... ) 

26.401 

27.428 

28.434 
(PI'OYIaIoneI) 

Natural Gu 
Targets. Allocation 

MMSCMD--

93.88 

97.81 

103.80 



233 . W",.., AIwwt8 VAISAKHA 26, 1822 (SMa) 

(e) T ...... of pcoduction of crude 01 could not be 
fully achieved due to the following reuona:-

(I) The.major 011 fleldl including Bombay HIgh, 
have entered the Natural declining ph ... with 
age. 

(U) No eignlficant or major on field hal been found 
for the last .. veral yea ... 

(IH) Continued environment problem. In ERBC and 
III cucadtng effect hae resulted In Ieee base 
potential due to subdued drilling and work over 
acttvtttea. 

(Iv) EmdIc power supply from State ElectrIcIty Board 
in WRBC (Gujarat) and ERBC (Assam) affects 

. the artificial 11ft systems. 

Step. tak.n to Incre... production of orude oil 
Include the 1ollowlng:-

(i) OptImizing production from existing fields through 
better re.ervoir management, 3·0 seismic 
surveys, IntHi drHflng, preeaure maintenance. 
inatallatiorVoptimlaation of artificial Hft system and 
U88 ofadvanoed and COlt effective technologies 
and improvement in recovery factor. 

(I) Faller development of newly cIIcoYered oIIfIeIds. 

(III) Finding new hydrocarbon re.erves through 
Intensified exploration actMtIee IUCh u: 

Exploration at greater depths in existing 
fields. 

Extending exploration ac:tivities to deep wate .. 
and fFOntier area. 

Increased private part~tion in exploration 
ac::tivitles through implementation of New 
Exploration Ucenaing Policy. 

PCOISTDIISD Fecility 

7535. SHRI BABUBHAI K. KATAM WIB the MInl8ter 
of COMMUNICATIONS be pleased to state: 

(a) whether the ·viHages of JhaIod and Oahod di8trIctS 
of Gujarat are having STOIISO/PCOs facility at 
preeent; 

(b) If 10, the dItaiIs of the viIIageI In uId di8tric:tS 
where said fac:mtY has not been provided; 

(c) the time by which the MId flClllty ... propoeed to 
be provided In the remaining village. of aaId diatricta; 

(d) the fundi likely to be incurTed thereon; 

(e) whether the Government have received any 
repreeentatlonl In thi8 regard; 

(f) If 10, the detaHs thereof; and 

(g) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SlKDAR): (a) V .. , 
Sir. In Oahod diatrict vIIlagee covered by 26 e.:hangea 
out of 30 exchanges are having STOIISDlPCOs facility. 
JhaIod TaJuka has 3 exchangee and villages covered by 
these 3 exchanges .re also havtng STOltSOlPCOe faoillty. 

(b) In Oahod dIetrIct out of 1078 vIIIagea. 582 villages 
and In Jhalod Taluka out of 151 vtI/agea, 82 villages 
have not been provided wtth tetephone facRlty. 

(e) The remaining villages are to be provided wIIh 
VPTs progressively. The entire work will be completed 
by March, 2002. 

(d) The funds required depend on the technology 
deployed at 8 given location and .. determined after 
det.1Ied 8wvey. 

(e) No, Blr. 

(f) and (g) Does not arIM. 

7538. SHRIMATI SHV AMA SfNGH:WHI the Minister 
of COMMUNICATIONS be plea8ed to state: 

(.) whether pensioners are being haraeted In the 
JMidIh Poet OffIce. Dletrlct B. Oeoghar. BIhar by not 
releulng their penaion'8 .,....,.. .nd afeo not maintaining 
mandatory entries . in their pus book; 

(b) 110, the detaRs of COf11)Ialnta ~ ~ 
of the year 1997; and 

(e) the action propoMd 10 be taken ..... Ihoee 
found gully in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (.) No. 

(b) Ooea not ...... 
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(c) Does not artae. 

"'ngltlore Power ProJect In ~ 

7637. SHRI G.S. BASAVARAJ: WII the MtniIter of 
POWER be pleased to state: 

(a) whether the China Ught and Power Co. for the 
MangaJore Power Project II being .. t up for power 
generation on the welt cout of Kamataka; 

(b) If 10, the detaIII of the collaboration arrangements 
made therein; 

(c) whethe. frelh approval from the Foreign 
Investment Promotion Board II required; and 

(d) If 10, the time by which the work on the project 
II Hkely to be ltarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
1013.2 MW Mangalore Power Project Is proposed to be 
developed by Mangalore Power Company (MPC). With 
the approval of the Foreign Investment Promotion Board 
(FIPB) and the CabInet Committee on Foreign Investment, 
foreign collaboration approval wal Illued by the 
Government of India, "Department of Industrial Policy and 
Promotion (OoIP&P) on 11.5.1993 to MIa Cogentrtx Energy 
Inc., USA In regard to their said power Protect. MIl. 
Cogentrtx Energy Inc., have II nee transferred their 
Inte,... In the MPC and the project to their equity 
partnera, MIl. ChIna Ught and Power Company, Mauritius 
LImIted on 11.2.2000. Accordingly, approval hal been 
given vide amendment letter dated 5.4.2000 of the 
OoIP&P, for 100% foreign equity participation amounting 
to RI. 167,6n,8OOI- In the paid up capital of the company 
to be lub8crIbed u under: 

(I) MIa. China Ught & 1,576,m lhares of 
Power Company RI. 1001- each. 
Maurltlua Umlted 

(U) MaJconna Company Umlted 1 ahare of 
Ra. 1001- each. 

Recently, MIl. CLP Power International have 
propoeed to ~ the project with MIl. Tata, who 
have agreed to be one of the partnera In the company 
along with MIl. CLP Power International for Implementing 
the Mangalore Power Project. The Government of 
Kamatllka has yet to convey their approval to the 
Government of India for the propoaaI of MIa. CLP Power 
International to Implement the MangaJore Power Project 
wtth MIl. T.... .. their partners. 

(d) ConatnIction work on the project could start only 
lifter all the pendIIlg inputIIcIMrMcea are tied up and 
financial cIoeure Ie achieved. 

Tax CoIIect.d by MTNL 

7638. SHRI T. GOVINDAN: Will the Mlnintr of 
COMMUNICATIONS be pIeaMd to ..... : 

(a) whether the Govemment are aware that cro,. 
of ~ collected from telephone IUbecttberI by MTNL 
u Sales TaxhaYe not depoIitad wilt! 1M G~ 
and 

(b) If 10. the stepe taken to recover the ..",. and 
the action taken against MTNL officlaJa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Sir. No 
amount II collected from Telephone aubecrbtra by MTNL 
as Sales Tax. 

(b) Does not arise In view of (a) above. 

National Telecom Policy 

7639. SHRI SAHIB SINGH: Will' the Mlniater of 
C<?MMUNICATIONS be pleaeed to ltate: 

(a) the aaIIent teaturea of the National Telecom PolIcy 
alongwlth Ita phyIlcaI and financial components; 

(b) the number of Telecom Cln::Iea In the country at 
preaent; 

(c) whether the cellular telephone eervtce has been 
Introduced; 

(d) If 10, the total number of cellular customers In 
each of the Telecom Circles in the country; 

(-) whether Department of TaIecommunlcatlona has 
any propoaal to start Ita own cellular mobHe .. NIce In all 
the Tetecom Circles; and 

(1) H 10, the datalia thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 
aallent futurea of New Teklcom Policy. 1999 Inter ..... 
are: 

Provilion of aHordable and effective 
communications. 

Creation of modem teIecom Infrastrueture taking 
Into account the convergence of IT. media. 
telecom and COftIUmer eIectronica. 



VAISAKHA 25, 1822 (Sab) 10 OIu"'. 238 

Convert telecom .. etor Into oompetltlve 
envtroI.ment. 

PrcM8ion of unlverul aervIce to .. uncovered 
.,... Including the rural ....... 

Provllion of high level .. rvice capable of 
meeting the needs of counby'l economy. 

E~ devekIpment of teIec:omnu1icat 
faciIitieI In remote, hilly and trI)aI ... of the 
country. 

AchIeve • tele-denlfty of 7 by 2005 -and 15 by 

2010. 

Increue ru .... tele-delwlly from the current level 
of 0.4 to 4 by 2010. 

Provide teIecommt.r1Ioa I8cIItitI to .. vIIagII 
by 2002. 

Intemet acceu to be provided to all 0iItrIct 
Headquarters by 2000. Reliable mecla to ell 
exchange. by 2002 Reliable media to all 
exchanges by 2002. NTP' 99 aIIo envtsagea 
8hiftIng from fbced IIcenee ... regime to revenue 
sharing for different eeMceI like Cellular MobIl, 
Basic & R8CIo Paging etc. 

(b) The number of Telecom cira. 
In the country 
Metro Telecom Otetrtc:ts 

(e) VII, Sir. 

20 
4 (MTNl DelhI, 
MTNl,~, 

Chennei 
TelephoneS & 

CaIcuItI 
T~) 

(d) Aa per .vallable Information, the total number of 
Cellular Customers In each of the T eItcom Clrdte in the 

country Is given In the encioMd StIiIlemtI'Il 

(e) and (I) Department of TeJecom SeMceI (OTS) II 
initially Introductng Celutar SeMctI In a _ .. Iacted 
ckcIee of four StaWI • • PIlot Protect. The C8M tor 
prcMIioning Cellular. Mobile SeMce In oIher peIII of the 
country Ie ..., under procees. 

• f ._ 

Number oJ o.IuIIr ..... T..,.. .. SenD 
~ In ". CIOCftry, l.JoMNd SeMI» AMI ... 

(AI fun*hed by COAl) 

BI.No. 
l.IcenIed __ 

.... (Metro CIyI 
T eIeoom CiraIII) 

1. DelhI 

2- MumbeI 

3. Calcutta 

4. ChennaI 

6. Maharuhtra 

8. Gujarat 

7. AncIlrs Pradieh 

8. Kam8taka 

9. Tamil Nadu 

10. KerWa 

11. .,.". 

12- Haryana 

13. UP·Welt 

14. UP·e. 

16. R., •• .., 
18. MacI1ya P~ 

17. Will Bengal 

18. HImKhII P ..... 

1 •. .... 
20. 0tI8Ia 

21. Mum 

22- North EaIt 

...... 7,85.831 
CUdII: 10.88,310 
AI Incia ToIIII: 18,84.311 

No. of IUbIorIJerI 
(Malch '2000) 

3,32.330 

3.19._ 

90 •• 

54,258 

1,15.oee 

1.48,175 

1.05 .... 

1.27.817 

90 •• 

1,08.580 

14.403 

25,047 61._ 
1,13,687 

20.026 

40.644 

3,978 

5,048 

21,101 

',1. 

5,823 

722 
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Wilting Utt tor LPG Connection. In AP 

7640. SHRI KRISHNAMRAJU: Will the Minister 
of PETROLEUM ANO NATURAL GAS be pIeMed to 
state: 

(a) the number of peraona on the waiting list for 
LPG connectJone in Andhra PradeIh, at present district-
wile; 

(b) the Itrategy adopted by the Government to clear 
the backlog; 

(c) the number of LPG agencies functioning In the 
State at pre.ent, district-wise and quota of LPG 
connections with each one of them; and 

(d) the time by which the Government propose to 
provide LPG connections to all the waitlisted persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
total number of persona on the waiting list registered 
with the LPG distributors of the Public Sector Oil 
Compani.. In the State of Andhra Pradesh as on 
1.1.2000, wu about 8.87 lakhs. 

(b) Whenever LPG backlog develop., PSU Oil 
Companiee take varlou. meaauree Including maxlmlalng 
importl, operating the bottling plants on extended hoursl 
SundaY' and holidaY', etc., to meet the demand In the 
affected markets. 

(c) The total number of LPG distributors operating In 
the Stale of Andhra Pradesh at preeent .... 531. The 
dlatrtbutor-wtae quota of LPG connectlona Ie not fixed by 
the 011 Companl88. 

(d) New LPG connectlone are retilled In a phased 
manner throughout the country depending on the LPG 
availability, waiting Rat, alack available wIIh the diItrtbutora 
and thetr viability. However, the ~ has a plan 
to ,.teue around 1 oro,. LPG connectiona during the 
year 2000 to clear .. waiting list regi1te18d wIIh the LPG 
diatribulora of Public Slctor Oil Companlll as on 
1.12.1999. 

7541. SHRI SULTAN SALAH UDDIN OWAlSI: WIt .. 
Mlnilter of PETROlEUM AND NATURAl GAS be pIe8IId 
to state: 

(a) the details of StateslUnlon Territories where the 
acherne of supplying LPG through pipeline haa since been 
started to dl.lrneatic consumers; 

(b) whether the Government have asaeesed the 
performance of this scheme; 

(c) if 80, whether any encouragtng reaufta have been 
noticed in this way; 

(d) If 80, whether the Government propose to 
cover more States and domestic conewners under this 
scheme; 

(e) if so, the target fixed for the next three years; 

(f) whether any leakage accident was reported since 
Its inception; and 

(g) H 10, the details thereof and remediat steps taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(g) At present Public Sector Oil Marketing Companies 
are not Implementing any such scheme. 

Incree.lng of F1Ht 8tNngth by SCI 

7542. SHRI SURESH RAMAAO JABHAV: Will .. the 
MI"ister of SURFACE TRANSPORT be pIeued to atate: 

(a) whether the Shipping Corporation of India (SCI) 
haa drawn up a plan to increase Its fleet strength; 

(b) if 80, the details thereof; 

(c) the time by which the new tankerstvessels are 
likely to be available to SCI; and 

(d) the atepa taken to bid for the COIItr'eCt8 for carrying 
the Import of LNG that are to be made by the Petronet? 

THE MINISTER OF STATE IN THE~MINtSTRY OF 
SURFACE TRANSPORT {DR. DEBENDRA PRAOHAN): 
(a) Vea. Sir. 

(b) The SCI hat f)O)pOMd to acquire 21 veenIe 
1Iggi~ 18.85 IaIch DWT duMg the retnIIInIng period 

J of ~ Plan period. 
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(c) It Is estimated that these vessel. would 
be available to SCI between 2001-2004 In a phased 
manner. 

(d) Petronet LNG Umlted had invited applications 
globally for pra-quallflcatlon of lhIpowners and op8\'8tOt'8 
for transportation of LNG. However, none of the Indian 
shipping companies appeared to be satisfying the 
conditions stipulated theratn. SCI in conaortium with MOL 
and N'(KK Line have submitted the pre-qualification bid 
to Petrone. LNG. 

Dlver.ton of t=or.t Land 

7543. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleued 
to state: 

(a) whether some proposals for diversion of forests 
land for UN In public Intel'88t are pending for approval 
with the Govemment; 

(b) If 80, the det8IIa theAIof. State & Union Tenttory-
wise; 

(c) whether decteton on theee propoeaII hu .moe 
been taken; 

Cd) If 10. the dttalII thereof, propoMIowIM; and 

(e) if not, the rH80ne therefor? 

THE MINISTER OF STATE IN THE aaNlSTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANO!): CI) to Ce) Vea, Sir. 18 propoeaJa for c1wralon 
of forest land for use In public Inte,., which have been 
received during the lut 3 yea.. Le. 1987, 1898 & 1198, 
are pending with the Central Government for dectaionI 
proc.sslng for forest clearance under the Forest 
(Conservation) Act, 1980. The detail. of the .. 18 
proposals is given in the enclosed Statement. Thi. 
atatement does not Include propoaa/e thtd are not In 
general public Intereet Including propoull for mining and 
the propoaall that are p.-.c:llng for want of additional 
information that his been eought from the I'8IP8CIM ..... 
GovemmentalUnion Ten1torIea. 

SIll,."." 

SI. Name State Statue 
No. 

1 2 3 4 

1. AllaIn DutuIngan HEP, Kulu Himachal Praclelh SIte lnepection Report from 
RegionIII Office II awded. 

2. t..yIng of 86 KV tranImIuIon line Himachat Pradesh Under 8Ubi'NeIion for ~. 
In Kinnaur dIatt. 

3. 132 KVTlltne Rewa-Sldhl Madhya PradeIh Under 8UbmIIIton for deoIIkr .. 

4. SORL oil pipeline Jhabua-Vidleha Madhya Pradesh Under IubmiI8ion for dedIIon. 

5. Rahbeda dam by MPEB Madhya PradIIh Under IUbmtlllan for decWon. 
, 

6. Conet. of Power Plant, MaharUhtra 
Chandrapur 

.,. Mallet ghat pumped ttorage MaharuhtJa 
ICheme in Thane 

I. Amrav.al-Narkhed BG line Maharuhtra Under ~ for decIefon. 

9. Panvel-Karjat Railway line MaharuhIra 

10. 233 KV EtappaI/i-Ohamf line MaharuhIra Under pmceu. 

" Con8tructfon of JhMIinegIII 11ft MaharUhtra Addiaonaf ~ rec:eMd 
Irrigation acheme In Bhandara from State GCMMTIII'Iet'1t end 

under ptOOIIe. 
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2 3 4 

12. Ukai left bank caM! Gujarat Under 8ubmiealon for declalon. 

13. Conet. of Nlmnwvagu project, And'Ira Pradesh Under 8ubmlellon for declalon. 
Khammam 

14. 220 KV Nne from IB Thermal- 0rIaa Under proceaa. To be dllcuilld 
BucIlIpedar, Sambalpur In next SAG meeting. 

15. SIyetigad-RemMandir Chakbora Uttar Pradesh Under subml88lon for decllion. 
Road 

16. I<aJll.Kllhanahra Road Uttar Pradesh Under proc8I8. To be dlacU888d 
In next SAG meeting. 

17. awul Oarma Road Uttar Pradesh Under submlaslon for decision. 

18. Tutval Hydro Electric Project 

rr"""""'/ 
LPG AgencIM to Unemployed Youth, 

SCaIITs In Bihar 

Mizoram 

7544. SHRIMATI SUSHILA SAROJ: WUI the Minister 
of PETROLEUM AND NATURAL GAS be pleuecl to 
state: 

(a) the number of LPG agenclel and petrol/diesel 
retail outlets allotted to the educated unemployed p8I'8Ofl8 
and the peraone belonging to the Scheduled Cut .. and 
SchIduIed Tribes and Other Backward C ...... during 
the .... thrM yeara In BIhar; 

(b) the number of clatrtbutorahlpe and the nemea of 
the dI8trIct8 In which It Ie proposed to be allotted In the 
ounwrt year; 

(c) whether the Government propose to open LPG 
gu agency In Darbhanga, Madhubanl, Sitamarhl, 
Samaatlpur, Benlpur, 8Iraul, Ghanahyampur and Baheri; 

(d) • 10, the lime by which LPG agencIeI are likely 
to be opened; and 

(e) If not. the ruaona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a> 
During the Iut IhrH yeare 16 retail outlet deaIerIhipa 
and 13 LPG diatrbJtorahipe were allotted under SCIST 
category In Bihar. As per the exI8tIng policy, there Is no 

Under submission for decision. 

separate reaervatlon for unemployed peraona end other 
backward classes. 

(b) to (e) As per the existing polley, LPG 
distributorships are 8et up at the locatio,. meeting 011 
Industry's viability norms. Accordingly, 106 LPG 
distributorships have been Included In the Marketing Plan 
1996-98 for Bihar. It generally takes 6-12 montha for 
commiIIIoning of dealershlpaldistributo,.. from the date 
of Interview. 

At present, there Is no propoaaI pending for 88ftIng 
up LPG dlatrlbutorahlpa In Benipur, BlnwI, Ghanehy.-npur 
and BaherI. PropoeaJs for 3 LPG diItrIbutonIhIp in cIIIrict 
Darbhanga. 5 In district Madhubant, e In dI8Irtct Sltamarhl 
and 4 In district Samaatlpur are pending for l8Iection1 
commissioning. 

Work on N.uonaI HlghWllya In an. 

7545. SHRI RAJO SINGH: Will the Minister of 
SURFACE TRANSPORT be pleased to 1tIlt8: 

(a) the details of wortca UI'IdertaMn on .. the N8IIonaI 
Highwaya In Bihar. 

(b) the amount allocated for carrying out theM 
WOI1<I; 

(c) whether the Govemment propoee to Incre ... the 
exi8ting allocation to expedite completion of theM worka; 
and 

t: (d) if 10, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENORA PRADHAN): 
(a) Several wortce for development and maintenance of 
National Highways In Bihar ara praaently in prog,.... A 
lilt of developmental worb coating mora than As. 5 croree 
praeently In prog..... is enclosed 88 Statement. 

(b) The amount allocated for development and 
maintenance during the previous three ~nclaJ ye .... ant 
u follows 

FInancIal Year 

1999-2000 

1998-1. 

1997-1998 

o.v.Iopment 
worb 

(As. In cronta) 

118.08 

81.05 

63.42 

MUttenanoe 
wot1cI 

(As. In croNe) 

119.08 

33.37 

34.10 

(c) and (et) h wII depend upon the av8llabllty of 
funda and the ptIC8 of progIWII • 

...,.".", 

Ust of worlcl co.rtng more ",., ,. 5.00 CIOIW 

SI.No. Name of Work Sanctioned 
eo. 

(As, In Cronta) 

1. WIdening to Four-Lane from Barwadda (krn 398.75) to 
Barakar (km 441.4) of NH-2 

127.00 NHAI 

2. Four-laning of km 410.00 to kin 419.00 and 82.98 NHAI 
km 470.00 to kin 478.150 of Pumla-Gaylkota HCtIon of 
NH-31 In the State of BIhar under North-South, Eaat-
West Corridor 

3. Construction of Road Over Bridge (ROB) and Ita 
appr0ache8 in rapIacemenI of level crouing No. 70-AISpI. 
cIuI at km 530116-17 on main line between Delhi 
Howrah at Didarganj In krn 198 of NH-30 near Palna 

14.n28 Railway 

(English) 

Fraud In Recurring Depoelt Scheme 

7648. SHRI CHINTAMAN WANAGA: WIll the MinIIIer 
of COMMUNICATIONS be pleued to state: 

(a) whether the Government have detected any fraud 
in recurring depoeiII 8ChemeS of Bhilwandi poet office of 
Thane dIatrtct in Maharashtra; 

(b) If so, the details thereof; and 

(c) the action takerVpropo8ed to be taken by the 
Government In thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) No, Sir. 
There Ie no Post OffIce by name BhIIwandi in Thane 
Dietr1ct of Maharaehtra. However, there is an office by 
the name of Bhilwandi Post Office in Thane DistnCl There 

hal been no fraud detected In Recurring Depoe'" 
echemH In thiI office. 

(b) eo.. not .... In .. of ntply to (a) abcww. 

(c) eo.. not .... In vtew of ntply to (a) abcwI. 

7547. SHRI RAMSHETH THAKUR: WIll the MinIMr 
of SURFACE TRANSPORT be piNIed to 1tMI: 

(a) the number of Mal1ne and NautIcal Engineering 
College. and training In.tltut_ functiOftfng In the 
country; 

(b) the deeah of IUCh ooIIegeIIInIIhu located In 
Maharuhlra boItI private and Government. 1ocatioI ..... ; 

(c) the crtteria and eIigIbIIIIy for admIulon in both 
type of coIIegeaIinetit .. : 
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(d) whether priority II being given to the local 
candidat.. ...king admilslon In thole collegeellnetltutee: 

(e) If not, the reasone therefor; 

(f) the apecftlc provillon for local candida... to get 
the admlellon formulated by the Govemment; 

(g) whether lUfflcient staff (both technical and n0n-
technical) II available In the Govemment colleges; 

(h) If 50, the details thereof and if not, the reaaone 
therefor; and 

(I) the It epa being taken to provide sufficient ltafl 
(both technical and non-technical) In the.e conege" 
Instttutee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) There are four Government-run maritime training 
lnetltutee and Eighty five Government approved private 
training lnetltute. imparting Nautical and Engineering 
training. 

(b) Detalla of ooIIegeeIInetItea located In Maharashtra 
both private and Government, location-wise are given In 
the attached Statement. 

Posts 
sanctioned 

Technical 

Non-Technical 

SI. 
No. 

(i) Does not arise. 

Name of Institute 

2 

GotMmment-Run IntItItIJIes 

1. 

2. 

3. 

Lal Bahadur Shaetrl College of Advanced 
Maritime Studies & Reeearcn 

Marine Engineering and Researt:h Institute 

Training Ship Chanakya 

105 

189 

(c) Critertaleliglbliity depends upon the requirement 
of different typee of courses relating tonautioal and 
engineering atreama being run by Govemmentlprivate 
Il'IItItut ... 

(d) and (e) No, Sir. The eelectlon for degree coursee 
Is done on the buis of all India merit of Joint Entrance 
Examination conducted by Indian Inetltut. of Technology 
(I.I.T.) for officers' course8 by Govenvnent in8t1tute. The 
selection for pre-.. a deck and engineering cadet co~e 
Is done through sponsorship by shipping companies. The 
private Institutes follow their own selection process In line 
with the eligibility requirement a8 stipulated by the 
DIrectorate General of Shipping and requirement of the 
Shipping Companiea. 

(f) No specific provision for local candid... to get 
admission has been made. Admission in the training 
Institutes depends upon the aultabliity of candidates, 
required educational qualification, etc. and does not 
depend upon the spectfic area. 

(g) and (h) Yes, Sir. From the detailS given below It 
may be teen that any shortage of staff at any given 
point of time is met by the staff provided by the Mercantile 
Marine Education & Research Trust (MMEAT): 

Posts tiDed Potts fthd through 
through Mercen1IIe Marine Education 

Government & Re ... rch Trust (MMERT) 

51 54 

179 10 

Location 

3 

Mumbal 

Mumbai 

Navi Mumbal 
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2 3 

Private Institutes 

1. T.S. Rahemen Mumbal 

2. T .S. Jawahar MumbIf 

3. Maritime Training ln8t1tute ~ 

4. MarIne MedQI Academy Mumbai 

5. St. Xaviera Technical Institute Mumbal 

6. MBPT·FOSMA Seafarers Training Centre Mumbai 

7. The Institute of Marine Engineers MumbaI 

8. Vankrl Marine Academy MurnbeI 

9. B.P. Marine Academy NaVf~ 

10. Wallem ShlpmanageOlent Ltd. MumIbi 

11. Indian Malttlme Training Centre ~ 

12. Intemational Institute of Maritime Studies MunDI 

13. ~y Marine AcaOMnY MumbaI 

14 Mis. Tolanl Maritime Institute Pune 

15. Ace Ma~e In_hute Mumbal 

16. Don Bosco Normer Marine Academy MumbaI 

17. Dr. p.e. Ahluwalia MumbeJ 

18. School of Synergic Studies 
MumbaI 

19. AngIo-Eaatem Sh., Management Ud. MumbaI 

20. Ocean Education & R8I88Id1 Cer*- PYt. Ud. MumbeI 

21. SCMS Maritime Training Institute 
MumbeI 

22. Marine Medical Clinic 
MumbeI 

23. Varun SIlippIng Co. Ud. 
MumbeI 

24. United Maritime Academy 
NavI MumbIII 

25. Mfa. Zephyr Shipping Pv.t Ltd. 
MumIMi 

26. MIs. Naval Maritime Academy Mumbet 

27. Mt.mbaI Martllme Training InstItUte 
MumbeI 

28. N8lionId Marine *-dImy 
MumbIII 

MumbaI 
29. PaoIfIc ShIp Management 

30. s.gargy., Aoa6em/ 
NIWI MLrntNd 

P\nt 
31. Kuahte Nursing Home 
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2 

32. Adltye Training & MaItlIme ServIcee 

33. MatItIme A8IocIatIon of 8hIpowne,., 
Shlpmanaglra & Agents (MASSA) 

34. Peloen ShIppIng Co. 

35. ChowguIe et.mIhlpl Ltd. 

38. s.t .... ,. MaIttIme lnelltule 

37. WI. Yak MertIIme Academy 

38. MIa. Martner'1 AI:Dmy 

39. Suraklha Marine 

40. 0cMn Prtma Martne InetItuIe 

41. Pelican Marine Academy 

42. SUIon Martne ServIcee 

Ninth Plan Outlay 

7548. SHRI DIUPKUMAR MANSUKHLAl GANDHI: 
WIll the MInIIter of SURFACE TRANSPORT be pIeued 
to ..... : 

(a) whether the Ninth Plan Outlay for the rninIIIry 
hal been fInaIiMd; 

(b) If 80. the dNIII thereof with Sector-wile outlay 
decided; 

(e) whether the aIocatIon of the NInth Plan II better 
when oompIIred to pnMoua five year .,..; 

(d) whether hll mlnlltry h .. prepared lome 
framework uIdng ~ boardI to enter Into joint 
venlul'M on the port truIt to port bull ... ; end 

(e) If 10, the detaIIlheNof with IPIICMI ....... 108 to 
Bombay Port TNIt? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(e) V ... Sir. 

3 

Mumbal 

Mumbal 

MumbId 

Mumbal 

MumbaI 

Nevi MumbaJ 

Mumbal 

MumbaI 

Mumbai 

Navl Mumbal 

Mumbal 

(b) The detaIIe ant • under: 

(Aa. In cror.) 

(I) GI'OII Budgetary IUppOI1 

(I) Net Budgetary support 
(II) Extemal AId 

(II) Internal & Extra Budgetary 
Reeource. 
Total OuIIay (1+11) 

12088.82 
7193.03 
4878.79 

13195.00 

25264.82 

The Sector-wile break-up II given In the Statement 
attachad. 

(c) Ves, Sir. 

(d) and (e) It hal ~ decided to flrlt corpondIM 

new Port at Ennore tonow.d by ............. Nehru Port 
and HeIdta Port. For enabling the Major Port TIU8t to 

form Jc*It venlunIe •• BII to amend the MaIor Port TRIll 
J Act, '983 hal been Introduced In the Parfilmant. 
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Stt,.",.", 

MfnI8tty of Sutface TIMIpOIt 
9th ",." (1997-2002) OutMy 

S!.No. Budgetaly ReeounJII 
NBS EA GBS 

1. Roade 5285.23 3578.78 8882.02 

2. Road 80.00 80.00 
Transport 

3. IWT 408.00 408.00 

4. S~ 145.00 100.00 246.00 

(a) SCI 85.00 85.00 

(b) Salling V8I881s 0.05 0.05 

(c) OGS 59.95 100.00 159.95 

5. ShIpping 209.80 209.80 

(a) HSl 

(b) CSL 

(c) HOPE 

Cd) Central Sector 

8. (a) Porta 700.00 1200.00 1800.00 

(b) 0Ihe,. 282.00 282.00 

7. light 123.00 123.00 
~ 

Grand Total 7193.03 4878.79 12089.82 

[Ttanlllatlon] 

7549 •• DR. BALI RAM: Will the Mlnlet., of 
COMMUNICATIONS be pleaSed to state: 

(a) wh81hel computera have been Inat8IIed by MTNL 
at various fault control centres in Delhi to get ~ 
Information about fautts: 

(Ra. In ClONe) 

IEBRI ToIIII 
tAl. ICUEC8 

-'02 
10.00 

~.OO 

2033.00 3834.00 6812.00 

2038.00 3834.00 67U.00 

0.06 

1 ••• 

208.10 

6884.00 1528.00 .. 00 t428.oo 
212.00 

128.00 

7887.00 5183.00 86.00 2UI4.12 

(b) " 80, the c:IetaIII thereof, 1ocaIton-wtM; 
(c) whether the compuIer1 have beM InIitated • the 

fault oontroI cemr.. fUllCItiorWIg In Sene Bhav8n end 
RePth Telephone uchengeI; 

Cd) If not. the ...... Ihnfor, and 

(e) the .tep. propoHd to b. tu.n by th. 
Govanment In thII ,.,." • 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNlCAT1ONS (SHAI TAPAH SIKDAR): (a' V.-, 
Sir. 
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(b) Computer terminals have been provided at section 
fault controls 88 per following details: 

Kldwai Shavan 11 

Janpath 5 

Rajpath 6 

Jor Bagh 6 

CGO Complex 3 

Sena Bhaven As per para (c) 

(c) and (d) In Sena Bhavan area, all the SDOs have 
been provided with computer terminal. and they are 
directly controlling the faults, being a VIP area. In cue 
of Rajpath, computers have been provided at the fault 
control centres. 

(e) Queatlon does not arise In view of (c) and (d) 
above. 

(English] 

Conatruction of Hoepltal Under 
Deh .... P.nlpat U.,. 

7550. SHRI M.V. CHANDRASHEKHARA MURTHY: 
Will the Minister of POWER be plea8ed to state: 

(a) the number of time. the Bhakra Bea. 
Management Board team vl81ted Nalagarh In Himachal 
Prade.h to Inquire Into the conatructlon of Government 
hospital under the 400 KV Dehra·Panlpat line; 

(b) the statue report submitted each time Including 
the status of construction and the steps taken to atop 
the ongoing construction atter the first viall; and 

(c) the details of the 1:1StructIona Issued to the Central 
Electricity I\uthorlty to review the poeItIon with • view to 
ascertain the demolition of the same? 

THE MINISTI!R OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
The team of Bhakra Beu MaNlg8l1l8nl Board (88MB) Ie 
reported to havevlslted Dlttrlcl Nalagarh In Himachal 

Pradesh four times for inspection of 400 KV Dehar·p~ 
line where the construction activities In re.pect of 
Government hospital building were going on near the 
above transmission line. The team, have reported each 
time that the said building was not being conetructed 
directty under the above tranamlaalon line but was 
approximately 35 feet horizontally .way from the line and 
thus maintaining the electrlclal cle.rance 88 per the 
provlelons of Indian Electricity Rul .. 1956, as amended 
from time to time. As no violation of the rut .. was 
observed during the four lnapectlon vieIte of BBMB, there 
was no occasion for the team to recommend. atoppage 
of construction activities of the hoapttal building. 

(c) In view of the concerns expr.aaed. Central 
Electricity Authority has been advised to review the 
pc»ltIon In the light of Intematlonal norms. 

Microwave Unk 

7551. SHRI SADASHIVRAO DADOBA MANDLlK: WID 
the Minister of COMMUNICATIONS be plened to 
state: 

<a) the number of sateUlte and microwave Hnk based 
. telephones functioning In the country p.rtlcularly In 
Maharaahtra, State-wise; 

(b) the details of the plan for expanding the 
telephone network In the country through mIcrowavee link; 
and 

(c) the funds allocated for the pUrpoH during 
1999-2000 and 2000-20011 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (.) 
Information Is enclosed herewith in the attached 
Statement 

(b) About 10,000 route Km of MW linka .... planned 
during the year 2000-2001. • 

(c) The f\I1da allocated for Microwave IInIaI .... : 

During 1999-2000 RI. 248 cror8I 

, Durlhg 2000-2001 
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....,.,., 
The sr.. ... Satel#HlrNkton .... ~ ..., ~_ IundJonIng 

In the Country .. on 31.3.2000 

81. Satellite baed Radio BlINd T~ 
No. Tellphonee 

In MAR LOST Fly Total MAAR WLL TDMN Total 
SAT away PMP 

1. Andaman & Nlcobar 1 1 148 148 

2. Andh,. Prade8h 12388 12389 

3. Aa8am 1 1 8283 1281 

4. Bihar 14281 14281 

5. Gujarat 1 7413 7413 

8. Haryana 1 3834 3834 

1 HImacMI PradeIh 1 2842 8 2860 

8. Jammu &Kuhmlr 14 7 1 22 2801 2801 

9. Kamataka 2 14882 14892 

10. KeraIa+laJcahadweep 32 32 

11. Madhya Pradesh 3 .. 25653 22 25576 

12. Mahatuhtra 1 1 2 18848 18848 

13. North EMt 1 3822 3822 

14. 0rfIN 11542 6 11547 

15. Paqab 1 8185 "" 
18. Ralaathan 4 1 6 17703 17703 

17. Tamil Nadu 7228 7229 

18. Uttar PradeIh 4 1 5 41103 75 . 41178 

19. W'" _ Bengal+SIIddm 
12185 12185 

20. DeIhl 1 0 0 

:rotal: 16 18 20 64 211313 76 36 211423 

Telephone AdvIeOrY Committee (c) If not. the ....,.,. thetefor and Ile time by which 
It II likely to be conIItIuIed? 

7562. SHRI SHAN SINGH BHAURA: WI the MiniI* THE MINISTER OF STATE'1H THE MINISTRV OF of COMMUNICATIONS be pIeUId to state: COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) V •• 

(a) wheCher the Telephone AtMItOrI ComrnIIIN hal SIr. 

been conItIluIId In' Bathlnda. Punjab; (b) The Telephone AcMIory Commktet for BalhindI 

(b) If 10, the details ~ and 
hal aIrwedy bMn conetIhAed In June, ,_ for • penod 
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of two years upto 30.8.2000. At p ..... nt there are thirty-
four members In the T AC besides Shrl Bhan Singh 
Bhaura, Hon'ble Member of Paltiament who repreeenll 
the Member of Partlament category. 

(e) DoH not arIM. 

Ship Channel In Cochln Port 

7553. SHRI GEORGE EDEN: WHI the Minister of 
SURFACE TRANSPORT be pleased to state: 

<a) whether there is any propoaal for deeplng of 
Shlp-channel for the entry of big IhIpe In the Cochln 
Port; 

(b) If 10, the detalit thereof; and 

(c) If not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (tt) Yee, Sir. There is a propoeal to deepen the 
channel from the preaent depth of 12.8 metres to 13.8 
metrel during the 9th Plan Period for which a provlelon 
of RI. 50.00 crorel hat been made In the 9th Plan 

SI.N9. Item 1997-98 

Oty. Value 

1. LPG 1087 902.57 

2. ATF 55 34.23 

3. SKO 3812 2628.n 

4. HaD 14075 8586.97 

5. r-urnace 011 141 55.31 

6. Lubes 25 84.05 

Others 335 260.02 

Total: 19530 12431.92 

"[)(lea not Inctude private in1IOfts. 
""ProvIeIonIII. 

outlay. An outlay of Rs. 5.00 eroree has been provided 
in the Annual Plan 2000-2001 for the proposal. 

(c) Does not arise. 

Import of Petroleum Product8 

7554. SHRI ASHOK ARGAL: Win the Mlnilter of 
PETROLEUM AND NATURAL GAS be pleased to alate: 

(a) the quantum of petroleum producta imported In 
the Ia8t three years, year-wlae; and 

(b) the namee of the companIe8 which Imported theIe 
items aIongwith Its value thereof? 

THE MINISTER OF STATE IN THE MINrSTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Import of controlled procluct8 are made by Indian 011 
Corporation 88 canallslng agency, keeping the demand 
and supply poaItIon 88 also the economIca of Import In 
view. Import and export of decontroIlecI,pr0duct8 Is made 
on market considerations by public sector and private 
companle.. The quantity and value of the petroleum 
products Imported by Public Sector Undertakings during 
the lut three years are as under: 

(atv: 000' Tonnes) 
(Value: Re. CroreI) 

1998-1999* 1999-2000 (Apr.-Feb.)** 

Oty. Value atv· Value 

1626 1130.36 1311 1457.97 

000 0.00 1 3.eo 

5823 3244.11 4987 4263.92 

10486 4969.80 4958 3499.82 

514 182.85 453 289.82 

11 36.68 eo 92.40 

422 283.73 218 222.08 

18780 9836.52 11988 8819.39 
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environment Control 

7555. SHRI JITENDRA PRASADA: WiH the Mlniater 
of ENVIRONMENT AND FORESTS be pleued to state: 

(a) whether the executive Director of United Natlone 
Environment Programme whHe dealing with problem of 
environment control In India hu felt that Indian eocieIy 
needs ItIrnulates like the Green Peace Movement In 
Europe for catalyslng environmental concerns improving 
the early warming mechanisms, addre88lng the link 
between the environment and urbanisation and 
strengthening monitoring and assessment capabilities; and 

(b) whether the executive Director of UNEP also 
identified major Issues for the country land degradation 
bio-dlverslty, air pollution, fresh water resources and 
hazardous waste management? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) and (b) The Govemment have not 
received any suggestion, through appropriate channel, 
from the executive Director of United Nations Environment 
Programme (UNEP) In this regard. 

A ... rve. of Coal Bed Methane 0 .. 

7658. 'SHRI A. KRISHNASWAMY: Will the Mlnleter 
of PETROLEUM AND NATURAL GAS be pleated to 
state: 

(a) whether the gas called .. -coeI Bed Methane-
(CBM) pnwen reservation are placed at about 850 bIIIon 
cubic metres which Is about 40 percent more than the 
proven reserves of Natural gas (petro); 

(b) If 80, whether foreign oompanIe8 propose to make 
a major Investment to develop CeM; and 

(c) If 80, the facbs and details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SAIIITOSH KUMAR GANGWAR): Ca) to 
(c) The policy approved by Govemment tor explondlon 
and explorttatlon of Coal Bed Methane (CeM) provideI 
for global competitive bidding In which Incian .. wei .. 
fOAlign companlee can bid. The preparation for invitation 
of bids in accordance with CeM policy hal not been 
completed. 

The preliminary studieS and R&D activities heYe 
Indicated availability of caM reeeMNI In the Statal of 

West Bengal, BIhar and Madhya Pradeeh. The' CBM 
rBl8rve baa can be known only after tNCpIotatlon Mel 
the commercial viability of such r ... rv.. can be 
established thereafter. 

Apart from thIa. the Gcwemment has Qo 8ppI'OY8d 
the exploration and explollatlon of Coal Bed Methane 
(CHM) by MIa. Great Eutem Energy Cotpordon ltd. In 
South Raniganj of Weet gengaJ ... I FlP8 tIPPf'OYeI. 
As per the FlPB lpprOVaI foreign InV8ltment of about 
US $ .. mlUion wu envlaaged In th. block. 

OlolMll Tender for Cellular 
TelephonH by MTNL 

7557. SHRI G. PUTTA SWAMY GOWDA: WHI the 
Minister of COMMUNICATIONS be pleated to alate: 

(a) the names of the Companl8llCorporation. who 
flied their tendel'1l In reeponH to MTNP'. Global Tender 
for CeHular TeIephonea; 

(b) the total UHt and experience of the companIee 
in the field of cellular telephone connectione and their 
quoted price for execution of the job; 

(c) whether the t.nder was awarded to the most 
suitable company by MTNL; and 

(d) If not. the reeeone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 
folowlng vendors submitted their tendera In rnponee to 
MTNl's Global Tender enquiry for Turnkey Projtd of GaM 
CeIIutar MobIle Service: 

1. MI.. Er1caaon FWdIo Syatem, AS 

2. MI.. Nokia Networb OY 

3. MI •. SIeme .. A.G. on behalf of coneortium 
compriIIng of MIa. Siemens A.G., MIa. SIemens 
Public Communication Networb ltd. (SPCNL) 
and MIa. IT AL TEL 

4. MIa. Lucent TechnoIogIea Wortd SeMoea Inc., 
on behalf of consortium comprising of MI •. 
Lucn TechiIoIogIN World ServJcea Inc. and 
MIw. Tala Lucent TechlOlogles Lt t. 

6. MIa. m Ltd. on behalf of conaortIum oomprteIng 
of W.. m LId. and MIa. LucenI TechiIoIogIN 
WOItd SeMcaa Inc. 



283 Wrttren Alwwefl MAY 16, 2000 IOQ~ 264 

6. Mia. Motorola Inc. on behalf of conaortlum 8. Mis. Alcatal CIT, on behalf of consortium 
compria/ng of MIs. Motorola Inc., MI •. TCll and comprlaing of MIs. Alcatel CIT, Mis. Alcatal 
MI.. Motorola India ltd. Networks Systems India (ANSI). 

7. MIs. Noltel NatwoN Pvt. Ltd. (b) The details are given 88 under: 

81. Name of the experience ELI (Deihl) ELI (MumbaI) 
No. Bidder (in 1Inee) (In Re.) (In Re.) 

1. MIs. ITI 105.8 IacI As. 1117.42 3888 3708 
GSM crores (ITI) 

(1998-99) US 
$ 267020 lacs 
(lucant 1998) 

2. MIs. lucent 105.8 laca US $ 26720 3669 3711 
Technologies GSM lacs (LTWS) 

& As. 887.5 
lacs (TlTl) 

3. MI •. Ericsson 873.7 lacs 765340 lace 3971 4008 
Aadio System GSM Sweden Krona 

(1$=8 Krone) 

4. ~ Mle. Motorola 337 lacs US $ 16561 4253 4780 
Inc. (Cellulca) lacs 

5. MI •. Siemens 390.5 lace 736970 lacs 4641 4810 
A.G. Deutche Mark 

(1998} 

6. Mis. Nokia 90.9 lace 596600 lacs 6221 5224 Net Worka OY (GSM) FIM (1998) 
1 $.5.6 FIM 

7. MIa. Norte! 225.6 lace US $ 197320 6464 Networt<& (GSM) laca 

8. Mis. A1calel 330 lacs 171389 French 6682 6838 CIT subscribers Franc (1998) 
A1catal CIT 

(e) and (d) yea. Sir. However, on receipt of lOme 
complaints. Government has conetltuted a Committee to 
enquire Into various upect8 of i88uea involved. 

(b) the number of memba ... nominated to each 
Board; 

0....,. SelectIon Bowde 

7558. PROF. UMMAREDDY VENKATESWARLU: Win 
the Minister of PETROLEUM AND NATURAL GAS be 
pleaaed to state: 

(a) the total number of Dealers Selection Boards in 
the country; 

(c) whether the present system of aelectlon by 
Dealers Selection Boards are. to be refonnecl: 

(d) If eo, whether any new guidelines have been 
formulated by the Government to guide Dealers Selection 
Boards; and 

(a) ~. 80, the details thereof? 
~ 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(e) The Dealer Selection Boardl have been dIeeoIved 
recently. The reconetitutIon of Dealer SeIecIIon BoaIda Ia 
under PI'OC888. 

(TraneIatIon] 

Death of IIIrda end AnI"'1 In Zoo 

7569. SHRI RAMDAS ATHAWALE: WIt .. MI*tr 
of ENVIRONMENT AND FORESTS be pleu8d to 
state: 

(a) whether many anm. and birds of rare epecIe8 
in Deihl have died during the last th.... years; 

(b) If 80, the I'HIO", therefor and the total number 
of blrde and anlmell died during said period, year-wII8; 

(c) the steps taken or proposed to be taken to make 
this zoo more attractive and for the protection of rare 
species and to Inc ..... the number of bIrda and animals 
of new apecle8; and 

(d) the amount allocated and the heads on which It 
was ueed and the way in which It was utIIiIed during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT 'AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) The rate of death of anim8II end 

1996-87 

Item of Allocation UtIIIaatIon 
work 

Salar1e8 & 1.61 1.88 
E8IabIIehment COlI 

Upkeep and 0.60 0.66 
management of 
Animals 

Development 0.10 0.07 

actIvitiee 
including 
Pf'OCUf'8ment of 
equipment 

Total: 2.21 2M 

Aemarb: It don not InclUde ~ of eM canIIrUCIafI wartca. 

birdI in National ZooIogIcaJ Park, New DelhI hal been in 
the nonnaI range durtng the last thnte years. 

The total number of blrde and animal. died In 
NeIIonaI Zootogioll p.. New DelhI during the Iaat three 
yeara Ia .. ~ below: 

Yew MammaJa Birdl Replilel Total 

1888-97 21 0 0 21 

1897·88 31 121 8 181 

1998-99 48 54 3 105 

Total: 100 175 12 287 

The major caUle. of d .. th of the anlmell ar. 
enterItIa, pneumonia, tuberculoal8. Injury due to infighting 
etc. 

are: 
(e) Stepa propoled to make the zoo more altractlve 

1. NaturaHltlc and large encIoture8 for enImaII. 

2. Improved Signage and Interpretation. 

3. Organillng guide I8MceI for vlaitora. 

4. EnrichIng the environment of zoo through 
pIantIdIona etc. 

(d) The brief break up of the budget aIIocallonl 
UIIIIIation In NetionaI ZooI0gIcaI Pari(, New DelhI Ia as 
folowl: 

(AI. In CI'ON) 

1897-98 1998-99 

Allocation UtIIIIation AllocatIon Utilisation 

2.10 2.02 2.06 2.16 

0.66 0.66 0.66 0.71 

0.20 0.21 0.20 0.35 

2.85 2.89 2.81 3.22 
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Pricing of PetroIewn Product. 

7&eO. SHRI VILAS MUlTEMWAR: WIll the Minister 
of PETROLEUM AND NATURAL ~ be pleased to 
ltate: 

(a) whether the Govemment have decided to frame 
guIdeIlnea for the prtclng of petroleum productl to protect 
tha Int.r •• t of con.um.... In the fully decontrolled 
.nvlronment; 

(b) " so, whether theM moves, to safeguard the 
Intarnt 01 conaumera are In keeping with the approach 
to undertake petroleum reforms with a human face 
enunciated by the Ministry; 

(0) If '0, whether this proposal to constitute 
RANGDPS through an act of Partlament II aI80 being 
cortIIdeIed; and 

(d) " 10, the time by which the final declalon Ie likely 
to be taken In thlt regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The Gowrnment In November, 1997, while deciding 
the detalle of phulng of dlamantllng programme of 
AdmInIatered PrtcIng Mechaniem, had aIao dectded to 
....,.... a regulatory framework of OWI1l88 the f\J'donIng 
of and enforcing a competitive framework In the 
HydrooaI'bon Sector. The progIlITIfTMt II to be Implemented 
by March, 2002. 

IxpIoratIon of .......... oaa 
In RaJuthIIn' 

7561. COL (RETO.) SONA RAM CHOUDHARY: WDI 
he Mlnlater of PETROLEUM AND NATURAL GAS be 
lIHMd to Ita .. : 

(a) whether the Government propoll to .eek 
a,.,.tance from Allan Development Bank for the 
exploration of Natural Ga, In Banner and Jaiaalmer 
DIItrk:ta of RaIuthan; 

(b) If 80. the details thereof; 

(c) the time by whtch the work 01 expIondIon of 
Natural gas In theae dletrlcta Is likely to be ltartad; 
and 

(d) the HkIIy time echedul. for completion of works 
on this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) At present, there II no proposal to seek uaIatance 
from Asian Development Bank for the exploration of 
Natural gas in Barmer and Jallalmer Districts of 
RaJuthan. However. 88 a continuous proceea, exploration, 
and production activities, 88 nIC8II8ry, are undertaken 
by 011 and Natural Gas Corporation Ltd. (ONGC) and 011 
India Ld. (OIL) In these districts of Rajasthan. 

Rural Electrification 

7562. SHRIMATI KAILASHO DEVI: Will the Minister 
of POWER be pleased to state: 

(a) the number of villages In trlballhlilldeaert areas 
that have been electrtfIed 10 far; • 

(b) the number of vlnages In such areas yet to be 
be electrified; and 

(c) the Ume by which these villages are likely to 
electrified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
AccordIng to Central Electricity Authority (CEA), out of 
the total number of 115088 tribal villages In the country, 
81437 (Provisional) tribal villages have been electrified 
by the end of February, 2000, leaving 33651 number of 
tribal villages to be electrified. 

(c) Many of the tribal villages remaining to be 
electrified are in remote and inacceasible areas. The time 
frame for complete electrification of the tribal vil\aget In 
the country would largely depend upon the availability of 
financial reeourcea for creating raqulred Infrastructure and 
availlblllty of power In the Stat ... Recently, Govemment 
have approved an Interest Subsidy Scheme for 
electrlftcatlon of Tribal Vllagea and Ddt Bastls. 

Interest subeIdy amounting to R8. 16.67 ero,.. shall 
be given on loans given by REC to SEBa for eIectrtfIcaIIon 
of 415 Tribal Villages and 2440 Dalit Baetis during 2000-
2001. In addition. a Group 01 Mlni8tera has alto been 
set '" to examine vartoua i88uea relating to electrification 

, of tribal villages, daIit baItis and other weaker eectiona. 
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{rranslBtIon} 

Rural EIectrlftClltlon In .16K 

7583. SHRI ABDUL RASHID SHAHEEN: WHI the 
Minister of POWER be pleased to state: 

Ca) whether d the vmagea Bararnulla In Jammu and 
KashmIr have been electrified; 

'Cb) If not, the number of villages In thll dIItrIct are 
yet to be electrified; and 

(e) the time by which these villages ar9 expected to 
be electrified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Out of the total number of 646 inhabited villages (1981 
Census) fo Baramulla in Jammu & Kashmir, 626 villages 
are reported to be declared electrtfied by the State 88 on 
31.3.2000 (Provisional), leaving 20 villages yet to be 
electrified. 

(e) The identification of villages and prioritlel for their 
electrification is determined and decided by the State 
Electricity BoardsIState Power Utilities as per the policy 
and directions of the State Governments. Further, the 
progress of rural electrlflC8tlon and the time frame for 
complete electrification of vlnagel would largely depend 
upon the availability of financial resources for creating 
required Infrastructure systems, availability of Power In 
the State and demand from the consume .... 

[English} 

Thermal Power Unit at FerrulchabH 

7564. SHRI CHANDRA BHUSHAN SINGH: WIll the 
Minister of POWER be pleased to state: 

(a) whether any proposal. pending with the National 
ThennaJ Power Corporation to set up a Thermal Power 
Plant at Farrukhabad in Uttar Pradesh: and 

(b) if so, the present status of the proposal and the 
time by which the said Thermal Power Plant Ie likely to 
be set up and commissioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a> and (b) 
No, Sir. The Feasibility Report for setting up of • 
combined cycle gas power project of 800 MW capacity 
at Farrukhabad in Uttar Pradesh was ,ubmltted by 
National Thermal Power Corporation to Central ElectrICity 

Authority and MInlatty of Power In December, 1_. 
Natural gu, • primary MI, of IIbout .. MCMO from 
HBJ pipeline w .. required for operatton of the project on 
baM load. However, the project had to be ebMdoned 
due to non-avaJlablity of guo 

N8t10NI1 Long D11tanoe Opendore 

7585. SHRt MAOIiAVRAO SCINDIA: WIt the ...... 
of COMMUNICATIONS be pleued to ..... : 

(a) whether the Government have received NqUMIS 
from various teIecom operatora Ind companlel for aeltIng 
up joint venture operatlonl with Poww Gird .. National 
Long DI8tance Operatora (NLDO); 

(b) If 10, the detaII8 of the echeme and the ~ 
operandi thereof; and 

(e) the time by which • final decision II Ibly to be 
taken In thll regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN StKOAR): (a) V., 
Sir. 

(b) and (e) Do not altH. 

[TfIIMIMIon} 

LPG AgenoIM In UtW "...,. 

7586. SHRI TUFANI SAROJ: WUI the MIntIIer of 
PETROLEUM AND NATURAL GAS be pIeaMd to .... : 

(a) whether the Govemrnerrt propoee to Nt up new 
LPG agencIeI In 0hazItM" and Jaunpur dIIIrIdI of Uttar 
Pradelh; 

(b) If so, the detaIIa thereof; 

Ce) If not. the rN80nI theNfor: 

(d) wheIher the number of exIIttng LPG ..,.. 
are I." con,ldering the population of the above 
mentioned dI8tricta; and 

(e) If 10, the ... being t.aIwn by the Govemmerll 
to meet the Ihortage? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
PETROlEUM AND NATURAl GAS AND MINt8TER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHA' SANTOSH KUMAR GAHOWAR): Ca) to 
(e) LPG ~ .. opened In -'.11 pM8 of 
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the country meeting 011 Industry's viability norma. At 
present there I. one LPG dl,trlbutorship in dl.trlct 
Ghazlpur and four LPG dlstributorahlps In dIetrIct Jaunpur, 
U.i. meeting the LPG requirement. To meet the 1nc:reaHd 
demand, 6 LPG dlatrlbutorshlpa In distrIc:t Ghazlpur and 
8 LPG dlstrlbutorehipa In district Jaunpur have been 
Included In the Marketing Plans. Further, LOI for 1 LPG 
distributorship under the Special Scheme for widows/next 
of kin of the Kargil martyrs has been islued In district 
Ghazlpur, Uttar Pradesh. 

(Engl/eh) 

Rlvenue Sharing Regime 

7667. SHRI SUNIL KHAN: Will the Minister of 
COMMUNICATIONS be pleased to state the percentage 
of revenue to be shared between the Govemment and 
cellular companies under Revenue Sharing Agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): Sir, the 
GovemmentwlH take a final decllion about the quantum 
of revenue share to be charged .. licence fee from 
cellular companIee under the revenue sharing arrangement 
aner obtaining recommendations of Telecom Regulatory 
Authority of India (TRAI); recommendations of TRAI In 
the matter have been .ought and are awaited. In the 
meanwhile Govemment have decided to fix 16% of the 
grou revenue of the l.IcenIee .. provillonal licence 'ee. 

[Translation} 

Conatructlon of LPG Tennlnal 
at Lonl by GAIL 

7568. SHRI P.R. KHUNTE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
etate: 

(a) whether the construction work of LPG Terminal 
at Lonl by the Gu Authority 01 India limited (GAIL) II 
continuing; 

(b) It 10, the details thenIof; 

(c) the number of persona likely to be benefited by 
It; 

(d) whether the Govemment propose to COIl8truct ... y 
L.P.G. terminal tor other beckward a,... 01 the country 
p.uticularty In the Sltangarh 0Iatrict of Madhya Pradeeh; 
and 

(el If 10. the detaIII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~ETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Gal Authority of India Umlted (GAIL) II constructing 
an LPG Despatch Terminal at Lonlln U.P. as part of the 
JamnagarlKandla-Loni LPG PlpeDne Project. This terminal 
will .uppIy apprOximately 724 Thouenad MetrIc Tonnel 
Per Annum (TMTPA) of LPG to 011 marketing companita, 
namely; India 011 Corporation Ltd., Bharat Petroleum 
Corporation Ud. and Hindustan Petroleum CoIporalion Ltd. 
for filling the cylinders, which will benefit approximately 
50 Iakh families. 

(d) and (e) Presently, there Is no such proposal. 

[Eng/Ish} 

Cochln Rlflnery 

7569. SHRI K. KARUNAKARAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any additional funds have been 
sanctioned for the development and modernisation of 
Cochin Refinery Umlted during the year 1999-2000; 

(b) It so, the details thereof; 

(c) whether the State Government of Cochin Shipyard . 
has submitted any proposal for the same; and 

(d) H so, the detaUs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. 

(b) 0088 not artse. 

(c) No, Sir. 

(d) Does not arise. 

Self-Reliance In Petroleum Sector 

7570. DR. JASWANl SINGH YADAV: Will the 
Mlniater of PETROLEUM AND NATURAL GAS be pIeeaed 
to state: 

(a) whether any efforts have been made to 
make the country self-reliant In regard to the petroleum 

,produola; 
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(b) If SO. the details thereof; 

(c) the amount allocated to achieve setf-1Uff1clency 
in refining capacity for production of petroleum products 
during the last three years; and 

(d) the amount actuaRy apent for the purpoae during 
the said period? 

TH~ MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Government has taken the following measures to 
inc...... the refining capecIty In the country: 

(I) Permitting refining capacity additions by way of 
expansion of existing refineries and I8ttIng up 
of new refineries in public sector. joint eector 
and private sector. 

(il) OeIicenalng of refining sector; and 

(IH) GMng duty protection to domestic refineries. 

The refining capacity 88 on 1.4.2000 wu about 112 
MIllion Metric Tonnes Per Annum (MMTPA) versus the 
projected demand for the year 2000-2001 of about 105 
MMTP A. Commlaaioning of the following refinery capacity 
addition projects have been done In the last three years: 

New Refinery MMTPA 

IOCL, Panipat 8.0 

RPl Jamnagar 27.0 

NRL. NumaJlgarh 3.0 

Expanalon of exlatlng reflnerlea 

MRPL. MangaJore 6.0 

IOCL. Koyall 3.0 

HPCL. Viaakh 3.0 

(c) and (d) The details of the amount allocated and 
actually &pent tOr Increase In refining capacity for the I88t 
three years for the PSU Oil COmpanIea Is u under: 

(Ra. In erore) 

Amount AmoUnt 
Allocated actually epent 

IOCL, Panlpat 930 931 

NRL. NumaIIgarh 2019 1879 

IOCL. KoyaII 550 551 

HPCL. Viaakh 792 831 

[TfM8IationJ 

U. of QIc)MI Infonn8tIon .,...,. 

7571. SHRI RAMPAL SINGH: w. the MInIater of 
ENVIRONMENT AND FORESTS be pIeued to ltale: 

(a) whether the Government have any propoI8l to 
u.e INSAT b .. ed Global Information System and 
computera to conMfW foreata: 

(b) If 10. the delella thereof: and 

(c) the time by which the final decIaIon II likely to 
be taken In IhII regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) No. Sir. 

(b) Doea ,not ....... 

(c) There Ia no propoMI to uee global InfonnatIon 
ayatem. However. Fo" &Ivey of Incia II UIIng ...... 
data, GeogrephIc Information System, GIotMII POIIItonIng 
Syitem and computel8 for ..... ment of tor.t cover of 
the oountYy blennlaiiy. 

Public Cell 0ftI0ee 

7572. SHRI-MANSINH PATEL: 
SHRI RAM TAHAL CHAUDHARY: 
SHRI TARUN GOOQt: 
SHRt SANAT KUMAR MANOAl.: 

WI the MInIIter of COMMUNICATIONS be pIeMed 
to atate: 

(a) the number of P.C.Oa. functioning In MCh of the 
North Eutern Stat... West Be.. Mandavi ~ 
of Gujarat and Ranch! region of Bihar at preHnt. 
~ 

(b) the number of appIicatJona lying pending for the 
IrwtaIaIIon of PCOI In the Mid NgIonI durtng the tall 
three yMfI and till date; 

(c) the time by which .. theM IIPPIicafionI are ~ 
tobe~ 

(d) whether theM PCOa, are not tuncaontng PfOP8fIY 
and utilfactortty In the said StateI and tha regIoM; 

(e) If .0. the detalla ther.of and the ,.a80M 
therefor. 
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(f) the Iteps taken by the Government for smooth 
functiOnIng of PCOe In the Hid Statel and the regions; 

(g) the number of PCOe cIoeed In Welt Bengal during 
the IMt th .... yeera; 

(h) the reuons therefor, 

(I) whether the Government ptOpOl8 to Increase the 
number of PCOS for the Sundarban area In W.B.; and 

0> " eo, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 
Information Ie given In the attached Statement. 

(b) 16127 applications are lying penclng for allotment 
of PCOI In thole region.. 

(e) All the pending applications are to be c\e8l8d 
progreuively by March, 2001 subject to technical feulbility 
and the applicants fuIfIHlng other conditions. 

(d) and (.) SIr, molt of the PCO. are functioning 
property. M and when som. fault 18 reported the same 
Ie attended promptly. 

(f) Steps taken for proper functioning of PCa. Include 
upgradatlon of extem.1 plant and provisioning of reliable 
media. . 

(g) Nil. 

(h) Doee not arlee. 

(I) and 0) SIr, at present 25 PCOs are wortdng In 
Sunderban .r •••• 91 .ppllc.tlon. are pending for 
allotment of PCOt which .re to be cleared progreaaIvely 
by June, 2000 lubject to technical feasibility of the 
applicants funilUng other condition •. 

Sta..,.." 

Name of the St.te No. of PCQa Fooctioning 

1. AIaam 6679 

2. AruMChaI PradMh 842 
3. Manipur 875 

4. Meghalaya 742 

5. Mizoram 481 

6. N.gaIand 1029 

7. Trtpura 832 
8. Weet Bengal 38530 

9. Gujarat (Mandavi region) 395 

10. BihIIr (Ranchl region) 1371 

[Eng/Ish] 

7573. SHRIMATI RENUKA CHOWDHURY: WUI the 
Mlniater of COMMUNICATIONS be pIeued to state: 

(a) the number and namel of Private parttes which 
have established Internet gateways In the country at 
present; 

(b) whether private Satellite companies are offering, 
Satellite Internet connectivity (bandwidth) to Indian Intemet 
Service Providera (ISP); 

(c) H 10, the details of the Satellite covering India; 

(d) whether the New Satenlte INSAT-1C launched by 
Incia Is ready for commercial oparatloha to provide Internet 
Bandwidth to Internet Service Providera; and 

(e) " 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) At 
pre.ent, no private partie. have .stabllahed Internet 
gateway In the country. However, In principle approval 
for setting up of Intemet gateway has been given for 
Eighteen Intemet Service Provldera (ISPe) for eetling up 
sixty six Internet gateways. The list Is placed In the 
Statement. 

(b) Yes, Sir. The Govemment has pennllted ISPa to 
obtain bandwidth from foreign satelllte8 which are c0-
ordinated over India. 

(c) The following satellites provide c-band coverage 
co-ordinated over India; 

JCSAT·3A, Palapa, Sn-A, NSS 703, PAS-4, 
Thalcom-3 and Inteleal 

The following Satellltee provide Ku-band coverage c0-
ordinated over India: 

NSS 703, PAS .. and' PAS-7 

(d) and (e) The new ..... Iite INSAT 38 launched by 
India Is ready for commercial operation for ~ Very 
Small, Apperture Tenninal (VSAT) aervices. It wiI not 

,auppcWt ISP gateways. 
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rr,.".,.UOn] 

Power Qenendlon through ChuMi ' .. 1 

7674. SHRI RAMANAND SINGH: WUI the Mlnleter of 
POWER be pIeued to ltate: 

(e) the power In mega watt targeted to be achieved 
from TAMAS Hydro-electrlc Power Project In Madhya 
Pradeah; 

(b) the aMUel target of power generation In mega 
watt through Chaehal Water Fall under the Baneagar 
Inter-state irrigation project In Same dl8trlcl of Madhya 
PradeIh; 

(c) the expenditure Incurred on thIa project 10 tar 
and the detalle of amount propoeed to be apent thereon; 
and 

(d) the time by which the aaId hydro-electric power 
pfOjecta are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (e) The 
targeted capacity of Baneagar Toni H.E. Project (TAMAS) 
In Setna Diltrtct of Madhya Pradelh .. 426 MW (3xh.l6 
+ 2.15 + 3)(20 + 2x10 MW). 

(b) The annual target of power generation from the 
eommillloned Power Houn-I near Chachal Fall under 
the Banaagar 1n1er __ te Irrigation Project Is 315 MW. 

(c) The total estimated cost of the project at 1996 
price level is Rs. 976.37 eml'88, out of which an amount 
of RI. 735.01 emres has been Incurred on this project. 

(d) The work on Power HoU881 II, III and IV are In 
progreat and are scheduled to be c:ornmIuloned In 2001· 
2002. 

[Englsh] 
\ 

Connct for Dredging Work. 

7575. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of SURFACE TRANSPORT be pleased to atate: 

(a) whether a large number of torelgn dredging 
companies are awarded the contract of dredging work In 
the country; 

(b) H 80, the number of dredging work given to foreign 
companies during the last three years, location-wise and 
amount-wise; 

(c) the rea.ons for not awarding the •• job. to 
Dredging Corporation of India; and 

(d) the steps propoeed by the Government for 
expansion of Dredging Corporation of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) and (b) The following dredging wot1ca have been 
awarded to the foreign dredging eompan\ee during the 
last three years: 

SI. Name of the Name of the Foreign Company Contract Value 
Port No. (Ra. In erare) 

1. Calcutta Port MI.. HAM Dredging and 28.45 
TNit Marine Cortractor, Netherlands 

2. Chenoal Port MIs. JAN DE NUL, N.V., 84.79 
Truat Belgium 

3. Vleakhapatnam Mia. Dredging Intemational, 10.21 Port Truat NV, BelgIum 

4. Cachln Port MIa. VAN CORD ACZ 108.80 Trust 

5. Mumbal Port MIl. HAM Dreding and 82.28 Trust Marine Contractor, Netherlands 

6. TutIcorIn Port MIa. JAN DE NUL. N.V., 110.38 Tru.t Belgium f. 
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(c) The Dredging Corporation of India Ltd. doeI not 
have adequate capacity to take up all the drec:Igmg worka 
at the Major Ports. In view of thle the Major Porta have 
been permitted to Invite competitive bide. 

(d) The Dredging Corporation of India Ltd. has placed 
ordel"8 for two more Trailer Suction Dredgers of 7400 
cu.m. capacIIy each and with the addition of theI8 two 
dredgers, DCl's lnatalled capacity (Ins1tu) would go up to 
about 68 mlHIon cu.m. per annum from the 41.5 mIHon 
cu.m. at present. 

NTPC Po .... Pr0ject8 on LPG 

7578. SHRI RATILAL KALIDAS VARMA: Win the 
Minister of POWER be pleaaed to state: 

(a) the name of National Thermal Power Corporation 
(NTPC) Power projects NMlng on UquIfied Natural Gu 
(LNG); 

(b) the name of NTPC power projects which ..... 
Pl'888nt Nnnlng on Naphtha; 

(c) the name of the projects for which uIIImate fuel 
LNG Is envisaged; 

(d) the reasons for L.a of this pal1lcular fuel; and 

(e) the reasons for Nnnlng some of the NTPC 
projects behind schedule? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRlMATI JAYAWANTI MEHTA): (a) Presently 
none of the National Thermal Power Corporation (NTPC) 
gas power plants are Nnnlng on Uqulfled Natural Gal 
(LNG). 

(b) Of NTPC's power plants only Kayamkulam CCPP 
Stage-I In Kerala Is operating with Naphtha 88 the primary 
fuel. However, NTPC Is using Naphtha as an alternate 
fuel for its gas based power plants at Kawas. AntI and 
Aura/ya also. 

(c) The expaneiori stages of Combined Cycle Power 
Plants (CCPP) at Kawas and Jhanor-<.;andhar In Gujand. 
Anta In Rajasthan and Aura/y8 In Uttar Pradesh are 
planned based on LNG as the ultimate fuel with Naphtha 
to be used as the bridge fuel during the In/llal period of 
opendton til such time LNG " made available. Even 
Kayamkutam CCPP will have LNG as the ultimate fuel. 

(d) Natural gas Is cteaner fuel for power generation 
and gas bued power plants have short gestatiOn period 
II compared to coal baled or hydro power ptants. LNG 

(e) None of the NTPC'. on going projects are 
preMnI/y runnfng behind eohed&M. 

(T"""1Iott/ 

AIeIItMoe' from C.R.F. for .......... tn 

7m. SHRI HARIBHAU SHANKAR MAHALE: WI the 
Mlnllter of SURFACE TRANSPORT be pIeued to elate: 

(a) whether the Union Government have reoeIYecI 
any repreeentation regarding the ...... of InIuffIcient 
amount from the CentraJ Road FLild for the NIIIioMI 
Highwaya In Maharuhtra during 118M9; and 

(b) • eo, the .... thereof Mel the I'MCtion of the 
Governrnent In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT CDR. DEBENORA PRADHAN): 
Ca) and (b) No, Sir. The 8I"8twhh Central Road Fund " 
not UMd for NItionaI HIghway worka. 

[EngIJIh) 

LPG ~ for ..... , __ 

7578. DR. M.P. JAISWAL: Will the Mlnitter of 
PETROLEUM AND NATURAL GAS be pIMMd to ..... : 

(a) the edmated monIhty requINment of LPG for 
BeIIIah 0IAtct of BIhar .. .".......t Mel the ~ poaIdon 
thereof; 

Cb) the Itepa the Government have taken to meet 
the ful requl,.,.,..,. of LPG In the dlettict; 

(c) whether the rural ...... of the dIItrIc:t ... being 
neglected In -..ppIyIng LPG: and 

(d) If 10. the detanl thereof and the remedial 
,....".. the Govwnment propoee to take In IhiI regard? 

THE MINISTER OF STATE IN THE M.Nt8TRY OF 
PETROlEUM AND NATURAl. GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS CSHRI SANTOSH KUMAR GANGWAR); (a) to 
Cd) At praeent. the demand of LPG CUib118tS enrolled 
with the PWIIic Sec:Ior OH Compen6-. In the Stale of 
BIhar including a.aiah DIItrtct " being met by and large 
in full. Whenever LPG backlog develope, PSU 011 
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Companiee take various meuu.... including maxlmlllng 
Irnpot1I, operating the bottling pIanIa on extended houri! 
SundaY' and' holidaY', etc. to meet the demMd In the 
affected markets. 

PromotIon of I!co-Tourtam 

7579. SHRI SUBODH MOHITE: Will the Mlnlater 
of ENVIRONMENT AND FORESTS be ple .. ed to 
state: 

(a) whether the Govemment have prepared any 
strategy to promote eco-tourilm to curb poaching and to 
maintain the protected area of aanctuartee; 

(b) If 10, the detail, thereof; 

(c) whether the Government have decided to develop 
Kanha near Nagpur as eco-touriat place; 

(d) If 10, the cletalla thereof; and 

(e) the amount lanctioned for thla PUrpol8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) YH, Sir. The Government of 
India has evolved guldellnel for wildlife touriam as per 
the dlrectIon8 of Standing Committee of Indian Board for 
WildlHe. Th... guldellnee primarily aim at encouraging 
participation of local people In the tourlam management 
with the objective of bIo-diveraity coneervatlon on one 
hand and improving the aocIo-economic atatua of local 
people on the other hand. Involvement of local people In 
wlldItfe tourlam will help In curbing poaching and Illegal 
trade and wli Improve the bIo-diveraity potenlial of the 
area. 

(c) No, Sir. 

(d) and (e) Do not arlae. 

7580. SHRI MANIBAHI RAMJIBAHI CHAUDHRI: Win 
he Miniater of PETROLEUM AND NATURAL GAS be 
)!eued to ltate: 

(a) whether rea,rvel of 011 and gas have been 
dentIIIed In RaJuIhan recently; 

(b) If 10, the eatlmated quantum of 011 and Natural 
gill likely to be explored from theM nIMMI8; 

(c) whether the Government have undertaker! the taak 
of exploring 011 and gas therefrorn; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI $ANTOSH KUMAR GANGWAR): (a) to 
(d) During 1999-2000, crude oil has been discovered in 
Blkaner dlatrlct of Rajasthan by a private company, viz. 
MIl. Shelf India Production Development B.V. (SIPD), with 
an estimated oil inplace of 1.3 MIUIon Standard Stock 
Tank Barrel (MMSTB). The qu.,wrn of crude 011 to be 
eJCplolted from thIa reserve will depend upon the ,..uIt of 
further appraisal and exploration work, to be undertaken 
by the contractor. 

[English} 

Standllrd of Lepl Education 

7581. SHRI P. KUMARASAMY: WJlI the Mlnllter of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleued to 
_e: 

(a) whether the Government are aware that there 
has been a considerable fall In the standard of legal 
education; 

(b) If 80, whether there is an urgent need to avert 
this trend and to Improve the quality of law education in 
the country; 

(c) If so, the reaction of the Government In this 
regard; and 

(d) the steps taken by the Government to Improve 
the standard of legal education in country? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (8) to (d) As per 
the information received from the Bar Council of India, 
there has been steep deterioration in the standards ct 
legal education Imparted in the Country and this has 
been engaging the attention of the concerned authorttles 
eapeclaJly the Bar CouncH of India in the past few ye ..... 
The sharp decline in the standards of IegaJ education 
was dlecU88ed at two Conferences held at Bhubaneswar 
and Hyderabad in the year 1995. The Bar Council of 
India fett urgent necessity to improve the standards of 
legal education and in this regard, the Council has been 
taking several steps Including revision of curriculum and 
declslO;" to close down the .... enIng law colleges which 

fare net following the norms prescribed by the Bar Courd 
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of India for imparting legal education. The Bar CoundI of 
India has also been visiting and inspecting various law 
collages in the country and disapproving affllltation of 
those colleges which are not following the rules laid down 
by It and aeking the cohgeI to improV8 theml8lvel by 
giving them appropriate dirKtlone. 

. lntrHtruoture Statue to ShIpping Induatry 

7682. DR. SHRIMATI C. SUGUNA KUMARI: 
SHRI G.S. BASAVARAJ: 
SHR' VILAS MUTTEMWAR: 
SHRI SURESH RAMRAO JADHAV: 

Wltl the MlnI8ter of SURFACE TRANSPORT be 
pleaeecl to state: 

(a) whether the Union Govemment have decided to 
set up a epecIaf group to go Into the question of granting 
infrastructure status to the Shlpptng Industry; 

(b) If so, the composition of the said group alongwith 
its terms and reference; 

(e) the details of other points to be atudIed; and 

(d) the time by which the report of the study group 
Is likely to be submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENoRA PRAoHAN): 
(a) No, Sir. 

(b) DoH not arise. 

(e) and (d) The Shipping Policy Committee, In Ita 
report, has recommended that the shipping InduItry must 
be recognised as an export Industry at par with other 
industries. Government have initiated action on the above 
recommendation and al80 for the following fiIcaI and 
ffnancIaI incentives to help the ehipplng induIIrY= 

(i) Enhancement of depf8Ciation from 20% 10 40%. 

(II) Tax relief to Indian seafarers. 

(iU) Coastal shipping to be declared as an 
infrastructure indu8try. 

8etpunl 1'herma1 Power Stattons 

7583. SHRI KANTILAl BHURIA: WI the MlniIWf of 
POWER be pleased to state: 

(a) whettw the payment Is not being regutarty mede 
by the Rajathan Stat. Electricity Board fQr the 
malnlenance of 11'8 8twa in the SaIputa Thermal Power 
Station No. 1 in Madhya Pradesh; 

(b) If 10, the reeeona "*-for; and 

(c) the 0UIItandIng du. of Medhya PnldeIh .... 
Rajuthan State Electricily Board at preeenI aIongwtIh the 
action being taken to ntCOver INCh duee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHFIlMATI JAYAWANTI MEHTA): (a) to (0) 
Satpura Thennal Power Statton No. 1 In MIldhv- PMdIIh 
Is • joint vent.,. of Madhya PradMh EIectrtcIy Board 
(MPEB) and Ralafhan State Eleatrlclly Board (RSES) 
sharing benefillcost In the ratio of 80% and 40% 
respectively between the two Boardl. A. MPEB II 
consuming the RSEB's 8hare of energy generated In 
Satpura station, RSEB Is making IIdfuabnent of the coM 
of energy consumed by MPEB from RSEB'. stwa In 
O&M expenditure of Satpur. station. As per RSEII 
account, R8. 49.71 oro,.. oro,.. (upto 31.3.2000) Is 
recoverable from MPEB on thla account. 

[TrantIIaIJon} 

ReplIIOeIn8nt of MARA ay.tIIm 

7584. SHRI SUKDEO PASWAH: 
SHRI PRABHAT SAMANTRAY: 
DR. SUSHIL KUMAR INOORA: 
SHRI RAM MOHAN OAOOE: 
SHRI R.S. PATlL: 
SHRI M.V.V.S. MURTHI: 
SHRI SHIVAJI MANE: 

WII the MinIItIW of COMMUNICATIONS be ...... 
to state: 

(a) whether the GovemmenI have MY propoeaI 10 
replace the highly fault prone MutII AC08I8 RlnI RacIo 
(MAAR) ayMIm wIIh WIret.e In loc8I Loop (WLL) ~ 
for VIIage Public Telephone (VPT); 

(b) if 10, the det.aiII Ihereof; 

(c) the financial ~ InYoIved therein; 

(d) whether the pm,te s.ctor companies are 
proposed to be Involved therein; 

(e) if 10, ........ Ihereaf; and 

(f) the ... taken by the Govemment In thIa regIfd? 



287 Written AnsW6tS MAV 15.2000 288 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (c) 
Ve. Sir. while every posalble attempt Is being made to 
maintain MARR systems at a reasonable level of 
dependability. thoee which are found difficuh to maintain 
due to lack of servicing and repair support from original 
manufacturers or for any other reasons, will be 
progressively replaced. Some of the new technologies for 
rural Telephony are Wireless in Local Loop, TDMAlPMP 
01 C-DOT. Satellite based telephone etc. Financial 
Implications ahal be wort<ed out at the time d replacement 
depending upon the technology used. 

(d) to (f) No SI!. the private sector Companies are to 
meet their own obligations of providing Village Public 
Telephones as per their licence agreements. In all 6 
Ilcencees have to provide VPTs within the first three yeara 
of thllr operation. Meetings have been held whh the 
licenc;ees to make them comply with their commhments. 

(English] 

eNG Filling Statlonl In Deihl 

7585. SHRI NARESH PUGLIA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) the number of Compressed Natural Gas (CNG) 
filling stations wort<lng at present In Delhi. 

(b) whether after the decision of the Supreme Court 
verdict regarding running of CNG buses in Delhi. there is 
need for more such eNG fiUing statione; and 

(c) if 10. the number of CNG filling stations likely to 
be let up In Deihl In the current financial year? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 31 
CNG outlets have been commisaioned in Deihl as on 
date. 

(b) and (c) Vea. Sir. As per the Sl4't'8fTIa Court 
directive dated 28.7.1998 GAIL Is ntqUired to expedlte 
and aJq)8lld from 9 to 80 CNG suppty outlets in Delhi by 
31.3.2000. 

[TraMlstJon} 

Tellphone FHlHty 

7686. SHRI NAWAL KISHORE RAt: 
SHRI RAMJI lAL SUMAN: 

Will the Minister of COMMUNICATIONS be· pleased 
to state: 

(a) whether the varIou. technlq ..... haw been U8ed 
for providing telephone faclUty In ""-' 8nd urban area 
of the country during the last few yeara; 

(b) If 10, the detalia of such techniquea eldngMth 
the rnanner in which these were different In terms of 
application; 

(c) the basis on which theee techniquel were aeIeeted 
for urban and rural areu; 

(d) whether these techniques have J)!Oved succeuful 
for these areas; and 

(e) H SO, the details thereof and H not, the reuons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) Ves, 
Sir. Various technlquea have been LMd. in .lUbecriber 
access, switching and tranamleelon network during.1ast 
few years. 

(b) Subscriber Access Network-Under gtOW1d cable 
and overhedad Unes are being used to provide telephones 
in rural and urban areas. In addition MARR technology 
was used to provide VHlage Public Telephonea (VPTs) in 
rural areas. 

Tranemlaaion Network-Various technique. like 
microwave, 0ptIcaJ FIbre and SatellIte have been ueed 
for providing rallable connectivity to the exchanges In ruraJ 
.nd urban areas. 

Switching Network - Digital Electronic Exchanges are 
being uaed in urban and rural ....... 

(c) The techniques are 88Iected on the bull of 
traffic requirement and specific locations and terrain of 
the area. 

(d) and (e) All theee technique. have proved 
~ 8JC1C8p1 MARR system. Pedonnance of tMRR 
systems has not proved to be reliable. 
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[English} 

Poet omen 

7687. SHAI DALPAT SINGH PARSTE: 
SHRI MOINUL HASSAN: 

Wli the MInister of COMMUNICATIONS be pIeued 
to state: 

(a) the ratio of post offices as against population In 
each State, State-wi8e; 

(b) the names of the States where the poll officeI 
Is leis as compared to other States particuIIrIy In MId1ya 
Pradesh; 

(c) the stepe taken by the Govemment to remove 
this disparity; and 

(d) the details of the development works undertaken 
in the Post and Telegraph Sector In Well Bengal, Bihar, 
Orissa, Madhya Pradesh, K ...... Md T~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 
information Is given In the enclosed Statement-I. 

(b) The Information I. given In the encloaed 
Statement-II. 

(c) New Poet Offices are opened .. per Plan 
projectlona. Thla .ia aubjer;:t to availability of 
lunda end Sanctiontng of requlr.d posta by MinIRY 01 
FInance. 

(d)The detalll of the Poet 0ffIce8 oepend during 
1~2000 ant given in encIoHd Statement-III. WIltI the 
expaneion of Telephone NeIWOItc. the teIegnIph tnIfftc II 
steadJIy decIi "!g. Thenrfora, no apedfic targIII haW! ~ 
fixed for opening of telegraph officeS In Welt Bengal, 
Bihar, Orieaa, Madhya Pradesh, Kerala and Trtpura. A8 
per the poJicy of Department each viJIage Is to be provided 
with Public Telephone facility by March, 2002. P~ 
telephones opened in pa.t offtcee are UI8d to provide 
telegraph faclity on phonOCOm. The modemiIation 01 
Tetegraph &eMcee hal been done by Induction 01 micrO-
PfOCe8eor baaed technology. Store end Forward MII.age 
Switching Syeterna .1SFMsSa), EJeetronics Key Board 

Concentrato .. (EKBCa) have been provided In thl 
T~ Nelwoft( .. per dItaIII below: 

State SFMSS EKBCa 

West 8engaJ 28 

BIhar 2 03 

Orteaa 2 02 

Madhya PrIIdIIh 4 04 

KnJa 3 18 
Trtpura HI Nil ........ .., 
S1.No. Name 01 Circle Popue.tion SetV8d PI, 

Poet 0IIt0I 

2 3 

1. AncIva Pt'IIdeIh «189 

2. AIeam 5737 

3. Bihar 7247 
4. DeIV 18487 

5. GujIrat 4822 

Dadra N. HaveR 3048 

08I1W1 & DIu 5876 

8. HaryMII 81. 
7. HJmachaI ~ 1848 

8. Jammu & KahmIt 4711 

9. Karnateka 4648 

10. KIfIIa 5767 
L.akIhadweIp 5173 

11. Madhya PnIdI8h 5834 

12. MIIhIrUhIra 8337 

Goa 412. 
13. NotIt EaaI 

AnIr*twI PradeIh 2125 

rantpur 28Ii6 

Meghelaya 3843 

Mizcnm 1738 
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2 3 2 3 

Nagalanet 3812 12. Maharashtra 12426 

Trlpur. 3853 Goa 253 

14. Oriaaa 3080 13. North East 

15. Punjab 5370 Arunachal Pradesh 294 

Chandigarh 12818 Manlpur 689 

16. Rejaethan 4231 Meghalaya 483 

17. Tamil Nadu 4615 Mizoram 397 

Pondicherry 8526 Nagaland 320 

18. Uttar Prad6.h 6875 Tripura 711 

19. W .. l Bengal 7884 14. Oriue 8120 

6iIdim 2009 15. Punjab 3879 

A&N Islands 2886 Chandigarh 52 

National Average 5477 16. Rajasthan 10371 

17. Tamlt Nadu 12065 

tn.tement-l, Pondlcherry 95 

SI.No. Name of Circle Total Number of 18. unar PradeIh 2Oa23 
Poet OffIces 19. West Bengal 8822 

2 3 SIkkim 204 

A&N Islands 97 
1. Andhra Pradesh 16188 

2. Assam 3885 Total: 154149 

3. BIhar 11914 .. ,.",.",.", 
4. DeIhl 569 DetaIls of Post OffIces Opened During 1999-2000 
6. Ou"rat 8960 

Oadra N. HaYeli 34 Twgea AchiIMtmenII 

DMMln & Dlu 17 EDBOI 0S0s EDBOe DSOe 

6. Haryana 2837 Weat Bengal 43 " 41 9 
7. Himachal Pradesh 2764 Bihar 50 3 61 
8. Jammu & Kashmir 1838 

Oriaaa 14 . 2 14 2 9. Karnataka 98S3 

10. Keraia 5061 Madhya Pradesh 40 4 40 4 

Lalcahfldweep '4 Kerala 4 2 4 2 
11. Madhya Pradeeh "335 frtpura' 4 " 
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u .. of S .... lo.. CyI ....... 

7588. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

<a) whether the public sector oil companiee propoee 
to introduce ·amd size gas cylinders in the wake of the 
permission to UI8 LPG In cars; and 

<b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): <a) and 
(b) The Public Sector Oil Marketing Companies have not 
finalised the size of cylinders to be uaed in automobiles. 

[English] 

Internet 

7589. SHRI Y.S. VIVEKANANDA REDDY: WHI the 
Mlniater of COMMUNICATIONS be pleased to state: 

(a) whether the United States h .. envinced Interest 
to arrlst Intemet growth in India; 

(b) whether Unllad Stat .. Prweidant during his recent 
viait, has announced an aid packllge of $ million to 
promote Intemet access In rural areas; 

(e) if so, wheIheIthe five.year III8iItanCe programme 
would help promote a policy and regulatory environment 
to accelerat. growth of India'. Information and 
communication technology; and 

(d) H 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No such 
proposal, Sir. 

(b) No. 

(c) .wid (d) Not applicable. 

...... 1Ity of 0.. end 011 In 
&at God8..r1 01 .... A.P. 

7590. sHRI MUORAGADA pAOMANABHAM: WI the 
MIniIler of PETROLEUM AND NATURAL GAS ." pIeMed 
to state: 

(a) whether there are any avaBeblllly of Natural G. 
anef Crude Oil InEIit Godavari Di8trtct, AncIva Pradeah, 
8UppOI1ed by acIantIffc Information; 

(b) If 80, the name. of the .rea. wh.... th ... 
resources have been identified; 

(c) whether the,. are any ~ 110 explore 011 
and N.tural gas from theIt areas; and 

(d) If 80, the 8I8p8 taken 80 far Md the time echeduIe 
for exploration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The following twenty crude 011 and Natural gas ffndl 
have been made In Eat Godavari diatricf of the State of 
Andhra Pradesh by au and Natural Gas Corporation Ud. 
(ONGC) upto 1.4.2000; 

MOri, Kesanapalli, Keaanapalli-Weet. Bhlmanapall •• 
Tatlpaka-KadaH, Puartapudl, Chlntallapalle, Mandapeta, 
Manepalle, Endamuru, eandamurlanka-North. 
Mummudivaram, Ponnamanda. MulllldpaHe, AdvivipaIem. 
Enugapalll, Rangapuram, Magatepam, Keaavadasapalem, 
SirikattapalJe. 

(c) Further exploration Ie planned by ONGC In nine 
of the above twenty areas. 

(d) (I) The following eJCploratory Inputs heve been 
expended by ONGC In Eat GodaYlllf diItdct during the 
penoct 1997·2000. 

SeIImIc Survey: 

20 : About 430 Una Kilometre 

3D : About 3300 Una KIlometre 

EJcpIoralory Well: 47 

(Ii) ONGC plane to acquire 450 Une KItometra of 20 
Md 2200 line KIometre of 30 eel8rnic data, and to drill 
28 exporatory wells during the period 2000-2002 in the 
dIIItrtct. 

equipment Mel V ...... for AugmentMIon. 
of Port CepIIcIty 

7591. DR. RAGHUVANSH PRASAD SINGH: Wli 
the Mn.ter of SURFACE TRANSPORT be plealedlIO .... : 
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<a) whether Indian Port Association was entrusted by 
the Govemment to standardise the equipment and vessels 
required by the major ports and to short-list the vendors 
thereof 80 as to reduce the time required for award of 
contracts vis-a-vis faster augmentation of port capacity; 

(b) if so, the present status thereof; 

(c) whether simUar/same equipmentlveuels are being 
procured by various major ports; 

(d) If 80, the details thereof; 

(e) whether the Govemment propose to take similar 
action for centralised system of tenderlr9proc:urement, 
as has been done for short-listing of vendors; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. OEBENORA PRADHAN): 
(a) Yes, Sir. 

(b) The ahort-Ilsting of vendors for major equipment! 
notlUa required by the ports have since been completed 
and ports have also been I:ldvised to invite the 
bids for their future requirements from the ahort-listed 
vendors. 

(c) Yes, Sir. 

(d) The same/similar equipment/veasels being 
procured by the porta are Rail Mounted Quay Cranes 
(RMQC), Rubber Tyred Gantry Crane (RTG), Wharf 
Cranes, Reach Stacker, etc. and also the f10tUia viz Tugs, 
Launches and other small floating cratts. 

(8) and (f) No, Sir. The merits vis-a-vis demerits of 
the centralised system of tendering/procurement through 
consolidation of requirement of all the major ports needs 
detailed examination. However, action has already been 
initiated for streamlining and bringing a uniformity with 
regard to terms & conditions of tendertbld documents of 
all the major ports. 

Policy tor Forest Dependent CommunlUH 

7592. SHRI A. BRAHMANAIAH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have received 
representations to evolve a policy for forest-dependent 
people and communities; 

(b) If 80, the details thereof; 

(c) the manner in which the Government .... going 
to work out a policy to ensure that traditional and forest 
dependent communttIe8 are not puahed to a situation 
where their survival itself becomes dIfftcuIt becauee of 
denial of access to forests; and 

(d) the steps proposed by the Govemment to Interact 
with such communities and evolve a policy? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) to (c) The Govemment have not received 
any representation to evolve a policy for forest-dependent 
people and communities. However, the Gove~ have 
enunciated the new National Forest Policy In 1988 with 
the principal aim to ensure environmental stablUty and 
maintenance of ecological balance by creating a massive 
people's movement with the involvement of women. The 
Govemment have no proposal to change the present 
policy. For the forest-dependent people, policy envisages 
that: 

(i) Minior forest produce provides sustenance to 
tribal population and to the other communities 
residing in and around the foreet8. SUch produce 
should be protected, improved and their 
production enhanced with due regard to 
generation of employment and lnoome. 

(iI) The programme of afforestation should be 
intensified with special emphuIs on augmenting 
fuelwood production to meet the requirement of 
the rural people. 

(1M) The holders of customary rights and 
concessions In forest ...... shoukf be motivated 
to identify themsetves with the protection and 
development of forests from which they derive 
benefits. The rights and conceaions from 
forests should primarily be for the bonafide uee 
of the communities Hving within and around 
forest areas, specially the tribal&. 

(Iv) The life of tribals and other poor living within 
and near forests revolves around foresta. The 
rights and concessions enjoyed by them should 
be tully protected. "Oteir dome8tic ,.prements 
of fuelwood, fodder, minor forest produce and 
conatruction timber ehould be the finst charge 
on fo,eet produce. The.e and substitute 
materials should be made available through 

. conveniently loca"d depot. at re .. onable 
1 prtcee. 
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(v) Similar con.tderatlon should be given to 
8CheduIed cutea and oeher poor IMng near 
fornt.. However. the area, which 8uch 
conaideration ahoukt cover would be detennined 
by the carrying capacity of the foreetI. 

(vi) Having regard to the symbiotic relationship 
between the trbII people and foresta, a primary 
talk of all agenclel reeponaible for forest 
management, including the forest development 
corporations ahoulcl be to allOClate the tribal 
people cloeely In the protection. regeneration 
and development of fOf88t8 .. well • to provide 
gainful employment to people living In and 
around the to ....... 

(d) The invotvement of forest-dependent people in 
protection and development of foreats on uaufruct aharing 
baaIa has become the main strategy of management of 
foreats. SUch people constitute village forest protection 
comrn1ttee8 (VFPC) for joint management of to.... At 
preHnt 36130 village forest protection oornmIa8eI are 
managing around 10.25 million hectare of degraded 
toreats. In the joint forest management, the VFPCs are 
involved from the stage of plaMing. TheM commmees 
have rehabilitated forests as permanent resource base 
for their· sustenance. 

Production of Crude OU and Go In QuJanlt 

7593, SHRI P.S. GADHAVI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pINMd to 
state: 

(a) the detaIIa of total production of crude 011 end 
gal from varioul welle located in Gujarat State; 

(b) whether there 18 any Increase In production 
of crude 011 and gas In comparison to the Iut two 
yea,.; 

(e) If nbt, the ... taken by the GQvernrnent to 
tnc..... the production: 

(d) whether atry study has been undettaken to locate 
the new area of oft and g8I produCtiOn in the State; 
and 

<e> If 10, the cIetaIIa thereOf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN l"HE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRf SANTOSH KUMAR GANGWAR,: (a) and 
(b) The production of CIUde oil and ......,.. gu ~ .. 

Year Crude Oil 
(MMT) 

1887-88 6.878 

1898-98 5.aeo 
1 __ 2000" 5.704 

WIT: MIllon MeIrtc Tonnee 
BCW: BIllIon CWIc MeCr .. 
*ProvIIIonaI 

HATURALI GM 
(SCM) 

3.175 

3.271 

3.273 

(c) Various "Ipe have been IaIcen for augmenttng 
curde oil production In the St.. of Gujarat. TheM are: 

(I) Implementation of enhanced off recovery 
schemel .. Salol and Santhal. 

(iI) Installation of gaa 11ft echeme. 

(16) Implementation of pilot lneitu-combuatlon project 
at Lanwa. 

(iv) DriUlng of new infh! wella, redlltributlon Qf w ..... 
Injection, h)·drofrecturtng and long di8tance akte 
tracking. 

(v) Implemontatlon of development echemea for 
South I<adI fields and W___ field. 

(d) and (e) Constant efforts have been mede to find 
01 and gu In new a ..... through foIowIng 1'MIIMUrM: 

(I) Acquisttion, processing and Interpr...uo" nf 
eeiImic data. 

(Ii) Aero-Maptic reconnaleeance .utVey COYertng 
an area of 48000 eq. km. In the Renn of Kutch .... 

(Ii) Driling of exploratory well. 

ReatruoturIng of InIIItuIe or Co8t and Worka 
Account8nta of india 

7594. SHAI C.P. RADHAKAISHNAN: Wltllle Miniater 
of LAW, JUSTICE AND COMPANY AFFAIRS be pIeued 
to .... : 

<a) whither the GoYemmeIIi propoet to t"e8tNOture 
the functioning of the lnetltute of Cott and Wmka 
~ of tncIa (ICWAt) tn 0fdIr to 1WfumiItt .... 
Image of the 1fWIIlute; 
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(b) " 10, the details thereof; 

(e) whether the Government have set up any study 
group In this regard; 

(d) If 10, the main recommendations thereof and the 
buls on which th ... recommendations were made; 

(e) whether the view points of the professional and 
eJpert bodIII would be elicited beff)I8 taking a final action; 

(f) " 80, the details thereof; and 

(g) the action taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) No, Sir. 

(b) Does not arise. 

(c) No. Sir. 

(d) to (g) Doee not arise. 

[Translation} 

Account. of NTPC 

7595. SHRI BRAJ MOHAN RAM: WUI the Minister of 
POWER be pleued to state: 

(8) the detda of the budgetary allocation made to 
the National Thermal Power Corporation during the last 
three yeara; 

(b) whether the Government have reviewed the 
functioning of the NTPC; 

(c) If so. whether the National Therm.1 Power 
Corporation his generated the power .. per Ita targets 
for the year 1999-2000; .nd 

(d) " not. the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAf'fT1 MEHTA): (a) National 
Thermal Power Corporation (f'fTPC) Ie not getting any 
net budgetary IUPPOf'lIt hal. however. been getting Grosa 
Budgetary Support (GBS) only for cepitaI expenditure i.e. 
muIlfIateraIIbieral Ioane .... routed through Government 
of India budget and no net budgetary support his been 

aHocated to NTPC In last.1 0 years. The, GBS toNTPC 
during last 3 years Is as under: 

Year Re. In Croras 

1997·98 172.75 

1998-99 168.n 

1999-2000 262.36 

(b) Yes, Sir. Apart from regular Intel'llCtlone between 
f'fTPC and Ministry of Power at the highest level, the 
performance of f'fTPC Is being reviewed quarterly by 
the Secretary of its Administrative Ministry (MoP). 
Representatives of various concerned Ministries of 
Govemment of India and Planning Commission are alao 
invited during the review. 

(e) and (d) Yes. Sir. As against MoU 'Excellent' target 
of 107000 Million Unit (MU) NTPC's power plants have 
generated 1186n MU of power in 1999-2000 I.e. 11677 
MU more than the target. • 

Reaenratlon for SClISTa In Judiciary 

7596. SHRI RATIAN LAL KATARtA: 
SHRI VILAS MUTrEMWAR: 
SHRI AMAR ROY PRADHAN: 
SHRI AJAY SINGH CHAUTALA: 

win the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleaaed to stale: 

(a) whether the Supreme Court hal held that the 
Govemment could not encroach upon the conatItutIonal 
provialons relating to appointments of Judicial o1fIcer8 by 
enacting a law providing additlonat ..... rvation to the 
backward claseee; 

(b) if so, whether the majority 3:2 Judgement was 
delivered In March. 2000. 

(c) if so. the reaction of the Government In this 
~rd;and . 

(d) whether the Govemment propose to make any 
provision in the preaent rule for providing quota for 
Scheduled CasteslScheduted T"rlbe8 and other Backward 
Classes in Judiciary also? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): <a) and (b) Yes. 
Sir. The ~reme Court In State of BIhar & Another Va. 
Baltnukund Shah & Others (JT 2000 (3) 221) pronounced 
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its judgement on March 14, 2000 In Which the majority 
of Judges (3:2) held that Section 4 of Bihar Reeervation 
of Vacanciee In POlIs and Servicee (for Scheduled Castee, 
Scheduled Trtbee and Other Backward CIaIaas) Ad., 1991 
which provides 50% reservation in posts for direct 
recruitment Including judicial services In the State Is ultra 
vires to the extent It applies to judicial services since it 
curtails the powea of the High Court and is in direct 
conflict with article8 233 to 235 of the Constitution 
because the Stllte Legi8tature by totally by-paaaing the 
constitutional mandate of articles 233 to 234 and wfthout 
being required to consult the High Court cannot lay down 
statutory scheme of reservation for Judicial services. 
According to the Court, SectIon 4 would not apply to 
district judiciary/subordinate judiciary as under theM 
articles Interference by State legislature Is totaHy excluded 
and the same, accordingly, I'Ias to be read down. 

(c) and (d) Since the judgement relates to the 
subordinate Judiciary of the State of Bihar, It i8 for the 
State Government of Bihar to examine Its Implications. 

{English] 

Computeory R .... atntlon of propertlee 

7597. SHRI RAVI PRAKASH VERMA: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Government propose to bring s 
legi81ation to make It compulsory for registration of 
propertle8; and 

(b) if 10, the time by which It i8 likely to be 
introduced? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) The provisions 
of the Transfer - of Property Act, 1882 read with the 
ReglstratIon Act, 1808 provide for compuI8ory registnIIIon 
of documenta of pn:Ip8rlIee in cue of ita tranIfer by 
mean. of sale,. rnor1SN8, ..... and gilt. 

(b) Does not arise. 

[Translation] 

SUpply of a.. to NTPC Power , ...... 

7598. SHRI HARJBHAI CHAUDHARY: Will the 
Minister of POWER be p\ea8ed to state: 

(a) whether IhI NTPC plant located In aujarat II 
unable to utiIIH ill opttmum .CII*iIY due to ~ 
of Natural gaa to them; 

(b) H 10. the rNIOnI theNfor; and 

(c) IhI efforta made by the Government to ...... 
sufficient supply of Natural gu to the aaid power 
planll? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) lind (b) 
National Thermal Power Corporation (NTPc) hal two 
power projects located In Gujarat namely Kawu Gee 
Power Project of 845 tMt CIIP8ClY Ind GandIw G .. 
Power Project of 848 MW~. WhIle gal Inl>;age for 
Kaw" Project Is 2.25 MIllion Cubic M • .,.. Per Day 
(MCMD) against the requirement of 2.5 MCMo. the 
linkage fer Gandhar Project Is 1.50 MCMO against the 
requirement of 2.5 MCMo. However, during IhI year 
1999-2000, the availability of gas for Kawu and Gandhar 
Projects was only 2.07 MCMD and 1.28 MeMO 
respectively. The resultant toea In generation In Kaw .. 
and Gandhar proJecta was 92 mIIon units and 2741 
million units respectively. Thus, while Kaw .. ptOject wei 
generally able to utiII8e Ita capdy. Gancttar project wee 
unable to do 80 becauee of Inadequate gas 1lrUgel1UPPIy. 

(c) Gas Authority of India Umlted (GAIL) II supplying 
gas to theM two power projecta. Aa far .. Kaw .. project 
18 concerned, gas supply Is almost matching IhI .nage. 
However. gas supply to Gandhar project is much .... 
than the linkage becauM of limited avdablllly of gu 
from Gandhar (SouIh GujanIt) gufteIdI. EftOftI ant being 
m8de by the Government for IncreMtng .. ~ of 
gas by optirniIing production from eJd8tIng fteIdI through 
better reservoir management, Infill drAltng, preuure 
maInIenance. lnstaIIatioIVoptimiIation 01 artIftcIaI 1ft ~, 
Improvement in recovery factor. UI8 01 advwad Ind 
cost effective technology. faster dewfopment 01 new 
dI8coveriea. exploration at greater dIpIhe In ext.tIngfletdl, 
extenclng exploration acIIvItieII to deep WIdell lind frontiM' 
area., increa .. d private participation In exploration 
actIvItie8 etc. 

(EngIiMf] 

C8pacItIM of Oil RefInerIn 

7599. SHRI A. NARENORA: WII .. .... .... r of 
PETROLEUM AND NATURAl GAS be ~ to .... 

(a) wMIhIr the InItaIed ~ of the vMow 01 
refIneriee ... not being ~ M to norHWFS bII)' of 
raw materIIII; 
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(b) If 80, the time by which the required raw material 
Ie Ukely to be made available: 

(e) the quantum of Petrol and LPG produced by these 
refineries monthly; 

(d) the name of by-products manufactured by these 
refineries and the manner in which these are being used; 
and 

(e) the mea8UI'H taken to prevent pollution caUMd 
by these refineries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (al No, 
Sir. 

(b) Not applicable. 

(e) The production of LPG and Petrol from refineries 
during March, 2000 wu 311 and 885 Thouund MetrIc 
TOM .. (TMT) reepectlvely. 

(d) Sulphur is one of the by-products produced by 
the refineries, which is being sold to fertilizer & c~emical 
manufacturing units. 

(e) Refineriel are meeting the atatutory requirements 
for liquid effluents u well u gaMOUS emlleiona .. 
apecHted by State PoUution Control Boards and CentraJ 
PoUutlon Control Board. Several environment protection 
projects have been Implemented by refineries over the 
years. 

Upgrlldatlon of Minor Porta 

1600. SHRI K.P. SINGH OEO: 
SHRI ANANTA NAYAK: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government have received any 
propouf for upgrading ~ some minor ports In the country 
partIcuIarty in OrIssa; 

(b) if 80, the datal .. of the propoeaIa receIYed In this 
regard durirlg the last three years; 

(e) whether the Dhamaraand ~ minor PCH1a 
are Included In the propoeaI: 

(d) if ao, the details of the other porta proposed to 
be upgraded 88 major porta; and 

(e) the allocation made in !hie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 

(a) No, Sir. 

(b) to (e) As per the proviaiolw of Indian porta Ad, 
1908, the responsibility for devefopment of minor pot1I 
lies entIteIy with the State Govenvnent concerned, which 
have administrative control on such porta. The funds for 
the development of minor porta are allocated by the 
Planning Commlaslon In the Budget Head of reapective 
State Government. 

Telecom Facilities 

7601. OR. GIRIJA VYAS: Will the Mlnlater of 
COMMUNICATIONS be pIeaeed to state: 

(al the number of Gram Panchayats in Rajasthan 
connected with telephone connectlon8 aIongwith the Fax 
and STOIISO faoilltiee .. on Mard'I 31,2000. dIItrtct-wfle; 
and 

(b) the steps propoaed to be taken by the 
Govemment to provide aaId f8lClllllee in all the Gram 
Panchayats of the State? 

THE MINISTER OF STATE IN THE ~INISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (8) 7922 
GrM\ Panchayala out of total 9181 Gram Panchayafilln 
RajuIhan are provided with the Inh8atrucIure for 8TO 
provllloning. DIatrIct-wtae detaIII are given In encIoIed 
Statement As there Is no licence fee for Fax facllty, 
aubacrlberaJPCOa u.e Fax machine. as per their 
requirement. 

(b) The Government propose to provide telecom 
faclltlee In every village of the State Includtng Gram 
Panct1Iyata by March, 2002 WIlh the joint efforts of Prtvale 

t FIxed I SeMce ProVidena. 



DItItrIct·wt.e DeIIIIIe 01 GIMJ PanchayrD hlMtg 
InfruIrut::fure for 8m Pf'OVI*onIng 

51.No. Name of 
Revenue 
Otslrict 

2 

Ajmer 

2. Alwar 

3. Banawara 

•. Balan 

5. Banner 

6. 8haraIpur 

7. BhOWara 

8. Blkaner 

9. Sundi 

10. Chlttorgarh 

11. Churu 

12, Oausa 

13. DhoIpur 

14. Dungarpur 

16. Henumw1gam 

18. Jalpur 

17 ....... "..,-

18. J_e 

19. Jhalawar 

20. Jhunjhunu 

21. Jodhpur 

22. KarIIuII 

23. Kota 

24. Nagaur 

25. Pall 

Total Gram 
Penchayat8 

3 

276 

4n 
325 

216 

380 

372 

378 

191 

181 

391 

279 

174 

153 

238 

248 

537 

128 

264 

251 

290 

338 

224 

181 

481 

321 

Gram 
Panchayala 

having 
Infraatructure 

for 
STC 

provteloning 

266 

4n 
282 

182 

350 

M1 

278 

153 

134 

383 

245 

n 
153 

209 

240 

431 

80 

242 

246 

210 

147 ,. ,. 
.,1 
291 

1 2 

28. ~ 

27. SawaI Madhopur 

28. Slcar 

29. SIrohi 

80. 8ft G...,..,., 

31. Tonk 

32. UdIIIpur 

TOIaf: 

s 

2'l5 1. 
328 

148 

328 

230 

401 

9181 

4 

176 

180 

303 

138 

319 

178 

410 

7922 

7802. SHA! P.O. ELANGOVAN: WI the Mlniller of 
COMMUNtCATIONS be pIeued to .... : 

(a) the dIt8IIe of the dernMd and IUPPIv of ceIhMr 
teIIphone tnItrumenIa In the country; 

(b) whether the GcMmmenI ate ... &hili farge 
quIIf1tIty of cellular telephone inetnImera baItertM haw 
been ImUggl"", In the country during the Iut two 
yeeta; 

(c) If 10. the ..... IhINot; and 

(d) the ....,. taken by the aov.mm.nt tn thAI 
18gIlrd? 

THE MINISTER OF STATE IN THEMINISTAY OF 
COMMUNICATIONS (SHAt TAPAN 811CDAR): Ca, ,. per 
IIIbmIItion ~ by Cellular ~ _acldan of 
india (COAl) ...... __ caw""". pnMdId cbtng 
the .... two ftnaIlCIaI yeaN .... ....,.aIMty 317281 for 
the )I'MI' , .... end 814733 for .. ,.. ,_ 2000. 
The dIr'IW'd of the Cellular Tellphal .. ~ can 
be ...... or IIboul the ..... order. 

The cellular telephone In.trument. are not 
~ In .. oounIry and .,. "-'Y ~ • 
per aaport.Import policy. 

(b) end (c) SmugglIng being a cIaI ...... a::tMtv, II 
II nat ...... to quaIIy the aMCl ......... or c.IIuIar 
Talephol.. InIIruIrw* and .,...... amuggIId InIio lie 
country. DataIIa of Cellular Telephol.. NIrumenI8 and 
8Ia8riII .••• mpIIId to be ....... which ... been 
Mind by the vartou. CU8tom fteId fonn8tJoM • 
DtredOI* 01 Revenue fna.liglla during the .... 2 



307 MAY 15, 2000 

financial y.ars are 88 under. 

No. of Cellular Phone & Batteries Seized Value 
(As. In lakhs) 

1998·99 8962 857.86 

1999-2000 24721 1408.05 

(d) All the filed formations of the CUItome Department 
including Directorate of Revenue Intelligence are ever 
vigilant and alert to detect and prevent smuggling of 
contraband goods Including cellular telephones. 

loin tor Electrltlclltlon In Karns.1ea 

7603. SHRI KOLUR BASAVANAGOUD: Will the 
Minlst.r of POWER be pleased to state: 

(a) whether the Rural Electrification Corporation has 
agreed to extend loans for the electrification of remote 
villages and hamlets In Kamataka; and 

(b) If 80, the amount of loan proposed to be extended 
and the number of villages and hamlets likely to be 
covered during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Rural 
Electrtflcation Corporation (REC) has been providing loan 
.sslstance to the achemes sponsored by the State 
Electricity BoardslState Power Utilities provided they are 
technically fe •• lbla and financially viable. Rural 
Electrification Corporation (REC) had not received any 
specific proposal for this purpose from Kamataka Power 
Tranamlaelon Corporation Umlted (KPTCL) of Govemment 
of Kamataka during the current year. 

(b) In view of above, queatIon doe8 not ariM. 

DegqdaUon ot Fenat. In 011 ... 

7604. SHRI ANANTA NAVAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Government are aware of the growing 
degradation of foreets in OrilSa; 

(b) If so, the reasons therefor; and 

(e) the ... taken for the proper coneervatton Ind 
dIMIopment of tor.ts In 01'1188 and other Stales? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) There Is no Information with 

Government of India regarding degradation of forests in 
Orisaa. However as per Stale of Forest Report, 1997 
published by Forest Survey of India, a decrease of 166 
sq. km. of forest cover has been reported as compared 
to 1995 8888ssment. 

(c) Major steps are being taken by the Government 
for the conservation and development of forests are as 
under: 

1. Afforestation programme are being undertaken. 

2. Guidelines have been Issued to Involve vlnage 
communities in protection and regeneration of 
forests through Joint Forest Management. 

3. Forest (Conservation) Act, 1980 has been 
enacted to regulate diversion of forest land. 

4. A centrally sponsored acheme "Modem Forest 
Fire Control Methods- is being implemented to 
protect and conserve the forests frorn fire. 

5. Special me •• ures· for protection and 
conservation of tigers and elephants and their 
habitat are being Implemented. 

MIIngro". Foruta In Oujanlt and Orl ... 

7605. SHRI PRABHAT SAMANTRAY: 
SHRI A. VENKATESH NAIK: 

Will the Mlnleter of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Government are aware of the growtng 
de8tructlon of mangrove forests in Gujarat and Oriaea; 

(b) If 10, the reasona of the growlngde8tructlon of 
mangrove forests in these two Stat .. ; and 

(c) the steps taken to undertake new mangrove 
pImltation In the sea coast of Oriua and Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY Of 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) Vea, SIr. 

(b) Destruction of mangroves In Gujarat Is due to 
grazing lind their use as fodder and fuel. In Orilsa It is 
due to encroachment of mangrove areas for aquaculture, 
agricultural IlCtivItiee and house constructton .. well as 
their exploitation for fodder and tuet. 

f (cj Under the Centrally Sponsored Schema on 
Conservation and Management of Mangrovee and Coral 
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Reefs, Govemment of India have identified Gulf of Kutch 
and Gulf of Khambhat In Gujarat and Bhitarkanlka, 
Mahanadi, Subemrekha, Ohamra andOevi Mtuariea in 
Orissa for affol'8ltation, regeneration and protection of 
mangroves. 

Plantation ProgramlM In 0 ...... 

7606. SHAI BHAATRUHAAI MAHTA8: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to slate: 

(a) the quantum of funds allocated by the Government 
for the plantation programme for Onl88 during the lut 
three ye8l8; 

(b) whether the Govemment have approached to any 
foreign country for the development of forests along the 
coast of Orissa; and 

(c) if so, the detaIIa thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
ENVIRONMENT AND FORESTS (SHRt BABU LAL 
MARANOI): (a) The central auiatance allocated to 0riI8a 
during the lut th .... ye8I8 (1997-98, 1998-99 _ 1999-
2000) under the centrally spon8ored/central sector 
plantation schemes of the Ministry of EnVIronment and 
Fol'88t8 was AI. 1,611.14 lakhs. 

(b) No, Sir. 

(c) Does not ariM. 

{TransIation1 

Telephone Exchange 

. '7607. SHRI JAGOAMBI PRASAD YADAV: WID the 
Minister of COMMUNICA nONS be pleued to Ital8: 

(a> Wheth8r the Govemment propo8e to set up 
telephone exchange In Chakai division of Jamul dIstrtct 
In Bihar; 

(b) if 80, the details 1her8Of and the time by which 
the said exchange is likely to be set up; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDAR): (a) to (c) 
A MILT -64 type electronic exchange with capdy of 68 
Bnea, and 32 DEle .. already woI1dng at Chakai In Ja'nUI 
district. 

7608. SHRI RAVINDRA KUMAR PANDEY: W111he 
Mlnilter of COMMUNICATIONS be pIeued to .... : 

(a) whether the Govemnwnt have reviewed the 
present poetaI system; 

(b) II 10, the d8taIII thereof and 1M 0UIc0IM thereof; 
and 

(e) the action taken, by the Government on the ball 
of ouIcome of Ihe Mid nwIew? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAA): (a) Y •• 
SIr. 

(b) .nd (e) A CommIttee for Excellence in Pottal 
ServIceI was Nt up In 1988 to review the wofIdng of 
the poItaI aymm. It recommended adItpIIon of varioul 
technologiel to the needs of the Poet In the followtng 
broad areas: 

(I) Computeneation of counter FunctIona, the ,.".r 
point of Im.f8ce with the cuetomer, with a view 
10 providing • Ii1gIe window for .. trar1Mctiona. 

(II) U.. of .Itelllt. ba.ed technology for 
transmIeIion of money orderI. 

(III) Automatillng the mati prooeuing tyttem In 
ma;or metropolitan cities. 

A total of 8257 oompuIer baled muItipurpoM counter 
machlnee have been eat upto 31.3.2000 on Which about 
12 cro,. transactionI per aMum are being petfonned. 
77 Very Small Aperture TenntnaIe (VSAT) have been 
eetIbIiIhed on which 1.25 CI'OMI money ordetI ..... being 
tran.mltted annually. Tht. network t. being ...... , 
exlended to the ir.aallllllon of 82 men .. apeed WAT •. 
Automatic Mall Proc 1 •• 1ng Centrea heIe been MtIbIIIhed 
at MumbaI and ChenneI which are poc •• /ng 12 IIktI 
leiters per day. AutomatIc mall procl •• /ng centnt8 are 
propoaed to be state Mt up in CaIcuaa and DeIhl upto 
the end of 9th Five Yea, PIM. 

[Eng/IMIJ 

7609. SHRI T.T.V. DHINAKNWt WI! the MInIItef 
of ENVIRONMENT AND FORESTS ~ "..ued to ..... : 
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(a) whether the Govemmen, have approved a World 
Bank aided project known as Indla-Eco-Development 
project; 

(b) H 80, the detalle thereof; 

(c) the names of State~ fer which this project has 
been approved; 

(d) whether any such scheme III being worked out 
for the remaining States; and 

(e) If so, the datalill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAl 
MARANDI): (a) Yes, Sir. 

(b) India Eco-development Project II being 
Implemented In seven Protected Areas at a total coat of 
US$ 67 millions (Ra. 294.93 cro.) since October, 1997 
with the following objectives: 

(I) To Improve the capacity of Protected Areas 
Management to conserve biodiversity and gain 
support of the local people for conservation by 
Improving opportunities for local participation In 
protected Areas Management; 

(II) To reduce negative Impact of the local people 
on biodiversity; and 

(18) Education and awareness, monItoring and 
research tor furthering the cause of conaervatlon 
in the identified TIger R ... rJ.a and National 
Partes. 

(c) The Project I!I being implemented In the States 
of Bihar, West Bengal, Karnataka, Kerala, Madhya 
Pradesh, Gujarat and Rajasthan. 

(d) and (e) A concept paper for the 2nd phase of 
India Eco-Development project has been finalized. The 
concept ~r euggMta inclusion of ·10 more Protected 
Area under the protect· 

SI.No. 

1. 

2. 

3. 

Name of the Project 

Sankh Stage-II HEP 
(186 MW) (Gumla District) 

Kacllwan HEP (450 MW) 
(Gartlwa and Rohtaa) 
Districts) 

Kanhaf PSS (300 MW) 
(Palamau DtItrIct) 

[T,.".fIonJ 

Poww p ..... In"" 
7610. SHRIMATl RENU KUMAR1: WIH the Minister 

01 POWER be pleased to state: 

(a) whether the Government propoee to ... up • 
Hydro-eleetrlc Power Project in view of availability of 
abundance water in the ..... m BIhar; 

(b) If 80, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATl JAYAWANTl MEHTA): (a) to1c) Koel 
Karo HE Project (710 MW) in Bihar II one of the projecta 
identified .. a Mega Power Project for muItiatata benefits. 

The Govemment of Bihar Is conducting a trash 8UM1'I 
of Project Affected Persons In order to enable National 
Hydroelectric Power Corporation (NHPC) to formulate the 
environmental Management Plan In accordance with the 
guidelines of the Supreme Court. It is necessary to have 
finn commitment from buyers for the p6wer hom Central 
Sector Power Pr0jec:t8 before execution. Orieea and Weal 
Bengal have declined to pUTChaae power from the Project 
since the tentattve tariff amount to Re. 7.13 per unit Is 
con8idered too expensive by them. 

Bihar has committed to purchase power from the 
project to the extent It will require to draw power at the 
prevalent tartff rate. NHPC has been asked to .eek the 
wlllingne88lconsent of State8 outside the region for 
purchase of power from Koel Karo HE project. 

North Koel (2x12 MW) and Chandll (2x4 MW) 
hydroelectric projects under construction in the State 88CIOr 
in Bihar are scheduled to be commi8aioned in 2001-2002. 

The Detailed Project Reports of the following 
hydroeIectr Ie projecta proposed to be set .up In ethar 
have been returned to the ProJect Authorltlee for re-
aubmIaIIon after compliance with comments of Central 
Electricity Authority and Central Water Commiulon: 

Date of Receipt 

December, 1997/ 
December, 1999 

February, 1995 

January, 1 Q80t 
May, 1999 i 

Date of 
Retum 

December, 19981 
. January, 2000 

March, 1995 

July, 19901 
July, 1999 
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7811. SHRlMAn SANGEETA KUMARI SINGH DeO: 
WI the Mlnleter of ENVIRONMENT AND FORCSTS be 
pIeued tn state: 

(a) the comparative annual expenditure and Income 
from tol'8llll of the country; 

(b) whether the fore .. area of the country II 
decreasing; and 

(e) If eo, the manner In which the Government would 
consider on alternative InY88tm8nt policy with regard to 
foreat8? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) The detaIII of annual expenditure and 
income from tol'88t8 are not complied In this MInIstry and 
the.. are maintained by the relp.cliv. State 
Governments. 

(b) The Forest Survey of India, DelYadun has been 
8S888llng the foreat resources of the country on a 
periodical basis since 1987. The racorded forest area of 
the country sa per the State of Forest Report, 1 Q87 waa 
751,846 sq. km. whereas It Is 765,210 sq. km. • per 
State of Forest Report, 1997. How8Wr,the forest cover 
of the country hu decrueed from 640.819 sq. km .• 
per the 1987 ...... ment to 633,379 sq.km. compared 
to 1997 .... Isment. 

(e) The Mlni8try haa formulated National Forestry 
Action Programme for 8UItainabIe development of for8Ita 

Name 

and bringing one-thtrd area of the country under for8ltl 
trM cover for the next 20 )'Mfa. The c:urr.nt lnYellment 
In fOI'88b'y IICtor Is RI. 1815 CfOI'8I from .. IOUrceI • 
against the 8Y8rage enOl ,.1 requirement of RI. 4888 
crot'8I per annum _ per the NatioMl Foreetry Action 
Programme. The programme calls for ..n.mattve meanI 
and mechanlam of fund mobIItaation. 

[T"""tIon/ 

Telephone Fecility In ~ 

7812. SHRIMATI REENA CHOUDHARV: WHI the 
Minllter of COMMUNICATIONS be pINMd to ..... : 

(a) the names of the vIIIageI having IIIephone fIcIIly 
in MohanIaIganj dIItrtct In Uttar Pradeeh at ~ block· 
wile; 

(b) whelher the Gov.mment have received any 
reprll8ntat1one to provide tetephM. ....... In 101M 
vtllagae of the dIatrtct 

(c) If 10, the detdI thereof; 

(d) the reaction of the GcMmmInt """0; and 

(.) the time by whtch the telephone f8Cllly II likely 
to be available In the NkI ..., 

THE MINISTER OF STATE PI,"*" MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Block-
wile rwnee of the vIIItgeI haYtnp I8IIphone 'Idly at 
present In MohanIaIganj TehIII II grv.n In the encIoNd 
Statement. 

(b) to (e) V .. , Sir. o.t.Ia of the ~ 
receMd and pr..nt ...... of their ...... 11IIItion II gMn 
as under: 

Smt. Reena Cho~, 
MP from MohanIaIgInJ 

To provide tIIephone 
.xchange In village 
Lonha under L.ucknow 
TehIiI 

TeIIIphoI .. exchMge 
hal been pIInned and 
wtI be cocnml.11W18d 
by October 2000 

Smt. Raj Kumari 
Raina SIngh, MP 
from Part.pgarh 

UpgradaIionofthe 
Syeendi Exchange by 
Installation d 
Mlctoweve or OPe 

ProviI!on of 
TeIephone---·N .... -.ctioI..-tWVln 
In Kirtl Khera 

8yMndI TeIIphoI_ 
Exchange hal been 
upgI'IIded by inIfIII. 
IOn of (')ptic8I ~ 
dLIIng M8reh 2000 

Telephone COf"iIIICtion 
hal been pn:MdId on 
21.12.19 wIIh 
IncIcator No. 828211. 
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..,.",.", 
1 2 

NamtM of VIIMges having T.ecom Facility In GoaNIn 
eMnJ Development 8Iock of Mohan/alganj r""-,, 32. Rehmat Nagar 

Sf.No. Name of vln. 33. Adampur Naubuta 

34. BehrauH 
2 

35. Barauna 
1. BagauU 36. Ghuakar 
2. Dalchlna Sekhpur 

37. JaukhendI 
3. Ruulpur AshIq All 

38. Hardola 
4. Fatehpur 

Bajglha 
38. Noorpur Behta 

5. 

6. Sahajade Pur 
40. Churahlya 

7. Butaull 41. Sevai 

8. KaIWanda 42. Karorva 

9. Sara! Gudaull 43. Ichvallya 

10. Charnar ToNia 44. Kabeer Pur 

11. Kapera Madarpur 45. Kazi Khera 
12- SoIhoo Mau 46. Kulm Pur 
13. Mitsui! Adampur 47. Chand Sara! 
14. Huns Pur 48. ButIa 
16. Ohaurebara 48. Baerahlya 
16. Bhaura Khurd 50. Bigarlya Mau 
17. Panch Sara 

51. Maghuva 
18. Aatl 

52. Malaull 19. Harral 

W. Sadra Ralpur 
53. RatIya Mau 

n. Keoll 54. Jamal Nagar PurIyana 

!2. Khavu Khera 65. Ruoolpur Tlkaniya MaLt 

!3. Sirauna 156. Dohra Mau 

!4. 57. ShMar 

!S. Bhatwara 58. Sadarpur Karora 
~. Ahmedpur Ah8an Ali 59. Sathwara 
27. JahIIngIr Pur eo. Salempur . 
28. Alai Mau 61. Shekhna Pur 
29. Dular Mau 62. Koryani 
30. Siddh Pura 83. Amethl 
31. BekkM ,64. Bell Kalan 
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NtuneS of Vllla9fM having Telecom FaciJlty In 
MohanJalganj Development Block of 1 2 

Mohanl.nJ Teh5l1 
30. Ghurura 

SI.No. Name of Village 31. LIIoomar 
2 32. Mehndaul 

1. Baddhl Bartad Nagar 33. BhIghu Khera 

2. Katra Ralpur 34. GMam Khera 

3. Pooram Pur 35. Mohammda BId 

4. Dhanua Sud 38. P..... Pur PhaIIha 

5. Bhaudari 37. TIcra ~ 

6. Neevan 38. Blrura 

7. Partheta 39. SaIthua 

8. Madarpur 
40. Utrawan 

9. Jaiti !(hera 41. a.hadeIua 

10. Ghaura Kala 
42. SMru 

11. Raklbabad 
43. Parvar Puahim 

12. Mahura Khurd 
44. Dayal Pur 

45. Uttar Gaon 
13. Kankaha 

48. Deoria Bharo8Va 
14. Kush Maush 

47. Rail 
15. Raghunath Khera 

48. Ramchur Garhl 
18. SetMuII Kalan 

49. lAII Pur 
17. Bhllam Pur 

50. Harthar Pur Pa ... 
18. Karora 

51. Semre p.., Pur 
19. Achall Khera 

52. Dehl TeeM, 
20. Kuma 

53. AIrauII 
21. Akar Haddu 

54. Khujehta 
22. J.mal Pur Dadurl 

55. Khujaufl 
23. Mahura Kalan 

58. Govtnd Pur 
24. Devati 

57. Gaura 
25. Gaurlya Khurd 

58. JIIbraII 
26. Kuberaha 

59. Dehva 
27. Meena Pur eo. Puruini 
28. Meersn Pur 

81. Barvala 
29. Kamal Pur Vichrika 
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62. 

83. 

84. 

85. 

88. 

87. 

88. 

89. 

70. 

71. 

72. 

73. 

74. 

75. 

78. 

n. 
78. 

79. 

ao. 
81. 

82. 

83. 

84. 

85. 

88. 

87. 

88. 

n. 
90. 

91. 

92. 

93. 

Written Answell 

2 

Dharmavat Khera 

Holas Khera 

Kanl Puchlm 

KaJII Purab 

PaMar Puchlm 

Kharika 

Mohari Kalan 

Mohart Khurd 

Indrajit Khera 

Blndauva 

Bhasandha 

Mau 

Mangtatya 

Analya Kharagapur 

lamall Nagar 

Kaneri 

H .... n Pur 

Kanta Karaundl 

Abba Nagar 

Chhataunl 

Meerakh Nagar 

Nagram 

Shah Mohd. Pur 

Sameei 

,Salem Pur Achaka 

Katwl Pur 

Nataull 

Nigohan 

Patauna 

Purahlya 

Beer Singh Pur 

MAV 15, 2000 

1 

94. 

96. 

98. 

97 

98. 

99. 

100. 

2 

Berlaal Pur 

Bhatpura 

Shava Khera 

Mutl Pur 

Ramdaa Pur 

Digharl 

Serpur Laval 
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{EngJ.h] 

Telephone Connactlon to 
Freedom Flghtara 

7813. KUMAR I BHAVANA PUNDLIKRAO GAWALI: 
WUI the Minister of COMMUNICAnONS be pleued to 
Itate: 

(a) whether the freedom fighters are entitled for a 
telephone connection; 

(b) If 80, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Vea, Sir. The freedom fighters are entitled for pt'Ovieio!> 
of a telephone connection on priority under Non-oYT-
SWS category, without payment of regl8batlon chargee 
and ln8taIIatIon charges. BesIdes thia, they are to pay 
only half of the normal rental chargee. 

(c) Does not arise In view 01 (a) and (b) above. 

G.I. Wlrn 

7614. SHRI PRABHUNATH SINGH: Will the Minister 
of COMMUNICATIONS be pIeued to ltate: 

(a) whether a dectaIon was taken to get G.I. Wires 
InIuIated ~o certain 8p8Cifications but that dec:IaIon Ie not 
being Implemented tID date; • 

(b) If 80, the details thereof Md the reuone therefor; 

(c) the total Ioas suffered 88 a result thereof; and 

, (d) hi .tape taken/propoaed to be taken In this 
regIU'd? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR): (a) n (b) 
V .. , Sir. A deciIIon to get G.I. WIreI 1nauIated, wherever 
needed, was taken by the Department. 

Thil was implemented to draft epecIftcatIona I-..d 
by T&D Clrcte in 1979 with modIftcatIonI hom lime to 
time end final specifications In 1894 by ]CC. 

(c) and (d) There hu been no dlrec1 1011 to 
department .. G.I. Wire, are In,ulated only u a 
protective rneaure. However, 101M alleged ~ 
are under InveMlgatlon. 

{TransllltJon] 

7615. SHRIMATI JAS KAUR MEENA: Will the 
MIniIter of ENVIRONMENT AND FORESTS be pIeMed 
to 8bIte: 

(a) the number of vlllagll affected due to 
impIemeIltdon of the Ranthambore TIger project aIongNIIh 
detalil thereof; 

(b) whether the Government have provided 
~ to the fanners whole land w .. acqund for 
the purpoee; 

(c) If not, the reuona therefor; and 

(d) the time by which IheIe farmers are likely to be 
rahabItItated and provided ~ 

'HE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) 12 VIItagee haYe been reloc*d from 
Ranthambore Tiger Re .. rve. The relocation Involved 
IhIftIng of 100 famlllel who were given cornp8fW8tIon of 
Re. 4.63 1aIch8, and 2881 8ighII of land, In leu of 1812 
~ of land acquired. 

(b) No, Sir. 

(c) The villagers were paid CMh ~. e.ch 
family retooated was aHotted land equIValent to the lend 
~ plue add!tional 5 8ighaI of lanef-

t 

(d) RehIIb8aIIon worlal In respect of the 12 vIIagII 

has been compIMed. 

[Eng#IIIh] 

RevIew of Powr GeMnItIon 

7818. SHRI NAMDEO HARBAJI DIWATHE: Will the 
MIniIter of POWER be pIeued to ltate: 

(a) whether the Government have reviewed the 
poIIIIon of power genendIorV~ In 
private and pdJIIc MOtors In Maharuhtra cbtng the Jut 
three yeare; and 

(b) If 10, the detaIII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHAIMA" JAVAWAtlTt MEHTA): (a) and (b) 
Power generation on II India bUll II monitored by the 
Central EtedrtcIly AuIhottly on daly ...... 0MaJiI of powr 
generation In pivate and public eec:tot. In Mahw'uhtta 
for the Jut tine yea.. II given below: 

1997·88 

State Sector: 

(a) Thermal 37932 

(b) Hydro 3491 

Totli Btate Sedor. 41423 

PrtvaIe Sector. 

(a) Thermal 

(b) Hydro 

CenIrII SecIor: 

(a) NucIeIr 

11114 

1283 

2111 

40839 

3704 

10853 

1307 

41530 

3811 

16141 

1823 

2171 

Supply 8nd cIIIrINIIon of power In a State II within 
the purvtew of the concerned State Gov8mmentISIIIe 
EIedrIcIy Board which undertaIce the review of cIetttMIon 
and 1rII ..... lon from time to time. CEA hal not I1ICIIIwd 
any Project Aeport for traneml .. lon Project. from 
Maharllllhtra s... EJectrIcIIy Board (MSE8) for appr8iuI 
to be ImptemIInted In privatelpubllc HCtor. However, 
MSeB I. taking up tran,ml.,ion proJect, for 
ImpIementaIIon after aanc:tion under 118 own power. 

Power euppIy and related __ In • reg60n are 
NViewed from tme to time at RegIonal EIectric*y BoardI. 
In the ....... caM, thIa Is reviewed at the level of 
WMtem ~ EIectrtcIty Board (WREB) of whJch 
......... .., •• a conatIluent. 
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Offer of New Blocka for 
exploration Under NELP 

7817. SHRI SUSHIL KUMAR SHINDE: 
SHRI RAM MOHAN GADDE: 
SHRI RAMESHETH THAKUR: 
SHRIMATI SHYAMA SINGH: 
DR. RAMESH CHAND TOMAR: 
8HRI G.J. JAVIYA: 
SHRI M.V.V.S. MURTHI: 
SHRI SHIVAJI MANE: 
SHRI MADHAVRAO SCINDIA: 
8HRI DlLlP KUMAR MANSUKHLAL GANDHI: 
KUMARI BHAVANA PUNDLIKRAO GAWALI: 
SHRI NAWAL KISHORE RAI: 
SHRI Y.S. VlVEKANANDA REDDY: 
SHRI JAI PRAKASH: 
SHRI ARUN KUMAR: 
SHRI SURESH RAMRAO JADHAV: 
SHRI VILAS MUTTEMW,\~: 

WIll the Minister of PETROLEUM AND NATURAL 
GAS be pIeued to ltate: 

(a) whether the Govemment have recently finalised 
the production sharing contracts for the 25 oil blocks 
awarded to various national and International 011 
companlea under the New Exploration licensing Policy; 

_, (b) H 10, the detaII8 and terms and conditione of the 
'. producUon eharlng contracts; 

(c) the extent to which It will help In enhancing the 
production of 011; 

(cI) the amount the Govemment propose to spend 
during the tim phue of oil exploration; 

(e) the time by which exploration wolt( is Ukely to 
Itart; 

(f) whether bIda were Invited for awarding such 011 
blocks; 

(g) H not, the reuone therefor; and 

(h) the detail of new modifications IlC1de under the 
NELP and the lime by which the remalnlnQ 011 bloelca are 
likely to b8 offered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(h) (I) Out of 25 exploration blocks awarded under New 
Exploration licensing Polley (NELP)-99, on the basis of 
global competitive bidding, production sharing contracts 
(PSCs) for 22 blocks have been signed on 12.4.2000. 
The broad terms of NELP are given in the attached 
Statement. 

(II) The extent of production can be estimated only 
after commercial discovery of hydroc.~ Is 
made In these blocks. 

(ill) In the exploration of these blocks, no investment 
from Government Is required. However, based 
on the wolt( programme committed by awardee 
companies in phase-I of exploration, the 
expenditure by these companies Is estimated 
to be about US $ 246 miHlon: 

(iv) The exploration wolt( in these blocks can be 
started after the Petroleum Exploration license 
(PEL) is issued. 

(v) The exploration activities In the country involving 
acquisition of new data, reprocesslngl 
reinterpretation of the existing data and offer 
of blocks Is a continuous & an ongoing 
process. 

The broad term. of NELP are •• under: 

• No signature, dlacovery or production bonus. 

• No mandatory state participation. 

• No carried interest by Natiolnal 011 Companies 
(NOCs). 

• Income Tax HoHday for seven years from start 
to commercial production. 

• No custom duty on importa required for 
petroleum operations. 

• Biddable coat recovery limit upto 100%. 
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• Option to amortise exploration and drilling 
expenditures over ~ period of 10 yeara from 
first commercial production. 

• Qiddable sharing of profit petroleum baaed on 
pre-tax investment multiple achieved by the 
contractor. . 

• Royalty for onland areas is payable at the rate 
of 12.5% for crude 011 and 10% for Natural 
gas. For offshore areas. It Is payable at the 
rate of 10% for 011 and Natural gas. Royalty for 
dicoverie. in deep water areal beyond 
400 m lao-bath will be chargeable at half the 
applicable rate for offshore areas for the first 
seven years of commercial production. 

• Fiacal stability provision In the contract. 

• Freedom to the contractor for marketing of 011 
and gas in the domestic market. 

• Provision for assignment. 

• Conciliation and Arbitration Act. 1996 wiD be 
applicable. 

Manut.cturtng of Ships In Shipyards 

7618. SHRI RAMSHAKAl: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the number of ships built by each shipyard of the 
country during the last three years; 

(b) the actual cost incurred thereon; 

(c) the details of profit and Joss in regard to each 
ship, shipyard-wise; 

(d) the atepa proposed to be taken by the 
Government to reduce the manufacturing coat of the88 
ahlpa, modernization of shipyards and to make them 
commercially viable during the Ninth Five Year Plan; .xi 

(e) the number of .... targeted to be manufdnd 
by the year 2000-20017 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPoRT (DR. DEBENDRA pRAOHAN): 
<a) to (c) and (e) The number of shipe built. actual COlI 

·Vld profItIIoea made by the Pubic Sector Sh/pywdI "'* 
the adminIatrative control of thII MInIMry during Iut ..... 
Y88I8 and number and type of ..... targeted to be 
manufactured during the )WI' 2000-2001 may be ...,. In 
the statement attached. 

(d) Following ateps hbe been ...., by the UnIon 
Government to reduce the coat of production and 
moderniae the public sector ahIpyarda lind to make 
them commercially viable during the NInlh FIve Va.-
Plan: 

(I) provllion of 30% Subeldy on 8hIpbuktng for 
0CNn-g0ing veaeeIa for dom.alle 8ftd upoIt 
orcIerI; 

(it) PIM ueIstance Ia being given to PubIc 8ecIor 
Sh/pyardI under the 8drninIIIrd¥8 control of 
MInistry of Surfeoe Traneport for upgrIIdation 
and modernl.atlon and augmentation of 
ShIpbuIkIng and ~ fadIIIte8. 

(iU) Voluntary Retirement Scheme Is under 
implementation In the Public Sector ShIpyaIdI 
to reduce exce.slve manpower thereby 
optImIaIng It8ff 1ItNnglh. 

(Iv) Capital Re.tructuring of ~ 8hipyIIrd 
Limited, VI.akhapatnam, Coch'n Shipyard 
Limited, Cochtn have been canted out. Short 
Tenn RevIval Plan for HooghIy Dock • Port 
EngineerI Ud., CeIcuIIa II LIlder ~aIIan. 
Long Term Revival Plan of HOPE Ia under 
conaIderation. 

(v) ShIp cornponetda cen be Imported by ~ 
under OGl .. per HberaHMd expon-irnport 
poley. 

Further, Shipyarda are a. &eking the toIIowtng 
meuur.. for reducing the coat of production and 
modemiIetion of the yerdl. 

(I) ...." utiIieation of exidng ._,,: 

(I/) iq)orved Inventory control tyItem; 

(iii) ~ control ayeIema; 

(Iv) induoIIon of new ~, IUCh 
u-

<a' modular conatndon of ahIJw. 
(b) COfI1Pl*r IIided dee6gn fee. II. 

(v) I'88tI'UctUItng of organUtiorW HI up. 
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sr.,.",.", 

Actual Production Cost and Profit (Loa) on uch Vessel built by Public Sector Shipyards during the ,. three 
YUIB & number and type of Sh/pI ts.rr/fIted to be manufactured by the year 2000-2001 

8/. Name of Shipyard No. and Actual Profit+ No. and type of 
No. (type) of COlt of LOI8(-) ahipI targeted 

ahlpl built productlur. (Ra. In to be 
during the (Re. In crorea) manufactured 

Iut 3 yHI8 cro .... ) by the year 
2000-2001 

1. CochIn Shipyard Ltd., 1 No. Oil 231.07 -37.85 3 No.. of tugs 
Cochln T .... r 2 NOI. of 

(93400 150 pauenger 
DWT) veeeeIe 
4 No.. Tugs 1 No. of 
Tug BY28 17.31 +1.03 Double Hull 
Tug BY29 10.70 +0.345 Tanker C&eOOO OWl') 
Tug BY30 9.9i +1.03 
Tug BY31 9.72 +0.76 
2 Nos. 
DockIng 
Pontoon 
BY32 2.n -C.31 
BY 33 3.60 -0.27 

2. HInduan Shipyard 1 No. Bulk 167.00 -102.n 1 No. Bulk 
Ltd., VIukhIpatnam carrier Carrier 

(42750 (42760 DWT) 
OWl) 4 Noe. 
1 No. 1200 238.87 -33.22 100 P_enger 
Paaenger veaeIe 
V .... 3 "No.. Tugs 
1 No. Tug 28.25 ~.73 
(50 Ton 
BoIMt Pull 
Tug) 

3. R_agan Dockyard 1 No. Dumb 3.44 -C.28 1 No. Tug of Central Inland Barge 
Water Transport 1 No. 4.80 -3.06 
Corporation, PoIIuIIon 
c.acutta Control 

V .... 

4. Hooghly Dock & 7 Hoe. Actual coat Not Port Engineers Ltd .• taken up for 
1 No. 

yet to be applicable Lighthouae CeJcutta production 
but none 

c:ornpumd .. nee no Tender W8MI 

delivered 
vesaaI 2 NoI. Surface 

yet 
dellwred dredgera 

1 No. Survey 
Launch 
1 No. Tug 
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Photo Identity Cerd. 

7819. SHAI ANANDAAO VITHOBA ADSUl: WI! the 
Mlnl8ter of LAW, JUSTICE AND COMPANY AFFAIRS be 
pIHHcI to eta .. : 

(a) whether large acaIe bungling worth CfOf'II of 
NPMe has come to the notice of the Govemment In 
IINng photo identity carda to voters In the country; 

(b) If 80, the details thereof; 

(0) whether the plan of the Govemmenl to II8ue 
photo Identity cards to voters has proved a failure; 

(d) If 80, the reasons therefor; and 

(e) the action taken by the Goveml'Mnt In this 
regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMALANI): (a) and (b) The 
Comptroller and AudItor General of India has made certain 
observations, about underutllization of funds allotted for 
implementation of the scheme of Electors' Photo Identity 
Carda, excess/avoidable expenditure by some Stat .. due 
to non-observance of instructions issued by the Election 
Commission (vide para 4 of Chapter IV of Ita report for 
the year 1997, March, Vol. III). 

(c) to (e) No, Sir. According to the Election 
Commission, the move to require production of theN 
Photo Identity Cards or any other specified proof of 
identity In the recently held Assembly elections in Haryana 
hu largely been welcomed. In that State, aboUt 88% of 
electors have been issued these Cards and the data 
recelwd from CEO, Haryana indicat .. that nearty 80 per 
cent of the electors produced them at the time of voting. 
The CommIaaIon has been continuously monitoring the 
prog..... of 1he '".Cherne of I8auanC8 of EJectors' Photo 
Identity Carda to ensure that all citizens regIItered as 
eIeetorI are IIsued dafect free identity cards. About thirty-
etght crore eIectora representing 82% of the eligible 
electors of the COLIItrY have 80 far been provided Identity 
Carda. 

7820. 

Power Grid CorpondIon to 
..., Into Tetecom Sector 

SHRI AJAY SINGH CHAUTALA: 
PROF. UMMAREDDV VENKATESWARW: 

WII the Mlnl8ter of POWER be pIe888d to ..... : 

(a) whether attention of the aov.mment has been 
dIawn to the ...... -wn captioned "Power Grid to ...... r 
teIecom buatnea· appNrtng In the '1'IrI-. of India' dated 
AprI 8, 2000; 

(b) If 80, the facta of .... mau.r ~ therein; 
and 

(c) the extent to which It Ia UbI, \0 help ftnancJally 
the Power Grid CoIy.)raIIon of india? 

THE MINISTER OF STATE IN THE MINlSTAV OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a) V., 81r. 

(b) and (c) Opening of 'ong dl.tance 
teIecommunIcati eeator by GoYemment Md .1CXIeI8fuI 
experience of power utllltle. world wide In the 
teIecommunIcati MOtor hew pawd the wey for Power 
Grid to enter Into teIecommunicdon buaiwI. The pow.r 
tranemiIIIon linea owned by Power Grid P"Mde ewcellent 
oonnectMIy throughout the country, whIc:h would ...... 
IJItWng up an optic ftbre fWtWOIt( on .. India baIIa for 
broad band communication. 

In view of the complexltlel Involved, Power Grid had 
appointed reputed con.ultant. to advl.e In It. 
dlvel8ific:atlon plan. After detailed anaIya6a of the tcenarto 
in telecommunication sector, the consultants have 
obeerved that Power GIld '. venue Into tIIIecom buaIneM 
Ie a vIebIe propoeiItoIl. 

Bued on the report of the ooneuIIanta, Power Grid 
Ia contemplating to build and provide Infraalructure to the 
NatIonal Long DIatance (NLO) ~ and Ideo take an 
equity statce in the NLD buaIneaa. The NLO openaIor 
would provide awItched long dIatance wi.... and data 
eeMcea. The preIn*Iary 88timate of the network for the 
NLO Operationa by Power Grid caIa for lnatllliltion of 
about 42000 km of optical fIJro cable at an ",lAd 
CIIPIfaI expenditure of more than fl •. 6,000 ~. Power 
Grid Ie pIar1rmg to install around 14,000 kms of opIical 
fibre cable connecting 35 malor cItI88. Thi:t will require 
an 8ItImated outlay of about A.. 1,300 0I'0f88. Power 
GrkI has Iaaued • global Invitation for aeIectian of Joint 
Venbft Padnerto faclllhde .1abIIhment of 1M NLD 
Operatlona and have applied for NLO ItcenM from 
Department of Telecommunicationa. 

7821. 8HRI THIRUNAWKARAS\J: WI! Ihe MInIater 
of LAW, JUSTICE AND COMPANY AFFAIRS be ~ 
to IIIIr. 
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(a) whether S.V.S. Raghavan Commlnee on the 
CompetItIon Laws has sought an extension of time In 
IUbmItting Ita report; 

(b) " 80. the reasons therefor; 

(c) whether the Govemment have extended the time 
for .ubmll8lon of the said report; 

(d) " '0. the details thereof; and 

(e) the time by which the report la likely to be 
submitted? 

THE MINISTER OF LAW. JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMALANI): (a) to (e) Vea. Sir. 
The High Level Commtttee on Competition Policy and 
Law heeded by SM S.V.S. Raghavan has been given 
exte",lon of time tin 31.06.2000 to submit Ita Report to 
the Government. The extenllon wal given al the 
Committee had felt that the time limit eet by the 
Government to It for lubmiaalon of Ita Report wu rather 
short. The Report of the Committee Is now expected to 
be available by 31.05.2000. 

Law Commleelon on C.P .C. and 
Criminal Procedure Code 

7822. PROF. RASA SINGH RAWAT: 
SHRI MANIBHAI AAMJIBHAI CHAUDHRI: 
SHRI CHINTAMAN WANAGA: 
SHRI RAMJEE MANJHI: 

WHI the MI .... r of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleaaed to atate: 

(a) whether the Govemment Intend to bring changes 
In ... the CIvil Procedure Code and Criminal Procedure 
Code as per the requirement of time in order to provide 
Inexpen8ive. apeedy and proper juItIce to the common 
people; 

(b) If eo, the details thereof; 

(c) whether the Government propose to eet up a 
Law Comml88ion In this regard; 

(d) If 80. the time by which this commiaaion is likely 
to be .et up and the jurisdiction thereof; and 

(e) the remedtaI &tepa taken In thIe regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMAlANJ): (a) and (b) In order 
to provide inexpensive. speedy and proper justice to the 

common people the Code of Civil Procedure, 1908 has 
been amended by the Code of Civil Procedure 
(Amendment) Act, 1999 (48 of 1999) on the buis of 
recommendationl made t)y Juattce Mallmath Committee, 
Law Commllllon's Reports and the Report of the 
Committee on subordinate leglslallon (11th Lok Sabha). 
Section 7.8 and 27 of the Code of Civil Procedure 
(Amendment) Act. 1999 relate to providing Inexpet1live 
and speedy trial. The amended provlllonl have not yet 
been enforced. 

In the interest of prompt disposal of c ..... the Code 
of Criminal Procedure (Amendment) Bill, 1994 was 
Introduced in the Rajya Sabha on May 9, 1994 Iry order 
to amend the relevent provisions of the Code of Criminal 
Procedure. 1973 on the basis of recommendations made 
by the Law Commission and the National Police 
Commission. Clauses 26. 27 and 28 of the Bill provide 
for speedy trial of the cases. The Bill was examined by 
the Parliamentary Standing Committee on Home Affairs 
which submitted Ita report. The report W81 examined In 
the Ministry of Home Affairs and the. Goyemment intends 
to move neceesary official amendments to the Bill on the 
basis of suggestions made by Parliamentary Standing 
Committee on Home Affairs as ear1y 81 possible. 

(c) No Sir. 

(d) and (e> Do not arise. 

{English} 

Panna Mukta Project of ReIIanoe 

7823. SHRI PRIYA RANJAN DASMUNSI: Will the 
MinI8ter of PETROLEUM AND NATURAL GAS be pIeaIed 
to state: 

(a) whether the Panna Mulcta Project of Reliance 
hu been abandoned; 

(b) If 10, the reuone therefor; 

(c) whether any propoaaJa are under conIIderation of 
the Government to dlslnve.t more BPCL and 
other petroleum company equ1tie8 to Reliance indu8try; 
and 

(d) " so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
~ consisting of ONGC (40%), Enron OU & Gas 
~ (30%) and Reliance Industries (30%) which hIM 
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bien awarded Panna Mukta 011 and Gas flekIa under 
Production Sharing Contracta (PSC) II continuing Ita 
activities In these fields. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arIIe. 

FuR Capacity Production 

7624. SHRI SHEESH RAM SINGH RAVI: WHI the 
Minister of COMMUNICATIONS be pleued to Itate: 

<a> whether the Oftpartment of Telecomrnunicatlonl 
hal been procuring equlpmentl and Itor81 about 
RI. 7000 crores every year out of which it Is purchasing 
equlpmema and stores worth RI. 230 erore approximately 
annually from Its own lactories; 

(b) If so, the reasonl for not making full purchuel 
from DoT factories; and 

(e) the capacity of the DoT tactoriea and the reuone 
for not attatning full capecIty production? 

THE MINISTER OF STATE IN THE MfN1STRV OF 
COMMUNICATIONS (SHRI TAPAN StKOAR): (a) V .. , 
Sir, Total production of r.lecom· Facton •• worth 
RI. 271.62 crore has been rurchued by the Department 
during 1989-2000. 

(b) Out of the tot.! procurement by the Department, 
1M total productlun of Telecom FactoriH I. only 
As. 271.62 crorel. Telecom Factoriel are making low 
COlt ItemI Uke DP Bonl, CT Box... Une Jack Until 
etc. Though their production has *" Increasing year 
after y .. r, they cannot meet the total requnment of the 
Department. 

(c) CapacIty of the 1 eIecom Factoriel and utUlzation 
during 1988-2000 II indicated In the encIoeed atat.ment. 
It may be "'" that for molt of the ...". full c.pIICIIy 
utilization hu bean done. 

esp.city Util.tJon of Telecom Facforlee During 1fJ99-2000 

production Target Production % c.pactty Reuone tor SI.No. Item 
UtIIIaation reduced 1998-99 1999-2000 1999-2000 

production 

2 3 4 5 8 7 

1. Bkt.Ch. Lr 4W 1283000 1200000 1322738 110 

2. Buttenakl 4500 10000 14327 143 

Telephone 

3. CBT-96 8383 15000 12081 81 

17204 17000 20008 118 
4. C.D. Cebinet8 

5. C.T. Boxes 137020 150000 181014 107 

100 pair 
5n874 128 

6. D.P. Boxes 389472 450000 

2046285 2200000 2625812 118 
7. line Jack Unit 

3674 S225 5195 98 
8. MDFa 

550 1500 3088 208 
9. Modems 
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1 2 4 

10. Microwave Tow .... 6968 7600 
(In MT) 

11. Mute S.S. 16M (Noe.) 9872 1500 

12. Saddle A&B 37275 800000 

13. Socket B 37600 30000 

14. Sole Plate B&C 86 125000 

15. StaIkI 882000 600000 

18. Support Brackltt 1071000 1800000 

17. TUbe of .orts 879427 785000 

18. U-Back 1168000 900000 
19. Mat S.S. 40M 160 150 

(WB) (Nos.) 

Rule for Opening of T.lephone Exchange 

7825. OF. SUSHIL KUMAR INDORA: 
SHRI RAMJI LAL SUMAN: 

WHI the Mlnllner of COMMUNICATIONS be pleased 
to stat.: 

(a) the exlatlng nonna for opening 01 te;ephone 
exchange In a district; 

(b) whether the said norma are being violated In 
many regIone of the country; 

(c) If 10, the number of such CIIMI noticed during 
the leal th,.. years, State-wlae; end 

5 7 

10442 137 

5212 347 

485000 61 ] Reduced 

27500 92 
production was 
clue to frequent 

60000 48 power faHure 

547650 91 

1326360 74 CorTeCtlve 
action was 
taken due to 
reduction In 
field 
requirement 

1030120 131 

1100322 122 

81 54 Corrective 
action was 
taken due to 
reduction in 
field 
requirement. 

(d) the 8tepa taken by the Gowtmment to check 
such tendenc1e8 of the Department In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 

minimum regl8tered ~and required for op6nlng of a 

Telephone Exchange la 10 provided the demand of the 

telephones at the place cannot be met from an exIating 

exchange within the SOCA (short dIatance chargtng ..... ) 

due to technicaVeconomIcaI reasons. 

(b) ThIs condition is not being violated anywhere in 
the country. 

,{c) and (d) Do not BriM In view of reply to para (b) 
above. 
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Conatructlon 'of Expreea High\kY betwMn 
Banplore Mel MyaoN 

7626. SHRI S.D.N.R. WADIYAR: W"I the Miniater of 
SURFACE TRANSPORT be pleased to state: 

(_) Whether there III • proposal J'".:ler consideration 
of the Government to conatruct an Express Highway 
between Bangalore and Myaoro; 

(b) If 80, the estimated cost of the project; 

(c) the likely date of the commencement of the 
project; and 

(d) the time by which the said project ,. likely to be 
cOmpleted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) No, Sir. Central Govemment Ie not CO'lC8med. It II • 
State Government Project. 

(b) to (d) Do not ariae. 

~8b'uctton of Ring Ra.d In Tern" Nadu 

7~7. DR. V. SAROJA: WI! the MInIster of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose to COIIIIrUCt • 
ring rOIId wound NamaJckaI to .888 traffic congeetion .......... ; 

(b) If 80, the detaIIa thereof; and 

(c) If, not the I1NI8Of'II therefor? 

THE MINISTER OF STATE IN THE MINISTRY Of 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(8) No, Sir. 

(b) Doea not ...... 

(c) The conetrucIiOn of ring road around NarMIdcaI 
town to ... traffic COIIgeetion witt*' the town II prtnwIy 
the reeponeIbiHty of the State GovemmentlMunlclpel 
CorponrtIon. 

7628. SHRI T.M. SELVAG~PATHI: 
~HRI SAHIB SINGL 

Wit the Mi1iatet' of ENVIRONMENT AND FORESTS 
be pIeuId to &tate: 

(a) whether the GovemmenI ant 00I""'.1g to cr.Ie 
a fund titled Nelional Environment Fund; 

(h) If 80, the detaIIa ttMtNof; 

(c) the detail. of the break up of 'National 
environment Fund' In terme of PublIc Sector and Prtvale 
Sector Fund; 

(d) whether the Government propoae to ooIIect .... 
on foreet products; and 

(.) If eo, the atepe taken by the Gov.rnrnent to meet 
the total financial requirement for replanting and 
regeneration 01 foreltl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) to (c) The conoepI of an environment 
fund at the national level II at • nuoent 1t8ge. 

(d) No, SIr. 

(e) Doea not .... 

[TfIIMIaIJon} 

7829. SHAI PUNNU LAL MCHALE: WI! .. ...... 
01 ENVIRONMENT AND FORESTS be pIe..ad to .... : 

(a) the number of wIIcIIte aanctuaItN In ... CO&IMy. 

(b) th. amount of money allocated to th ••• 
~ duItng ....... tine yara; 

(c) wheCher r.-w ,. been m8defpropoIed to be 
made for the proper utillalton 01 funda being QMn to 
the wIIcIIfe unctuartea; end 

(d) " eo, the .... IIweof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI BABU LAL 
MARANOI): ,a) Aa per the InfonnaIion .... complied by 
the Minletry there .,. ae NdonaI Palb and 448 
Sanc:k*teI In the CCMdry. 
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(b) Central Ull8tance provtded for National Parks 
and Sanctuaries under various centrally sponsored 
schemes Is .. follows: 

(Rs. in lakha) 

81. !1Ime 01 the Schem. 1997·98 1 ... 1888-2000 
No. 

1. DMIopmtnI 01 NtIIonII 1212.533 934.883 12118.00 
PIIIIII tnd Sanc.1utrltt 

2. P- TIger 807.985 1880.875 1749.1112 

(e) and (d) The scheme 'Development of National 
Parks and Sanctuaries' was got evaluated from five 
organisation, at the end of 8th Five Vear Plan and was 
found to be very useful and hence it is continued during 
the 9th Plan alto. 

(Eng/Ish] 

Statue Report from ABF Nldhl Umlted 

7830. SHRI KIRIT SOMAl VA: 
SHRI M.V.V.S. MURTHI: 
SHRI A. VENKATESH NAIK: 
SHAI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI G.J. JAVIVA: 
SHRIMATI BHAVNABEN DEVRAJBHAI 

CHIKHALlA: 

Will the Minister of LAW, JUSTICE AND COMPANV 
AFFAIRS be pleased to state: 

(a) whether the Company Law Board (CLB) has 
ordered the aupp,....lon of the Board of DIrectors of RBF 
NidhI Umlted; 

(b) If 10, the details thereof; 

(c) whether CLB has al80 directed the new Board to 
file a atatus report on the affairs of' the c:oqNU\y and 
time bound scheme tor repayment of dtpoelta collected 
by the company; 

(d) If 10, the details thereof; 

(e) whether CLB hal taken such dtcIIion in other 
Nldhi Companies which are defaulters; and 

(f) If 10, the details of luch Companies thereof? 

THE MINISTER OF LAW. JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMAlANI): (a) and (b) Ves, 

Sir. The Company Law Board has appOinted seven new 
directors including Chairman vide Its order dated 
12.01.2000 as indicated below: 

(1) Shri A.M. Swaminathan, Retd. Secy. 
Govemment of Tamil Nadu. 

(2) Shri N.R. Srldharan, Retd. Director, Govemment 
of India. 

(3) Shrl K.J. Pappachen, Prelident, RBF Nldhi 
Investors Association. 

(4) Shrl R. De8lkan, Consumer Activist. , 

(5) Shrl Arvlnd Datar, Advocate, Madra& High Court. . 
(6) Shrl R. Rudrakumar, Chartered Accountant. 

(7) Shrl A.A. Rao, Special OffIcer appointed by the 
Central Govemment has been appointed the 
Chairman of the Board. 

(e) and (d) Vee Sir. The Company Law Soard has 
directed the new Board of Directors to file a status report 
on the affairs of the company and aI80 a time bound 
scheme for repayment of deposits by 31.03.2000. The 
Company Law Soard vide its order dated 11.04.2000 has 
given directions for repayment of deposit as under: 

(I) An deposita of AI. 2000 and .... will be paid 
in full 10 that largest segment of the depositS 
aocountlng to a mere RI. 6 croree wUI go out 
of the scheme, thus reducing the workload In 
the company. 

(IQ In respect of all other deposita, 10% of the 
deposits subject to a minimum of Ra. 2000 win 
be paid. Further repayment of these depo8ItS 
will be subject to the condition that not more 
than 50% of these deposits are paid by 
31.03.2002. 

(HI) Interest on deposits will be frozen .s on 
01.11.1999. 

(Iv) At the time of making of flrat payment, the 
company will alap enclose • statement of the 
amount due to each depoaitor 88 on 30.11.1999 
and also a summary of the ClB order. 

(v) Since interest has been paid in reaped of many 
fixed deposits for the month of November 1999, 
to ensure that there Is unIfonnlty, Interest for 
the month of November, 1999 be paid to those 
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fixed depoelts against which intent8t could not 
be paid for the month of November 1999. This 
payment should be done within 15 days from 
the date of receipt of the CLB order. 

(vi) With a view to provide some comforts to old 
age depositors, CLB directed that deposits made 
by those of the age of over 75180 years, as 
may be decided by the Board, be paid In tuI 
subject to a maximum of AI. SO,OOO. Balance, 
If any, will be subject to the same terma of 
repayment 88 applicable to other deposito .... 
Slmnar will be the case In respect of deceued 
depositors. 

(e) and (f) Yes, Sir. In the C8I8 of Mis. Alwarpet 
Benefit Fund Limited, a Nidhi company which is a 
defaulter in repayment of deposits on maturity, the 
Company Law Board ga8 given direction to the 
Department of Company Affairs for appointment of three 
directors on the Board of this company. As SUC~I the 
Central Government vide order dated 06.09.1999 has 
appointed 3 directors namely: 

(1) Shri V.A. Lakshmlnarayanan, 

(2) Shri H. Venkataraman, and 

(3) Shri S. Aadhakrlshnan. 

Production ...".. of Crude 011 

7631. SHAI ANANT GANGARAM GEETE: WIlt the 
Miniater of PETROlEUM AND NATURAL GAS be plell8ed 
to state: 

(a) the exi8ting production level of crude oil In the 
country; 

(b) whether 8uch production level has been meeting 
the requjrement of aN oil reflnertes in the country; 

(c) If so, the detaIIe thereof and If not, the lIeps 
taken to enhance this level; 

(d) whether the Government propoee to ImpOrt crude 
oil to meet the requirement of existing I'8finerieS d counIry. 
and 

(e) If 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTAAY 
AFFAIRS (SHAI SANTOSH KUMAA GANGWAR~ (a) The 

(b) a1d (c) No, SIr. 

The ahorthdI In IndIgenoua crude 01 ...... 11M to 
be IMI from impoIta. The following .... have been .... 
to enhance the producIIon level of crude 01 In the country: 

(I) 0ptinIzIng production from exIItIng fIeIde tnrough 
better ,..ervolr manqement, 3-0 .... mlc 
IUrveya, Inflll dr1ll1ng, ."..."..muwnance, 
inltallatiorVopllnlllallon of ar1IficIaIlift Iy&Iem Met 
we of advanced lind C08l eIfec:IM technoIogieI 
and Improvement In recovery factor. 

(II) Faller development of newty dIcovered oIIIIeIdI. 

(IN) Finding new hydrocarbon re.rve. through 
lnenalfied exploration actlvltiel such as-

Extending exploration ectlvItieI to deep w .... 
and frontier antaI. 

Increued private partlctpation In exploration 
actlvitl" through Implementation of New 
ExpknIton Uoene/ng Polley. 

(d) and (e) The Irnporte of crudI 011 for mMIIng the 
requlrementa of public HCtar 011 refInerIee are ~ 
to be about 46.957 MMT during 200().2001. 

ExpIondton of Crude 011 In K8nlIe 

7832. SHRI KODIKUNNIL SlJRESH: WI! 1M MInIIIer 
of PETROLEUM AND NATURAL GAS be pIeued to 
state: 

(a) whether the Gowmment propoee to .... any 
etepe for crude oil exploration In Kerala High; and 

(b) If so. Ihe detaiII Ihefeof? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRJ &ANTOSH KUMAR GANGWAR): (a) and 
(b) 011 and NaIufal Gas CorponIIion lid. (ONOC) .. 
Identified one proepect In the Petroleum ExpIoraUon 
Lanoe (PEL) held by It In the f<et*-Konkan ofhhoN 
..... AI preaenl, 30 ee/emIc IUMY .. I*ng canted out 
and bald on II ,.. turtt.. progrwnme, inducing 
upondOry drtIIIng, wII be deckted. 
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Adc:IttIonally. four e.,oIoration blocks belonging to 
KeraIa.Konkan offIhore 8/.;.8 were offered In the firIt I'Ol.Ild 
of bidding In 1999 under the New exploration Ucenalng 
Policy. Two of theM blocks have been awarded, one 
each to private joint Vlnture and to ONGC, and the 
ptOCIuctIon 8haIIng c:onttacIa have been IIgned for both 
on 12.4.2000. 

Sha,. In Power Projecte 

7833. SHRI P. MOHAN: Will the M!nlster of POWER 
be pIeued to ..... : 

(a) the detalla of contribution of the Union 
Govemment In power projects Nt up In the States. Stat. 
will; and 

(b) the share of States in Central Power Projects. 
State-wlle? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Intonnatton Is being collected and win be laid on the 
Table of the HOUM. 

PrI.. of 0.. and Other Petroleum Producta 

7834. SHRI RAJESH VERMA: ·WiII the Minister of 
PETROLEUM AND NATURAL GAS be plUHd to state: 

(a) whether Government have fixed pricee for gal 
and other petroleum produota on the buIa of coet of 
production etc. within the country; 

(b) " eo, the factual. auclted break up of thl88 costa; 

(0) the actual COIIta and ~lual sal. pee of th ... 
productI excbIYe of tax .. ; 

(d) whether the Govemment have asked CAG to go 
into thia matter: and 

(e) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI &ANTOSH KUMAR GANGWAR): (a) to 
(c) The conaumer price of Natural go is not fixed baled 
on the coet of productton. With eftect from 1.10.97. the 
conaumer prIcee of Natural g.. at the landfall point have 
bMn linked to the International price of a basket of fuel 
oIIa with the linkage incfeuIng from 55% In 1997-98. 
85% In 1898-98 and 76% in 1889-2000. The current 
conaumer price of Natural gas II aIeo linked to 75% of 

the international price of fuel 011. The price of Natural 
gas is under review for the period 2000-2002. Aa regardl 
petroleum productl. Govemment, in November, 1997, 
decided the details of phased programme of dismantling 
of Administered Pricing Mechanlam. The said deciaIon, 
Inter·aIIa, includes the followiOg: 

(I) That system of retention pricing would be 
abolished .. an (existing and ".,.",) refineries, 
and pric"," .J: Jetroleum productl a~ the refinery 
gate level wC).ald move towards hnport parity. 
However, Refinery Gate pricea of controlled 
products viz. MS, HSD, SKO., LPG and ATF 
would be fixed at MadJusted Import'-parIty" prices. 

(II) That consumer prlcea of major petroleum 
products would be moved to market prtce8 and 
prices of other maJor produc1a, viz. LPG, ATF, 
SKO and M" would be moved towarda principle 
of Import panty In a pha8ed manner and pricing 
of Paraffin·Wax. Bitumen, Naphtha. FO and 
LSHS would be decontroHecl. 

(10) That. the price of dleeel would continue to be 
fixed on the principle of Import partly 18 per 
cabinet decI8Ion of 01.09.1997. 

The phaaed programme of reforms has been initiated 
with effect from 1.4.98. 

(d) and (e) Account8 of public MCtor 01 companiee 
and the 011 Coordination Committee are audited by CAG. 

Insurance Fee Charged by LPG .,...,.. 

7635. SHRIMATI D.M. VIJAYA KUMARI: WHI the 
MInIster of PETROLEUM AM" NATU~AL GAS be pIeued 
to state: 

(a) whether certain LPG aganciM in the capital 
particularly In Rohlnl Zone ".e charging Re. 2001· .. 
Insurance tee per connection from the conaumera without 
lsautng receipt In reepect thereof; 

(b) if 80, whether some connections have been 
cancetled due to non-payment of the said tee by the 
consumers: 

(c) It so. the number of atdl cues detected eo far; 

(d) whether the LPG dealers are authorised to cancel 
the connection without penniaelon of the Department; 

(e) I. eo, the re8lOl'l8 therefor and " not. 1he action 
ptIpOIed' to be taken against 8UCh deaIeta; 

\ 
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(f) whether some complaints aglilWt the dealers are 
pending In regard to delivery of low weight filled 
cylinder. to the consumers and misbehave with 
conaumera; and 

(g) if 10, the action takenIpropoeed to be taken in 
the matter? 

THE MINISTER Or STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINtSTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAA): (a) 
Public Sector OR Marketing Companies have not received 
any cue of charging As. 200/-, as Insurance fM by 
their LPG distributors for connection from the consumera 
In the Capital particularly In Rohlni Zone. 

(b) and (C) Do not arlee In view of (a> above. 

(d} No, Sir. 

(e) Does not arise ill viftw of (d) above. 

(f) end (g) Public Set:ttlr vii Companiel have not 
received any complaints In the recent past againet their 
LPG distributor In Rohinl Zone. 

ATN. on Finding. of CAO 

7838. SHRI RAMJEE MANJHI: WIll the Mlnilter of 
POWER be pleased to state: 

(a) whether his Ministry and departments under II 
have not submitted ActIon Taken Notes (ATN.) on variouI 
findings of CAG on Irregularities during the Iut three 
y&aJ8; 

(b) ifac, the reasons thereof and the time by which 
the same will be repl~; and 

(c) the number of action taken not •• (ATNe) pending 
as on date in his Ministry. department-wise? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (8) and (b) 
Ministry of Power has been regularty submitting Action 
Taken Notee on variouS findings of C&AG. As regards 
ttMI IatMt C&AG'a Report of 1999, the ATNe .... being 
proceseed and shall be submitted In due course. 

(c) 6 ATNa pertaining to NTPC have been en to 
the C&AG lor vetting. 8 aucIt obserVBIIonS whiCh JW88Ied 
In tM .... t C&AG report of 1999 are being proc .... d 
Of the8e, 2 pertained to NJPC, 1 THDC, 2 NtiPC, 
2 NTPC and 1 PGCIL 

T ........ CMrgM to ....... PtItroIeuIn 

7837. SHAI LAKSHMAN SETH: WI! the MJnIIW eI 
PETROlEUM AND NATURAL GAS be pI •• eeI to ..... : 

(a) wheI1er vMouI 011 compInIeI ... paytng tennNI 
chargee to the Reliance petroleum; and 

(b) If 80, the detel" ~ 

THE MiNISTER OF STATE IN THE MINISTRY OF 
f'ETROlEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI &ANTOSH KUMAR GANGWAR): (a) Ho, 
Sir. 

(b) Doll not ariM. 

011 Offer to ShIv Vanl CorftpMy 

7638. MAJ. GEN. (RETD.> B.C. KHANDURI: WI! the 
Mit ...... of PETROLEUM AND NATURAL GAS be ..... 
to :.tate: 

(a> whether oa Ir1la UmIted hal given an offer to 
MI •• ShIv Van' ~ (SVUL RIg) for c:dng at SimIn 
Chapori alte In ANam State at the rate of about 
As. 9.00 Iakha per day; 

Ib) If so. whether other driIIng ~ ... doing 
the same job In the eame ~ at the lower ~ 

to) If 80. the reasons for offering such high ..... to 
MIl. Shlvani Company (SVUl Rig); 

(d) whether any tender WM invited for .. drang 
... and If 80. the n81M8 of the con1f* .... parUcIpatiId 
in the tender. 

(8 i whether no tender was invited for Wa drilling .... 
and If 80, the action GovemmenI propoM to take In this 
regard; and 

(f) the perSona re.ponaI)Ie for IhIa ellC8ll payment 
to the Aid c:ompeny and how much lou the 00vwnmInI 
is IIr*y to euffet' by IhII drIIIng operation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINt8TER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(e) on India Umited hea a contract with MIa. ShIv Van! 
UniveruI L.ImIIed (SWL) &0 drtl IDe eJCpIoratory ..... 
SWl is cding an exploratory wei In the 'wIIdoId' ... 
of Simen Chapori in DhemaIi Oiatrtct of "-". Iac8IId 
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In the logiItlcaIly difficult terrain in the north bank of the 
river Brahmaputra, at an existing operating day rate 
comprillng of RI. 6 IakhI and US $ 8,600/-. 

So tar no exploratory drilling operatiOl'll, elCCept with 
MIa. SVUL', rig, have been carried out either by OIL or 
by any other agency In ttlit virgin ..... of the north bank 
of the river Brahmaput.·a In Aaaam. 

(d) to (f) Oil India L,mited decided to continue with 
the existing contract ~ d 1 SVUl for drlHing the well at 
Slrnen Chapori and did not go In for a freIh tender for 
thle one well alone for the following reuona: 

(i) High Priority attached to exploratory drilling In 
the north bank of river Brahmaputra. 

(II) Subelsting contract with MIs. SVUl for drilAng 
of alx exploratory well" out of which two wells 
remain to be drilled. 

(ill) Simen Chapori well la located in the 
Murkongaelek Petroleum Exploration licence 
(PEL) area which la contiguous to lakhlmpur 
PEL area, where six exploratory weill were 
originally proposed to be drtfted, and both theae 
PEla are on the north bank ot the river 
Brahmaputra. 

(Iv) Anticipated delaya in finallaation of a new 
contract in such a remote area with dttfIcult 
terrain in Assam, that too tor one weI only. 

(v) Commercial and operational aapects tavour 
continuation of the existing contract in 
comparlaon to other available optlona. 

The rig ot MIs. SVUL has already been 
mobili8ed to Simen ChaporI well location and 
drtlling work will commence shortty. 

Fake LPG Cyllndera 

7839. SHR! C.N. SINGH: Will the Mintater ot 
PETROLEUM AND NATURAL GAS be pIeMed to state: 

(a) whether attention of the Government has been 
drawn to the newaItem captioned "Danger ignored II trade 
In fake g.. cyttndera fIourishee- appeartng in the 'Timet 
of India' dated March e, 2000; 

(b) It 80, the number of fake LPG cyItn<Ief8 aeIzed in 
the country during the tut ttl,.. years, State-wise and 
year-wts.: and 

(c) the action taken il.';:IInIt the persona Involved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): <a) Vea, 
Sir. 

(b) The number of LPG-cylinders .. ized in the 
country during the lut thr~e years are .. under: 

Year 

1997 

1998 

1999 

No. of aelzed 
cylinders 

10980 

9795 

10250 

(e) Oil Il'ICMtry technical teame make surpriM visits 
to the enllated suppliers to check manufacturing activity/ 
quality as per the Indian Standard apeclficatlona and In 
case technical deficiencies are observed during the vIait, 
the placement of orders on auch unila Is suspended by 
Induetry. 

Kllyemkulam Thermal Power Ptant of NTPe 

7640. DR. C. KRISHNAN: Will the Minlater of 
POWER be p1eaaed to state: 

(a) the total quantum of power generated linee 
commteaioning by the Kayarnkulam Thermal Power Plant, 
tilJ..date: 

(b) the plant load factor during the aaid period; 

(c) the quantum of power drawn and consumed by 
KSEB out of the total power generated; 

(d) the per unit tarlft rate paid by KSEB to 
NTPC; 

<e) the outstanding dues of NTPC ..... !net KSEB till-
date: and -v-- , 

(f) the atapa proposed to be taken by NTPC to 
recover such dues? . 

. 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAVAWANrI MEHTA): (a) Since 
c:ommtsaIoning of the Gas TUfbine Unit-I and Unit-II at 
Kayamkulam CCpp In 1998-99 and Steam TUlbtne-I in 
1999-2000 the plant generated about 1722 MUs till 'fh May, 2000. 
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(b) The gu baMd power IIatlons are !Un .. per 
their requirement and commen::tal YIabiIity ....... r. the 
PLF of the units under commercial operation at 
Kayamttutam CCPP a. reported by NTPC Ire .. 
under: 

Vear PFL (%) 

71.46% 

1999-2000 55.84% 

April. 2000 77.28% 

(c) Pres.ntly. the entire power generated from 
Kayamkulam gas power project Is being drawn and 
consumed by KeraJa State Electricity Board in terms of 
PPA elgned between KSES and NTPC. 

(d) The tariff for KaYlmkulam CCPP II to be 
detetmined by Central Electricity Regulatory Commillion 
(CERC) 88 per the provialons of ERC Act, 1998. The 
Issue of tariff fixation is pending with CERC. 

(e) According to NTPC, the outstanding dUM agall'llt 
KSEB. .. on 31.3.2000 Itand at Rs. 182.26 cl'OfM 
(including a surcharge of Rs. 38.16 ororee) bIIed on .d
hoc tariff. In addition, KSEB will have to pay differential 
amount baaed on Tariff to be decided by Ci:RC. 

(f) The matter hie been recently dllcu ... d by NTPC 
with Government of K ...... and KSEB whel'lin KSEB hM 
agreed to luue State Govemment Guarantee Bonds to 
liquidate the outatanding duel. 

MoU Signed by Chennli PeboIeUm 
CorporatIon Limited 

7841. OR. A.O.K. JAYASEELAN: Will" MIrriIlIr of 
PETROLEUM ANO NATURAL GAS be pleased to state: 

(a) whether the Channa! Petroleum Corporation 
LImited has IIgned any Memorandum of Und ..... dng 
with the GoYemment; and 

(b) if 80. the detaHa thereof? 

THe MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAfRS (SHRI SANTOSH KUMAR GANGWAR): (I) Y. 
Sir. 

(b) The MoU tor !he yeer 2000-2001 tIM fixed ~ 
in various activities like physic;al operatlona, finenCiel 

performanc.. human r .. oure.. devefopment projeot 
Implementation, .... ty and environment. 

7842. SHRI SHIVAJI MANE: wm the Mlnttter of 
PETROlEUM AND NATURAL GAS be pleued to atate: 

(I) the dIItdI of the fixed dIpOIb made by Gal 
Authortty or India Umited to variola natIOnaIeed banIca In 
the capital; and 

(b) the details or loaM tatc.n by GAIL from pWIIc 
sector banka in the capital during the Iaat three yea,.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
detaIII of the fixed depollta made by Gal AuIhorIly of 
India UmIted (GAIL) to various naItonaliled banIca In the 
capital. .. on March 31, 2000 BAt .. under: 

Name of the Bank Amount 
(Rupees In crore) 

ICICI 50 

United Bank of Incia 215 

Oriental Bank of Commerce 120 

UTI Bank 50 

S .... Bank of IndoN 20 

(b) GAIL has drewn • loan of RI. 540 crore from 
the Bank of Blroda and Re. 150 crore ftom the Bank of 
Inc:Ia, during the YHII 189N. to 1 __ 2000. 

12.01 hrL 

RE: INFOAMA nON TECHNOLOGY BILL 

{Eng/iMJJ 

MR. SPEAKER: Hon. Members, the In'ormatlon 
Technology BIll, 1999 18 IItted In todaYI UIt of BUIineSt 
'or cona.dereUon and pe •• lng. The Bill, after Ita 
inlroduclion on the 16th December, 1., wu referred 
10 the Standing CommIt&N on Scienc:e and T eohnoIogv 
on the 171t1 JMuary. 2000. The Report of !he Cornmiaee 
wu laid on the TIIbIe d the Howe on the 12th Mar. 
2000. 
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(Mr. Speaker] 

I have received notices of amendments to the BIll 
from some hon. Member8 today. 

Hon. Members are entitled to give notlc.. of 
amendmenta to a Bill any tim. aft.r the Introduction of 
the Bill. Rule 79, however, provides that notice of an 
amendment to a BIll has to be given not later tMn one 
day before the day on which the Bill is to be coneIdered. 
As such, under normal circumstances, the noIIceI of 
amendment, to the Bill received on the day the BIll is 
listed for conaidaratlon are treated as tIm.barred. 

However, It is a fact that hon. Members came to 
know only on the 13th May, 2000 that the BIN would be 
Ilst.d for conaIderation on the 15th May, 2000; and 13th 
and 14th May, 2000 being hoHdaya, I fe.1 that hon. 
Members have not got 8UfficIent time to give nolloe8 of 
amendments. 

I have, therefore, decided to allow hon. Members to 
give notices of amendments to the BIll till 1300 hours 
today. N0tice8 received thereafter shall be treated .. time-
barred. 

SHRI PRIVA RANJAN DASMUNSI (RAIGANJ): It Is 
a fact that It was dlacusaed and decided in the Buslne .. 
Advisory Committee that if the Report of the Standing 
Committee came up by Friday, the BHI would be lleted 
today. 

This Bill, no doubt, shows the good intention of the 
Govemment, which we welcome. But the BIll has been 
circulated atter being scrutinised by the Standing 
Committee to hon. Members only on Friday evening or 
this morning. There are exhaustive clauaea with legal 
implications pertaining to the Criminal Procedure Code, 
the Indian Penal Code and many other mattel8 relating 
to criminal juatlce. It la the dealre of moat of the 
Members-includlng Members from the RuUng Party-that 
we should go into it In depth clause by clause and 
understand the objective. So, let us not be In a hurry to 
pass It. We can dl8CUSS it and bring It again In the 
Monsoon Session. But " you alk us to give amendments 
before one O'clock, without going into the claueea and 
their merits, It would be disastrous. I would appeal to the 
hon. Minister to contider these points though we welcome 
the good intentions of this BIR. 

SHRI MADHAVRAO SCINDIA (Guna): I would also 
like to join. my cou.ague. ObvJot..ly. we support the 
Intentions of this particular BIN but the Minister of 
Parliamentary Affairs or the Government should not 'Mice 
this Il matter of preatige. . .. (Interrutplons) 

MR. SPEAKER: We have alNady dleculNd this In 
the BUIineI8 AcMIory CommMtee. 

SHRI MADHAVRAO SCINDIA: This Bill __ with 
the Iawt that would regulate the new era of information 
technology. This Is not realty Information technology but 
thle is the law. There are a lot of legal upecta. There 
are of a lot of lacunae. Theee .... pioneering areas. 
Even the legal community Is ItiII exploring what really 
the laws pertaining to the new technology In the world 
8hould be. Therefore, we have to go Into the depth of It 
80 that we do not make any mlatake or leave any lacuna. 
So, I would request the hon. Minister and the Govemment 
to look Into this in depth. Let us not NIh through this. 
0thef'wI8e, we may make errore, for which we woUld feel 
reeponslble later on. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnldl): Sir, 
I have given a notice in writing on this matter. I may be 
permitted to apeak. . .. (Intemlfplons) 

MR. SPEAKER: The Govemment 18 going to clarify 
the position. PIea8. underatand. • 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMQD MAHAJAN): Sir, at the outset. let me 
make It very clear that we are not standing on any 
prestige or ego on this BUI. This Is not'lOme kind 01 a 
political dl8cu88lon. This is a BNI, which will usher the 
2111 century In this country. 80, we do .... 11 .. the 
Irnportence of this 811. ... (Intem.tpllon8) 

MR. SPEAKER: Let the Minister compI .... 

SHRI PRAMOD MAHAJAN: The fIrat thing 18 that 
the Govemment took aImoet or. year to draft this BIU. 
This BIll was rnodIfted 150 ttmes during the formulation 
Itage of thll Bill becauH we do understand the 
Importance of this BIll. 

Thll BIn W8I Introduced In the Parliament, I think, 
on the 16th of December last year. So, It w .. available 
for the last five months, with the Membera of Parliament 
to form their opinions about the Bin. This BIll was publicly 
made available, after Its introduction, on the Internet to 
aU the people concerned and the opInIona, which my 
MinIstry got, were given to the Standing Committ .. which 
ICNIinIted the Bill. Peraon8Ry, I have wrtaen to one 
thousand people in this country, who matler In IT and 
related affairs and got their opInlonl. We communIcaled 
those opinions to the Standng Committee. 

~ W8I referred to the SWdng Committee on 
$cienci and Technology. The StandIng CommIttee on 
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Solence and Technology unanlmouely-I repeat, 
Uf1IIt1Jmou8ly-reoommlnded a few amendmenta. 

So, there can be ene legitimate grtevance that the 
Membera are not able to form their opinions about the 
amendrnenle given by the Standing Committee. But II 
far .. the whole Bill Is concemed, It WII avdable for 
five monthl with the Membel"l to formulate their vIIwI 
on whether a particular. clause II right or wrong. 
... (InterruptiOttll). 

SHRI SOMNATH CHATTERJEE (Bolpur): So, In 
future, all the Bille will be circulated two monIhI before 
and thue, there would be no diecUllion In the Houle. It 
that the buIa? I do not expect luch an oo.rv.tion from 
the hen. Mlnlater . ... (lntenuptlons} 

SHRI PRAMOD MAHAJAN: Sir, this Is unfair to me. 
He is not even allowing me to complete . ..• (lnterrupf#Q(ll} 

SHRI SOMNATH CHATTERJEE: They cannot Ilk 
U8 to give amendments within one hour. He wants to 
say that the Bill has been Introduced or In cirouIatIon for 
two or three months and so, there can be no dIIcuIIton 
on the floor of the House . ... (Interruptlons) Very patiently 
I am hearing you . ... (Interruptlons} 

SHRI PRAMOD MAHAJAN: I do not think 10. 

As far as the amendments are concemed, barring 
one amendment, the Govemment has accepted all the 
unanlmou8 amendments 8uggested by the Standing 
Committee. 

I am not going Into the technicalitlel. We dIecuued 
this In the meeting of the BAC. At that time, I have not 
hidden from the Member. that the Report of the 
CommIttee Is going to come on the 12th. Everybody In 
the BAC knew this fact that the Report WII going to 
come on the 12th and the BIll was going to come befoN 
thII House on the 15th. The intention W88 rnIde very 
clear on the 10th, when the BAC met, that the Report 18 
likely to come on the 12th and that " the Aepoft COIM8 
on the 12th, only then It will come befOIW the Houle on 
the 15th. 

After the Report had come on the 12th. the 
Government had a Cabinet meeting, where we ~.d 
the amendments and where they have been approved. 
Necesury permlsaion from the hen. Preaident WII ...,,; 
and at the first opportunity, the amendmenfII were ..., 
circulated to the Members. If you 8M the time that the 
Membera are entitled for, to give their arnendn'IeI*-
even if It Is to be dlacusaed tornrnorrow-« II upto 3.16 
p.m. today. That Ie the normal procedure. If the hon. 
Membena think thai 1 O'clock .. too thOrt • time to tjNe 
amendmentI. thin they QII1 .. two more houI"I. 

W. .,. having dIecuaIon even at an tnfonnIII IwII 
from 11 O'clock when we came to know that hon. 
MembeI"I of CongNIII party want • dIIcuuIon on thII 
811. Whoever had objedIDlII about thIa • a,. havtng 
dllell_one wtIh the oIficera concerned. So, what I am 
laying " thai, lit ~ Itart the dIIcuMIon and dufIng the 
dllCllIIIon If we lind that 101M mOnt Ir'npn:Mment II 
needed, then we can decide ft. BUt pIeue do not 
pcIItpone It. It II beoIuI poeIponIng tw .... monthI, In 
IT language, II ~ by a year. It Ie a much awaIId '" 
81. W. can Itart the cIIcc..ton and during the dllcllIIIan 
" we come to • concIuIIon that .,.,. .re 8Om8 lacunae, 
thin we can con'ICt It or amend It. 

SHRI MADHAVRAO SCINDIA: afr, the 'I Low YfMI 
viM that WIll Inlroduced from SouIh.ealt AlIa hal Idled 
many computeI"I and Cf'NIed problema .. OYII' the WCIfId. 
Do you undMtand the oompIeJdIIea of thII laue? That 
Is what I am MIdng. It 18 bec:a~ I do not '** that this 
BII II going to take ~ I8feguerda towards theM 
1Iauea. Even the legal community 18 not y.r certain what 
exactly the ground II. What we are laying II that let ~ 
dIIcuaa this BII In • detailed manner. Maybe even a 
$IIIct CommIttee can go Into It. 

aHRI SOMNATH CHATTERJEE: I am *y eorry that 
the • 01 thII nature ehouId ..... oontroveray like thII. 
" II btcaI_. generally the obfecIIve of this &II 18 good. 
Though we have reeervalione over ceMin ctauMa. we 
are supporting tHe BII. ThIs 18 not a matter of PIIty 
poIitIcI. I do not knof.. why that Imprellion IhouId be 
Ct'MIIed. Stnoe It II IUCh an ~II MCIor of ... and 
economy, we wanl .. fooloproof a BiI II poeeIbIe 

A model law .11 prepared In 1887 'Y the United 
NatIonI. It WII ~ to .. the countrieI of the world. 
EYIfY COWIIry II trying to peN IegIIIation end ......... 
to III own requRtnenti Ind new eIIuationI. W. .,. very 
..... that we ahouId pea a law .. petfeat .. pouIbIe. 
~ going throuF the BIll, hardy one underatandI whaI 
18 It aN about unIeII he __ eJCPlf'l 8CMce. Of oour., 
...,. opinion mutt have been mede available 10 the 
8I8ndIng CornInMM. I am happv that the Government 
.. taken nola of the I"IOQn'Im8IIdationI of 1M Standing 
CommIIM u far .. thII 8iI II concerned. Generally, we 
do not find th. attitude. The hon. Prtme Ml .... r II 
preeent htn. Ctrtai1 '*- have railed controYetWeI. 
Everyday, neULlpap8I"I .. WItMng ~ the poIce powers, 
theft. entering • cyber cafe etc. I find In the new.papera 
tNd Ihere II • controYerIy even rewrclng 'hacking'. Ate 
theM mdIrI which you can go on fInaIIatng u you go 
on dIIcI~ the BII? It II not our fault. It hae come 
juII on the ewe of cIoewe of thII SeIaIon. 
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[Shri Somnath ChaneljeeJ 

I am sony that I Interrupted the Minister. I Interrupted beca..... an Impresalon was created that since this Bill 
has already been In circulation 'or 'Ive months what Is 
more to be dilouued and that the Members should have 
been ready. this is not the approach we expect 'rom the 
GoVernment at least, as long as Shri Alai Blhari Vajpayee 
II lilting there. Let UI not adopt an attitude 0' 

. ~rontatIon. I would appeal to the hon. Prime Minister 
that let us pua a law as perfect as poasble. All these 
dlfflcultlel may be avoided in future. We want a first 
cI_ law because India has got the blggeet potential In 
this sector. Let our young boys and girts who have shown 
tremendous potential In this sector, not face any problem 
because we are pualng a law In hUny. This Is my 
1Ubmlaa1on. 

[T"""'tIon} 

MR. SPEAKER: Mulayam Singhjl, you want to apeak 
on thIa iIaue, or It Is a eeparate issue. 

SHRI MULAYAM SINGH YADAV (Sambhal): It Is a 
.eparate ISlue. You had given the permission. 
... (Interruptions) 

MR. SPEAKER: Firat let this be completed, you can 
apeak later on. 

(English) 

SHRI SHtVRAJ V. PATIL: (Latur): Sir, this law Is 
intended to facilitate electronic govemance, electronic 
commerce and trade. I think we lhould have a law of 
thta nature. 

There II no dMded opinion on this point. You have 
heard the hon. Member saying that we would like to 
have thIe kind of a provision on the statute book but it 
Ihould be done In a manner which Is free from any 
defect. this Is not a law of an ordinary nature. It deals 
with a number of other legi8IatIons Ike the indian Penal 
Code, the Evidence Act, the Criminal Prooedure Code, 
the CIvtI Procedure Code, the Banking Regulatlona Act 
and 10 or'l. All then laws are proposed to be amended 
if we pass this law. So, it is a very complicated law. 
Moreover, it Is provided In the BftI Itself that atter this Bill 
Is paeaed, a number 0' rules and regulations win have to 
be made, presented to the House and then Members will 
be aHowed to elC8tl'line them tor 30 days. The Govemment 
can enforce this law only after the Members have 
. examined then rules and regulations and have approved 
them al8O. Simply, by passing thIe law the Government 

wi" not be able to take any action. They shall have to 
come before the House with the rules and regulations 
which will be approved by the Members and then only 
these can be implemented. 

There are some objectionable things in this law. I 
am not going to deal with all the objections. I would like 
to bring to the notice of the House only one point. 

MR. SPEAKER: Shri Patn, not at this stage. 

SHRI SHIVRAJ V. PATIL: This i8 a very Important 
issue and that is why I would Uke to bring this to the 
notice of the hoo. Minister as al80 the Prime Mlnlater. 
We are not just objecting It. We will not object It unless 
there is something glaring which shall have to be taken 
cognizance of. We are objecting to It because we are 
trying to pass this law without giving sufficient time to 
the Members to express their viewe. We are only asking 
for 80me more time to express our views. The most 
Important point that I wanted to bring to the notice of the 
Houee is: 

"No penalty Imposed or confiscation made under 
this Act shall prevent imposition of any other 
punishment in which the person affected thereby 
is liable under any other law for the time being 
enforced.-

Shri Somnath Chatterjee 18 sitting here. This Is 
affecting the principle of doubte jeopardy. For the same 
act, you can puMh a perton under two laws. this Is 
against the prirq,le of double jeopardy. We ahan have 
to ... whether this principle of double jeopardy wlU apply 
to thia or not. We are, therefore, requeeting the hon. 
ChaJr and the Govemment that this Ie a very Important 
1egIaIation. Let it not be pasaed In a hurry. Let us not 
put ourHlvea in difficulty. Even If the Government Is able 
to patS it In this Se88lon, It will not be able to enforce 
It beca'*t a number of rules and regulations will have to 
be made. There Is not just one rule or regulation but 
there is a list of rules and regulations which shall have 
to be made. So, it Is necessary. let It be discussed on 
the floor of the House. In the procesa of diecussion we 
can find out the areas where It is objectionable. Let It be 
examined by the experts very carefully. Let us pass it in 
the next examination after- careful examination and 
enacted aJao. We are not objecting to the Intention or 
the law but we are objecting to other provi8ions which 
can create c:ompHcationa for the Government as also for 
the country. 

• SHAI SHARAD PAWAR (Bararnatl): I totalty support 
what han. Shtvraj PatH has said. In principle, we ate not 
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~ tothle. Thla type of a IegIaIatIon .ja very much 
required· for a country Itke India. The on!yquestion ., we 
are not exp8f1B on this subject, and certain Mricq IItues 
have been ralaed on this by • number of experts. For 
instance, in the today's newspaper there is a statement 
by the Chairman NASSCOM, Shrl Debang Mehta. He 
has said that in theM four ...... there are Hrious 
problema. They are the known experta In this particular 
area. We· would like, to . dl8cuaa It with aome of the 
organisations and g/Ye our views. Our eem.. request ., 
not to hurry it. We are totally for it but we are not In a 
mood to support it In a hurry. 

MR. SPEAKER: Shrl Pandiyan, this Is not a debate. 
I have heard the views of the Members. 

SHRt P.H. PANDIYAN (Tirunelvell): Sir, I want to 
raise a legal point. 

MR. SPEAKER: At this stage, you can ral.. a 
procedural point and not the legal point. yoU can raIN 
legal points at the time of diacuaaion. Now, you C4n talk 
only about the procedure. 

SHRI P.H. PANDIYAN: Sir, a Bill can be introduced 
only constitutionaHy. It Is the invasion of fundamental ~ 
and right to privacy. There Is a provision here which 
says that if a person Is found meddling with computer 
netwoi1<, he shall be liable for three years imprilonment. 
I would say that If a software engineer 8IIIItI UB, only 
then we can debate on this 8111. ... (I~ 

SHRI VARKALA RADHAKRISHNAN: Sir, I am on • 
rnaner of procedure. I gave you a notice on this. Sir, I 
may be permitted to apeak about the procedunI. It • my 
right 

Sir, our Rules of procedure do not permit a matter 
to be circulated on Sunday. It was cirCUlated on SUnday 
and the amendments of the Government were printed on 
Sunday. Were the Government sleeping? They could haw 
circulated the amendments even on Saturday or on Fridily. 
They did not do that. It is agalnlt the procedUre. 

Seconciy, a motion was also circuIaIed on SUnday 
under Rule 388 for SUlP8naion of Aule 80 of AuIN of 
Procedure. You have asked to suapend a rule which • 
available here. The motion was moved on SUndaY. ¥Ihet 
prompted them to suspend Rule eo? I sttoWIY oppoee It. 
The hon. Spe.ker should not be Ii party to auch 
irregularity procedUre. 

SHRI K. VERRANNAlDU (SrtIcaIcuWn): Mr ........ , 
Sir, Informatton tecn"tOlogy • the need of the hour Md 
It hM been recogIliled by the Unfon Government • well 
u the State Gov.mment8. 

SIr, this BI wu Introduced In the monIh of DIoember 
and It wu referred to the Standing CommfttH. The 
Committee h.. taken five month. and ela~rate 
<IIeu_onl 1Dak .... M thiI 811 II being Introduold 
wiSh aome ....... 1meI1dmen1l, aU the 0pp0eIIt0n Pa ..... 
are NqUeIIIng for men time. 

SHAI MADHAVRAO selNOIA: The eornm ... took 
one week only. 

9HAI K. YEARANNAIOU: Sir, my Nqueat • that the 
Information Technology BII ahouId be paaed u earty 
_ poaeIbIe. If there is a need, we could alllend the 
silting of the Houaa for threa-four dap. Wa have no 
problem. We could aIao paaa this Bill In a apeciaI SeuIon. 
If It • poa\:)oned til SeplMlbar, It wII take more time. 
Sir, even without the Information Technology BIR, the 
information Indu.try i. working. That i. why, ! ..., 
requesting the hon. Prime Minllter to pesa thIa Bill In a 
apedaI Seaa/on. 

[T""'tIonJ 

SHRI CHANDRA SHEKHAR (Balli a, U.P.): Mr. 
Speaker, Sir, I do not know anything ebout ... BII, 
..... , ! acIcnowt.. my WI .. Ift.... t want 10 IIIV 
why it • nee ••• aty to ... thII BII today only 10 .... 
1M counIry InIo 2181 ~ ..• (InWnIpIIotta) SIr, It hal 
been said just now that anybody could be ....... ....,. 
warrant anybody'. hoUIe could be ... n::had, anybodY. 
comptMr could be checked, aU IheM IhingI do not 
conform to our .coapI8d norma. Keep It pending until It 
Is d*uI •• d Mr. Prime MIniIter, eornetin .. you ehoutd 
give dlrectiorw to your tnendI. Today you have got • 
chInce to tal Iharn to pteue bring IhII .. In the nul 
SaIIion. 

THE PRIME MINISTER (SHR! ATAL. BIHARI 
VAJPAYEE): Mr. 8paeUr, SIr, et.ndra ShekhItII hal 
Mid aomathing about this Bill and twa gtv.n • hint about 
hie knowtedgI IJptO tome ~, I Il1o IIaociIte myMIf 
wIIh him. But .. 811 Ie very importIInl and oompIk;aIed, 
and there ... need to go thfo&91 every ... of It Met 
then only IIJIPO'IIIIIbodd be gMn. The dIecI.eion ..... 
be atarted on II. and you can IIIka .. much .... II you 
want. 
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(Engn.h) 

MR. SPEAKER: Let UI start the bUlinela. Let III 
... later on. 

12.28 hr •• 

PAPERS LAID ON THE TABLE 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA): Sir, I beg to lay:-

A copy of the Statement (Hindi and English veralona) 
of Action taken or proposed to be taken on the 
Convention, the Protocol and the Recommendations 
adopted at the. 84th (Maritime) S888Ion of the Intemational 
Labour Conference in October, 1996. 

(Placed In Library, S. No. LT-193312000) 

(EngII8h] 

THE MINISTER OF STATE IN THE MI~ISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, on 
beha" of Shrl Ram Jethrnalani, I beg to lay on the 
Table-

(1) (I) A copy of the Annual Report (Hindi and Engllah 
veralona) of the National Judicial Academy, New 
Deihl, for the year 1898-99, alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and EngUlh 
versions) by the Government of the WOt1dng of 
the National Judicial Academy, New Delhi. for 
the year 1998-99. 

(2) Statement (Hindi and English verslo",) showing 
reuons for delay In laying the papers mentioned 
at (1) above. 

(Placed in Library, See No. LT-193412OOO) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): I beg to lay 
on the Table-

(1) A copy each of the foIowtng Reports (Hindi and 
Er.gllsh veretons) under article 151 (1) of the 
Conatitutlon: 

(i) Report of the Comptroller and Auditor General 
of India-Union Govemment (Civil) (No. 1 of 
2000) Accounts of the UnIon Government for 
the year ended the March, 1999. 

[Placed In Library, See No. LT-193512OOO) 

(II) Report of the Comptroller and Auditor General 
of Inclla-Union Governmenl (Defence Servtcea) 
(No. 7 of 2OOO)-Army and Ordnance Factories 
for the year ended the March, 1999. 

[Placed in library, See No. L T-193612OOO) 

(III) Report of the Comptroller and Auditor General 
of Indla-Union Govemment (Defence ServIces) 
(No. 8 of 2OOO)-Alr Force and Navy for the 
year ended the March, 1999. 

[Placed in Library, S88 No. LT-193712000) 

(2) A copy of the Appropriation Accounts (Union 
Govemment) of the Defence Service8 for the year 
1998-99 (Hindi and English veraion.). 

[Placed in library, See No. LT-193812000] 

(3) A copy of the Appropriation Accounts (Union 
GovemmentHCivll) for the year 1998-W (Hindi 
and English versions). 

[Placed In Library, See No. L T -193912000] 

(4) A copy of the Finance Account. (Union 
Govemment) for the year 1998-99 (Hindi and 
English versions). 

[Placed in Library, See No. LT-1940J2000] 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): I beg to lay 
on the Table-

(1) (i) A copy of the Annual Report (Hi1dI and English 
versions) of the Energy Management Centre, 
New Delhi. for the year 1997-98 alongwith 
Audited Accounts. 

(II) A copy fo the Review (Hindi and English 
versions) by the Government of the working 
of the Energy Ma~nt Centre. New Deihl, 
tor the year 1997·98. 

(2) Statement (Hindi and Engl18h versio .... ) showing 
..... ons for delay in laying the papers mentioned 
at (1) above. 

I 

(Placed In library, See No. LT·1941~] 
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(3). (I) A copy of the Annual Report (Hindi n EngIIIh 
\'81'8ton1) of the Energy Management Centre, 
New DeIhl, for the year ,988-., IIII:IngwIIl 
Audted Aocounta. 

(II) A copy of the Aeview (Hindi and EngIiIh 
versions) by the Government of the working 

lof the Energy ManagMnent Centra, New DIIII, 
tor the year '188-89. 

(4) Statement (Hindi and English vel'lions) Ihowlng 
reasons for delay in laying the pap8ra m8ullontd 
at (3) above. 

[Placed in Library, See No. LT-194212OOOJ 

(5) A copy of the Memorandum of Under8tandIng (Hindi 
and Englleh versions) between the Aural 
Electrification Corporation, and the MInIatry of Power. 
for the year 2000-01. 

[Placed In library, See No. LT-1943i2000J 

THE MINISTEA OF STATE IN THE MINISTRY OF 
SUAFACE TRANSPOAT (oA. DEBENDAA PRADHAN): 
I beg to lay on the Table-

(1) A copy each of the following Notlflcationa (HIndI 
and English versions) under sub-HCtion (4) of 
aection 124 of the Major Port Trusta Ad., 1983: 

(2) 

(I) G.S.A. 342(E) published in Gazette of India 
dated the 20th April, 2000 approving the 
Murmugao Port Employeea' (Educational 
Aeai8tance) AeguIdont, 2000. 

(II) G.S.R. 343(E) published In Gazette of Incta 
dated the 20th April. 2000 approving the 
Viaalchapatnam Port EmpIoy88t (RecruIIrnenl. 
Seniority and Promotion) Amendment 
Aegulationa, 2000. 

[Placed In Library. See No. LT-194412OOOJ 

A copy of the National HighW8YII (Collection of Feet 
by any peraon for the uae of Section of NatIOnal 
Highwayalpermanent bridgeJtemporary bI'Idg8 on 
NatIonal Highways) Amenctment AuIee, 2000 (HIncI 
and Engllah verslona) published in NotfIIcation 
No. as.A. 338(E) in aaz- of Incia dMId the 
13th AprIl, 2000 under sub-section (3) of NCIion 9 
of the National HighWays Ad.. 195e. 

(PllCedIn LJ)rary. s.. No. LT-,9WlOOOJ 

(3) (I) A ~ or the Annual Aocounta ,Hindi Md 
EngIiIh venNonI) of the PIU'IIdMp Port TNtt 
for the year '888-", together with Audit 
Report thereon, under tub-aectlon (2) of 
Section 103 of the MIjor Port TNttI Act, 1883. 

(II) A copy of the Aevlew (Hindi and Engllth 
veralont) on the Audited Accounts of the 
ParadHp Port Trust for Ihe year 1988-89. 

(4) Statement (Hindi and Englith vertt0n8) ahowtng 
'reMOna for delay In laying the PIIPert mentioned 
at (3) above. 

[Placed In library, &HI fIK». LT·11M812OOO) 

[T~J 

THE MINISTEA OF STATE IN THE MINISTRY Of" 
ENVIAONMENT AND FOAESTS (SHAt BABU LAL 
MARANDf): Mr. Speaker, Sir. , bg to lay on the T able--

(1) (I) A copy of the Annual ~ (HIndI and English 
vertlont) of the Salim All Centre for 
Ornithology and Natural Hiatofy, Coimbatore for 
the year 1998-99. aIongwIth AucIted AccounII. 

(II) A copy of the Aeview (Hindi Ind EngH6h 
veraions) by the Government of the working 
of the SalIm All Centre tor OrnIthology and 
NatunII HIItofy, CoImbatore, for the year 1998-
99. 

(2) Statement (HindI and EngIIeh veratona) ahowIng 
rHIOnI for delay In IIyIng the pepera mentioned 
at (1) above. 

(P*ed In LlM'IIry, &HI No. LT-194712000l 

(3) (I) A copy of .,. AnAu8I Report (Hindi Md Englith 
vereIone) of the Indian Institute of Forest 
MInagement. Bhopat, tor the year 1998-99 
IIongWIh AudIed Aooounta. 

(II) A copy of the Aeview (HtndI and Engflsh 
...,..",.) by the Government of the working 
of the Incian , .. tiMe 0' Forest Management, 
BhoptII. for the year 1988-89. 

(4) StaIemenI (HIncI and EngUeh VI""") Ihowing 
,..". for delay In laying the PII*I rMlltioned 
.. (3) Ibove. 

(PIIced In lInty, s.. No. LT-1IM812OOOI 
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12.27 hra. 

LEAVE OF ASBSENCE FROM THE 
SITTINGS OF THE HOUSE 

(English] 

MR. SPEAKER: The Committee on Absence of 
Members from the Sittings of the House In their second 
Report presented to the House on 12th May, 2000 have 
recommended that leave of absence from the sittings of 
the House be granted to five Members for the period as 
Indicated in the Report. 

1. Shri Sunil Dutt 

2. Shri Simranjit Singh Mann 

3. Shrl S.D.N.R. Wadiyar 

4. SM Raleah Ranjan 

17 April, 2000 to 
17 May, 2000 
17 April, 2000 to 
11 May, 2000 

24 April, 2000 to 
17 May, 2000 
24 February, 2000 
to 18 March, 2000 
17 April, 2000 to 
17 May, 2000 

5. Shrimati Nisha A. Chaudhary 17 April, 2000 to 
17 May, 2000 

Is It the pl.asure of the House that leave as 
recommended by the Committee be granted? 

SEVERAL HON. MEMBERS: Yea. 

MR. SPEAKER: Leave is granted. The Members will 
be Informed accordingly. 

11.28 hr •• 

(Engl15h] 

STANDING COMMITTEE ON 
COMMUNICATIONS 

Twelfth Report 

SHRI SOMNATH CHATTERJEE (BoIpur): I beg to 
prannt the Twelfth Report (Hindi and English versions) 
of the Standing Committee on Communications on Action 
Taken by the Govemment on the Recommendations! 
Qbse,."atlona contained in the Eleventh Report (Twelfth 
Lok Sabha) of the Standing Committee on 
Communications on -Recommendations of Disinvestment 

Commtuion in relation to ITI and HTL Ltd.-relating to 
Mlnl.try of Communlcatlona (Department of 
TeIecommunicatio). 

11.28 112 hr.. 

MOllON RE: REPORT OF JOINT COMMmEE 
ON CENTRAL VIGIlANCE COMMISSION 

BILL-EXTENSION OF TIME 

{English} 

SHRI SHARAO PAWAR (Baramad): I beg to, move: 

"That this Hous. do further extend the time for the 
presentation of the Report of the Joint Committee on 
centrel Vigilance Commlselon Bill, 1999 upto the lut 
day of the Monsoon Se88l0n, 2000.-

MR. SPEAKER: The question 18: 

"That this Houae do further extend.the time for the 
presentation of the Report of the Joint Committee on 
Central VIgilance Commlaalon Bill, 1999 upto the last 
day of the Monsoon Sealon, 2000.-

The motion wu adopted. 

12.29 hr.. 

PRESENTATION OF PETITION 

[Tf8MWIon} 

SHRI BASU DEB ACHARIA (BANKURA): I beg to 
preeent a petition signed by SM Kal1 sankar Dhar and 
othera of P.,..du, Guwahatl regarding grant of Ieue of 
land and .anctlon of a rehabilitation package for the 
people living on unused and vacant lands of Northe8It 
Frontier Railway In different area of G ...... r Guwahati 
(Assam). 

12.29 112 hr.. 

MOTION RE: NINTH REPORT OF 
BUSINESS ADVISQRV COMMITTEE 

(English) 

SHRI RUPCHAND PAL (Hoc9Y): I beg to move: 

"That this House do agree with the NInth Report 
of the Business Advisory Convnmee preeenl8d to 
the HOUle on the 12th May. 2000.-
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MR. SPEAKER: The qwation Is: 

"That IhiI Hcge do ..,.. wIIh the NInItt fteport 
of the eu.t"... Advisory Commillee pt"IMIlteci to 
the HolM on the 12th May, 2000.-

The motion was adopted. 

[English} 

MR. SPEAKER: The HOlM will now take up the 
'Zero Hour' submi88lona. 

{Translation} 

SHAI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, I am not feeUng happy to raise thiI 1a8ue. 
The atroc::lUee committed on the Sikh community In the 
year 1984 have been proved by many cornmi8IIona Ind 
investigations. AIIo, this queatlon hal been railed In the 
House and among the people repeatedly. The IIttlude 
and intention of the Uttar Pradesh Govemment and 
Central Govemment hu compelled us to raise thle llsue 
In Legislative AIsembIy and here al8o. 

I would Uke to present before you two-three points in 
brtef. A oommtulon wu eel up under the Chalrmanshlp 
of SM Rangneth Milhra to probe Into the atrocities 
committed on Sikhs In 1984. That commllaion hu 
aubmltted Ite report and recommencIation -'eo. I do not 
want to w-. your time by going Into details of that 
report. The report wu presented and the main feature of 
that report wu to HI up a high level Committee. This 
hal been mentioned In the report also that financial 
aseistance may be provided to the famll!n of the victims 
for the marriages of their daughters, for their education 
etc. monthly expenses for their livelihood and the 
rnember8 of fwnIIee of the deceased ~ may be 
provtded Ihope Mel Re. 16 thousand per monCh and a 
Iumpaum amount of AI. 50 thoU88nd may be pnMded to 
the widows for their maintenance. Theee were the 
recommendations of Rangnath Mishra Commission, ThIll 
report W88 adopted during the periOd of my Ch'-f MIniIter-
.hip and a Committee wal constituted under the 
Chairmanship of Chief Secretary. This was also reveaJed 
in the report that lome officers are directly reaponalble 
for It. A judge wu appointed to conduct a probe agaInIt 
thoee officials but It Is a matter of grief that unfoItUn8I8Iy 
our Government was out of power and BJP and SSP 
Government immediately annulled the whole proceaa. 
Then keeping in vtew the Intel" of the people and 
under compelling reasone, this matter wu sent to 
Allahabad HIgh Court for haWlg jwIioe In thII maW. I 

will not lake much of your time by gaing InIo ..... of 
the matt.... I 1m going to read the judgement gMIn by 
the High Court In EngUM for. the tnt time eo that 
Mr. SpeaIcar you could MIlly .....,.. thII and ., 
the HriownMI of the iIIuI. It .. been ..-n In Iht 
judgement gMn on 11th May. 

[Eng/ItIh} 

,. It reaIy unfortunIIe Ihat the State 00vernInent Md 
flouted the CHdera pMI8d by IhII Court. It II elq)8OIed 
that the State wII rMP8d the rule of law. But In the 
preeent CMI, • actecI contrafy to the Me of law. The 
matter Ie I8f'Ioua. But In view of the perMtent reqU8Ita 
made by the IMmed Chief 9tanc:Ing CoLneeI, .. order 
the cue to come up on Monday, 15th May • today. 

In cue 011 that dale the order cannot be complied, 
the Court wi" take eer10ue view of the matter. 

{Translation} 

On 11th May, Lucknow bench of Allahad HIgh 
Court hu given thll YIldct. I have come to know that 
Uttar Pradesh Government haa not yet taken My decIIion 
In IhiI regard. I am aaytng aft IhII becec.e a aeoond 
commls.ion w.. set up on 14th December. In thle 
connection, Uttar Pradesh Govemment hu stated that II 
has no 'unda tu spend on this commlulon whe ..... the 
Initial expenditure wa. only of R •• 13000-15000. 
Government Is not having As. 13000-15000 to spend on 
It. On the other hand Central Govemment h8Is .., ...... 
for setting up a commlulon In this regard. How long the 
Government will keep pending this Issue? UnfoftunMIIv. 
once this Incident wu occurred, ~ was not an ordnary 
incident, II wu • cue of tyranny, atrocftIea, murder. 
areonlng and JootIng. It Is harmful for the inIegftty of the 
country to remind thole Inc:identa. It ItICl"Nlll bitt.,."... 
among severaJ communities. On this occukln, I want to 
appuI that what Is the aItIIude of the Govemn*1t In 
thiI regard. Uttar PradeIh Government Is \WIble 10 epend 
rupees 15 thowend whereas 91 to 83 .".,..... are theN 
In lie cabinet. RecenIIy new. hal been pubIIthed that 
one month's pocket money of CabInet MintsIetw of Uttar 
Pntdnh Ie about Re. 3 crores. 

SHRI SOMNATH CHATTERJEE (~r); How muctI 
expenditure is ~ on refreshment? 

SHRI MULAYAM SINOH YADAV: The expenditure 
incun'ed on I'8freIhment and 0Itw expeneee are . ..." 
from tt. .. (/fJterI1f1tIon} They hawt other expIfllM aIIo In 
IIdditIon to refreIhment. Four CI'OM JUPMe 0.-. be .,.nt 
1M the State Government of UtIar Predllh It not haYin8 
13 to 15 ~ I\IPHI. UIIar PradMh Gowmment Is 



387 MAY 15, 2000 

ISM Mulayam Singh Yadav] 

spending lavishly but no facility 18 being provided to the 
affected sikh families. Now, we would like to know the 
opinion of the Central Government that when the new 
commlaalon will be set up when the Government is not 
having 15·20 thousand rupees. Neither the office has 
been allotted, nor the judge has been appointed till now. 
16 years have been passed, how long matter will be 
kept pending. Moreover, the Government is not agree to 
accept the decision of the court and Its approach for 
which we condemn the Govemment. Central Govemment 
Ie deliberately Ignoring the matter due to politics of Sikh 
vote. You are playing poItics of votes with sikhs but at 
the same time this Govemment Is against those Sikhs. 
Till now we were of the opinion that this Government Is 
against Muslims and Christians people. This Government 
Is with Akali Dal but is acting against the Sikh community 
also. They are only playing politics of vote. They are 
spreading hatered all over the country which resulted that 
there Is no Intemal unity In our country and neighbouring 
countries take advantage of it. We should rise above our 
infighting and should face the dangers posing before the 
country. We condemn the Government for not paying 
attention towards this matter and demand that the Central 
Government should consider it seriously and decide the 
matter. 

[English} 

SHRI J.S. BAAR (Farldkot): Sir, this 18 an important 
matter, the Government should respond to 
It ... (InffInuptlons) 

[Translation] 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
Hon'ble Shrl Chandra Shekhar also wants to 
epeak. .• (lnterruptions) 

SHRI CHANDRA SHEKHAR (Ballia, U.P.): Mr. 
Speaker, Sir, the Issue raised by Shrl Mulayam Singh Ia 
a very sensitive one. I have seen the agony of the 
affected people at that time where such incidents occurred 
In Uttar Pradesh. People stili has painful memories of 
those incidents. The situation in Punjab is also 
deteriorating. One of my friends has raised a question in 
this regard 8 few days back. Terrorism is rising in all 
parts. If the verdict given by the High Court is not 
oomplled 8S Shrl Mulayam Singh has read the verdict 
before you, Central Government should direct the 
Gowmment of Uttar cldesh 80 that at least that decision 
II complied with otherwise a feeling of distrust wi" prevail 
among the people whiCh would be detrimentaJ for the 
country. People aI over the country are IooeIng confidence 
In the Government. It would be better to take Immediate 
stepa to prevent It. 

[English} 

SHRI SOMNATH CHATTERJEE: Sir, I aIaoendorse 
this. 

[Translation} 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): It 
Is a very serious matter. Govemment IhouId raepond to 
it ... (Interruptions) 

[English] 

MR. SPEAKER: Since, this Ie an important m6tter; is 
there are response from the Government aide? 

... (lntel'TllptJoM) 

THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. 
KUMARAMANGALAM): Sir, normally tbe responslblHty 
would fallon the Minister of Parliamentary Affairs. 

MR. SPEAKER: You are allO a former MiniSter of 
Parliamentary Affairs. 

SHRI P.R. KUMARAMANGAlAM: I can ... that the 
hon. Speaker was looking at me very determinedly, 
therefore, I would like to reapond to that. Sir, I wIeh to 
assure both the senior Members that I would communIoate 
their feelings to the hon. Minister of Home Affairs and I 
am sure he will revert back to them. 

[Translation] 

SHRI SHIVRAJ SINGH CHOUHAN (VIdIeha): Hon'ble 
~. Speaker, Sir, on the night of 11th May, damage wu 
caused to the three chun::hea of Indore city of Madhya 
Pradesh. It Is a condemnable act and our party condemn 
It ... (Intenuptlons) 

Mr. Speaker, Sir, some Innocent pereons have been 
caught on these charges. Honble Mr. Speaker, Sir, among 
arrested persons 5 are women out of which 2 are 
teachers. They have nothin~rto do with th... incidents 
but have been caught. 

Mr. Speaker Sir, allegations have been levelled on 
Bajrang DaI, SanskritI Rakaha Manch. TheIe allegations 
are t~ wrong and bueI.... In fact CongreM hu 
~en divided into two groupe In Madhya Practeah. 
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BecauIe of pollical groupiIm one faction of .. eor..,.. 
was not In favour of the vIIIt of Congrea PI'eIidenI to 
Indore on 12.6.2000, while the other f8cIon .. In favow 
the 8ucceuful completion of NIta. Sec... of .uch 
political grouplem Congraee work ... ItIeIf 0t'gIniMd IUCh 
incldenta •.. (lnletrl.lplJoM) 

[Eng/Ish) 

SHRI SURESH KURUP (Kottayam): Sir, I tlke Itrong 
objection to thla ... (II1feI7upttoM) 

MR. SPEAKER: Nothing wi. go on recordI ucepI 
what SM Shlvraj Singh Chouhan says . 

... (Interruptions)· 

(Translation) 

SHRI SHIVRAJ SINGH CHOUHAN: Mr. Speaker, SIr, 
an institution bearing the name 'Shardha' Is functioning 
since 1995 whole functions were being looked out by 
Children Protection Home was not reglltered till 1988. 
Such an inatltutlon W88 granted Ra. 32,58,78e by ~ 
Gandhi Foundation. This Institution Is Involved In c:aea 
of conversion of. religion of the people. It Ia Improper on 
the part of Rajlv Gandhi Foundation to grant funda to 
such an unregistered institution which Is involved in the 
cases of converalon of religion of the 
people ... (IntefTllPtIons) 

(Engl/MJ) 

MR. SPEAKER: Shri ShIvnIj Singh ChoINn. you 
have raIaed thIa matter number of tlmea In thIa HeMe. 
Please take your aeaL Now, Shri P.R. 0 ....... 

(Translation) 

SHRI SHIVRAJ SINGH CHOUHAN: SonlIjI eIao ..,. 
there during her vi.. to Indore. WOftc8rI of aap.ng 0.1 
were proteIIIng there. They ..... atI'8IIId .net IlleeMIIon 
of church bumlng Mre levelled upon them. Mr. SpeeIaM" 
Sir, through you. I demand the Union GoverMIef1l to 
conduct a probe through CBI 10 that the ,..., cuIpriI could 
be caught end the truth be rwelled. I .. d8mIInd that 
an inquiry ehouId .teo be conduCted IboUI AllY GnIi 
foundation for providing money to which type of 
lnatitutiona. . .. (InterruptJoM) 

[Eng/Ish) 

MR. SPEAKER: Shrt ChoUhan. pIeUe take ycu' ... 
Everyday you ... creating the AI'M Idnd d a IIIUIIIOn 
In the Zero Hour. What Ia thIa? 

... (In"~) 

• Not nIOOfdad. 

MR. SPEAKER: ThiI • nell go on NOOrd. 

.. ·("".".....r 

SHRI PAIVA RANJAN OA8MUNSI , ...... ): ShIt 
Chouhen, the Speaker Ie uldng you to ... down. 
... (/ntwnIpIiort8) 

MR. SPEAKER: 8hri ChouMn, It.. .... you 
to ,.. ................ tIIM your .... ThII Ia not 
the way. You hIIV8 fIiIId thIa...., on IIWIy CIOCMMDII. 
PIeaH ... your .... 

... ("".".....) 
SHRI SURESH KURUP: Mr. Speaker, Sir. I ahouId 

be aUowed to ap.ak to a.t the reoord atraJght. 
... (IntetruptIot») 

MR. SPEAKER: Shit SU,..." Kurup, you caMot 
compel the CMlr to allow you to .... 

... (ItIIerrupIItIM) 

MR. SPEAKER: NotNng wtI go on r.oord ucept 
wMt Shri P.R. o...uwt .... 

SHR. PAIVA RANJAN 0A8MUNSI: Mr. SpMQr. SIr, 
tOr .. lilt .. IIIOI'IIhe or eo. ttwouFouI india. ..... Ia 
a ......,... oonoem an the .... of the ... of the 
• •• nIId druga. .. uvtng druga. end the ~ 
of heIIIIh caIW. 

Sir, we got a ,..,on from a wIurary Ofgar1lll111an 
... In moat of the ..... the apedIII ,.. hMIIh hauIdI 
reIIIIng to Iddney. lung, tnn . .net ct.t cannot be a.Mn 
c.w of In the St8te hoepbII. reUtIng to the peIIenIa go 
to VeIIen, aang.Icn, end aIIo to vtIItow .... of IncIa. 
The COlt of ..... operaIIan Ind ........ ,.,.. from 
AI. 1.5 .... 10 AI. 3 1IIkh. n... Ie no monlo,:'", br the 
Slat or the Union .ctml .. illllIIkM to negoe.... witt .. 
IrwIIIuIIon to brtng down the prIoM. 

SeconcIy. tor the ....... monIhe, the coet of the 
If1tI.bIoCIc capel .... of .. Idnda of ell... preecIItJect by 
the doctor8 ha gone up betWeen 20 per oem end 46 
per cera. " WIll 8Iec) found ... lew .. II1II one rnonIh 
or eo. In end around DelhI .net up to ua.r Practeeh, .. 
c:oet of 801M of ... capIC .... hM gone up by 86 per 
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cent or 70 per cent. Even the COlt of the band aid, 
which Is normaUy put for a minor cut, has gone up by 
30 per cent The cost of the raw materials has not even 
gone up by ftve per oent. With the result, there 18 a total 
loot In the country by the pharmaceutical Induetry. 

I, therefore, through you, draw the attention of the 
Government because the people who are otherwitt poor 
or lower mIddIe-c\a8a cannot afford to the quanlUm jump 
of the price of the medicine every fortnight. ThereIoIe, 
the Govemment of India which has got a reeponsIbIIIty In 
this regard, should make a statement thereon as to how 
they are trying to control and monitor the price rIee of 
theae life saving drugs. 

MR. SPEAKER: Is there any response from the 
Govemment aide? 

... {lnten1lptioM) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
will the Govemment react on thle? 

MR. SPEAKER: Is there any .... ctlon from the 
Govemment side? The concerned MIn""r 18 nOl here. 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
I gave a notice 48 hours before. This Is such an Important 
matter thet the Govemment should react. I gave this 
copy to the Health Minister Mel the MinIIter of ChemIca .. 
and Fertllleefl. It Is a very serious matter • ... {lntenuptIons) 

MR. SPEAKER: Is there anything from the 
Government side? It comes under the Mlnl8try of 
ChemIca" and FertlHsers. 

... (IntafTlJpticw) 

SHRI P.R. KUMARAMANGALAM: Actually, it i8 
regarding availability of antmlotica In hospital8 and aI80 
availability in terma of production. It will be the 
reeponaIblltty of the reapective Minitlters. I ahould bring It 
to their notice. I appredate the hon. Member's point of 
view for mainly bringing it to the notice of the Houae 
beea... It Is a very Important matter. 

SHRI PRIVA RANJAN DASMUNSI: There 18 a 85 
per cent increue. What 18 this? 

SHRt BASU DEB ACHARIA (Bantwra): Sir, everyday 
I am getting frantic telephone calla from the workere of 
a number of Public Sector Undertakings. 

[T,.,.,.,;on] 

&HAt SURESHRAMRAO JADHAV (PafbhanI): Mr. 
Sp.aker, Slf', we have allo given the notice. 
... (Interruptlons) You do not call U8 to 
speak. .. (lnterruptions) What we can do ... (lnterruptIons) 

{English] 

MR. SPEAKER: I will ()d all the Members today 
beca .. e these are the last days. I want to finish all the 
names today. Please take your seats. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: The salaries are not 
paid to the workers for months together. The workers of 
Hlnduatan Steel Corporation Umited have not been paid 
their .. \aries for more than 10 months. You may have 
seen It In the newspapers that the HSCL workers went 
to CalcUtta and occupied the office of Hlndustan Steal 
Corporation Umlted. They demanded the, the ealary which 
18 due for 10 months should be immediately paid to them. 
Otherwlae, they will not vacate the headquarters. 

Then, Sir, the Natlona~ Project Construction 
Corporation have to undertake the projects In far-flung 
areas In Trlpura and in the North-East. These workers 
are not paid for more than 16 months. I have received 
representation from a number of workers. They have died 
of starvation. The workers of Rehabilitation lndu8tries 
Corporation have not yet recelYedtheir .... ry for more 
than four months. The Government hal decided to wtnd 
up the Tea Trading Corporation of India but the 
Govemment has not paid salary to the employ... and 
workers for more than one year. Ai Ieut, ftve wortcers of 
Tea Trading Corporation of Incla have died of starvation. 
There are more than 17 Public Sector Undertakings where 
the due 18 more than Rs. 10 crore. Then there .... IDPL, 
EeL, BCCl, Burna Standard, Cement CotporatIon of IncIa, 
HMT, HEC, HIndUltan CIbIe8 Limited, IL, Kota, JeIIOp, 
MAMC, TrtvenI Structures, all the LI'IItII of NTC, Hinduaten 
Copper, NPCC and Central Inland Water Transport 
Corporation. The total due Ie AI. 1,884 orore. 

A Group of Ministers was formed in the month of 
February this year to examine this problem of non-
payment of aaIeIy and statutory dues. A \luge number of 
woIbrI who have retired are yet. to receive their .greIuIly 
and penalon, for months and ye .... togeIher. The Group 
of Mlnlaters was formed on 9th February. 

J MRi SPEAKER: The Minleter is here to rite reply. I 
think he Ie going to give reply. 
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SHR. BASUDEB ACHARIA: After formdon of this 
GR)Uf) of Mi....... the firIt meeting w. held only on 
101h of Aprit. ThlI GIoup of Ministers met only for 0I'ICIt. 
This sttuaUon II aiarming. The WOlke" .... dying of 
starvation. The rettNd workers and empIoyeee ... not 
getting their statutory duee. There Is a Payment of Wigal 
Act pused by Parliament and 88 per that the empJoveee 
should be paid their •• I.rle. every month. The 
Govemment of India Is violating that Act. 

MR. SPEAKER: Wh.t ." you want? 

SHRI BASU DEB ACHARIA: I demand that the 
amounts due. the Salary and the statutory m... gratuity 
and pension .hould Immediately be paid to the worbI'I. 
I demand a statement from the Minister. 

(Translation) 

The Minister of Labour is present In the HoUle. He 
should take up the matter wtth the MInistry and Infonned 
the House that by when their salaries will be paid to 
them. 

(English) 

SHRI SOMNATH CHATTERJEE: Thte Is not a party 
matter or • poiltlcai matter .... (~) 

(Translation] 

SHRI SURESH RAMRAO JADHAV: Mr. Speaker. Sir. 
We are not .nowed to speak ... (lnt."..",r 

(English] 

MR. SPEAKER: Shrt aur.h ............ your ..... 
SHRI SOMNATH CHATTERJEE: ThIt Is tefteoIIDn on 

the Chair. I do not wish to enter Into that. 

I am requeeting that this Is ..c:h a aeI'touI ,.,..., 
that the han. MInister may pie" ... that no potIIIcIII 
issue is made out of It. The hon. Minllter of L*Ur II 
doing everything elH than looking after the MInIatry 
because he has no power. We wi be wIIh him In hII 
fight· he should carry on and see that the wortun, who 

• ndi re aleo are human beings and citizens of I .. a 
employ", of the Government of India undeftakingI. 
SomethIng has to be done. The han. Minister shoUld 
take up his fight with the Minister of FJnance and the 
Prime Minister to help the emptoyees of the Goven'JfMI1t 
of India undertakings. 

.~ • 0I'defed by lie ChaIr. 

(TraMIatJon] 

SHRI SURESH RAMAAO JADHAV: Mr. Speaker, Str, 
we are prweent In the Houee Ilnee 9 O'dock In the 
morning. We .... not attowed to epnk .... (".,."..",) 

IEngJiIh] 

MR. SPEAKER: Now the Minleter pIeue. NothIng 
Ihoutd go on record except the MfnIIter'. remalb. 

(TtanaIatIon] 

SHRI RAJtV PRATAP RUDY (Chhlpra): No body II 
concern about the incidents of murda" taken pIIIOI In 
BIhar ... (InIMtIptIonI) 

SHRI SOMNA TH CHATTEAJEE: who hal atated 
1hiI •.. (/~ 

SHRI RAJlV PRATAP RUDY; Nobody Me mentioned 
,about the 15 people killed In BIhar. I NM gI¥en notice 
In IhiI regard but nobody Is concern about that. Ewrybody 
'-lIP IIent when BIw ..... II I'IIIaed heN ... (IrrtfImIpIIotw) 

THE MINISTER OF LABOUR (DR. SATYANAAAYAN 
JAllYA): The .... raIeed regarding the Itatutory duel 
of public WIdeItaIdngI It deftnIteIy a matter of concem 
for .. of UI. The PIIY"*'* which accumcHted 1IowIy, 
have to be made are mont than you have mentioned .. ,. 
per my Information the amount of the outstanding 
paymenIa. on 31. December, 1199 com. to AI. 1824 
cnne. SuI you InUIt be ...,. of .. ftlel that .. the 
lick uniII have been ~ to .. B.I.F.R. You ... 
ateo ..... that under HCtIon 22 • reeoIutJon Ie Impoeed 
on the payment of .tatutory du... Und., the •• 
drcumelellOM a group of CouncIl of MtnIItert dieouued 
IhiI .... on 101h AprIl. A group of CabInet MInIItet'I 
COI'IIIIbDd for this purpoee wiR aiao dIIcwI !he IeIue of 
,..,ayrnent of dues this month. , hope the Government 
wII come u with good ....... In this regild. aov.mment 
wi! ateo come out with some solution regarding the 
~ of It.-t&*Wy ~ ... (lm.nuptJotw) 

SHAI 8\SHNU PAM RAY (Andaman and NIcaMt 
..... ): Mr. Spe.', Sir, 429 Anganweri cemr. are 
being Nn In the Andam8n & Ncobar lunda by I.C.D.8., 
I" ."... oentrM totdIng 429 AnganWMI WOfUrI end 
...... .... WOftdng. rt II a mder of grief If'III the 
amount they got .. honoraI'tum is too amaII~ Where • 
rnatrtc pall worker geIt As. 563/. and a norHNIIrk: __ 
AI. 438 per monIh. The condition of Anganwad he\pM 
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II even more worat, they get merely Rs. 260 per month. 
After the FItIh Pay Commission, the prlce8 of everything 
eepectally In far flung areas of Andaman and Nicobar 
11Iande, have Increased. The job of Anganwadl workers 
II related to the aspect f)f making the career of children 
In the 8OCIety. So, this Is my demand to the Govemment 
that the honorarium of each Anganwadi worker may be 
Increased atl ... t to Rs. 22001· p.m. and with thla the 
helpers 8hould be given minimum Rs. 20001- per month. 

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir, 
I am elected from the Parbhanl dlltrtct of Maharashtra. 
Thll Is a very Important luue of this area. There 18 an 
old Radio station located In my area, but no action h88 
been Initiated to convert It Into an Independent Radio 
station 88 yet. I wrote a letter te Govemment In this 
regard and the Govemment gave directions In thla regard 
and as a result Parbhanl Radio station was declared 88 
an Independent Radio Station. The Independent Radio 
Station was going to set up on May 1 st but people got 
a 8tay order for It. 

So, I request you to kindly a8k the Govemment for 
declaring Redo .. tIon of Parbhani dIetrIc:t as a fulllledged 
Independent radio atation. All the Radio Statlone of 
Maharuhtra viz. Mumbal, Pune, Sholapur, have got an 
Independent atatus after segregation, but our Parbhanl 
Radio S&atIon has not got an Independent atatua 88 yet. 

~J 

MR. SPEAKER: Shrl SurMh Ramrao Jadhav, we 
have already paeMd the finance 811 and the Budget. 

(T,."..tIonJ 

SHRI SURESH RAMRAO JADHAV: Through you, I 
would Uke to make a requetlt to the Govemment that our 
Parbhanl Radio Station may be given In Independent 
8tatua ... (lntenupflona) 

MR. SPEAKER: I will call everyone today. 

SHAI RAMJILAL SUMAN (Firozllbad): Mr. Speaker, 
Sir, th .... Is a large acale theft of petroleum Products 
that are produced In Mathura Refinery. There is a village 
caI1ed Farah near Mathura and nine kiIometree away from 
thla village, there is a village called Bert. Naphtha Is a 
petroleum product which Is highly Inflammable substance. 
The people mix Naphtha In Keroeene oH aIongwIth a 
chemical and then sell this mixture 88 petrol. On May, 
3rd an Inc:ident look place. A daIIt person was having a 
licence for seiling DIeeeI, but some other persons were 
doing such thing on hit baha". He had a licence for 400 

IItree, but when an explOlion took place, there was 3800 
mre of 011 containing e drums of Naphtha. 50 people 
have died due to exploelon of Naphtha and 150 people 
have been admitted In the hospitaII of Agra, Mathura 
and Deihl. Petroleum products are being ltoIen at a large 
acele from the refinery. The people of ruling parties of 
Uttar Pradesh are doing bungling by mixing Naphtha with 
Kerosene 011. This is being done under Govemment 
protection. The Government of Uttar Pradesh had 
commitment for their help and the Ministers of Uttar 
Pradesh State reached there but yet neither proper 
Medical arrangements for the people, were made nor 
any compenaatlon W88 given to the affected peraons. In 
some C8888 AI. 25,000/- and Rs. 50,000/· have been 
given to the people 88 compenaatlon four to six people 
belonging to one family have been killed. One person 
should get atleast 2 lakh rupees 88 compensation, It Is 
a serious matter and there should be Inveetlgatlon by 
CBI In order to find out 88 to who 18 Involved In 8uch 
bung\lng ..• (Intenuptlons) 

MR. SPEAKER: Ple88e do not make a speech In 
the Zero Hour. 

DR. SANJAY PASWAN (Nawade): Mr. Speaker, Sir, 
the death of 15 dallt Iabourera on 12th near Haaanpur 
Balughat In Lakhlaaral dIetrIct Ie a matter of great concem 
and Is also a matter of shame. 

13.00 In. 

It WII the period when RaahtrIya Janata DaI'a leader 
Mr. LaIoo Praad Yadav waa reIeued from the jail. Intact, 
whenever he Is releuec:l from the jail, the daIIt labourers 
are killed. It 18 highly condemnable and a metter of 
concem. . .. (IntenvptJona) 

DR. RAGHUVANSH PRASAD SINGH (V_hall): He 
has got ball. 

DR .. SANJAY PASWAN: It 18 matter which concern 
the court when he comes out of jail, the idling of Ddt 
took place why thle has happened. .•• (lntefl'1ll1lioM) 

DR. RAGHUVANSH PRASAD SINGH: Thia Ia a Stale 
subject. ... (Interruptlons) 

{En~ishJ 

MR. SPEAKER: Nothing will go on record except 
what Shri Sanjay Paawan II saying. 

... (Interruptions)* 

·Not Recorded. 
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[Translation) 

OR. SANJ"Y PASWAN: For the IaIt th .... months, 
liMe M... RabrI 0evI hat become the Chill MIni8ler 
there, the dallt labours are Insecure over there, more 
than hundred persona . have been killed. It is a grave 
m£.tter and It should b8 noted thai why 10 many IcIIIInga 
are taking place. The IOCIety is feeling abeoJute 1naecurIty. 
Nol only thll, the incident thai happened . ... (Interrupllona) 
II II their Govenvnent In BIhar, the S.P. 18 their man, 
collector II thefr man. 

[English) 

MR. SPEAKER: Dr. Paawan, these ant State 1MIterI. 
Everyday you are dl8cuaalng them In the HOUle. How 
can you always dl8c&.88 the Stale matters here? Now 
Dr. V. Saroja. 

... (Interruptlons) 

[Translation] 

DR. SANJAY PASWAN: FIR has been lodged theN. 
A local MLA and his brother have been Involved In thiI. 
We demand there should be dIIcuI8Ion on IhII eerloue 
matter and the .-rtI-poor Govemment nJIIng there IhouId 
be dilmieaed. ...(Interruptlons) 

DR. V. SAROJA (Rulpuram): Hon. Speak8r, SIt, I 
urge upon the Government of India . ... (Im.truptitJM) 

MR. SPEAKER: Nothing should go on record except 
what Dr. V. Saroja says. 

... (lntemJptionBr 

SHRI RAJlV PRATAP RUDY: PIeUe dow me ...,. 
Sir. ThiI Ie a very important matter. 

MR. SPEAKER: You can aI80 uaociale yourself. 

.. , (,ntenuptJons) 

MR. SPEAKER: How can you always .... the 
Stale rnaIterB In the Houee? You are obIIrUdIng !he aIher 
Members. This Ie not proper. 

... (,nterruptionS) 

• Not *Ofded. 

MR. SPEAKER: Shrt Rudy, evan though •• a SlIde 
rnan., I hava IIIIowed Dr. Puw.n. You are dIeUbIng 
the ..... 

.. ·~r 
MR. SPEAKeR: NoINng, ncept wNd Dr. V. 8aIOja 

sayI, ... go on NCOrd. 

DR. V. SAROJA: Hon. ape.r, Sir, I urge upon the 
Govemment of Inda, through you, 10 IandIon I tour-
lane road from Salem to Karur vi. Namakkal and 
Mohanur. DurIng the y.ar 1_, 1,210 "*' IIOOideneI 
took ptace In which 300 people loll their Iva Taking 
Into CGI1IIcIenltion thiI .IIIM lee., the ~ of 
Incia Il1o came up with a propoeaI to ... up a fuI-
fledged Blood Bank with an AocIdent-cum-Emergenc:y 
Ward cbtng the cunent year. I urge upon the GcMNmIenI 
of Incla to _1CtIon ... Ra. 380 Cf'Of8 project which Ie 
pending wtIh the MInIItry of Surface TranIPOrt. I aIeo 
requeeI to Nt up thai hoepbI aIeo In the Mohanur-
Rulpuram-NMaaIcbI bell ThMk you, SIr. 

DR. (SHRIMATI) C. SUGUNA KUMARI (PeddItpdI): 
Hon. Speaker, Sir, I would like to raIN a rnau.r of 
national Impoftence regarding "'udIng DoordaNhan bV 
rnIIIonI of doIItua. 

I draw your attention to 1M murky ... on the 
teIecut rightI of the ICC knock-out toumIment held In 
Dhaka wherein Doordarshan wu put to a IoIe of 
$4 mIIIIonI. 

I demand thai the report IUbmIIed bV ShtI ANn 
AgIIwII to the PrMar Bharati 8oM:f on the wortdng of 
!he Spofta Cor1IOftUn IhcUd be 8IucIed Md don lIMn. 
The InIerMIIonaI CrtcMt Ccud PI1IIIderC, ShIt ~I 
DdnIya Md the Woftd T .... Mark MI .... wen 
iIWIMMr'UI to ICIIIe down the original .... nMI and 
thuI the country wu put to a foal 01 • " mIIIonI. 

Probably thlll II the .., of an tceberg. I ~ the 
Govemment, throllgh you, to order a ",orough 
InveItigIItion and Ihat an the cuIprb be booked and 
"....-y chedcI Md baMncM eI'icM.*I be ftnd 10 avoid 
such a IIagrwII recurrence . 

(T""'*IJonJ 

SHRI RASHID AlVl (AmrohIi): Mr. 8peaMr, ., 
fhrat.9'I you. I wodd .. to draw ...... 1IoI. 01 .. 
Government on a ..,., .,.".. .. ..-.Reoenlly .. 
GcMN ..... 1I had "I ••• eome ...,.".. In kMMIir 

. Not""" 
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without stating any reason thereof and the very first 
atatement of the terrorlltl after corning out from the Jan 
was that neither we had made any requHt to the 
Govemment for our re...... nor we are going to have 
dialogue regarding Kashmir without \nvoIvIng PaJcIetan. It 
hili been publiahed In aU the newspapers and one of 
their leaders hu said: 

/Engl'-h) 

-, have read SM Actvanl·. ataternent. It II the 
.. me thing. They want tallca to be held wtthln the 
framewortt of the ConItItutIon. We cannot agree 
to thll condition. No talks can be held If the 
Govemment inaists on thI8 condition." 

[T~.tion) 

Alongwith th\s he told that Pakl8tan will have to do 
tripartite talk. I want to uk a. well ae demand the 
Govemment that how the Govemment of euch a party 
which always claimed to aboIlah section 370 for the Ia8t 
fifty years, II inviting Pakl8tan for holding tallca but It the 
Govemment do eo we will vehemently oppoee It. Kaahmlr 
Ie the Integral part of thle country and the pre.."t 
Govemment cannot be allowed to mlalead the entire 
nation. I demand that Govemment ehould clarity In thle 
House and tell the whole country as to what II the poI\cy 
of the Government. Why eldremlata were reIeaaed? They 
are giving their statements dally. Replies are not being 
given to thoae statementa. I want that the Government 
should immediately tell the HouH about the policy of the 
Govemment ... (lnterruptlons) Let me conclude 
flret. .. (Interruptions) 

(English) 

MR. SPEAKER: Shri AM, there are other Members 
allo. Please understand It. You S88 the anxiety of other 
Members also. 

... (Interruptions) 

MR. SPEAKER: The zero hour Is meant only to 
mention the importance 0' the lieu.. 

.•• (lnterruptIons) 

[Translation) 

SHRI RASHID ALVI: It fa a queetIon ofeecurity 
of the entire nation. The Minister of ParHamentary 
AffaIrI II sitting here 110 pleue tell him to reply In thI8 
House ae to what I. the polley of the 
Govemrnent ..• (lntemJptJons; 

SHRI SHIVRAJ SINGH CHOUHAN: When .ltuatlon 
begin. Improving, then they become r •• n •••. 
... (lntemJptJons) 

SHRI RASHID ALVI: I feel dI8tre8I. W. will net allow 
KashmIr to become an iseue . •.• (Intenuptlone) Kuhmir fa 
the Integral part of thll country •.. (IntefTUPllons) Mlnlet.r of 
Parliamentary Affaire should be a.ked to reply the 
question ... (IntelTUptions) 

(English] 

MR. SPEAKER: Shrt Salkhan Murmu to speak. 

MR. SPEAKER: Nothing except what Shri Murmu 
speaks will go on record. 

... (Interruptlons)" 

[Tl'BMlationJ 

SHAI SALKHAN MURMU (MayurbhanJ): Sir, through 
you, I want to attract the attention of the Houae that the 
trI)aJa, SCIIST, who have come In DeIhl from the variouI 
parts of the country 118 not. provk:Ied with any facility by 
the Govemment In Deihl. The facilitiel that should have 
been provided to them .. 8111 are completely laoking In 
DeIhl. Now the other conspiracy that is going to haPPen 
and which has come to my notice i8 that In the procees 
of the coming census, the .numerators are being 
Instructed during the training to show the trIbaIs and the 
STs residing in Delhi under 'any other column' and not 
under 'STs column' resulting 'In there will be no ST, In 
OeIhl'a lilt. It Ie a serious matter. It is a matter of right 
of the sea and ST8 and It II a matt.r of constitutional 
right. No facility Is provided to the trlbala who haw come 

• • Not AIOOfded. 
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population Is shown negligible under thll conepiracy, then 
It 18. objectionable ••• 

[English} 

SHRI VARKALA RAOHAKRISHNAN (Chiraytnkll): Sir, 
the Fer1illeers and Chemicals Travancore limited in Kerala 
Is facing a crisis. It is the oldest public HCtor undertaking 
in the country. It was running at a 1088 till the Iut year. 
Now, the Govemment has decided to privatlse thla public 
sector undertaking, It was producing the largest amount 
of fertilisers In India. There arti about 8,000 worttera 
employed in this undertaking, All of them are on strike, 
and the entIl'8 functioning of the public sector undertaldng 
has come to a standstill, Therefore, I request the Central 
Govemment to intervene In the matter and see that the 
lnetltution runs at a profit as it was doing before. 

Recently, they have built up a new ammonia plant, 
which is the root cause of this loss. If the Government 
Intervenes at a proper time, the matter could be set right 
and the public sector undertaking would start working on 
profitable basis, I strongly urge upon the Government to 
intervene in the matter and see that the FACT rune on 
profitable basis. 

{Translation} 

SHRI All MOHO. NAIK (Anantnag): Sir, through you 
I would like to draw the attention of the Government or 
India towards continuous firing by Pakistan in Jammu 
and Ka8hmir. For the last ten days, Pakistan I. 
continuously ahellfng In Kupwara and Baramulle dIItrtctI 
of Kashmir. As • result of this, ten cMIianI have been 
kiIIect .nd property has been damaged. People of doz_ 
of villages have migrated and they are going to vetIouI 
other place8. Besides, paklatani Rangers are 00i18lMlly 
firing on unarmed urban peopie and reeuIting In neIIher 
they are able to harvest their crop. nor they can aIM 

new crops. It has been published in today's newapaperI 
that Pakistan has established some camps In the hilly 
region of Bargaon and military personnel have been tent 
by helicoptors. Eight mHltants have been killed there. I 
would Ike to knoW from the Government as to what 
anangement are being made to save the ciYIIanI property 
and civtIanS and also to maInIain the Integrity of Jammu 
and Kaahmtr State. 

SeooncIy, there ... .....,. ..,.. ~ Mc:urtIy tore. 
who .... doing .... enooune. Md oonu"-... tqJe ..... 
kidnIppInga. The ~ ...... check • lind ... 
GowrnmIIIl .... give top prtortty to IhII 1MIIIr. 

DR. RAGHUVANSH PRASAD SINGH (V ..... : SIr, 
It Ia the law of the lind that only IodIMd .... may be 
punNHd. WhIle the prtoe of the IodlMd III Ie Ae. • 
per kg. Md pa.in 111ft II Re. 1 per kg. Henoe, a poor 
man tIM to .-v M rup8M more to buy iocIMd ... In 
place of plain .... He II forced to &.- IodIMd MIt ~ 
It II not AIqUIred lor him nI u IUCh the .... iodine 
h8rmI hit heaIIh. In thII r.gerd the Servodaya WOfUrI 
had met the hon'ble Prime MinIIter. The hen'ble Prime 
Mlnllter had ..... ,.. them thm within three monthe IhII 
law wtI be IboIIahed and etfortl wi be rNIde to ..... 
.YIIabIe plain MIt _ well u IodIaed ... eo that people 
may purchue and UN .. It of their choice. In the 
~nce of eJdItIng law, People .re forced to purchaM 
the IodINd ... and _ a ,.,,11 of It • burden of Ra. 2S 
bIIIon II pu8ed on the poor people of the counby. In 
apIte of the orders pu8ed by the hon'ble Prime ~, 
1hII law hu not been .tKJIIIed In 3 monIhe. From 1hII, 
It Ia API*8f'l that the IodIMd NIl producing lobby II • 
.,." IIrvng lobby. Money Ia mIghIy. The orderI of the 
honoUrIbIe PrIme MInIater .. not being hpIerneIlted M 
to the money power. I demand that thIa law IhouId be 
aboIIhed and bad'! plain ... _ well _ iodIMcI ... 

IhoUId be at...... In .. rnattc8I eo 1hat poor people 
may eM ...., from the burden. 

SHRI VUAY GOEL (Chandni Chowk): Mr. 8pNUr. 
Sir, I .... to ,.. a Wt'f .Impoftent ..... Few day. 
b-* C8I offiaiIIII Aided a __ ofIoera of DelhI 1M 
which revelled property WOI'th mora awn Aa. 2 crore 
which IncIudeI tilda, houMt and omamanIa. 

13.11 ... 

I am tonY to eay that today ......... bad ,... 
but whenever bureaucfaII have been rMIed. ~ 
worth rupMI Iakha and eror.. . .. va been MIUd. 
... (InIenupIJontI) My IUbmiII60n II that .. the burMucAa 
who are on the highef pOIIl or whcIeoever jc*l ... 
politi II'INd be uk8d to declare their property .. .. 
lime of poeting. Hon'bIe Mr. VIIlaI hU .,., .... I find 
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that senior officers are holding high posts and they have 
committed big bunglinge and Investigation is going on 
against them. In spite of that they are In office. But 
when anything Is found against the elected persons, public 
do not elect him next time. I would like to submit to the 
House that the Government should bring a Bill with 
provisions to investigate the corruption prevailing amongst 
the bureaucrats in various Government departments 10 

thal corruption could be prevented. This is the feelings ot 
the entire House . ... (Interruptions) 

SHRI RAMOAS ATHAWALE (Pandharpur): Sir, I may 
also be given an opportunity to speak . ... (Interruptlons) 

MR. CHAIRMAN: Please sit down. I will call every 
Member and none will be left. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Chaionan, Sir, there is a girls hostel in Tehsil Kalwan 
in Nasik district which is run by Christians. A fair was 
organised here on 9th of this month. The Bajrang Oal 
activists attacked the people in the fair. They damaged 
two-three vehicles and injured two persona and the police 
intervened in the matter. At one place a film show was 
going on and these people resorted to sabotage there 
also. 

Sir, through you, I request the Government that there 
should not be any altercation in the name of 
religion ... (Interruptions) 

SHRI RAMOAS ATHAWALE: Sir, this a .erlous 
matter ... (lnterruptiontl) The Bajrang Cal should be banned. 
... (Interruptlons) 

MR. CHAIRMAN: Shri Athawalejl you will also get 
an opportunity to speak. 

SHRI C.N. SINGH (Machllshahar): Mr. Chairman, Sir, 
the question which I am raising here is related to all the 
Members of this House. There are several schemes of 
the Government of India under which funds are released 
to district administrations tor the developmental WOrQ but 
the Members of the Parliament are not being consulted 
In this regard and their opinion Is not being sought. A 
directive was issued by the Union Government with regard 

to Employment Guarantee Scheme but neither any 
Member of the Lok Sabha nor any Member of the Rajya 
Sabha Is being coneuIted In this regIUd and the funda 
meant for developmental works are being handed over 
to the district Panchayats or the local Member of the 
Legislative Aseernbly. 

Sir, the Union Government are releasing funds for 
providing drinking water under the State Milslon 
Programme. The Uttar Pradesh Government have aDotted 
fifty handpumpe each to the Member of the Legislative 
Assembly and the Member of the Legislative Council but 
even not a single handpump has been allotted to the 
Members of either the Lok Sabha or the Rajya Sabha. 
Sir, through you, I demand from the Government that the 
funds leing provided by the Union Government for 
provic ~ drinking water. . .. {lnterruptlons) Sir, I hsve not 
finlshE my point yet and this Is a very Important point. 
... (Inte. IPtions) 

MR. CHAIRMAN: All right. You may make the 
demand. 

SHRI C...... SINGH: Sir, I may pIeaIe be allowed to 
complete my point, this Is a very important point. I am 
not repeating. ... (Interruptions) 

MR. CHAIRMAN: You have raiaed the quMtion 
regarding drinking water. 

SHRI C.N. SINGH: Sir, I am going to coqIIete my 
point within a minute. My colleagues hon'ble Shri 
Chinmayanandji end Shrt Bhuehan SInghji .... also IitIIng 
here. TI two years back the Funds munt for 'PurvMchaI' 
were being apent with the conMnt of the Member of the 
Parliament but the Government of Uttar Pradeeh have 
nominated 23 Members of the State Leglelative As8embIy 
for this purpose In place of us and we have no say In 
this matter now. Any Member of Parliament from Uttar 
Pradesh Irreepectlve of party ~nation cannot sanction 
money out of the Purvanchal Fund ... (lnt"rruptlons) 
Therefore, through you I would like to request the 
Government that there should be a say of the Member 
of Partiament from Uttar Pradeah in grwrtIng money from 
this $ tund. ,: 
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{EngJish] 

SHRI P.H. PANDIYAN (TlrunelveU): Mr. a.tnnan, 
Sir, I raiIe this matt6r of public Importance and urge 
upon the Govemment to sanction the pending ra/lway 
projects in Tamil Nadu. An article wu published In a 
Tamil daily called DtfJlJlMJa, last week wherein It WII 

stated that MembenI of Par1iament from Tam! Nadu had 
not ralaed their voice on the floor of the Hcue to demand 
the sanction of pending railway projects In Tamil Nadu. 
We the Members of Partlament from Tamil Nadu have 
been railing our grievances on the IIoor of the Houle 
regularly. However, this vemacular dilly hal depicted II 
If we have not voiced our concerns on the floor of the 
House. It was also stated In the article that when the 
Members of Parliament from Kerala met the Railway 
Minister they were able to get their projec:ta cIeanId. 

The Government of india have IIopped manufIIcluring 
metre-gauge coaches and engines .. a reeulr of which 
they are not able to cater to the needs of the metre-
gauge tinea. Conv8f8ion is imminent and It is the need 
of the hour. S/mllar1y, double linea are required on ,,*,y 
routee .. From Chennai to T ambal'Ml the dIItance II only 
'Z7 kilometres. From Tlruchendur to Nella! the dIIIInce II 
85 kifometl'8l. The distance between Nellal to Tankali II 
only 73 kilometres. T anjai to Nagore the dIIIanCe II ee 
1dIometIW. The total di8tanCe that needI to be covered 
II only 251 kIornetra8. Then from Tanja/ to KoIIIm the 
distance Is only 225 kilometres. ThIa whole route hal to 
be converted. This is only to Ulustrate the point. 

Mr. Chairman, Sir, you may permit me to mark thiI 
~r aIeo asa pert of thll record- 10 Ihet the matter 
can be taken up with the verNlQUlar dilly. The pr8IIIge 
from Members of P8I1Iament from Temll Hadu II at .... 
This dally is circulated In the whole of Tamil Nadu and 
it says that the MemberS of parliament from Tami Nadu 
had not YOic«I lheir concern. 

I urge upon the ~ to .-:liOn the pending 
proJects in Tamil Nadu. When the projectS were not 
amounced by the Government, the General Secretary of 

All India Anna OM~ proI88I8d It. 

"Not tINted .. pllPltf laid on the Table. 

SHRI BUOY HANOIQUE (Jorhat): Sir, the recent 
hlppenlngl In OIbNgarh, a major cfty In AsNm, .... 
ghMtIy and 1hocIcing. On 4th May, one ~rf laI 
Paswan and hII ten-yur-old IOn were kidnapped by 
unIdentltIed gunmen. On 11h May, thek he ..... dead 
bodle. were unearthed from the .anda of river 
8rahmt1putra. On the lime day, the *- 01 DIHugIm 
took out a funeral proca.lon dImonItIating ...... the 
brutal IdIinga Ind the Gowmment'l caIIouI altitUde and 
1nIc:tion. SuIprIIitgIy, thII prooeII/on wei dIINpted by 
police. They ~ and fired upon the pucMut 
crowd killing two and Injuring ten peOf)le. Such 
occunencea of imocent people being IddNIppId and Idled 
by LndeIdified gunmen have become common In Allam. 
If euch rwnpInt tunan rIgtD vIoIdoI. oonInue unIIbaaId, 
we are afrIid It wi! be cIfIIcuIt to get the support of the 
people In reeoIvIng the _ue of terrort.m. I, therefore, 
urge upon the han. Home MInIIter to taka immediate 
.nd appropriate ICIIon taIdng In view the bIMkdown of 
law Ind order mactmefy In AIMm where Government 
hal failed to protect the IIvee of the cllizena. 

Sir, through you I apullO the hon. SpNker to aencI 
a fact-ftnclng panel from PartiamInt to ..... the law 
and order IiIuatIon not only In ObugMt but In the entn 
State. 

SHRI SONTOSH MOHAN DEV (Sllchar): Sir, I 
UIOCiate myaeI wIIh the hen. Member on thll iIIue. 

SHRI PABAN SINGH GHATOWAR (OI:wugIHh): Btr, 
I ...... myMIf wJIh the hon . .....,., and dImIInd 
thIt the Home MInAIter IhouId Inquifw 1m the matter 
1hIDUgh approprtIIlI agInCIeI. 

[TfIIItIIIdOnJ 

MR. CHAIRMAN: AI rtght. You are .a.o enctor.lng 

him. 

SHRI RAVINORA KUMAR PANDEY (GIrtdIh): Han,. 
SpeMer, Str, I'IRK.9l you I am ,.... • queetion .tMIut 
the CenIrIII eo.IfIeIdI UrnitIId which II a ~ 01 lie 
ColI tndIa Umftect which Is • GovemIftent of India 
undIrtIIdng cornpeny. BunglIng II tIINng ptace .,.,. In 

the ca.I and the oftIcera .... aN ... ... of It. 
BungAng II t*ng done by IIIIng the coIdng coat by 
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IShri Ravindra Kumar Pandey) 

showing It as non-coking coal. I demand that thIe should 
be got Investigated by the C.B.I. 

(English] 

SHRI LAKSHMAN SETH (Tamluk): Mr. ChaInnan, SIr, 
I want to ralee an lleue relating to railway hawkera. More 
than a million poor people and garlb hawkers are 
maintaining their livelihood by hawking. But unfortunately, 
u they have not been provided with any Identity Carda, 
they are becoming thtI victims of the pob haruament. 
Atrocities are being inflicted on them. So, they are bound 
to lUffer from their livelihood. 

Sir, not only that, thee are thousands and thousands 
of contract Iabou,. under the railway authorities who are 
not getting the minimum wages and other facilities u 
per the Contract Labour AI:;t. So, whenever any vacancy 
ari ... there In the Railways, I think, they should be given 
lOme priorities because they are working since long, and 
they are not getting their wagee. They are getting acanty 
wages. The facilities are not provided to them. 

So, I requBt, through you, to the hon. Minister of 
Railways to provide Identity Carda to the railway hawkers 
and also give some other conceulona 80 that they can 
maintain their livelihood. and not put to harasament and 
atrocities of police. The contract Iabou,. should be given 
prlorltl.. by the railway authorities in the matter of 
employment. They should be given wages and other 
benefits as per the Contract Labour Act. Thank you. 

SHRIMATI RENUKA CHOWDHURY (Khammam): 
Thank you very much Mr. Chairman for giving me the 
opportunity. I want to raI8e a matter of wgent ImpoItance 
which Is of national 8hame. 

(Translation] 

In Pottapany vlHage of Nalgonda dIstrtct In Andhra 
Pradesh. parente of an eight year old girl sold their 
daughter. I have an evidence of tht •. 

(FngWt] 

I have got a video tape with me in which the entire 
sale and tranaaction of thI8 shameful aaIe which has 
taken place, can be ....,. 

(Trans/stion] 

The Membe,. of this House who are willing to ... 
that .,. can take It from me. I am going to show that 
tape to the pr888 a180. I want to lay that today In the 
Parliament. 

[English] 

We are atlil di8cU88ing about pilling the BIU on 
Women'. Reservation. 

(Trans/stlon] 

Even today thle Is the plight of the Women In CKII' 
country. Even today parents are compelled to sell their 
daughters. A girt can be bought for Re. 19,OOOI-:ThIs Is 
shameful for our country. I think the entire HOU88 wlH 
agree with me. 

(English] 

SHRI KODIKUNNIL SURESH (Adoor): Mt. Chalnnan, 
Sir, the B.Ed. col\ege8 in Kerala are facing major crl8es 
due to withdrawal of recognition to them by the National 
Council for Teach.,. Education. Apart from that, the 
National CouncH for T eache,. Education has reduced the 
number of ... In 80 many coI\egeI. I f .. 1 that 8uch a 
kind of act of National CouncIl for T eechers Education 
hili taken place becauae of the preuure from the outside 
lobbies. 

I, therefore, 81ncerely reqU8lt the Govemment of 
Inda, the Mlnlatry of Human Reaourcea Development, 
through thIa hon. HOUle to kindly look Into thle matter 
and do the needful at the earliest to save the future of 
thouaanda of students from Keraia 

(Tranalation] 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Chairman, Sir, I have a 8Ubmi88Ion. In Jaipur city, traffic 
ecenario is deteriorating day by day. To atreamIne the 
traffic In the city. the Govemment had formulated the 
acheme of Ring railway and lakhs of rupees have been 
Incurred on preparing the deaign for thI8 purpoae. It ahouId 
be decided as to what will be Ita line of aIIoCment. If the 
Ring Railway scheme Ie not Implemented. the people wit 
encroach on the land through which thIa line Ie prapoeed 
to be laid and It wIU be very difficult to conatruct the said 
rail Une • ... (Intemf:Jtion$) 

MA. CHAIRMAN: Do you want that Ring Railway In 
JaIpuf be cOmpleted immedately. 
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SHRI GIRDHARI tAL BHARGAVA: IIUbmIt that the 
RIng RaIlway should be Introduced In Jafpur. 

MR. CHAIRMAN: The hon'ble Member II atrongIy 
raising the demand. 

SHRI RAMDAS ATHAWALE: Mr. Chlllrmln, SIr, the 
Government have decided to create UIIrIIchInd buI no 
provision has been made regarding Hata for the 
Scheduled Cutes and ScheclIIed Trt. In .... Lok SIbha 
and the Legillatlve A8IembIy from that region. I IUbmIt 
that the Governmenl Intend to create UttrIIchand, n 
hence a provision of reaelVation for Scheduted Cutee 
lind Scheduled Tribes should be made there. You pIeaIe 
direct the Govemment In Ihl8 regard. 

SHRI CHINMAYANAND SWAMI (Jaunpur): Mr. 
Chairman, Sir, today an unfortunate Incident took place 
at Ayodhya. A we" known saint of Vaiahnav Society SM 
Paramhanedaa who II 90 yeara old W8I attacked. He 
was admitted In a hospital. A bomb W8I pIented on a 
bicycle out side the hospital. When he etepped out of 
the hospttaI the bomb was exploded. It Is not known • 
to whether the bomb was exploded by I1If'AOle or It w. 
a time bomb? It Is a very serious matter. ,M he Is the 
Chairman of the Ram Janama Bhoomi 'Ny.. and 18 
aaaociated with ectIVitIes of the said truat, 80 It appears 
that there II lOme foreign agency behind the aa.ck on 
Ihim. Therefore, I want that this ahcuId be got 1nveIII~ 
through IOf1'I8 Central Agent:'/. 

[Engli5hJ 

SHRI HANNAN MOLlAH (Uluberla): Sir, the 
contnJOUI lind dangerOUI proportion of 8IOIiOn of GangIa 
Is creating great concem for the States of W .. Bengal 
and Blhar. During the UF Government, an expert 
Committee W88 formed and they hiCOIMI8Ilded Ra. 832 
erore project for the protection of Ganges and ~ 
embankment. Ganga and Padma ani tntemationaI 
and the Central ~ ehoUId tate the fWiPOilllJMy· 

In W.. Bengel eight dIatrictS ant In eertouI trouble. 
"...-... ........, • 18 ..., eubskIng. On one eIde It In my ........ ...-.... " . '--low. a.nd dryI and on the Bangladesh side It • "" ...... " . ng up ... __ IhouId take necnl.y don. So, Central ~ .... -... propetty It Raising of ernbanI<r'nent wor1c 18 not taken &4) • 

thoutd be done reguterty. 
Finally, the Central Government and Sta21se 

..Iv fundI at 75 end Government 8hould ", •• e __ "- = _II propot1IonId8I' reepedIVfIIY. Only then CIf'I u ... ~_ 
of india il!pletTl8nt the Ganga Action Plan property 
and Bihar States can be sawd. 

&HRI K.P. SINGH OEO (DhenkanaI): It Is with a 
very heavy hMrt that I am railing the i8Iue of attacIcI 
agaInIt ChtieIIII. In verba partl of tht8 country. The 
OCher day when ..... iIIue wu nind In the House, 
the han. ParIIamIntary Affaint Minister dIImiIIed It with 
conteqJt that non-I8e~ are being railed periodically. 

TodIy, I am IhocIcM to heir 111 honourable BJP 
Member ~ .,....ntIng a ,.. picture in Ihi8 
.... Howe. 

In Indore, • ChtIetian t..dy HOItei W88 attacked by 
• group of Balrangdal .otMIta. The.. people were 
......eed Met IhIV hIleS Ihe temertly to orgaJ_ • bMdh 
In IndoM api'IIt the 8INIt of the cutpriCa. 11M country 
hM become ... haven for ChnatIan beItera and there 
II a COIY MXUI bef!Mlen thII Gowrnrnent and these 
culprtta. 

AU these crirnee .re committed becau8e there Is a 
benevolent Government et the Centre. W. will be 
conatrafned to rate. theH I..,.. repeatedty till thl' 
Government rein In theM ooIptIa. ThII country IhouId 
not be seen as • place where mInoftIIea .. repeatedly 
attacked. 

[T,."..tIonJ 

PROF. RASA SINGH RAWAT (A;mer): Mr. ChainNn, 
SIr, through you, I would Ilke to draw the attention of the 
HoUle towardl IUCh • matter, parh..,. about which 
~ II wonted and that II why I have been given an 
oppoI'Iidy to apHk In the &at. 

The population of the country II IncreuIng very Iu. 
and on ... 11 May, 2000 the population of the country 
croaed the fIgureI of one bIIIon. If we overview the 
plana, programmes and potIcIea of last 50 ye.rs, we do 
not Ind poeIIM outcome anywhenl. From 197' to 1996. 
1M popuIIItion of IncII heel Incntued by 38 crore eo 
taIch. ThIa II a population explo8ion. In view of national 
inlenIIt. • the Government and .. political partlea do not pay eblltion 10 thII Ie8ue on priority __ , then what 
wi be the IuIure of the country. The oondItion of human 
beingI In our country wit not be better Chan beat. It will 
further lead to the ptObIem of drinIdng water, food end 
cIoIhing Me. TheretoN, through you • would Ike to request 
the Government and the Houle that taIdng into eocount 
gmIy of the problem, the ... to achieve the tatgeIa 
of f.mIIy pllnning progrIImm8, In nationaf interest, 
SirnuIIaneouIty, ... I'8MOnI bat*'d ,.... or this plan 
and ....... rneII8UfM required 10 control the increulrtv 
populdon Ihoc.*f af80 be cIIIcuaed. 
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VAIDYA VISHNU DATT SHARMA (Jammu): Mr. 
Chairman, Sir, this Is a very Important question. Pakistan 
haa forced us in guerriUa warfare In Kashmir. But our 
security forces have done very good job In Kashmir. The 
Village Security Committees set up with the objectives 
with the objectives to cooperate with the security forces 
have proved to be very useful. Therefore, I want to say 
that more Village Security Committees should be set up. 
They should be equipped with modern weapons 
particularly in Doda, Bhadrawah, Poonch and Rajourl 
sectors 80 that they may be able to courter terrorist 
attacks. In addition to it, it is very esaential to set up 
large number of Village Security Commltteea at the 
national borders 10 that infiltration and smuggling of anne 
and narcotic drugs c:ouIt be checked. BeskIes that, VIllage 
Security Committees should also be set up in the vlHages 
alongside the railway "nes, and they should be assigned 
the responsibility of protecting the railway tracks. 

{English] 

SHRI P.C. THOMAS (Muvattupuzha): Sir, the 
Fertilizers and Chemicala Limited, Travancore (FACT) is 
a very large public undertaking which Is producing 
fertillaers and a lot of farmers In India, especlaUy in the 
South have been benefiting out of this great organisation 
for fifty years. 

We now find that the Govemment is going to privatise 
FACT. This Is a large-scale public undertaking that is 
working well and eamlng profits. There are assets worth 
more than Rs. 10,000 crore. If this is going to be sold 
for tuppence or whatever it is, I think, that would be 
dooming the nation. We strongly object to the privatlsation 
move. The management, the workers and the oftIcers of 
FACT are going on a full day strike tomorrow, that is, 
the 16th. So, I urge upon the Govemment, through you, 
that Immediate action may be taken to withdraw the 
privatisatlon move. 

SHRI BASU DEB ACHARIA: Sir, I uaociate myeeH 
with the aentimenta expressed by SM P.C. Thomas. 

13.37 hr.. 

The Lole SIJbM then adjourned for Lunch tlB thJrty-tIve 
minutes past Fourteen of the Clock. 

14.40 In.. 

The Lok Sabha re-aasembJed after Lunch at FOlly 
MinutN past Fourteen of the Clock. 

(MA. SPf.AK!A In the Chait) 

BIOLOGICAL DIVERSITY Bill * 

(English) 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU): Sir. I beg to move for leave to 
Introduce a Bill to provide for conaeMdion of Biological 
Diversity, 8U8taInable use of Ita components and equitable 
sharing of the benefits arising out of the use of. bioi0gicai 
r8l0urces and for matter. connected therewith or 
incidental thereto. 

MR. SPEAKER: The question 18: 

"That leave be granted to Introduce • BiH to provide tbr 
conservation of Biological Diversity, IU8taInabIe UN of III 
components and equitable sharing of the bentflta arising 
out of the uee of biological resourcee and for matters 
connected therewith or Incidental thereto.· 

The motion was adopted. 

SHRI T.R. BAALU: I Introduce the BIll •• 

14.43 hr •• 

IRON AND STEEL COMPANIES 
(AMALGAMATION AND TAKEOVER LAWS) 

REPEAL BILL * 

[Enplishl 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DILIP RAY): Sir, I beg to move for leave 
to Introduce a am to repeal the Iron and Steel CompanIes 
Amalgamation Act, 1952 and the Indian Iron and Steel 
Company (Taking Over of Management) Act, 1972. 

MR. SPEAKER: MotIon moved: 

"That leave be granted to Introduce • BiH to repeal 
the Iron and Steel ~ AmalgamatIon Ad, 
1952 and the Indian Iron and Steel Company 
(Taking Over of Management) Ad, 1972.-

SHRI BASU DEB ACHARIA (Bankura): Sir, I rise to 
oppoee the introduction of Iron JUld Steel Companies 
(Amalgamation and Takeover Laws) Repeal BIll, 2000. 
The Indian Iron and Steel Company wu taken over by 
.the Government of India in 1972 as there W88 steady 
deterioration in its production. Subsequently, under the 
provision of. PubUc Sector Iron and St .. 1 Company 

·PUbll.ted In ' the Gazette of India. Extraordtnary. Part-II. 
Sedion-2 dated 15.5.2000. 
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Reetructuring Provilion Act. 1978, thiI Company .as 
made one of the subaidlarlee of the Steal AuIhortty of 
India Ud. Even after the Government took over this 
Company, this Act remained In the statute book for the 
IaIt 28 years. So, what is the neceuIty to repeal this 
CIIdMIng Act now? W. feel that It is • step towards 
prlvatieilg this Company. The Government of India MI 
aIr8ady floated tenclera. We had raised this iuue on the 
ftoor of the House already that a Company Kke Indian 
Iron and Steel Company which haa Ita own coal mInea, 
Iron ore and washerlea, Is being sold out at • throwaway 
price. The property worth more than Ra. 6,OOOcrore is 
now being sold at a throw away prices. The motive behWId 
bringing this BIll Is to repeal the exJatlng law which wu 
-.eled in 1972. 

MR. SPEAKER: You have to juatify your stand .. to 
why you are opposing it. 

SHRI BASU DEB ACHAAIA: I think there Ie no 
neceeaity now to bring this amendment becaIae the Act 
II stili there in the Itatute book. Even after 1978, when 
the indian Iron and Steel Company was natIonaIIeed, the 'ct continued. Why doea the Government now think 
that thll Ad should be repealed? The motive behind 
this Is to privatiM an Important steel Industry of our 
country. 

SHAI PAIYA RANJAN DASMUNSI (Ralganj): I would 
like to oppoH the introduction of thII 811 10 repeal the 
Act. We all know, the very debate which started 
throughout the country from 1969 to 1971 related to the 
abolition of Privy Purses, NationaIlaation of the banks 
and aI80 whether the right to property IhouId always be 
treated as a Fundamental Aight. I would not lice to go 
back to the history. People'. mandate, people', wI8dom 
leads the country to move in a particUlar direction. ThiI 
very Act doe. not concern West Bengal only. It Is 
expoelng the hidden agenda of the GovemmItf1l, that is 
to destatl.... prfvaIIIe end der'IeIionaJiIe .. p&dc eec:tcn, 
beginning with this. One day, It willead to ViZag In your 
State. It la aiming at Salem, Durgapur and. finally 
everywhere. Thle 18 juet a beginning, a tip of the iceberg. 
The whole H~ 18 not seriously thlnldng today the 
Impact of this. 

In the Inclan Iron and Steel's Annual Repoft 1999-
2000 --. this Is not my report but the report of the very 
Mlnlaler who Is Introducing thiI BIf--I has been mentioned 
that against the actual Plan c:A 72S metnc tannes of 
production In hot metal - thIa unit prodUCed 731.9 metric 
tonne Thll comea to abOUt 102 per cent. Simlarty. 
_ the prodUCtIon target. of crude ,: ~ :: 
tonne It produCed 301 metnc tome 
cent. 'AgaInst the Pig Iron ..... of 342 metrtc tonne. It 

pnxIuced 375 meIric tonne which Ie more·1han 110 per 
cent. This 18 the performance report of the unit _ per 
the pIM terget of the MIniItry itNIf. This Ie the onty Iron 
and Steel unit under the Govetnmenr. control throughout 
the CCM1Iry, If not the countrtea throughout the wortd, 
whlch Is having predoua coal mInee and wuhertea to 
the tune of the property more than As. 20,000 CnQ. In 
spite of all these things. . •. (InterrrJptiolW) I em ooncIuding 
in one minute. Even in 1993 the Congreu Government 
tried to ... (lntent.IpIIoIw) 

[T""""""'j 

SHRI PRAKASH MANI TAIPATHI (Deorla): Mr. 
Speaker, SIr, thent Is no need to epeek .. theM thingI 
at this ltage . ... {lnI8nUpIione) 

SHRI PAIYA RANJAN DASMUNSt: ThIe .... II not 
related to any pMy, try to underetand. Please 1iIten. you 
do not know . ... (InIfIrruptioM} 

(EngllMJ 

MR. SPEAKER: Please take your ... t. It there Is 
anything, the Minister is there to repty. 

SHRI PAIYA RANJAN DASMUNSI: In the whole 
wortd this Is the oniy public eector unit having tIU kind 
of property. On 22nd August. 1972. the then Mlnilter 
Shri Mohan Kumaramangalam in thie very Houee while 
replying to a queetion put by SM Indraflt Gupta and SM 
Samar Guha, made It abundantly clear that this wtI not 
be returned beck to either the old ~ any group 
or to any 1ndlvidLNII. Thia ... the commttment tnadI on 
thiI very floor by the GcMmment of the day. In 1993 
when Shri Naraalmha Rao Government "...,ned to bring 
auctI a BIll. the entire treda union oppoeed It and the 
Government said that it was wrong. , ... {Intenuptlim.) 

MA. SPEAKEA: Shri Dumt.Nl, at this stage. you 
.... auppoeed to give only • brief statement. 

SHAt PAlYA RANJAN DASMUNSI: Str, I oppoee Its 
introduction bee..... they cannot change the .aIemn 
commitment given on the lloor of the House by a 
Govemment by this meMUr8. Seconcty. you cannot thtow 
away the property which wu taken through the decision 
of a p8lfillment In the HeNIIt of pt.DIIc. You cannot 
denatioI .... and privelIee It to throw It to the people 
who ere paying .... price than 1hII property Is worth. 
ThII PertIamenI cannot endor8e It. ThII is a ctracoman 
1hIng. Tl1III it anII·Palilment. ThIs Is anI-purpoae of the 
Constitution. Therefore, I oppo.. it tooth and 
naJl .. (I~) 
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SHRI SUNIL KHAN (DurgllpUl'): Sir, I riee to oppoee 
M ... {lntenupltonl) 

MR. SPEAKER: Your notice Is time barred. You had 
given notice after 10 o'clock. I am not allowing. 

... {Interruptlons) 

MR. SPEAKER: Thll will not go on record. 

... {lntenuptionBr 

MR. SPEAKER: This Is not the procedure. Now, the 
Mlnleter will reply. 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI DIUP RAY): Sir, this was enacted with a 
lole purpole to amalgamate ISCO with the Steel 
Corporation of India ... (Int.rruptions). Sir, the Comm!uion 
Mt up by the Cennt Government under the ChaIrmanship 
of Shri P.C. Dev in 1998 identified certain IaWi which 
are no longer relevant. They recommended repeal of 
those Acta. Sir, I can assure you that there i8 no hidden 
agenda In It. So, no motive should be attributed to 
It ... (lntelTl.lpticlM) 

SHRI BASU DEB ACHARIA: Sir, the Standing 
Commm .. opposed 1t ... {lnterruptlons) 

MR. SPEAKER: Shri Beau Deb Acharla and Shrl 
DaMtunaI have given notices before 10 o'clock. How can 
I alloW you? 

... {Interruptlons) 

' •• 112 In. 

At "* .. ' Shrl Sunil Khan CM78 and mod 011 the 
floor near the T-"Ie. 

MR. SPEAKER: PIeaae go back to your ... t. You 
cannot atop the proceedInga of the Houee. 

... (Interruptions) 

' .. 153 hn. 

At ". II., Shrl Sunil Khan Mtnt back to his ... t. 

MR. SPEAKER: Hon. Members, please understand. 
The poaItIon 18 clear. Rule 72 of Rutes of Procedure 
eays: 

"If a motion for leave to Introduce a BIll iI oppoeed, 
the Speak., after permitting, if he things fit, brief 
etatementa 'rom the member who oppoMI the 
motion and the member who moved the motion, 
may, without further debate, put the questIon:-

Therefore, now I am pulling the queetIon .. per the 
procedu .... 

... (lntenuptIons) 

SHRI PRIYA RANJAN DASMUNSI: Sir, I crave your 
Indulgence. You are the custodian of the House. 
...{lntelTUptlons) 

MR. SPEAKER: Shrl Dasmunsl, I am dofng It as per 
the procedure only. 

... (lntelTUptions) 

MR. SPEAKER: There is ft procedure and I am doing 
It according to that. 

That quntlon Is: 

"That leave be granted to introduce a Bill to repeal 
the Iron and Steel Companies Amalgamation Act. 
1952 and the Indian Iron and Steel Company 
(Taking Over of Management) Act, 1972.· 

Those In favour will pIeaae say 'Aye'. 

SEVERAL HON. MEMBERS: 'Aye'. 

MR. SPEAKER: Those against win plea8e aay 'No' . 

SOME HON. MEMBERS: 'No'. 

MR. SPEAKER: I think, the 'Ayes' have It. The 'Ayes' 
heve It. 

SOME HON. MEMBERS: The 'Noes' have It. 

MR. SPEAKER: Let the Lobbies be cleared . 

MR. SPEAKER: Now, the lobbies have been cIeered. 

Kind attention of the Members is Invited to the 
foRowing points in the operation of the Automatic Vote 
Recording System: 

1. Before a Division starts .. every Member ahouId 
occupy hls or her own seat tII1d operate the 
system from that ... t only. 

2. As may kindly be seen, the -Rect buIbe above 
dleplay boards" on eIIher side of my chair ant 

$ alnNady glowing. ThIs means the voting ayatem 
haa been activated. 
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3. For voting, preIS the following two buttons 
aImuItanecx.8Iy Immediately .... r ICUdng of finIt 
gong, viz. 

(I) One -Red" button In front of the Member on 
the head phone plate; and 

(II) Anyone of the following buttona fixed on the 
top of desk of seats: 

'Ayes' - Green colour 

'Noes' - Red colour 

'Abstlan' - Yellow colour 

4. It Is essential to keep both the buttons preued 
till the second gong sound 18 heard and the 
red bulbs are -off". 

The hon. Members may please note that the 
vote will not be reg/alered H both button8 are 
not kept pressed slmultaneoully till the IOUndIng 
of the second gong. 

5. Do not press the amber button (p) during 
Division. 

6. Members can actually "lee- their vote on dilplay 
boards and on their desk unit. In cue vote II 
not regletered, they may call for voting Ihtough 
slips. 

15.00 h .... 

MR. SPEAKER: The question is: 

"That leave be granted to Introduce a BII to ,.aI 
the Iron and Steel CompanIes AmaIg8mdon Ad, 
1952 and the Indian Iron and Steel CoqJeny 
(Taking Over of Management) NA, 1972.-

The Lole Ssbha dMdfId: 

DIVISION NO·9 

15.01. h .... 

AYES 

Atkinson, SM Denzil B. 

Badnore, Shri V.P. Singh-

a.Jnda. Shri Ramc;hander 

Bhagat,Prof.DuIcha 

Bhargava, Shrl Girdharf UI 

C. Suguna Kumari, Dr. (ShrtmatI) 

Chaudhary, Shri Ram r.,. 
Chaudhrl, Shri Mar\I)hai RM1jINI 

Chauhan, 8hrl Sal KriIhna 

Chauhan, Shrl Shmm 

Chouc'",y, ShrI Pedim Sen 

Chouhan, 8M Nihil Chand 

DhlkaIe, Shrt UttMIrao 

GadhavI, Shrl P.S. 

Gangw8l', ShrI SantoIh Kwnar 

Gavlt, Shrl RamdaI ~ 

Hl*aIn, Shrl Syed Shahnawaz 

Jagannath, Dr. Mandl 

JaInaI, Shit Shankar PrMIId 

JatIya, Dr. SatyMarayM 

Jha, Shri Raghwudh 

Kat8ta, Shrl e.tJubhaI K-

Kataria, Shit Rdan l8I 

KripIanI, ShrI ShrIchand 

Krtahnuwny, 8hrI A. 

Kuamaria, Dr. Ramkrtahna 

Mahajan, 8hrt V.G. 

Maharia, Shit SubhMh 

MajhI, Shrt p.....", 

Meena. stvtmaa Jaa Ku. 

MohiIe, ShrI 8Woct1 

Munnu, Shrt SaIchIn 

MurIhI, 8hrf M.V.V.8. 
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Naik, Shrl Ali Mohd. 

Nalk, Shri Ram 

Palanimanickam, Shri S.S. 

Parate, Shrl Dalpat Singh 

Paswan, Dr. SanjliY 

Patel, Shri Deepak 

Ponnuswamy, Shri E. 

Ramalah, Dr. B.B. 

Rawat, Prof. Rasa Singh 

Ray, Shrl Blahnu Pads 

Sahu, Shrl Anadl 

Sangwan, Shri Kllhan Singh 

Shah, Shrl Manabendra 

Shanna, Valdya Vishnu Datt 

Singh Deo, Shrlmatl Sangeeta Kumarl 

Singh, Ch. Tejveer 

Singh, Shri Brlj Shushan Sharan 

Singh, 8M Chandra Pratap 

Singh, Sh~ Radha Mohan 

Singh, SM Sahib 

Srlkantappa, Shri D.C. 

Swain, Shri Kharabela 

Thakkar, SMmatl Jayaben B. 

Tomar, Dr. Ramesh Chand 

Trlpathl. Shrl Prakash Manl 

V.sava, Shrl Mansukhbhai D. 

Venkataawamy, Dr. N. 

AbduIlakutty, Shri A.P. 

Acharla, Shri Basu Deb 

ANa, Shrimatl Margaret 

AM, SM Rashid 

Bhadana, SM Avtar Singh 

Bhagora, 8hri Tarachand 

Bhatia, Shrl R.L. 

Bhurla, SM Kantilal 

Brar. Shrl J.S. 

MAY 15, 2000 

Chatte~", Shri Somnath 

ChatuMdl, Stvi SatyavnIt 

Choudhary, Shrlmatl Reena 

Daamuntl, SM Priya Ranjan 

Hanada, Shrl Thomas 

Jalswal, Shrt Shriprakuh 

Khan, SM Sunil 

Lahirl, Shrl Samlk 

Malaisamy, Shrl K. 

Muttemwar, SM Vllaa 

Pal, Shrl Rupchand 

Pandiyan, Shri P.H. 

Patel, SM Dahyabhal Vallabhbhai 

Patll, Shrt Shivraj V: 
Patfl, Shrl Uttamrao 

Radhkrishnan, Shrl Var'.utla 

Rashtrapal, Shrl Pravln 

Salduzzama, Shri 

Sclndla, Shri Madhavrao 

Shakya, Shrt RaghuraJ Singh 

Singh Dec, Shrl K.P. 

Singh, Dr. Raghuvansh Prasad 

Sorake, Shri Vinay Kumar 

Thomas, Shrl P.C. 

Vaclav, Shri Bha! Chandra 

400 

MR. SPEAKER: Subject to COI1'8Ctton, the result" of 
the divIaIon Is: 

Ayea: 59 
Noee: 33 

The motion was adopted. 

SHRI DlLlP RAY: I Introduce V. BAt. 

"Voted through 1IIp. 
""The following ~ aile recorded their we. .... dp: 
~y+Sh. v.P. Singh Badnore 8nd ShtI a.bubhaI K. 

NOES: 33+ Stw\ ShIvra/ v. Patll • 34 
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15.02 hr •• 

LEADERS AND CHIEF WHIPS OF RECOONISED 
PARTIES AND GROUPS IN PARLIAMENT 

(FACILmES) AMENDMENT BIll· 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJANl: I beg to move for leave to 
Introduce a 15111 to amend the Leadel'8 and Chief Whips 
of Recogniaelt Parties and Groups In Parliament (FacIIltIee) 
Act, 1998. 

MR. SPEAKER: The question Is: 

"That leave be granted to introduce a BID to amend 
the LeadelS and Chief Whips of Recogniaed Parties 
and Groups In Parliament (Facilities) Act, 1998.-

The motion was adopted. 

SHRI PRAMOO MAHAJAN: I Introduce the BW. 

15.D3 hre. 

MATTERS UNDER RULE an 
lEf9itIh] 

MR. SPEAKER: Now, the Houle wIU .. up the 
mattel'8 under Rule an. 

(I) Need to run GorIIkhpur-AwHh I!xprMa WI 
Narbtlapni-Motiharl-lluDffBrpur In 81h1r 

[T18IJIIIatJon] 

SHR. RAOHA MOHAN SINGH (Motlharl): Mr. 
Speaker, Sir, 21 pair trains ply from Muzaffarpur junction 
to DeIhl and other pIacea "rough GoraIIhpur-jl.l1etion MIl 
Hazlpur.Chhapra-Slwan rail line. The rail line from 
MuzaHarpur junction to Gorakhpur-Motlharl-Betiah-
Narkall8ganj-Baghha was corwerted to broed gaugI I1W1Y 
yeara ego but no pair of trairw hM been InCroduc:.t on 
this line. The Goralchpur-Awadh ExpreI8 which hili at 
Gorakhpur for 23 hou'" 8houkI be run * Na~. 
Betiah, MoIIhar1 line to Muzaffarpur. 

Taking intO ac:count the gravity of the problem of 
this .... I request the hon'ble Union ~ ~ ~ 

.~ In Gez8IIIt of india EJcIrIIOidll." PM-ft. 8eCIan-2. 
dated 15.5.2000. 

to take prompt declalon In thla regard 10 that the 
pueengere of thIe area could be benefhd. f hope the 
Gowmment wi! taM immediate acIton In thIe regn. 

(8' NaecI to Implement 'DtbhII A.....r with a 
vi.. to .. ttl. Bord.r dl.put. betwun 
H8ryena .... un. PnIdMh. 

fEnrIIWr] 

SHR. KISHAN SINGH SANGWAN (Sonepal):SIr, I 
want to draw the attention of the Central BCMtmrnent 
towardl the growtng tension among the J*PIe beIoIlging 
to border towns of States of Uttar Pradeeh and Haryana. 
The laue relatlng to .. ttIement of border dilpute .. well 
.. of Yamuna Canal " pending IInce long. Its non-
.ettlem.nt ha. given rl." to the Inc •••• nt qu.rrele 
between the farmers of both the Sta... .uch as village 
Khurrampur of Sonepat district of Haryana and Its 
a~ villages In Uttar Pradelh. DIIcahtt Award, which 
aimed at I'88OIvIng the clapute, has not been Imptemented 
yet nor do the entn.. In revenue recorda of both the 
States updated reauIdng thereby in eome 1011 of InMcuttty 
among the people. I, therefore, urge upon the Government 
to Implement the Olkshlt Award In fOfO and without any 
further delay In the Inte...... of both the Stat ... 

(III) N.ed for .arly completion of gaug. 
con".,.lon from TINpetl to ~tpadl end 
doubling of ,... 11M Mtwwn Guduru and 
Aenlgunta 

OR. N. VENKATASWAMY (Ttrupatt): Sit, TIrupati. an 
abode of Lord Venkateewara. popularly known .. BaIIiI 
In the North. is one of the moat NC'red pilgrim centre8 
In Incia. Every day Iakha of dew .... hom four cornera 
of India viall this ~ town. But unfor1unataly, such an 
Important pilgrim centre I. not havIng ad.quat. 
cornrnunicatIon facilltie8. 

To m •• t thle demand. the Icheme of gauge 
c:onvetIion hom TIrupati to KatpadI W8I eancUoned In 
the year 1992-93. But the work Ie progNlllng at a.,..·. 
pace. SimIlar IIChemeI eanctIoned ...... 1983. namefy. 
HOlpet-G.d.g-Hubli-Lond., Nandyal·Oronacha.am-
Buntakal, Trlchl to Kanchlvaram. etc. have been 
completed long back. The allocation of Ra. 12 Ct'Of8 made 
In 2000-2001 Budget Is not at all 1UfflcIent. Hence, 
addiIIoIlII ..... requQd tor CCIqIIeIan of work before 
March, 2001. 

Regarding conver.lon of gauge belw .. n 
0hanMvaram -'" P ...... the aIoIrnent of fUPNI lin 
Iekh8 Ihown in 2000-2001 Budget ...... to be nominal 
to IMp ... IChIfM .... When ..... prQjeda 1M 
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(Dr. N. Venkatewamy) 
completed, it win enable people from Kerala, Mysore and 
BangaJore to reach Tlrupatl directly Instead of roundabout 
way and also help the development of the backward area. 

Another propos.l, pending with the Railway 
department, Is laying of double line from Guduru to 
Renlgunta. The budget allocation of Rs. -17 crore shown 
In the 2000-2001 Budget Is not at all adequate. This 
should be taken up and completed early. This double 
line wUl help devotees coming from Will Bengal, Ori868 
and North-Eastem States to reach Tlrupatl directly without 
waiting at Guduru for hours. 

(Iv) Need to .. t up propoHd Economic Zone 01 
U.P. at Kanpur 

[T,.,.tionj 

SHRI SHAIPRAKASH JAISWAL (Kanpur): Sir, Kanpur 
city which wa. once called Manchester of India. is now 
• days in a miserable condition due to closure of major 
Induatrl ... Unemployment Is on the rise there. The law 
and order situation Is deteriorating day by day. There 
has been constant riae In the problems of the city for the 
last few year due to lackadaisical approach of the State 
Govemment as weR as the Central Government. The main 
problema in the city are housing. electricity. water. air. 
employment increaling population and also the 
characteristics of the city is being ruined. Appropriate steps 
are not being taken to redress these problems. If 
immediate attention is not paid to these problems. then 
the lituatlon wlH go out of control. 

Therefore, it Ie very easentttll to pay attention to the 
economic development alongwlth other things to hancle 
the dllftcult 8ItuatIon prev.iling there. I have come to know 
that the Ministry of Commerce of the Union Govemment 
is going to let up some economic zones in the country. 
Uttar Prade8h is also among the placeslSt.tes where 
economic zones .re proposed to be set up. 

Therefant. I urge upon the Government to set up 
propoeed economic zone at Kanpur It8eIf as infrutJUcture 
faclllllea Met other clrcumatancee .... moat f.vourable 
thenI. 

(v) Need to RCORI environmental c.....-.nc. to 
Var.hl Lift Irrigation Prolect In Udupl, 
Karnataka 

[Engllehj 

SHRI VlNAY KUMAR SORAKE (Udupl): Dapelldellce 
on 'MfatIc ralnfal hal often proved calamttoue to farmers 
In Udupi and Kunclapur Talukaa of Udupl District of 
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Dakahln Kannada region. It is In this backdrop an Irrigation 
ac:heme of much utility was envisaged ye.,.. back to 
Irrigate 15,700 hectares of land In Udupi and Kunclapur 
taluka areas. For this purpose •• scheme for constructing 
a pick-up dam at HOfI'I)e near Siddapur village was drawn 
up to harness 1100 eusecs of tall race water coming out 
of Varahi Hydel Project Upstream. Chrlatened Varahl lift 
Irrigation Scheme this project has 80 far failed to eee the 
light of the day. despite expenditure Incurred amounting 
to more than Rs. 20 crore. In 1992, the Centre had 
accorded ita approval for the scheme with an initial outlay 
of Rs. 14.50 eror •. 

The matter is stuck up in procedural wrangles 
concerning accord of environmental clearance. as 
approximately 275 hectares of forest land Is likely to be 
lubmerged in the dam area. This Is too small and 
Insignificant • factor weighed against the vast Irrigation 
potential the 8Cheme Is expected to hold. 

I would. therefore, strongly urge the Central 
Govemment to accord environmental clearance to the 
scheme In the I.rger Interest of the farmera in Udupi and 
Kundapur who stand to benefit enormously from Varahi 
lift Irrigation Scheme when comm/aaloned. 

(vi) Need 10r early clearance 01 Integrated Dairy 
Development Prolecte 01 Uahara.htre 
Government 

SHRI VILAS MUTTEMWAR (Nagpur): The Union 
Government has sanctioned for ImplementatIon of 
Integrated Dairy Development Project-I, Phue-I In non-
operation flood hilly and backward areu In MaherUhtra 
State (100 per cent Centrally-sponeored) on 
27th Febru.ry. 1996 for the cJIatricts SIncI1Udurg, Ratneglrt. 
Yeolemal. Chandrapur. and G.dchlroll for the yeara 
1998-1999. 

The Maharashtra Govemment submitted a separate 
proposal on 11th February. 1997 to the Union Gcvernment 
for implementing the I.D.D.P. Project-I. Phase-II for the 
same district. The total cost of the Project Is .... 1 ,995.22 
lakh. This proposal il stili pending with the Union 
Govemment. 

AgaIn. Maharuhtra Government submitted a project 
proposal on 28th December. 1998 for Implementing 
Integrated Dairy Development PrJ)ject-1IJ In non-operatlon 
flood hilly and backward areas in Maheruhtra s .... lor 
the distrlct8 Amravati, BukIIana. Bhandara, Nended, LaIur. 
and Nandulbar. The proposel is atill pending with the 
Union Government. 

The majn objects of the8e projects are: 
f . 

1. To Strengthen and revitaIiH the e~ Dally 
Co-operative Societia and organIa8 fteW DCS; 
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2. To encourage fanners to adopt dairy as a 
business tor Increasing milk production and 
Income of the farmers in the area; 

3. To build up milk processing and storage 
capadty in urban areas; 

4. To Improve the delivery of services provided to 
the mnk producers by the Animal Husbandry. 
Department and Cooperadves; 

5. To encourage fodder cultivation by farmers and 
awareness through extension aervicea. 

As the projects are stili pending with the Union 
Government, I request the Govemment to kindly clear 
these projects Immediately. 

(vII) Need to take nec •• aary .t.pa to check 
apreed of cocoAUt mit. dI .... In "--Ie 

SHRI VARKALA RADHAKRISHNAN (ChirayinkD): Sir, 
the Immediate measures be taken against spread of 
coconut mite In Kerala. which Is caueing huge 10M to 
the Coconut farmers. I request the Union Agriculture 
Minister to take up urgent measures to help the Kerala 
Govemment in the fight against this dise .... 

(vlO) Need for a long term per8pect1vw plan to 
combat drought and d.s.rtlfloatlon of 
AMntapur dlatrlct, Andhra Pr8dNh 

SHRI KALAVA SRINIVASULU (Anantapur): Anantapur 
dIatrIct Is the second lowest rainfaU district in the whole 
country with 522 mm annual aVttfage ralnfaU. It 18 the 
second worst drought-hit district In the country and It Is 
notified by the Govemment of India as deeert-prone. The 
National Remote Sensing Agency (NRSA) has conftrmed 
through Remote Sensing that sJgns of desertification hive 
been noticed In the satealte imageries. For the pat 50 
years since IndependenC8, many pieee-meal programnw 
have 'been contemplated and Implemented under DPAP, 
DRoA, ooP. etc. But no visible signa of any ~ 
IOIution to reduce the drought proneness or deMrttficeIion 
Is 888n in spite of numerous programmes. 

Almost every year. drought relief measures are 
demanded and Implemented and a long-term solution Is 
not available. The people of Anantepur strongly feel that 
there Is a need for long-term action perspective plan to 
mitigate the drought-pr0nene88 and deser1ification· So, we 
request the Govemment of India to ... up a Cotiw •• lon 
to study and prepare a long-term action perapect1v8 plan 
for combating drought and desertification of AnentaIM' 
district and once for aD the problem of drought and 
desertification is addreIIed to the extent pouIbIe. 

(Ix) HIed to Nt up food proceuIng IncMtrtee 
In North Bihar partlcullrly In ""mimi 
Dlstrtct 

SHRI NAWAL KISHORE RAI (Sltamarhl): Sir, 
Champaran. Muzatfarpur. Khagaria, VIi8haII. SftImaIhj Itc. 
dIstricta of North Bihar etc. every year InfIic1*' wIIh fIoodI 
from 900dh1 Gandak and Slkarhana IfWf'l. In order to 
mitigate their misery. the farmers of this area reaorted to 
cultivating 888IOned fruita. They Itarted growing 'Uchr 
and Mangoes with their meagre reaIdual C8pItaJ end eIIo 
got success to some extent. Thia ..... produced one 
lakh tonne of 'Uchr. But 60-70 percent of Llchi crop get 
rotton due to lick of proper cold ItOrIge fecIIfty. UchI 
and MangoeI can aurvive only for 2()'25 days, .fter ... 
It starts rotting and the fruit growers have to Incur hNvy 
!ones amounting to Ieca of rupMI. Therefore. MIIIng up 
of Food procel8ing Industriel need8 to be promoted but 
neither the private MCtor nor the public MCtor have taken 
initiative 10 far. Therefor.. I urge upon the Union 
Government to formulate a national policy to promaIa 
food proceaIng Industry In thia ...... 

(x) NMc:I for conatructIon of • eoe .... I!xpfwe 
HlghwIIy from Kanyllkumert to Mum... '* 
Trtvandrum, Cochh Callcut, Mengakn end 
GoII 

IEnglWt} 

SHRI P .C. THOMAS (Mwattupuzha): There IhOuId 
be a Coastal Expreu HIghway from Kanyakumart to 
Mumbej "' TItvendrum. CochIn. c.tIcuI. MengaIonI end 
Goa. This wi connect Important pot1a and major c:IIII. 
The p.rtlamentary Standing Comm..... on SurflKl8 
Traneport hal also made this ,eoommsnd_on. ThII wit 
be a mator development for India. The Golden 
0uedrtIIIteraI should have Included 1hIe ....... How ... 
thle highway should be treated at par with golden 
quadrIahnI and IhoukI be taken up wIIhout delay. I 
requeIIt the Govemrnent to take immec:Iate poaItIve don 
in .. reganf. 

11.1' .... 

INFORMATION TECHNOLOGY BILL 

{EnglWJI 

MR. SPEAKER: How She .......... up IIiIm 
No. 17. ~ Technotogy .. 1 •• The ..,. 
reGOIIIftIIldei_ .... 8AC .. four ..... 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I beg to move: 

"That the Bill to provide legal recognition for 
transactions carried out by means of electronic data 
Interchange and other means of electronic 
communications, commonly referred to as 
"electronic commeroe", which Involve the U88 of 
alternatives to paper-based methods of 
communication and storage of Information, to 
facilitate electronic filing of documents with the 
Government agencies and further to amend the 
Indian Penal Code, the Indian Evidence Act, 1872, 
the Banker's Book Evidence Act, 1891 and the 
Reserve Bank of India Act, 1934 and for matters 
connected therewith or incidental thereto, be taken 
Into consideration." 

Sir, the Information Technology Bill, 1999 was 
Introduced with a view to facilitate transactions carried 
out by means of electronic data interohange. Transactions 
carried out using the media of electronic communication 
are known a8 "electronic commeroe" which is now used 
by organisations, business consumers, both in private and 
public sector. It Is, thus, necessary that this alternative to 
paper-based method of communication ~iv88 a legal 
sanction. This Bill also provides for legal recognition to 
the digital signatures and documents filed electronically. 
The enactment of this Bill would enable flnallaatlon of 
contracts and creation of rights and obIigati0n8 through 
electronic media. 

The Bill also provides for the appointment of a 
controller to 8Upervl8e the certifying authorities, which 
would Issue digital elgnature certificates. To prevent 
misuse of tranuc:tlona In the electronic medium the 
propoaed legislation envi8age8 appropriate punishment for 
the contravention of the provieiona. 

Further, the Bill has lultable claus. to deal with 
tampering of computer souroe documenta, publishing 
Information which Is obscene In nature and Iuuee relating 
to damage to computers, computer ayaterns through a 
system of appropriate pena1tie8 and punishment. The BiU 
also facilitates electronic govemance and enable the user 
aoceptance of electronic recorda and digital signaturee in 
Government otfice8. The Bill was Introduced in the Lok 
Sabha on the 10th of Oecenbtr. It ... f8femKt to the 
Standing Committee on Science and Technology, 
Environment and Forests. I am grateful to the Chairman 
and Members of the Standing Committee because, they 
had eeveral 1lttingII, and they elC8mlned U".e 811 and gave 
us very valuable auggaetione. We haw IICCIPhId almoat 
all the suggeetIona of the StandIng ConNUllt.. banfng 

two and I wHI take only a minute or two to explain about 
the suggestions which we did not accept. 

The Standing Committee suggested that a Webelte 
or a portal shoutd have a registration. We thought that 
having a Website and a portal Is done even by a ten 
year old kid these days and the number goes Into 1akh8: 
the registering authority for that will unneceaaarlly create 
a hurde for the public at large. So, we did not accept 
this suggestion. 

The second suggestion was that In an ordinary 
computer cyber cafe, a crime could be oommltted through 
cyber cafe. So, any visitor who goes through the cyber 
cafe should be registered or what he doee should be 
registered. We thought that the intention wu very right 
to stop this crime. But e· .. en criminals can use an STD 
booth. But we do not have people going through a register 
whether he has made a caK what he did, and so on. 
Similarly, there are many places where such crimes 
against people are committed. But we do not keep a 
register. So, we thought we should trace out the crimes. 
But such an action of keeping a regist1tr win create 
problems for the people. Because this cyber cafe Is a 
place where a person who cannot own a personal 
computer wants to take advantage of this information 
technology: he should be able to use it. 

These are the two areas where reapectfully we 
disagreed with the Standing CommIttee's recommendations 
and the rest of all the suggestions have been Incorporated 
In the form of amendments. 

Laatty, I would like to say only one thing. Information 
Technology for some people 18 some kind of a scientific 
revolution. Information Technology for some is a means 
to get money which Is very easy to eam. Information 
Technology for India Is a way to become a super power 
in the next 10 years. But If you ask me as a lay man 
to define what Is Information Technology, I can only say 
that Information Technology Is the fourth generation of 
human communication. When the human society came 
on the earth the first way of communication between 
people was through gestures. When somebody smiled 
we thought that he was happy. Second, the human race 
had brought up a spoken language. Then we come to 
written language. Now we have reached towards digital 
language which Is the fourth generation of human 
communication. It Is the faster one. The fastest fifth 
generation of human communicalion is mind to mind 
communication and Its intellectual property rights are with 
the Almighty God: and nobody else has this 
communication. So, digital communication Is the fourth 
generation. So, when we moved from a spoken language 
to a written language, thousands of text-books were 
written. ~ We r9-Wfote everything. Slmilarty when we are 
moving from a written language to a digital langvage we . 
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I would like to reed, If you remember, on the very 
first day of the Budget 8888ion, the Government wanted 
to submit the Subrahmanyam Committee Report on a 
CD-Rom. 

" II becawe we c:Id not have 2,000 pagel copied 
into 800. But the Secretariat rightly 80 refused beci'. 
In Lot< Sabha, we can only Jay paper8 on the Table of 
fJ.le House and not eIecIronIc:aIly we can lay things. So, 
accepting the electronic mall, everything, I do not want 
to go into all delallI, but this being the fourth generation 
of communication, we have brought up the Infonnation 
Technology BID. It 18 not that we have brought It up In 
a hWrry. We have tried for one year. As I said In the 
morning, we have redrafted It for 150 timea. Then, we 
gave It to Parliament; we gave It to the people. There 
was a debate In the public. Every debate W88 submitted 
to the Standing Committee. The Standing Committee 
thought about It. Now, I think. It has become really very 
late, If we do not pua It. The whole wortd Is waiting for 
India to become a super power. That needs a JegaI 
framework. 

I will request the House to dlecuaa It fuJIy 88 long 88 
they want. but p88I it and make the cyber IaW8 true 
after thi8 Seaaion. 

SIr, with these few words, I would request the I-tcMe 
to p88I this BII unanImouaIy. 

MR. SPEAKER: MotIon moved: 

"That the Bill to provide ,.1 recognition for 
tranucIiona carried out by mearw of eIectrOIlic dID 
Interchange and other means of electronic 
COIIV1'U'tIcatI, commonly rwferred to 88 -.ctroI1ic 
commerce-, which Involve the use of ~ 
to paper-baaed methods of communlcalion and 
storage of Information, to facilitate eIedronic tiling 
of documentII with the aovemmenI agencIe8 and 
fuIther to amend the indian Penal Code, the Indiln 
Evidence N:t, 1872, the Banker's Book EYicMnce 
Act, ,." 8nd the R ....... Bank of India Act, 
1 Q3.4 and for matters connected therewIIh or 
IncIdenIIII thereto, be taken Into ooneidefIIIIon.. 

SHRI SHIVRAJ V. PATIl (L.aIur): SIr, the prwent 
century II going to be donil .... d by elecbOllicl, g.n.dcs 
and lnformallcl.We are aN trying 10 haW ofIIceI IIIII*tI 
need not ... PIP8fI and cornmurIIcaIOn which .WCd:I 
not have the tnetrumenII having ~ Oft ...... WlNI •• 
cornnuIIcIIDn and ........ CIIIII.a II the abjecIM whICh 

the 21st century has ftxea for lIMIt .• n order to achIew 
theM objectives, two things a,. needed to be done. One 
is the development of the technology 1tMIf. But It II not 
auffident to develop the technology. As II said by the 
han. MinIIter, we need a legal framework to UN the 
technology, eepecfllly for governance, commen:e and 
trade and InciJstry and In other ...... also, we need a 
legal frlmework. WIthout legal framewo~ It may not be 
pouIble for us to UI8 the technology avaJIM)Ie. 

Th. Government Is trying to create the legal 
framework. This Is the first step In IhI! dlrecIIon. In this 
Act 1t8eIf, they are touching the Incian PMlaJ Code. the 
InciM EvId8nce Act, to some extent, the CMI Procedure 
Code, Crtmtnal Procedure Code and laWi ..... tIng to 
bWdng and other areas. They have aIIo provided that 
many rules wHI be framed and "*'y reguIaIiona will be 
made. They will be used to He that this modem 
technology can be used In the Government offIcea n 
In E-Comrneroe. 

I would Uke to aIbmIt that nobody can have objection 
to thII kind of move. It has to be welcomed. We have 
..... the Mernbera epeaIdng from cifferellt benohea to 
the H0U88 and 8UppOI1Ing the move of the Government. 
But what they we,. saytng was that this Is a very 
~rtant Jaw and " ahouId not be paeaed In a hurry. " 
you wilt for one or two months, It 18 not goInO to affecI 
our entry Into the 21st Century with this modern 
technoIoW. Anythklg done In a hurry may crNte prcbIema 
rather than facilitate using the new technology. That II 
the kind of argument the Members were advanctng from 
this aide and from the other aide Mo. 

It Is true IhI! the BII W88 refened to the StandIng 
CommiItee and the Stending CommIttM has given the 
report. My underltanding is that the rwportl of the 
SWdng Committee .,. not buNhed ... , they a,. 
reapectfully accp .. ed and, to the extent poeaQ>le, 
Government tries to Imptement the ...commendation 
made by the StancMng ConImIItee. In thiI cue aIIo, the 
Bill W88 refef'rwd 10 the StandIng CommItee Md • hal 
came t.c:k from the SIandng eoni ..... 10 the PartI8mInI 
Md II available to the Membeta. But the lew II 10 
cornpIcaIed Md Is going 10 have long term in'IpIcIIlkMll. 
The desire of the Membera is to have a law which II 
.... any dIMctI or wfth 88 f8w defecI8 88 Is poeeIJIe 
for tuMn ingIInuIIy to haw a Idnd of law. TMt ia why 
thII IOggeIIIoI i WII made here. 

I know whIn 1M 0tIhi Rent Controf II wtII J)IIIed 
In .. Howe, What happet.... At that time, I had said, 
IIIng In that Chair where you are silting. Sir. that do not 
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pMI that law In a huny. and It WIll Mid on the floor of 
the HeMe by the IMdera of aD partie.. without any 
exception. that the law could be pUMd becauH there 
w .. underItandIng between the partI .. and that BII wu 
acceptable to all the partieI. Then the DeIhl Rent Control 
BII w .. pueed. It w.. paaaed In Rajya Sabha. It was 
....med to by the Preeldent and upto this time, that law 
Is not Implemented. They have not luuecl the notification 
to Implement the law, to enforce the law. And why was 
It not done? Becauee there are 80me provillona In the 
law to which certain MCtIOIl8 of the society objected later 
or they demonatrated. To my surprise, In one Se8810n 
that law wu puaed within fifteen mlnut .. In this august 
House and In the eecond S ... lon hleIt, on the first day, 
a propoui came that the law should be scrapped and a 
new law should be made. That happened with reapect to 
the Delhi Rent Control Act. The Deihl Rent Control Act 
II applicable only to the city of Deihl. It Is applicable to 
the owners of the land and tenants of the land. It Is not 
applicable to the citizens living In other parts of the 
country or to the citizens or persona living outside the 
country. Here Is a law which we are going to pus which 
Is going to be applicable to the entire country as such. 
Here II something which 18 being done for the first time. 
There w .. the Rent Control Act In Deihl but we do not 
have any law of this nature and yet we are trying to 
e)(j)edlte It. I appreciate the enthusiasm and the desire of 
the hon. Minister and the Govemment and of those who 
have faith and confidence In science and technology to 
... that thIa Is done without any lou of time. I appreciate 
It. For that, they should be respected. But then we lhaH 
have to be villonary enough to pause for a minute and 
see what kind of Implications we are going to have with 
I'8Ip8Ct to this Bib. There are articles appearing In the 
newapapers lupporting this BUI and opposing this BiH. 
Thero are people In the country and outside the country 
also who .. y that " you have a law of this kind, It Is 
going to fac:tlltate your using the electronic media for 
governance and for commerce In the country and outside 
the country. But there are people who are cautlonif\g but 
they .. y that It Is the moat sophisticated technology and 
It can be uaecI. Anything which Is very powerful can be 
UHd and "'*-d. The use can be very beneficial and 
mieuM can be very dangeroue al8o. That Is why they 
are cautioning not to have a law which will create 
problema. 

Do not have a law which wIU limit the liberty available 
to the ctIIzene In the country. Theae .... two contrary 
euggeeIIone given and then we have to strike a balance 
between theM two suggestions. On the one hand it 
should be a taclltattve law and on the other hand it 
should be a law which will provide security to the 
tranuctiona entered Into by the Government and others 

uutllde. There Is a reeponslbility cast on the Membera of 
this august House to look at It very carefully, In detail. In 
a balance manner and pass a law which can really help 
us for the next century to come. 

Now, this Is the kind of thing which 18 there and that 
is why we ,hall have to look at this law in a careful 
manner. That Is why a 8uggestlon was made. I am 
repeating that. I understand, I appreciate and I 
congratulate those who are responsible for trying te' bring 
this kine( of law here. At the lame time I want to caution 
that In hurry, you may not commit a mistake .. f you 
commit a mistake, It cannot be easily corrected. For the 
Government of India to walt for two days, two months or 
even for two years is not dangerous; but to commit a 
mistake II dangerous because once you commit a 
mistake, you cannot easily remove the impact of this 
mistake on the entire country u such. That Is why delay 
Is acceptable In formulating 11 policy of this nature rather 
than committing a mistake 'It' -·ile formulating a policy for 
this kind of a thing. That Is exactly why the Members 
have been saying that: 'Walt, pause and consider and 
apply your mind and then come to the Howle.' 

this Bin Is very important. The hon. Minister has, 
very rightly. said that the Govemment wanted to lay the 
CD·ROM on Kargil Report on the Table of the House 
and It could not be done. this Bill is going to be relevant 
for the Parliament also. Is there anything In the Bin which 
wiD facilitate Parllamenfs uling the electronic equipment 
for facilitating the wortdng In the Parliament? I am sorry 
to say that I do not find anything In it. You ,hall have 
to do something more, probably you shall have to write 
some rules If not the legal provision In conlultatlon with 
the Parliament to provide this kind of a facility. ThIs Is 
going to be applicable to the Judiciary. Many of the 
documents wIU be produced In the courts of law and 
they have to attach legal importance to those documents. 
this Is certainly going to be useful to the Executive. This 
Is a law which Is relevant for the wortdng of the Executive, 
the Legislature and the Judiciary. 

We have to understand the ambit of this law. It Is 
relevant to the Executive, tho legislature and the 
Judiciary. It Is not only relevant to the Government but it 
is aIIo retevant to the people outside also. It 18 going to 
be relevant to those In commerce, in trade, in Industry 
and In many other are... That Is exactly why we shall 
have to see that this law Is made 11'1 a proper manner. 

The hon. Minister has explained 18 to what this law 
is intending to do. Firstly. they have given the definition 
of the words and then they have created the law which 
can recogniee the digital signature. They have created 
the offence, to; which those-who tinker with the 
eIectronk: lransacttons, aignature, COld .... and all· thole 
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thlng8~an be penall8ed. They have provided the 
machinery to take cognizance, to Investigate and to 
pena/Iee thoee persona who are reeponeIbIe for that. There 
18 a provision for adjucIIcation also. 

Now. look at the ambit of the law. Is It relevant to 
the Indian Penal Code. the Evidence Act, the CrfmInaI 
Procedure Code etc.? Is It relevant to the Executlv8, the 
Legislature and the Judlclary? Is it retevant to oommerce, 
trade or science? This Is going to have an Impact In all 
theae areas al8o. That Is why we shall have to be very 
careful in framing this law. 

Sir, Now I come to the Bill ltaelf. My til'll objection 
is to the Title of the Bill Itself. What doee the TIlle say? 
It says 'The Information Technology Bilf. What Is the 
Information Technology Bill? Is It relevant to the 
development of the technology? I, It relevant to the 
distribution of the technology? Is It relevant to using the 
technology or !nformatlon technology? In fact, thle Bill Is 
relevant to using the information technology in governance 
and commerce, but it has nothing to do with the 
development of the technology as such. They are not 
providing the funds. They are not giving the reeponsibIllty 
for development. They are not giving reeponalbllity for 
distribution of this technology to the users and things like 
that. But the Title gives a wrong connotation and I am 
misled when I read the TItle 'The Information Technology 
Bill.' It could have been a different Title. It could have 
conveyed that this BUI i, trying to facilitate using the 
Information technology. The TiUe Itself of the Bill Is giving 
a wrong impression. Should we not have • different kind 
of Title? Should we stand on prestige on the queetton of 
TItle because this Bill is going to be there maybe for one 
hundred or more than one hundred years? If the TItle 
/!self 18 conveying a wrong meaning to the reader of the 
Bill, then, well, we shall have to look Into It. 

Sir, thi' Bill, In my opinion, is not compreheMlYe. 
My first objection to this Bill Is that It Is not comprehenIIve 
because as is explained by the Minister and by myMIt 
also, it Is not going to facilitate, as It standi. In UIIng 
this Bill for legislative purposes. It Is not comprehenlive. 
It Is not covering the Legislature. If It covers the Executive 
and the Judiciary. It could have covered the Legislature 
also. It is not comprehensive and it has many I~.IO". 
As far as private transactions are concerned. it IS not 
comprehensive. I am reading from page number 2. The 
relevant portion of Clause 4 reads: 

"Nothing in this Act shaH apply to, .... 

(8) to any contract for the sale or conveylllM» of 
immovable property or any interell In such 
property: 

Now, you are allowing the moveable property to be 
covered by th. Bill. ThIs BIll wit be ,.. to lie 
IrWI8action with reapeot to the moveable property, but • 
,. not relevant to the immovable property. You 0lI"l ... 
the electronic agreement In the coqUer about a car 
coetIng say Re. 50,000 or, tf It Ie a MercedM car, Re. 30 
1aIch. and that agt'MRlent can be made on the ~, 
but you are not allowing the conIrIIct for the .. or 
conveyance of Immovable property or any inIIrMI In IUCIh 
property. It ,. applicable to the rnoveabIt ~, but • 
It not applicable to the Immovable property. Why IhouId 
It not cover ImI1'lOWble property? SuppoIilg cMIIIn moN 
pr0vi8f0n8 have to be provided It, the N;t to 0CMr lie 
~ property alia, It could not haw been beyond 
the Intelligence of a/l of U8 he,.. to provide some 
provi8IonI In the At:t for this purpoH .a.o. But It II not 
That Ie why, I have eaId that It cto.e not oover the 
LegI8Iatuf'e, It does not cover the private IIOIMty and 80, 
It II not cornpreheI .... We are going wIIh the impI ••• lon 
that this BID ItMIf II not going to be MIfflcient and WI 
.hall have to have many other lawe made for thII 
purpoee. I do agree. I am not tIIputIng this Met. It II not 
pouIbIe to cover everything In one 811, but, at IeuI, the 
BiI lhouid be such that It covers the molt ImpoItMI a,... and then, It becomes .. ~4 .. II 
poaaIbIe, but this BII II not ~. 

I have Ihown .. to how It 18 relevant to movable 
property, and .. to how It Is not relevant to Immovable 
property. 

My aecond objection to thI8 18 that this BII ha some 
redundant prOYillons. There II an appreMneIon In the 
minds of thole who have framed this BIt 'hit It II 
nec:..ary to provide certain things In the BII. WIthout 
providing thole Ihir9 In the 811. there would be confUI6on 
and, that Is why, let us have thole proviI6on8 In the •. 
Even ~ they look redundant, IIf'IMCII.ary, end ytIl, 
you ahould have thole things In the BII.· Now, this Is a 
wrong kind or drafting and a womg kind of making the 
laWI allO. If there are acc.pted principle. In the 
jurisprudence followed by India, If th.,.. are ceMin 
deciIione taken by the courts In IncIa, It is not neceuery 
for us .ap to have thole kIndI of thingI. So, .... 
are 101M redundanciea, unneceaaary thingI here. You 
can provide redundancies to meet the accidents. but you 
cannot provide the redundwIcies In order to hIIV8 a "** 
WOftdng aIIo. Thalldnd of a thing II not MCIITlry. WheN 
are .. thole t1Idundancles? I wtI full read out onty one 
CIauIe, which will indk:aW thai It is redundant. CtauN 
57 (2) uys: 

"No appMI shall lie to the Cyber App ..... TrbNI 
from an order made by an IdjudIcaIIIIg offtoer wtIh 
the coneerd of the pMies .• 
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II It nec ... ary to hllve thle kind of a provleion In the 
law? ThIs II an estabillhed principle. i: there II a decIaIon 
given by the Judge of a court on the agreement between 
the parties, now there II no ecope for going against that 
kind of a decision unleel a fraud il pleaded or something 
of that nature 18 pleaded. But here, the law provides thle 
thing. I do not know 88 to why thle h88 been provided 
In thle Bill. 

Then there are lome confuling provleions in the Bill, 
and you have to clear those confusio",. Which are those 
confusing provisions? I will read Clause 58(1). It says: 

"The Cyber Appellate Tribunal shaD not be bound 
by the procedure laid down by the Code of CMI 
Procedure, 1908 but shall be guided by the 
principles of natural Justice .. ." 

Itleems as H the Code of Civil Procedure is not based 
,on the prlnciple8 of natural justice. In fact, It provides a 
bigger area, and yet it is said here: 

•... and, subject to the other provisions of this Act 
and ot any rules, the Cyber Appellate Tribunal 
shall have powers to regulate Its own procedure 
Including the place at which it shall have its 
sittings." 

Now, there are three things, that Is, Code of Civil 
Procedure, then principles of natural justice, and then 
,the tribunals are allowed to have their own procedure. 

I think, this is not happily worded; this Is not a good 
enactment; this Is not a good law. Then, Clause 58 (2) 
says: 

"The Cyber Appellate Tribunal ,hall have, for the 
purposes of discharging their functlo:w under thle 
Act, the same powers as are vested In a 
civil court under the Code of Civil Procedure, 
1908 ... • 

At one place, it Ie not applicable; at another place, 
It Is applicable. Then it says the same thing here 
again. 

" ... while trying a suit, in respect of the following 
matters, namely:-" 

I am not going to those details. Then, the Umlation Act 
provides the limitation, and it says: 

"The provisiona of the limitation Act, 1963, 1haII, 
88 far 88 may be, apply to an appeal made to 
the Cyber AppeDale Tribunal." 

Thes. are the provisions that are likely to cre.te 
confusion, The law lhould simplify rather than complicate 
the proceedings in the courts and. practioe outaIde the 
courts aleo. However, it appears' that this would be 
creating confusion. Using the worde and ph ...... contrary 
to each other In one section Is likely to create confuaion 
in the minds of people. 

The Intention of the Govemment appears to be that 
since we are In the 21st century things ahould move 
faster; we should not waste even one day or even one 
month in decision-making; and If dectaIonI have to be 
given they should be given without any delay. However, 
the levels of authority that have been created for 
adjudicating mattere and giving decl8lons are likely to 
create delays. On the one hand there Ie an authority to 
give the certificate; then there Is a tribunal which can ait 
in appeal against that decision; and that declelon can 
then go to the High Court and to the Supreme Court 
also. There are three appeals provided in total. Generally 
two appeale are provided, but here th.... appeala are 
provided. If you provide three appeall, naturally there 
would be some people in the society who would be 
interested in making use of this provision for delaying 
the Implementation of decisions taken by the authorltlee. 
I think It was not necassary to have these many Ievlee. 
Well, I can understand that the Govemment II trying to 
see that adjudication is done in a proper manner.' But 
this dlff!culty Is there and we cannot overtook It also. 

Thle Bill has one or two provisions that really go 
against the accepted principles of criminal jurisprudence 
in the country. I am not a practising lawyer, SM Jaltley 
Is there and probably he would be able to Ihed better 
light on this provision. I say this on the basis of what I 
have studied and understood. I am not saying that my 
friend Is wrong and I am correct. But I do feel in my 
bones that what I am thinking Is not far off the mark 
p~, practically and from the viewpoint of criminal 
jurieprudence al80. What is It to which I am objecting? It 
Ie Clalml 76. On page 21, Clause 76 reacl8, -No penalty 
if1'1)Ol8d, or confiscation made under this Act shall prevent 
the Imposition of any other punishment to which the 
person affected thereby Ie liable under any other law for 
the time being in force." A person committing an offence 
will anyway be penalised under this law. This section 
says that he can be penalised under some other law 
al80. Is this not double jeopardy? II (hie anowed under 
the Constitution? A person can be punished only once 
for one offence. He cannot be punished two times under 
this Act as well as under any other Act. This Ie my 
understancing of this provleion. Some friends have tried 
to explain to me that the Government may probably be 
correct. I ani not Uaking a very rigid stand on thII. They 
have tried to tel me that If action 'one' is there and If 
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th.,. 18 a law providing for a cue agaIJ'IIt that aotIon, 
action can be taken under eome other law aIIIo. Under 
the Indian Penal Code allo action can be taken. If that 
II 10, If that II the principle, why should we have thle 
kind of a provlalon? I do feet that for one action a person 
cannot be punished twice. If he has to be punllhed under 
two laWi. he can be punlahed in one court under the 
two IaWi. It Is not neceaaary that a cue should be filed 
against him under another law and he should be puMhed 
a second time. 

15.54 hr •• 

[DR. RAOHUVANBH PRASAD SINGH In the Chaht 

Why shoutd he be punished a eecond time? Even If 
technlcalty thll can be done, It should not be done. Let 
a man who has to be punished be punished under aD 
current laws In one go. He need not undergo the whole 
process two tlmea. He need not be asked to face two 
CU88 or· more cuee under different I.- at dIIfeIWd 
tIme8. If there are four or five different laws under which 
cases can be flied against a man, should we file one 
case under one law, a second cue under a eecond law 
later, and a third cue under a third law atter that, and 
80 on? 

I have the strougest objection to thIe kind of provIIIon. 
It Is not tacllltating but It Is complicating. It II not providing 
the liberty to the usera of this new technology but they 
are going to create some scare In the minds ot the 
use,. ot thla technolgoy. It they have committed the 
offlcence, let them be punished once. Whatever 
punishment you want to impoH, you Impose that 
punl8hment but you cannot Impo88 the punishment In 
different courts under different laws at different tImee. 
Now, this ehouId not be done. 

I have my objection to this. But let It be examined 
by the legal expertI and lei them come to the concIUIion· 

Some people have crIIIcIaed thillaw. They have said 
that 'this Is draconian'. Some people have given the 
Interview on television. Some people have wrtnen atticlea 
and all thoM things. Sir, I would not go to the extent of 
aayfng that 'It Ie draconian.' But cectain provlaione of IhII 
law appear to be more severe than they need be. And, 
H It is poeaibIe for us, on the one hand, our duty II .: 
see that this new technOloGY II not miIuMd IIId on 
other hand our dulY is to ... ... new technOIOIJ 

, -- clltlMl108I utIIIaIion 18 ,..,..., ~ this IIIW raItwr u_, 
created. 

I am referring to CIaUH 84 on page 22. ThII II an 
omnibus proviIion. It says: 

"Whete a pereon oommItttng a COI .... llenIton of 
any of the provtama of this Act or of any Me, 
direction or order made IhenMnier II a c::Gft1*IY. 
every perIOn who, at the time the oontrawnlton 
wa. committed, wa. in charge of, and WI. 
reeponaI)Ie to, the company for the conduct of 
buIIneIa of the company .. well as the company, 
.hall be (for conduct of the bulln... of the 
company and as well as the company) guilty of 
the contravention and .hall be lIabll to bl 
proceeded 19a1nst and punllhed accordingly.' 

And, the provIIIon aayI: 

'Provlded that nothing contained in thle .ub-
HCtIon shaH render any such peraon liable to 
punIIhment If he proves that the contravention took 
place without his knowledge or that he I.erelled 
.. due diligence to prevent IUch contravention.' • 

Now. you are allowing the net to be eprHd I.~ wide 
that anybody who Ie WOttdng in the company can be 
coveNd. If the company hal Ita head office here and the 
IUb-otIIoN at Bombay, Calcutta and Banglliore and tMy 
are WOItdng. and If It II auppoeed that they are wOfidng 
under the guIdanoe and the euperviIion of the p8fIon 
sitting In DIIM and If any ofIenoI " commtt-.d there, you 
would be I8IIy able to catch that ".,.on who " IItIng 
here and hold Nm reIpOIlIIbII and prooeed agaIn8t him. 
ThII prcMIIon MyI: 

-aut hi hal a light to pt'O¥I that he wu not In 
the know of what " hIppentng there IIId It w. 
not done with .. coneent.· 

The oru II ehIfted from the proNCUtion to the guilty 
pereon. 

Now, In my opinion, thiI III not hIIppIy worded. You 
OM KhIe\Ie the objedtve of not aMowtng a peNOn IItting 
at I dIItanoe and yet guiding thII kind of ~ are 
being too ...,.11 In IhII reepect and yet you cannot 
haw a pIOVIIton 01 the law which CM MIlly alow the 
Inv~, the police otItcer or ..., OCher GftIcee for that 
matIIIf. to catch hold of him and prooNd ___ '*" 
and PftIIC'II him. 

Now, thII II going 10 CfMtI dItIIcUIIIe. ThONwho 
.... in the buIineII htMt aIreedy Itarted uyIng 'Why are 
you doing thII'r I taW one InW"JIew on .... orIIIon. Shri 
AIIIII JIIIIv wei there. He Mit 'W". IhiI provteion II 
....... In the 0rtnnI Pf'OCIdurI Code. If • II hent, why 



419 Information Technology 8m MAY 15, 2000 Information Technology BIN 420 

[8hr1 Shlvraj V. Patll] 

do you bother about it?' Well, " the Criminal Procedure 
Code Is there, then why do you have It here? One 
sentence saying that the Criminal Procedure Code wHI 
apply to It, It Ia enough. But you are doing It, 'every 
pe,.on responalble for the company, for the conduct of 
the bualne .. of the company 88 well 88 company.' Now, 
these are the worde which create some apprehensions 
In the minds of those who are In the bualneea. 

18.00 hr •• 

Rather than facilitating, they are going to create scare 
in the minds of the people, again utillalng thla kind of 
provision. 

I would simply request that let It be carefully 
examined and " you think It could be there, you can 
take a declelon. But In my understanding, It 18 a little 
more eevere even than what Is required to be In the law 
and It need not be there. We can dispenae with It or you 
can word In such a fashion that the severity of this law 
is removed. 

There are many provisions here which go to Indicate 
that because thle Is a new area, and because the 
Government Is entering Into the area and taking the 
country al80 Into a new area and they feel that there are 
many unchartered areal where caution Ie required, they 
have retained the discretion to change the IaWi 88 and 
when It 18 neceaeary or to give interpretation of the law. 
That II provided In Clauae 85: 

-If any difficulty arises In giving effect to the 
provillona of thII Act, the Central Government may, 
by order published In the OfficIal Gazette, make 
such provisions not Inconsletent with the provisIona 
of thle Act II appear to It to be neceaaary or 
expedient for removing the dIfrtcuIty.-

Probably by having this provlalon, the executive Is trying 
to take the aUlhortty to change what is tegIaIatIw. It • 
an enIbIIng proviIIon. In IOITI8 IaWl, thIe kind of pnMeIon 
18 there. Even In the ConetItutIon, sorneIImea thIa kind of 
provision 10 there. But what does It 1ncIcate? It Indicatea 
that It Is a new area. It Inclcata that there ate likely to 
be sltuatlona In which It would be neceuary tor the 
Government to lalue notificattona to give explanatioM as 
to how this law can be implemented. That is whIIl we 
find In other provlalons also. The rule-making provision, 
Clause 87(3) read8 as follows: 

-ewry rdIficatIon by the CenIrIII GowmmenI under 
Clauee (1) of lUb-Secdon (4) of SectIon 1 and 
every rule IhaII be placed a soon .. It may be 
after It Is made, before each House of Parfiament, 

while It Is In Session, for a total period of 30 days 
which may be comprised in one SeuIon or In two 
or more sUCC8S8ive S ... 1ons and H before the 
expiry of the Session, Immediately following the 
SesaIon or the 8UCC888ive Sessions aforesaid, both 
HOUMS agree in making any modification in the 
regulation or both the Houses agree that the 
regulation should not be made, the regulation shall 
thereafter have effect only In such modifled form 
or be of no effect, as the case may be; so, 
however, that any such modification or annulment 
shall be without prejudice to the validity of anything 
previously done under that regulation." 

The earne kind of proviSion is given In Clause 88(3) 
aIeo. There are three places where the framers of the 
Bin are indicating that there are areas In which they shall 
have to keep on looking at these provisions and interpret 
the law in a different fashion. This caution is good 
because this is new area, but at the &arne time, If you 
are 80 cautious with respect to the rule, should we not 
to be cautious with respect to the legialation or the statute 
1tIeH? Naturally the details are given In the rules and 
prr)babIy there is scope for changing the details given in 
the rules. But the law is more Important and any rule 
which goes against the law itse" cannot mend that 
situation. 

That is why we shall have to be very careful with 
respect to this. 

. am one of those persons who had the good fortune 
of being In the company of the aclentlata and being In 
the Ministry of Science and Technology for the IongeIt 
period of time, they say. I appreciate the effor1a done to 
niodemile in every respect-administration, production, 
creation of knowtedge and coping up with the futurIatk: 
things. We appreciate that. But at the same time when 
we are dealing with these kinds of areas, it would be 
better to delay rather than commit a mistake. The Indian 
Penal Code and the Indian Evidence Act are there. They 
are the products of the thinking of centuries. They are 
drafted In such a fashion. Even the Constitution of I/'ldla 
Is very happily drafted and very clearly drafted that there 
is very little ambiguity in reading the provisions ot the 
Constitution. The Indian Penal Cod~ and the Indian 
Evidence Act and even the Civil Procedure Code and 
the Criminal Procedure Code are an happily drafted. My 
obIedIon Is - and it should not be taken amIas - to 
the shape and to the lack of elegance. The law Is not 
elegant. ~ laW 18 not happily worded. The law Is 
creating confuIion. It Is not compreheneive. It is at places 
ambiguous. That Is why I am requesting that ~ this 
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should be clone, it should be done In an elegant manner. 
Let It be done but let It be done In a manner that this 
would continue for years to come, at least In aubetance 
" not In all the great detaile. At Iea8t In aubstance, It 
8hould remain there and It II not going to be I'fH1'ICMtd 
from the ... tute book very euHy. Let it be done in • 
manner that would ahow that we .re entering • new 
century and a new. area of activity in an eIegInt .,..,..,. 
My objection is to that .nd not to the aubNnce. 

My objf ':lion Is not to the motive or the Intention 
with which this Bill hee been brought. My objection is to 
the form in which It has been brought than to the 
substance. That Is why, if you are doing such a big 
thing, to whICh when everybody Is agreeing and if it hee 
very wide implications that would be valid for years, why 
do you not do It a little more carefully, a little more 
alowly and .• little more correctly? That is my submlulon. 

DR. S ".NJAY PASWAN (Nawada): Mr. Cheinnan, Sir, 
this Bill has been Introduced in the House after Inordinate 
delay and I rise to speak in favour of this BUI. Today, a 
lot of awareness Is there about the cyber and a lot of 
infonnation Is also available In this field In the whole 
world. The cyber inverse and Indian Experts of Computer 
software are also playing an important role In this field. 
We are devoid of infonnalion avaHabie about E·Commeroe 
and E-buslnesa due to which we are suffering 1088 of 
crores of rupees. Today, crime is being commItIed at • 
large scale but the machinery which we have II not 
appropriate to detect the criminals. The police perIOI ..... , 
the people and the agencies do not knoW 88 to how 
crime is committed and what are Its componenIa, II theM 
things are contained in the provisions of this BIll. How to 
Improve the Image of India in the field of Informatton and 
Technology is a question which has to be coneidentd. 
We are lagging behind in enacting Patent Bill. The 
companies of USA and France are putting forward their 
claims for patenting those things which are a legacy of 
our past. We have lost thoee things from our IwIda which 
have been owned and produced by our for8Idter8 due 
to the delay In the framing a law. We have IIIreedy 
appealed In the appellate body of the I~ Court 
of Justice and I fear that If we delay It further then we 
are certainly going to bear the IoU. I have got the 
Infonnation that foreign banks whatever they do during 
clay time, are eendIng their information In India and galling 
the work done by Indian profesaion8la .. labour II c:heIIp 
In India. The software experts are sending aU their 
documents here end atter writing and fumI8hIng them 
sending back to their country due to which we are 
aufferlng 1oIaeI. Our country 18 auffering economic ~ 
on account of their hackers. The DeIhl Police hal 

apprehended the 'love bug'. I eongratuIIIte fie Deli PQIIce 
for hoking a WOIkIhlp In thll regard. NothIng II known 
88 how to tacJde IhII problem 88 there Ie no wrttten rule 
about it. Already 1M,. has been much delay. w. IhouId 
have brought IhII 811 much earlier. I would /Ice to uy 
that no rule exiata forever. 

[Eng/IIIh) 

h Is liable to change and It II liable to get emended. 

[TtanBMtJon) 

Therefore, In the application part of 11'111 BII, many 
things will come forward. h aeema to me that many 
amendments will be made In that part. The progrealYe 
step taken by the Government ahould be welcomed by 
each party in the Intereet of aociely, trade and commerce. 
The role of knowledgeable society II becoming more and 
more Important and we can check the bnUn drain of 
experts who are playing an Important role In this field. 
Thll BIll wi. help to prevent mua exodus. Certainly thIa 
II • comprehensive Iegl8latlon which II comptete In ItMII 
and we can emend It If neceHIty arIeeI. We would like 
that thi' Bill .hould be In the Intere.t of SOCiety, 
Intellectuals and trade and therefore we welcome thI' BIll 
introduced by hon'ble Minister. this em wHI help U8 In 
tackling the Impedimenta, const...mll ~ bottIeneckI In 
cyber !awe In future. Thla Bin will help us In completing 
the work which were _ler held 14'. ThiI 8111 wi! be 
heIpfU tor national growth. We want that IhIII BIt IhOuId 
be puMd by voic. vol.. Th. apprehenllont befng 
.Jq)f88Hd IIbout this BlI, are bel ..... and lifter pueIng 
of the BII, the country wi! certainly progreII. Three main 
things, .re coming before us regarding Infotech, i .•. 
BIodIverIity, patents and cyber laws. Now the Gowrnment 
have ar.o realized Its Importance and the people of 
country have welcomed It. It will be good for country tf 
this BIll is p88Md II earty II poeeI)Ie. 

Concluding with IheIe words, I hope that the HOUM 
wID .,... IhII Bill by voice vot •. 

fEntJ*h) 

SHRI RUPCHAND PAL (Hoogly): 51" thla long 
overdue BII hae come before U8. WhIle aupporang thII 
Btl, I cannot but make two obIervationl 8YWI at the 
outNt. Why Ie this Government In a hurry to bring thIa 
legal framework which has tar-reaching eonMquenC8S for 
our counby In several .,...? It would haw CORMqUenC88 
In .... ry activity of the Indian .adety. I wonder what 
could be the reMOn for IhIs hurry. More time could hewI 
been given to go Into the nIly-gtitly of the 811. ". • 
would uIIImIIIeIy make rNIf'I)' of our niItlng ~. ., 
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Indian Evidence Act, RBI Act, Banking Regulations Act 
.tc. cyber orlent.d. Till today, If I am not wrong, only ten 
countries have come out with IT laws. Of them, only 
three have com. out with compreh.nslve legislation. The 
current Bin Is baaed on the Malaysian model. Countries 
Ilk., the US, Canada and the European Union have 
brought out necnaary amendments in the existing laws. 
Some countrl.. have prepared a core legal framewor1c; 
which wID go on adjusting ltaeH with the development of 
the technology. This is because Information Technology 
i. radically different from other technologies. There is a 
race between the development of legislative process and 
the Infprmatlon Technology. On many an occasion, we 
found that Information Technology has out paced the 
legislative process. The pace is so fast and radical that 
it is becoming difficult for many countries to cope with 
the situation. 

Many provisions are there. For example, the digital 
signatures. It Is one of the key elements in the Bill that 
wlH radically change the overall situation In all business, 
bankillg and commercial transactions for all time to come. 
The dlgttal technology is a technology baaed on applied 
mathematics. To put things simply, it is an Asymmetric 
Encryption system with a Private key and a Public key. 
The Private key will be known to the owner only. It will 
be hie or her own secret and the Public key will be 
known to others so that by the public key, they can 
authenticate the original signatures. Here, a point has 
come, and that is being practised the world over. We are 
today ualng the digital technology for the identification, 
authentication and verification of the signatures and to 
eneure security to the Signatures. It may be that with the 
development of technology, the countries concerned will 
have to redefine the definition of digital signatu..... This 
is a sugg.stlon which I think has been made by 
NASSCOM also that we can have a core Legal 
Framewor1c; and let it be left there so that it can go on 
adjusting itaeH with the development of the technology. 

I am coming to the other part of Net use. In E-
Commerce. the major concem is the security concem. I 
find that there are people in India who till today do not 
have enough faith in the security of the system. The 
world over, there are systems which can intrude at their 
will Into any communication system. Let me refer \0 one 
such system by which it is said that the fixing of matches 
and the identification of cell phone call was done. This 
is an old technology. Editorials have come In the 
background of Sankhya vah/n/. The technology Is called 
as the Echelon technology. The emerging material on 
Interception capabUity of the United States makea It clear 
what the future might hold. The recently exposed project 
Echelon for example allows the US to copy almost every 

piece of electronic communication - FAX tranamlaaion, 
E-mail meeaage, Mobile phone call or other kind of 
telephone conversatlon-wor1d wide. It 10 happened that 
the United States targeted France to have some 
commercial secret in their own Intereel. The subject of 
growing controvtnly reveals that Echelon was used by 
the US for commercial espionage directed at Ita North 
Atlantic Treaty Organisation alii .. , notably France. What 
did they do? They collected all Information and picked 
up through the Echelon system whatever they required. 
So, there is nothing foolproof In E-Commerce in the 
Intemet system. That Is the paradox of the situation. It 
has come out after the Love Bug. Philippines have 
identified some lady teacher who has submitted ttle the*, 
alongwlth student they had put certain things. Since theee 
students and these people could not afford to have 
enough hours in the Internet because of financial 
constraints, they wanted to enter Into other Internet 
account a1'Id inadvertently, unintentionally they had been 
damaging the system. The latest damage might have 
caused-ln different systems In different waye-taken 
together to the tune of 10 billion dollal'8. So, 1here is 
nothing like anti-virus system, flr.waDlng, whatever you 
call it, which can ensure complete security In any 
transaction worth the name. 

A suggestion has come about the certifying' authority 
in the digital signatures. 

Who will certify the certifier? It has happened that 
the certifier's authority has alsO been Impersonlfied. The 
identity of the certifier ItseH has been camouflaged. There 
is a provision here but I do not think It Is adequate. If 
you go Into different Clauses, Sectione, the lnadequacl08, 
the infirmities can be noticed In the propoeed law. Let 
me tell you about the Issue of convergence. 

Today, in the post-PC era-the c:oqMer, the Internet. 
the Broadcasting system, the Telecom system-the 
convergenc. of technology Is the moat noticeable feature. 
But, here in our Government, you wID find one Minister 
for Information and Technology, another Minister for 
Information and Broadcaating and yet another for 
Communications, having their own areas of operation. 

THE MINISTER OF PARLIAMENTARV AFFAIRS 
AND MINISTER OF INFORMATION .TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): But all .... on the HITIe 
bench. 

SHRI RUPCHAND PAL: Yee, on one bench but not 
with one mind. . : 

SHRI PRAMOD MAHAJAN: Vee, we are. 
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SHRI RUPCHAND PAL: I wiI talk about that later 
on. 

Even at Deihl, In a Cell phone with wlrele •• 
application protocol, the Individual can act through hll 
own computer. Convergence II euch that, cable TV. which 
are larger In number than Pc. in the country, can provide 
more Internet connections; from basic to cell phone, 
mobile to basic and 80 on telephone contlealone are 
available. In such a way, there Is one authority In view 
of convergence of technologies in the developed countries 
of the world. Federal Commllslon In the United Stat .. 
and OFTEL In UK. In our country, even after this fut 
convergence of technology, we have mlaerably failed to 
take Into account this element of convergence. I know, 
the Minister will reply saying that a Sub-group ha been 
eet up which will go into the details of the Indian 
Telegraph Act, 1885 and a180 the propoeed Broadca8tIng 
Bill. 

I know, the Minister will say that DTH aspect or the 
DTH potential will be taken care of by the BroadcaItIng 
Bill. I know It will be said that the Indian Telegrapha Act, 
1885 will be appropriately amended to take cognizance 
of this particular situation. But my query Is, when this 
unique feature of IT Ie contrtbutlng to every upect of 
human development, human society, why are you failing 
to have a comprehensive view of the whole 1ItuatIon? 

Why are you failing to have a comprehenalve view 
of the situation? Of course even then It wi! be tentative 
legislation. There is nothing like finaUty In the fat 

...... emerging situation. So, many developed countrieI at the 
world are building up a Core Legal Framework and 
adjusting the developments as and when eItuatIonI are 
arising Uke that. 

May I ask the hon. Minister about the defnItIon of 
Information? Does it contain 'voice'? Sound Is Included. 
I know the Minister will say that It will take care of the 
element of 'voice' as infonnatlon as a part at the deftnitIon. 
A Committee has been set up under the leadership 01 
the eminent jutIst Shrt Nartman who is JookJng into II. It 
may be true. But questIOns are being asked. I am not 
asking this question. You are 80 liberal in many thIngI. 
why Internet telephones are not being allowed? You know 
about the Echelon TechnOlogy. You knoW whit harm the 
Sanlchya Vahlni can cause to our eecurIty. You knOW in 
the Kargll war how we had to behave, hoW PaIdItan 
intercepted our "gn., how we had to change our 
language and tackle the codIng-deoOndIn protJ6em. 

Even in the Harshad Mehta'. cae what happened? 
Sir, you also have raised this 1saUe. The decondlng the 
Harshad Mehta'. floppy dI8cS took aeverat mcnhI. It 

happened long t.:k. Now things have changed. Even In 
Incla CUM 81'8 commg and we are not In I poaItton to 
oonIftlI the 1iIuatian. Even after we eM up the OffIcer 
Controfler, even after we set up the authority to 
authenticate and certtry DIgItal lignaturea, even after we 
lit up the ""'-tructuN propoeed to.... care of the 
IICUrtty concems, I do not ttmk IhiI particular 8IU .. 
pRJYIc:Ing adlqu8te aafeguardI to what fMY happen. 

Moreover, the Government 18 in a hUrry. Now our E-
Commerce Ia earning to the tune of Ra. 300 orore. Maybe, 
after a rough calculation we may go up to RI. 10,000 
croree by 2002. We are waxing eloquent about E-
COmmerce and new economy. But our hon. FlnImoe 
MInIater hImMIf II NyIng that In the In<Ian aItuationdo 
not talk too much about Mouee-dck. The Brtak and Mortar 
Ia equaJIy Important. Rather. the Plough and Bull In the 
Indian IItuation are more Important than Moa.. CIck. We 
Mve Hen that. The latest Report of the Group lit up 
by the Pt1me MInister Jed by the great friends of the 
FInance Minilter and the Government, 8M RIhuI B$j 
and Shrt Sanjeev Goenka he-.. come up with a Report 
about the Importance of the manufacturing aeotor In the 
Incian 1ltumIon. The Information Technology by Itae" 
cannot contrtbute to the growth of our Economy and the 
uncertainties Involved in thle New Economy Ie being 
wItn ••• tf by everyone. Can we mark what II happening? 
What goes by the name of Infotech, Commun6caIIon and 
Enlert""ment~ tat ... coinage by the joumaIiIII II ICE 
In the Share matket7 

It Is being said thai when Naadaq oatohM cold, 
Bombay Stock Exchange eneez •. We haw beecome 80 
dependent. ArMrtcan P,....".·811 CInton Is giving UI a 
certJftcate that 40 par cent of the Silicon Valley Is 
accounted for by the IncIanI. The ChIef Mk1ister of Anctwa 
Ptlldleh Is very happy that he has got • certtflcate hom 
the AmeriCan Preatdent and thai the American Pr8lident 
can be gIwn a driving licence from the tntemet. What is 
not pose""? What is the position of India in the intemeI 
UN index In the world? It Ie mIMrabIe. Sweden Ie 
number-one. We are just one step IIboYe PaIdee8n. Thia 
Ia very natural In • coootry wIIh 10 much of ~ and 
with 80 much 01 1IiIeracy. It Is not p<*ibIe thai we bring 
In Intem8t and people wtIf MIh for It. Only some 14JP8f-
.. people, upper middJeodIII people and the ... wi! 
have .,.,.. to internet facllltiea. 

Technology can build a nation and ~ to the 
huma't dewIopment where we .,. rniItefIIbty lacking. we 
81'8 dIIIIulld to know IhIIt P ..... II bol.arng that It II 
above us In hunwI development and our EJderNII AffaIra 
MInIatry tIM to admit It. Ar. you not 8Ihamed of It? In 
tennI of Ntefacy figure, Infant mortality figure, food 
.... e-IIy t9n. "., QrpIa Income figIn Met GNP ..... , 
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Pakletan II boutIng that It hu 'LlfPUled ~. Sri Lanka 
.. boMtIng ttMd In many...... It hu eurpMled UI. 

Computer can be ueed for the weH .... fo the indian 
eoclety and for human development. Thl. wa. the 
r.oommendatlon made by the Information Technology 
ActIon Plan. 

What doeI It u.y? It eaya that cor plter netwoft( will 
IpIo fIIc:to Include netwot1ce ,uch u ca....... In dIItance 
leamlng-atelllte baled, optical ftbre cable baled and 
other mechanlem ~r EcIucatIon-To-Home, ntead 
of Direct-To-Home. I am juat addl'8l8ing SM ANn Jaltley. 
IMInd of IhowIng 10 much enthU81um about Direct-To-
Home, why not ,how enthusl.sm about your own 
recommendation about ETH ,ervlce or Education-To-
Community-Centres, ETCC? You are Ignoring It. You are 
more concerned about digital slgn.ture. I do not say that 
It Ie not neceuary. I do not eay this In the days of 
globalltation-technologlcal glob.lIsatlon, commercial 
~1IatIon and gIobaIIaation of trade. But how much 
do we account for In global trade? It Ie lese than half a 
per cent. 

They uy they are preeaurlalng that In E-Ccmmerce 
you IhouId not Impcee any duty. It is not jutt preeaure 
from the Itrong pam .... of WTO. Thle 18 the claim being 
made by the Indian entrepreneurs alto. Even the CVC 
ChaIrman Shrt N. VIttaI hat .dvocated that no tax should 
be ImpcMd on E-commerce for ten yea .... In thIe age of 
digital revolution, everyday the technology Ie breaking the 
barrie... to • borderlell State and a papart.. 1OCiety. 
The IT h .. become the chief determinant to economic, 
eoctal and educattonal prog...... The IOdety Ie coming 
to be known as knowledge-baaed. We h.v. to think 
MrtoueIy .. to how lneli. can ..... this technology In Ita 
favour. 

Someone has said that we can become an IT power. 
Someone .... hu aaId that we do have the IkiII to 
domIna1e the wortd Infonnation technology. That Ie true. 
At the same time, we shall have to take care .. to how 
thtI Information technology can be Integrated to the 
mmman development and to our existing manufacturing 
eector. How can we oontrtbute to the overall growth of 
the economy by tNa unique InatNment of Information 
technology? We are lagging behind thenI. 

There are oeI1ain provlllone of the BID which are of 
a very very aerioua nature. 

I am making a mention of only • few of them. For 
eJCan1)le. there Ie a provllion that the Police can eearch 
any house, any person or any household without Jl 
warrant. 

You know from the hletory of several Acts In this 
country how the Police hae misused not only In the cue 
of T ADA and MISA, but aIIO In aeveral 8uch C8888 under 
the Code of Crtmlnal Procedure or the IPC. I think that 
CIauH 79 Ie a serious clalM. It it a c:liaturbing one and 
agitating the mind of every peace-loving citizen, every 
Inclan who Ie Interested In the growth and development 
of this country, and In the progreu of this country. ThIs 
Is what Is written there: 

-A Police officer may enter any public place and 
eearch and arrest without warrant any person found 
therein who Ie reasonably 8uspect.-

It Is on the baels of suspicion only. Thle should be 
changed. I have given an amendment. 

About Clause 78, there Is a serious reservation of 
the performing artists of several music bodies and othe ... 
that under CI.use 78, the Network Service Providers will 
not be liable In certain cases. If It Is within hie kn~, 
the NSP will be liable. If It Is outside his ·kno'wiedg., 
then what happens In other parts of the world? 

SHRI PRAMOD MAHAJAN: Sir, I am grateful to Shrl 
Rupchand Pal that he has yielded. There Is much talk 
about Clause 79 that this law has become draconian 
and th.t you are giving a Pol;ce officer some right which 
wae never given In this country under any law. So, I 
would like to draw the .ttentlon to Clause 165 of the 
Code of Criminal Procedure, 1973 - search by a Police 
officer. I de not want to re.d the entire Clause. I can 
only say that Clauses 165 and 79 are almost identical. 
So, today, the law exists In this country to go Into 
anybody's house. We are objecting It under this law. The 
difference between the two Is that under Clause 165, 
even a constable can enter into anybody's house In this 
country. But uncler Clause 79, we have raised the level 
because we think that this Is a cyber crime. When 
somebody has to search something like a cyber crime, It 
cannot be at a lower level of a constable or • Pollee 
OffIcer. 

Actually, the Police Department which repreeented 
before the Standing Committee lnalated that they should 
be given the right because In every law they have given 
thlt kind of a right to search If they 8~ eome kind 
of a crime II likely to happen. 

I am grateful to the Standing committee. They 
rejected this demand of policing the people and harassing 
them. " Is a unanimous recommendation. They have said 
that there Ie ~ iWrong In Clauee 79. On the contrary, 
In Clauee 79,"we have railed the level of a aearch officer 
to the level of a Deputy Superintendent of Police. If you , 
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... the FERA, it has a similar provl8/on to the extant of 
hundr'elj per cent. So. for an ordinary cftilen 9 cono.:t"tl" 
can go Into a houee and create a problem. That Ia the 
law of the country. Now, these people have computera. 
So, we have put them at a higher pedestal of a CSP. 
stln If they are not aatl8ffed with the esp, I really do not 
know whether they n1fIan that an Inspector-General should 
go to their home anr' make a search. So, we think that 
It Is a cyber crime. In the next century, the crimea are 
likely to be committed at a very high level. I think, there 
Ie nothing draconian In what we have provided for. 

I cannot even deecribe what the criminal procedure 
is. I do not want te score a political point, otherwise, I 
would have said thaat the West Bengal Government can 
amend the Criminal Procedure Code and ban the poItce 
officer'a for g 'tng an t aearchIng the houseI. But we never 
do this. This is a Ulflard which Is spread by the P ..... 
that we are bringing something draconian. It Ie not true. 
On the contrary, we have raised the level of a search 
officer to that of a esp, because we thought that a 
Constable, with a Danda, may not understand whet Cyber 
crime Is. We hope that a DSP level officer must be a 
computer-savvy person and I do not think, there Ie 
anything wrong or haruelng In thie column as fir .. thII 
Ie concerned. 

SHRI J.S. BAAR (Fartdkot): Sir, the point .. that a 
peraon IhouId be property trained. It Ie not • qU88Ion of 
• DSP or SP, Ie the queatlon of training. Even If a S. 
Inspector I. tn.lnod and If he has knowledge of a 
computer, then he can aI80 do that job. What Ie ~ 
i8 training and not the level of an officer. 

SHRI PRAMOD MAHAJAN: I totally agree. I think, 
Shri Shivra; Patil has already said about the eleganCe of 
drafting. If I draft that 'a poRce officer who knows 
computers will search', then everybody would lIlY what 
kind of drafting it 18? So, we presume that a DSP lew! 
officer wit be computer savvy and the Standing CommiItee 
has already recommended that the officeI'8 In poIce 
should be trained, but I cannot put a precondition thai a 
perIOn who knows computer will go, beCaUIe it wiI create 
more problema than solving It. But I entirety agree wIIh 
the aentimente that the hon. Member has expreaed. 

SHRI RUPCHAND PAL Sir, here lies the problem. 
This 18 the very reason for which we had said that this 
important BiH needs further and deep consideration ~ 
some more time Is required. So, heavens will not fall if 
thie Bill 18 taken up in the Monsoon 5euion. Sir, here 
the very nature of the crimes Is different, without a 
warrant, one can enter intO someone'. houte. What Is 

the nature 01 the crime? I am not going Into what 
happened in tho 'Cto"'rr:lt:',1 Vlruli' and the lafelt " loYe 
yot/ VI,.. and all theN things. WltI a police officer be 
able to ldentffy the tampering of computer 10Uroe 
documen1l by entering the premleea? Wli he uee hie 
own computer at his home for committing etectron!e 
forgery? And what will you do? You will Hize that 
hardware physically along with that partOn. Sir, there k!: 
the difficulty. 

Sir, there Is 8 miserable failure to underwtand the 
nature of the crime, the technology and how theM are 
befng taken care of by even the developed countrieI of 
the world. I am not going Into the UI8I of hIddng. I 
could have ral8ed that. Even the tnoIt powerful COWItrIeI 
of the wor1d are posing that they are heIpIeu In IUCh 
eltualtonl. 

So, this ~rIng. breach of confidenItdly, pubIiIhIng 
forged digitally produced certificaIM, inoIdInoe of forged 
electronic records, alteration of records, traudt, forgery, 
fal8lllcation, etc. are vano... prevalent eftmH. I OM go 
on naming them. Sir, Trojan Horae, Trap Ooota. logic 
aornt., Data Diddling, ScavengIng impeNoIldon, Wire 
Tapping. o.ta LeMage, SalamI T~, I.P. PoolIng, 
SfmuIatton, Modeling. tile. are the nan. of 101M IUCh 
crim. wNch have been detected. Theae em.. .. of 
auch nature and we know from our experience ..... IhII 
Ie not, at all, going to control or contain the Cybet CttiM. 
It wID onfy be another dracotMan handle at the hindi of 
thfI Police. 

So, my demand 'I that, a. I have glYen the 
amendment, It ahouId be rewrttten n:J "WIthout wannr 
should be removed becauH of the netln d t8chw1Ology 
and some sub-Clause Ihould be added. Thta WM • 
euggeetIon given by vety IrnportInI quartera, • far .. I 
could underttand. before the StandIng CommItee. 

SHRI PRAMOD 14AHAJAN: Tht C~ CI'ime II 1M 
futeIt crime a person can commit than a normal crime. 
It takee IiItIe time to IItab aomebody, but ..... a NOOnd 
to create cyber crime which wtI not be need In thirty 
countrieI where It will ny. 

tf you go to the court and .. for • w.,.-. by that 
time everythilg wfI be OYer, and the crime ... be ...... 
on to 125 countrtes, whictt WIll newr be .... to .... 
with them. That II why, actueIIy we need It In other 
countriea. 

SHAI AUPCHAND PAL One a... can be added. 
This Is not my suggestion. Thie wu the Iuggeetion given 
by an ~ peraon before the et.ndIng Commlll ... 
The aupIIIon w .. IhIl becellM of the very ,... 01 
thiI tect.lOKJgy, In cae of 1I .... , ...... 1houId be. 
IUIIIbIe punlltlment to tie offending ofbr. 



431 Infol7MlJon T flChnoiogy BlIJ MA¥ 15, 2000 Infonnatlon T fJChnoiogy BIN 

(Shrl Rupchand Pal) 

I am coming to Cleuee 78. Cleuae 78 eaY' that the 
network .. rvIce provider will not be liable If lOme offence 
" not committed within hie knowledge. There II.. the 
difference. In the US,' there Is one Clause, suitably 
amended clauee, that " DMCA. In the European Union, 
there 1& a dlr8ctive that the offenaive materla18 IhouId be 
In8tant1y removed even before, whether It Is within hie 
knowledge or without hie knowledge, 88 8001'1 as It comes 
to his knowledge. 

Now, Sir, here there Is a very Important thing. 
Suppo.. lomeone has commlHed an offence under 
violation of SeQtion 51 of the Copyright Act or the 
Intellectual Property Right, and If that offender tak .. 
shelter under thle particular ClauM 78, then what will 
happen? ~o, there II a demand that thie Clause should 
be suitably changed, amended, and re-dratted to enaure 
protection of the performing artl8ta and their products. 

Sir, I have lome more suggeations to make. One Is 
about the Tribunal. The Tribunal Is proposed to be eel 
up. There Ie no time-frame. They take their own time 
and go on dlecLUIng thlnge taking their own time. My 
suggeatlon Is that In the cue of the Trtbunel, there ahouId 
be a tIme-frame by which time they must give their opinion 
or Judgement or whatever you can it. The quaHflcatiol'l8, 
experience, and Terms and Conditione of the Service of 
the ControDer, Deputy-Controller, and AssIstant ControHer 
are given under Section 17. Now, there are suggestions 
made by the Standing Committee. Some of them have 

. been accepted by the hon. Minister, which can be seen. 
I bellevo that the Appellate Tribunal Is being made a 
lingle member body on the lines of SEB!. It Is stated 
that he should be a judge 01 the High Court, he should 
be a member of the Indian Legal ServIce but there muat 
be a provision that he should be euch a person with 
knowtedge of information technology - that shoutd be 
mentioned here ~ so that the Presiding Officer can take 
care 01 It. 

Sir, this BIll Is Inadequate and suffers ffom a large 
number of infirmities. h Is not comprehenllve. It Is not 
going to help us In a big way. In a developing situation, 
the Informatiofl technology could be used by aa and our 
Interest should be protected by a ~ measure, 
which has not been done. So many Issues have not all 
been addressed to. 

MA. CHAIRMAN: Please conclude now. 

SHRI RUPCHAND PAL: Sir, I am concluding. My 
last point Is that thle Miniatfy should be merged. There 
Ihould be one authortty. There ehouId be one body to 
take care of It. 

That 18 the luggestion given by a very Important 
leader of the ruling NDA which II being practised 
e,"where and that too to just accommodate some 
indlvlduall. ... (lntefTUOtions) 

MR. CHAIRMAN: Are you not concludng? 

SHRI RUPCHAND PAL: Sir, I am concluding. 

I am supporting the Bill. I am supporting the BMI with 
serious .... ervatlon that this should go to the Select 
Committee for further discussion and for enriching several 
provialona 01 the Bill. 

SHRI M.V.V.S. MURTHI (Vlsakhapatnam): Mr. 
Chairman, Sir, this Information Technology Bill II a Bill of 
speed. It is a Bill for high wire transfer of bueiness. 

SHRI ALI MOHO. NAIK (Anantnag): Do you want to 
take the speed out of It? 

SHRI M.V.V.S. MURTHI: The Information Technology 
Bin, 1999 was Introduced In December, 1999. Is this time 
not 8UffIcient to go through the Bill and luggest certain 
things which are needed, If need be, In this Act? It Is 
not right or proper to say that heavens ara not going to 
fall If this Bill is not made into an Act in this Seaaion. It 
II hot true. The world is moving at a very high speed. 
A. far back a. In 1996, the United Nationl had 
recommended to Its member Stat .. that the model law 
that has been suggested Is to be puaed by all the 
member countries at the earlleat. Four years have gone. 
India has not moved. We look as " we are moving. StiA, 
In certain ways we are putting a brake. It Is not that 
everybody Is not Interested. Everybody In this House is 
Interested In the passing of thls BlO at he earliest 80 as 
to catch up with the rest of the world. It Is not that the 
BlR has been only partially accepted as Shri Rupchand 
Pal has .aid that the developed nations only have 
Incorporated this. A country like Ghana has also moved 
In this direction and passed the Bin. Malaysia and Gn.". 
are also developing nations. They ara paaelng thee. laws 
In the best Interests of their countries, and they are 
looking forward to merge with other countries' trade and 
commerce. 

Our country, at the earlle.t, also has to make 
electronic arangement to do e-Commerce with World 
Trade Organization which Is creating multi-trade deals. 
Unless we move at the earliest to move with the other 
~ Of the World Trade Orgarizatton, we will be 
failitg In our deals. It Ie our duty to paaa this Infonnation 
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Technology BIU at the NIIIMt, make It Into an Act, and 
recogniee the lawe of electronic recorda and dlgitaJ 
IIgnatul'M. 

17.00 tn. 

Unless you allo move with the.. electronic 
transactlone you will be left behind. Our country has 
contributed 80 many electronic experts, E-commerce 
exp;rt&, and there are many people who consIItute many 
experts around the wortd now; there are many Indian 
electronic graduates. You take out any electronic gradueIe 
working in any country, on. In two is an Indian and one 
in four is from Andhra Pra_h. Among thoee who .... 
going from this country, Andhra Pradesh II aJeo moving 
forward In this direction to put up a netwoIt< or to organiIe 
all the vflIages in the developmental work In the digital 
records. So, un1es8 this BIll Is pueed we cannot oma.JIM. 
In our country we cannot recognlN any tranaactlon 
through a computer unless this Bill Is passed. We will be 
left behind If another three monthe time Ie taken. 

And somebody has stated that there are certaJn 
Inaccuracies, Inconei8tenci.. In thle Bill. But they are not 
of a very major nature, If at all there may be. We eM 

amend the act, If need be. So many Acta we are 
amending. We have pueed the Ninetieth Amendment to 
our ConstItution rec:entty. Why Ie not any amendment In 
this Act, If required? We can take action In the next 
Seaston or the next one because it Ie • developing 
business. The rest of the wor1d should not think that 
India is lagging behind. We can bout that our ec:ieIlIiIta 
and scientific personnel are the beet In the world, Mxt to 
the USA, there are eufficIenI people to handle the whole 
system. In other countrieI lndian8 are handling thIa. Why 
should we be afraid of? AbeoIutety, there Ie no 'ear that 
It is going to punish very harIhIy. 

In other ...... r1ghIIy uId. even a Poice COl ..... 
can take you to the PoIIc& station and queItion. But wry 
officer not leas than the rank of • Deputy SupertntendInt 
of Police can qU8Itton you. ThIe Ie a eutftcIent aateguard. 
He Ie a r.-pol"'" man. In the IOCIety liiio he .. • 
reaponaIbIe Police Officer. A Dy. S.P. has power under 
Section 79. ThIs Is a conaervatIve law, I should eay, 
when compared to the oth.r laws. Several leading 
advocatee .re .., here. 

SHRI ALI MOHO. NAIl<: The Policeman can ... 
one away. 

811_ ~ by ~ SabM 

SHRI M.V.V.S. MURTHI: There ... plI"Ittve Iaw8 .. 
I can _, Iawa of I"eUONIbIe nalulw and reuonabIe 
protectIona a,. the,.. Thole who a,. uatng theN 
computer IYlteml, hev. E-Commerce and dtgftal 
1ignatureI. 

AncI\ra Pradllh today hal I'I1CMd aheed In getting 
.. the viIagII, the IChooII end the .,.,..., of technology 
to varioua ,...,rkwII. Th .. thIngI we have to Incorpo ..... 
with other syatema In other countrtea. Unleel we pall 
thIe 8111 we cannot incorporate. The othera will not be In 
a poaItIon to supply the requtred Infonnatton. So, thta II 
a very urgent maHer of a developing nature for 
development-oriented Govemmenll. 

We ahould pus thle Bin without heIItatIon eo that 
our country aleo can move along wtlh other count"" 
end proaper In the field of E-Commerce. OtherwIM, we 
will be left behind end we wi! be rated .. not progI ....... 
and our country may not be In a poetIIon to pertioIpete 
In the wartd trade. 

Sir, wtIh theM few warda, I Iupport lhII 811. ThIa BII 
IhouId be puaed In IhII Seeaion. 

17.01 hra. 

MESSAGE FROM RAJYA SA8HA 
AND 

BILL AS PASSED BY RAJYA SABHA-lAIO 

[EngWtJ 

SECRETARY-GENERAL: SW, I haw to report the 
foIIow'.tlg mI ••• recetM from the ~ 
of R-wa Sabha: 

.,., accordance wtIh the pnMItionI of rule 111 of 
the Rules of p~ Md Conduct of BuaIn8Ia 
In the RaIP 8abha. I am ctr.cnd to encIoIe • 
copy of the Semiconductor Integrated CItcuIII 
Layout-DeaJgn 811. 2000 which has -... .,... 
by the Ft.jya Sabha .. II aItIing held on the 
151h May. 2000'-

Sir, I lay on the Table the Semicollduc'or Integralad 
Circuitll Layout-Deaign BIt, 2000 .. pMHd by AaWa 
Sabha on the 15th Mev, 2000. 
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17.08 hre. 

INFORMATION TECHNOLOGY BILL-Contd. 

(English] 

SHRI P.H. PANDIYAN (Tlruaelveli): Mr. Chairman, 
Sir, I thank you for giving me this opportunity to ellPre .. 
my view. on the Information Technology BIH, 1999. 

Sir, I heard the suggestions of my colleagues here. 
By these cyber laws you have manufactured many crimes. 
Crime i8 the product of law. Shri Arun Jaitely may know 
about it. If there are more laws, more crimes will be 
there; if there are fewer laws, les8 crimes will be there. 
He ... Sections 167, 172, 173, 175, 192, 204, 463, 464, 
488, 488, 469, 470, 476, 477(a) of the Criminal Procedure 
Code up to falsification of recorda are important. The 
different clasae8 of persons who are adapted to these 
clauses or are Ukely to be adapted to these cyber laws 
are going to be entangled in these crimes. 

Clauee 79 says: 

"The police al.o may enter Into a public piece 
and eearch and arrest without warrant any person 
found therein who Is reasonably suspected or 
having committed or of committing or of belnu 
.maut to commit any offence under this Act.-

When en attftnl)t Ie also made all offence, without 
specifying It ia an offence, Section 511 of the Indian 
Penal Code Is alreldy there to cover It. Then, I dMde It 
Into two parts - crimea and trial. You have defined 
crimea under so many sections. Cyber Law Tribunal, the 
Appellate Tribunal where you have stated, '8 person shll 
not be quallfed for an ClPf'Ointment as a Presiding Offj. t 
of a Cybef Appellate Tribunal unIeea h& haa been qualliNJ 
to be a High Court Judge. It goes 180 degrees opposite 
to clauee 62. Any aggrieved person of any decish.1 or 
order of Cyber Appellate Tribunal might file an appeal to 
the High Court. If you appolnt the High Court Judge, he 
hu to file an appeal to another High Court judge. It may 
be that in a recent judgment In the State Adrninlatrattve 
Tribunal wherein the High Court ha. jurisdiction was 
recently pronounced. Prior to that, High Court judge was 
appointed to preside over the Special Administrative 
Tribunal where an appeal lies to the Supreme Court. 
Now, by virtue of judicial pronouncements, an appeal Is 
lying to the local High Court, but here clause 50 is 
diametrically opposite to claUle 62. 

Then, they have taken away the Civil Court 
juri8dictIon where they have said that the Civil Procedure 

Code shall apply. By Incorporating Clause 81, they cannot 
take away the Jurisdiction. Article 226 Is already there. 
Even If they take away the jurisdiction by en AlA of 
Parliament, article 226 cannot be stopped. Article 226 Is 
a basic feature. They cannot tie It up. The MiniMr should 
know It. In every Act, there will be a provision for the 
Juriadlctlon of the Civil Court. Do they mean to say that 
we cannot approach the court druing a writ petition? 

Then I come to offences. Clause 65 says: 

"Whoever knowingly or Intentionally conceals, or 
destroys or alters Intentionally or knowingly causes 
another to conceal, destroy or alter any ccSmputer 
source code-- this computer source code II 
avaHable to everybody-·used for a computer, 
computer programme, computer .ystem, or 
computer network, when the oomputer source code 
Is required to be kept or maintained by law for 
the time being In force, shall be punlahable with 
Imprisonment up to three ye8l8.-

Where did you get this? This Is not under ClaU888 161, 
165 or 171. This is a new Innovation. We, the Members 
of Partlament, have been given computera. " It is attached 
to a website and If somebody Interfe .... , they have said 
-knOwingly or intentionallY-. We have to prove that we 
have no intention of tampering with the computer 
-programme and network. So, why should there be this 
provision of clause 65? Is it not Incriminatory? Will 
anybody follow the Cyber law then? 

Then, I come to Clause 45 which talks about Cyber 
Trtbunal. Clause 45 says: 

'Whoever Ct)ntravenes any ruIea or regulations 
made undttr lllis Act, for the contravention of which 
no penalty has been separately provided, shaD be 
liable to pay a compensation not exceeding twenty-
five thousand rupees to the pereon affected by 
such contraVf'mton.-

This Cia..... 46 should be read aJong with Clause 76, 
which says: 

~o penalty imposed or confiecatIon made under 
this Act IhaII prevent the Impoaitlon of any other 
punishment which the -p8reon affected thereby II 
liable under any other law for the time being In 
force." 

Are these two Clauaes 45 and 16, not contradcalory? 

~ ~, I would refterate a... 78. Aa far .. my 
\egIl knowfedge goes. anybody can be ~ unM 



431 Inionnation Technology Bill VAISAKHA 25, 1922 (SaIaI) InIomvtIion Technology BII ... 

various provieione of law on the I8me subject matter. 
Suppoae a pereon accumulates wealth diIproportionat 
to hie known eource8 of Income, he may be c:haIged 
with the violation of Income-tax Ad. and, at the ..,.,. 
time, under the Prevention of Con-uptlon Act. So, thIe 
Clause 18 Ie an right, but what about Clause 451 Will It 
not be counter to CIalM 78? 

Clause 47 say.: 

"While adjudging the quantum of compensation 
under this Chapter, the adjudicating officer IhaIf 
have due regard to the following factors: 

(a) the amount of galn of unfair advantage, 
wherever quantifiable, made as a .... utt of 
the default; 

(b) the amount of 1088 caUMd to any person .. 
a result of the defautt: 

How will you estimate that? It II a computer crime. It • 
a Computer Network Cyber law vto/aIIon. How will you 
eetimate the quantum of compeneation, what Is the 
methodofogy you are going to adopt, what II the guIdeIne 
you aM going to .upply to the Tribunal members? The 
High Court Judge is not going to be welf-vetMd with 
Computer Sclenoe. Maybe, as a High Court Judge, he 
can nNId law. " a SoftwaIW Engineer 01 an expert In 
80ftware II allting over the judgement In '* Appell-
Tribunal, he can decide the cue. It Ie not a crtnVnaI 
cue to be decided by a Judge. So, the compoIition of 
the Appellate Tribunal needs revision by IhI8 Government. 

Then cornea the procedure of the cyber law end the 
Appellate Tribunal and the recovery of penalty. At one 
point of time you said that the CivIl Procedure Code 
would appfy on the qUMIIon of natural juetIce and at 
some other point you have said that the Criminal 
Procedure Code will apply. Y04J said both In the eame 
law ... the conatiIution of this Cyber Law TIb.NI under 
a eeparate law or under the CivIl Court Tribunal? 

You have the Motor AccIdent8 C/aIrn8 Tribunaf to 
look into the queIIion of compenution. Y04J have the 
criminal court to look into or to find out whether the 
driver was rash and negligent. The two ClIMe cannot be 
clubbed and tried by the eame judge. How cId you 
Incorporate the SectionS 345 and 348 of the Criminal 
Procedure Code, 1973 here? 

Mr. Chaimtlln, Sir, thIa .. too tactJ*:aI a thing n 
that II why t am reacIng " line by line. EIher the eMf 
ProceduIw Code may apply or the Crin'inaI PfocedIn 
Code may apply buI both the Codee CIII'Inot appty. Y04J 

cannot be • ciYII court and at the .. me time you oanot 
be a cr1mInal court. You My that under provIIIon that 
you can award compenutlon. In another provtIIon you 
NY that they .... going •.. Impoee. puniIt.ment. It nHda 
alotol~ 

I appeeI to the Gowmment to ...... It again on 
the qWItion of juriedIction. The own oourt'. jwIIdIction • 
clffeNnt and the CrimInal courr. juriIcIctIon .. dIhNnl. 
If there II • cMt Injury, .... wit be oornpeNatIon and 
• theN " a criminal offence, the .. will be pwMhInent. A 
8Ingfe judge cannot be Y8Ited with the pow8r1 of the 
ctvH court and at the ume time thoM of the criminal 
court. 

Then cornea the offencee by cornpMIee. ctauee ... 
of the BIU NyI: 

"Where • pet'MII oommIIltng • cant...." of .", 
of the provlltonl of Itt. Ad or of any rule, direction 
or order made ........ r ... 00I'/1PIfIV, wery peI'IOI'I 
who, at the time the ccu'rawrention .. oommtaed, 
wu In charge of, and wu reeporWbIe to, the 
company for c:onducl of bIJeIr.- 01 the ~ • 
we" al the company, aha" be ",!ttV of ttt. 
Conbaw.1Iion and 8haII be liable to be proceecMd 
agaInII and punllhed aooonIngIy .• 

It II not wit (Wined. It Ie not .....,.laMIory. The 
offenoea by the compaMta Ihoufd be ammged NIMIIm. 
The lew .. not IIt'I'8ngecI In .. 11atIm. The judge ,. to 
... one page to find out whether..... en oItenoe 
and he hae to ... anoIher page whither theN .. a 
claim for compenuIIon and he ,. to ... another ". 
to ... whelMr he can /mpoM put IIetment. It .. a ...... 
law. W. are In • compuIer age. There Ie no doUbt about 
It. We reed IhI8 M. But, at the ..... ttrM, • IhouId be 
property done now. 

Young cHIdntn. ornce,., adoteecent chIIchn and the 
womenfcfk at home are playing with computerI. They 
also operate the webaIIa. If It II an oItence, If It II 
treated a crtmInaI thing lit firet, then nobody wit buy 
theM computers and nobody will operate the WIbIItel. I 
do not want Partlament'. computer or the webeIte. I do 
not want It. W. have not yet atarted. In 1M begInt-q 
.... you are Ihreatening with punishment. Then, how 
wII the people try 10 understand the web.... or the 
computer edence or the computer network? 

So, I would NY !hat thi8 8HI needI • feIAIion. lAI 
there be enoIher .eudy. The St8ndIng eomn.... hit 
etudiId • In deIaI. W. now have c:tcMIta. n.. are ... 
In the mtndt of P.tIamentariana, A doubt ha ......, In 
ow mIndI. 
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SHRI M.V.V.S. MURTHI (VIsakhapatnam): It always 
happens when It Is a new Act. 

SHRI P.H. PANDIVAN: Ves, It 18 a new Act. It should 
stand the teat of law later. It can be challenged In the 
court of law after It Is paeeed. So, a fresh Committee 
may look afresh Into the Infllrmatlon Technology Bill and 
protect the Inte,.. and rights of the people. It Is an 
Invuion of Fundamental Rights of Indlvlduala dealing with 
computer networt<. Public place Is a dlff.rent thing. The 
private buHdlnga aI80 Include, at certain placel, the public 
place. 

Mr. Chairman Sir, this Bill is too technical. It is very 
difficult to understand. There were debates In the Pr .... 
There were debates In the tel.vlslon. Vesterday, our 
Minister In charge of Department of DisinV8ltment, Shrl 
ANn Jaltley said on television that entry Into the premises 
by the police II a common thing. It cannot be. If a police 
oHlcer arresta an ordinary man, that Is different. This 
cyber law Is not going to be handled on:InariIy by ordinary 
Individuals; people of high pedeetal and people with high 
qualifications will handle It. So, I think, the hon. Minister, 
8M Pramod Mahejan will underatand It. Otherwise, we 
are afraid of handling the.. websltes. Supposing, 
somebody cornea in and knocks, I cannot just lock It. It 
may so happen In quart .... allotted by Lok Sabha also. 
Nobody should com. and charge us. So, I would say 
that the Government .hould revlae thl. Bill. 

I support the c:ontenIa of the Bill, but I do not luppalt 
the way In which It Ie drafted, the way In which It is 
going to be handled by the Government and the way In 
which It II going to be ex8Qrted. I uy, the law mUll 
bend to the needs of the eociety; otherwise the aocIety 
will mak the law. It Is not so easy to make IOCiety 
bend to the law. With theM worde, I aupport the contents 
of the BUt .. (lntenuptioM) I support the Intention and 
contention of the Bill and also appeal to the Govemment 
to revile It and have a fresh look at the BIU. 

[Translation} 

SHRI RATTAN LAl KATARIA (Ambala): Mr. 
Chairman, Sir, I rise to speak In favour of Information 
and Technology BtH Introduced by Hon. Pramod Mahejen. 
WhIle initiating cl8cuaalon on the BiD, hon. PatHjl had 
Hid that we should not make any hute In puslng this 
BID. Slmllar1y. Palji has said that heavens won't fall It thle 
Bill 18 not passed. I am not agree with their observations. 
I want that this Bill should be paaaed at the earliest in 
the Interest of the country and the people because the 
Prime Minister 0' India, Shrl Atel Bihar! Vapayee had 
said In this House that eartler we used to raise the slogan 
of -Jal Jawan and Jat KIHn- In the country but today 
thent 18 a need to raiI8 the slogan of • Jal Vlgyan-. 

Mr. Chairman, Sir, 10 yea ... ago our country was 
earning very le88 Income through Information and 
technology and citrlng theSe ten years we are continuously 
earning more than 4 billion dollar and we expect we will 
earn 87 billion dollar by 2008. 

Mr. Chairman, Sir, It Is 8I88ntial for a progressive 
society to March ahead. Today, It Is the need of the 
hour that we should remove all those hurdles coming In 
the way of making our country a great power and should 
take all necessary steps In the Interest of country for 
making India a glorious country. 

Today, It Is being said about thle BI/I that police can 
search any houae and any peraon. A number of countries 
In the world have edopted thla Bill in their respective 
countries and they have been able to check cyber crime 
through theIr system. We cannot delay in passing this 
Bill. Today for a country like India whose length is 4000 
mIles and breadth Is also 4000 miles, there is a need to 
set up Information network through Information and 
Technology. Through this. there Is a need to set up such 
educational structure by which our future generation could 
bring laurel to the country through Information and 
technology. 

Mr. Chairman. Sir, the entry of this technique will 
help remove poverty and unemployment In the country. 
Prior to us, no Government paid attention towards this 
and Its result was that scientist Uke Hargovind Khurana 
did not get a job of profeaaor here but after going abroad 
he received noble prize through his feat of wisdom. 
Simllar1y. Amartya Sen also did nOt get chance to show 
his wisdom here but after going abroad he received noble 
prize. Today brain drain from India Is taking place because 
of n~avallablllty of right chances in IhII country. We all 
know that today our Englneere. and doctors all are 
working In USA or Britain with fanfare. Today,. It Ia the 
need of the hour that It an means and opportunities, be 
It In the field of computer, medicine or engineering are 
made available to our children In the country 118e1f, they 
would not look towards USA and Britain and uee'thelr 
skin for the progl'888 of India. 

This technique will al80 save time because It will be 
a resutt oriented one. We win be able to collect aU kinds 
of data which win help the Par1lament evolve Ita poItcie. 
at the earliest because all up--to-date data would be 
available with It. Today. how our counby 18 being enguled 
by population explosion. How our 8Cheme8 have been 
Implemented 80 'ar and to what extent we are able to 
get reeulta by their implementation, an theM data can be 
obtained within a 'ractlon of .. conda through this 
technology. We can .Iso ac::hkMt our goats In the field of 
public health. Membeta of Lefti8t party are oppoeing It. 
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You take th~ example of China. How they have 
ptogreeHd In the field of Software. China _ earned a 
lot by exporttng hi toya and omamentl to USA and In 
thle field they have earned 18 billion from USA. When a 
Communist country Nice Chl.na can open Ita doors for 
infonnation technology what are the hurdles coming In 
the way In a democl1dlc country like india. We want to 
maKe India a gfNt nation through thII technology. 

MR. CHAIRMAN: You pIeue tak" your 8INd. You 
may continue your epeech later on. Now. the half.an-
hour Cllcuatlon wit etart. 

17.32 hra. 

HALF-AN-HOUR DISCUSSION 

NOH'gnment 

{EngiitIh} 

SHRI R.L BHATIA (Aroritlar): Mr. Chairman, Sir. I 
had put a question with regard to non-alignment and the 
reply given by the Minister on 15th March wa. 
unsatisfactory. ,.. a result of that, I ha.... called for a 
discussion on this point. 

Shri Braleah Mlehra. Security Advleor and PrincIpeJ 
Secretary to the Prime Minister, made a statement In 
Munich on 6th February that the doctrine of non-aIIgnment 
was a shibboleth. He stated further that India today II 
ready to question shibboleths. He even dared to say that 
after Pandlt Jawahartel Nehru. non-allgment became a 
tmtntra. 

Pandit Jawahartal Nehru Is the father of India'. fonIIgn 
policy. On the bas" of that foreign policy India achieved 
great heights. India played a very important role in the 
world 88 a member of the Non-Aligned Movement and 
88 a leader of the Non-Aligned Movement As a result of 
this movement about 100 countries became free. Not 
only 100 countries became free, but India became the 
leader of the non-aligned world. 

I was further amazed that my colleague Shrl Alit 
Panja "'0 made a statement that non-alignment hal 
become Irrelevant. While this policy of non-atlgnment 
played an important role in the Iaat fifty years, today thia 
new Government finds fault wfth It and says that It hal 
beoome Irrelevant and it is only a mantra. Thle Is the 
trfbute this Govemment js paying to the great leader of 
Incla. Pandit Jawahartal Nehru. World over. people aN 
praising India'. foreign policy as enunciated by Pencil 

Jawahaltal Nehru. He Ie ~ In UNO; he II quoIId In 
HAM; and In .. the ·wortd foninI IncIa .. prWeed __ _ 
of the YIIIon of the great min Pancit JawahartaI Nehru. 

Here. the new people, the new Government are 
finding fault with II. They _y that II Is • IhIIboIetha. It 
Is a Man"... I am .urprised. I ha.... Hen apeecheI of 
Shrl Juwant SIngh In the Untted Nation. and alto In 
C8teganIbta wheN he went to have· meeting with the 
FONIgn MinIIt8ra. Even there I did not find IOmeIhlng 
like thiI. 

But who has glYen this authority to a retired 
bureaucrat, to whom you haye made your Security 
AdYiIor, to oontradlct your poJIoIea and My that 'Non-
AItgrmtnt it • Mann. It fa a Ihlbbolethe? 

Sir, why hal this Security AdvIIor been gtven that 
power to contradict their Mintater and the Prime MInINr? 
I would Ake to know It from the hon. Minlelar. All the 
prevloua Govemmera, whether It wu the Govemment 
headed by ShrI Charan SIngh, Shrl V.P. Singh, Shrl 
Chandra.hekher, Shrl Oevegowda or Shri GUjaral, 
continued thai policy and ~ that foreign poUcy. 
But he,. II • new Government, and they are finding 
fault with that policy which continued all theM years In 
the world. 

Sir. to apeak about the Non-Aligned Policy II a 
shibboleths. and as a Mantra, a policy which has helped 
hundreda of countrIee to become free, II a rather atrange 
thing which I am h .. ring from the rnouth8 of theN 
1Hdera. I wIIh that india under the new dIIpenution 
would have J*yed a leading role like aU our prevIoua 
FONIgn MinIItera which was started by Pancit Jawaharlal 
Nehru and continued by a. our Foreign MInIet.... In thId 
regard. That II how India I. known for III free thinldng 
and the role thai India played In the world 1IfI .... 

Sir. in the 13th NAM Conference which the hon. 
Mlnlater aftended, I wish, he could have ptayed a role 
and he would have focuued more on political and 
economic orientation to the movement II the developing 
c:ountrieI face the new challenges today. The world has 
become unipolar. India has mIMrabIy filled to point out 
to the world the new chalengea, the new dangera wIhIn 
the Non-Aligned countrIea. 

I think, Mr. ChaInnan. Sir. the new ~emment haa 
faJed to .... the new elluatIon in the wor1d todIIy. 
The Cold W8I II over. The fOffy )'Mrs of bIpoIer world 
Is not there. AwIfa hI8 dlllntegraled. Now, there II only 
one power In the world wttiI Is pIeyIng a role of Super 
Power and the whole wottd II ... ching to them. Where 
ie that India of PancIt Jewahartel Nehru Who would .... 
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IpOken In such a situation? The world Ie facing the 
problem of economic domination. We, the Non-AlIgned 
countrlee together fought with Imperialism. Now a new 
Impertalilm 'economic ImPeriallem' has come on thiI WOJ1d. 
All countries are trying to .. 888 and trying to formulate 
policl ... 

I would like to know from the hon. Minilt. whether 
in thla new e1tuatlon of changing world whether he Is 
contemplating of having a new perception and In the 
changed circumstances continue the policy which has 
been pursued in this country. 

I would like to know whether our foreign policy Ie In 
our national Intereat or our policy of world peace has 
changed. Are all these principles which were relevant in 
the pUt are relevant today or not? Are we not to pursue 
our national goats aimed at achieving the economic 
development of our country? 

I call upon the hon. Mlnlater kindly to clarify whether 
whet he &aid In the non-aligned Conference 18 correct. 
There Is a great contradiction In what has been said by 
the National Security Advisor and by Shrl Ajlt Kumar 
Penta. I would be grateful If you kindly tell us what Is 
the true position. Do you believe in non-alignment policy 
or not? Do you have faith in this policy? Are you 
enu~g a new policy? 

I would like to know what Is that new policy and 
whether your new policy Is based on the consensus of 
thle country. Have you talked to the Leaders of the 
Opposition beeauN foreign policy is always baaed on 
consensus of the country. I would like to have answers 
to aU the.e questions. 

SHRI BASU DEB ACHARIA (Bankura): Mr. Chairman, 
Sir, this Govemment has no clear-cut foreign policy. The 
Foreign Minister is speaking in one voice. Its National 
Security Advisor and Principal Secretary to the Prime 
Minister is speaking in another voice. The question on 
the floor of the House has arisen out of a statement 
made by National Security Advisor In regard to our non-
alignment policy. 

We adopted this non-alignment policy even before 
we achieved independence. This policy does not belong 
to any Government, but it belongs to our country. Our 
Party differed in the put also. We are oppoeed to a 
number of policies of the previous Govemment. But on 
one policy, our Party also supported the Government in 
the put and today also we want that In the interest of 
our country, we should pursue the policy of ~. 

There was a time when we provided leaderahip to 
our countly. Our country was the leader of the non-
aUgnment movement. This non-alignment movement 18 
needed to protect not only the Interest of our own COl.IlIIy, 
but the Interest of all the developing nations. This non-
aligned movement In the past was utUlsed agaJnat any 
mo\'3 or attempt by the super-power to convert the world 
Into a unipolar wortd. 

This helped us to unite the developing countries. So, 
this was a movement. We adopted this Non-Aligned 
Movement after our freedom movement. So, there 18 a 
need to strengthen ihls Movement. I would like to know 
from the hon. Minister whether there 18 any change 
because we find today that there Is a change In the 
attitude of this Govemment towards the Non-Aligned 
Movement. During these two or three years, this 
Movement has been weakened. So, I would like to know 
from the hon. Minister whether there Is any change In 
the attitude of the Govemment towards our policy that 
does not belong to any Party or any Govemment but to 
the people of the country. 

Sometimes, we find that we are gradually aligning 
ourselves away from the Non-Aligned Movement. So, I 
would like to know the policy of f'lls Government. I would 
also like to know why the National Seculity Adviser has 
spoken in a different voice in regrad to the Non-AlIgned 
Movement. I would like to know the policy of the 
Govemment in regard to the Non-Aligned Movement. 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Hon'ble Mr. 
Chairman, Sir, the fundamentals of our foreign policy are 
peaceful co-existence, non-aHgnmenl, protection of human 
rights, disarmament and 'Uve and let Live' and I think 
the present Govemment are firm on these principles. 
Whatever the Special Defence Secretary of hon'bIa Prime 
Minister, Advisor of National Defence Committee of 
Government of India and the Special Secretary, Shri 
Brajesh Mlahra had said regarding Defence Policy In the 
Munich Conference held on 6th February 2000, It aeeme 
that the Members of Opposition are presenting befoPt 
this House the same fact after distorting Its meaning. 
Before I ask any question, through you I would like to 
clarify that in reality the policy of non-aIIgI., .... has proved 
successful and the dynamism which our dynamic foreign 
Minister has shown under the leadership of AtaJjI by 
mobilising world opinion and support has aI80 confirmed 
this fact though the all countrlee of the world criticised It 
on the Issue of plane hijackfng or declaring Pakistan as 
a terrorist state and withdraw ita forcee Into Its own 
territory during the Kargll war. Simllarty, In pruent 
circumstances because the world Is no more divided Into 

~ 
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two bIocka • When economk: mp.riIIiIm and OCher 
thlngt ... inorIlling in aICh .,., we .... finn on our 
poIIay of non-dgnmenI and CII1IInIy thII GovImment II 
following 1hIa policy only. 

Through you, I would like to .. thia qu.tlon to 
Hon'bIe FIMnoe ~ .. to whit ....... being ... 
by the GOYemment to make non-alignment policy more 
effective and to strengthen non-aJIgnment movement and 
to make It praotlcable. Hon'ble MInIIt.r Ie requeeted to 
tea thl' thing to thIa HoUH. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): Mr. ChaIrman, Sir, I am very grateful 
to the hon. Members who have railed thia HaIt-M-Hour 
D~ becauae It enables the Govemment to lay all 
doubts at rest and to clarify the Govemment's position In 
this regard. 

Shri R.L Bhatia had, In fact, held this poet earlier. 
He has Initialed this dlacuulon and he really liked three 
main questions. which In effect. have been repeated by 
other hon. MemberI-not all the three, but the eaeence 
about the ...-vance of Non-Aligned Movement. I have 
no difficulty In reaffirming and lharing with the hon. 
Members that the ideas that inspired the founding fathera 
of the Non-AIipd Movement are AMOIuIe oppoaIIIon to 
ootonlallam and all· forma of domInetIon, apartheid, and 
IntemltionaJ rIIetIonI bued on the poIitice of bloc». They 
are Intlmalely related and continue to have relevance 
becauI8 they .... Intimately related to the entire freedom 
atruggle of the countf)'. 

In that senee, the concept of non-a/Ignment .... 
naNraI foreign policy dlatllate II • went of our fnMIdom 
struggle. Therefore. this belief in the Non-Aligned 
Movement, which implies the independenoe of thought 
and autonomy of action, has been and will continue to 
remain an element of India', foreign policy. I wi leave 
no doubt In anyone" mind In thi' regard. 

We do not believe that the felevance of the 
Movement has dimlnl8hed as 8 result of the end of It .. 
Cold War becau.. we believe that the NOftoAHgned 
Movement was not just a by-product of the Cold War. I 
Ju8t atlempted to explain It, that It WII the geneaII of the 
Idea of the Movement lIMIt that had dIffeI'ent origins. 
India Ie one of thefounc:lng members of the Non-AIigMd 
Movement. It rwmetned committed to its basic principle8; 
and the laaue of our relations with non-aligned countriea 
remains a priority area. W. have partlclpated, .. 
prominent membera. in aD the foruma of the Movement. 

In the 1998 Keynote~, Which .... the 1211 
Summit of HAM ;, DuIbM, the Prime MIniItIr NId UfIId 
the HAM to dewlap atNngIh to tr. II.. the numbeII CII 
HAM JnIo an ....... wfce In ~ ..... 

The MOOnd qu8ItJon that 1he hon. Member, 8Iwt A.L 
8~ uloid, ree.ted to 1he SummII at CeItIigIna and 10 
the role we pIayM It ~ I hIId 1he ttonour cI 
,.."..entlllg the country at cartagena. I would not go 
Into d that wu achIe*. f hive no cIIIIcuIIy In IhatIng 
It wtIh .. hon. Members .... at CaI1IgIna. .. found a 
MW II'Ithu8IIIm Ibout 1he enIft ~ • greMIf' 
participation by rnember-counIrt, Me. In fKt, In the fInII 
document that ... fIIuId It C8rtagIna. ;, the Mlnlll ...... 
meeting, IITIOfIglt rneny __ - I do not wteh to." 
the time cI the House on thole f*'IJ8 - on ~. 
for the flr.t time, a NAM Communlqu. Itronoly 
oondlmiwd Tallb .. " It WII, I .,.,.,., an InItIaIM that 
lnell had taken and It WII the corwequenoe of .... 1'he 
Communique eIIo reiterated Ita auppcwt for our propoeaI 
for a comprehen,lve Convention on Intlrnatlonal 
Terrori8m. 

It wee 1ncIa'. dIIegaIIon which Ilm .. ''''V mIIIntai.ed 
the HAM', ~. ftret IxprelHd during the HAM 
Foreign MtnIetera' meeting which calegot1cdy rejecta the 
concept recently propounded by the USA on humMIIMIn 
intervention. The HAM CommunIque apeaa Ibout that. 
M far .. the economic ..... about which 1he bon. 
Member haa epecIftcaIy uked, the Indian ~ ....... 
1UOC •• 1ful1n IncorporaIIng the need for taNng., ..... 
the concerna of predominantly ..,.." economIee In 
~ negotIationa on agricuIIuN end the need to 
bring In agriculture wIIhIn the nonMI WTO ,... The 
HAM'. poIition on such ..... II chid labour, bIo 
dlverllty, and cIlrNIIc: changH aN .. ... pnl.rwd. 
ThaI8 ... IatgIIy on account of the inIIIItveI ...... by 
the fncIan dIIegatIon. I do not wWt to take .. time of 
the HoUle. The Communique apelka about many OIher 
apsec:18. The hon. Membera muat have read that 
CommunIque. 

The tHrd queIIon ... wtieIher .... policy gMII 
of peace and diunnarnent I'i8Ye been abandoned. How 
can peace ... goal be abandoned? " II • goal WCMthV 
enot9l to pursue, no matter what are .. cIMoutI68a. I 
wIIh 10 ~ the hen. Member lilt there fa no 
departUnt from the pMcipIeI of 1ncIa', to.Ign poIkIy. " 
will conIinuI to remain edant. Sht1 a... Deb Adwta 
.., ra6Ied lafglly the ..,.". question. 

{TrwtIIMkJn} 

I would like to .~ my gndIude towwdI Prol 
Rasa Singh R8WIIl .. he .. mlnlloued the poley of 
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[Shri J .. want Singh] 
Government In a proper menner. He ~ .. ked .. to 
what me .. ure Govemment 18 taking to make non-
alignment movement more strong and meaningful? JU8t 
now I· had given reply .. to what effort Government 18 
making and I would like to 88Iure hon'ble Member that 
Govemment wiU always make efforts In that direction. 

[EngliBh} 

Afterthl., I beUeve that the matter should be finally 
left becauae all upects and questions raised by the hon. 
Membera have been answered. 

(Tl'aMationJ 

MA. CHAIAMAN: Since the dlscU88lon on Information 
ano Technology Bill was Incomplete therefore now the 
di8cuaalon starts again. 

.. (lntsfTtJptions) 

SHAI BASU DEB ACHAAIA: Mr. ~halrrnan, Sir, let 
the Mif'lster reply . .. (Interruptions) 

(English) 

SHRI R.l. BHATIA: A bureaucrat has made a 
stat8f'n8llltl.h The hon. Miniater has not referred to that. 
" (Inte".,tlorlB) 

SHRt . BASU DEB ACHARIA: The whole dlacuealon 
had arisen out of the statement made by a bureaucrat. 
The Minister has not said anything about that. 
.. (lnterruptlons) 

My question was . .. (Interruptions) 

MR. CHAIRMAN: Hon'ble Minister has given reply to 
aU thoM questions whtch you had asked. 

.. (Intenuptfons) 

SHRI BASU DEB ACHARIA: Hon'bIe Minister has 
not given reply property. ..(Inte'""'tfons) 

SHAI R.L. BHATIA: Mr. Charman, Sir. hon'ble MIn68ter 
has not given any reply. He h .. not even mentioned the 
name of SM Brajelh Mlahra that he hal done eomethlng 
wrong or he should have not done that. ,,(/~) 
This 18 not our poley. He haa not mentioned anything 
over this .. (lnterrupt#ona) 

SHRI MANI SHANKAR AIYAR (MayRadutural): We 
would like to know the opinion of hon'ble MlnIIter about 
the vfewI expreaeed by Shri 8rajeeh MIehra and SM AJIt 
Panja. You say that you are not agree with them and 
drop them from Council of Minlater, after that we will be 
happy. But you are saying that your policy is one whereu 
policy of my State MInister Ie cltterent. What kind of 
Govemment Is this? 

SHRI JASWANT SINGH: It Is not ao .. (lntemtptlons) 

SHAI MAN I SHANKAA AlYAA: First you tell U8 that 
SM Panja Saheb has not said thIe and If you agree that 
he has said this then it is not proper to keep him In the 
Council of Mlnleters .. (Intenuptions) 

SHRI JASWANT SINGH: Reply of Question No. 286 
has already been gtven on 15th March, 2000 ,in the 
House. 

SHRI R.L. BHATIA: That was ambiguous reply that 
Is why I had aksed for discussion over it . .. (IntefTtJptlons) 

SHAI JASWANT SINGH: I had already given the 
clarification which you had sought. 

SHRI R.L. BHATIA: Even now you. are not saying 
that what Bra}eah Mlshra had Mid is wrong. If you say 
this. we will accept it . .. (lnterruptJ0n8) 

SHAI JASWANT SINGH: How will I anewer the 
misconceptions of hon'ble Members? I had already given 
appropriate reply to all those qu8ltions which were .. ked 
by you. 

18.00 hrs. 

INFORMATION TECHNOLOGY BILL-Contd. 

[Translstion} 

SHRI RATTAN LAl KA TARIA (AmbaIa): I was saying 
that we got independence on 15th August. 
1947 .. (lnterruptlons) 

SHAI MANt SHANKAR AIYAA (Mayiladutural): Mr. 
Chairman, Sir, are we dtacu.slng the date of our 
Independence? 

SHRI RATTAN lAl KATARIA: AtongwIh thia, Japan 
aIeo got Independence alter the lind Wortd War. But 
through Infonnalton .nd T~ .. (IIIIem.fJIiOns) 

MR. CHAIRMAN: It Is already six O'clock. If the 
HOUM permit, we could continue this diecuulon on 
Information and Technology Bill .. It Ie a Y8ty important 
BiB. 
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SHRI PRIYA RANJAN DASMUNSI (Ratganj): Mr. 
Chairman, SIr, we all want that dIIcUIeIon IhouId continue 
but not today, we will continue tomorrow. 

SHRI BASU DEB ACHARIA (BInIcura): We aIIo want 
that dlacuuion should continue but not today, It IhouId 
continue tomonow. 

{Eng/_h} . , 

SHRI SONTOSH MOHAN DEY (Sllchar): Sir, the 
Prime Mlnllter himself told that you take u much ttme 
u you want. He was not preeent In the Hoa.. let It be 
dleculiid tommorrow. If neceuary, we wtlliit late ~ 
tomorrow and pau It. ..(Int.~) 

[Tf1InslationJ 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Four hours have been 
aHotted for thl8 but It could not be completed wIIhfn 
stipulated time period. 

{Englitlh} 

SHRI PRIYA RANJAN OASMUNSI: Sir, I think the 
hon. MinISter was not present In the House today when 
all the 1eac1er8 expreaed their views Including the ex· 
Prime Mlnlater, Shri Chandruhektter. At that dIM, the 
han. Prim, Mlnlater hllTIMlf 8tood up and Interwned IhII 
this Bill 18 really comptex In many waY' and he .... 
that as many hours .. Members want, they can continue 
the dl8cus8lon. So, the limit of four hours wu overruled 
by the Leader of the HouM. 

SHAI PRAMOO MAHAJAN: I have no objection. You 
speak for even more than four houri. The Pt1me ,...., 
never saki that It will be dI8cuued tomorrow. But you 
can diIctM8 It for u many houri .. you want today. We 
have no obfection. We are rudy to sit and we would 
like the Houee to be extended. . 

Sir, every time the OPP081tlon com" with • 
di8cu881on under Rule 193 and we accept it for tomorrOW 
or day·alter·tomorrow. ..('''''ITI.f'IIOn8) 

SHRI PRIYA RANJAN OASMUNSI: This Is not under 
Rule 193. This 18 a very Important BII. 

SHRI PRAMOO MAHAJAN: I know rt ill • very 
ImportIInt BIll. Thai .. why, I am preaIng for .. 

SHRI PRfYA RANJAN DASMUNSI: n. BI " not 
oppoeH by enj .... cf 1M ...... None af .. .. 
oppoeIng the .. We ... d In fa¥our af .... SIr, 
HnoeI .. 1M Pwhe .. r. ••• d the vtIw ... tile • 
requfree . .. (/~) 

SHRI PRAM(')[) MAHAJAN: Not ....... PerticI. 

8HRI PRIYA RANJAN OASMUN8l: AI rtght. I would 
MY IhII not the ruing partIea. But the hon. Prfme MInIIeIr 
who .. ow hon. Leader of the HeMe f'IIPOfIdId to our 
apprehenllonl and aaIcf that 1M dIIcx.... IhouId not 
be berNd. You dIIcc.- • tor • ~ howl • you 
WMt. If I may ..... you IIIeo IIIId t.foN )'011 ..... 
HeMe that ... the dIIouII6an ItaIt Md we eM .. up 
the other matters taler. 

11.02 In. 

MR. SPEAKER: Shrt Dumunll. the 8U1'n ... 
Advfeory Commftt.. allotted four houri. 80, let the 
dilculllon continue. 

SHRI PRIYA RANJAN O~UNSI: Mr. Spukar, SIr, 
If you WMl to gil every bueInMI 10 be dIIpOMd of In 
IhII way by totIIy .""IQ the ...... .,.., fMIIngI 
...... ed by the Members, Ihen what II the point of our 
intefWnIng? We want to euppcNt the &II and we wR to 
ac:commodIIle the Govemment ... {~) 

SHAI PRAMOO MAHAJAN: SIr, .. the dIIcx .... 
LI1der Rule 183 .... for two houri. But ........ one 
dIIcI .... ..,., AaIt 113 .. oonIInued for two houri 
only. We ....,. eat heN for. houri 10 etght houII . 
.• (1rrtern.fJIiOtW) 

SHRI 8ONTOSH MOHAN DEY: You are nat the .,. 
MinIIIer cf P~ AIIIIfrI who .. done 1hII. The 
other MIl ....... of P~ AfWIa ... IIIeo done 
1hII. You have not done any fawu . .. (I~) The 
Prime Mlnllter II being over-nMd heN. He .. .,..,. 
devalued. He II trying to be 8up8I' Pttme MINIIer. Whet 
we haW understood II that the Prime ....... IIIId It ..... 
It can oonIInue 1DmOmM. " )'011 wMt to PMI It wMhouI 
UI, you can .,.. •. " you do .. that. It wII be eIDpped 
In ~ Sabha. 

MR. SPEAKER: ",.. .,. rnMY ..,...,.. 

8HRI SONTOSH MOHAN DEV: If • " ...... hn, 
It wII be IIOpped In AaWa s.bha. 
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MAJ. GEN. (RETO.) B.C. KHANDURI (Garhwal): We 
have dlscuseed In the BAC today that thle Item of 
bullneu would be finlehed today 1tM1f. Based on this 
only, the Buslne88 fot tomorrow and day after tomorrow 
hal been fixed . .. (Interruptions) 

MR. SPEAKER: Let him complete hie epeech. 

.. (Interruptions) 

SHRI BASU DEB ACHARIA: If the dlecusslon Is 
continued tomorrow, what Is wrong In that? •. (Interruptlons) 

SHRI PRAMOD MAHAJAN: I have to get It pused 
In the Rajya Sabha aIeo. I need one day'll gap to take 

. It up to the RalYa Sabha with the President'e sanction. 
.. (Interruptions) 

SHRI MANI SHANKAR AIVAR: What Is the urgency 
In It? 

SHRI PRIVA RANJAN OASMUNSI: Mr. Speaker, Sir, 
I would appeal to you to consider what the .enior leaders 
were saying. I only leave it to you. Vou have studied the 
mind and the mood of the leaders in the momlng. Vou 
must appreciate the 3entiments expressed by the hon. 
Prime Minister in respon&8 to the sentiments expressed 
by the leaders on this Issue . .. (Intenuptlons) If they are 
reeolved to get It done today Itself, let them do It. It 
.. ~ that they do not need·· our presence. Let them 
~ It In any manner thflY like. Is this the way of 
doing things?. (Intenuptions) 

MR. SPEAKER: Let him complete it. 

MAJ. GEN. (RETO.) B.C. KHANOURI: Mr. Speaker, 
Sir, all the .. nlor leaders were preeent In the meeting. 
Whatever is dllOU88ed in BAC Is not adhered here. 
.. (Interruptions) 

SHRI PRIVA RANJAN OASMUNSI: Do not blame 
ua. I have already communicated to the hon. Speaker 
about this .. {lnterruptions) 

(Translation] 

SHAI RATTAN LAl KATARIA: Mr. Speaker, Sir, .. 
I wu eaytng 1hat our country achieved inc:IependInce on 
Augult 15, 1947 and JIIP8n alto commenced ... journey 
on the path to prognMI8 after the second world war. 
.. (Interruptions) 

[English) 

SHRI RASHID ALVI (Amroha); Mr. Speaker, Sir, 
without extending the· time of ltMt House, how can the 
House oontlnue? It 18 already 6.05 p.m. ..(lntetn.tptJor.) 

{Translation} 

SHRIRATTAN LAl KATARIA: Japan became self· 
reliant after adopting the Information Technology and 
made 10 much progress that even a country like U.S.A. 
figures amongst its debtors. If such a model of 
development had been adopted in our country, we would 
also have been one of the superpowers of the world . 
Now that SM Pramod Mahajan has Introduced this Bill 
in the House today, it is being said that this Bill should 
not be pass6\.i in a hUrry. The countries like U.S.A., 
Australia, Canada. Germany, France and even the Small 
Asian countries like Ghana and Singapore have adopted 
it. Out of the 500 reputed companies working in the field 
of Informntlon Technology throughout the wortd, 208 
companies are Indian Companies which are dominating 
the global market. Similarly, in the silicon valley aIeo. the 
Indians .. (Interruptions) 

[English} 

MR. SPEAKER: Shri Katari., pte... resume your 
... t for a minute. If the HoUle agreea, we can continue 
the discussion up to Seven of the Clock today. 

SHRI PRAMOO MAHAJAN: We cannot do that. We 
want that this Item of business should be finished today. 

SHRI PRIVA RANJAN DASMUNSI: If the 
Parliamentary Affairs Minister insists that this Item of 
buslneae Ihould be finished today iteetf, he osn do It 
with this party Members. We are going out .. {lntemJptions) 
This is the attitude of the Govemment. At least, I did not 
expect It from the hon. Parliamentary Affairs Minl8ter. 
What Is this? The hon. Speaker Is supf8rf18 .. (lntenuptions) 

MAJ. GEN. (RETO.) B.C. KHANOURI: We have 
prepared the programme for tomorrow and day after 
tomorrow baaed on the agreement that thIe BIll would be 
paaeed today ltaelf. ..(Interruprions) 

SHRI SHIVRAJ V. PATIL: I would like to submit V8fY 
humbly that In the morning, the hon. Members wanted 
that this should not be taken up In thIa Session. There 
was a suggestion that there should be a Special SessIon 
for this. But the hon. Prime Minister said that we could 
diIcuas It for as much time as we need to discuss It and 
almoet all the Members including Shri Buu Deb Acharia 
and ShrlPriya Ranjan Daamunai, said that this Bin would 
be paaeed. 

I think, in view of thl. kind of • Statement, It should 
not be tried to 8M that It II pueed when theee people 
are not thent becauee It CI'8Ide8 cIffIcuItieI for paeaing 
the Bin in the other House alto. May I eay that let us 
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~ each other rather IhM.JaYing that It ehould 
~ done? If he is not doing It then. t:Ie Ihould not forget 
that he neecIs. cooperation in the other HoUle also. 

(TIartslarionJ 

SHRI PAAMOO MAHAJAN: FIrstly, I would like to 
remind . you with folded hands that a meeting C)f Bu81ne1a 
AdvIeofy Committee was held on Wednelday and Hon'ble 
Speaker was aIao present there. It was decided In that 
meetmg as to which ilsuee are propOI8d to be diIc'*8d 
by the Oppoeltlon next week and which billa the ruling 
party Intends to get passed. A detailed disc:u8Iion was 
held in this regard. Accordingly the hours were fixed, a 
day-wise schedule was drawn up and it was decided as 
to which Item would be taken up on a particular day of 
the week. This bill has not been introduced all of a 
sudden. This em has been lying pending with the HOU88 
for six months. It was Infonned well In advance that this 
bill would come up for consideration In the House on 
Friday. It is not as If we are puehing through thII bII. 
Having done that. the sittings of the HOUle have been 
extended beyond 8ix O'clock dally and we have .-greed 
to aN the conditions. They ate saying that the ~ 
wishes to get this bill passed. All of us had agreed to it 
unanimously. This was a unanimous declalon but If 
someone changes his stand in the House and claims 
that I am pushing this bin, it would be unjust. All of us 
had agreed to it In the presence of Hon'ble Speaker. All 
this Is In writing In· the minutes of the meeti", AccordIngly 
It was announced In ·the House. Now It is being IIIId that 
the buelness· rnart<ed for todays agenda can not be 
flnllhed. 

SHRI SHIVRAJ V. PATIL (Latur): It II not 10. 

SHRI PRAMOO MAHAJAN: My aubmiaian Is that 
we should dispose of today'. bu8ineI& This II my request. 

SHRI SHtvRAJ V. PATIL: Thla Ie an impoIWII em. 
Vou ate alia aware of it and you wish to get It paued. 
14 you mIghI have heard that the MembenI IIlIIng on 
thiI eiCIe allO want thai this bill should be pa.ed and 
the Membe,. occupying the treasury benches .,. .. of 
the eame opirion. It it ~t the mener of dIff.....a of a 
day or two. It can be pMMd at a later dat •. Aa you .... 
a part of the Government. you want to get thI& bI peueO 
and as we are in the opposition. we would like to exp~ 
our views. This way the bill will also be paued and we 
wit, also get the chance to make our points. Vou have 
stated that you are prepared to aIt late. However, the 
Members sitting on this side do not wish to ... tate due 
to certain reaeons but .,e prepared to compeneete 
tomorrow. It is not .. if we have some 01her ptanI. We 
have passed bill at a later date eartier -.0. Hence it 

8houId not be turned into a pt'Htige lINt. Hon'bte 
Speaker has ditwcted the ...,.,.,. to at In the Houle 
tilt 7 O'clock. ThIa way, Mr. ~. word wit be 
honoured and YOlK reqeat wIU .tic) be acceded to. 

(EIJf1IshJ 

$HAl PRAMOO MAHAJAN: 86r, .. a.. not tIIdng 
up Sanid'lya Vahlni tomorrow and we .. be oompIeJIng 
thle Busto.... Then we have a diIcuMIon under Rule 
193 Il10. Str, we IIwayI have a new IOheduIe In the 
HOUle 10IlHd of what Ie decIIded In 1M SAC. 

SHAI PRtYA RANJAN DASMUNSI: Mr. SpNMr, S6r, 
I have alwaY' hefd the view that we lhoukJ never 
diIhonour the deciIton 01 the B.A-C. I entnty agfH wtIh 
it. The tradition of tNt Houee II that even II the SAC 
deckJIa IOIMtt*tg and If eomeIhIng utnICNdnaIy comea, 
then we mutt react in the Houle.. 

Sir, before the hOI\. MInIIter of PMlamental'y AftatrI 
Iba to MbnI to you. In the ~ AcMIoIy CommIItIe 
meeIfng. it w. dacIded that on I\e FridaV Aftemoon If 
the rtpOtt of the St.dng CommIIt.. comee, we IhIII 
take It up on Monday for four houra. TIM that *,,-, we 
did know what are ~e amendrneI* of the Standing 
CommJttee that the Govenvnent Ia accommodating. All 
thole things have come onty by Sunday. ~, In 
the morning today, when we II aaeembIt, 8ICh party, at 
I.... from the Oppoeltion did explain through .. their 
~ thIIt we had to go into "'1 and ~ our ... 
on .. IUCh amendmente *--.Ihty ... to pall 
.,. Bill 1M It might take more time. 

MR. SPEAKER: W. hew ditcuIMd all ..... tbIngI 
In the morning and again you are reIIIng .. . 

SHR' PAIVA RANJAN ·»,SMUNSJ: Sit, ... Ie the 
point that I M'I tlllk/ng about. When we ....... . 
you kr'tOw What was the mood of 1M Haute··1n 1he 
rnonmg end wtat cftd the hon. Pttme MIniIIer ..,. 

MA. SPEAKER: No ....... W ........ upta 7 
O'o\oCk. 

SHRI PRAMOO MAHAJAN: What hotve we decfdId, 
Sfr? 

MR. SPEAKEA: W. are ...... ..a ... he 01 the 
MouN up 10 7 O'clock. 

SHRI SHIVRAJ V. PATIL; AI rtght. 
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SHAI PRAMOD MAHAJAN: No, Sir, but what is the 
tate of the BlU? What will happen tomorrow? ShaU we be 
going to the original agenda of BAC? 

SHAI SHIVAAJ V. PATIL: We will pus It tomorrow. 
We are saying this on the floor of the Hot.H. 

SHAI PRAMOD MAHAJAN: Hon. Shrl Shivraj Patll i8 
Hying that tomorrow he will p888 it. All right. 

, 

SHRI SHIVAAJ V. PATIL: No, I am not saying that. 
I am aaying that everybody is agreeing to It. 

SHAI PAAMOD MAHAJAN: But they will allow me 
to paaa thia Bill tomorrow. 

rr,.nslation! 

SHAIRATTAN LAL KATAAIA: I am about to 
conclude. Latly, while highlighting the importance of this 
bill, I would like to say that two lakh and eighty thousand 
people are engaged in the field of knowledge baaed 
Induatry and we hope to increase the G.D.P. of our 
country through thie field. We visualise a growth of 87 
billion by the year 2008 and to achieve thie target, we 
shall have to Impart training to 2.2 miUion workers In the 
field of knowledge baaed industry by 2008. 

18.11 hrL 

It 18 eKtremely Importallt •• . our Cl ..Jnt V If) take 
revolutionary ItepB In the sg!! 0 informa' >n !ecnr.lllogy 
because our competitors an( ev· n s neighbour country 
like China hu a trade of th, t Vtllue of 18 billion in this 
field preaenIIy. ChIna is also promoting intemet and hopes 
to extend Intemet fadllty to 3.8 mlHion people by the end 
of year 2000. Hence while 8upporting thi8 Bill, I would 
urge upon the House to pass thie blU unanimously today 
.... " in the natlol, .. 1 Interest 80 that we may improve the 
economy of our country to bring It at par with other 
developed countrl.. ot the world by adopting the 
Information Technology and lead our country to greater 
proeperlty. AIongwtth this. I would also like to thank you 
for having given me the opportunity to up ..... my views. 

;IEngllshj 

SHAI K.P. SINGH DEO (Dhenkanal): Mr. Chairman, 
Sir, first of all I woukf like to congratulate the han. Minister 
for having brought thie very Important legialation on the 
16th of December. For such an Important 1egIaIatIon, we 
have to walt tor five months and we .... now in a hurry 
to have it pueed even without detailed dIecu8aiona. 

eir, In the Statement of Objects and Re8lOne-they 
are very noble Indeed-one Is 0/1 E-Govemance and the 
other one Is on E-Commerce. Whereas it has gone Into 
detail of e-Commerce In the Statement of Object:s and 
Aeasons, on e-Govemance, it S8)'S: 

"With a view to facilitate Electronic Govemance, It 
ia proposed to provide for the use and acoeptance 
01 electronic records and digital Ilgnaturea In the 
Govemment offices and ita agencie8. This wtll 
make the citizens' Interaction with the Govemment 
offtces haasle free.· 

But it ie not necessarily transparent. 

Sir, if one goes through the Annual Report of the 
Ministry of Information and Technology, it hae been 
mentioned that in the history of clviUsatlon, no work of 
science has so comprehensively been Impacted on the 
course of human development as Information technology. 
So, Sir, I am more likely to agree with Prof. Rupchand 
Pal. Although the Annual Aeport enunciates that it has 
an Impact on the human development, this Bill, which 
has been introduced, has nothing to . offer for human 
development at all excepting e-Commerce. 

Sir, I did have a stint In the Ministry now being 
occupied by Shri Arun Jaltley about half a decade back. 
My dlatlngul8hed predeceuor, SM Upendra and myMtf 
had felt at tI'4· time that there should be a convergence 
of broadcas'ir.~, communication, micro-chlp, electronics 
and apace b)(' ause H has a direct Impact on every single 
Indian. Anyway, Sir, It Ie better late than never. 

Today there is a talk of convergence. Also there Is 
talk on human development through the great revolution, 
the information revolution, known as Information 
technology. That time we had information super highway 
by a nick of a awltch. One could use the tefevlelon .. a 
telephone, u a telex, .. a fax .. well .. internetting 
throughout the wortd. But today It has been overtaken 
within half a decade by the multimedia Informatton 
highway of which Information technology 18 the 
manifestation. Today we find that the Govemment has 
broad-baaed, although It has IdentHled In the Annual 
Aeport and had thought it fit to appoint three task forces. 
One for software, one for hardware and one-it cIaima to 
have tt-for rural development. manpower training and 
education which Is totally mi88lng from thll BII which 
has been brought. 
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Then ... ,AnnUlI Report aIIo tab about International 
g8tewayI and '8110 by 2008, It will be Information for d. 
ThiI Ie .. led by thta BIN. That II why, my prMec ... Of, 
Shri ShlvraJ Patti while apMking fintt on thi8 BIll, hu 
IBid that It is not a comprehenaNe Bill at all. That II one 
of our apprehenelona that It Is totally narrow and It II 
only conftfted to commerce. This Information super 
highway ,II another way of the Amerlcane domlnallng 
commerce through this speed of receJvIng aa weD as 
retrieving data, and having an overall lead In the 
commercial world. So, if one goes by the track record 01 
the Telecom Regulatory Authority of India which being a 
service provider became a regulator, today the entire IT 
industry is crying because of the role of the Telecom 
regulatory Authority of India as well 88 the TeJecom 
Ministry. 

Shri. Arun Jaitley, there was an exercise In the I&B 
Ministry which had brought out the flaws then when the 
Telecom ReguJatory Authority was being 88t up. It W88 
brought to the notice of the Govemment. They did not 
have consultation with any of the Departmen& including 
Defence. Electronics. or Space and they enunciated 
something. It wa accepted by the then Government rightly 
or womgJy. But toct.y the entire IT induatry is crying that 
out of 22 IT eervice provlder8, 18 have gone to the .-d. 
I mean they ant at loss and only four are surviving In 
this entire atmoaphere. India wants to be • super-power. 
• global power In Information technology. It Ie not by 
bUtchering our own people, by our own IIIwa or by our 
own lWgUIatory Authorities. Nowh81'8 18 a eervtce provider. 
the Judge, the Jury and the aocused. Here It wei the 
case. It being a regulator. It was also a service provtdIr. 

Now, with Infrastructure not having developed, thie 
Information technology will only be • pious hope to dupe 
Partlament and to dupe the people of ma1dng cIaIma of 
giving a mUilon people jobs by Infonnatlon technology 
per year. That means. If this Govemment exists. In five 
years, five mUllon jobs. That means, 50 lakh jobs will be 
provided. 

Apart from that, we have given computers and 
Intemet facUlties to our Members of ParUamenl only 
recently. not even a mOnth back. When hon. M.,...,.,. of 
Parliament dlscuaa in varioUS fora. there is 10 much 
diaaatiefaction that there is 10 much delay In the Internet. 
There Is 80 much delay in proceuIng the computer that 
It has remained 8 dead leiter than being utiIiHd to make 
• Member of Parliament more effective. more uaefuI to 
PaIfiament and to the country. We ... depending on thla 
inInIetNc:M'e which Ie toIaIIy letting us down II the ,.,.. 
cnIC6aI pointe. 

So, hum.,. development would,""", education, 
hMflh, agrtcduN, erMronment, diItMce eclation • ."... 
culture and right to InfonnetIon which WI 'hMr .,.,.,0 ... 
Is tddng about but we hive been I'IMrtng '* for the 
.... few yea,. beclUII without the eetabIIthment of the 
proper type of 1nfrIItnJcture. none Of thiI II going to 
hIRJen. 

This hal had no mention In the 811. There ... 
mention In the Annual R.,n but there 18 no mention in 
the 1!tIIf. If the hon. MInIIIer could clartfy In hili reply WI 
would be molt happy. That would look tnt,..,.""'t 8180. 

I congraIUtIIe the han. MIniater for trying to Implement 
the vtsion for the North-East of the Prime Mlnillter by 
having Inter-connectlvlty with every lingle block, of the 
Notth-Eaat. The Imptementatlon ... with the hon. MInIater 
for Information T IChnology. I had got 80 enthUMd that I 
shot off • letter to him alto uIdng him why ehould he 
not take up Orilla along with the c:ycfone-affect .... 
or why not portlone of Bengal. BIhar. Madhy. Pradeetl. 
portion of Andhra Pradesh. the Agency ...... We .re 
alto equ,uy at 8 dlladvenhlge JUII .. the Not1h-Eaetem 
sector .. far aa dIgIIal commtmlcation I. concerned. And 
communication Ie a good medium to empower our people 
where literacy 18 needed. where ordInafy communication 
I. needed or communication and where educational 
facltltlee are not available and Information Techi,ology can 
be • muftlplier effect. 

So. I would request. through you. thath han. 
Mlniater coutd Ihed acme light about what " thII Ncwth· 
East programme. what 18 this w.ion In Notth-EMt and it 
can be repRcat«f In lOme are. Of ladaIch. mIY be the 
portions of Andaman or Lakshadweep tatanda and aleo 
in thole ...... ravllgld by weather reIIIted phenomena 
like fIoodI and cyeIonaa and where communIcatIonI get 
cut off. 

In Information Technology we ooutd corne acroea 
cyber CItme and vety recently P'lI'I Fat Nartman had alto 
dnIwn the attention of the G«wemment to Web-oaeIIng'. 
It Is not Induded In the propoaed Broedcut 8111 bttfofe 
the 11th Lok Sabha whicf1 18 now being fofmufated I 
hope 10 and .-0 the T .... ComrnunecatIon Minittry ha 
certain laws which .re not In oonscnance. whk:tt are 
being brought In this pet1tcuIat Information Techt IOIogy 
Btl. 

Thelefore. there are lOme ~ ......... oet1aIn 
eben'8tiOnI. <IchotomIH. there are -.rencet In the 
variOUI MInietrieI having difWerent4tentnt 1ew8; 10 I think 
that a ~ Iegietatton will be brought by the 
MInIIIer aooner or later. ., .. monthI or mav be In 
the ,... SeIIton. becauIe Itia II not • con,.,. ...... 
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1egIIIaIlon. Thla Is buIcaIty meant for commerce and this 
II railing the hopee of the entire nation. 

I would like to draw the attention of the H01.8e to an 
InI8reIIIng artlcte called "JACK THE HACKER'. It is from 
the TMlgraph dated thtt 20th February. Our LARRDIS 
hie given a cutting. I quote. 

-14 a potential information technology power, India 
Ihould take wamlng from hacker attacks. Cyber 
attack8 are Increasing in number and sophistication 
every year." 

This was February 2000, i.8. It was in December, 
lOf'M'two months ago a United States Judge freed Mr. 
Kevin Minick, the great c:riminal hacker of the Eighties, 
from jail. Even the great F=erteral Bureau of Investigation 
could not do much for 20 yeara and I do not know 
which agency under this law where a Police Constable 
or an Aaaletant Commuloner or Deputy Commlaaioner 
Is going to catch hold of theae hackers. Who is a hacker? 
It aaY': 

~r. Mitnick Is the type who 'hacks' Into computer 
ayatema and takes control from inside and zombe 
attacks are crude, the digital ~uivalent of human 
wave attacks." 

Now, It can have implications of national security; it 
can heve implications of intemal security; and it can 
paratyee the Government machinery. I think, through 
Information Technolgoy, you are going to have these 
community centres; you are going to do .Govemance. 
So, all theae Implications must be studied In depth. Since 
the hon. Mlnilter hu aald that he has to get It passed 
In the Rafya Sabha, knowing his intentions, I can only 
hope - being a very dynamic person, I know he has 
been into the Ministries of Defence, and Information and 
Broadcutlng where I was there, and is a forward-looking 
young man, who is a good wicket keeper of Parliament 
aIIo, he wUl bring an amendment In the near future so 
that we can tackle all the impressions which have been 
put by the media .. wen 8ti the apprehensions in our 
mind bued on the experience of the United States. Japan 
and lome of the leading countries of the world who have 
had a head start over us. 

Wa have a habit of aping the Weal We try to accept 
eomethlng very quickly, without going Into the depth of 
the IrnpI6cationa. which they suffared after eight to ten 
yea,.. Today, the antire privacy of human being is 
.ffected. That Is why, the Information Super-highways, 
which wu the bralnctlild of Mr. AI Gore .. well as 
Mr. Bill Ctinton. had to be shelved in the nineties. 

Now, we a~ going in for thI8 Infonnetlon Technology 
with the multi-mecla Informallon Highway. What II the 
social impact It is going to h ..... on the human-mInd, on 
our children and the manner In which video pRey and 
an theI8 thinge are happening, the vulgarity which Is 
coming In for which the hon. MInister' UHd to .. me to 
tul< In the other Houee? I ju8t went to remind h"" that 
theI8 are the thlngl which we have to aafeguard. 

Sir, with these few words, I would like to thank you 
for giving me an opportunity to participate In the 
dlscu8alon. 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STAE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): Mr. Chairman, Sir, I am ect.amely 
grateful to you for giving me this opportunity to support 
the l'!u~I"tion which has been introduced by the Minister 
of Information Technology, Shri Pramod Mahajan. It alsO 
gives me an opportunity to respond to some of the Issues 
which have been raised by some of the very senior and 
distinguished Mambers of this House. 

A question which has repeatedly arllS8rl today Is as 
to what is the urgency In paseing this Bin. The eecond 
question which has been raleed, particularly by Shri K.P. 
Singh Oeo and Shri Rupchand Pal is this. Should the 
law not be comprehensive enough to tatee into account 
the impact of convergence of technologial? Shri Shivraj 
V. Patil has listed several iasuea which he f .... wHI have 
to be considered before this Bill can be eventually pused. 
He says: MOo not legislate in a hurry because some 
contradictions may emerge later on-. 

The purpose of this Bill Is two-fold. The flrat aspect 
of this law is a-Documentation, e-Commerce, and 
e-Communication which have become ::t Mality. They 
already face us and our existing laws have so f.r lagged 
behind In not giving a legal sanction to those documents. 

The second purpose is that with the emergence of 
this new technolgoy, new crimes have come into 
existence. Therefore, any delay in the passing of this Bill 
is really going to enable either a non-recognition of what 
Is the reality in terms of .maIl, e-documentatlon and 
also allowing those who committed these offences to get 
away till such time that this law has been paased. 

Sir, I will mustrate It by two smaH 1IIuItnItIona. Today 
contracts, international trade, 811.,.. domestic trade do not 
take place by two indlvlduale physic.lly meeting, 
interacting, discussing and then algning a written 
document. It Ia a harah r.1IIy that thoM .... going on 
by e-Mail; these are going on throuQh variolJIII ~ 
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documentations. Our COUI1I ItII will not NOOgntse .", 
one of theae ~cauae the8edocum.nte .,. not 
c:fooun'tef*,al'8 not recognIMd within the meaning of ou, 
tradtIfoneI laws. 

Thel'8fore, If aomebody were to resile out of these 
oontraota, .... e documents wIH not be worth the paper 
they are written on becau .. 1hete II no Iegaf '8oo911l11on 
of It. Howe long can we walt and ... 1 The United NationI 
adopted the model taw In 1897. Nation after nation have 
been adopting these laM. There II now anintltmlllonal 
model of this legillatlon which has emerged and I ., 
that It II about time that we pe.. thle law which gIYII 
recognition to the entire documentation which takes pIIce 
through e-Oocumentation 10 that It can facilitate • Trade 
in this country. Just last week we had the 'Love Bug' 
which deatroyed a large number of computers. I was 
wondering to myself, when I read newspeper reports, 
that under which law In India would this kind of an 
exercise bean offence. Somebody can actually come 
and hack computers, steal Infonnatlon, destroy information 
and stili go scot f,.e becaUH we have already been too 
late In legislating In this regard. So, when you say, SIr, 
what is the urgency, the urgency is that we have already 
be$n too late In this regard and, thel'8fore, the Legislature 
has to live up to these changing realities and *'8Ct a 
law which not onty gives recognition to IhII documentation 
but which also starts recognising these new reeJitieI which 
are also a reality today. 

Keeping pace with technology for any Iegl8Iative 
exercise, Shrf Patil Is right. is a difficult e.erelle. 
Technology moves faster than legislation. You alwaya get 
educated by experience in this line and, therefore, you 
may well have to change your Iegi8Iation from time to 
time to keep peee with this 1egi8Idon. The belt evidence 
It what was provided by SM Pal and Shit K.P. Singh 
Dec when they said, What about a larger corwergenc:e 
law? These are all areas which are not conceIYed of 
yea,. ago. Convergence Is 8 reality, but let me just say 
this on conve~ that in law-making, you do not mix 
one branch of law with another. This law " limited for 
the purpose of creating these new Cyber offences, 
provtdlng remedies against those offences. ~ 
With regard to those offences and punishment with regard 
to those offences. This la. seeks to recogn .. e 
e-Documentation .. a realtty In law. The imptlCt of 
convergence betWeen Internet. tetec:ommuniCati and 
broadcasting is· an entirety different branCh which, • has 
been rightly pointed out, is a fact that the Gowillment Is 
certainly concerned With and we a,. wortdnO in tNt.,... 

Several questions were raised wIIh regard to the 
propoeed Bill and I shall deel broadly wlttleach of the 
Impoftant ones which have been ra1sed. Shn P8tllwanted 

to know .1 to why contracta for ... of tmmow ... 
ptq)8I1y hav. a.... left cQ of ...comm.n.. .... vIng IhIm 
out Is • f'MIIty beca ... .".,. Is • ..,.,... 1101111110"-
theAegistfa1lonAt:twhlchdNIswlth~ .... 
Immovable property tr.neactlon afte, It h.. bMn 
~. You have oftIcea of Sub-Reglen .... over 
the country and you have offices of RegIstra.. "'0Wf 
the cowmy. Uniell thole officeI also tune IherneehoeI to 
the changing technoIogieI which, I haw no dNIt. In 
due course of time they would. Today, to .. y thm .wry 
conIIa:t or Immovabte propet1y will come under th6i, may 
not be poseible. We will have pertwpe to wei for tome 
time when the reality of documentation aIIo penet ...... 
and ntIIChea than ama. 

There were eeveraJ queatfont which haw. """ 
railed. For in8t8IlOI, it ... pcinted OUIltMIt WtderClaule 
57, why do we provide for an ~ not.1teIng ...... 
Claus. 57(2), Shri Patti obJected, Is a superfluou. 
provision. No appea/ .,.. ,Ie egeInet a TrIbuNII by an 
onter made wfIh the COf1Hnt of pMies. Much Ihet It tNIY 
appMr to be a 1UpeIfIuout. provIMon, when two ~ 
before the Adfudicatlng Officer a;ree for a PlrIIcuIar 
amount of compeneatton. nonntIfIy no TrtbuneI Is .gotng 
to entertain an appeal aptnst that. But practtce' .,.rtence Is to the contrary. People have filed appeals 
even after agreeing egaIntIt ooneent ordef'8 and. therefON, 
we have amencMcl a .... of our law.. In fact, I WIt 
tuet going through the C1v1t Procedure Gode whICtI 
contaInI now 8ft IdentIaa/ prcMefon In SecfIon ee .... t 
againlt the coneent order pueed by a OOUIt, ." Ippeef 
II to be tpecIftcaIIy berred. 0therwIM an abuIe __ going 
on. You go and agree befoN one IUthorIty and ... you 
leek to challenge that order bator. another authoffty. 

So, It 18 a matter of precaution that vartout Iawt 
have bien amended. ThIs II not the only law that hal 
this provision. Vattout .... have been amended to tHmt 
this kind of a prcMlion Introduced In theM ..... 

SectIon 58 says that the Tribunal Is not bound by 
the Code of Civil Procedure. but It is bound to comply 
with the principles of natural justice. And, therNtter. in 
Section 58(2), hen. Member, Shrt StWr.j PIItiI .. w. 
contradiction when it wet mentioned. But some powera 
of the C.P.C. are stili given to the TrI»unat. Section 68 
is • standard provi.ion which It contained In an 
IegiIIatIonI where Special TrIblInets a,. ctHIed. The 
object 01 Special Trblne18 is that you mull have an 
expedItiOus remedy and the wmbefsome procedur. 
mentioned in law should not IIPP/Y. should not be a Iong-
winded remedy, but d thent rnt.IIt be faimeel In the 
procedure. And 'IImMS in the procecl.Ir. require8 that 
the pet80nI who .... concemed wIh tNt IWUt be gWen 
• fair heering. TheIefote. even 1hough you .. not bound 
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by the Civil Procedure Code, you are bound to observe 
the principles of natural Justice. Every adjudicating law 
which provides for an adjudicating authority hu this 
power. But some specific powers of the C.P.C. are given, 
because If those t>Owers were not given, how would the 
adjudicating authority summon wltnessell; how would he 
confer an oath to them; how would he allow oral evidence 
or affidavit evidence? So, only some selective powers 
are given and the generality of the procedure code does 
not apply. 'How, this Is there In various Acta which provide 
for adjudicating authorities which have been created. 

In fact, I was drawing parallels In other laW&-in the 
SEBI law. in the FERA law. in the Administrative Tribunals 
Act where an almost Identical provision of this kind does 
exiat. So,· there Is nothing extraordinary that in this 
particular la. a provision has been put in. 

An Issue was raised that SectIon 62 provides for an 
appeal to the High Court. Are we creating a system of 
three appeals? The answer Is 'No'. There Ja an 
adjudtcating authority. His order on facts and law Is 
appealable to the Tribunal. So, on facts only one appeal 
Ja provided. namely appeal to the Tribunal. A second 
appeal Ja provided to the High Court In para mat.ria with 
our civil law. not on facts but only on a question of law. 
No further appeal is provided. On facts, there Is only 
one appeal. On a question of law, you can go to the 
High Court which is there in the normal civil law of the 
land. This law Is in para materia with that law. 

And thereafter, an appeal to the Supreme Court, by 
S')ecial Leave, under Article 136 is there whicl'l is never 
e statutory right. It Is a highly discretionary remedy which 
illi never considered an appellate rigllt of any particular 
per&on. So, there is one appeal on facts and two appeals, 
as far as the question of law is concerned and there Is 
no other appeal. 

Regarding Section 76. though Shrl P.H. Pandiyan 
expressed the contrary view, Shrl Shivraj Pati! has 
suggested that Section 76 is really violating the principle 
of double jeopardy. Because Section 76 says: ~ penalty 
under this act shall prevent imposition of punishment 
under any other law ... • 

SM Pandiyan had responded to that by giving a 
very correct illustration by saying that you may have 
disproportionate assets; you may also be equaHv liable 
under another law to pay tax on the assets you have 
acquired even" they are Illegally acquired. The Act may 
be the same. But the offences are different Therefore. 
the principle of Article 20 which brings In double jeopardy 
applies as tar as different offenc .. are concemd that no 
peraon shaH be punished twice for the same offence. tf 

the offences are different, one, under the Preverw.on of 
CorruptIon Act and the other under the Income-tax Act, 
.. SM Pandl)'an has rightly aaId, two remec:tI.. are 
permlsalble In law. The mandate of Article 20 does not 
corne In. 

Regarding Section 79, a 8 a large number of hon. 
Members also pointed out this moming, It Ie • provision 
which has come for extensive comment even In the 
media. The provision says that 'NotwltheWndlng anything 
in the criminal law, an officer not below the rank of a 
Deputy Superintendent of Police Ie entitled to enter a 
public place, search the public place and even aR8lt the 
person without a warrant'. Now, It has been commented 
that auch a provlaion is draconian In character. 

Hon. Minister, Shri Pramod Mahajan while ~Ing 
earlier, had clarified that. On the surface. thit.argument 
appears to be attractive. But how are you going,to give 
this power to a police officer to sean:h a premlsel? 

But is this the first law where thl8 power Is there? 
This power has a very strong rationale. In SectIon 41 
and Section 165 of the Criminal Procedure Code, this 
power Is there. In FERA, this power Is there In Section 
45. In fact, Sactlon 46 of FERA Is identicaily reproduced 
in clause 79 of the present BID. This power Is there 
under Section 105 of the Customs Act. 

SHRI RUPCHAND PAL (Hoogly): Is there no such 
judgement by the higher courts against arrest without 
warrant? 

SHRI ARUN JAITLEY: I am afraid. ttl~'se provlalons 
which are time·tested provlaiona have been upheld and 
none of these provisions has been atruck down. 

I will just explain the rationale to you. Let us not go 
in for what a populist impl'888ion may be. Why Is thle 
power there In the Cr. P.C.? A Police OffIcer 1& informed 
that there are anna lying In some place and aome terrorIat 
is using arms. 18 he auppoeed to walt for three days. go 
to some authority, seek his permiulon and then search 
It? By the time he comes there, the arma are removed. 
A Customs Officer Is told that there are smuggled goods 
lying in a particular place, in a vessel or In an aeroplane 
and some smuggling Is going to take plaoe, and he wants 
to aearch it. Is he to go to some Qlher authority and ask 
for permission? And It take8 him 15 days to get that 
permiasion. Then, he com.. back and search.. the 
property. Suddenness, taking the. criminal by surprise. is 
the essence of Investigation. Let us. in the name ot 
populism, not create a IHuation where the criminal who ' 
Is already ahead of the law, by such approacheI, ~ is 
benefited a little further. 
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Today, .,.. the changing time. when Ihl. new 
lechnology hu come, cyber crimes have become the 
rule of the day. Shit Pramod MahaIM rightly mentioned 
thai there are oyber c."Inw. tAl UI .. rnoneyIaunderin 
though II .. not covered In thie Act and Ie a IUbject 
matter of another 1egiIIatIon. The problem .. being faced 
world over that through Internet banking. money can be 
Ialn:Iered ., hunchd countrtee In one day. The principle 
behind It ... ·to immediately go and freeze the evidence 
and seize the evidence. Are we 10 create cumbersome 
proceduree by which we lie down the hands of our police 
officers or customs officers and the criminal Is enabled 
beeau.e while legislating we thought of a popular 
argument that why we give 8UCh powers to the pollee. 

If there Ie a foreign exchange tranl8Clion )VhIch II 
IRegal, whioh 18 going on. the Enforcement Officer has to 
go and"e the property. 11 you take away this power 
of eeizUN. and 18N'Ch then and the.... you are crippling 
every eriminal.lnveetlgation. If the,. 18 any cyber offence 
taking place. the officer In charge-ancl In this BIll. It hal 
rightly been an officer of the level of OSP and above -
hu the right to go there. go to the computer head. eeIze 
the eottware or the hardware through which the offence 
Ie taking place. If you aay that this power should be 
denied to him. then. In the name of liberalielng the law. 
we wiU be creating an Institutional mechanlam In which 
only the law breaker I. going to benefit and the 
Investigating authorltlel are going to be crippled. 

SM Shtvraj Patil mentioned ott.ne.. by COITIpMiee. 
Now, there Ie nothing unueual about thIa BIll that ttlla 
prcMeIon II there. In a large number of commerdal and 
economic legllfatlonl, the UIneIe IICtivtty is done by a 
oompany. but there II 8OI'ne person who illn charge of 
and raeponeIbIe for the affairs of the eompany. So. when 
• company commIte an offence, the comp8IIY, be6Ag a 
legal entIly but not a phyIicaI entity, Ie incapIbIe of being 
put to tri8J and being HOt to jail. At belt, there can be 
a penalty or a fine on a compeny. Therefore. the principte 
of vlcarioUl liability 18 Introduced Into criminal law that 
when you put on the mask of a cof11)8RY, do ~ 
and then commit an offence. the law will ~ the 
rnuk and ... who Ie the paon behind the company 
NIpOnIIbIe for the func:tIons of the company 80 tNd that 
"..,... can be taken to talk. Now, thtI 18 not the tI ... 
time that IhiI Pf'OI'MIon haebeen Introduced. In .. laws 
providing for economic olene .. , thIe provIIIon Ia IdenticaIy 
there. ThII proviI6on Ie there In Section 28 of the SEBI 
Act. It II there under SecIIon 88 of FERA. It Ia there 
under Section 140 of the Cu8tomI AI:l So. thII proviIIon 
II thent In every cue bee ... " IhiI provlllon was not 
thent. It wtI be a he*, for elimlu.... All thII they have 
to do ill; Ineteed of comn .... ng the oftInce 1hImItIIJeI. 
~ a corr.,.ny being fonned. CUItonW ~ wm be 

done In the name of the company, fONIgn _CMU,. 
violations will take place In the name of the company 
and then he can lay that you cannot Mnd the ~ 
to jaI and he II aIeo not liable. ~. law remoYII 
the vaH of a company. brtnge out the pereon behind the 
company and then takN him to talk· and hold him 
IIQCOUntabie to law. Therefore, there 18 rtIIIIy no obfec*on 
wiIh I'IgIrd to Section M. h II a common provieton whtctI 
has been IntRIduced aJmoet In evary 1egIeIatton. 

CIauee 85, removal of doubCa, II aIIo .rtant In 
thIe 1egiIIaIIon. AI I mentioned earfIer, rwncwaI of doubta 
takII place where law Ie competing with changing Ind 
developing Iechnologle6. 8M Pata II vary right when he 
aye. "No clarification can be iIIU8d which conftletl wilt. 
the Act.· An executive clartfic:8llon by the Govemment 
cannot override the mandate of law, but 1nIot... .. It II 
only clartficatory In natut8 and can 008xi1t will the Ad. 
In aft laws which have to lay down the vetWIon of the 
future. a cIarIfIcatory power has to be there with the 
Government that " there II a doubt. clarify the doubt 
becauee new technologlee will emerge. new IIIuatione 
will arlee which cannot be foreeeen by ua today. So. the 
general power. which II not UI8d to vtoIate the Act but 
to clarify the provisions of the Act In such legIaIatloni. 18 
a1waye there. 

Two very relevant polnta wire ralaed by Shrl 
Pandlyan. Under Clauee 50. when you IPPOint a TtbInIII, 
the Tribunal could be headed by a IIItJng or • rear.d 
judge of a High Court. you teared that It WIll be an 
appeal from that Tribunal to the High Court 1tHIr. If I 
may ph,.... It differently. ,. It an appeal frOm the IamI 
authority to • Ilmllar authority. Of as they call II In law. 
an appeaJ from C....,. to Caeear1" It 18 not 10. A large 
nwnber of TrbJna18 are headed by judgII of the High 
Court; ConwnIuiona of Inquiry a,. heeded by JudgIe of 
the High Court: all Tribunal. under the Unlawful 
0rganiNII0ne Ad. where orgMiIaIkIne .... banned. aN 
headed by a lilting High Court judge. An appMI agaInIt 
that order Is provtded to the HIgh Court becauM when 
a High Court judge goee and headI a T ....... he 18 • 
peraon who hal been dHignated. but he II not the High 
Court. When a High Court judge hMdI a Trb.w1aI. he 
doll not, while heeding the Trb.InaI. haw .. wrtt powM 
of a High Court. He II only a .,.....on ~ W8I the fudge 
of the High Coun. That II a quaIftcatIon. He II heading 
a TrI>unaI; hie anters are made app.lI ... tWIn under 
eeveraI laws to the HIgh Court ieNIf bIaII .. IIIttng 1hIre. 
It II the ..,. person but hII jurtIcIctIoIl II much nM'OWer; 
It Ia not the larger jurtIcIctIon of a High Court ThIrefonJ, 
thIe reaIy may not be IUItaIned. 

Sectton 81 hat been ,."..aedIy conetrued and you 
IhouId haw no fear when It ~ "No Court wfI have 
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the power to entertain iSSU88 which are before the-
Tribunal. - When such Iawe use the words 'no court', the 
fear expreued was that how can this legislation take 
away the power of a High Court under article 226. Shri 
Pandlyan Is abaolutely right. Under Section 61, wh£., the 
warda 'no court' are used, they only refer to the jurtldlction 
of courts u civil courts. This has been repeatedly clarified. 
For Instance, In the Tenth Schedule of the Constitution 
which deals with the pOwers of the Speaker under the 
Antl·Detection Law, there Is a similar provision: -No Court 
Ihall entertain issues which are within the jurisdiction of 
the hon. Speaker.- But the Constitution Bench said, "This 
cannot cut down the writ Jurisdiction of a High Court 
because it is a part of the basic structure .. But this can 
only take away the powers of a civil court. Therefore, 
when there Is an Issue which II pending before an 
adjudicating authority or It Is pending before the Tribunal, 
you cannot go to a civil court. As far as the writ power 
Ie concemed, there is almost unanimity of view that it is 
part of a basic structure. Even a Constitution amendment 
cannot take It away. So, the words 'no court has the 
power' are only relevant, as far as the civil courts are 
concemed. 

Shri Pandlyan wanted to know whether there is a 
conflict between Clauses 45 and 76. Well, my reading of 
the lawy Is that the two operate entirely in different 
directions. Section 45 only deals with compensation. 'So, 
lf you cause Injury to somebody through a cyber act and 
that is not otherwise provided for in this law, It is a 
general power which says that you can get compensation 
up to Rs. 25,000. Clause 46 Is the power relating to 
compensation; Clause 76 Is the power, as SM Patll had 
Qlven a po .. lbla view that it is a power where the 
proviINons of this Act will not come in the way of punishing 
a person, H he has committed an offence under another 
Act. Section 76, therefore, deals with an offence 
committed under another Act. The two are operating 
entirely In different jurisdictions, in different areas. ·So, 
one really cannot have a conflict with the other. 

The Ie8uea that have been raised are certainly Issues 
of concern but some of these provisions have not been 
brought IntO this law for the flrat time. Theee have eldated 
In tlme-telted legislations In differ.nt laws. It Ie on a 
larger Intematlt>nal model that this law Is being brought. 
The purpose of this law itaeIf underfines the urgency for 
Ita enactment. When Shri K.P. Singh Oeo was reading 
en article regarding a hacker, I asked mysetf the queation 
as to what offence in today's law had that hacker 
committed. You can hack, you can steal aomebody's 
Informatlon,YO\l can destroy somebody" information and 
""' go leot-f,.. becauee our criminal law has not treated 
It .. an offence. That Itself Is the ground for utmost 

urgency. So, may appeal to Membera. on all aIdee would 
be that this law requires to be paeedwtth utmoet 
urgency, There will be occuione wh .... technology 
overtakea us and we may have to add to this law. But 
adding would be an exercise of atrengthenlftg this law. 
The purpose of thle law II to recognlee the reality. We 
ate already behind In thllexercile. I am lure, keeping 
this 'In view, Members from aU .... would oeItainIy 
lupport thla legislation to come Into force at. Its earIIeIt. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaiehall): Mr. 
Chairman, Sir, Shri-Jaltley h .. dl8cu8aed the BIll In the 
House In much the lame manner 81 a learned lawyer 
argues his cue In the Court. Having Introduced the Bill 
of Information Technology, the Govemment h. claimed 
that this Bill has paved the way for revoCuti~n·· and 
prog ..... in thle field In our country. Hon'bIe Members 
from Opposition stated that thie Ie a very useful Bin. 
There Is a need to gel through It In detail. Hence It 
should not be passed In a huny. Hon'ble Minister has 
advanced arguments In favour of paaaing thill blH at the 
earliest and has explained .. to why the Govemment Is 
80 keen to get thil bill passed. I would /Ike to ask him 
H the Government was so eager to pa8e . thil bill, why 
was it not Introduced eal1ler and why was It Introduced 
at the fag end of the .... Ion? 

Mr. Chairman, Sir, Hon'ble Minister has stated that 
this bHI was Introduced In December and Hon'ble Minister 
of Parliamentary Affairs al80 claimed that thle bill was 
mtroduced eartier, 80 why r\O aetion was taken In the 
last six months and who should be held responalt8 for 
the delay In enactment of this legielatfon? If the heavens 
would faM and It would be disutroua to p ... the bin with 
a delay of two-three montha, why didn't the Hon'bIe 
Minister Introduce thI8 bill for consideration In the H0U88 
earlier and now that he hIm8elf .. delayed It, who 8houtd 
be held repons/bfe for it? 

Mr. Chairman, Sir, the manner In which Hon'ble 
Minister has advanced his argum6i Ita In the Houee Ike 
an ad\IocIte and has tried to project rtght .. wrong and 
wrong as rtght, fa not the comte't way. Debate Ie not 
condUcted in the Houee In auch a mMner. , would lice 
to ael< as to whet IS the uae at enacting this legisfation 
when the cit/nna at our country· do not· have the right to 
1nfonnatIon. When we do not have the rtght to information, 
l'Iow win we benefit from the 1~.tIon pertaining to 
Info""ation Tech.wtogy. .' . 

Mr. Chairman, SIr, Shri Ram Jethmalanl Is a reputed 
adYocate especially In the· field of ctlmlnal C8888. I have 
heard that he chargee a lof of money to . appear In the 
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court for just one hearing. It i8 good that our Law MinIeter 
i8 ale.meet. pel'lOn. H. has informed me that the 
legi8Jation pertaining torigtlt to infonnation could not be 
p888ed ~ the ls8u. of transfer of some official 
was involved therein. I would like to ask Hon'bIa Minister 
of Law as to why that legislation has been kept pending 
by the Government. The Governmont is so keen to get 
the legislation pertaining to Information Technology 
passed. If the delay in the passage of the bill would lead 
to disastrous consequences, why is the Government 
shying away from enacting the law pertaining to right to 
infonnation. 

Mr. Chairman Sir, thi8 ia right that our country has 
been progreseing in ltle field of Information TfIChnoIogy, 
but It is1agging behind in other fields. Intact the,. Is one 
reason behind this progress and It is that mechanical 
peraons!'1&Cientists, engineers, computer literates, software 
and hardware developers etc. have worked very hard In 
their .tream.. That is why. they are progr8salng, 
moreover, a fon.lgn nationa! having the same qualification, 
geIiIa higher salary, but scientists having Icnowledge of 
technology and peraons from such other streams In our 
country, get a leaser aalary and, therefore, It juel ...me 
to be progreaa. 

• 18.00 hr •. 

They have claimed that this would bring revolution. 
Previouslyalnceth. paper was prone to be eaten or 
destroyed by WOrml etc. or one could forget after keeping 
it here and there, whereas now It was quite comfortable 
to feed such information in the computer and get it 
immediately as soon as required, so, it is good. He said 
that there are two main impediments in strengthening the 
electronics commerce and electronics adminiatratlon. I 
would lI<e to ask 88 to whether thelnfonnation techi'IoIogy 
could get strengthened or wou~ proceed further with the 
Introduction of this bill? I have apprehensions to the fact 
that Introduction of this bill may not create hinderances 
In this. We are progressing even without the bin, India 
has developed, but now you want to stop it bV introducing 
It. What is the utility of thie bill? There should have been 
a 1aw·1n this regard but I wonder why the Government 
have not introduced it as yet? one thing is coming into 
notice that obscene information is being published in the 
~ draft. We have been told that ~ Indecent 
PtnOnI ant muddling up within the computer Internet 
ty8tem. 

MR. CHAIRMAN: Raghuvanahp. It is "ven now. 
.•. (1ntenuptJon) 

SHRI PRAMOO MAHAJAN: Mr. Chairman, Sir, let 
him finith his speech. 

[English} 

MR. CHAIRMAN: StlD eight InOfW ...,...,. ere ttMn 
to participate. 

SHRI PRAMOO MAHAJAN: I am not NyIng ~ 
the rest of the speakers. I am saying about his. tpMC:h. 
Let him conclude his speech todaV. and the ... of the 
speec:hes can be made tomorrow ... (11'tt8mJpIioM) 

MR. CHAIRMAN: Thor. are eight more 1pI ...... to 
apeak. If the Houee egreea, we can fInIeh the dk..;~.-Ion 
today and have the reply tomorrow. 

SOME HON. MEMBERS: No, Sir. 

SHRI SATYAVRAT CHATURVEOf (~): Let 
him finish his speech today. Till then, we .... here. 

MR. CHAIRMAN: All right. 

So, the time of the sitting cA the Houle fa eJCtendld 
tUI hi. apeec::h is over. 

[TraMI.tionJ 

You pie... fintah up qulcldy. 

DR. RAGHUVANSH PRASAD SINGH: 1 8f1'I tIIIdr1g 
about the baaic factt. 

MR. CHAIRMAN: You have taIIaId enough. IbouI the 
basics. KincIy hurry up now. 

DR. RAGHUVANSH PRASAD SINGH: Mr. ChIim,.)1. 
afr. If I would IIV ctause-wlee, then It will lake one hour 
... (lnltlrruptioM). I am taking about only the ba-'c thing. 
We, therefore, apprehend that whatever pI'OgfeI8, IncIa 
hat made would come to a mnd ttiII " thiI Informdon 
Technology Bill fa Introduced. " ehaII ONate turmoil. It is 
said that the police haa been given ..... lINe ffWdom cA 
action and due to thia even crimea have been cOlltrolled. 
ego the maferi81 or goode that .... smuggled wi! not 
reach over to their actual destination but would go 
somewhere elM. Wherever the computer WOIb propetIy, 
It shall struck on to that pIIIce and ~ II wi not 
wo~ properly. It shaH not 00 there, what remedy do you 
have for this? That is why we are conoemed that no OM 
should be given rIght8 to such an fttent that he IfafII 
miI-uIing them. " we atart justHytng the old CRPC, ..... 
It Ie right that If my crime haa been commMed ~, 
~ you have the right to c8ICh hold of the ~ . 
Police and othIB have the ~ 10 go .... 80 nobody 
should be given liberty to rnIa-,* It. we were .,.., 
undef doubts thai why we had RId that no one should 
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be given 80 much c f hbf:orty that he may relentlesaly go 
anywhere, or Insult anyone or try to create medley. 

It II asaerted that we are acquiring more and more 
knowladge with the procesa of interchange cf information. 
It is right that technology has been developed. Procesa 
of information was very wide In the ancient times. When 
the Mahabharata war was taking place in Kurukshetra, 
then SanJay had described the whole 8cene of the battle, 
as to who wu 8peaki.lg, who had died etc., which means 
that technology at that period of time was also developed. 
America stands number one in the field of information 
technology . 

We have Premji on the second number. We have 
heard that his treasure has decreased. He is coming 
down from his number two rank. The poor man is not 
going to get anything with this drama of information 
technology. Do you think that the foodgrain or production 
of any poor person would increase with this. There would 
be no Increase in the production of farmer by the 
information technology. Can you provide for fertilizer with 
this. Nothing is going to happen. It is convenient, but is 
not necessary ... (/nterruptions) The business of traders is 
going to flourish with this only. How has the Public been 
mentioned in the Bill. The public has nothing to do with 
thl.. They have written-aJthough the public is well aware 
of these benefits but common people do not know 
anything about the computers, even then in the absence 
of complete legal structure, trade would be done in the 
electronics form. Further It has been mentioned-
Information and Technology Bill has been introduced for 
two mattera, viz. electronic commerce and administration 
through electronics. Trade and commerce would flourish 
and the traders would be benefited out of this. 

'Expectations regarding the writing signature for legal 
recognition that is becoming an impediment in the process 
of strengthening the electronic administration. What is the 
objective behind such writings? Further, they have 
mentioned-the United Nations Commission UNCITRAL 
related to the Intematlonal Trade Law has done in 1996. 
If it is more beneficial, then why have you delayed it for 
four years. Then you mentioned In Resolution No. 5162 
of 27th January, 1997 that whichever state prepares such 
type of a bill, may keep its ideal law in mind. Who has 
said that you expedite this. you are yourse" hurrying up. 
115 items are coming to the country from foreign 
countrries In 2003 under the WTO. They have 

Implemented It this year Itself. It 18 not good to do actI' 
that are against the country. There Is possibility by the 
Nor1d Trade Organisation to undertake Ita work through 
electronic trade and commerce with the possible oreatlon 
of multl-dlmenslonal trade practices. 

11.08 hra. 

[MR. SPEAKER In the ChaII1 

Where is the need of Information and Technology 
Bill In this. You have not made the programme u such, 
bu~ It is said that there are posalbilities. Therefore, the 
pi' 'pie knowing law In the complete bin, have made 
01' K:tions after obHrvlng over all facts. But we are not 
Vf; , much satisfied after going through the objectIvee 
and reasons that our country shaU benefit OUi I)f thta blU, 
we are doubtful aa to whether this bill may not create 
obstructions In the progress that our country has made. 
We are threfore, concerned ... {lnterruptfons) It haa been 
done under the presaUf8 of WTO just to please the foreign 
countries. We, therefore utterty object to It. Govemment 
have hastily done this, but If any loss occurs, then the 
Government would itaelf be responsible for this. We were 
thln~"g of doing more Investigation, but.he Is In hUrry. 
Why .,jidn't you bring it in the beginning. Therefore, there 
is need to consider all these points. No law, which Is 
detrimental to the country, or which leads to any type of 
confU81on, or mistake, or dlfftculty, or even increase the 
problema of the common people, Ihoutd be enacted. 
There is need to investigate this matter detply. and to 
reconsider it. With these words, I finish up my view 
points. 

(English) 

MR. SPEAKER: Shri Sontoah Mohan Dev, will you 
speak now? 

SHRI SONTOSH MOHAN DEV (SUcher): No, I will 
speak tomorrow. 

MR. SPEAKER: Tho House standi adjourned to meet 
tomorrow, the 16th May, 2000 at 11.00 a.m. 

19.09 hra. 

The Lole &Ibha then adjoumed till Eleven of the Clock 
on Tuesday, May 16, 2OOOIVa: .kha 26, 1922 (SaJuJ). 
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